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LOK SABHA DEBATES 

LOKSABHA 

Wednesday March 25, 19921 Chaitra, 5, 
1914 (Saka) 

The Lok Sabha met at 
Eleven of the Clock 

[MR. SPEAKER in the Chair, 

[Translation1 

SHRI RAM VILAS PASWAN (Rosera): 
Mr. Speaker. Sir. under Rule 368 I have 
given a notice to discuss the Ayodhya issue 
and suspend the Question Hour. The way in 
which structures in the Ramjanilm Bhoomi-
Babri Masjid complex are being demolished. 
is not only objectionable but it is also viola-
tion of the decisions taken in the National 
Integra1ion Council. The hOO. Minister is 
about to make a statement in the other 
House. The Hon. Prime Minister is present 
here. Ayodhya issue has become a nationa\ 
issue and the secular minded people. the 
minority community are afraid. It is an open 
violation of the assurance given in the Na-
tion/;II Integration Council meeting. Mr. 
Speaker. Sir, through you, I would like to 
request the Han. Prime Minister to assure . 
the House tha1 nothing of this sort will be 
repeated in A.yodhya. The Uttar Pradesh 
Govemment is doing it intentionally and the 
Central Government is a silent spectator ... 
(Interruptions) ... 

[English] 

SHRI EBRAHIM SULAIMAN SAlT 
(Ponnani): The situation is· becoming very 

very grave and alarming. The Prime Minister 
is sitting here. it is in violation of the assur-
ance given in the Na1ionallntegration Coun-
cil meeting. (Interruptions) 

\Trans/ation\ 

SHRI MADAN LAL KHURANA (South 
Delhi): The Home Minister has threatened to 
dismiss the Uttar Pradesh Government. I 
challenge him to dismiss the Uttar Pradesh 
Government if he has courage to do it. 

[English] 

SHRI BASU DEB ACHARIA (Bankura): 
The Prime Minister is here. He can assufe 
the House before the Question Hour. The 
Prime Minister can assure the House. 

[T rans/ation] 

SHRI RAM VILAS PASWAN: The U.P. 
Govemment has handed the matter over to 
Vishwa Hindu Parishad. They are now fol-
\owing the dictates 0\ VlShwa Hindu Par-
ishad. , want to know from the Central 
Government why is it silent? 

SHRIMADAN LAL KHURANA: TheU.P. 
Government is functioning in a proper man-
ner (Interruptions) ... 

[Eng/ish1 

SHRI BASU DEB ACHA.RIA: This is a 
vary sensitive issue. Prime Minister should 
not be silent. He should assure the House. 
He should not be silent ... (lnternptions) ... 
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11.03 hrs. 

WELCOME TO PARLIAMENTARY 
DELEGATION FROM AFGHANISTAN 

[English] 

MR. SPEAKER: Han. Members, at the 
outset, I have to make an announcement. 

On my own behalf and on behalf of the 
Han. Members of the House, I have great 
pleasure in welcoming His Excellency Dr. 
Khalil Ahmed Abawi, President of the House 
of Representatives of Afghanistan and the 
Hon. Members of the Afghan Parliamentary 
Delegation who are on a visit to India as our 
honoured guests. 

TheotherHon. Members of, the Delega-
tion are:-

1. Prof. Shah Ali Akbar Shehrastani 

2. Dr. Mehrabuddin Paktiawal 

3. Mr. Khizar Qui Tughra 

4. Mr. Habib-ur-Rohman Momand 

5. Mr. Bismillah 

The Delegation arrived Delhi on 23 . 
March, 1992 afternoon. They are now seated 
in the special box. We wish them a happy 
and fruitful stay in ourcountry. Through them 
we convey our greetings and best wishes to 
the President, Prime Minister, the Parlia-
ment, the Government andthefriendly people 
of the Republic of Afghanistan. 

(interruptions) 

( Translation] 

SHRI RAM VILAS PASWAN (Rosera): 
I have raised this matter as it is related to the 
unity of the country. It is in danger 
today ... (lnterruptions) ... 

SHR! HARIN PATHAK (Ahmedabad): 
They are misleading the country by raising 
such issues .. , (Interruptions) ... 

SHRI RAM NAIK (Bombay North): They 
are creating disorder in U.P. and now they 
have started in here also ... (Interruptions) ... 

SHRI MADAN LAL KHURANA (South 
Delhi): They want to spread communal riots 
in U.P . ... (lnterruptions) ... This is a conspir-
acy against U.P. We oppose it 
... (Interruptions) ... They want to indulge it 
riots there. 

[English] 

SHRI BASU DEB ACHARIA (Bankura): 
Sir, this is a very sensitive issue. We de-
mand that the Prime Minister should assure 
this House. The entire country is agitated 
over this issue. Why is the Prime Minister 
keeping silent when he is in the House? 
... (Interruptions) ... 

The Prime Minister should make a state-
ment when he is in the House. Why is he 
keeping silent? This is a very sensitive issue. 
What is your ruling on his motion? 

MR. SPEAKER: If you take your seat 
and allow me to say something, I would like 
to say something. 

SHRt BASU DEB ACHARtA: The Prime 
Minister should make a statement on this 
issue when he is present in'the House. 

SHRt SRII"'"ANTA JENA (Cuttack): Let 
us suspend the Question Hour and proceed 
with this matter. 

( Interruptions) 

SHRt BASU DEB ACHARIA: Why is the 
Prime Minister keeping silent on this issue? 
It is a very sensitive issue. Structures are 
being demolished 

MR. SPEAKER: Shri Basu DebAcharia. 
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are you satisfied only in saying something or SHRI RAM VILAS PASWAN: I have 
hearing something also? given it. Have you not received it. 

SHRI BASU DEB ACHARIA: We want 
to hear also? 

MR. SPEAKER: fIlat is why, please 
take your seat. 

(Interruptions) . 

MR. SPEAKEF4: Pleas9, do not inter-
rupt like this. If you are not giving opportunity 
to others to say something they want to say, 
then you are not getting what you want. I am 
telling youthatQuestion Hour is hour. It is the 
Private Member's time. We prepare the 
Question Hour. We get the notices. We 
collectthe information and then that informa-
tion comes and you are given that opportu-
nity. 

SHRI BASU DEB ACHARIA: I have a 
very important question today .. 

MR. SPEAKER: Shri Basu Deb Acharia, . 
please stop interrupting like this. After the 
Question Hour, you do have the opportunity 
to ventilate your views. I would have no 
objection to your ventilating your views after 
the Question Hour. 

(Interruptions) 

MR. SPEAKER: You do not have to 
applaud me also. This is your time. If you do 
not want to use it, then I cannot do anything 
on that. But this is irregular. This should not 
continue. Immediately after the Question 
Hour, opportunity is there for you to ventilate 
your views. 

SHRI BASU DEB ACHARIA : It is very 
much under therules. (Interruptions) 

SHRI RAM VILAS PASWAN: I have 
given notice under Rule 388. 

MR. SPEAKER: I have not received 
your notice. 

MR. SPEAKER: I have riot received it. 

SHRI RAM VILAS PASWAN: I have 
given it before 10 0' Clock to move the 
motion regarding suspension of Question 
Hour. I have given notice under Rule 388 to 
suspend the Question Hour. 

[ Translation} 

I have given notice under Rule 388 to 
suspend the Question Hour. Please listen to 
me ... (/nterruptions) ... 

DR. LAXMINARAYAN PANDAYA: Mr. 
Speaker, Sir, there are several other Rules 
under which such issues can be raised. This 
is not allowed during Question Hour. 

MR. SPEAKER: I will a110w you immedi-
ately after the Question Hour. 

. .. (Interruptions) ... 

SHRI RAM VILAS PASWAN: The Prime 
Minister is also present in the House now. 
He will not be here during Zero Hour. He 
shouldassurethecountry. The foundation of 
the country is shaking and secularism is in 
danger. I had given a notice under Rule 388. 
I would like to say that the BJP Government 
in Uttar Pradesh is playing into the hands of 
Vishwa Hindu Parishad. They will demolish 
the Sabri Masjid there. I want that the Gov-
ernment should assure the House ... (Inter-
ruptions) ... 

SHRI MADAN LAL KHURANA: Mr. 
Speaker, Sir, by saying so, he wants to get 
the State Government dismissed. There is 
nothing of this sort. It is only an illusion 
... (Interruptions) ... 

SHRI RAM VILAS PASWAN: The 
Government wants to play a dual policy but 
it can not go on now. On the one hand, it 
wants to go hand in hand with·the communal 
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forces, on the other hand, it holds dialogue 
with the secular forces. There is a danger to 
the secular structure of. the country due to 
the Congress's dual policy. We will not allow 
this ... (/nterruptions) ... 

SHRI MADAN LAl KHURANA: This is a 
trick to defame and get the U.P. Govern-
ment dismissed ... (lnterruptions) ... 

SHRI DAU DAY AlJOSHI: Mr. Speaker, 
Sir, ... (lnterruptions)· ... 

[English] 

MR. SPEAKER: This is not going on 
record. Whatever he is saying is 'not going on 
record. 

(Interruptions) 

MR. SPEAKER: Mr. Acharia, I can 
understand the interest the Members are 
showing in this matter. Now it is not our policy 
to shut out discussion on anything at all. 

( Interruptions) 

SHRI RAM VILAS PASWAN: There 
should not be a dubious policy of the Gov-
ernment. The Prime Minister should ~ay 
something. (Interruptions) 

SHRISRIKANTAJENA(Cuttack):What 
prevents the Prime Minister to say some-
thing. (Interruptions) 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NABI AZAD): 
During the Question Hour, the Prime Minis-
ter is not bound to make any statement on 
this issue. (Interruptions) 

MR. SPEAKER: Mr. Acharia,ltakegreat 
objection to your behaviour in the House. I 
find that you all the time obstruct the pro-
ceedings in the House. Please sit down. I am 
saying something. 

-Not recorded. 

( Interruptions) 

MR. SPEAKER: This has become a 
habit with you. Please sit down. 

( Interruptions) 

SHRI BASU DEB ACHARIA: You sus-
pend the Question Hour and the Prime 
Minister should make a statement. What 
prevents him to make a statement on this 
important issue. (Interruptions) 

MR. SPEAKER: let us bear in mind 
this. (Interruptions) Everybody is thinking 
that you put forth your point of view in a very 
forceful manner. But reduce your force a 
little. (Interruptions) Please do not carry on 
argument with me sitting there. I am not 
saying that this matter will be shut out. I am 
saying that you have an opportUAity even 
today to discuss it. I am not saying that on 
behalf ofthe Governmentthere will not come 
a response. If the response can come out-
side this House or in the other House, it can 
come here also. Who has to give the re-
sponse? The Minister who is holding the 
portfolio can give the response. 

That is the response of the Govern-
ment. That is as much the response of the 
Prime Minister also. So, it is not necessary 
that the Prime Minister should all the time be 
here. Ifthe time is there, he wiN be here. If the 
time is not there, we would certainly like him 
to carry on the business of the Government 
in other forums also, outside the House also. 
Please let us understand this. You are losing 
your time. You please put your questions. 
After that if you really are interested; one or 
two Members from each side can speak and 
let there be a response on that. If you don' 
want that, then you can carry on like this, I 
have no objection. 

( Interruptions) 



9 OraJAnSW91S CHAITRA5,1914 (SAKA) Oral Answets 10 

MR. SPEAKER: Question No. 389, Shri 
Kumar Mandai. 

11.16 hr .. 

ORAl ANSWER TO QUESTIONS 

Prlvatlsation of Municipal. Bodies 

[English) 
I 

389. SHRI SANAT KUMAR MAN-
DAL: 

SHRI GURUDAS KAMAT: 

Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) whether the Government are con-
sidering privatisation of the municipal bodies 
in the country; 

(b) if SO, the broad features of this pro-
posal; 

(c) its financial and constitutional impli-
cations; 

(d) whether this matt~r has been dis-
cussed with the State Governments or with 
any corporation to ascertain their reaction; 

(e) if so, the outcome thereof; and 

(1) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRt M. ARUNACHALAM): (a) No, Sir. 

(b) and (c). Question does not arise in 
view of reply to part (a) above. 

(d) No, Sir. 

(e) and (0. Does not arise. 

SHRI SANAT KUMAR MANDAl: h is a 
somawhaI fantastic situation that the Gov-

emment is totally denying the proposal of 
privatisation of municipal bodies. But I find 
from a news item appearing in The Financial 
Express, New Delhi, dated 19.2.1992 that a 
Bombay based consultant firm, The Infra-
structure Leasing and Financing Corpora-
tion had been under active consideration 
with the Urban Development Ministry to 
concretise the proposal to this effect. Not 
only this, this firm had been asked to study 
proposals to this effect and come in for 
discussion with the Urban Development 
Secretary on February, 11th. Was any dis-
cussion held and if so the outcome thereof? 
May I know what is this rigmarole? Is there 
any veracity in this news item? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI SHEILA KAUl): At 
present the Government of India is not 
considering any proposaJ for the privatisa-
tion of the municipal bodies. But what we 
really want is that we want to privatise the 
services of the bodies. We had written to 
different States asking for information. We 
have received information from different 
States also. They are Assam, Madhya 
Pradesh, Maharashtra. 

In Maharashtra as he was mentioning 
just now, no municipal services had been 
entrusted to private sector at all. But in the 
area of Bombay Municipal Corporation, 
certain schemes like beautification of the 
islands on the roads, construction of toilets, 
urban services, forestry, all these are being 
considered involving the private sector agen-
cies. 

The major issues taken up by the Gov-
ernment of Gujarat for involvement of the 
private sector is garbage disposal, road 
maintenance and street Jighting.lthink these 
are the things that the hon. Member wanted 
to know all about. 

SHRI SANAT KUMAR MANDAl: If this 
proposal did not exist at all as the hon. 
Minister stated, how did the news circulate to 
the Press more so, when there is a mention 
about the Bombay based corporation having 
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been detailed to concretise this pro-
posal? 

SHRIMATI SHEILA KAUl: There are 
many new items that appear in the papers. It 
may be for the information that we ask these 
papers to be supplied. For these, this must 
have taken place. 

SHRI E. AHAMED: The han. Minister 
has replied that the Government had no idea 
to privatise the Municipalities. But at the very 
same time the hon. Minister has clarified that 
there is privatisation of some of the services 
of the municipalities. As it is known and it is 
well established, the municipalities are within 
the State Government power. Has the Gov-
ernment consulted the State Government 
about the policy that is proposed to be imple-
mented; and as on date, has the Govern-
ment of India got any reply from any Govern-
ment with respect to this idea of the Govern· 
ment of India of privallsation of the services? 

SHRIMATI SHEILA KAUL: As I men· 
tioned earlier, we have received replies from 
the Governments of Assam. Maharashtra, 
Madhya Pradesh, Gujarat. Meghalaya, Arun-
achal. Mizoram and Lakshadweep. As I said 
earlier, the major issue taken up by the 
Government of Gujarat is involvement of 
private sector for garbage disposal. They 
have replied that they would like to do it 
through privatisation, as also of road mainte-
nance and street lighting. That is about 
Gujarat. But the smaller States like Megha· 
Iaya, Arunachal Pradesh and MizOl'am are 
not in its favour. They are very small States 
and they can do it themselves. 

Restructuring of Public Sector Under-
takings 

"390. SHRI BASU DEB ACHARIA: WiD 
the PRIME MINISTER be pleased to state: 

(a) whether the Government propose to 
restructure the public sedof undertaJUngs; 

(b) if so. the details thereof; 

(c) whether it is proposed to waive loans 
, interest on Ieons and accrued cumulative 
losses to enable these public sector under-
takings to wom free of constraints and with a 
positive approach; 

(d) the details of the undertakings which 
are facing liquidity aisis; and 

(e) the steps proposed to meet their 
requirement of working capital? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a)to (e). A statement is laid on 
the Table ot the House. 

STATEMENT 

As already announced in the Industrial 
Policy Statement laid in Parliament on July 
24, 1991 the Government will continue to 
tollow the mixed economy pattern as its 
policy. For improving performance of Public 
Sector the re·structuring of public sector 
undertakings is being done by reducing areas 
of reservation for future public sector invest· 
ments by referring the sic;j( public sector 
enterprises to the Board for Industrial and 
Financial Reconstruction (BIFR) for the for· 
mulation of suitable revivaVrehabilitation 
plans. by offering a part of Government's 
share holding in selected public sector en-
terprises to the Mutual Funds, financiallnsh-
t:.stions, general public and womers; by en-
larging the autonomy and accountability of 
public sector enterprises; and by widening 
the scope of Memorandum of Understand-
ing (MOU) System to cover aD the public 
sedor enterprises. The Government has 
also created safety n81 through the NatJonaI 
Renewal Fund to take care of workers who 
ate fikely to be affected by the reviva&l 
rehabilitation plans. A Tripartite CommiltH 
under the MOS (Labour) has also been set 
up to finak$e the modahlies of rehabititatlOn 
measures at the sectoral and un~ levels. 
The Government have carried out the disin· 
vestment of PSU shares tor ensuring wtdef 
part~ of public in the equay of public 
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sector units and to increase theirac:counta-
bility without loss of control over PSEs. 

Any enterprise specific proposal to waive 
loans, interest on loans and accrued cumu-
lative losses, etc. of the sector enterprises 
can be considered on merits, in cases of sick 
enterprises, where the reference to BIFR 
has been made and the orders of the BIFR 
are available to the Government. BIFR, 
during the course of its examination may 
also consider the cases of public sector 
enterprises facing liquidity crisis and recom-
mend measures to meet their requirement of 
working capital. Cases of working capital or 
liquidity crisis in in other non-industrial sick 
PSEs is an internal matter for the PSE 
management to deal with and Government 
has considered such cases on merlls and 
wllhin the resource constraints being faced 
by the Government from time to time. 

SHRI BASU DEB ACHARIA: Sir, I have 
gone through the statement made by the 
Minister. He has not replied to any of my 
questions here In the statement. I wanted to 
know categorically about the restruduring 
proposal and not lor winding up or closing 
down the public sector undertakings. But, he 
has stated that some 01 the public sector 
undertakings are being referred to BIFR. 
Referring them to BIFR means closing down 
of those undertakings BIFR is nothing but 
Bureau of Industrial Funeral Rites, because 
for about 90 per cent of the companies 
referred to BIFR, their suggestions were to 
close down or to liquidate or to wind up or to 
sellout those companies. 

So, may I know form the Hon. Minister 
as to whether there was a T r;partite Commit-
tee headed by Shri Purna Sangama. who is 
also present here and he held a meeting with 
the Members of Parliament from West Ben-
gal? May I know whether in that meeting. a 
decision was taken that unit-wise discussion 
would take place of the sick units of West 
Bengal; and afterwards, a decision would be 
taken to refer them 10 BIFR? May I know 
whether II is • fad thal SOtH of the undertak-

ings have already been referred to BIFR, 
even when a decision was taken in the 
meeting with the representatives not to do 
so? (Int8m.ption) 

MR. SPEAKER: Mr. Acharia. I did not 
ask you to put a Supplementary Question 
because I wanted that I would gel the 
agreement from all the sides of the House. 
( Int8m.ptions) 

SHRI BASU DEB ACHARIA: Which are 
the public sector undertakings which have 
already been referred to BIFR for examina-
tion? 

SHRI P. K. THUNGON: Sir, I have great 
respect for the hon. Member, but with the 
same respect I would !i(e to express that I 
am not as pessimist as he is, because if a 
patient is taken to a hospital, it does not 
mean that he will die. (Interruptions) The 
same is the case of referring the cases to 
BIFR. (Interruptions) Sir. about the point that 
I have not replied to his question, I think. I 
have given a detailed reply. 

MR. SPEAKER: You can leave that 
thing. 

SHRI P.K. THUNGON: Sir. I thought 
that he should have been satisfied. (inter-
ruptions) As far the other part of the question 
as to how many public sedOr units have 
been referred to BIFR so far is coooerned. I 
would say, so far ten PSUs have been re-
ferred to BIFR 

SHRI BASU DEB ACHARlA: Sir, he 
has not replied to my question regarding the 
decision taken at the meeting with the 
Members of Partiam .... from West Bengal. 
Was a decision taken that unit wise exami-
nation and discussion would take place? 

SHRI P.K THUNGON: Sir. it is a fact 
that meeting took place. The tripartite com-
mittee headed by the hon.l.al:Jour Minister is 
tying to evolve the modalities and also trying 
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to go into depth about the problems of Sir. 
specific sick units. So, specific units will De 
gone into in detail by the Committee. theil That paper has already been distributed 
recommendations or suggestions would to hon. Members. W. solicit detailed and 
certainly be referred to BIFR or the con- appropriate suggestions from the hon. 
cerned authority. (Int8rnptions) Member on the basis of that. 

SHRI BASU DEB ACHARIA: Why those 
have referred to BIFR? 

UR. SPEAKER: You did ask second 
supp6ementary. II becomes third supplemen-
tary. (Jnternptions) No, no; Mr. Acharia, 
yow two suppiementaries are equal to four 
supplemenlaries. 

SHRI BASU DEB ACHARIA: All assur-
ance was given a number of times that 
Government would probably issue a white 
paper on public sector undertakings. There 
is not a whit. paper .• is only to close down 
the pubic undertakings. (IntBtrUption) May 
J know from the Minister whether the Gov-
ernment would publish a white paper on 
public undertakings? (lnten1.fJ(ions) 

AN HON. MEUBER: We are noI aJ-
lowed three times. (InlerrupCions) 

SHRJ BASU DEB ACHARIA: Sir, I 
wanted to know about working capilaI Ther. 
ate some pubic undertakings. If wortung 
capital is provided. then those undertakings 
can be made viable. Woutd the Government 
cons.ider 10 PfOYide wor1Ung capital of mak-
jog those undertakings 'tiab&e? 

Wouid the Government also publish a 
whee paper on public Mdor undef1.alungs? 

SHRI P.K THUNGOH: The hen. House 
• awar. thai we Mve prepared a detailed 
monograph, allalus paper on sd industr_ 
unIs. (InIerrupClons) 

tMt SPEAKER: Pte.-e do nat !oc* .. 
twn. Look .. the Chair and reptr. 0IhefwIN. 
you ...... ~~. 

SHRI P.K. THUNOOH: 1 .. 1ook",oLI. 

As regards the other point, I have al-
ready replied to that. 

DR DEBI PROSAD PAL.: Sir, the re-
structuring of public sedor undertakings is a 
complicated and integrated process. II re-
quires inquiry into the proper management, 
both of labour and also various other fadors. 

Now when the sick units are referred to 
the BIFR. the BIFR, as it is constituted, 
hardly inspires oonfidence. Therefore, I am 
asking the hon. Minister to inform whether 
there is any proposal to reconstitute the 
BIFA consisting 01 persons who have indus-
trial experienca and management experi-
eOO8 in the different sectors of the industry. 

SHRI P.K THUNGON: Sir, this isa very 
good suggestion in a way we will certainly 
consider it. 

I Translabonl 

SHRI GOERGE FERNANDES: Mr. 
Speaker, Sir, the han. Minister has said 
during his reply that 10 send a pabent to the 
hospital does not mean that he would die or 
he WOUlddteOf he ahoulddie.1 agree wil him 
but I would Ib 10 know whelher thi5 Mtnistry 
had issued an office memorandum 10 aU 
public undertakings and Govemment de-
partments two months baca on 13th Janu· 
ary. 1992. wtUch says-

(Engish) 

"In the new enWonmenl of a .,.,.,.. 
iMd lndus1riaJ Policy and Uw empha-
iii on pettormlr'lC» itnprCMNnef1t 01 
pubic enIerpfiMt to tunctiDn on 
COIMMMdIII princ~. *-. further 
poIeCtiOn in the *'" 01 priceI put-
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chase preference is not quite relevant 
in the new competitive environment. 
The matter was reviewed by the 
Government and the decision taken 
is as under: 

(a) Instead of granting price prefer-
ence to public enterprises, the Gov-
ernment may grant purchase prefer· 
ence to the public enterprises. 

(b) In all such cases, while the quoted 
price of public enterprises is not within 
the 10 per cent of the lowest valid 
price bid, such a price bid may be 
rejected without any further consid· 
eration. 

And where quoted price is within 10 per 
cent ... • (Interruptions) ...... I know that 
those who represent the private industry will 
believe that this is very correct. But Sir. that 
was not the purpose of setting up the public 
sector. 

( Translation) 

Sir, there was some purpose and aim 
while setting up the public sector in our 
country. Has the Government abandoned 
those aims? With reference to the analogy of 
hospital, patient and death, 1 would like to 
say that part (d) 01 your office memorandum 
clearly states that the decision has been 
taken to close down aU the public sedor 
undertakings in the country within three 
years and thus it would be a natural death, 
sol. why are you deceiving the people? 

(English) 

SHRI P.K. THUNGON: Sir. everybody 
in this August House is aware of the oratory 
of the hon. Member and with that oratory, he 
has asked a few questions which 1 do not 
think is very fair. Sir, so far as the role of the 
public .nterpl'ise is concerned, our new 
Industrial Policy very dearly enunciates the 
ahape it ahould take and on the basis of thai 

enunciation, we are taking steps. What we 
want is that our public enterprises should not 
become spoon-fed babies. We want them to 
become seH-reliant and competitive; we want 
them to stand on their own feet and that is 
how we want to encourage them. The han. 
Member has seen only the state of the other 
part. We have given so many incentives and 
autonomy in other aspects. They will have 
more autonomy now. We have got the MDV 
system which is nothing but a contract and 
Government will not interfere in that c0n-
tract. They will have to deliver the goods 
according to that MOU. Therefore I feel that 
it is not fair on the part of the han. Memberto 
speak in that manner. 

[T r ansJati7n) 

We are not going to invite bids as made 
out by the han. Member. 

(English) 

Our policy is very dear and we want to 
continue the policy which we have followed 
right from the beginning. A change with 
continuity is our policy. (Intel'Jl4)tions) 

SHRI MURlI DEOAA: TheGovemment 
has disinfested As. 2500 crores worth of 
shares of public sector undertakings under 
the new restructuring programme of theJd:llic 
sector undertakings. • we see the market 
price of these shares in the last three months, 
we can find that ~ has gone as high as As. 
11000 crores. In view of the fact that the 
capital market is booming, thanks to the new 
Economic Policy of the Government. wilt the 
Government considertodisinvest more pI.bIic 
sedor shares directly to the pWlic rather 
than through mutual funds? Mv question is 
whether or not the Government will consider 
to directly disinvest to the public. 

SHRI P.K. THUNGON: 1 would like to 
inform the han. Member, through you Sir, 
thai disinvestment amount which we have 
made so far is As. 3038 crores. I will explain 
in this way as to why it has not been given 
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directly to the public. This is for the fir .. ' li,ne (d) the time by which the production of 
we are disinvesting from our PlJOIiC sedor such cars is likely to start? 
units. ArvJ that is WI", there IS a little risk. " 
we do not proceed lIery carefully, there may 
be either over-pricing or under-pricing. That 
is why, we have gone through mutual funds 
and financial institutions. 

So far as the new disinvestment is 
conc:erned, the hon. Member will be glad to 
know that we have appointed a committee 
under the chairmanship of Shri V. Krishna 
Murthy, Member, Planning CommissIOn, to 
go into the details and to suggest modalities 
as to how we should go for further 
disinvestment. .. (Interruptions) 

UR. SPEAKER: What is it, Mr. Acttaria? 
• is ra the way. 

SHRI P.t<. THUNGQN: We have to be 
cautious and that is one of the reasons. 
Othefwise there would have been problems 
in the Stadt Exchange and the capital mar-
ket would have crashed. There would have 
been a crisis and there would have been 
imbalance in the whole of capital market. 
That is why, being the Government, we have 
10 proceed very carefuDy SO that the capital 
mariIat is also taken care of and at the $atTl8 

time, our purpose is also met. AJso, we did 
not have much time and that is why, we haw 
10 go ~ the mutual fund. and financial 
instit&Aions. 

8aUery-of*8tIId c.. 
+ 

·392. SHRJ R SURENDER REDDY: 
SHRIlALlT ORAON: 

(a) whIIIChef the Government have ap-
~ the manufactur. of baIlety~a1ed 
cars bJ the Addy Current CottIOls (Incla) 
l.imMd of KeIaIa; 

(c) 1he estimDd cost and eapacIy of 
1he profIct; and 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) to (d). MIs Eddy Current Con-
trols (India) Ud. are being permitted to 
manufacture 'Battery Operated Electric Car' 
at Chalakudy, Mukundrpuram (Kerala), for a 
capacity of 6000 per annum. The estimated 
cost of the project is expected to be around 
As. 6 crares. The Company expects to start 
production within six months of approval. 

SHRI R. SURENDER REDDY: We 
know that in our country, we are not doing 
adequate research in battery operated cars. 
Is the Government wiUlng to take up re-
search work to pl'oduce battery operated 
cars? If It needs huge outlay, is the Govern-
ment willing to gIVe some subsidy tor this 
huge outlay? 

PROF. P.J. KURIEN: Research is al-
ready going on in the Department of Science 
and Technology with regard to non-conven-
tional energy-used cars. This is one such 
car, which has beer. designed by an Indian, 
with our own R&D and with full indigenous 
technology. Government is giving aU pos-
sible assistance 10 R&D for non-conven-
tionaJ energy sources, for battery operated 
cars and Jor cars opel ated with similat non-
conventional energy SOUfCQS. 

SHRI R. SURENDER REDDY: Sir, I 
asked a specific question. Is the Govern-
ment willing to give subsidy to this Addy 
Current Controls_ This is a Kerala - based 
Company and the hon. Minister ia from 
Kerala. I think he should consider .. Is he 
willing to give subsidy and beat all develop-
ment cost tor thi, car? 

PROF. P.J. KURIEN: The Company 
has deve60ped • technology wiIhou1 our 
subGidy and they ate now gotng into produc-
bon. I do not think there is any need to give 
any .~ tor this techno6ogy. 
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SHRt RAM NAil<: Sir, what is that is the SHRt K.V. THANGKABAlU: t would 
approximate cost of this new car? What is Iik8 1.0 know from the hon. Minister whether 
the cost of production? And at what rate is it there is any proposal from Tam~ Nadu to 
likely to be sold acoording the project report manufacture battery operated car; if so, what 
which the Government has seen? is the status of this proposal whether the 

PROF. P.J. KURIEN: According to the 
project report, the cost of the new car at ex-
factory prices is estimated at As. 1.75 lakh 
and they are to produce 6,000 cars per 
annum. 

SHRt RAM NAIK: What is the sale 
price? 

PROF P.J. KURIEN: It is the sale price. 
including the excise duty as it exists today. 

SHRI RAM NAIK: What is the cost of 
production and what is the sale price? These 
are two different things. 

PROF. P.J. KURIEN: I have stated that 
the sale price is As. 1.75 Iakh. Cost of 
production would be minus excise duties 
and other related things. 

MR SPEAKER: The cost d production 
may be wih the Company. He wiD find it out 

SHRI SOBHANAOREESWARA RAO 
V ADDE: Sir, through you I would like to know 
from the hon. Minister whether he is aware of 
a proposal from Vijaywada Autonagar, a 
pioneer in the automobile field -Raghavayya 
has also submitted a proposal for the battery 
operated car, which model was earlier run by 
the then Prime Minister. In vieW d the steep 
rise in the price of fuel and petrol, wiD the 
Government consider that proposal and 
give permission to produce battery operated 
car? 

MR. SPEAKER: I do not think it would 
be fair to ask the Minster to reply such 
questions on the fJoo(of the House. That wi. 
not be fair. Otherwise, people will ask lor the 
licences and permission on the floor of the 
House. You can talk to him later. 

Government has approved of this proposal 
or not? 

PROF. P.J. KURIEN: Sir, there is no 
proposal from Tamil Nadu for the battery 
operated cars. However, there is a proposal 
from Tamil Nadu for fuel efficient diesel 
operated car. As per the proposal it gives 
~ 45 kms per litre. That proposal is 
under consideration of the Government 

SHRI PAlA KM. MATHEW: Sir, I would 
like 10 know whether there is any possbility 
of exporting this car. I would also like to know 
whether the entire technology used is in-
digenous and if there is any import a c0mpo-
nent, whaI is the percentage of expenditure 
on that. 

PROF. P.J. KURIEN: Sir,lhavealready 
made it dear that the entire technology is 
indigenous. developed by our own R &0 
wing. There is no component that is im-
ported. So, there is no question of any flow 01 
foreign exchange. 

With regard 10 export possbility, the 
company has informed us that there are 
certain enquiries from abroad also about it 
and the company is exploring the possbility 
of export. t hope the export wi. also be 
possible. 

[ T ntnsIatiionJ 

Central Food Technological Re ... rch 
..... ftute. Nagpur 

+ 
-390(. SHRI YASHWANTRAO 

PATL: 
SHRI GOViNDRAO NIKAM: 

Wi. the PRIME MINISTER be pleased 
10 state: 
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(a) whether the regional office of the 

Central Food Technological Research Insti-
tute, Nagpur is proposed to be closed; 

(b) if so, the reasons therefor; 

(c) whether the Government of Mahar-
ashtra has offered land for the Institute in the 
Punjabrao Agriculture University premises; 
and 

(d) if so, the action taken in the matter? 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN (a) and (b). Following the perform-
ance review of CSIR fieldJ extension /re-
gional centres, the CSIR Society, interalia, 
directed that Nagpur Centre of Central Food 
T echnologicaJ Research Institute (CFTAI) 
could continue only if the State Government 
agrees to: 

(i) provide land for relocating the 
centre, and 

(ii) meet 500/0 of expenditure. 

(c) Yes, Sir. 

(d) The centre can be relocated after 
the State Government of Maharashtra agrees 
to meet 50% of its expenditure. 

[ Translation) 

SHRI YASHWANTRAO PATIL: Mr. 
Speaker, Sir, this C.F.T.R.I. is functioning 
wei in Maharashtra and Nagpur. The farm-
ers of Maharashtra are getting much benefit 
from it but the Central Government wants 
either to close it or to shift it from Maharash-
tra. The Maharashtra Government has been 
in correspondence with the Central Govern-
ment for 3 years. The Central Government 
has stated that the land is not available for it, 
therefore, this institute is going to be closed. 
The Maharashtra Government has allotted 2 

acres of land for this purpose. I want to ask 
the hon. Minister whether the Government 
really wants to close it or to shift it our from 
Maharashtra? 

(English) 

PROF. P.J. KURIEN: Sir, first of all, I 
would like to allay the fear of the hon. Member 
that the Central Government is trying to take 
out this unit from the Stale of Maharashtra 
Central Government has no such intention. 
However, a decision was taken earlier to 
review not only this Maharashtra unit but all 
such units. This was decided by a Commit-
tee appointed by the Government because 
SOme of the units were not functioning well. 
It was also decided to relocate some of them. 
That was a part of the general decision taken 
by the Committee. So, no discrimination is 
shown towards the State of Maharashtra 

With regard to the Maharashtra unit, 
after consultation with the State Govern-
ment, a decision was taken that the unit wiD 
not be closed down and it wiD be allowed to 
continue. Today this unit is located in a very 
dilapidated building and in that place it can-
not iundion at aD. 

It is in an old building. It is in a rented 
building. So, we want to strengthen this 
Centre there. Therefore, we have asked for 
the land. According to an understanding, 
they have to meet 50 per cent of the expen-
diture. Both these things have been agreed 
to and the Maharashtra Government have 
allocated the land. 

Regarding expenditure, I hope, they wi. 
fulfd the commitment and the Centre wiD 
continue to be there. 

SHRI YASHWANTRAO PATL: Sir, my 
second supplementary is this. Sir ,I am asking 
a very pointed question, as you always say, 
'ask pointed question' and I want a pointed 
answer also from the Minister. 

• the Maharashtra Government hip 
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agreed to meet the 50 per cent of the expen- [English) 
diture, will the Minister or will the Govern-
ment continl19 this Institute in Nagpur only? MR. SPEAKER: Amount, you can 

PROF. P.J. KURIEN: Yes, that is what 
I have already said. It is pointed answer. 

MR. SPEAKER: Both pointed, the ques-
tion and the answer! 

[ Translation] 

SHRI ANNA JOSHI: Mr. Speaker. Sir, in 
this connection the Chief Minister of Mahar· 
ashtra has written a letter to the hon. Prime 
Minister that the work accomplished by this 
institute is going to be put to use all over the 
country. Then why it is being insisted that 
Maharashtra should meet 50 per cent of the 
expenditure? How much amount does this 
50 per cent expenditure work out? 

PROF. P.J. KURIEN: Sir, the amount is 
not that important. The point is that. it is a 
general decision for a review. CSIR has 
decided to review the functioning of all such 
Centres. Therefore, earlier, it was decided 
by CSIR that seventeen such Centres should 
be closed and this is not to be closed. 

SHRI ANNA JOSHI: I am asking you 
this. What is your response to the leller and 
the request of the Chief Minister of Mahar-
ashtra? 

MR. S?EAKER: He has already replied. 
This is a decision applicable to all CSIR 
Laboratories throughout the country. 

SHRI ANNA JOSHI: What is the 
amount? 

PROF. P.J. KURIEN: This is in reference 
to the letter of the Chief Ministerthat thiS h:lS 
been considered and th,:.> decision been 
arrived at. 

( Translation) 
SHRI ANNA JOSHI: What is the 

amount? 

inform him later on, Mr. Minister. 

[ Translation) 

SHRI DAnA MEGHE: Mr. Speaker, 
Sir, there was a proposal for a Centre at 
Nagpur. The Maharashtra Government of-
fered to provide land and funds. In spite of 
that, the proposal could not meterialise. 
Oranges are grown in Maharashtra. Simi-
larly, other fruits are also grown there. The 
Vidarbha region is an extremely backward 
area. A centre was set up at Nagpur, I know 
that in this connection the Maharashtra 
Government had proposed to provide both 
the things. I want to know specifically as to 
why there is delay in setting up this centre. 
When will it be started? The hon. P~me 
Minister has sanctioned Raman Science 
Centre for Nagpur which is also very impor-
tant. For this, we are grateful to him. The 
Maharashtra Government has both funds 
and land. The Government should tell us the 
time by which it can start it. There was an 
original proposal for oranges, you have made 
an additional proposal for seeds etc. When 
would you provide both the centres? After 
the centres are provided, by when work is to 
be started? 

[English] 

PROF. P.J. KURIEN: Sir, regarding 
oranges, I would say that this Centre is 
meant mainly for oranges. It is because, in 
that part, they grow a lot of oranges. So, 
technology is needed for its packaging, trans-
portation and all that. 

But for the information of the hon. 
Memb~rs. I would I;ke to say, there is an-
o!her Centre. The ICAR has brought in 
another Centre which is well equipped and 
that is taking care of the oranges. 

Therefore. we would like to strengthen 
this unit to cat6f to the nCHKls of other crops 
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viz. edible oil. spices and other aops that are Statement is laid on the Table of the 
grown in that region. House. 

[ Translation] 

SHRI DAnA MEGHE: Oranges are 
also important. Please clear it. Oranges grow 
there in abundance. 

[English] 

PROF. P.J. KURIEN: Yes. Sir. That is 
what I have said. This is meant for oranges. 
Oranges are taken care of by another unit 
also. So. we would like to augment this 
Centre to include other craps also. 

He has asked a specific question re-
garding re-Iocation. As soon as the Mahar-
ashtra Government fulfills the commitment. 
we will re-Iocate it. 

Claims of Bhopal Gas Victims 

*396. SHRI PARASRAM BHARDWAJ: 
: Wili the PRIME MINISTER be pleased to 
state: 

(a) whether a final settlement of the 
claims of Bhopal gas victims has since been 
reached with the Union Carbide: 

(b) if so. the details thereof; 

.(cl whether the Union Government 
have also released some funds for the relief 
and rehabilitation of the victims; 

(d) if so, the details thereof; 

(e) whether the Government are aware 
of the discontentment prevailing amongst 
the victims regarding inadequate compen-
sation;and 

(1) if so, t':e reaction there to? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICAlS AND FERTIL-
IZERS (DR. CHINTA MOHAN): <a) to (f). A 

STATaENT 

(a) and (b). A sum of 470 mUiion US 
Dollars was ordered by the Supreme Court 
as compensation in its judgment dt. 141 
152.1989. This amount was deposited by 
Union Carbide limited (UCll) and Union 
Carbide Corporation (UCC). Supreme Court 
in its judgment dt. 3.10.1991 has upheld this 
settlement In addition, immunity against 
criminal prosecution granted in judgment 
dated 14115.2.1989 has been revoked. 

(c) ;md (d). The Union of India have 
released the following amounts for the relief 
and rehabilitation of the Bhopal Gas vic-
tims:-

1. Rs. 101 aores immediately after 
the disaster for relief and rehabilita-
tion which included measures for 
immediate medical aid and estab-
lishment of special medical facili-
ties, provision of \IOCational train-
ing. financial assistance to the af-
feeted persons. etc. 

2. As. 7.14 aores paid as Interim 
Relief to the specific categories of 
V1Ctims on the directions of the 
Supreme Court 

3. Rs. 310.30 crares for payment as 
Interim Relief @ 2001- per month 
the 5 lakh resjdents of the 36 se-
verely affected mun~ wards of 
Bhopal. 

~. A sum cI As. 36.67 acres to the 
Government 01 Madhya Pradesh 
.. ita shar. for implementation of 
the Action Plan wIIh an outlay of 
RI. 163.10 aura whdt includes 
economic. IOCiaI and envir0n-
mental ~ ....... 
provision for I'I"I8CficaI facilllea. 
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(e) and (I). No information on the inad.,-

quacy of compensation has been rt,l,elved 
by the Government. 

[ Translation) 

SHRI PARAS RAM BHARDWAJ: Mr. 
Speaker, Sir, through you I would like to 
know from the hon. Minister the extent to 
which the progress has been made on the 
Supreme Court's instructions to the Central 
Government and the State Government in 
connection with starting the adjudication 
process of settlement of at least 50 claims of 
compensation of the Bhopal Gas v~ims by 
3 February, 1992 ? Were these instructions 
issued or not? 

[English] 

DR. CHINTA MOHAN: After the Judg-
ment of the Supreme Court in 1989, a 
settlement was reached for 470 millIOn US 
Dollars to be deposrted In the Reserve Bank; 
and this settlement was upheld by the 
Supreme Court in the month of October 
1991; and they had given time of 120days to 
start adjudication process. It was started in 
Bhopal by the WeHare Commissioner. 

[ Translation) 

SHRI PARAS RAM BHARDWAJ: Mr. 
Speaker, Sir, Government is doing nothing 
to settle the daims of the gas victims, 10 
provide medicines and employment to them. 
In the light of these circumstances is the 
Centre Government !'.ending a high-leve! 
committee there?' there is no such provi-
sion, the Government should kindly arrange 
to send a high-level oommittee there. 

[£ng6sh) 

DR CHINTA MOHAN: Already the 
Government had sanctioned about Rs. 101 
crorea _ immediate relief in 198.( itse'. 
After thai, in 1989-90. we had sanctioned 
about As. 310 crores as interim relief for the 
vidima. After the Supreme Court judgment. 

we had released about Rs. 7 crores. The 
action plan was prepared by the State 
Govemment of Madhya Pradesh and the 
Govemment of India had given 75 per cent of 
it. 

The socio-economic environment plan 
was prepared and the Govemment of Madhya 
Pradesh is implementing it seriously. 

[ Translation) 

SHRIMATI SUMITRA MAHAJAN: Mr. 
Speaker, Sir, I would like to know the aims 
of setting up the Bhopal Gas Commission 
and the number of cases heard by it till date 
and the number of cases adjudicated and 
the amount of expenditure incurred on this 
Commission? (lntBm.JPlions) 

[English] 

DR. CHINT A MOHAN: Actually, the 
adjudication started on 3rd February this 
year. Five courts we have set up and the 
We Hare COmmissioner has started hearing 
cases. As you aD know, the court witl take 
time; We cannot do it just in one day. Sol we 
have already kept As. 1400 acres in the 
Reserve Bank of India; and we have given 
enough infras1ructural facilities to the Madhya 
Pradesh Government to do it. 

SHRfMATI SUMITRA MAHAJAN; The 
Gas Commission was set up by you. How 
much expenditure was incurred on it and 
how many castes were dacided? 

(Eng6sh) 

DR. CHINTA MOHAN: The Welare 
Commissioner has HIlt notic:as to different 
victims; and they are examining them. 

MR. SPEAKER: They had swted it in 
February; and they ale now prooassing them. 

SHRIMATI MAlINI BHATTACHAR-
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A VA: It has been said in the answer that relief to the victims and the amount has 
according to the Supreme Court verdict 
immunity against criminal prosecution 
granted in judgment dated 14/15.2.1989 
has been revoked. This is very important in 
view of the fact that amount and the terms of 
the compensation given by the Supreme 
Court judgment are considered to be widely 
unsatisfactory by the victims. So, in view of 
this, for the establishment of the Union Car-
bide liability and for imposing punitive and 
deterrent fine on the UCC and such other 
dealers of death, I would like to know through 
you whether Government would set up a 
prosecution cell for handling efficiently and 
effectively criminal proceedings against UCC. 

DR. CHINTA MOHAN: After the settle-
ment in 1989, the Supreme Court had up-
held the settlement in October lasl year. 
Afterthat, no discontentment report we have 
received so far; and we are not thinking on 
the lines of prosecuting anyone else further. 

SHRIMATI MALIN I BHATIACHAR-
A VA: The Supreme Court itselt has said it is 
revoked, You can take up the cases and help 
the people. 

DR. CHINTA MOHAN: The CSI has 
completed investigating these cases. 

[ Translation] 

DR.lAXMINARAYAN PANDEYA: The 
Bhopol Gas tragedy has assumed such 
alarming proportions that besides the Identi-
fied victim wards in Bhopal city, the entire 
city. is In the grip of it. The State Government 
has requested that there should be some 
arrangements 10rlheir rehabilitation and help 
also. Keeping this development In mind the 
Central Government considering to Include 
the remaining wards in the list of affected 
wards and extena help \0 then? 

[English) 

DR. CHINTA MOHAN: The Commis-
sion has allotted As. 36 crores or providing 

already been deposited in the Reserve Bank. 
The Welfare Commissioner has already 
started the Process of adjudication. The 
infrastructure and facilities are already avail-
able. There is no dearth of facilities. It is for 
the Madhya Pradesh Government to de-
cide; all the powets have been given to 
them. We request the hon. Members to go to 
Madhya Pradesh, sit with the Government 
and expedite the process. 

SHRI DIGVLJAYA SINGH: I would like 
to ask the hon. Minister about the adjudica-
tion of the compensation cases in the courts 
of the Commissioners in Madhya Pradesh in 
Bhopal. The Government of India, that is, 
the Finance Ministry and the Ministry of 
Chemicals and Fertilizers had to issue the 
guidelines. Will the hen. Minister. ~ kind 
enough to form us when the guidelineS-will 
be issued so that the compensation cases 
can be heard expeditiously? 

DR. CHINTA MOHAN: It is a court and 
the Welfare Commissioner has to decide it. 

SHRI DIGVLJAYA SINGH: The guide-
lines have to be isued by the Government of 
India. The Finance Minister has to issue the 
guidelines as to what should be the method-
ology to decide the compensation cases. 

SHRI RAM NAIK: Do not corner him like 
that. This Government will hever wt>rX. 

DR. CHINTA MOHAN: The Welfare 
Commissioner is equivalent to a High Court 
Judge and we are formulating the guide-
lines, that a compensation 01 Rs ... lakhs tor 
iniuries ot utmost severity be given to serious 
are under consideration and Rs. , \031akhs 
tor death etc. 

SHRI DIGVLJAYA SINGH The hen. 
Minister has to issue them. The cases have 
not been decided upon only because Ihe 
guidelines have not been iaaued by the 
Government of India. The Finance Minister 
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and the Ministry of Chemicals and Fertilizers 
has to issue the guidelines. 

DR. CHINTA MOHAN: We are examin-
ing it and we will send them as soon as 
possible. 

SHRI RAM NAIK: This is hoY' the 
Government is working. 

SHRI K.P. REDDAIAH YADAV: The 
hon. Minister has said that an amount of Rs. 
36.67 crores was paid to the Madhya Pradesh 
Government for economic, social and envi-
ronmental rehabilitation. 

Will the hon. Minister clarify whether the 
compensation is only for the victims or the 
Central Government or the State Govern-
ments will spend some money for creating 
the rehabilitation facilities? Is it the policy of 
the Government to deduct such money from 
the compensation, or will they bear the cost 
of such such facilities? 

DR. CHINTA MOHAN: The compensa-
tion is only for the victims. The money is 
available. It is for them to pay the compensa· 
tion. 

Central Administrative Tribunal 

+ 
·398. SHRI DATIATRAYA BAN-

DARU: 
SHRIMATI MAHENDRA 

KUMARI: 

Wilt the PRIME MINISTER be pleased 
to state: 

(a) whether the GovAmment propose to 
extend the jurisdiction of the Central Admin-
istrative T rbunal to the public sector banks; 

(b) if so, the details thereof; and 

(c) It not, the reasons therefOl? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P. J. 
KURIEN) (a) and (b). There is no proposal to 
extend the jurisdiction of the Central Admin-
istrative Tribunal to Public Sector Banks. 

(c) In view of the large number of cases 
at present being handled by Central Admin-
istrative Tribunal, it is not in a position to take 
up additional work. 

SHRIDATIATRA YA BANDARU: There 
are a large number of cases pending in the 
labour courts and so a large number or. 
workers are suffering. There are a lot of 
problems because fo the pendency of these 
cases. Does the Government propose to 
constitute a national industrial tribunal with 
the powers of a High Court? Is the Govern-
ment thinking of it ? 

PROF. P. J. KURIEN: Sir, already these 
Administrative Tribunals have the powers of 
the High Court. And they have got branches 
in every State. Therefore, I do not think it is 
necessary to have another branch for that. 

SHRI DATIATRAYA BANDARU: Sir, 
the Minister has given in his answer that a 
large number of cases are being handled by 
the Central Administrative Tribunal. And 
particularity, a large number of cases per-
taining to public sector banks are pending 
with the other Tribunals or with other jurisdic-
tion areas. I want to know whether the Gov-
ernment has any methodology to speed up 
these cases. 

PROF. P.J. KURIEN: Sir,l would like to 
inform the han. Member that there is no 
proposal or no request either from the man-
agement 01 the public sector banks or trom 
the unions 01 the public sector banks for 
extending the jurisdiction of this Tribunal to 
banks also. Therefore, I do not think there is 
any need for that. 
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WRITTEN ANSWERS TO QUESTIONS 

Offldal Language Policy 

[ Translation) 

·368. DR.lAL BAHADUR RAWAl: 
SHRI RAJVEER SINGH: 

Will the Minister of HUMAN RESOURCE 
DEVelOPMENT be pleased to state: 

(a) the steps taken by the University 
Grants Commission for the implementation 
of the Official Language Policy; 

(b) whether the target fixed for 1991-92 
has been achieved; 

(e) if not, the reasons therefor; and 

(d) the steps taken by the Government 
in this regard"? 

THE MINISTER Of HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (d). According to the informa-
tion furnished by UGC, the Commission has 
been implementing the official language 
policy of the Government. Although no spe-
cifIC targets for 1991-92 were laid down for 
use of Hindi, the Commission has taken 
following important steps for promotion of 
use of Hind, in its office:-

There is a Hindi Officer Working 
under the control of the Secretary, 
UGC who is responsible for Imple-
mentation of Official Language 
PolICY. 

The Annual Report of the UGC is 
prepared and presented both in 
Hindi and English. 

All the advertisements are simulta-
neously given in both in Hindi and 
Englilh.· 

[English) 

The registers, forms, name plates 
and rubber stamps are both in Hindi 
and English. 

The letters received in Hindi are 
replied in Hindi. 

More than 80% employees of the 
UGC have acquired working knowl-
edge of Hindi. 

One week training for working in 
Hindi has been given to Senior 
Officers of UGC in the current year. 

Employees who are not proficient 
in Hindi are regularly sent for train-
ing organised by the Raj Bhasha 
Vibhag. 

The UGC News Letter started in 
1991-92 is brought out simuhane-
ously in Hindi and English. 

Coache.forSport~n 

·369. SHRI V. KRISHNA RAO: 
SHRI K.H. MUNIYAPPA: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: • 

(a) the number of foreign coaches ~ 
pointed to train Indian sportsmen at present; 

(b) the period of contract for these 
coaches; 

(e) whether there is a demand to reduce 
their period of contract to only one year; and 

(d) if so, the reaction of the Government 
thereto? 

THE MINISTER OF HUMAN RE-
SOURCE D~VELOPMENT (SHRI ARJUN 
SINGH): (a) Ten foreignc:oachesfrom China, 
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Cuba and erstwhile USSR are presently in (b) if so, the details thereof; 
India under the terms of Sports Protocol. 

(b) Generally all contracts of foreign 
coaches engaged by Sports Authority of 
Intlia, are for an initial period of one year. 

(c) A suggestion had been made that 
the period of contract should be reduced to 
one year. 

(d) As contracts are generally only for 
one year initially, reduction in the contract 
period does not arise. However, extension (If 
contract is agreed, when the work of the 
coach is found to be good and useful to us. 

Platform TIckets 

·370. SHRI NIRMAL KANTI CHA ITER-
JEE: Will the Minister of RAILWAYS be 
pleased to state: 

(a) the number of times the rate of 
platform tickets was raised during the last 
three years; 

(b) the extent of increase made each 
time; and 

(c) the additional revenue earned there-
from? 

THE MINISTER OF RAILWAYS (SHRI 
C.K.JAFFERSHARIEF):(a)Therehasbeen 
no increase in the price of platform tickets in 
the last three years. 

(b) and (c). Do not arise. 

Air Pollution In DeIhl 

·371. SHRI PIUS T1RKEY: Will the 
Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the stone crushing activities 
in and around Delhi are caUSing air:pollution; 

(c) whether any complaints have been 
received in this regard; and 

(d) if so, the remedial steps being taken 
by the Government? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGAnA~IAN 

KUMARAMANGALAM): (a) and (b). Yes, 
Sir: Stone crushing operations do create air 
pollution if they are operated without control 
specified in the consent conditions. 

(e) Several complaints have been re-
ceived from residents of Rajokri village and 
of Lal Kuan which highlight the pollution 
caused by stone crushers operating without 
adequate controls and the health hazards 
from exposure to the dust. 

(d) A Statement is attached. 

STATEMENT 

The Government have taken the follow-
ing steps:-

(i) 

(ii) 

(iii) 

Ambient air quality standards 
around stone crushers have been 
prescribed under the Environ-
ment (Protection) Act; 1986; 

Environment guidelines have 
been evolved for siting and op-
eration of stone crushers; 

Stone crushers have been asked 
to comply with consent require-
menta of the Central PoUution 
Control Board to limit the admis-
sion within the stipulated stan-
dards; 
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(iv) Fiscal incentives are provided i&ter of HUMAN RESOURCE DEVELOP- . 

for installation of pollution con- MENT be pleased to state: 
trolequipment and also for shift· 
ing of polluting units from con- (a) the grants provided to autonomous 
gested areas; colleges, during the last two years, State-

wise; 
(v) 

(vi) 

Network of ambient air quality 
monitoring stations have been 
set up in Delhi; 

As per directions of the Supreme 
Court, the Central Pollution 
Control Board has conducted the 
ambient air quality monitoring in 
the area and a report has been 
submitted to the Court; 

(vii) Delhi Administration has a 
scheme for providing 50 per cent 
subsidy to instal pollution control 
equipment in small scale units in 
Delhi; 

Autonomous Colleges 

·372. DR. SUDHIR RAY: Will the Min-

(b~ whether these colleges frame their 
own syllabi and conduct their own final ex-
aminations; 

(c) the criteria prescribed for conferring 
the status of autonomous colleges: and 

(d) the steps taken to ensure "*". 
nance of proper standards by these colleges 
like other Indian Universities? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) There are 102 Autonomous 
C~lleges in the country at present. Accord-
ing !t' the information furnished by UGC, the 
aI7'OUI)t of grants provided to them, state-
wise, during the 7th Plan and in 1990-91 is as 
follows:-

Name of the State No. of autonomous Grants provided 
Colleges (Rs. in lakhs) 

Andhra Pradesh 16 97.02 

Gujarat 2 NIL· 

Madhya Pradesh 28 96.00 

Orissa 5 5.00 

Rajasthan 5 15.00 

TamilNadu 44 347.00 

Uttar Pradesh 2 Nil· 

• The Autonomous Colleges in Gujarat and U.P. have not availed of UGC assistance. 
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(b) According to the guidelines circu- trol Board receives the ambient air and water 
lated by UGC Autonomous Colleges have quality data on floppies regularly from the 
the freedom to determine their own courses State Pollution Control Boards, particularly 
of study and syUabi; prescribe rules of ad- of Uttar Pradesh and Andhra Pradesh. 
mission; evolve methods of evaluation, 
conduct exal'1inations and be accountable 
for the content and quality of education. 

(c) UGC has prescribed the following 
main criteria for identification of institutions 
for grant of autonomy:-

(i) Academic reputation and previ-
ous performance in University 
examinations. 

(ii) Academic attainments of the 
faculty. 

(iii) Availability of physical facilities 
e.g. library, accommodation and 
equipment. 

(iv) Management and administrative 
capability. 

(v) Availability of resources for main-
tenance and development from 
State Govt. and management. 

(d) UGC guidelines provide for seH 
evaluation by the Colleges each year, and 
external evaluation at periodic intervals. The 
concerned University is also requited to 
review the performance of Autonomous 
Colleges. 

[ Translation] 

industries causing Pollution 

·373. SHRI MOHAN SINGH: 
SHRI B.N. REDDY: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

<.) whether the Central PoI~ion Con-

(b) whether the data bases have been 
up-dated, analysed, interpreted and pub-
lished; 

(c) whether the State Pollution Control 
Boards have identified the polluting indus-
trial units discharging effluents without any 
pre-treatment into sewers, streams and riv-
ers endangering lives of fish and other aquatic 
animals; 

-(d) if so, the number thereof and whether 
notices have been issued to such industries 
under the Water and Air Pcllution Ads; and 

(e) if so, the outcome thereof? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARlIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGAlAM): (a) Ambient air 
quality data on floppies are regularly r&-
ceived from Madhya Pradesh, Rajasthan. 
Himachal Pradesh, Punjab and Assam; 

(b) Reports have been up-dated and 
published, analysed and in-terpreted upto 
December,l990. 

(c) to (e). The State Governments haw 
identified the units with respect to compli-
ance with pollution control standards. in 17 
categories of industries. According to the 
information provided by the State Govern-
ments. 150 units have not initiated action for 
complying with the pollution control stan-
dards. The State Pollution Control Boards 
haw been advised to issue notices to the 
defaulling units. These Boards have initiated 
action in this regard & orders for closure of 
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defaulting units have also been issued in (c) whether the Union Government have 
some cases. rectllved any financial assistance from Inter-

national agencies on this account; and 
(English] 

Prevention and Control of Pollution 

'374. SHRI T.J. ANJALOSE: 
SHRIBARE lAl JATAV: 

Will the Minister of ENVIRONMENT 
AND FORESTS be ~ased to state: 

(a) whetherthe State Governments have 
been provided financial assistance for pre-
vention and controlling of water. aIr and 
noIse pollution dunng the last two years; 

(b) if so, the details thereof, Statewise; 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARlIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGAlAM): (3) and (b). A stale-
mont is attached. 

(c) and (d). Yes, SIr. As. 9.27 crores has 
been received as financial assistance from 
International agencies. Apart trom this, tech-
nical assistance of As. 26.85 etores has 
been receiv9d lor the purchase of equ~ 
ment and training of personnel. 

STATEMENT 

(a) and (b). Yes, Sir. The financial ~sistance provided to the State Governments for 
1990-91 and 1991-92 lor control of pollution is as follows: 

SI. No. Name of Statel(J. Ts. Amount 

1990-91 1991-92 
-----

1 2 3 4 

1. Andhra Pradesh 51,76 .. 450 4,88.250 

2. Assam , 1,87,000 8,57,500 

3. Bihar 38,72,000 8,38,000 

4. Gujarat 17,56,750 14,91,750 

5. Jammu & Kashmir 2.31,500 31.500 

6. Haryana 35,50,150 15.53.750 

7. Himachal Pladt. '3.86,250 4,06.250 

.- ICamataka 38.25,000 31,13.250 
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51. No. NatrIfI of 5talelU. Ts. 

2 

9. Kerala 

10. Madhya Pradesh 

11. Maharashtra 

12. Meghalaya 

13. Orissa 

14. Punjab 

15. Rajasthan 

16. Tamil Nadu 

17. Uttar Pradesh 

18. West Bengal 

19. Delhi 

20. Goa 

21. Dadra & Nagar Have~ 

22. Pondicherry 

23. Chandiga1I 

24. Triputa 

[ T ranslationJ 

lIodemlution and expansion of 
Station. In Bihar 

·375. SHRI SUKDEO PASWAN: Will 
the Minister ~ RAILWAYS be pleased 10 
stale: 

Amount 

1990-91 1991-92 

3 4 

13,21,250 13,20,250 

59,14,750 20,80,250 

10,84,500 10,84,500 

11,38,500 31,500 

39,34,050 7,99,250 

21,43,500 20,03,500 

10,39,500 11,59,000 

23,54,500 32.58,500 

27,06,500 48,81.500 

7,49.750 13,84,750 

",90,250 16,15,250 

1,11,000 1,11,000 

2,11,000 2,11,000 

2.11.000 2,11,000 

2.11,000 9,15,000 

1,30,000 

(a) the expenditure incurred during the 
&iventh Plan on the developmen1 of railway 
stations in Bihar; 

(b) the expenditure proposed to be in-
curred th8f8On during the Eighth Plan; and 

(c) The details of WOIU praposad to be 
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undertaken for the modernisation and ex- (e) if so, the reasons therefor; and 
pansion of these stations? 

THE MINISTER OF RAILWAYS (SHRI 
C.K. JAFFER SHARlEF): (a) Rs. 14.50 
crores. 

(b) The proposed allocations will be as 
per the over-all availability of funds during 
the Eighth Plan. However, for 1992-93, the 
allocation is Rs. 5.67 crores. 

(c) Works like raising of platform level, 
provision of platform sheds, benches, uri-
nals, foot over bridges, waiting roomslhaJls, 
booking offices, public address system, train 
indication board, computerisation of reser-
vation etc. will be undertaken subject to a 
work being justified as per prescribed norms 
and availability of funds. 

[English] 

Preservation of Eco-Systems 

·376. SHRI S. B. SIDNAL: Will the 
Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether attention of the Govern-
ment has been drawn to the news-item 
captioned ·Mining threatens sanctuary in 
Orissa· appearing in the Economic Times 
dated December 23, 1991; 

(b) if so, the facts thereof; 

(c) the steps taken by the Government 
for the preservation of wildlife and mainte-
nance of ecological balance in the sanctuar-
ies; 

(d) whether mlOing activities inside 
sanctuaries and National Parb are permis-
silIe under the Forest Conservation & WIId-
Iif. Protection Acts; 

(f) the precautions proposed to be taken 
to preserve eco-systems? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) Yes. Sir. 

(b) As the sanctuaries are under the 
administrative control of the state Govern-
ments, the information is being collected 
from the Government of Orissa and wiD be 
laid on the Table of the House. 

(c) and (f). A statement ia given below. 

(d) and (e). Mining activities inside 
sanctuaries and national ~ cannot by 
their very nature be pemimed under the 
provisions of Wild Ue Protection Ad. as 
ammended. This would also be a diversion 
of forest land attracting the provisions of 
Forest Conservation Ad.. 

STATEMENT 

The steps taken by the Govemment for 
preservation of Widlife, maintaining ecologi-
cal balance and preserving eco-systems are 
as follows: 

(i) The Wildlife Institute of India has 
prepared a report ·Planning II 

protected Area Network in India-
containing detailed recommen-
dations for expanding the net-
WOfi( of National Patks and Wild-
life Sanctuaries in the country to 
adequately protect and conserve 
Wildlife and the eco-syslems of 
which they ., •• patl 

(ii) Endqered and ,are species of 
Wlldlif. have been included in 
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Scheduled I and II (Part II) of the 
Wildlife (Protection) Act, 1972, 
thus giving them maximum pos-
sible protection under lav.. l"herE: 
is also a compiete ban on hunt-
ing of wildlife under this Act. 

(iii) The Wild life (Protection) Act, 
1972 also provides for stringent 
and deterrent punishment for 
causing any damage or distur-
bance to a Wildlife Sanctuary. 
The boundaries of a Sanctuary 
cannot also be altered without 
approval of the concerned State 
Legislature. 

(iv) 

(v) 

(vi) 

(vii) 

Under the Centrally Sponsored 
Schemes, assistance for the 
development of Sanctuaries and 
National Parks, Project Tiger and 
Eco-<!evelopment around Na-
tional Parks and Sanctuaries, 
including Tlger Reserves, Cen-
tral assistance is provided to 
various Sanctuaries and National 
Parks for their development and 
Scientific management, includ-
ing development of their buffer 
zones. 

A number of zoos in India have 
been successfully breeding 
endangered species of wildlife, 
thus helping in ex-situ conserva-
tion of these valuable gene pools. 

Central assistance under the 
Schemes "Conservation of Rhi-
nos in Assam" is provided to the 
Government of Assam for inten-
sive protection and conservation 
of rhinos in all their natural habi-
tats in Assam. 

A new Centrally Sponsored 
Scheme "Project Elephant" has 
been launched in the current 

financial year to protect and 
conserve all elephant population 
in the country through concerted 
measures to protect their habi-
tats, restoration of migratory 
corridors and mitigating manele-
phant conflights. 

Women'. Educatlon 

·3n. DR. R. SRIDHARAN: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: 

(a) whether the University Grants 
Commission propose to fund the various 
academics and infrastructures for the devel-
opment of women's education in the coun-
try; 

(b) if so, the details thereof; and 

(c) The criteria fixed for providing funds 
therefor? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (c). University Grants Com-
mission provides financial assistance to all 
eligible Universities and Colleges for pur-
chase of books, journals and equipment, 
-wointment of teachers, construction of 
academic and hostel buildings, and for spe-
cial programmes for promotion of research. 
According to the information furnished by 
UGC, the Commission has relaxed norms 
for financial assitance for women's institu-
tions as toHows: 

The minimum students enrolment 
had been relaxed to 150 for 
women's colleges as against 250 
for other colleges. 

Th. minimum number of teachers 
n.-d be only 5 for women's col-
leges as against 10 for other col-
leges. 
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For construction of women's has- Study of History of Indian Science, Philoso-
tel, the Com mission provides 100% phy and Culture". The main objective of the 
assistanC9 as against 75% for boys' project is to undertake a comprehensive and 
hostels. inter-{jisciplinary study of scientific, Philo-

There are three Women's Universities 
and two Deemed Universities exclusively for 
worn .. n in the country. The Commission 
proVided grants amounting to Rs. 2.85 crores 
during the Seventh Plan tor the development 
of these Universities. 

HIstory of Indian Science, Philosophy 
and Culture 

'378. DR. LAXMINARAYAN PAN-
DEYA: 

DR AK PATEL: 

WilllheMinisler01 HUMAN ~ESOUPC'E 
DEVELOPMENI be pleaseC Ie stale 

(a) whether the Indian Council oj PhllO-
soptucal Research r,as undertaken a com-
pf9henSIVe research pr'Jjecl en i·-;!erd SCI;:;!:' 
naw study of History of Indian SCIIance, 
Philosophy and Culture: 

(b) if so, the obJectives, dimension. 
methodology, issues to be dealt with. work-
plan and time schedule of activities of the 
project; 

(c) whether an overview voiumQ in this 
regard is planned; 

(d) if SO, the outline thereof; and 

(e) the action plan in this regard. espe-
ciany in the Eighth Plan? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT {SHRI ARJUN 
SINGH): (a) to {c). Aa:ordirv.J to the inlorma-
bon turm$hed by \OO\an Council 01 Phin-
sophical Research (\cPR), the CounCIl is the 
nodal agency for a research project on '"The 

sophical and cultural heritage of Indian Civi-
lization. A Preparatory Committee consist-
ing of eminent scholars has been constituted 
for the detailed planning and I.mplementation 
of the project. Ten Volumes co-vering a 
variety of subjects like geography, mathe-
matics, astronomy, physical sciences, life 
sciences, medical sciences, Industry, agri-
culture and social and politicalmstitutions of 
India. are 6Xpocted to be published under 
;:>rOlect WhlCl1 is likely to taKe 7 to 9 years tor 
completion The Committee has started pre-
P:Jf:ltlon of an 'Overvlew Volume" which 
would lay dow!" detailed outlines, selocted 
10i):CS nnd bread methodoiogy t(l be fol· 
iowed tOf preparation oj the IndIVidual vol· 
umes. The OverView Volume is proposed to 
be completed by 1994 

Summer Pataca of Tlpu Sultan 

"379. SHRtMATI CHANDRA PRABHA 
URS: Will the Mmister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whethar the Daria Doulat Sumer 
Palace of TIpo Sultan near Bangaiore fe-
Quires proper upkeep and maintenance: 

(b) if so, the steps propose<! to be taken 
in this regard; and 

(c) the additional facilities proposed to 
be provided for the tourists at site? 

THE MINISTER Of HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) The moument is in a good state 
at presQNation. 

(c) Amenities liM supply of drinking 
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water and public conveniences are already 
available at the monument 

( Translation) 

Pre-School Child education 

'380. SHRIMATI SUMITRA MAHAJAN: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the University Grants 
Commission had prepared for Doordarshan 
in 1987 a projad on pre·school child ed.Jca· 
tion; 

(b) if so, the details thereof; and 

!c} the present IXlsition of the said proj-
ect? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (c). According to the informa-
tion furnished by the University Grants 
Commission, the Commission has provldod 

• fmancial assistance for Pfepanng a T elevi-
sian Programme conSisting of 13 episodes 
for pre-school children. These episodes are 
expected to sensitize pre-schooiers to learn-
ing of alphabets, numbers. haalth care, 

51. No. StatMJnion T 9rritory 

-,--

Andhra Pradesh 

2. Gujarat 

3. Haryana 

4. Karnataka 

5. Kefala 

6. Madhya Pradesh 

sanitation, nutritIOn, geometric shapes and 
such like through the medium ot songs, 
animatIOn, puppetry and ongami. The Minis-
try 01 Information and Broadcasting has 
agreed, in pnnciple, to telecast the Pro-
gramme as soon as the time slot IS available. 

[English] 

Saline Land 

·381 DR KARTIKESWARPATRA:WiU 
the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state: 

(a) the total areas of saline land in the 
country; State-wise; and 

(b) the details of the target set and funds 
allocated fof development of Saline land 
during the Seventh Plan along with ac:i'lieve-
ments made Sta!e-v.asa? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARlIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW. JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGAlAM): (a) The Statewise 
estimates of saline lands available are given 
here under: 

Area· 
(in million hectares) 

0.18 

0.10 

0.08 

0.33 

0.12 

0.08 
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SL No. State/Union T erritOlY At9a. 
(in million hectares) 

7. Maharashtra 0.48 

8. Orissa 0.40 

9. Punjab 1.00 

10. Rajasthan 0.10 

11. Tamil Nadu 0.01 

12. Uttar Pradesh 0.20 

13. West Bengal 0.99 

14. Patches of Salinity 1.46@ 

Grand Total 5.53 

Department of Agriculture and Cooperation. Report of Working Group for Planning 
based on land and Water use including land Reclamation and Development for 
formulation of the Eighth Plan, 1989. 

@ Sandy areas with patches of salinity appear not to have been reported against 
States. 

(b) There was no exclusive programme 
for control of the problem of soil salinity 
during the Seventh Plan. However, the 
Command Area Development Programme 
of the Water Resources Ministry took up the 
following measures: 

(i) On-farm development works of 
constructing the field channels, 
land levelling and land shap-
ing; 

(ii) 

(iii) 

Providing adequate water drain-
age; 

EnccxJraging conjuctive use of 
surface and ground water; 

(iv) Adoption of suitable cropping 
pattern; and 

(v) Creation of awareness among 
the farmers for more efficient and 
judicious use of water through 
adaptive trials, d"monstrations, 
training programmes and exten-
sion efforts. 

Besides, under the afforestation and 
tree plantation programmes, saline waste-
lands were also covered. 

Health and Family Wen.e Centre. 
·382. SHRI DHARAUPAL SINGH 

MALIK: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 
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(a) the total amount sandioned for set-
tingupofHea"handFam~yWelfareCentr8S 

during 1989-90 and 1990-91 State-wise; and 

(b) the amount utilized, State-wise? 

THE MINISTER OF HEAlTH AND 
FAMilY WELFARE (SHRI M.l. FOTEDAR) 
(a) and (b). There are 1733 Urban Family 
Welfare Centres, 5435 Rural Family Welfare 
Centres and 47 Health and Family Welfare 

Training Centres functioning in the country. 
No new UrbanlRural Family Welfare Centre 
and Health and Family Welfare Training 
Centre was set up in the country during 
1989-90 and 1990-91. 

The State-wise details of amount sanc-
tioned by the Centre and the expenditure 
incurred by the States for the maintenance of 
these centres are given in the attached 
Statements I, II, and III. respectively. 
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[English] 

Air Pollution In Cities 

38J. SHRI Sti ... NKH<,INH VAGHELA: 
SHRI LAL K. ADVANI: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state 

(a) the air pollution level in the critically 
polluted cities when It was monitored first. as 
at present anj estimated to be in 20GO A..D : 

(b) the recommendea amblenl a,r qual-
ity criteria value; 

(c) the sou,cas identifiEtO tor SXIo poll~-

tion; 

(d) the steps taken by the G:>vernmont 
to prevent air pollution if' these cities 
akmgwith the Ol..otcome therrot. anc 

(e) the actio" plan and targels lixed for 
the current year? 

TrlE MINISTER OF STATE IN THE 
MINtSTRYQFPARUAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW. JUSTICE AND COMPANY 
AFFAIRS ISHRI RANGARAJAN 
KUMARAMANGALAM): (a) to (e}. A State-
ment is attached . 

STATEMENT 

(a) The National Environmental E:ngl-
neerir.g Research InsliltJ!e Nagpur carried 
0;;1 ambient air quality monitonng in mCljor 
cities. beginning Ii! 1978. The statistical 
analysis of this data indicate the following 
salient points; 

(i) The IeveII cI ~ dioxide have 

practically remained unchanged in 
the cities of Bombay, Hyderabad, 
Kanpur, Ahmedabad, Jaipur, 
Nagpur and Caicutta. whereas it is 
showing an increasing trend in 
Delhi, while decreasing trend is 
observed in Madras and Cochin. 

(ii) No significant change has been 
observed in the levels ot suspended 
particulate matter in most of the 
locations monitored in these ten 
cities except at one location in each 
01 the cities of Kanpur, Nagpur. 
Ahmeoabad and Jalpur. 

(iii) The level of Nitrogen dioxide da-
cre"sed at all the locations In 

Ahmedabad and cnr, location each 
In Nagpur and Hyderabad, in-
c!&ased at two Iocahons each In 

Deln and Bombay and remained 
ur<-changed at remaining locations. 

(III) The levels ot sulphur dIOxide and 
nitrogen oxide in almos~ aJl Ihe 
locations monitored III these cities 
were waH witt',;n the prescribed 
limits. 

At pres€nt aCCf)fd;ng tc Ihe air Quality 
survey. the levels of sulphur dioXide and 
nrtrogen oxicles in the major C1tie:; arQ well 
within the prescribed iUT.its wl,i!t' !he :ev'1is of 
suspende<l partICulate matte: Ir. tne~ clhes 
are on tho haghm .. ide. Th .. :anef IS mainly 
due Ie :1aluraJ dus!y conditions an(; the in· 
creas;r:g density of vehK:tJ;,U traffIC. While 
industries and motor vehICle:; are ruqulled to 
meet the prescribed emis:,;on standards, the 
improvement In the leve! o! air pollutIOn Will 

be offset by the incfllasfI in the numoor of 
vehicles in metropolitan cities by 2000 AD. 

(til The recommended ambient air 
Quality lor different categories of areas and 
in terms of specific poUutants is as 10Hows: 
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Ambient Air Quality Standards 

(Concentration n Micro Grams per Cubic Meter) 

Category Suspended 
Particulate Matter 

2 

Industrial & Mixed use 500 

Residential & Rural use 200 

Sensitive use 10D 

(c) Industries, thermal power plants, 
vehicles and use of coal and fue:-wood for 
cooking in house-holds a~e the major source!; 
ot air pollution. 

(d) The steps taken by the Govomment 
10 contain air pollution include the foilowing: 

(1) Emission standruds have been 

Sulphur Calbon Oxides of 
Dioxide monoxide nitrogen 

3 4 5 

120 5000 120 

80 2000 80 

30 1000 30 

(8) Fiscal inc&ntives are provided 'Of 
installation of pollution control 
equipment and shifting of pollutirt9 
industries from congested areas. 

(9) Legal actIOn is taken agai"st the 
detaur.ing unrts under the relevant 
acts. 

prescribed. (10) Gross emission standards for all 
vehicleS have been notified under 
the Metor Vel'llCies Rules, 1989. 
The Ministry of Surface Transport 
have acivisro the va~us Slale 
Transport Directorates to enforce 
the gross emIssion standards with 
effect from Its March, 1990. 

(2) Ambient air quality standard,; have 
been evolved. 

(3) A network of ambient air quality 
mcr:itoring statio% has been set 
up. 

(4) Air pollution controi areas have 
been notified. 

(5) environmental guidelmQs have 
been evolved for siting ana opera-
tion of industries. 

(6) Industries are being persuaded to 
comply with the consent, require-
ments of the State PoRution Con-
trol Boards. 

(7) Industries have been directed to 
instal necessary air pollution con-
trol equipment on a time-bound 
basis. 

I.' 

(11) The Mass Emission standards lor 
vehicles have been notiiied under 
the Motor Vehicles Rules 1989. 
The Standards for petro! driven 
vehicles have come into force from 
April 1, 1991. and standards for 
diesel driven vehicles are to come 
into force from April 1, 1992. 

(12) Publicawarenesscampaings have 
been launched about vehicular 
pollution. 

(13) Every manufacturer of motor ve-
hicles is required to submit a proto-
type of the vehicles manufactured 



87 Written Answers MARCH 25, 1992 Written Answers 88 
for test by an agency specified by 
the Government and give a certifi-
cate for conformity of production in 
compliance of the provision of the 
Rules including emission stan-
dards. This provision has come into 
force from April 1,1991. 

(14) The local authorities in the metro-
politan cities have been urged to 
take up large scale tree plantation 
as has already been initiated in and 
around Delhi. 

(15) A scheme has been initiated with 
assistance from the World Bank to 
provide loans at concessional rates 
to large and medium scale units to 
instal pollution control systems 

(e) The action plan and the targets fixed 
include the following notification that the 
Government has ISSUed:-

(1) An industry, operation or process 
which has commenced production 
on or before 16th May, 1981, and 
has shown adequate proof of at 
least commencement of physical 
work for establishment of facilities 
to meet the specified standards 
within a time-bound programme, to 
the satisfaction of the concerned 
State Pollution Control80ard, shall 
comply with such standards latest 
by 31st December, 1993. 

(2) An industry operation or process 
which has commenced production 
after the 16th day of May, 1981 but 
before the 31st day of December, 
1991, and has shown adequate 
proof of at least commencement of 
physical work for establishment of 
facilities to meetthe specified stan-
dards within a time-bound pro-
gramme, to the satisfaction of the 
concerned State Pollution Control 

Board, shall comply with such stan-
dards latest by the 31st day of 
December, 1992. 

Sugar Mills 

-384. SHRIMATI DIPIKA H. 
TOPIWALA: 

SHRI CHETAN P.S. 
CHAUHAN: 

Will the Mintster of FOOD be pleased to 
state: 

(a) the number of sugar mills under the 
Cooperative Sector in various States with 
production capacity of each, State-wise: 

(b) the number of proposals received 
and cleared for setting up of sugar mills 
during the last three years, State-wise; 

(c) the number of proposals pending lor 
clearance with reasons thereof, State-wise; 

(d) whether the pending proposals are 
likely to be fmalised during the current year; 
and 

(e) if not. the reasons therelor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) The State-wise number and 
production capacity of installed Cooperative 
Sugar Factories is given in the attached 
Statement-I. 

(b) Statement showing the State-wise 
number 01 proposals received and the 
number of Letters of Intent!lndustrial Licences 
issued for setting up of new sugar factories 
during the last three sugar year (1988-89 to 
1990-91) is given in the attached statement-
II. 

(c) to (e). Statement showing the State-
wise number of proposals pending as on 
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31.1.1992 for grant of Letters of IntenUln-
dustrial Licences for establishment of new 
sugar factories is given in the attached state-
ment -III. 

Central Government announced the 
revised licensing policy guidelines for new 

and expansion of existing sugar factories for 
the sugar year 1991-92 and the Vllith Five 
Year Plan (1992-93-1996-97) vide Press 
Note dated 8.11.1991. However. in view of 
large pendency of unimplemented letters of 
intentllicences already issued. proposals for 
new sugar factories have not get been taken 
up for consideration. 

STATEMENT-I 

State-wise number and production capacity of installed cooperative sugar factories 
(Position as on 29.2.1992) 

SI. No. State No. of Sugar factories in Installed capacity 
Coop. Sector (in Lakh Tonnes) 

1. Maharashtra 95 30.0374 

2. Unar Pradesh 31 6.402 

3. Andhra Pradesh 18 2.225 

4. Karnataka 18 3.701 

5. Tamil Nadu 14 3.965 

6. Bihar 

7. Punjab 13 3.107 

8. Haryana 10 2.436 

9. Gujarat 17 6.534 

10. Rajasthan o.on 

11. Madhya Pradesh 3 0.334 

12. Pondicherry 0.174 

13. Manipur 

14. Himachal Pradesh 

15. Orissa 4 0.392 
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51. No. State No. of Sugar factories in Installed cap:lcity 
Coop. Sector (in Lakh Tonnes) 

16. West Bengal 

17. Assam 2 0.115 

18. Nagaland 

19. Kerala 2 0.136 

20. Goa 0.093 

Total 230 59.7284 
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STATEMENT-III 
Written Answel5 98 

Number of Applications Received from the Department of Industrial Development for 
Grant of Lellers of Intenllindustrial Licences for Establishment of new Sugar Factories with 
are pending consideration. 

SI. No. State 

1. Maharashtra 

2. Uttar Pradesh 

3. Andhra Pradesh 

4. Karnataka 

5. Tamil Nadu 

6. Bihar 

7. Punjab 

8. Haryana 

9. Gujarat 

10. Rajasthan 

11. Madhya Pradesh 

12. Pondicherry 

13. Manipur 

14. Himachal Pradesh 

15. Orissa 

16. West Bengal 

17. Kerala 

Total 

As on 31.01. 1992 

No. of Applications 
Pending for New Units 

227 

211 

86 

53 

20 

23 

29 

16 

11 

02 

07 

01 

02 

01 

689 
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Assistance for Population Control (b) to (e). A statement is attached. 

*385. SHRI PRITHVIRAJ D. CHAVAN: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether the Government of Finland 
has offered to assist in the field of family 
planning and population control; and 

(b) if so, the details thereof? 

THE MINISTER OF HEALTH AND 
FAMIL YWELFARE (SHR! M.L. FOTEDAR): 
(a) No such offer has been received so far. 

(b) The question does not arise. 

[ Translation] 

Primary Education 

-386. DR. MAHADEEPAK SINGH 
SHAKYA: 

SHRI NITISH KUMAR: 

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whether some international organi-
sations have offered assistance for the pro-
motion of prtmary education; 

(b) if so. the names of such organisa-
tions and nat:...re of assi~ance ofler(:d: 

(c) whether the Government propose to 
accept this assistance; 

(d) if so, the details thereof; and 

(e) the States which are likely to be 
benefited? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Yes, Sir. 

STATEMENT 

UNICEF pledged US$ 8 million from its 
general resources and to raise supplemen-
tary funds of US$ 100 million for the Bihar 
Education Project (BEP) during the period 
1991-95. BEP is a basic education project, 
the main components of which are primary 
schooling, non-formal education, adult liter-
acy, women education and post-literacy and 
continuing education. 

The World Bank has also expressed 
interest in funding basic education in the 
country. Uttar Pradesh is slotted for assis-
tance in the first instance. 

UNESCO has also offered to assist the 
formulation of a basIC education project in 5 
tribal districts of Madhya Pradesh for eX1er-
nal assistance. 

UNDP has also expressed interest in 
the area of basic education. 

A basic framework for tapping external 
funds in the field of basic education was laid 
down by the Central Advisory Board on 
Education at its 46th meeting held on 8-9 
March, 1991. Following are the components 
of this fr~mework:-

(i) 

(ii) 

(iii) 

The external funding should be 
an additionality to the resources 
for oducation. 

the project must be in total con-
formrty with the national policies, 
strategies and programmes. 

the project formulation shouk1 be 
the responsibility of the Centre/ 
State Governments/other na-
tional agencies and that project 
formulation should be a procoss 
01 capacity building. 
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(iv) The project must be drawn up on 
innovative lines emphasizing 
people's participation, improve-
ment of quality and equality of 
education and a substantial 
upgradation of facilities. 

Priority will generally be given to educa-
tionally backward States in the matter of 
external funding for basIC education. 

[English] 

Directorates for Ayurved and Unanl 
Systems of Medicines 

'387. SHRI PRAKASH V. PATIL: Will 
the Minister of HUMAN RESOURCE DE· 
VELOPMENT be pleased to state: 

(a) whether Government propose to set 
up National Directorates for Ayurved and 
Unani Systems 01 Medicines; and 

(b) if so, the details thereof? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI M.l. FOTEDAR): 
(a) No such proposal IS under conSideration 
at present 

(b) Does not arise. 

Involvement of Voluntary Agencies In 
Forests and Sanctuaries 

'388. SHRI NAWAL KISHORE RAI:Wili 
the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state: 

(a) whether the Government propose to 
involve voluntary agencies in evaluation and 
mOnitoring of Sultanpur bird sanctuary; 

(b) if so, the dotails thereof; 

(c) whether it is proposed to involve 
such agencies for the upkeep 01 all the 

forests, sanctuaries and national parks; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) to (d). Evalu-
ation andlor monitoring of specific Central 
sector and Centrally sponsored schemesl 
projects is normally built into the schemes! 
projects themselves. However, in keeping 
with the overall objective of ensuring volun-
tary monitoring, the State Governments have 
been asked to publicise their plantation 
projects so that they could get a feed-back 
on the work done from the people residing in 
and around the project areas. 

The National Forest Policy, 1988, en-
visages people's involvement in the Devel-
opment and protection of forests. In keeping 
with this policy, the Central Government 
have asked the State Governments to draw 
up a specific schemes for involving the people 
in afforestation and protection of degraded 
forests on a usufruct sharing basis. Govern-
ment of India recognise that committed vol-
untary agencies/non-government 
organisations(NGOs) with proven track/rec-
ords, may prove particularly well suited lor 
motivating and organising village communi--
ties for protection, afforestation and devel-
opment of degraded forest land, especially 
in the vicinity of habitations. The guidelines 
issued in June, 1990, advise the State 
Governments to take full advantage of the 
expertise and experience of such organisa-
tions in this respect for building up maa'\ing-
ful people's participation in the protection 
and development of degraded forest lands. 
In addition wherever evaluation of specific 
wildlife projects is considered necessary, 
non-governmental organisationstvoluntary 
agencies having the requisite expertise are 
considered for assignment of the task. No 
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specific proposal for evaluation or monitor-
ing of the Sultanpur National park is under 
consideration of the Central Government. 

Railway Institute at Bangalore 

@*285. SHRIMATI CHANDRA 
PRABHA URS: Will the Minister of RAIL-
WAYS be pleased to state: 

(a) whether there is any proposal to 
open a Railway Institute at Bangalore; 

(b) whether the State Government has 
agreed to provide land and other infrastruc-
tural facilities for the purpose; and 

(c) if so, the action taken so far in this 
regard? 

THE MINISTER OF RAILWAYS (SHRI 
C.K. JAFFER SHARIEF): (a) No, Sir. 

(b) and (c). Do not arise. 

Disinvestment In PubliC Sector Under-
takings 

*391. SHRIINDRAJIT GUPTA: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the modalities of diSinvest-
ment in Public Sector Undertakings under 
the administrative jurisdiction of his Ministry 
have been worked out; 

(b) whether a process of evaluation of 
shares of each of the undertakings has been 
completed; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) to (c). There are fIVe pubic 
sedor undertakings under the administra-
tive jurisdiction of Uinistty 01 Industry In 

·Postpond.1Om 17.3.1992 

which a part of the government's share-
holding have been disinvested during 1991-
92. These undertakings are:-

1. Bharat Heavy Electricals Ltd. 

2. HMTLimited. 

3. Andrew Yule & Co. Ltd. 

4. Hindustan Cables Ltd. 

5. Hindustan Photofilms Mfg. Co. 
Ltd. 

The shares of these undertakings were 
auctioned in the form of bundles to financial! 
investment institutions, mutual funds and 
the merchant banks in the public sector. The 
evaluation of shares of each of the undertak-
ing was done on the baSIS of a bundle and in 
acrordance with the parameters and gUide-
lines of the Controller of Capital Issues. 

[ Translation] 

Atomic Energy Schemes 

*393. SHRI VILASRAO NAGNA THRAO 
GUNDEWAR: Will the PRIME MINISTER be 
pleased to state: 

(a) the expenditure Incurred on various 
schemes, for atomic energy dUring each of 
the last three years, SCheme-wise; 

(b) the achievements therefrom; and 

(c) the targets fixed for the year 1992·93 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) The expenditure incurred bv 
the Department of AtomIC Energy In the past 
three years in the three major sectors are as 
follows: 
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Details of Expenditure 

Sector 

1. Research & Development 

2. Industry & Minerals 

3. Power 

Total = 

Greater details can be obtained from 
the budget papers presented to Parliament. 

(b) PhYSical and financial targets set In 

the budget have broadly been achieved. 

(c) During the next year, one unit of 
Kakrapar Power Station producing 220 MW 
of electricity would be added to the present 
installed capacity of 1500 MWe. Construc-
tion work on other power stations will pro-
ceed as per schedule. Production In the 
allied industrial activities will be commensu-
rate with our requirements. 

[English] 

liquid Propulsion System Centre 

'395. SHRI N. DENNIS: Will the PRIME 
MINISTER be pleased to state: 

(al whether the Liquid Propulsion Sys-
tom Centre at Mahendragiri in Kanyakumaril 
Thlrunelveli district in Tamil Nadu is to be 
expanded as an independent unit. 

(b) if so, the details thereof; and 

(c) the reasons for the delay In the 
expansion of this centre? 

1989-90 1990-91 1992-93 
(Actums) (ActuaJs) (Anticipated) 

(Rs. in Crores) 

83.83 98.29 94.92 

229.31 135.53 211.04 

570.32 802.40 821.92 

883.46 1086.22 1127.88 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.J. 
KURIEN): (a) to (c). The Facilities at Mahen-
dragiri are part of the liquid Propulsion 
Systems Centre (LPSC) of the Indian Space 
Research Organisation (ISRO). Augmenta-
tion of these Facilities, where necessary, to 
meet the requirements of Geosynchronous 
Satellite Launch Vehicle (GSL V), the lunch 
vehicle for launching INSAT class satellites, 
is already underway. 

Development Schemes for Khadl and 
Village Industries 

'397. SHRI P. C. THOMAS: Will the 
Minister of PRIME MIN ISTER be pleased to 
state: 

(a) the details of the new schemes pro-
posed to develop khadi and village indus-
tries during 1992-93; 

(b) the financial assistance proposed to 
be given in this regard; and 

(c) the funds given to Kerala during 
each of the last three years for development 
of these industries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
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KURIEN): (a) During 1992-93 KVIC pro- (c) During the last three years, the fol-
poses to undertake the following new lowing funds were disbursed to Kerala by 
schemes for development: - KVIC lor development of Khadi and Village 

(i) Mini Rice Mills 

(ii) 'Dalaiya' Making 

(iii) Cattle feed/Poultry feed. 

(iv) District Raw Material Bank (For 
Leather) 

(v) Retanning and Finishing wet blue 
crust (For Leather) 

(vi) Milk based products. 

(vii) 'Sisal' Fibre production Units 

(viii) 'Ban' Production units 

(ix) Fibre Fancy Article units 

Industries:-

Year Grant Loan 
(Rs. in lakhs) 

1988-89 206.99 436.72 

1989-90 268.67 595.89 

1990-91 175.44 750.41 

Central Investment Subsidy Scheme 

·399. DR. D. VENKATESWARA 
RAO: 

SHRI DHARMABIKSHAM: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the money disbursed by the Union 
(x) 'Kore' Grass Mal Weaving Units Government under the Central Investment 

Subsidy Scheme to various States during 
(xi) Banana Fibre Production Units 1985-86,1986-87 and 1987-88, State-wise; 

(xii) Rope Making Units (b) whether some arrears are due to the 

(xiii) Essential Oils/Attar Units 

(xiv) One '4' Bolt Expeller units with 
powerghani 

(xv) Hawai Chappals production 
unit 

(b) During 1992-93, a ptOVision at Ra. 
191 Crore has been made In the ~ 
under Plan tor various developmental actM-
ties of KVIC, 

51. No. #IamB dlhe StaIeIUT. 

1. 

2. 

Govornment of Andhra Pradesh; 

(c) if so, the details thereof; and 

(d) the time by which those arrears are 
likely to be paid? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) The money disbursed by Un-
Ion Govt. under Central Investment Subsidy 
Scheme to various States during 1985-86, 
'986-87,1987-88, Slate-wise IS as loIows:-

1985-86 1986-87 1987-88 

'.44 '''.05 '.87 

3.02 2.32 7.00 
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51. No. Name of the State/UT. 1985-86 1986-87 1987-88 

3. Bihar 6.22 1.80 

4. Gujarat 3.23 4.77 6.72 

5. Haryana 1.79 1.47 1.49 

6. Himachal Pradesh 6.03 10.00 10.92 

7. Jammu & Kashmir 5.52 6.40 7.81 

8. Karnataka 6.55 6.48 4.02 

9. Kerala 1.66 2.70 3.43 

10. Madhya Pradesh 12.48 9.68 12.18 

11 Maharashtra 3.65 3.43 2.83 

12. Manipur 0.90 0.83 0.30 

13. Meghalaya 0.12 0.43 0.71 

14. Nagaland 0.82 0.95 4.72 

15. Orissa 1.70 2.90 2.46 

16. Punjab 2.80 2.28 2.22 

17. Rajasthan 8.59 6.34 12.20 

18. Sikkim 0.30 1.11 2.77 

19. Tamilnadu 10.69 5.47 8.45 

20. Tripura 0.10 

21. Uttar Pradesh 12.54 22.72 31.86 

22. West Bengal 1.37 1.26 4.04 

23. Andaman & Nicobar Islands 0.15 0.19 0.17 

24. Dadra & Nagar Haveli 0.27 0.92 5.77 
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51. No. Name of the 5tatelUT. 

25. Arunachal Pradesh 

26. Goa 

27. Mizoram 

28. Pondicherry 

29. Lakshdweep 

30. Daman & Diu 

(b) to (c). The Central Investment Sub-
sidy Scheme expired on 30.9.1988. The 
State Governments and Union Territory 
Administrations were advised that only sub-
sidy amounts in respect of projects approved 
by the State Level CommitteefDistrict Level 
Committee on or befor. 30.9.1988 and paid 
before 30.9.1989 (for non-manufacturing 
units) and 31.12.1989 (for manufacturing 
units) would be reimbursed by the Central 
Government. Eligible claims worth Rs. 3.19 
crores from Andhra Pradesh are pending 
with Government of India which would be 
reimbursed as soon as funds are made 
available for the purpose. In addition. gov-
ernment of Andhra Pradesh have submitted 
claims worth Rs. 23.8 crores which do not 
fulfil the parameters specified above. 

Subsidy for revamped Public distribu-
tion System 

'400. SHRI K. PRADHANI: Will the 
PRIME MINISTER be pleased to state: 

(a) the amount of subsidy to be provided 
for the revamped Public Distribution Sys-
tem; 

(b) whether it is extended to tribal areas 
alone;_ 

19d::>-B6 1986-87 1987-88 

0.84 0.22 

2.52 3.79 6.31 

1.08 4.55 0.38 

4.03 2.92 3.70 

(c) if not. the details of the other places 
covered thereby? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES. CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMALUDDIN AHMED): (a) 
to (c). In the Budget Proposals of the Union 
for the year 1992-93. a provision of Rs. 250 
crOTeS towards sub-sidy has been made for 
the revamped Public Distribution System. It 
has also been indicated that the allocations 
will be augmented. if necessary. 

The revamped Public Distribution Sys-
tem is being Implemented in about 1700 
Blocks throughout the country. The areas 
covered under the Integrated Tribal Devel-
opment Projects (ITDP). the Drought Prone 
Area programme (DPAP). the Desert Devel-
opment Programme (DDP) and Designated 
Hill Areas (DHA) have been identified in 
consultation with the State Governments for 
implementing the revamped PDS. 

Consumer Protection Act, 1986 

'401. SHRI J. CHOKKA RAO: Will the 
PRIME MINISTER be pleased to state: 

(a) the items covered at present by the 
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Consumer Protection Act, 1986: 

(bl whether there is any proposal to 
include more items under the said Act: and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMALUDDIN AHMED): (a) 
The Act applies to all goods (as defined in the 
Sale of Goods Act) and services provided in 
the Public, private, cooperative and Joint 
sectors except to services rendered free of 
charge and goods obtained for commercial 
purposes. 

(b) and (c). Earlier. Government had 
constituted a high power group to suggest 
suitable amendments to make the Consumer 
Protection Act more effective. The Group 
has recommended inclusion of the followmg 
items within the purview of the Act. 

(i) 

(ii) 

(iii) 

the goods or services which are 
likely to cause loss or injury to 
consumer; 

services relating to housing 
construction; 

Hospital services and services 
relating to water supply, health 
care etc., provided by local bod-
ies etc. 

(iv) goods purchased for self-employ-
ment; 

(v) restrictive trade practices like tie-
up sales etc. 

Memorandum of Understanding by 
Foreign Investors 

·402.SHRI E. AHAMED: Will-the PRIME 
MINISTER be pleased to state: 

(a) the number of Memoranda of Under-
standing signed by foreign investors to set 
up Industrial ventures in India during 1991-
92: 

(b) the number of clearances accorded 
to such Industnal ventures: and 

(c) the estimated cost of these projects, 
their names and the tie up, if any. With Indian 
counterparts? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROD. P.J. 
KURIEN): (a) to (c) Memorandum of Under-
standing for setting up of joint ventures is a 
matter between the foreign collaborator and 
the Indian party. Government comes Into the 
picture only when a proposal is submitted for 
approval of foreign dlrecI investment andlor 
foreign technology agreement. 

Dunng 1991-92 (uplO end of February, 
1992), more than 1050 foreign collabora-
tions have been approved Of these, about 
360 involve foreign direct investment amount-
ing to more than Rs. 1200 crores. 

The details of approved foreign collabo-
ration proposals viz., name of the Indian 
Company, name of the foreign collaborator, 
name of the country, the nature of collabora-
tion and items of manufacture are being 
published by the Indian Investment Centre, 
New Delhi, as a supplement to its monthly 
Newsletter. Copies of these publications are 
sent to the Parliament Library regularly. 

[ Translation] 

Paper Mills 

'403. SHRI RAJENDRA KUMAR 
SHARMA: Will t:'e PRIME MINISTER be 
pleased to state: 

<a) whether the Government propose to 
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set up some paper mills to meet the shortage 
of paper in the country; 

(b) if so, the States from which the Union 
Government have received proposals in this 
regard; and 

(c) the steps taken to clear these pro-
posals? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) The country is nearly seH-
sufficient in so far as common varieties of 
paper are concerned. The Central Govern-
ment have no plans to set up paper mills in 
the Central Public Sector. 

(b) and (c). As on date, two proposals 
one each from (i) Andhra Pradesh Industrial 
Development Corporation Limited in the Stale 
of Andhra Pradesh and (ii) MIs. Ballarpur 
Industries limited in the State of Maharash-
tra are pending with the Government. These 
proposals will be considered as per the es-
tablished procedure of the Government. 

[English] 

National Coal Wages Agreement-Y 

*404. SHRI HARADHAN ROY: Will the 
Minister of COAL be pleased to state: 

(a) Whether the Government have taken 
any Sleps to settle National Coal Wages 
Agreement-Y; 

(b) if so, the progress made In this 
regard; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI P.A. SANGMA): 
(a) and (b). Joint Bipartite Committee for the 
Coal Industry consisting of the representa-
tives of Central trade unions and the repre-

sentatives of management of different coal 
companies has been reconstituted. Several 
representations from trade union side have 
been received and these are being dealt with 
appropriately . 

(c) Does not arise. 

Pension to Coal Miners 

*405. SHRI M.V.V.S. MURTHY: will the 
Minister of COAL be pleased to state: 

(a) whether the Government propose to 
extend the pension scheme to coal miners; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI P .A. SANGMA): 
(a) No, Sir. 

(b) Does not arise. 

(c) Government is in favour of the Public 
Sector Enterprises working out individually, 
a suitable annuity scheme through the lie, 
based on voluntary contributions by the 
employees, to a fund outside the Public 
Sector Enterprises', without any liability on 
the Public Sector EnterpriseStGovemment. 

Demand. of DDA Employ ... 

406. SHRI SHRAVAN KUMAR 
PATEl: 

SHRI HARI KISHORE 
SINGH: 

Will the Minister of URBAN DEVELop· 
MENT be pleased to Slate: 

(a) whether the employees of the Delhi 
Development Authority have been agitating 
since October last to press their demands; 
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(b) if so, the details of their demands: 
and 

Employees belonging to a non-registered. 
unrecognized association called the DDA 
Karamchari Sangarash Samiti have been 
agitating since October last to press thell 
demands. (c) the reaction of the Government 

thereto? 

THE MINSTER OF URBAN DEVEL-
OPMENT (SHRIMATI SHEILA KAUL): (a) 

(b) and (c). The main demands of the 
Samiti together with the reaction of the DDA 
and the Government of India are as follows'-

DEMANDS REACTIONS 
---- ----_._---_ .. _-------_._. -------- .. _-------- -

1. Stop trifucation 
bifurcation of DDA. 

2. Medical Allowance of 
Rs. 200/-per month 
for Class III & IV 
employees 

3. Increase In Cycle Allo-
wance to Rs. 40 per 
month 

4. Res to ration of 5% Quo 
-ta of flats to DDA 
employees. 

5.' Payment of fixed 
travelling allowance 
fixed conveyance 
allowance to all the 
employees 

Reorganisation of the DDA wili be carried out for 
Improving the efficiency of the DDA. 

From August, 1990 the DDA has raised medical 
allowance to Rs. 100 and Rs. 110 per month from the 
earlier level of Rs. 90 and Rsl 00 
per month lor Group D and Group C employees. The As-
sociation has therefore. been asked to give reasons and 
detailed Justiticahon tor enhancing the medical allow-
ance. Employees of the DDA have also been asked to 
opt for the CGHS in lieu of medICal allowance. 

At present. the DDA employees belonging to Group D 
paid Rs. 25 per month as cycle allowance. In Central 
Government this allowance is paid at Rs. 20 per month. 
Since the DDA has taken a policy decision that pay and 
allowances admissible to DDA employees will be the 
same as those applicable in Central Government, there 
seems no Justification in acceding to this request. 

Till 1979. 5% oi flats constructed by the DDA were 
re~erved lor allotment to the employees on priority 
bias. ON the baSIS 01 the recommendatIOns of the 
8aweja Committee apPOinted by the Government this 
quota was discontinued In 1979. 

According to the General Financial Rules 01 the 
Governmentonly such of the categories wno are 
engaged In lield work or are reqUired to undertake 
Inspections etc. are being sanctioned this allowance 
In cases of those employees of the DDA who are In re-
ceipt of this allowance the DDA announced an ad-hoc 
Increase ot Rs. 15 pel dnnum FTA/H~A wei 1.11 10 9(' 
Vide Order NO.5 dated 14.2.91. Heweve •. a Committee 
has been consti'tuted In DDA to examine thiS demand 
afresh. -----_._-----_------_ -. -- . __ -_._-_ ... _ .. ___ ._--_. 
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DEMANDS REACTIONS 
-------_._- -' _._- .. _-.-

6. Scrapping of SIU Reports. In view of the general overstaffing of the DDA. the SIU 
has recommended abolition of certain posts In those 
wmgs of DDA where inspection has been carried out 
This is in the interest of the organisatIOn as a whole. The 
surplus staff so declared is being adjusted against 
vacant posts in other Departments. 

7. Repatriation of all 
deputations from 
DDA. 

At present there is a total of 72 working on deputation 
(0.02 per cent of the total strength). Government is 
clearly of the opining that in the interest of functional ef-
ficiency deputation should not be absolutely barred 

8. Compulsory employment The DDA is follOWing the clearly laid down policies of 
of next of kin of DDA the Government where every case is examined on 
employees who died while merit. Only in such cases where the families of the 
in service deceased employees is in indigent condition that the 

next of kin is offered employment at either Group 0 or 
Group C post. The DDA has made about 200 such com-
passionate appointments over the last two years. 

9. Action against corrupt 
officers on deputation. 

10. Abolition of Recruitment 
Regulations Committee. 

11 . Promotion of employees 
in all categories. 

Action against all corrupt employees including 
offICers are taken whether they belong to the DDA or are 
on deputation. The DDA has a separate Vigilance De-
partmentto look into all allegatIOns of a bonafide nature. 

There are several categories of Staff Officers for 
whom no RecrUitment Regulations have been laid 
down. These are bemg drafted. Till such time the Re 
cruitm~nt Regulation Committee will continue. 

Vacant posts at various levels are filled up on the 
recommend- dations of the Department Promotion Com-
mittee and personal Department of the DDA as per the 
prescribed Recruitment Regulations in force. ----------------. ----_. __ ._ --_ .. --

[ Translation] 

Blackmarketlng of Coal 

*407 SHRIMATI SUMITRA MAHAJAN: 
Will the MINISTER OF COAL be pleased to 
state: 

(a) the steps taken to check blackmarket-

ing of coal to high priority consumers: 

(b) Ihe quantity of coal produced and 
supplied to industries and power stations 
In Madhya PradeSh In the current financial 
years: and 

(c) the names of the mines of Madhya 
Pradesh from where the coal was sent out-
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side Madhya Pradesh during the above 
mentioned period and the quantity thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI P. A. 
SANGMA): (a) Steps taken by Coal India 
Limited (Cll) to check black-marketing of 
coal include: 

(i) Sponsorship of demands for core 
sector consumers by appropriate 
authorities so that only actual users 
receive coal supplies, commensu-
rate with their demands. 

(ii) Active association of Coal India 
limited with State Governments in 
finalIsing the sponsorships of coal 
demands for non-core sector con-

sumers on the basis of appropriate 
consumptibn norms for various 
industries. 

(iii) Stopping the practice of transfer-
ability of deliv3ry orders. 

(iv) Setting up of Cod' Consumers 
Councils at the level of coal compa-
nies, and at national level to look 
into complaints grievances. 

(b) and (c). Coal is mostly supplied to 
Madhya Pradesh by Western Coalfields 
Limited, Northern Coalfields limited and 
South Eastern coalfields limited, Company-
wise details regarding quantity of 'coal pro-
duced and supplied to industries and power 
houses in the State of Madhya Pradesh (M_ 
P.) are given below: 

(in million toones) 

Name of coal company and 
period under reference. 

Raw coal 
production 

Coal supplies 
Industries Power houses. 

Northem Coalfields Ltd. (NCl) 16.98 
(April '91-Feb.'92) 

South Eastern Coalfields Ltd. (SECl) 39.91 
(April '91-Feb.'92) 

Western Coalfields ltd. (WCl) 4.58 
(April '91-January '92) 

0.33 3.48 

2.50 14.84 

0.B2 3.11 

According to information furnished by 
Cll, 128 coal mines of NCl, WCl and SECl 
are fully Iotated in M. P. Their names are 
given in the annexure. The total quantity of 
coal from these mines in NCl and SECl 

despatched to consumers outside M. P. from 
April '91 to February '92 was 35.33 million 
tonnes and from such mines in WCL be-
tween April '91 to January '92 was 0.49 
million tonnes. 

A. SOHAGPUR AREA 1. Bumar No. 1 

2. Dhanpuri UG 

3. Bumar No. 3 
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4. • Amlai 

5. chachai 

6. Rungta 

7. Rajendra DC 

8. Bangwar 

9. Subhash INC 

10. Viveknagar 

11. Navagaon 

12. Dhanpuri DC 

13. Sarda DC 

14. Amolai DC 

B. JOHllLA 15. Birsinghpur 

16. Umaria 

17. Pali 

18. Nowrajabad (East) 

19. Nowrajabad (West) 

20. Pinoura Cap 

21. Blfsinghpur 3 & 4 

C. J& K 22. Jamuna 1 & 2 

23. Jamuna3 & 4 

24. Jamuna 7 & 8 

25. Kotma 

26. Govinda 

27. Bhadra 
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28. JAMUNA 11112 

29. Meera 

D. CHIRIMIRI 30. Kurasia 

31. Sonawani 

32. Chirimiri 

33. NCPH 

34. W. Chairimiri 

35. N. Chirimiri 

36. Duman Hill 

37. Korea 

38. NCPH New 

39. Kuraiss DC 

40. Duman Hill DC 

41. Korea Patch 

42. W. Chrm Patch 

43. Chirimiri DC 

E. BISRAMPUR 44. Jainagar DC 

45. Jainagar NE 

46. KumdaOid 

47. KumdaNew 

48. Bhatgaon 

49. Balarampur 

50. Bisrampur 
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51. Dugga (Cap) 

F. BAIKU'NTHPUR 52. Churcha 

53. Churcha (W) 

54. Katkona 1 & 2 

55. Kalkona 3 & 4 

56. Pandavpara 

G. HASDEO 57. N&JKD 

58 S.J. KD 

59. W.JKD 

60. B. Seam 

61. Rajnagar 

62. N. Rajnagar 

63. Rajnagar 7/8 

64. Ramnagar -Cl 

65. Jhimar Old 

66. Jhimar (Clsd) 

67. S. Jhimar 

68. Malga 

69. Bijuri 

70. S. JKD (0) Clos) 

71. Beharaband 

72. Pakimara 

73. Somnalnc. 

74. Kutja 
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75. Rajnagar DC 

76. Dole 

H. KORBA (EAST) n. Balgi 

78. Rajgammar 

79. Banki 

80. Surakachar 

81. Surakachar 3+4 

82 .• Surakachar 5+6 

83. Dhelwadih 

84. Manikpur 

I. KORBA (WtST) 85. Gevra 
~ 

86. Dipka 

87. Kusmunda 

88. LAXMAN 

89. Dipka (Expdn) 

NORTHERN COALFIELDS LIMITED 

90. Jhingurdah 

91. Gorbi 

92. Jayant 

93. Gorbi 'B' 

94. Nigahi 

95. Amolori 

WESTERN COALFIELDS LIMITED: 

96. Pathakhera-I 
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97. Pathakhera-II 

98. Satpura-I 

99. Satpura-II 

100. Shobapur 

101. Sami 

102. Rawanwore 

103. Rawanwora Khas 

104. EDC 

105. Bhamori 

106. Nowton Chikli 

107. Chandsmate 

108. North Chandameta 

109. Mahadevpuri 

110. Gajandho 

111. Eklehra 

112. Shivpuri 

113. Chinde 

114. Shivpuri I. O. C. 

115. Shrvpuri II O. C. 

116. Sethle OCP 

117. Vishnupur OCP 

118. Mohan 

119. Ambara 

120. Sukri 
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121. Jharma.Ghorwani 

122. Damoe 

123. Rekhikol 

124. Nendan-I 

125. Nendan-II 

126. Ghorswani DC 

{English] of biologICal methods of purifying polluted 
water discovered by foreign scientists; 

Wax Industry In Bihar 

·408. SHRI TEJ NARAYAN SINGH: 
Will the PRIME MINISTER be pleased to 
state: 

\a\ whether the wax industry 'n Bihar 
IS faCing crisis duE' te shortage of raw 
materials. 

(b) l' so, th6 steps taken by the Govern-
ment to make the raw materials available to 
the wa'( industry; and 

(e) j! not, Ina reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTHY Of INDUSTRY (PROF. P. J. 
KURIEN\. (a) to (cl. Demand of paraffin Wax 
fa' exceeds the indigenous production. To 
supplement the indigenous availability Gov-
ernment is arranging import from time to time 
Ie th'" !'lxlen! possible within Ihe constraints 
of foreign exchange availability. 

Purification of Polluted Water 

4182. DR. RAVI MAlUJ: Will the Minis-
ttlr of ENVIRONMENT AND FORESTS be 
pleas~ 10 state 

(a) Wllether the Government are aware 

(b) if so, the detatls thereof; 

(e) whether any research on the subject 
has been undertaken by the Indian Seien-
tists: and 

(d) if so, the details thereof: 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARYAFFAIRS 
AND MINISTRY OF STATES IN THE MIN-
ISTRY AND LAW. JUSTICE AND COM-
PANY AFFAIRS (SHRI RANGARAJAN): (a) 
to (d). The information is being collected and 
will be laid on the Table of the House. 

r Translation) 

Irregularities In FCI 

4~83. SHRI LALIT ORAON: Will the 
Minister of FOOD be pleased to state: 

(a) whether attention of the Govern-
ment has been drawn to the new;; item 
captioned 'Khadya Nigam Mein T &en Crere 
Ka Ghapla' appearing in Hindi daily "Hindus-
tan" Patna edition, dated January 10, 1992; 

(b) if so. the fads tt\ereof: and 
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(c) the corrective steps taken in the 
matter? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) to (c). The allegations made in 
the newspaper report are under investiga-
tion of Food Corporation of India. 

[English] 

~engthenlng of Food and Drug 
Admlstratlons. 

4184. SHRI SANAT MANDAl: Will the 
Minister of HEATH ANDFAMIL YWELFARE 
be pleased to state: 

(a) whether the Union Government are 
working out a comprehensive plan to 
strengthen the Food and Drug Administra-
tional all over the country; 

(b) if so. the broad features of the plan; 
and 

(c) the role assigned to the State Goy-
emment and that reserved by the Union 
Government in this.regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMilY 
WELFARE (SHRIMATI D. K. THARA DEVI 
SIDDHARTHA): (a) and (b). The Govern-
ment haye initiated various steps to 
strengthen the Food and Drug Administra-
tion. both at the Central and State levels. 
These indude expansion of preventIOn of 
Food Adulteration Units and the Central 
Drugs Control Organisation at the Centre; 
additional facilities for the Central Food and 
Drug Laboratories and providing of central 
Assistance to the State Government to 
augment the facilities in the Food and Drug 
~ .... also proposed 10 strengthen 
the Drug Inepec:toraIe Staff .. the States. 

teration Ad and Rules thereunder and also 
the Drugs and Consmetic Ad. and Rules 
thereunder. the role assigned to the Central 
Government is mainly to lay down standards 
for Food and Drugs respectively. However, 
the basis responsibility of enforcement of 
these Acts and Rules for purposes of issuing 
of licencesJcancellation of licences, check-
ing of quality of Food and drugs etc. are of 
the State Governments. 

The Drugs and Cosmetic Rules are 
being amended so that for specif ied catego-
ries of drugs like biologicals, immuno-bio-
Iogieal and I. V. Fluids the State Government 
shall issue licences only with the approval of 
the Central Government 

[ T ranslationj 

Welfar. Schemes of Trlbals WHh World 
Bank Assistance 

4185. SHRI BARE LAlJATAV: Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state the details of the 
schemes proposed to be executed with the 
world bank assistance for the weHare of 
tribals living in the plateau area under the 
Family WeHare Programmes during 1991-
1992? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D. K. THARADEVI 
SIDDHARTHA): The information is being 
collected and will be iaid on the 1 able of the 
House. 

Fr .. Rail Travel Pa .... 

4186. SHRI RAM lAKHAN SINGH 
YAOAV: Will the Minister of RAILWAYS be 
pleased to refer to the reply given on July 30. 
1991 to Unstarrad Question No. 1012 and 
state the class-wise number of free travel 
passes issued since July, 1991? 
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THE MINISTER OF STATE IN THE [English] 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): Class-wise number of Compli-
mentary Card Passes issued since July, 
1991 to 15.3.1992 IS as under: 

lAC 1st Class lind Class 

3 54 8 

Allocation of Book Stalls at Karnal 
Station. 

4187. SHR1RAJNATH SONKAR SHAS-
TRI : Will the Minister of Railways be pleased 
to state: 

(a) Whether the government have re-
ceived complaints in regard to thE; allocation 
of Book-stalls",! the KARNAL Railway Sta-
tion of Northern Railway: 

(b) if so. tho det."1ils t~efE>of. 

(cl Whether lhe Government have 
conducted by inquiry In this regard: 

(d) If so. the findings thereof: and 

(e) If not. the reasons thereof? 

THE MINSTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) and (b). Yes Sir, One of the 
applicants had represented regarding un-
due delay in finaliSing the bookst311 contract 
at Karanal Station. 

(C) to (e). Yes. Sir. Industry made re-
vealed that there was some delay in finaits-
ing allotment of contract but thIS was baSI-
cally a plOcedural delay. Inrquilles further 
revealed that allotment of book-stall was 
made as Pf:lr policy and the same was in 
order. 

Oral Rehydration Therapy Scheme in 
Orissa 

4188. SHRI BHAGEY GOBARDHAN: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

la) the progress made so far in the 
implementation of Oral Rehydration therapy 
scheme: 

(b) the impact Of this scheme at the 
grass root leve:: and 

(e) the rates of child morbidity and 
mortality from diarrhoea diseases in Orissa 
before the implementation to the scheme 
and now? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D K. THARADEVI 
SIDDHARTHA1: (al Under the National Oral 
Rehydration Therapy Scheme . ..: lakh medi-
cal and para-medica! personnel hav& been 
trained and 30,000 private practitioners have 
been trained separately by thc Indian Medi-
cal ASSOCiation. 39 Diarrhoea and I realmenl 
T I alnlng Units have been established In the 
medial colleges. Tratning Uflits have been 
established ir. the medical colleges. Between 
1986-87 to 1990-91, Oral Rehydration Salt 
(ORS) worth Rs. 804 lakhs has been sup-
plied to all States and UTs. Intensified com-
munication programme for prevention of 
Diarrhoea, use of home available fluids and 
ORS have also been carried out. 

(b) Surveys carr red out dUllI)g 1989 and 
1991 revealed that 42-/0 of mothers in rural 
and 49% in urban areas used more fluids 
during Diarrhoea and upto 68'% of mothers 
continued to feed the If children dUring Diar-
rhoea. As a result 01 impiemen!allC'l 01 ORT 
and other programmes, the Infant Mortality 
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Rate (IMR) has been reduced by 17 points 
from 97 in 1985 to 80 in 1990. 

(c) As per information supplied by the 
Registrar General of India, the estimated 
child mortality rate from Orissa has declined 
from 46.2 in 1985 to 37.2 in 1988. However. 
the disease-wise detailed information in 
regard to child mortality & morbidity rates is 
not available. 

Treatment of C. G. H. S. Beneficiaries In-
Private HaspHals 

4189. SHRI ARJUN SINGH YADAV: 
Will the Minister of HEAlTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether the Government servants! 
pensionerslwidows are permitted to take 
treatment in hospitals other than Govern· 
ment hospital; 

(b) if so, the details thereof including the 
procedure to get such a facility; 

(c) whether there is any proposal to 
further liberalise the facility and to make it 
available to the employeeslpensionerslwid-
ows on their choice; and 

(d) if so, the details thereof? 

THE MiNISTER Of STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMAn D. K. THARADEVI 
SIDDHARTHA): (a) and (b). All CGHS bene-
ficiaries (Governmentslpensionersl widows) 
arg permitted to take treatments from private 
hospitals recognised under CGHS in addi-
tion to GovernmentJMunicipaJ hospitals on 
the advice of CGHS specialists or with the 
approval of additional Director, CGHS con-
cerned where CGHS is functioning. 

(c) and (d). CGHS beneficiaries can avit 
treatment facilities from privIIIe ~ 

recognised by the Directorate General of 
Health Services. 

[ Translation] 

Maintenance of TaJ Mahal 

4190. SHRI BHAGWAN SHANKAR 
RAWAT: Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state; 

the expenditure incurred on the mainte-
nance and repairs of Taj Mahal during the 
last three years? 

THE MINSTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): The expenditure incurred on the 
maintenance and conservation of T aj Mahal 
during the last three years is as under: 

1988-89 Rs. 33.00 Lakhs 

1989-90 As. 10.78 Lakhs 

1990-91 Rs. 20.00 Lakhs 

(English] 

Season Tickets lor Bombay Suburban 
Train. 

4191. SHRI RAM NAIK: Will the 
Minister of RAILWAYS be pleased to 
state: 

(a) whether WesternlCentral Railways 
propose to issue six monthly season tickets 
for Bombay! Suburban Trainft and reduce 
the closing hours of ticket windows at Borivli 
for the convenienc.e of the commuUlrs; 

(b) whether the Government also pro-
pose to appoint mobile ticket sellers r.n 
Sunday. and holiday. to enable the com-
muters to get tickets quickly; 
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(c) if so, the details thereof; and 

(d) if not, the reaons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) No, Sir. 

(b) The scheme of selling of tickets on 
Sundays and Holidays by Mobile Booking 
Clerks is already in existence on suburban 
sections of Bombay. 

(c) 61 Mobile Booking Clerks on Central 
Railways and 1 00 Mobile Booking Clerks on 
Western Railways have been engaged to 
work on special windows to clear the rus". 

(d) Does not arise 

Sambalpur Division 

4192. SHRI MRUTYUNJAYA NAYAK: 
Will the Minister of RAILWAYS be pleased 
to state; 

(a) the total amount sanctioned so far 
for the construction of Railway Division at 
Sambalpur (Orissa); 

(b) the estimated cost of the project: and 

.I 
(c) the time by which it is likely to be 

completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) and (b) Against the esti· 
mated cost of Rs. 1149.72 lakh. the antici-
pate expenditure up to 31.3.1992 is Rs 
917.08 lakh and the balance amount of Rs. 
232.64 lakh has been provided for during 
1992-93. 

ic) The work IS likely to be completed by 
31.3.1993. Railway diVision at Sambalpur, 
however, is functionmg since 31.3.1990. 

Indira Gandhi National Centre for Arts 

4193. SHRISYED SHAHABUDDIN: Will 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: 

(a) the total grant-in -aid provided by tre 
Government to the Indira Gandhi National 
Centre for Arts as on 31 st March, 1992: 

(b) the total income of the Centre since 
'987-88, year-wise; 

(c) the total expenditure incurred by the 
Centre since 1987-88, year-wise: 

(d) the brief particulars of the cultural 
projects and programmes undertaken by the 
Centre since 1987-88 year-wise: and 

(e) the expenditure incurred there-on, 
year-wise? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Details of grant-in-aid provided 
by the Government to the Indira Gandhi 
National Centre for the Arts are as fo!lows:-

(i) An operational grant of Rs. 0.25 
crores for meeting Centre's initial expendi-
ture . 

(ii) An endowment grant of Rs. 25.00 
crores for the Corpus. The Income derived 
from rnvestrT1ent of this money is to be used 
for meeting administrative expenditure as 
well as expenditure on its academic pro-
grammes. 

(iii) Rs. 13.55 cror~s: for the Centre's 
Building PrOJect. 

(b) Years-wise income of the Centre, 
derived from interest on the Corpus money 
as well as from donations is as follows:- . 
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STATEMENT (Rupees in lakhs) 

(i) 1987-88 294.67 

(ii) 1988-89 381.05 

(iii) 1989-90 429.21 

(IV) 1990-91 444.62 

(v) 1991-92 320.74 

(upto 29.2.92) 

(c) Year-wise expenditure is given 
below:-

(Rs. in lakhs) 

On Building 
Projed Other 

(1 ) 1987-88 05.45 40.98 

(2) 1988-89 44.66 134.14 

(3) 1989-90 251.69 172.33 

(4) 1990-91 12.62 36927 

(5) 1991-92 134.23 31942 

(upto 29.2.92) 

(d) A statement is Annexed. 

(e) Year-wise expenditure on the 
vaoous activities is given bellow:-

1987-88 

1988-89 

1989-90 
1990-91 

(Rs. in lakhs) 

40.98 

134.14 

172.33 
369.27 

1991-92 319.42 
(upto Feb.. 1992) 

IGNCA comprises four academic 
divisions, namely, (1) Kala Nidhi (2) Kala 
Kosha (3) Janapada Sampada and (4) 
Kala Darshana and a nodal administrative 
division, called Sutradhara. 

Brief Particulars of Projects and Pro-
(/rammes Und9rtak.en by each Acabemic 

Division: 

KALANIDHI: 

Reference Ubrary: 

The work of Reference Ubr.ary was 
begun in 1986. By 1991, the library acquired 
80.000 Volumes of rare printed material. h 
has a collection of microfilms and microfiche 
of unpublished manuscripts of Indic origin 
from Indian and foreign colieclions. This 
today comprises 20 lakh rolio in microform. 

It has a slid& collection 01 Indian art and 
Asian etc. 01 over a hundred thousand slides. 

One division of Kala Nidhi has evolved 
a computerised catalogue 01 database of 
catalogues of unpublished manusaipts and 
several other databases. It has recently set 
up, on an experimental basis, a muhimedia 
system. The Centre has been recognised as 
the Regional Centre by UNESCO lor Net-
working of Information Systems in the fields 
of Humanities and the Arts. 

The third division 01 Kala Nidhi con8Cts 
archival material. Most important amongst 
this is the acquisition of the Raja Deen Dayal 
photographic collection, the Natarajan col-
lection of early 20th centuary music and the 
lance Dana collection of slides. 

KALA KOSHA 

The research and publications or thia 
division between 1988-92 have been the 
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followings Kalatattvakosa (A Lexicon of 
Technical Terms): 

KALATATIVAKOSA SERIES: 

Kalatattvakosa Vols I and II 

KALAMULASASTRA SERIES: 

Matralaksanam Va. I 

Dat1ilam Vol. II 

Srihast.)mui<tavali Vol. III 

Palas of Sri Kavi Kama, Vols. IV, V, 
VI, & VII, 

Brhaddsi, Vol. VIII. 

Y..ALA SAMAlOCANA SERIES: 

Rama Legends and Rama Re!iefs in 
Indonesia, Vol. I The Thousand-
Armed Avalokitesvara, Vol. II selected 
letters of Ananda Coomaraswamy, 
Vol. III. What is Civilization? by A. K. 
Coomaraswamy Time and Eternity, 
by A. K. Coomasrawamy Principles 
of Composition in Hindi Sculpture, by 
Alice Boner.lslamic Art and Spiritual-
ity, by Hossein Nasr. Time & Eternal 
Change, by J. M. Malville. Selected 
Letters of Romain Rolland. T empo-
rality and Logical Strudure: An Indian 
perspective. 

Srsti: Its Philosophical Entailment 

The Division has conducted five Semi-
nars and two workshops which have been 
sponsored by UNESCO on evolving a con-
ceptual framework for an encydopaedia of 
the Arts. 

JANAPADA SAUPADA 

Janapada Sampada Is c:oncemed with 

folk and tribal culture and pre-historic art, as 
also regional studies. The Division has col-
lected and documented rare forms of tribal 
art. It has completed two video documenta-
tions-one on Lai Haroba and the other on 
Garos of North-East India. It has also col-
lected slides of many unknown forms. 

It has launched 10field projects indifler-
ent parts of India for studying rural and tTible 
arts as 11 lifestyle. 

It has launched multi-disciplinary stud-
ies of particular regions of India. e.g. T anjavvr. 
between 1987 -92, the Division has held more 
than a dozen Seminars and work5l-oOpS. It 
has organised the first-ever exhibition of 
tribal literature and has made a collectio~ of 
tribal music. T we 01 its Seminars were spon-
sored by UNESCO- one on Ccoss<ultural 
lifestyle Studies. and the other on the Appli-
cation of Export System for the study or Art 

It has a special programme for the study 
of pre-historic Rock Art in IndIa and abroad. 
It has documented Bhimbetika ar.d other 
pre-historic Rock art sites and has prepared 
several bibliographies. It has a special focus 
on the study of puppetery. It organised a 
programme on the life of Mahatma Gandhi 
through traditional puppetery in 1991. 

Its publications include the following: 
Rabaris -A Pastoral Community of Kutch 

in search of Aesthetic for the Puppet the-
atre. 

Rock Art in the Old World. 

KAlA DARSHANA 

This Division organises Seminars and 
Exhibitions on a single unified theme. Be-
tween 1986-1991 Seminars and Exhbitions. 
pubJic::ationa were brought out on the follow-
ing: 

CONCEPTS OF SPACE: A Seminar 
was held and an Exhibition was organised. 
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65 people from 20 countries participated. A Sanskrit Schools In Bihar 
Volume has been brought out. entitled: 

"CONCEPTS Of SPACE: ANCIENT 
AND MODERN-. In 1988, an Exhibition, a 
Seminar. Workshops and Lectures were 
organised on the theme of AKARA (Calligra-
phy). 61 people from India and abroad par-
ticipated.ln 1990 an Exhibition, a Seminar. 
many preliminary Seminars were organised 
on the theme of TIME (KAlA). This was 
attended by scientists. philosopher. art-his-
torians etc. 66 persons from India and abroad 
participated . 

In November 1991 an Exhibition. a 
Seminar, workshops were organised on the 
Cave Art of India and China and an Exhibi-
tion of the reproductions of the murals of 
Dunhuang (China) Caves was presented. 
22 delegates from India, China, Russia. 
France part~ed in the Seminar. 

In addition to the catalogues on SPACE. 
AKARA and TIME, the following states of 
picture postcards based on the collections of 
the IGNCA have been released: 

Indian Pigeons and Doves 

VIeWS from Himalayan Mountains 

Rock Paintings of Bhimbetka 

The Brunner's Paintings 

The Indian Pigeons and Doves 

The Birds of Paradise 

The Calico Painting and Printing 

Ancient Architecture in India 

The Art of Ounhuang Grottoes. 

4195. SHRI BHOGENDRA JHA: Will 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: 

(a) the number of Sanskrit schoolslcol-
leges in Bihar; 

(b) the number of such schools and 
colleges which are recognised by the Boards! 
Universities and are conducting examina-
tions for more than five years; and 

(c) the steps taken by the Govemment 
to promote Sanskrit in the country. particu-
larly in Bihar? 

THE MINISTER OF HUMAN RE-
S<?URCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) The information is not available 
in the Ministry. 

(b) Does not arise. 

(c) The steps taken by the Govemment 
include the implementation of schemes for 
financial assistance to Voluntary Sanskrit 
Organisations, Adarsh Sanskrit Mahavidhy-
alayas, Rashtriya Sanskrit Sansthan two 
deemed to be Universities at Tirupati and 
New Delhi, Rashtriya Veda Vidhya Pra-
tishthan, Preservation of Oral Tradition of 
Vedic and All-India Elocution Contestant 
scheme for financial assistance for develop-
mentof Sanskrit Education to States! U. Ts. 
in the country induding Bihar. 

[ Translation] 

Hindi Medium In tRT Diploma Cour ... 

4196. DR. SAKSHUI: WiD the Minister 
of RAILWAYS be pleased to state: 

(a) whether the Govemment propose to 
introduce Hindi - medium in the diploma 
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courses conducted by the Institute of Rail- indicate increase in the number of deaths 
ways Transport: due to meningitis. 

(b) if so, the details thereof; and 

(c) if not, reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) to (c). The Institute of Rail 
Transport is a non-official, non-profit body of 
Railway executives. staff and other profes-
sionals registered under the Societies Act 
dedicated to the study and research of sub-
ject pertaining to Transport, particularly Rail 
Transport. It is not possible to issue any 
direction to the Society to introduce Hindi 
medium in the courses conducted by the 
Institute. 

[English) 

Men.ngltl. death. 

4197. SHRI A. CHARLES: Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) whether there has been an increase 
in the number of deaths reported in the 
country OD account of meningitis over :he 
years; 

(b) if so, the number of deaths reported 
on account of the disease: 

(e) whether meningitis vaccine is not 
available in most of the Government hospi-
tals and health centres; and . 

(d) if so, the steps being taken by the 
Government to eheclk the disease and make 
the vaccine available in sufficient quantity? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) Available (lata do not 

(b) Does not arise. 

(c) and (d). Vaccine has limited role to 
play in epidemic of meningitis because of 
time taken for development of active mmu-
nity. Moreover, mass vaccination against 
meningococcal meningitis is !'lot cost effec-
tive find is hot recommended. 

Health being a State subject. it is tor the 
State Govt. to take appropriate action. 
However, for control of Menigitis outbreak. 
the following steps are generally required to 
betaken.' 

Early diagnosis and treatment of 
cases. 

2. In case carriers are detected, they 
should be given chemiprophylaxis. 

3. Chemoprophylaxis of contracts 
especially in schools. 

4. Improvement of environmental 
conditions to decrease over crowd-
ing. 

5. Vaccination to high risk population. 

Navyug Schools 

4198. SHRI GURUDAS KAMAT: Will 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: 

(a) whether the Government propose to 
convert the Navyug Schools of Eighth-stan-
dard upto 10+2 standard: 

(b) if so, the details thereof alongwith 
the number of schools likely to be converted: 
and 

(c) if not, the reasons therefor? 
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THE MINISTER OF HUMAN RE- SOURCE DEVELOPMENT (SHRI ARJUN 
SOURCE DEVELOPMENT (SHRI ARJUN SINGH): (a) to (c). According to the Daman 
S!NGHI: (a l 3l"ld (b). Thereisnoproposalto and Diu Admn., due to the increased en-
convert Navyug Schools of eighth standard rollment in Schools, there is a shortage of 
into 10+2 standard this year. posts of Asset. Teachers (Science subject) 

in the Secondary Schools. However, no 
(c) Does :lot arise. existing posts of teachers in Daman are lying 

Medical Grants Commission 

4199. SHRIGOPI NATHGAJAPATHI: 
Will the Minister of HEAlTH AND FAMILY 
WELFARE be pleased to state: 

(,1) whether Int') GO\lemme1'\~ propose to 
set up a Medica! Crants Commission on the 
lines of University Grants Commission; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEAL Tl-i AND F AMIL Y 
WELFARE (SHAIMATI D.K, THAAADEVI 
SIDDHARTHA): (a) and (b). It has been 
decided in principle to set up an Education 
Commission in Health Sciences. h shaH be 
the general role of the Commission to take, 
in consultation with the concerned, meas-
ures for the promotion and coordination of 
education in all branches of Health Sci-
ences. 

Shortage of Qualified Teaching Staff 

4200. SHRI P. M. SYEED: Will the 
Minister of HUMAN REOURCE DEVELOP-
MENT be pleased to state: 

(a) whether there is a shortage of quali-
fied teaching staff in Daman; 

(b) if so, the reason therefor; and 

(c) the steps taken by the Government 
10 fill up the vacant posts of teachers in 
Daman? 

vacant. 

Medical Reimbursement Policy 

4201, SHRI MADAN LAl KHURANA: 
SHRI RAJNATH SONKAR 

SHASTRI: 

Will the Minister of HEAL TH AND 
FAMilY WELFARE be pleased to state: 

(a) whether the medical reimburse-
ment policy has provided adequate 
medical cars to the employeeslpension-
ers; 

(b) if not, the reasons therefor: 

(c) the details of the reimbursement of 
m8dical charges policy; 

(d) whether Government propose to 
review it to remove all pitfans and short· 
falls therefrom; 

(e) the number of medical reimburse-
ment claims pending with the Government 
and since when and the reasons for the 
delay in the linalisation thereof; and 

(fl the number of bogus medical reim-
bursement cases detected and the steps 
taken to plug the modus operandi adopted 
facilitating such claims? 

• THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMI.Y 
WELFARE (SHRIMATI 0.1(, THARADEVI 
SIDDHARTHA): (a) Yes, Sir. 

(b) In view of reply given at Ca) abow. 
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the question does not arise. 

(c) H the CGHS beneficiary takes treat-
ment from a State Government!Central 
Government! CGHS reoognised hospitals 
with the prior permission of the concerned 
Government Specialists in the field, full reim-
bursement of medical expenses is a lowed. 

(d) there is no such proposal unCler 
oonsideration of the Government. 

(e) Upto 20.02.1992, 2696 bills are 
pending with the Government which are 
being processed. The reasons for the delay 
are that some claims are inoomplete. In 
some cases the treatment has been taken 
from Non-recognised private hospitals and 
in some cases the pensioners did not have 
C. G. H. S. valid card. Recently, there has 
been oonsiderable increase in the number of 
claims preferred due to expansion of CGHS 
facilities. 

(f) No claim has been detected. 

[ T rans/ation] 

OVerbrldge at Chalnpur (Bihar) 

4202. SHRI BHUBANESHWAR 
PRASAD MEHTA: Will the Minister of RAIL-
WAYS be pleased to state: 

(a) whether the Government propose to 
construct an overrbridge at Chainpur Station 
on Gomo-Barakakana section, to facilitate 
the oommuters; 

(b) if so, the details thereof; and 

(c) if not, the reaons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
UKARJUN): (a) No, Sir. 

(b) and (c). liIailways undertake pro-

gramming of only such over bridges, for 
which firm proposals are made by the oon-
earned State Government, duly oonsenting 
to bear the oost, as per rules. 

[English] 

Damage to Railway Property 

4203. KUMARI PUSHPA DEVI SINGH: 
Will the Ministerof RAILWAYSbepleasedtc 
state: 

(a) whether the "eoonomic blockade" in 
tribal Bihar has done great damage to rail-
way property; 

(b) if so, the estimated damage caused 
to the railway property; and 

(c) the steps proposed to be taken to 
protect the railway property in future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) and (b). The damage to 
railway property on acoount ot agitation by 
all Jtrarkhand Students' Union from 2.3.92 to 
6.3.92 is estimated at Rs. 11,000/-. 

(c) Guarding of vulnerable points and 
vital installations, track patrolling a"d pilot-
ing and esoorting of trains is being done as 
required, to protect railway property. This 
being a law and order problem close liaison 
is also being maintained with the State Pol-
icy authorities to deal with the situation and 
to prevent damage to the railway property. 

Bankura Damodar Railway LIn. 

4204. SHRI SUKHENDU KHAN: Will 
the Minister of RAI(WA YS be pleased to 
state: 

(a) the amount of loss suffered by the 
Government on the Bankura Damodar Rail-
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way (BDR) line in West Bengal during eact. Users Committee on Kharagpur DIYI-
of the last three years; and 810n 

(b) the steps taken to make the route 
viable alongwith the owtcome thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAl-
LIKARJUN): (a) The loss during the last 
three years, yearwise, is as under: 

1988-89 Rs. ~,04,27,OOO 

1989-90 Rs.1,17,21,OOO 

1990-91 Rs.1,13,78,OOO 

A techno-economic study to make the 
services more efficient and economic was 
conducted and it has been found not pos-
sible to reduce the operating expense and 
make the line viable. 

4205. SHRI SATY AGOPAl MISRA: WiD 
the Minister of RAILW"Y be pleased to 
state: 

(a) whether there is any Railway Users' 
Committee attached with the Kharagpur 
Division of South Eastern Railway, function-
ing at present; 

(b) if so, the details of the composition of 
the Committee. and 

(c) if not, the reasons therefor? 
THE MINISTER OF STATE IN THE 

MINISTRY OF RAILWAYS (SHRI MAl-
lIKARJUN): (a) Divisional Railway Users' 
Consultative Committee of Kharahpur Divi-
sion has been constituted for two-year term 
from 1.4.92 to 31.3.94. 

(b) The composition of the Committee is 
as under: 

(i) Representatives of JocaI Chambers of Commel'C8l1rade 
Association, Industries and Agricultural Associations .... 6 NOs. 

M Registered Passenger Associations ... .2 Nos. 

(ali) RepreaeIIIIItM from State Government concemed. . .. 1 each 
(Nomination awaited fromllale Govt.) 

(Iv) Representative from State Legislature concemed. . .. 1 each 
(nomination awaited from State Govt.) 

(v) Uembers of Parliament .•. 2 (1 from LS 1 from RS) 
(nomination awaited from Ministry of 

Parliamentary Affairs) 

CVi) Representative of Consumer Protection Organisation ... 1(nominattoo awaited) 

«Vii) GM's Nominee ... 1 

(Viii) Uinisaer's nomination under the category ~ 
'special interest'. • •. 7 
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(c) Does not arise. 

CHAITRA 5, 1914 (SAKA) Written Answers 158 

Voluntary Organisations In NLM 

4206. SHRI UDDHAB BARMAN: Will 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: 

(a) the details of the voluntary organisa-
tions engaged for eradication of iiliteracy in 
Assam; 

(b) whether they submitted the target 

Name of the voluntary Area of 
agency operation 

1. Gram Swarajya Rangia 
Parishad, Rangia block 
District Kamrup 

2. Morigaon Mahila Mayang 
Mehfil, Morigaon 

. 3. Barkhetri Unnoyan Barkhetri 
Samiti, Mukalmua 
Assam 

(b) Voluntary agencies at SI. N~. 1 and 
2 above furnished information about the 
implementation of the project. Reports from 
voluntary agency at SI. No.3 is awaited. 

(c) Computerised Management Infor-
mation System has been development and 
is being circulated to all voluntary agencies 
in the country, including Assam. Hewever, 
voluntary agencies have submitted prog-
ress reports. 

. (d) In respect of voluntary agencies at 
SI. No. 1 and 2, teaching Ieaming process 
has just commenced. Report in respect of 
voluntary agenci.. at SI. No. 3 is' 
awaited. 

reports of their drive for eradication of illiter-
acy; 

(c) the device to monitor the target and 
the manpower of each organisation; and 

(d) the stage of achievement of each 
organisation? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Particulars of three total literacy 
projects sanctioned to 3 voluntary agencies 
are given below: 

Project 
period 

2 years 

1 year 

2 year 

No. of illiterates 
to be covered 

24,000 

38,000 

23,000 

Committee on Demands of Doctors 

4207. SHRI PROBIN DEKA: Wdl the 
Minister of HEAlTH AND FAMilY WEl-
FARE be pleased to refer to the reply given 
on February 25, 1992 to Starred Question 
No; 16 and state: I 

(a) the date of appointment of the 
. Committee of Officers examining the de-
mands of doctors; 

(b) the composition of the Committee; 

(c) the terms of reference of the Com-
miUee;and '. 

(d) the period by which the Commltee is 
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likely to submit its report? 

llfE MINISTER OF STATE IN THE 
MINISTRY OF HEAlllf AND FAMilY 
WELFARE (SHRIMATI D. K. THARADEVI 
SIDDHARllfA): (~ and (b). No formal or-
ders for appointment of the Committee have 
been issued. However, as decided by the 
Honble Ministerfor health & Family Welfare, 
a Committee under the Chairmanship of 
Additional Secretary (Jealth), with Additional 
Director General of Health Services and the 
then Deputy Sectary (Central health Serv-
ice) as members, started hearing the repre-
sentatives of join Action Council of Service 
Doctor Organisation with effect from 6th 
December. 

(c) and (d). The Committee was to look 
into the grievances of all sections of service 
doctors. The Committee had a series of 
meetings with the representatrives of the 
Joint Action Council of Service Doctors 
Organisations the Specialists Associations 
and Dr. V. P. Malik and others (Partitioners 
in Writ Petition No. 683190 An Supreme 
Court). The Committee has submitted its 
report on 16th March, 1992. 

Diversion of Forest Land 

4208. SHRI RAM KAPSE: 
SHRI SHANKERSING 

VAGHELA: 
SHRI ATAl BIHAR 

VAJPAYEE: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether the Government have initi-
ated an inquiry into the diversion of forest 
land for non-forestry purposes during 1990; 

(b) if so, the details thereof including the 
findings of the inquiry; and 

(c) action taken against the erring offi-
cials? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF LAW JUSTICE AND COM-
PANY AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) and (b). During 
the calendar year 1990 approvals for diver-
sion of 138,551.33 ha. forest land for differ-
ent non-forestry uses were accorded by the 
Central Government under the Forest 
(Conservation) Act, 1980. This includes 
diversion of 1,03,873.658 ha. of forest land 
for Regularisation of pre-1980 encroach-
ments in Madhya Pradesh. Thus, the diver-
sion of forest land during the calendar year 
1990, exduding forest land diverted for regu-
larisation of encroachment in Madhya 
Pradesh, comes to 34,677.672 ha. which is 
jlot an unusually high figure. Details of pro-
posals approved under the Forest (Conser-
vation) Act, 1980 during the calendar year 
1990 involving more than 500 ha. forest area 
are given in the enclosed statement. All 
proposals have been approved on merit 
after proper examination and with the ap-
proval of the competent authority. 

(c) Does not arise. 

STATEMENT 

SI. 
No. 

State 

1. Madhya Pradesh 

Name of the Project 
involved 

Regularisation of 
encroachments in 

Forest area Date of 
approval 
(Hectares) 
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51. State Name of the Project Forest area Date of 
No. involved approval 

(Hectares) 

Madhya Pradesh 1,03,873.65 5.7.1990 
6.7.1990 

2. Madhya Pradesh Regularisation of 
encroachments in 
Madhya Pradesh 

3. West Bengal Collection of boulders 5,751.00 22.5.1990 
from river beds 

4. Himachal Pradesh Kol Hydel Project 954.69 11.6.1990 

5. Bihar Koel Karo Hydro 865.00 6.7.1990 
Electric Project 

6. Uttar Pradesh Dudhi Chuna & Kheria Coal 1,305.00 31.7.1990 
Project (Northern Coalfields Ltd). 

7. Orissa Subarnarekha Irrigation Project 1,166.07 7.8.1990 

8. Madhya Pradesh Field Firing Range 12,267.65 7.8.1990 
in Sagar District 

9. Uttar Pradesh Rajghat Dam in 626.07 14.9.1990 
Lalitpur District 

10. Madhya Pradesh Rajghat Dam in Guna District 1,085.23 1".9.1990 

11. Uttar Pradesh T!pOla Canal in Almora District 574.00 17.9.1990 

1,28468.36 

( Translation] set up a Central Goods Shed in place of 
various goods sheds in ttae important cities 
of the country; 

Central Goods Shed 
(b) if so, the details alongwith the Ioca-

4210. SHRI VILASRAO NAGNA THRAO tions thereof; and 
GUNDEWAR: Will the Minister of RAILWAYS 
be pleased to state: (c) if not, the reasons therefor? 

(a) whether the Govamment propose to THE MINISTER OF STATE IN THE 
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MINISTRY OF RAILWAYS (SHRI MAL· [Translation) 
UKARJUN): (a) No, Sir. 

(b) Does not arise. 

(c) Construction of new goods sheds in 
important cities is planned only for shifting 
existing goods sheds out of congested city 
areas. 

[English] 

Construction of Ryover Across Guntur-
Tenal! Ralway Line 

4211. PROF. UMMAREDDY VE· 
NKATESWARLU Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the is any proposal to 
construct flyover across Guntur-Tenali 
Railway line there on National Highway 
NO.5 in Guntar Town; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
UKARJUN): (a) No, Sir. 

(b) Does not arise. However, Railways 
plan for construction of such works as are 
sponsored by the State Government duly 
consenting to bear the cost as per rul~s. 

Price of Sugar 

4212. SHRIMATI SHEELA GAUTAM: 
Win the Minister of FOOD be pleased to 
state: 

(a) whether there has been unprece-
dented increase in the price of sugar in the 
open market during last six month; 

(b) if so, the reasons therefor; 

(c) whether this increase in the price of 
sugar is being registered in spite of the 
availability of imported sugar at lesser price 
than price of sugar available in the open 
market; and 

(d) if so, the steps taken to check this 
price increase? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) There has been no unprece-
dented increase in the open market prices of 
freesale sugar during the last 6 months as 
would be evident from the following table 
which gives the range of wholesale prices 
prevailing in the 4 principal markets in the 
country during the month of March, 1992'C 
up to 16th march, 1992), as compared to 
September, 1991:-

(Rs.lOuintal) 
(5-30 Grade) 

Principal 
Markets 

Range of wholesale free market 
sugar prices 

1. Delhi 
2.Bombay 
3. Calcutta 

4. Madras 

September, 1991 

910-925 
840-860 

935 

793-838 

March,1992 
(Upto 16.3. 1992) 

880-890 
850-870 
890·900 

838-843 
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(b) to (d). Do not arise. 

[English) 

Adult Education In States 

4213. SHRI ANNA JOSHI: 
SHRIMATI DIPIKA H. 

TOPIWAlA: 
SHRIMATI KRISHENDRA 

KAUR: 
SHRIMATI MAHENDRA 

KUMARI: 

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) the States where Adult Educati&n is 
continuing at present; 

(b) the amount spent on the above 

programme during 1991-92, State-wise; 

(c): whether government propose to 
iilcrease the allocation therefor during 1992-
93; and 

(d) if so the details thereof? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Programmes relating to adult 
education are being implemented in all 
StateslUnion Territories by various govern-
ment and non-governmental organisations. 

(b) A statement showing the amount of 
grants released State-wise to the State 
GovernmentslUT Administrations and other 
organisations for the adult education pro-
gramme during 1991-92 is enclosed. 

(c) and (d). The allocations for 1991-93 
have not yet been finalised. 

STATEMENT 

s. NO. Name of StatelUT Amount 

(Rs. in lakhs) 

1. Andhra Pradesh 733.04 

2. Arunachal Pradesh 8.43 

3. "~"'~rn 261.36 

4. Bihar 232.35 

5. &0 .. 

6. Gujarat 231.23 

7. Haryana 9.40 

8. Himachal Pradesh 31.18 

9. Jammu & KashmIr 32.00 
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S.No. Name of StatelUT Amount 

(Rs. in /akhs) 
10. Karnataka 575.97 

11. Kerala 21.68 

12. Madhya Pradesh 435.50 

13. Maharashtra 503.28 

14. Meghalaya 12.01 

15. Manipur 22.28 

16 . Mizoram 4.15 . 
17. Nagaland 17.72 

18. Orissa 681.35 

19. Punjab 96.31 

.20. Rajasthan 457.76 

21. Sikkim 

22. Tamil Nadu 699.13 

23. Tripura 7.55 

24. Uttar Pradesh 492.01 

25. Wet Bengal 1171.11 

26. A & N Islands 8.43 

27. Chandigarh 11.47 

28. D & N avali 3.29 

29. Daman & Diu 0.27 

30. Delhi 55.16 
31. Laksadweep 

32. Pondicherry 11.61 

6827.03 
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Ex-Gratla Pension to Widows [Translation) 

4214. PROF. SHRIMATI SAVITHRI 
lAKSHMANAN: WiUthe ~isterRALWA YS 
be pleased to state: 

(a) whether the Government pay any 
ex-gratia pension to the widows 01 Railway 
employees retired with Provident Fund facili-
ties; 

(b) whether there is also any scheme to 
provide free pass facility to such widows; 
and 

(c) it so the details thereat? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAlIKKARJUN): (a) Yes, Sir. Wtdowns and 
dependent children of deceased Railway 
employees who were governed under the 
Contributory Provident Fund Scheme and 
who had retired from service prior to 1.1.86 
are entitled to ex -gratia payment of Rs. 1501 
p.m. w.eJ. 1.1.86 or from the date following 
the date of death of the deceased employee; 
whichever is later. The ex -gratia payments is 
also admissible w.e.f. 1.1.86 to the widows 
and the dependent children of Contributory 
Provident Fund beneficiaries who died while 
in service priofto 1.1.86. The payment as 
above is however subject to fulfilment of the 
conditions laid down in the relevant Rules 
and orders. 

(b) and (c). Yes Sir. According to the 
Scheme widows of Railway employes are 
eligible for complimentary passes subject to 
their fuHiliing the prescribed conditions. there 
is no distinction between widows 01 Railway 
employees who retired on pension and wid-
ows of those Railway employees who retired 
under the Contributory Provident Fund 
Scheme. 

Nagpur Dlnel Shed 

4215. SHRI MOHAN lAL JHIKRAM: 
Win the Minister 01 RAILWAYS be pleased to 
state: 

(a) the amount released for expansion 
of Nagapur diesel shed since 1989; 

(b) the number of diesel engines over-
hauled in this diesel shed .. during last one 
year; 

(c) the number of employees per engine 
approved by the Government and the num-
ber 01 employees working at present; and 

(d) the time by which the required 
employees are Ji<ely to the provided there? 

THE MJNISTER OF STATE IN THE. 
MINISTRY OF RAILWAYS (SHRI MAl-
LIKARJUN): (a) Expansion 01 No diesel shed 
at Motbagh in Nagpur are was taken up in 
1990-91 and an amount of Rs. 14.00 lacs 
has been releaseding connection therewith 
so far. 

(b) Nagapur diesel shed is homing 58 
NG locomotives. However overhauling of 
the diesellocmotives is not done in the diesel 
shed. 

(c) As per yardstick about 7.5 men are 
sanctioned per locomotive for direct mainte-
nance work. Against this the Nagapur Shed 
is having 7.3 men per loco at present. 

(d) Proposal has been made for sanc-
tion 01 additional post to meet the yardstick. 

Overhead Brldgo at DalagenJ 
(lucknow) 

4216. SHRI RAM PAl SINGH: Wil1he 
Minister of RAIlWAYS be pleased to state 
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(a)whethertheGovernmentproposeto and the Indian Sugar Mills Associates r. 
construct an overhead bridge at Daliganj gardinghigherreleasesduringthelastcouple 
crossing in Lucknow Uttar Pradesh; and of months; 

(b) if so the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) No Sir. 

(b) Does not arise. However Railways 
plan for construction of such overlarges as 
are sponsored by the State Government 
concerned, duly consenting to bear the cost 
as per rules. 

[English] 

Sickness In Sugar Industry 

4217. SHRI ANKUSHRAO RAOSAHEB 
TOPE: Will the MINISTER OF FOOD be 
pleased to state: 

(a) whether the Government have re-
ceived any representation from the National 
Federation of Cooperative Sugar Factories 

Delhi Bombay 

Januar 92 850-875 820-858 

February 92 870-888 850-870 

March,92 880-890 850-870 
(upto 16th 
March 2) 

Admission In Kendrlya Vidyalayas 

4218. SHRfMUHIRAM SAIKIA: 
SHRI SANTIOSH KUMAR 

GANWAR: 
SHRI UDAY PRATAF SINGH: 

(b) whether the realisation from free 
sale sugar to sugar factories has come down 
considerably;and 

(c) If so the corrective measures being 
taken by the Government to avoid sickness 
in sugar industry? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) Ministry of Food have not re-
ceived any representation from the National 

. Federation of Cooperative Sugar Factories 
or from the Indian Sugar Mills Association 
regarding higher free sale releases made 
doing the last couple of months. 

(b) and (c). As per reports received the 
range of wholesale prices of free sale sugar 
in the four principal markets ofthe country do 
not reflect any r.onsiderable decline during 
the last couple or months as would be evi-
dent from the following table: 

Calcutta 

860-880 

900 

0-900 

(Rupees per quintal) 
(S-30 Grade) 

Madras 

808-858 

843-858 

838-843 

Will the Ministerof HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Chandulal Chandrakar 
Committee was set uptogo into the question 
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of admissions in kendriya Vidyalayas by ders of the Chairman dated 3.8.1988 that 
special dispensation ; special dispensation admission should be 

(b) if so, the terms of reference of the 
Committee; 

(c) whether it has submitted its report; 

(d) if so, the details of the recommen-
dations made; and 

(e) the action taken by the Govern-
ment thereon? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). The Board of Gover-
nors constituted a sub-Committee under the 
Chairman of Shri Chandulal Chandrakar, M. 
P. and then member of Board of Governors 
to discuss the following matters pertain ing 
to admission of students to Kendriya 
Vidyalayas:-

(i) Giving powers to Chairman, 
Vidyalaya Management Commit-
tee for granting admission in re-
laxation of the guidelines. 

(ii) Increasing the number of 20 seats 
allotted to the employees of the 
Ministry of External Affairs so as to 

possible in the larger social considerations. 
The decision to have special dispensation 
admissions has been approved by the suc-
ceeding Chairman also. 

[ Translation] 

Railways Passes to Journalists 

4219. SHRI BHUWAN CHANDRA 
KHANDURI: 

SHRI SANTOSH KUMAR 
GANGWAR: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) the norms adopted for issue of tree 
railway passes to the accredited journalists; 
and 

(b) the total number of the accredited 
journalists to whom railway passes have 
been issued so far during the last two years, 
State-wise? 

~' include children of Research and 
Analysis Wing employees. 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAl-
LlKARJUN): (a) It is presumed that the 
Hon'ble Member is referring to the issue of 
Complimentary Card Passes. There is no 
provision for issue of such Complimentary 
Card Passes to accredited journalists as 
such. (iii) Reserving some seats for the chil-

dren of the employees of the Tata 
Institute of Fundamental Research, 
Bombay in the Kendriya Vidyalayas 
at Colaba, Bombay. 

(iv) Giving powers to Chairman, Ken-
driya Vidyalayas Sangathan lor 
granting admission In Kendriyll 
Vidyalayas on the basis of special 
dlspensalion. 

(c) 10 (e). The Sangathan received Of-

(b) Does not arise. 

[English] 

Lakshmlkantapur-Namkhana Budge 
Budge Lin. 

. 4220. SHRI RADHIKA RANJAN 
PRAMANIK: Will the Minister of RAILWAYS 
be pleased to state: 
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(a) the year in which the construction and senior secondary levels with Mathemat-

work of lakshmikantapur-Namkhana and ics as an optional subject; 
Budge Budge-Namkhana railway lines was 
stated; (b) if so, the details thereof; 

(b) the funds spent thereon so far and 
the total kilometer of lines constructed; 

(c) the kilometers of lines yet to be 
constructed an the funds required to com-
plete the project; 

(d) whether there is any proposal for 
extension of this line from namkhana to 
Bakkhali to encourage tourism; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) Work on Lakshmikantapaur-
Namkhana Railway line was stated in 1987. 

(b) The expected expenditure on the 
project upto 31.3.92 is Rs. 16.76 crores. 9 
km of the project is expecred to be com-
pleted by 31.3.92 

(c) The present sanctioned cost of the 
work is As. 39.16 crores. As per this, an 
amount of As. 22.40 cores would be required 
to complete the balance 38 kms. of the line. 

(d) No, Sir. 

(e) Does not arise. 

Coaching InstHutions 

4221. DR. C. SILVERA: Will the Minis-
ter~HUMANRESOURCEDEVELOPMENT 

be pleased to state: 

(a) whether some of the Institutions like 
Open School and School of Correspondence 
Courses under Central Board of Secondary 
Education and Delhi Administration respec-
tively are providing coaching at Secondary 

(c) whether Government propose to set 
up such more Institutions in Delhi to ease 
load on existing Institutions; 

(d) if so the details thereof; and 

(C) if not, reasons therefor? 

THE MINISTER OF HUMAN RE-
SOPURCE DEVELOPMENT (SHRIARJUN 
SINGH): (a) and (b). The National Open 
Schools ( NOS) an autonomous organisa-

• tion offers Secondary and Senior Secondary 
courses through distance teaching methods 
and conducts its own examinations. Patra-
char Vidayalaya an institution under the 
control of Delhi Administration offers corre-
spondence courses in accordance with the 
Scheme of Studies of the Central Board of 
Secondary Education. Mathematics is an 
optional subject for students of both NOS 
and patrachar Vidayalaya at Secondary and 
Senior Secondary levels. 

(c) No, Sir. 

(d) Does not arise. 

(e) The Nos and Patrachar Vidyalaya are 
adequate to cater to the needs ~ their re-
spective target clientele in Delhi. 

Rail Unk From Ramagundam to 
Latur 

4222. SHRI DATTATRAYA BADARU: 
Will the Minister of RAil WAYS pleased to 
state: 

(a) whether a survey for laying of new 
raiJWay linebeiween Ramagundam and Latur 
was conducted long back; 
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(b) whether the project has been ap-
proved; and 

(c) if so, the reasons for not starting the 
work on the project ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAl-
lIKARUN): (a) Yes, Sir. 

(b) No, Sir. 

Cc) Does not arise. 

Rail GatslOVerbrldges In Kangra Valley 

4223. SHRI D.O. KHANORIA: Will the 
Minister of RAILWAYS pleased to state: 

• (a) whether the Union Government have 
received any proposal from the Government 
of Himachal Pradesh for construction of rail 

~ gatesJOverbridges over busy railway cross-
ings in Kangra Valley on Northern Railway; 
and 

(b) if so, the details thereof and the 
number of rail gates! Overbridges to be 
constructed there? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAl-
lIKARJUN): (a) and (b). Northern Railway 
has received proposal from Himachal 
Pradesh State Government for provision of 
level crossings at 12 locations in Kangra 
Valley. The locations are: (1) Harsar DehD-
Nagni 6nk road (2) Near Ghar Jaret (3) On 
Daulatpur.Jalar Road (4) Near Nagrota-
Barwan (5) At km. 17/42 of Pathankot.Jogin-
der Nagar Section (6) Near villae Basa-
Wazira (7) Near villages of Rada (8) At 
Ludrat vJllage near Baria (9)Near village 
Mamoon (10) At km. 13614 on Pathankot 
Joginder Nagar lines (11) Near village Ta- . 
lara (12) on Sumed-Mundela - Daulatpur 
Road. 

No proposal for construction of road 
overbridge has been received from the 
Himachal Pradesh Government 

The Railways would plan for undertak-
ing only such ofthe works for which the State 
Government complete the formalities and 
deposit the requisite charges as per rules. 

Assistance to Sanskrit University 
In Kerala 

4224. PROF. K.V. THOMAS: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: 

(a) the amount of assistance given to 
the Sanskrit University at Kaladi in Kerala; 
and 

(b) the-purpose for which it was sanc-
tioned? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). The Government of 
.India sanctioned grant-in-aid of As. 1.00 
Crore to the State Government of Kerala 
during 1986-87 for providing infrastructural 
facilities for opening a Sanskrit University at 
Kalady. 

[ T ICUISlationJ 

Deaths due to Immunisation vaccine 

4225. SHRI RAMTAHAl CHOUDARY: 
Will the Minister of HEAlTH AND FAUll Y 
WELFARE be pleased to state: 

(a) the number of children died due to 
adverse effect of immunisation vaccine dur-
ing each .of the last three years; State-wise; 
and 

(b) the remedial steps taken in this 
regard? 
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THE MINISTER OF STATE IN THE by ensuring quality control of vaccines. train-
MINISTRY OF HEAlTH AND FAMILY ing of medical and para-medical staff supply 
WELFARE (SHRIMATI D.K. THARA DEVI of equipments and giving full technical sup-
SIDDHARATHA):(a)Astatementindicating port to the States and Union Territories. A 
the number of children who died due to cold chain system has been established 
vaccine related cause, during the last three through-out the country for maintenance of 
years, State-wise. is given in the attached vaccines at proper temperatures. Use of 
statement. sterilised syringes and needles has been 

(b) Under the Universal Immunication 
Programme, about 25 million pregnant. 
women and 22 million infants- are to be 
immunized every year. Although immuniza-
tion is a safe procedure some adverse 
events- in a very small number of cases 
following immization cannot be ruled out. 
However all efforts are made to minimise the 
risk of avoidable deaths due to immunization 

emphaised for each immunization . Equip-
ments to ensure proper sterilzatrion of these 
syringes and needles have been made 
available to the State and Union Territories. 

Any death following immunization is 
required to be investigated by a medical 
team within 48 hours. Necessary corrective 
and follow up action is taken on the basis of 
the reports of the investigation team. 

STATEMENT 

Number of Children died due to AdvelS9 Effect of Immunization vaccine during the last 
threeyears 

S.No. State 1989 1990 1991 

1. Andhra Pradesh 0 3 

2. Assam 0 5 

3. Gujarat 0 2 0 

4. Haryana 0 

5. Himachal Pradesh 3 1 0 

6. Madhya Pradesh 0 9 0 

7. Maharashtra .0 0 ,. 
S. Mizoram 0 0 0 

9. Orissa 2 1 0 

to. . RajaIIhan , 0 0 

11. SIddm 0 1 0 



181 Written Answers CHAITRA5, 1914 (SAKA) Written Answers 182 

S.No. State 

12. Tamil Nadu 

13. Uttar Pradesh 

14. West Bengal 

15. Kamataka 

16. Kerala 

[English] 

Employment to Group '0' workers 
In Sealdah Plvlslon 

4226 SHRI ZAINAL ABEDlN: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether a number of Group I D' 
employees have been appointed in different 
railway stations under Sealdah division of 
the Eastern Railway; 

(b) if so, the number of persons ap-
pointed Station"wise; and 

(c) the criterion observet.for their re-
cruitment? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL~ 
LlKARJUN): (a) to (c). the infOrmation is 
being collected and will be laid on the Table 
of the Sabha. 

Assistance for .Constructlon of School 
Building In Kerala 

4227. SHRIK. MURALEEDHARAN: Will 
Jhe Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: 

1989 1990 1991 

2 0 2 

4 0 

0 1 0 

0 0 2 

0 0 

12 21 13 

(a)whethertheKeraiaGovernmenthave 
requested for financial assistance for con-
struction of building for Adarsha Sanskrit 
Vldhya Paeth Balussery; 

(b) if so, the details of the assistance 
proposed to be provided; and 

(c) when it is likely to be provided? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) No Sir. 

(b) and (c). Question does not arise. 

RaIlway Sa~ns 

·4228. SHRI ·SUSANTA 
CHAKRABORTY: Win the Minister of RAIL-
WAYS be pleased to stale: . 

(a) the number of saloons zone-wise 
with the Railways and the number of bogies 
attached with them; 

(b) the expencfrture incurred on the 
maintance and running of these saloons; 

(c) whether there !s any proposal to 
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attach these saloons with passenger trains on 31.3. 1991. Zone-wise details are given in 
for use of communiters; the statement below. 

Cd} if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS(SHRI MAL-
LlKARJUN): (a) There ;s only one twin-
Saloon for the use of the President of India. 
In addition, there are 752 Inspection Car-
riages (332 Bogies, 406 Four-Wheelers and 
14 Six~wheelers) on the Indian Railways as 

(b) No separate records of maintenance 
cost of Inspection Carriages are maintained. 

(c) No, Sir. 
(d) Does not arise. 

(e) The Inspection Carriages are con-
sidered a part of overall coaching fleet for 
purpose of repair and maintenance and con-
version of these Inspection Carriages into 
ordinary coaches is neither feasible nor de-
sirable. 
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Suburban Railway In Patn. 

4229. SHRI VUAY KUMAR YADAV:: 
Will the Minister of RAILWAYS be pleased to 
state:-

(a) the details of the development proj-
ects of the Patna Railway Station; 

(b) whether the Government propose to 
introduce any suburban train there; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
lIKARJUN): (a) Development and moderni-
sation of Patana junction has already been 
taken up. Under this scheme the following 
works have been completed at a cost of Rs. 
216.07 lakh. 

1. Extension of platform No.2 

2. Prl!JVision of additional retiring rooms. 

3. Provision of centralised water cooler. 

4. provision of third foot over Bridge. 

5. Extension of covering over third Foot 
over Bridge. 

6. Provision of carriage wale ling facIli-
ties on down platform line No. 1 

7. Extension of third fool over bridge up 
to south side of circulating area. 

8. Repair to platform surface and vend-
ing stalls with kota stone. 

9. Improvement to south approach 
booking office. 

10. Repairs to piatform ::.hed. 

11. Improvement to drinking water sup-
ply. 

12. Beautification of Eastern Way of cir-
culating area. 

13. Repair to track stirface of platform 
Nos 1 to 4. 

14. Provision of mastic aspheh on plat-
form No.2 and 3. 

15. Repair to foot over bridge and plat-
form and Karlite flooring fibre glass sheets 
etc. 

16. Repair and renovation of main gate 
entry to foot over bridge, station Supdt's 
room, second class waiting hall and re-
freshment room. 

17. Changing to furniture in waiting hall. 

In addition to the above works, exten-
sion of station building on South side has 
also been taken up at a cost of As. 88 lakh. 

(b) No, Sir. 

(c) Does not arise. 

Crushing of Sugarcane In U. P. 

4230. SHRIMA TI SAROJ DUBEY: Will 
the Minister of FOOD be pleased to state: 

(a) the percentage of sugarcane being 
crushed by all the Sugar Mills out of the total 
sugarcane production at present in Uttar 
Pradesh; 

(b) whether the percentage is less.than 
the national average; 

(c) if so, the extent thereof: and 

(d) the·corrective steps taken or pro-
posed to be taken in this regard. . 
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THE MINISTER OF STATE OF THE are usually distribu1ed to the concerned 
MINISTRY OF FOOD (SHRI TARUN students through their respective school 
GOGOI): (a) to (c). During 1990-91 sugar within seven to ten days from the declaration 
season (October - September) sugar facto- of the results. With regard to the private 
ries in Uttar Pradesh crushed 31.6% of candidates the mark-sheets are despatched 

.. sugarcane produced in Uttar Pradesh, as to the concerned candidates through regis-
against the national average of 50.9%. tered poste shortly after the declaration of 

(d) To enable the sugar factories to 
crush larger quantities of sugarcane, Gov-
ernment had announced an incentive 

.,.. ~cheme during the current 1991-92 season 
'by which 7'Z'1o freesale is allowed as against 
the normal 55% in respect of sugar produced 
by crushing sugarcane during the period 
1.10.1991 to 15.11.1991. 

(Eng/ish] 

Distribution of Mark Sheets and Certifi-
cates 

4231. SHRI MANORANJAN BHAKTA: 
.. Will the Minister of HUMAN RESOURCE 

DEVELOPMENT be pleased to state: 

,. 

(a) whether students from Andaman & 
Nicobar Islands are not getting mark sheets 
and certificates from CBSE since long time; 

(b) if so, details thereof alongwith the 
reasons therefor; and 

(c) the steps taken by the Government 
for expeditious distribution of mark-sheets 
particul~uly to the students of distant areas? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) No, Sir. 

(b) Does not arise. 

(c) As pel information given by the 
Central Board CII Secondary Education 
(case). the mark-sheets In respect CII AI 
india Secondary (Class X) and All India 
8enJcw Secondary (Class XII) Examinations 

results. However, there was some delay in 
despatching the mark-sheets in respect of 
the Senior Secondary level Compartmental 
Examination 1990 to the students of An-
dam ann and Nicobar Islands . 

(Trans/ation] 

Railway Bridges in U.P. 

4232. SHRI RAJENDRA KUMAR 
SHARMA: Will the Minister of RAILWAYS 
be pleased to state: 

(a) the number of railway bridges on 
Northern Railway in Uttar Pradesh; 

(b) the number of bridges requiring 
renovation; 

(c) the amount spent on renovation 
during 1990 and 1991; and 

(d) the details of the bridges proposed to 
be . renovated during the current fmanciaJ 
year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRr MAL-
UKARJUN): (a) 8926 Nos. 

(b) 23 Nos. 

(c) As. 4.09 Crores. 

(d) Works of rehabilitation of 12 bridges 
v6l. 3 Nos. on Mughalsarai-Allahabad. 3 
Nos. on Lucknow-Mughalsarai, 2 Nos on 
lucknow-Moradabad and one each on 
lUcknow-Kanpur. Allahabad-Faizabad, 
Bareilly-Chandausi and AliahaM,d. 
Raibareilly-Chilbila Branch 6nes, have SiIn 
ClJmpleted during the current financial yea-. 
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Public Grievances Redressal Cells ing culture and policy in this regard; 

4233. SHRI MUMTAZ ANSARI: 
SHRI RAJESH KUMAR: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) the steps being taken to set up more 
Public Grienvances Redress'll Cells and to 
make the existing cells more efficient; 

(b) the number of complaints received 
during last one year by these cells and the 
number of complaints out of those attended 
fully by the railway staff. Zone-wise; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) Adequate number of Public 
Grievances Redressal Cells are already 
functioning efficiently. 

(b) to (d). A statement is attached. 

(e) does not arise. 

(c) whether any steps are being taken 
by the Government to formulate a new work-

(b) The number of complaint received': 
and disposed of. zone-wise, during 1991 is 
as under:-

STATEMENT 

Railway No. of complaints received No. of complaints 

Central 

Eastern 

Northern 

North Eastern 

Northeast Frontier 

Southern 

South Central 

South Eastern 

Western 

Total 

(c) This is an ongoing and continuous 
process. 

(d) Measures taken for improving the 
work culture in the Railways include: 

• • (i) Major areas prone to public griev-
ances have been identified for 

4184 

1759 

5080 

1608 

447 

2000 

1629 

3085 

3346 

23138 

(ii) 

disposed of 

4112 

1754 

5058 

1601 

440 

1993 

1615 

3107 

3330 

23010 

close monitoring; 

Determined efforts are being 
made for improving passenger 
services. Allocations for passen-
ger amenities have been stepped 
up; 

.> 
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(iii) Service Improvement Groups SIDDHAHTHA): (a)' and (b). Tuberculosis 
have been set up at the stations. Association of India is a voluntary Organisa-
divisional and zonal levels; tion undertaking TB Control activities. The 

TAl has l<lunched an !:1tensi"~ Anti-TB Pro-
(iv) passenger reservatic.ns are be:ng gramme in Deihl on 24th I "bruary, 1992. 

• computerised progressivoiy. By Under this Programm" the TAl plans to step 
1992-93, 77"!" of these would be up case findin(l activities specially in slums, 
on computers, Incre3sing ~i.-il!th education efforts and 

ImproVlrl~ (:Dmmunity awareness about the 
(v) Quality of catering is being im· diseas" an.d its control. 

proved; 

" 

(vi) 

(vii) 

(viii) 

[English] 

Technological innovations ale 
being introduced in the areas of 
traction, freight accounting. pas-
senger reservation. inventory 
management, rolling stock man-
agement and operall(mal strate-
gies; 

For better utilisation of assets, 
market strategies are being tuned 
in response to market impulses: 

Front-line staff who deal with 
public are being given rAfresher 
courses by Zonal Training 
Schools to highlight the language 
of ccurtesy and effir.iency in 
public dealings. 

Anti T8 ProC'Jramma 

4234. SHRI R. SURENDER REDDY: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether the TuberculOSIs Asgocia-
.l tion of India has Inunched an intensive anti-
.T.B. programme; and 

(b) if so. !r,. details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMIl.Y 
WELFARE (SHRIMATI 0 K. THARADEVI 

Compensatory Afforestation 

4235. SHRI GIRDHARI LAL BHAR-
GAVA Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether the Government have is-
sued <lny instructions to the State Govern-
me rots to fulfil the target of compensatory 
afforestation is areas of developmental proj-
ects; 

(b) If so. the performance of State 
GovAmments in thi~ regard, State-wise: 

,,: \ .. '1er the Government have re-
viell,"" . .., P' .)'ess made with regard to the 
comr" .,' y afforestation: and 

(d) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW. JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJ.AN 
KUMARAMANGALAM): (a) Yes, Sir. 

(b) to (d\ As against the tOlrtl require-
ment of Corlpensalory Afforp.st<ltlon in the 
country tothe tune of 3.471,lh!1 h3. I') !E'''poct 
of proposals appr('v.>d und>?r the ForE>~t 

(Cor~('fV.'l!i()'l) Ar:-I lw end of 1991. COnl-
penscltory At' {Jrp',!': ',.)n had been don.1.)vpr 
O.861.,kh h3. ilil ~ (~1 rains. The pro~)It' .,<: nf 
Comppnr.3to'y Affo. "'station stale·W'~.l '1<1<; 

been It"v!ewt)d with Nodal Officer" of !"'~ 
State/Union Terntory Government al~rl :hf> 
detallAd progress IS given in the statC'ment 



195 Wnlten AnSW9tS MARCH 25. 1992 Wnlten AnswelS 196 
STATEMENT 

Statewise details of cmnpensatory Afforestation required to be done actually done. 

51. No. StatelUTs Compn. Affa Required com.Aff. Actualy 
to be done Done \' 

1 2 3 4 

1. Andhra Pradesh 12362 2015 

2. Arunachal Pradesh 824 300 

3. Assam 916 165 

4. Bihar 2940 60 

5. Goa 120 93 

6. Gujarat 15463 5717 

7. Haryana 280 64 

8. Himachal Pradesh 4753 2142 

9. Jammu & Kashmir 1425 288 

10. Kamataka 8705 8637 

11. Kerala 723 108 

12. Madhya Pradesh 226319 26016· 

13. Maharashtra 31975 16481 

14. Manipur Negligible 

15. Meghalaya 245 140 

16. Mizoram 

17. Orissa 13550 4421 

18. Punjab 76 136 

19. Rajasthan 4025 551 

20. Si<kim 213 567 

21. TamiiNadu 588 111 

22. Tripura 219 185 
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51. No. 5tatelUTs Compn. Affa RequiT9d 
to be done 

com.Aff. Actuafy 
Done 

1 2 3 4 

23. Uttar Pradesh 13831 5390 

24. West Bengal 4359 359 

25. A. & N. Islands 3467 2046 

26. D. & N. Haveli 262 

27. Daman & Diu 

GRAND TOTAL 347480 86252 

[English] Facilities at leprosy Home 

Allocation of Funds for Museum In 4237 SHRI RAM BADAN: Will the Min-
Gujarat ister of HEAlTI-I AND FAMILY WELFARE 

4236. SHRI DllEEP BHAI SANGHANI: 
Will the Minister of HUMAN RESOURCES 
DEVELOPMENT be pleased to state: 

(a) the places where Archaeological 
Museum are situated in Gujarat; 

(b) the amount allocated for these 
museum during 1991-92; 

(c) whether the Govt. propose to in-
crease the amount of allocation; and 

(d) if so, the details~n regards, thereto? 

TI-lE MINISTER OF HUMAN Re-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) There is on¥ one lIChaeolog'-
cal museum under the control of Archaeo-
logical ~ cllndia at Lathal Distt. Ahme-
dabad In Gujarat. 

(b) All Amount of As. 4,38,0001- for the 
'I" 1991-92 was allocated for the mainte-
nance and devebpment of the museum. 

(c) Md (d). the budget allocation of Rs. 
3.84.,0001· has been earmarked for the year 
1192-93 tor ldhal Museum. 

be pleased to state: 

(a) whether leprosy patients are prop. 
erly taken care of in leprosy home; 

(b) if so, the details of the facilities 
provided to leprosy patients therain; and 

(c) the steps proposed ·to be taken by 
the, ~vernment for the betterment of their 
condition? 

",~E MINISTER OF STATE IN TI-lE 
MiNIsTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI O.K. TI-lARADEVI 
Sl>OHARTHA): (a) to (c). National leprosy 
Enldication Programme is implemented as 
100% Centrally sponsored Programme. 
Domiciliary treatment is one of the primay 
eomponents of the programme. Only acutely 
• and complicated cases and leprosy reac-
tion caMS .,e admitted In the IepIosy hospi-
tals tor • temporary period not lasting more 
than a month or so. 

The practice of opening new leprosy 
homes has been given up. Government of 
India encourages the domiciliary treatment 
of all leprosy patients which is both effective 
and promotes their social integration. Only 
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the old leprosy Homes are being maintained (a) whether the Govemment recognise 
by the State Government. A dealine in the the post-graduate medical qualifICations 
number of admitted lepresy eases in these conferred by foreign universities; 
homes has been reported by the States. 

[English] 

Assistance to Nehru Yuvak Kendra. In 
Orissa 

4238. SHRI SARAT CHANDRA PAT-
TANAYAK: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: .. 

(a) the financial assistance provided to 
Nehru Yuvak Kendras in Orissa during 1991-
92; 

(b) whether any proposal to increase 
the quantum of assistance to NYK in Bo-
langir district during the current year has 
been received; and 

(c) if so, the reasction of the Govern-
ment thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN R£SOURCE DE-
VELOPMENT (DEPARTMENTS OF YOUTH 
AFFAIRS AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT): (KUMARI 
MAMATA BANERJEE): (a) An amodhfof 
Rs. 7,17,395 has been released torjlo-
grammes to Nehru Yuva Kendras in the 
State of Orissa during 1991-92. BeSideI 
this, Rs. 2,999,898; Rs. 2,37.294 and AI. 
21,462 have also been released tor ..... 
lishment expenditure, stipend and training 
respectiveir, of National Service Volunteers 
lIIhIched 10 NYKs in Orissa. 

(b) No, Sir. 

(c) does not arise. 

fI,Icognltion of Medical QuaUftc:atlona 
COnferred by Foreign Universities 

A239. SHAI TEJ NARAYAN SINGH: 
Wilthe Minister of HEALTH AND FAMILY 
WElfARE be pleased to state: 

(b) if not, the reasons therefor; and 

(e) the steps proposed to be taken by 
the Government for the proper utilization of 
services of such foreign qualifl8d doctors? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K THARADEVI 
SIDDHARTHA): (a) Yes, Sir. Sections 12 to 
14 of Indian Medical Council Act, 1956 pro-
vide for recognition of medical qualifICations 
conferred by foreign universities. The recog-
nised medical qualifications including post-
graduate qualifications granted by medical 
institutions outside India are included in 
Second Schedule and Part-II of Third Sched-
ule to Indian Medical Council Act, 1956. 

(b) and (e). Do not arise. 

[Translation] 

Survey for Connecting Bodh Gay. with 
Rajglr 

4240. SHRI RAJESH KUMAR: WiD the 
Minister of RAILWAYS be pleased to state: 

(a) whether any survey was conducted 
by the Government during 1990 to connect 
Bodh Gaya with Rajgir by railway services; 

(b) it so, the outcome thereof; and 

Cc) the action proposed to be taken 
thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
UKARJUN): (a) No. Sir. 

Cb) and (e). Do not arise. 

~ to ...... tor Conetruc:tlon 
of JuUdIng. . 

4241. SHRI RAM NARAIN BERWA: 
WII the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased 10 state: 
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(a) the criteria followed by the Govern· 
ment for providing financial assistance tothe 
States for construction buingings and labo-
ratories in schools under the National Edu-
cation Programme; 

(b) whether no provision has been made 
to provide financial assistance for construct-
ing buildings for new schools opened after 
the year 1986-87 under the said programme: 

(c) whether Rajasthan Government have 
sent any proposal to Government for the 
construction of buildings and laboratories in 
schools; and 

(d) if so, the reaction of Government 
thereto? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). Normally, the Central 
Government does not provide financial as-
sistance for construction of school buildings 
and laboratories. However, underthe Boarder 
Area Development Programme (BADEP), in 
the States of Gujarat, Jammu & Kashmir, 
Punjab and Rajasthan, financial assistance 
is being provided for the above purposes. 

(c) and (d). An amount of Rs. 10 crores 
has been allocated during the year 1991-92 
to Government 0' Ralasthan, under (BADEP) 
for proposals which include construction of 
school buildings, laboratories and upgrada-
tion ollacilities in schools. 

[English] 

Pollution Control Devices In 
Visakhapatnam 

4242. SHRI M.V.V.S. MURT!lY: Will 
the Minister of ENVIRONMENT AND FOR· 
ESTS be pleased to state: 

(a) whether the Visakhapatnam Steei 
Plant, the Hindustan Petroleum Corporation 
Limited and the Hindustan Zinc Limited in 
Visakhapatnam city of Andhra Pradesh have 
installed pollution control devices; 

(b) if so, the details thereof: and 

(c) if not, the action taken by the Gov-
ernment in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) and (b). The 
Visakhapatnam Steel Plant has installed 
pollution control devices on all its major 
processes for complying with the eltlue.nt 
and emission standards. Hindustan Zinc 
Limited have installed the double conversion 
double absorption process followed by a tail-
end scrubber, for controlling sulphurdoxide 
emissions. The Hindustan petroleum Cor· 
poration have the necessary equipment in 
all its processes to comply with the pre· 
scribed standards, except for the standard 
prescribed for sulphurdioxide emissions. The 
unit has initiated action to comply with this 
standard by 1992-93. 

(c) does not arise. 

Eklakhl-Balurghat Railway Line 

4243. SHRI SUBRATA MUKHERJEE: 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) the progress of construction of the 
Eklakhi·Balurghat railway line; 

(b) total amount allotted for this project 
during the last three years; 

(c) the amount allotted for the project 
during 1992-93; and 

(d) the time by which it is likely to be 
completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL· 
LlKARJUN): (a) Only earth works between 
Eklakhi and Gazole has been done so far. 

(b) Rs. 3.000/-. 
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(c) Rs. 1.000/-

(d) completion of the project will depend 
upon availability of resources in the coming 
years. 

[ Trans/ation] 

Fire Arms to Forest Guards 

4244. SHRI HARI KEWAL PRASAD: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether the Government propose to 
provide fire arms to forest guards for security 
purposes: 

(b) if so, the details thereof il"cludlng the 
States where such arms are provided; and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) to (c). A cen-
trally sponsored scheme 'Development of 
InfrastnJdIJrefor Protection of Forests against 
Biotic Interference' is under implementation 
in all the StatelU.Ts. Under the scheme, the 
States are provided financial assistance for 
procurement of fire arms in addition to trans-
port and communication equipments. 

[Eng/ish] 

Economic and Geographic Study of 
Bihar 

4245. SHRI ANAND RATNA 
MAURYA: 

SHRI KAMLA MISHRA 
MADHUKAR: 

Will the Ministero! HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Umversity of Delhi has 
been asked to prepare a research paper on 

the economical and geographical condition 
of Bihar with the foreign aid; 

(b) if "c. the progress of the work at 
present and the time by which its publication 
is likely to be available; 

(C) whether universities of Biharor Bihar 
Rese~1 h ar.. Development Council has 
been '1sulted in this regard; 

(d) If so, the advice received from them: 
and 

(e) if not. the reasons therefor? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (e). The information is being 
collected and will be laid on the Table of the 
House. 

Assistance to Voluntary Organisations 
for Health Programmes 

4246. SHRI V.S VIJAYARAGHAVAN: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the names of the voluntary organisa-
tions engaged in implementing various health 
programmes. State-wise; and 

(b) the financial assistance provided to 
such organisations separately since 1989 
for each of the programmes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI DK THARADEVI 
SIDDHARTHA): (a) and (b). The Information 
IS being collected and will be laid on the 
Table of the House. 

[ Trans/ation] 

Olchlki Script 

4247. SHRI KRISHNA MARANDI: Will 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state; 

(a) whether the script of language of 
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Santhal, Ho, Munda, Oraon tribes is Olchiki; 

(b) whether the Govemment propose to 
recognise Olchiki script for educational 
development of Santhal, Ho, Munda, Oraon 
tribals: and 

(c) if so, the details thereof? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH) (a) According to the Central Insti-
tute of Indian Languages (C.I.I.L.) Mysore, 
Olchiki IS used as one of the scripts for 
Santhali language only and the West Bengal 
Government has recognised it from 1979. 

(b) There IS no provision for recognition 
of scnpts for regional and tribal languages by 
the Central Government. The choice of script 
IS left to the State GovernmentlUnion Terri-
tory Administration where the language is 
used. 

(c) The questIOn does not arise. 

[English) 

Retiring Rooms at Hassan and Hole 
Narsipur Stations 

4248. SHRI G. MADE GOWDA: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the number of retiring rooms at 
Hassan and Hole Narsipur Railway stations: 

(b) whether these retiring rooms are 
insufficient to meet the requirement of the 
passengers: 

(c) whether there IS any proposal to 
construct more retiring rooms at these sta-
tions; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-

lIKARJUN): (a) One retiring room with two 
beds is available at Hassan Railway Station. 
There is no retiring room at Hole Narsipur 
Railway Station. 

(b) and (c). No, Sir. 

(d) does not anse. 

Re-Employment in Central Universities 

4249. SHRI P.G. NARAYANAN: Will 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: 

(a) the number of Central Universities 
empowered to re-employ its retired teach-
ers; 

(b) whether any legislation has been 
passed in this regard: 

(c) if so, the details thereof; 

(d) whether the Joint Action Committee 
of professors, teachers associations of 
Central Universities has protested against 
this legislation: and 

(e) if so, the remedial measures taken 
by the Government in this regard? 

THE MINISTER OF HUMAN RE· 
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) According to the scheme of 
revision of pay-scales of teachers in Univer-
sities and Collages, circulated by this De-
partment in July, 1988, the age of superan-
nuation for teachers should be 60 years. 
However, it will be open to a University to re-
employ a superannuated teacher, upto the 
age of 65 years In accordance with the 
guidelines framed by UGC. 

All Central Universities have made 
provision in their Statutes/Ordinances for re-
employment of superannuated teachers. 

(b) No, Sir. 

(c) to (e). Do not anse. 
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Higher Education among Wo",en the criteria for providing assistance for gen-

4250. SHRI SHASHI PHAKASH: Will 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: 

(a) whether the University Grarts 
CommiSSion propose to grant under SI)ecI31 
Assistance programme a bUff>dged women's 
college at Chali in Allahabad to given !.'tatu5 
to higher educatio" amo"9 wome" living 1!'1 

the backward rural arH3S of Utt.1' Praoesh. 

(b) if so, the funds proposed to be allot-
ted for thrs purpose in the Etghth Plan: 

(c) if not, the reasons therefor; and 

(d) the measures taken by the govern-
ment to provide equal educational opportu-
nities to women residing in rural areas so 
that they beoome benefiCiaries of the devel-
opment process? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) No, Sir. The UGC does not 
provide grants for establishing new Colleges. 
Colleges are generally set up by State 
Government Universities/Private Trusts/ 
Local Bodies keeping in view the educa-
tional requirements of Ihe area and availabil-
ity of financial resources. 

(b) and (c). do not arise. 

(d) According to Information furnished 
by the UGC, the CommiSSion has relaxed 

eral develoornent In the Eighth Plan for eli-
gible Women's Colleges as follows:-

The minimum students en-
rollment has been relaxed to 150 
for women's Colleges as against 
250 for all other colleges. 

The minimum numbf'J 01 teach-
HI~ need be only 5 for women's 
collegPf ;)s agarn'.t ItlfJ minimum 
10 for other co::t?ge~, 

For construction of women's 
hostel the Commission will pro-
vide 100% assistance as against 
75% for boys hoslels. 

Open Heart Surgery Facilities 

4251. SHRI GANGADHARA 
SANIPALLI: Will the Minister of HEALTH 
AND FAMIL Y WELFARE be pleased to state 
the hospitals having facilities for open heart 
surgery: state-wise? 

THE MINISTER OF STATE IN THE: 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA). As per the mformation 
available, there are 43 hospitaislinstitutions 
In the country haVing the facilities for open 
heart surgery. A statement showing state-
wise distribution of such hospitalslinstitu· 
lions is enclosed. 
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financial Crlala In Deihl UnIversity 

4252. DR. Y.S. RAJASEKHAR REDDY: 
Win the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Delhi University is con-
fronted with worst ever financial crisis; 

(b) if so, the reasons therefor; 

(c) the remedial measures being taken 
in this regard; and 

(d) what efforts are being made to en-
sure that academic work does not suffer a 
set-back? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (e). The entire maintenance 
and development expenditure of Delhi Uni-
versity is met by the Central Government 
through University Grants Commission. Non-
Plan funds are alJocated to the University 
annually on the basis of recommendations 
of its Finance Committee and the availab~ity 
of funds. According to the information fur-
nished by the University Grants Commis-
sion, the Commission released an amount of 
As. 2408.37 Jakhs as Non-PJan grat to Delhi 
University in 1990-91 and an amount of Rs. 
2501.41 Jakhs has been released so far to 
the University during 1991-92. 

Plan funds are released by U.G.C to the 
University on five yearly basis atter examin-
ing the development proposals submitted by 
the University. U.G.C. has informed that 
during the VII Plan, Delhi University was 
allocated a sum of Rs. 799.00 Jakhs. After • 
detailed examination of VII Plan proposak 
submitted by Delhi University, UGC has. 
far allocated an amount of As. '285.00 Iakha 
for various development schemes of 1M 
Univerdr. 

Besides, the University has also taken 
IIeps 10 augment its internal reS0UfC8s which 
IncWe Incruse in tees tor axaminationl 
and aIher urviceI. 

According to the informatiOn furnished 
by UGC, all Central Universities including 
Delhi University are provided adequate fi-
nancial assistance within the available re-
sources of the Commission to ensure that 
the academic activities do not get a set-back. 

Ovar Bridges on National Highways 

4253. SHRI M. RAMANNA RAI: W~I the 
Minister of RAILWAYS be pleased to state: 

(a) the criteria for constructing over 
bridges by the Railways on National High-
ways; 

(b) whether there is any proposal to 
construct over-bridges on N.H. No. 17; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
lIKARJUN): (a~ Road overbridges in re-
plapement of IeWII crossings on National 
Highways are approved for construction, 
after they are sponsored by the concerned 
State Government duly con-senting to share 
the ennstruction cost on 50:50 basis as per 
rules already agreed between the Ministry of 
Surface Transport and the Railways. 

Cost of ennstructing over/underbridges 
on the New lines is however fully borne by 
the Railways. 

(b) and (c). One Road overbridge is in 
advanced stage of construction near PaIIi-
puram, on Shoranur-Mangalore line on enst 
sharing basis. TheN.H.No. 17intersedsthe 
proposed Konkan line between Roha and 
Mangalore, at 17 locations. Road overrun-
der bridges will be provided on them on 
Railway account. In regard to intersectior 
near Badagara, the work will be programme 
on approval of plans and estimate." th· 
atate Government. In respect of balance 1 
InterHdions an Mangalore-Shofanur Sec 
lion there ill no firm proposal from the Stat· 
Govemment. 
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Blood Banks 

MARCH 25, 1992 

4254. SHRI S.B. THORAT: Win the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) the total number of blood banks 
operating in the country, state-wise; and 

(b) the steps takenlproposed to be taken 
by the Government for the effective function-
ing of these blood banks? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) There are 1018 blood 
banks operating in the country. A state·wise 

list is enclosed. 

. (b) Underthe achemefor modemiaation 
and strengthening d blood banking system 
in the country, assistance is being provided 
to State Governments and U.T. Admns. in a 
phased manner for undertaking the follow-
ing activities: 

(i) Establishment of T 8sting facili-
ties 

(ii) Installation of essential equip-
ments at blood banks. 

(iii) Training of Manpower in institu-
tions identified arid strengthened ' 
by Government of India. 

STATEMENT 

51. No Name of the 5tate/UT Total No. of Blood Banks 

1. Assam 6 

2. Andhra Pradesh 88 

3. Bihar 79 

4. Gujarat 32 

5. Haryana 15 

6. Himachal Pradesh 7 

7. JaTomu & Kashmir 10 

8. Karr,ataka 57 

• Uadhya Pradesh 74 

10. M]h.ifi.!:c'·'·a 148 

ft. K(,r;:::o .7 
t2 I.i;:;n ~ _;< 5 

13. Meghalay, 5 

14. Orissa 49 

15. P .. m;J~j 29 
-_._-_- -. -~---~ -- - -~.- .._" --.~-~ 
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Sl No Name of the Stat9lUT Total No. of Blood 8anJcs 

16. Rajasthan 20 

17. Sikkim 9 

18. TamilNadu 129 

19. Tripura 8 

20. Uttar Pradesh 88 

21. West Bengal 89 

22. Chandigarh 2 

23. Delhi 26 

24. Goa. Daman & Diu 8 

25. Pondicherry 3 

26. Mizoram 5 

27. Nagala"d 9 

28. Anda"'~"n .~ N'cobar isla'lds 5 

29. Dadra & Nagar H,w('ii Nil 

30. Arunachal Pradesh 

31. lakshadweep lslanas Nil 
--- .. ~.--- .. 

TOTAl 1019 
-------_ .. _--

Academic calendar Year AdvplQd by 
Unlversltles oi Madhya Prades~ 

4255. SHnr '·.NAt.;D AHIRWAR #:~ 
the Minister of HUM .. \N RESOURCf ~'E­
VElOPMENT b~ pleased to state 1I p iJ~lI' 
versities of Madhya Pradesh wh,c., nave 
adopted academic caIe~ar prescribed by 
the University Grants Commission? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): University Grants Commission had 
circulated a model academic caleftdar in 
July, 1989 tor implementation ~ Universi-
ties from the academic year 1990-91. The 

model academic calendar, inter-aJia. pr0-
vides tor a minimum of 180 teaching days 
tNfIIY year, last dare of admission, last date 
of completion at examinations and dedara-
tion of results. Aa::ording to the infonnatJon 
furnished by UGC. the common Iv:J for uni-
versities of Madhya Pradesh provides tor a 
similar Schedule of Academic Events which 
is being followed by all the Universities. 

PromotIon of SCJST Emp.."...1h 
c.G.H.s. 

42S6. OR (SHRJMATI) PAOMA: Will 
the Minist. ~ HUMAN RESOURCE DE-
~.,. pleased tea .... : 



223 Written Answers MARCH 25, 1992 Written Answers 224 
(a) the number of Scheduled Castesl Rs. 47.5 lakhs. 

Scheduled Tribes (Group C & 0 para-Medi-
cal staff) who are eligible for promotion under 
the rules in the C.G.HS.S. as on date and 
since when; 

(b) the number out of them promoted on 
due dates; and 

(c) the reasons for not promoting the 
rest on due dates? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRiMATI OK THARADEVI 
SiDDHARTHA)'la~ The ehgibihtyforpromo-
tion IS taken Into account when tnere IS a 
vacancy. As there if, no vacant post available 
in Group 'C' ana '0 para-medical staff cate-
ger)' at presef'1! th" QtJe5tlon of number ot 
eligible candidates for promotion under the 
rules in CGHS does not arise. 

(b) and (c) 1:0 view of (a) above the 
que"tions dose no~ arise. 

[ Translationj 

Local Trains stopped in Bombay 

4257. SHRIYASHWANTRAOPATIL: 
SHRI GOVINoRAO NIKAM: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether local trains in Bombay were 
stopped dunng last month; 

(b) If so. the numberof trains suspendad 
as a result thereof and the extent of loss 
suffered by Government; and 

(c) the steps likely to be taken to protect 
railway property from arson in future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) yes, Sir. 

(b) 1200 suburban trains were cancelled 
involving a loss of revenue to the extent of 

(c) Close liaison is being maintained 
with the State Police authorities to deal with 
the law and Order situation and to prevent 
damage to the railway property. 

Assistan~ for Health Care of Trlbals In 
GuJarat 

4258. SHRI CHANDUBHAI 
DESHMUKH: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state 
the assistance provided under tribal sub-
plan for the health care of the tribals in 
Gujarat during 1991-92? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI OK THARADEVI 
SloDHARTHA)' Health is a State subject 
under the Constitution. However, under 
major Health schemes in the Central Sector 
a sum of Rs. 85.80 lakhs was allocated for 
the T nbal Sub-Plan to GUJarat dUring 1991-
92 

[English] 

Manufacture of Spurious Drugs b'l 
Doctors 

4259. SHRI UDAY PRATAP SINGH: 
SHRI RAM SAGAR: 
SHRI MADAN DAL KHURANA: 
SHRI HARIN PATHAY: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether skin specialists and associ-
ate professors at the All India Institute of 
Medical Sciences. Safdarjung, Ram Monohar 
Lohla and Modi Hospitals have been manu-
facturing spuriousdrugsand prescribing them 
to patients; 

(b) If so, the facts thereot; 

(cl whether any inquiry has been con· 
ducted in this regard; 
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(d) if so, the findings thereof; and 

(e) the action taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) to (e). The Government 
is aware 01 the allegations reported into the 
Indian Express of 9.3.92 and 13.3.92 r. 
garding the alieged involvement of some 
doctors in AIIMS and other hospitals relating 
to prescription of certain medicines to pa-
tients and advising them to buy the same 
from specific shops only and that thesa 
medicines are being manufactured by one of 
the doctors involved at saket, New Delhi. On 
the basis of the preliminary enquiry and 
reports received, the concerned doctors of 
AIIMS has been placed under suspension 
w.e.f. 20.3.92 and the CSI have been re-
quested to urgently enquire into the reported 
scandal. 

AppoIntment of Registrars 

4260. SHRI PRATAPRAO B. 
BHONSLE: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether there is a proposal to ap-
point bureaucrats as Registrars in the Uni-
versities. 

(b) if so, the det.Jils thereof including the 
reasons for changes in the existing practice; 

(c) whether the proposal is to be imple-
mented during current year; 

(d) if so,the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Appointments to the posts of 
Registrars in Central Universities are made 
by the Universities themselves in accor-
dance with the Rules prescribed under their 

respective Acts and Statutes. Under the 
existing rules a persons with postgraduate 
degree with at least 55% marks and 15 years 
of administrative experience of which 8 years 
should be as Deputy Registrar or equivalent 
post, is also eligible for appointment as 
Registrar in Central Universities. 

(b) to (e). Do not arise. 

[T r ans/ation) 

Rail Link to Karaull (Sawal Madhopur) 

4261. SHRIMATI KRISHENENDRA 
KAUR DEEPA): Will the Minister of RAIL-
WAYS be pleased to state: 

(a) whether there is any proposalto link 
Karauli of Sawai Madhopur district with rail-
way line; and 

(b) if so, the time by which this work is 
likely to be approved? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) No, Sir. 

(b) does not arise. 

[Eng/ish] 

Infection at Government Hospitals 

4262. SHRI JEEWAN SHARMA: Will 
the Mini.,ter of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether attention of the Govern-
ment has been drawn to the news item 
captioned ·High infection rate at Govern-
ment hospitals· appearing in the 'Tribune' 
dated February 1, 1992; 

(b) if so, the facts thereof; and 

(cl the specific steps taken to check the 
spread of infection and other dise.Jses in 
Government hospitals and dispensaries in 
Delhi and in other parts of the c_ountry? 
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THE MINISTER OF STATE IN THE THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY MINISTRY OF RAILWAYS (SHRI MAl-
WelFARE (SHRIMATI OK THARADEVI UKARJUN): (a) No, Sir. 
SIDDHARTHA): (a) Yes, Sir. 

(b) k has been reported by Government 
Rajindra Hospital that in all the cases men-
tioned in the news item, infection was ac-
quired by the patients out-side the hospital 
before their admission in the hospital. 

(c) To check the spread of infection and 
other diseases in Government hospitals and 
dispensaries, adequate steps are taken to 
ensure general cleanliness and requisite 
standards of environmental sanitation. To 
ensure removal of environmental sources of 
contain ination, appropriate measures of 
sterilisation and disinfection such as laminar 
flow ventilation and provision of air curtains 
in strategic points like I.C. Vs and CCUS are 
adopted. In addition, strict measures of 
aspesis during all invasive procedures viz .. 
use of gowns, masks, head overs. gloves, 
disposable items, restridion of tra!fic in OTI 
high risk area are adopted a10ngwith chemi-
cal sterilisation and autoclaving of instru-
ments. 

Many Government hospitals also have 
a hospital Infection Control Committee to 
monitor the incidences and prevalances of 
infection and to advISe Hospital authorities 
on the Hosoital infection problem. 

Economic Viability of Passenger Tralfi,. 

4263. SHRI BHUPINDER SINGH 
HOODA: IN II the Minister of RAIL WAYS be 
pleased.r tate: 

(a) whether the Government have con-
ducted any indepth study by experts to as-
certain the factors responsible for incurring 
financial losses on aa:ount of passenger 
trallie: 

(b) f so. the detailo; !h(lfec~ a~~d the 
measures being taken in this regal0. and 

(c) !'1e names of the top ten revenue 
earning superfast passenger trains? 

(b) does not arise. 

(c) Train-wise revenue earnings are not 
maintained. 

[ Translation] 

Stoppage of Deihl Bombay AC expre .. 
at Kola 

4264. SHRI DAU DAYAl JOSHI: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether there is any proposal to 
provide stoppage of Delhi-Bombay AC 
Express at Kota in view of its industrial 
importance; 

(b) if so, the details thereof; and 

(cl if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISffiY OF RAILWAYS (SHRI MAL-
:'.lKARJUN): (a) No, Sir. 

(b) Does not arise. 

(c) 295112952 New Delhi-Bombay 
Rajdhani Express is already stopping at Kota. 

[English] 

Centrally Sponsored Immunisation 
Programme In Rajasthan 

4265. SHRIMATI VASUNDHARA 
RAJE: Will the Minister of HEAlTH AND 
FAMilY WELFARE be pleased to state: 

(a) the names of the districts in Rajast-
I1an where Ce'1trally spon~red immunisa-
:Ion plograrnme ;$ in force; 

(b) whether the Government have intr0-
duce expanded Immunisation programme in 
some other districts in that State: 
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(c)' so, the details thereof; and 

(d) the time by which all the districts of 
that State are likely to be brought under 
Unrversallmmunisation Programme? 

llfE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMAn O.K. THARADEVI 
SIDDHARTHA): <a) to (d). the Universal 
Immunization Programme, a 1 00% Centrally 
sponsored Family Wen are Programme, was 
started in 1985-86, in a phased manner, by 
taking 31 distncts of the country, out of which 
two districts (i.e. Kota and Bharatpur) were 
from Rajasthan By 1989-90 all the districts 
of the country, including aU districts of Ra-
jasthan. have been brought under the Pro-
gramme. Thus all the districts of Rajasthan 
are now covered under the Universallmmu-
nilation Programme. 

Supply of Food to Student. In Na-
vodaya Vldyalayas of Kerala 

4266. SHRI RAMESIi CHENNIlHALA: 
Will the Minister of HUMAN RESOURCE 
DEVELOPME:NT be pleased to state: 

la) whether the Government have re-
ceived any complaints relating to the poor 
standard of tood supplied to the students in 
the Navedaya Vidyalayas in Kerala; 

(b) if so, the details thereof; and 

(c) the remedial action tak9f'l In the 
matter? 

THE MINISTER Of HUMAN RE· 
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH) <a) to (c). Yes, Sit. The Novedaya 
Vidyalaya Sambi intimated that some par-
ents haC made a request for enhancement of 
boarding expenses on account of the rise in 
prices. The Sambi enhanced the mess ex-
penses per student in 0cIcbef, 1991 

[ Translation] 

Restoration of Hatla-Varanasl Train 

4267. SHRI UPENDRA NATH VERMA: 
Win the Minister of RAil WAYS be pleased to 
state: 

(a) whether the Hatia-Varanasi train 
suspended during the Gulf war has not yet 
been restored;. 

(b) whether the Government propose to 
restore the train; and 

Cc) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAl-
lIKARJUN): <a) The train has not been re-
stored. 

(b) No, Sir. 

Cc) Due to poor patronisation. 

Increase In the Prices of Foodgralns 

4268. SHRI RATILAL KAlIDAS 
VERMA: Will the Minister of FOOD be 
pleased to state: 

(a) the extent of increase in prices of 
rice, wheat and other foodgrains so far in 
comparison to last year's prices; 

(b) the reasons thereof; and 

(c) the steps taken by the Government 
to check the prices? 

neE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI T ARUN 
GOGOI) (a) The percentage variatio.IS in 
indices of wholesale prices of rice, wheat 
and other foodgrains in the current year 
compared with that in the last year are given 
as under:-
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51. No. Item 

1. Rice 

2. Wheat 

3. Jowar 

4. Bajra 

5. Maize 

6. Barle 

7. Ragi 

(b) The main reasons for rise in prices of 
foodgrains are decline in the production of 
kharif cereals, increase in the minimum 
support prices/procurement prices, increase 
in Central issue prices, general inflationary 
trend in the economy etc. 

(c) In order to release pressure on prices, 
the Government increased monthly alloca-
tions of wheat and rice to States/Union Ter-
ritories for distribution through public distri-
bution system and released additional quan-
tities of wheat and rice for open sale and 
have decided to import 1 million tonnes of 
wheat. 

Contracts of Stalls at Stations 

4269. DR. PARSHURAM GANGWAR: 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) whether the Government propose to 
allot tea, paan, beedi and other stalls on 
contract basis at railway stations where these 
are not available at present; and 

(b) if so, the details of such Stations in 
the Bareilly division? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) CateringNending facilities 
are provided only at those selected stations 
where provision of such facilities is found 

~ 1Q.2.91 
16.2.91 17.2.90 

+ 30.1 + 15.2 

+ 17.3 + 46.8 

+ 62.6 + 16.0 

+ 83.9 + 14.8 

+ 40.7 + 32.1 

+ 18.8 + 41.9 

+ 35.0 + 3.4 

justified. 

(b) There is no railway division known 
as Bareilly. Bareilly is, however, a station 
and the existing catenngNending facIlities at 
this station are considered adequate. 

World Summit for Child Welfare 

4270. SHRI GEORGE FERNANDES: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government has taken 
any steps for achieving the goals set at the 
World Summit for Children's Welfare held in 
New York last year; 

(b) if so, the details thereof: and 

(c) the major goals set in the current 
plan for child welfare? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPAATMENTSOF YOUTH 
AFFAIRS AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT) (KUMARI 
MAMATABANERJEE): (a)to(c). Yes, Sir. In 
order to achIeve the World Summit goals, 
the Department of Women and Child Devel-
opment set up a Working Group fOI prepara-
tion of the National Programme of Action on 
Children. The Working Group consisted of 
representatIVes of concerned Ministries! 
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Departments and Voluntary Organisations. 
Based on the goals set in the World Summit, 
the Working Group has prepared a Draft 
National Programme of Action on Children 
which covers areas of heahh and nutrition of 
children, maternal heahh, education, safe 
drinking water and improved access to sani-
tary means of excreta disposal. 

Express Train between Madras and 
Pondlcherry 

4271. SHRI K. RAMAMURTHEE TIN-
DIVANAM: Will the Minister of RAILWAYS 
be pleased to state: 

(a) whether the express train running 
between Madras and Pondicherry Via Villu-
puram has been cancelled; 

(b) if so, the reasons therefor; and 

(c) the time by which the train IS likely to 
be restored? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) Yes, Sir. 

(b) due to lack of traffic justification. 

(c) does not arise. 

Trains cancelled In Orissa 

4272. SHRI SRIKANATA JENA: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) the names of the trains cancelled 
during the last three years in Orissa; 

(b) the reasons for cacellation of those 
trains; and 

(c) whether the Government propose to 
restore them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRJ MAL-
LIKARJUN): (a) 2 NG13 NG Naupada·Gun-
upur Passenger. 

(b) Poor patronisation. 

(c) No, Sir. 

Construction of Women Schoolsl 
Soilages and Hostels In Rural Areas 

4273. SHRI SHANKARRAO KALE: WiD 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: 

(a) whether the Government propose to 
provide financial assistanco forthe construc-
tion of buildings for womens' schools/col-
leges and hostels in rural areas; and 

(b) if so, the details thereof? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). There is no scheme in 
this Ministry tor providing assistance tor 
construction of buildings for womens' 
schools. However, University Grants Com-
mission provides, inter-alia, financial assis-
tance to worn ens' colleges including those 
located in rural areas, for construction of 
class rooms, libraries, womens' hostels, 
teachers hostels etc. as a part of develop-
ment assistance during a plan period. 100% 
grant is provided for the constroolOn of 
womens' hostels and grant for womens' 
colleges and colleges locaIed in rural areas 
is sanctioned in relaxation of the eligibility 
conditions of student enrollment and teach-
ers strength. 

Sports Hostels 

4274. SHRI HARISH NARAYAN 
PRABHU ZANTYE: Will the Mmister of 
HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the number of sports hostels in the 
country and since when they are functioning; 

(b) wh.-her these hostels are set up to 
impart training to young sportsmen and 
athletes to improve their performance; and 

(c) the extent to which the purpose has 
been achiewd? 
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THE MINISTER OF STATE IN THE plin" included. is 1Ittached. 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENTS OF YOUTH 
AFFAIRS AND SPORTS AND WOMEN AND 
CHILO DEVELOPMENT) (KUMARI 
MAMATABANERJEE): (al AtprM4M1tther. 
are 17 sports hostels of Sports Authority of 
India functioning in the countly since the 
inception of the Sports hoste' scheme i.e. 
1986. A Statement showing dates of estab-
lishment 0' Sports hostels and the diaci-

(b) and (c). Yes, Sir. The purpose of the 
Scheme has been Partly achieved since 
spor1SP8l'8OO8 under the Sports hostels 
scheme have achNwed laurels in National 
and internationalleYels. They have won 60 
Gold, 47 Silver and 54 81'Onze medals in 
various disciplines for individual and Team 
events. at various levels. 

STATEMENT 

51. No. Name of the Host91 Dat. 01 Establishm9l7t 

2 3 

SOUTHERN REGION: 

1. Bangaiore 16.04.1986 

2. Secund(>rabad 0111.1987 

3 Madras 20.06.1991 

4. CahCUI 07.09.1991 

NORTHERN REGION: 

1. BhlWanl 11.11.1986 

2. Chandtgarh (Girls) 01.06.1989 

3. Bilaspur 31.03.1987 

NORTH-EAST RFGION' 

1. Guwahati 30.03.1987 

2. 10.07.1987 

3. ifTIphal 21.11.1987 

Sports DISCiplines 

4 

Athletics, Boxing, Football. 
Hockey. Swimming and Judo 

A.thlotICS. Badminton Boxing, 
Volleyball. GymnastICS. Football, 
Lawn Tennis. 

Athletics. football, HocII;ey. Box-
Ing. 

AthletICS, Badminton, Volleyball. 

Alhieli(;:;. UOl(inc;. Volleybail. 
Wrestling. 

Att1lE>tlCS. Badminton Basketball. 
Volleyball. Hockev. Table Tennis, 
Lawn Tennis 

All-tletics & Volleyball 

AthletICS & Football. 

Volleybali & Football 

AthletICS, Badminton. Cycling, 
Gymnast~. Hockey. Swlmmtng, 
Table TennIS. 
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SI. No. Name of the Hostel Date IX Establishment Sports DiscjNines 

. 1 2 3 4 

WESTERN REGION: 

1. Kandivali (Bombay) 01.09.1989 Athletics, Volleyball, Wrestling & 
Hockey. 

2. Goa 01.06.1987 Athletics, Volleyban, Football, 
Swimming. 

3 Gandhinagar 31.03.1987 Athletics, Gymnastics. Hockey, 
Swimming, Wrestling. 

EASTERN REGION: 

1. Cuttacil 26.03.1987 Athletics, Basketball, Volleyball, 
Football, Gymnastics. Wrestling. 

2. Calcutta 23.01.1989 Athletics, Football, Gymnastics, 
Hockey, Archery. 

3. Siliguri 01.05.1990 ~thletics, Football 

CENTRAL REGION: 

Alwar 29.01.1987 Althletics, Basketball Volleyball & 
Wrestling. 

Aid to UTa from Abroad 

4275. SHRI RAM VILLAS PASWAN: 
Wi!! the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the annual aid received by the IITs 
from abroad stating the aid received at the 
end of 1991; 

(b) whether there is unabated brain drain 
from the IITS; 

(e) if so, the annual estimated migration 
of professionals from the IITs; 

(d) the aver<'lge annual expenditure 
incurred by the Government on a student of 
IITs; 

(9) whether in view of the continuous 
brain drain and heavy expenditure being 

incurred on the students, Gov.ernment pro-
pose to review the utility of IITs in relation to 
the benefits derived by the country; and 

(f) if not, the reasons therefor? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Except for project basad bilat-
eral programmes with institutions abroad, no 
annual foreign aid is receIved by the IITs 

(b) and (e). As per the report of th9 1fT 
Review Committee of 1986, about 20% 
graduates go abroa(t 

(d) The average expenditure per stu-
dent as estimated by liT Directors for the 
year 1989-90 for undergraduate is Rs. 
52,000/-, tor post-graduate Rs. 77,0001- and 
for Ph. D. Rs. 98,000/-. 
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(e) and (f). The liT Review Committee facility for the replacement of valves in car-

while assessing the performance of IITs in diac patients is available in the country; 
1986 has commended the contributIOns 
made by IITs in fulfilling the basic objectives 
of technology innovaticr. and training of highly 
skilled manpower for enhancing techno-
economic capability of the country. The 
achievements of the IITs are commensurate 
with the inputs. 

Posting of Doctor. In Tribal Area. 

4276. SHRI K. PRADHANI: Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) whether the Government are aware 
that doctors posted in rurai areas are unwill-
ing to join in tribal areas due to lack of proper 
communication or other facilities which are 
available in the urban areas; 

(b) whether the Government propose to 
take any step to attract these doctors to go 
and work there; and 

(c) if not, how the Government propose 
to soive their problem for the interest of the 
tnbal people? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI OX THARADEVI 
~IDDHARTHA}: (a) to (c). Health is a state 
~ ubject under the Constitution. Recruitment 
and posting 01 doctors are under the control 
of the State Governments. To induce doc-
tors to work .n tribal areas, the eighth and 
ninth Finance Commissions released As. 
35.40 crores and As. 1.95 crQres respec-
tively for creating infrastructure facilities. 
housing units etc. 

I Translation) 

FacllHy for Replacement of Va Iv •• In 
cardiac Patient. 

42n KUMARI UMA BHARTI: Will the 
Minister of HEAlTH AND FAMILY WEL-
FARE be pleased to state: 

(a) the names of the places where the 

(b) whether the Government propose to 
extend this facility to some more important 
places; and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) A$ per the available 
information. some of the major Hospitals! 
Institutions where facility for the replace-
ment of valves in cardiac patients exists are: 

All India Institute of Medical Sciences, 
New Delhi; G.B. Pant Hospital, New Delhi; 
All India Heart Foundation, New Delhi. Seth 
G.S. & KEM Hospital, Bombay; Sree Chitra 
Tirumal Institute of Medical Science and 
Technology, Trivendrum; Christain Medical 
College, Vellore etc. etc. 

(b) There is no such proposal. 

(c) As 'Health' is a State subject under 
the constitution, it is for the respective State 
Governments to make available adquate 
medicare facilities. 

[English] 

Sub-Standard Homoeopathlc Drugs 

4278. SHRI K.V. THANGKABALU. Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether there is a flood of spurious 
and sub-standard homeopathic drugs in the 
country; and 

(b) if so, the remedial steps taken/pro-
posed to be taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMilY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) and (b). No, Sir. How-
ever, instances of Homoeopathicdrugs both 
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indigenous and imported not conforming to 
prescribed standard have cometo the notice 
of the Government. 

The following action has been taken by 
the Government to improve the quality of 
Homoeopalhic drugs:-

(i) Manufacture and sale of Ho-
moeopathic medicines have 
been brought under the purview 

, of Drugs and Cosmetics Act 1940 
in 1969. 

(ii) Homeopathic Pharmacopoeia 
Laboratory has been established 
to lay down standards for 
Homeopathic medICines and to 
carry out. tests. Deleon to further 
strengthen the laboratory through 
provision of sophisticated equip-
ment is being taken. 

(Iii) 

(ivj 

Homoeopathic Pharmacopoeia 
Committee constituted by the 
Government has prescribed stan· 
dards for 606 drugs and these 
have been published under the 
Homoeopathic Pharmacopoeia 
of India. been published under 
the Homoeopathic Pharmaco-
poeia d India. Standards for 
another 104 drugs are under 
publication. 

Instructions to State Drugs Con-
troller are issued by Drug Con-

troller of India to take appropriate 
action under the provisions of 
Drugs and Cosmetics Ad. when-
ever sub-standard drugs are 
detected. . 

Family Welfar. Programme 

4279. SHRIMA n BASAVA RAJES-
WARI: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether any concrete proposal for 
legislation in respect of family welt are pro· 
gramme especially tor Government employ-
ees IS being considered; 

(b) whether the Union Government have 
agreed to help and assist the State Govern-
ment in implementing the weltare pro-
gramme; and 

(c) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARAOEVI 
SIDDHARTHA): (a) No. Sir. 

(b) and (c). The Family Welfare Pr0-
gramme has been as 100% Centraly Spon-
sored Programme since its inception (1951-
52). 

The quantum of assistance released to 
the States during 1990-91 and 1991-92 is 
indicated in the enclosed statement. 

STATEMENT 

Amount Released During 1990-91 and 1991-92 

51. No. State (Rupees in lakhs) 

1990-91 1991-92 
(upto Feb. 92) 

1. Andhra Pradesh 3917.50 4787.55 

2. Arunachal Pradesh 78.67 102.62 

3. Assam 1289.87 1602.49 
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SI. No. 6tat9 (RupHS in lakhs) 

1990-91 1991-92 
(upto F9b. 92) 

4. Bihar 4373.24 4372.85 

5. Goa 92.38 96.75 

6. Gujarat 2664.96 2838.86 

7. Haryana 1121.51 1276.36 

8. Himachal Pradesh 1166.39 1536.99 

9. Jammu & Kashmir 865.86 1092.93 

10. Kamataka 3647.79 2768.62 

11. Kerala 3253.11 1520.97 

12. Madhya Pradesh 3934 70 45581' 

13. Maharashtra 6929.88 5464 45 

14. Manipor 215.61 258.82 

15. MeghaJaya 203.76 177.74 

16. Mizoram 93.52 114.09 

17. Nagaland 100.96 127.34 

18. Orissa 2528.58 3247.13 

19. Punjab 1291.34 1653.21 

20. Rajasthan 2659.75 3293.78 

21. Sikkim 87.91 106.52 

22. TamilNadu 3568.79 4715.40 

23. Tripura 194.68 210.77 

24. Uttar Pradesh 13327.83 8952.07 

25. West R('oQal 5151.52 57.88.83 
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DIKovery of india Tour THE MINISTER OF STATE IN THE 

4280. SHRI RABI RAY: Will the Minister 
of HUMAN RESOURCE DEVelOPMENT. 
be pleased to slate: 

(a) whether the Government propose to 
organise a discovery of India Tour for the 
School children QJ Non-Resident Indians 
(NRIs): 

(b) if so, the purpose of such a tour; and 

(cl when the proposed tour is likely to 
commence? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Yes. Sir. 

(b) The purpose of the tour is 10 have 
educational and cunurallnteraction between 
NAI children and thelf mother coumry. 

(c) The proposed tour IS likely to com-
mence from the last week ot June, 1992. 

Introduction of Compulsory Family 
Planning 

4281 SHRt J. CHOKKA RAO: 
SHRI K. RAMAMURTHEE 

TlNDIVANAM: 
SHRI ARVIND TRIVEDI: 

Will the MinISter of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether the Union Government are 
contemplating to evolve disincentives as a 
means for controlling population explosion; 

(b) whether the Government are aware 
that some countries are levying punitive 
income-tax, cuts in supply of essential 
commodities etc. to motivate the common 
man towards Family Planning; and 

Cc) whether there is any move to intro-
duce compulsory Family Planning as per-
manent measure to control population? 

MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D. K. THARADEVI 
SIDDHARTHA): (a) Yes, Sir. 

(b) The Government are not aware of 
the levy of punitive income-tax and cuts in 
supply of essential cornmodities etc in other 
countries to motivate the commo man to-
wards family planning. 

(c). No, Sir. 

4282. SHRIMATI GIRUADEVI: Will the 
Minister of HUMAN RESOURCE DEVel-
OPMENT be pleased to state: 

(a) whether perIOdIC meetings are heid 
by the Dlfector of Education WIth Pnnapais 
of the Senior Secondary Schools In Delhi in 
which Vice-Principals are not invitQd, par-
ticularly those who drs working under the 
Principats of Senior Secondary Schools; 

(b) if so, the reasons therefor' aod 

(cl whether the Vice-Principals are also 
proposed to be Invited to partlCioate In such 
meetings for better co-ordlnation an the 
larger interest of education? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): <a) to (c). Such meetings are held 
once a year to discuss various matters and 
problems faced by the heads 01 Govt., Govt. 
aided and unaided recogniStld private 
schools of various districts. Delhi Admini-
stration does not consider it necessary to 
invite both the Principal and Vice-Principal of 
each school, because the purpose for which 
such meetings are hek1, is served by the 
participation of the head of the school. 

Lo .... In Sugar Industry 

4283. SHRISHRAVAN KUMAR PATEL: 
Will the Minister of FOOD be pleased to 
state: 
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(a) whether despite cent percent utllisa- Minister of HEALTH AND FAMll Y WEl-

tion of capacity, the sugar industry suffered FARE be pleased to state: 
considerable Ioss9'l dirung 1990-91 and, 
1991-92 so far: 

fbI the extent of capacity utilisation and 
the estimated losses suffe'ed by the industry 
during Ihese y&ar-;; 

(c) the present sugar production capac-
ity in the contry : 

(d)the rea:;ons lor the losses suffered. 
and 

(e) the remedia! steps taken and are 
being taken In this rAgard'] 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) to (d). The lInanclal results of 
sugar factories >lary from region TO region 
and from factory to factor)'. The prot'ta-billty 
depends upon various tactors such as 10-

stalled capacity, quantum of cane crusted, 
condition of plant and machinery, technical 
and managerial effeciency as also recovery 
percentage of augarfrom sugarcane and du-
ration of crushing Details of losses suffered, 
if any, by sugar factories are not complied. 

During 1990-91 season, capacity utili-
sation was of the order of 122.3 percent. 
Current sugar production capacity as on 
15_2.1992 is about 100.00 lakh tonnes. 
Capacity utifisationtor 1 991 -92 season would 
be known only at the end of the season. 

(e) Government have taken various 
measures to improve tho viability of sugar 
factories which include continuation of levy 
freesale ratio at 45:55, grant of incentives by 
way of higher freesale quota on production 
achieved during early and late crushing 
periods, grant of loans from the Sugar Devel-
opment Fund at concessional rates of inter-
est for cane development schemes as well 
as tor modernisationlrehabilitation. 

[ Translation] 

Setting up of Cancer and Sldlcases 
Research Centr. at Rajmahal, Bihar 

4284. SHRI SIMON MARANOI: Will the 

(a) the Health OrganisationsfHospitals 
and various Medical Research Centres set 
up by the Union Government in Santhal 
Pargana and Chhotanagpurdistrictsof Bihar; 

(b) whether medical facilities are negli-
gible for tribal and backward people of this 
area: 

(e) if so, whether Government propose 
to set up a modern hospital at Rajmahal 
Pahari in Sahibganj district; 

(d) il so, the details thereof; 

(e) if not, the reasons therefor; 

(t) whether Government propose to set 
up a cancel and Silicas Research Centre for 
trtlatment of tribal people and labourers 
working i" coal and various mines of Rajma-
hal, area. 

(g) if so, the details thereof: and 

(h) if not the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D. K. THARADEVI 
SIDDHARTHA): (a) As health IS a State 
subject under the Constitution, no hospitall 
medical research centre has been set up by 
the Central Government in this area. 

(b) to give special facilities to the tribal 
population, Tribal Sub-Plan is in operation in 
StateslUTs. The Govt. of India has relaxed 
norms tor setting up Sub-Centres and Pri-
mary Health Centres in Tribal areas@3,OOO 
population per sub-Centre and 20,000 popu-
lation per Primary Health Centre in tribal 
areas respectively as against the general 
norms of 5,000 population per sub-Centre 
and 30,000 population per Primary Health 
Centre. 

(c) and (d). There is no such propo-
sal. 
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Ce) Health is a State subject under the class berths each by train No. 2625 Trivan-
Constitution and the setting up of hospitals drum-New Delhi KeraJa Express, 1 082 Cape-
are under the control of the State Govt. Bombay V.T. Jayanthi Express and No. 2604 

Trivandrum-Rajkot Express Ex. Quilon is 
Cf) to Ch). This Ministry has no proposal. already available at Punalur and Kottarakkara 

stations. Due to limited availability of re-
[Eng/ish] served accommodation and full utilisation of 

quotas at the existing quota holding stations, 
Travel Concession to SenIor CHlzens it is not feasible to provide additional quotas 

at these stations for the present. 
4285. SHRI C.P. MUDAlAGIRIYAPPA: 

Will the Minister of RAILWAYS be pleased to 
state: 

(a) whether the Government have re-
ceived representations from organisations 
of senior citizens to .eek further travel con-
cessions: 

(b) it so, the details thereof; and 

(c) the action being taken in regard 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): Ca) Yes, Sir. 

(b)The demand is for grant of rail trave' 
concession to the senior citizens of the age 
of 58 years and above in all classes without 
any distance restriction. 

(c) Due to resource constrains and in-
crease in input costs, it is not found feasible 
to accede to the request for further conces-
sion for senior citizens. 

Reservation Quota from Punalur and 
Kottarakkara Stations 

4286. SHRI KODIKKUNIL SURESH: 
Will the Ministerof RAILWAYS be pleased to 
state: 

(a) whether there is any proposal to 
increase the reservation quota from Punalur 
and Kottarakkara Stations in Kerala for Kerala 
Express, JayantiJanata and Rajkot Express; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS CSHRI MAL-
LlKARJUN): (a) and (b). A quota of 2 Second 

[Trans/ation) 

Tunnel between Ratanpur and Ja-
malpur 

4287. SHRI BRAHMANAND MANOAL: 
WI\\ the Minister ot RA\LWA'{S be p\easeQ 
to state: 

(a) when the work on railway line pass-
ing through the tunnel between Ratanpur 
and Jamalpur stations was undertaken and 
when it was completed: 

(b) the time limit of that tunnel deter-
mined by engineers; and 

(c) whether it is safe to pass trains 
through this tunnel and if not, the steps being 
taken to make it sme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) The line alongwith the tun-
nel was started in 1856 and completed in 
1861. 

Cb) Condition of the tunnel is satisfac-
tory. No particular life span has therefore 
been specified. 

(c) yes, Sir .• 

[Eng/ish] 

Bogle. In Local Train. 

4288. SHRI HARADHAN ROY: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether most of the local trains are 
running with dilapidated bogies; 
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(b) whether the civic amenities of light, (c) if so, the details of the procedure 

fan and drinking water in these bogies are folbwed in this regard and the numberofthe 
inadequate; parties to whom such licences have been 

issued during the last two year? 
(c) if so, whether there is any proposal to 

replace these bogies; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) Railway is constrained to 
run some of the overaged coaches on local 
trains as it is not feasible to replace all 
overaged coaches due to ronstraint of funds 
and manufacturing capacrty . Indian Railways 
have perforce to continue in Service coaches 
which are old and sometimes even over-
aged. However, rt is ensured that they meet 
all safety requirements. 

(b) Indian Railways take every possible 
care to provide, as far as possible, the 
amenities as recommended by the passen-
ger Amenities commrttee. However, some-
times it becomes difficult to make good the 
fittings etc. stolen by the anti-social ele-
ments. The drinking water arrangements are 
not made in local trains involving short jour- . 
neys wrth frequent stoppages. Passengers 
can avail of the drinking water facilities pro-
vided at the stations. ' 

(c) to (e). The replacement of 'Old 
coaches with new ones is a continuous 
process and old coaches will be replaced as 
and when new coaches are available. 

Trade on Snake Skins Items 

4289. SHRI ARJUN CHARAN SETHI: 
Will the MINISTEROF ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether snake skins and items made 
of snake skins are allowed to be traded 
wrthin the country; 

. (b) if so, whether any special licence is 
required thereof; and 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMEN1ARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) and (b). Under 
section 49 B of the Wild Life (Protection) Act, 
1972 snake skins and articles made out of 
skins of snakes included in Schedule I and 
part II of Schedule II are not allowed to be 
traded within the country. 

(c) does not arise .. 

[ Translation] 

Afforestations of Railway Land· 

4290. SHRI BHAGWAN SHANKAR 
RAWAT: Will the Minister of RAILWAYS be 
pleased to state: 

(a) the tolal number of saplings planted 
so far under the afforestation scheme of 
railway land; 

(b) the arrangements made for the 
maintenance of the said plants and the 
head wise expenditure incurred thereon each 
year; 

(c) the annual income of the Railway 
from the said trees; 

(d) the number and names of the fruit 
trees planted; 

(e) whether the Govemmen.proposeto 
plant trees on large scale on the vacant 
railway land from the point of view of environ-
ment; 

(f) if so, the tentative details thereof; and 

(g) if not, the reasons therefor? 
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THE MINISTER OF STATE IN THE annuation; 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) to (g). Information is being (f) the number of the remaining employ-
collected and will be laid on the Table of the ees who have died in the meantime; and 

• 
Sabha 

[English] 

'Free Card Passes' for RailWay Employ-
eeslnDelhl 

4291. SHRI RAM NAIK: Will the Minis-
... ter of RAILWAYS be pleased to state: 

(a) whether there is a demand from 
railway employees of Delhi for issuing of 

, 'free card passes' to travel between their 
residence and office; and 

(b) if so, the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAl-
LlKARJUN): (a) yes, Sir. 

(b( Existing practice with regard to issue 
of such passes is being continued and new 
cases are not being considered. 

Reinstatement of Railway Employees 

4292. SHRISYED SHAHABUDDIN: Will 
the Minister 01 RAILWAYS'be pleased to 
state: 

. (a) the number of railway emPloyees 
involved who were dismissed/removed from 
service with effect from April 1, 1980; 

(b) the number of those whose appeals 
were decided favourably; 

(c) the number of those who were re-
instated in accordance with Court direction; 

(d) the number of remaining employees 
and their break-up grade-wise and function-
wise' , 

(a) the number of the remaining em-
ployees who haw reached the agaof super-

(g) the nature and extent of monetary 
relief proposed to be given to the remaining 
.employees? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
UKARJUN):(a)667Railwayemployeeswere 
dismissed/removed from service under Rule 
14(ii) of Railway Servants (Discipline & 
Appeal) Rules from 01.04.1980 and onwards 
for participation in Trade Union agitations. 

(b) AppealslRevision petitions of 24 
employees out of (a) above were decided 
favourably. 

(c) 294. 

(d) 349. The gradewise and function 
(designation) wise details are being collected 
from the Zonal Railways and will be laid on 
the Table of the Sabha 

(e) 66. 

(f) 14. 

(g) The matter is under consideration. 

Procurement of Wheat 

4293. SHRI SYED SHAHABUDDIN: Will 
the Minister of FOOD be pleased to state: 

(a) the stock provision of foodgrains as 
on 1 April, 1991 and 31 March, 1992; and 

(b) the amount allocated and actually 
released for procurement of foodgrains dur-
ing 1991-92, State-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) The stock position offoodgrains 
in the Central Pool as on 1.4.1991 and 
1.3.1992 (as available) is as under.-
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(in Lakh Tonnes) 

Wheat . Rice Coarsegrain Total 

1.4.1991 56.5 101.73 

1.3.1992 31.14 92.86 

(h) Cash credit limits are fixed for the 
Food Corporation of India as a whole by the 
Reserve Bank of India and the amount are 
utilised by the procuring regions from time to 
time based on their actual regalements of 
funds for procurement. Region-wise accounts . 
for the year 1991-92 have not yet been 
compiled. 

F. C.I. OffIce In Orl ... 

4294. DR. KARTIKESWARPATRA:Will 
the Minister of FOOD be pleased to state: 

(a) whether the Union Government 
propose to establish officelgodown of the 
Food Corporation of India (F. C. I.) in those 
district of Orissa where there are no officesl 
godowns of F.C.I.: and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) and (b). The Food Corporation 
of India has its officeslgodowns in all Dis-
tricts of Orissa except in District Mayurbhanj 
(Baripada). The Corporation has plant to 
construct a godown in this District also at 
Badampahar. 

Dental Implantation 

4295.SHRIRAJNATHSONKARSHAS-
TAl: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether experts all over the World 
are now recommending dental implants 
rather than using dentures; 

(b) if so, the details thereof and the 

0.01 158.19 

Neg. 124.00 

action taken in this regard; 

(c) whether there is any proposal to 
provide the denturelimplanting facility in 
Government hospitals to the CGHS benefi-
ciaries as well as to the public at reasonable 
rates; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D. K. THARADEVI 
SIDDHARTHA): (a) to (e). There is differ-
ence of opinion amongst the experts on the, 
subjed, as while dental implants have cer-
tain advantages over the conventional den-
tures, they are not required in each and I 

every case, because conventional dent 're, 
when properly fabrieated are quite adjust-
able, functional and aesthetic. The implants 
are in the infancy stage in this country. 
Besides being very costly, adequate trained 
manpower in the disciplinr is not available. 
There is no proposal at present to providu 
dentures/implants in the Government hospi-
tals or to CGHS benefiearies. 

[ Trans/ation] 

Official Language Implementation 
. Committee 

4296. SHRI LAL BAHADUR RAWAL: 
SHRI RAJVEER SINGH: 

Will the Ministerof HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 
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(a) whether the orders pertaining to DEYA: Will the Minister of ENVIRONMENT 
formation of Official Language Implementa- AND FORESTS be pleased to state: 

... 
tion Committee have been issued by the 
Government; 

(b) if so, the details thereof; 

(c) whether the Official Language Im-
plementation Committee has since been 

. formed; and 
~ 

• 

(d) if so, the number of meeting held by 
the Committee so far? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). Yes. Sir. Orders for 
formation of Official Language Implementa-
tion Committee have been issued by the 
Department of Official Language on 7.2.77 
and 24.5.89. These orders also figure in the 
Annual Programme for 1991-92 published 

• by that Department and distributed to all 
MinistrieslDepartments. 

l (c) Yes, Sir. 

(d) During the last two years, the num-
ber of meetings of Official Language Imple-
mentation Committes held in the four De-
partments under the charge of Ministry of 

....-ruman Resource Development are as here-
under: 

Department of Education 7 

Department of Culture 3 

Department of Youth 
Affairs & Sports 5 

Department of Women & 
Child Development 7 

[Eng/ish] 
international Water Tribunal 

4297. DR. LAXMINARAYAN PAN-

(a) whether his Ministry, the Govern-
ment of Tamil Nadu and the Indian Rare 
Earths Limited of Kochi are to appear before 
the International Water Tribunal at Amster-
dam during this month in connection with 
certain water pollution cases; 

(b) if so, the details of the cases; and 

(c) the steps taken to remove the lacu-
nae convening the use of water resources 
and to protect the eco-systems? 

THE MINISTER OF STATE IN THE 
MIN ISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) No, Sir . 

(b) Does not arise. 

(c) The Government have already taken 
a number of steps for control of pollution 
from industries, including -tanneries. The 
salient steps taken include the following: 

(i) Effluent and emission standards 
have been prescribed under the 
Environment (protection) Act, 1986; 

(ii) Environment guidelines have been 
evolved for siting and operation of 
industries: 

(iii) Industries have been asked to 
comply with consent requirements 
of the State Pollution Control Boards 
to limit the discharge of effluents 
and emissions within the stipulated 
standards; 

(iv) The Central Government, in con-
sultation with the State Govern-
ments have prepared an action plan 
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to meet the effluent and emission AND FORESTS be pleased to state: 
standards for polluting industries; 

(v) Fiscal incentives are provided for 
installation of pollution control 
equipment and also for the shifting 
of polluting industries from con-
gested areas; 

(vi) Network'of ambient air quality and 
ambient water quality monitoring 
stations have been set up; 

(vii) A scheme has been initiated to give 
assistance tc cluster of small scale 
industrial units for setting up com-
mon effluent treatment plants. 

Reservation Quota at Mysore Station 

4298. SHRIMATI CHANDRA 
PRABHA URS: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether there is any proposal to 
increase reservation quota at Mysore Sta-
tion for the long distance trains originating 
from Bangalore; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) and (b). As the quotas avail-
able at Mysore in trains originating from 
Bangalore are not being fully utilised, there is 
no proposal to provide additional quota at 
this station. However, the reservations over 
and above the quota can be secured through 
an 'auto-text terminal provided at Mysore 
which is linked with computerised reserva-
tion system at Bangalore. 

Assistance for Contraction of Road in 
Kamataka 

4299. SHRIMA TI CHANDRA PRABA 
URS: Wil\ the Minister of ENVIRONMENT 

(a) whether the Government have pro-
vided financial assistance for the construc-
tion of double two-lane road between Naga- '" 
rahole and Hunsur under the Wild Life Im-
provement Project in Karnataka; 

(b) if so, the details thereof; 

(c) the progress made in the construc-
tion of the road; and 

(d) the time by which it is likely to be 
completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) Central assis-
tance for wildlife conservation in national,., 
parts sanctuaries and biosphere reserves is 
provided underthe schemes: 'Assistance for 
the development of national parks and sanc- i 

tuaries: 'Project Tiger.' 'Project Elephant: 
and 'Biosphere Reserves.'No assistance to 
the State Government of Karnataka for the 
project referred to in the Question has been 
sanctioned under any of these schemes. 

(b), (c) & (d) Do neM arise. 
, I 

[ Translation] 

Scholarships by UGC 

4300.SHRIMATISUMITRAMAHAJAN: 'r 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the total amount of scholarships 
being given every year by the University 
grants Commission; and 

(b) the number of students of arts faculty 
in Rajasthan, Madhya Pradesh and Utt*r 
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RS.l092Iakhs Pradesh given junior research fellowship 
during the last three years? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) The University Grants Commis-
sion provides assistance to universities for 
implementation of the Scheme of Junior 
Research Fellowships. According to the in-
formation furnished by UGC, the Commis-
sion has provided the following amounts .by 
way of Fellowships during the last three 
years:-

1988-89 RS.451Iakhs 

1988-89 

Uttar Pradesh 590 

Madhya Pradesh 54 

Rajasthan 110 

[English] 

Sllvlpastoral Plantation 

4301. DR. KARTIKESWAR PA TRA: Will 
the Minister of ENVIRONMENT AND FOR-
EST be pleased to state: 

(a) wether the Union Government have 
provided assistance to the States for Silvi-
pastoral plantation; and 

(b) if so, the total area covered under 
such plantation and the funds allocated 
therefor, State-wise? 

THE MINISTER OF STATE IN THE 

1989-90 

1990-91 Rs.866 lakhs 

(b) Each University is allotted a fixed 
quota of Fellowships. Besides, supernumer-
ary fellowships are also provided to the 
Universities for adjusting surplus candidates 
who liavequalified in the nationaltestforthat 
year. According to information furnished by 
UGC, the number of scholars availing to 
Junior Research Fellowship during the last 3 
years in the Universities in Uttar Pradesh, 
Madhya Pradesh and Rajasthan are as fol-
lows:-

1989-90 1990-91 

677 646 

55 40 

118 117 

MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) Yes, Sir. 

(b) The State-wise details of Central 
assistance provided under the Centrally 
Sponsored Scheme for Silvipesture Devel-
opment and the ares covered under this 
scheme during the period from 1986-87 are 
given in the attached statement. The scheme 
has been discontinued from the end of the 
Seventh Five Year Plan and its essential 
components have been included in another 
Centrally Sponsored Scheme for Fuelwood 
and Folder Projects. 
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. State-wise Details 01 Central Assistance Provided under the Centrally Sponsored Scheme 
for Silvipasture Development and Area Covered during the Period from 1986-87 to 

1989-90 

Name of the State Amount provicied 
State (Rs. in IBkhs) 

Arunachal Pradesh 3.00 

Gujarat 7.38 

Himachal Pradesh 10.36 

Karnataka 64.77 

Mizoram 0.78 

Orissa 17.72 

Punjab 20.63 

Rajasthan 137.31 

Sikkim 1.50 

Uttar Pradesh 26.00 

West Bengal 49.5 

Conversion of Nadlad-Kapadvan)-
Mod ... line 

4302. SHRI SHANKER SINGH 
VAGHELA: Will the Minister of RAILWAYS 
i?e pleased to state: 

(a) the length of Nadiad-Kapadvanj-
MOOasa railway line converted into Broad so 
gauge far; 

(b) the time by which the whom project 
is likely to be completed; 

(c) the funds spent thereon upto March 
1. 1992; and 

Area covered 
(In hectares) 

240 

290 

615 

1228 

62 

1505 

1650 

7017 

72 

875 

3690 

(d) the funds allotted for this project 
during 1992-93 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAY (SHRI MAL-
LlKARJUN): (a) and (b). The details of 
Nadiad-Kapadvanj-Modasa Project are as 
under:-

(i) Nadiad-Kapadvanj 45km 
Gauge Conversion 

(ii) Kapadvanj-Modasa 
New Line 60km 

Total 105km 
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Conversion portion is targetted for 
opening during 1992-93. The completion of 
new line will depend on availability of re-
sources in the coming years. 

(c) Rs. 8.38 erores as on 31.12.91. 

(d) Rs. 5.01 erores. 

[T rans/ation] 

Free Travel FacllItyto Unemployed Youth 

4303. SHRI LALIT ORAON: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Government propose to 
provide free-travel facility in trains to the 
unemployed youth going for interview for 
Government job; and 

(b) if so the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALlKARJUN) : (a) No, Sir. 

(b) Does not arise. 

[Eng/ish] 

Bombay-Bhusawal Passenger Train 

4304 SHRI RAM NAIK: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the run of 8ombay-Bhusawal 
Passenger train has been curtailed upto 
Manmad; 

(b) whether the Government are aware 
that the Bhusawal bound passengers face a 
lot of inconvenience as a result thereof; 

(c) whether the Government propose to 
run the train direct upto Bhusewal for the 
convenience of the passenger; and 

(d) if not, the reasons therefor and the 
alternative measures proposed to be taken 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) to (d). Consequent upon 
conversion of Manmad-Aurangabad Metre 
Gauge section into Broad Gauge, train serv-
ices in the area have been re-organised. 
13511352 Passenger earlier running between 
Bombay and Bhusawal has been extended 
upto Aurangabad from February 1992 by 
curtailing its run between Manmad and 
Bhusawal. 

As an alternative measure 1381/1382 
Manmad-Bhusawal Shuttla has been intro-
duced from February 1992 for the conven-
ienog of the passengers. This train provides 
connection to 1351/1352 Bombay-manmad-
Aurangabad passenger in both directions at 
Manmad. In view of this there is no proposal 
to restore its run between manmad and 
Bhusawal. 

[ Trans/ation] 

Workshop In Bihar 

4305 SHRI NAWAL KISHORE RAI: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) the number of railway workershops 
in Bihar; 

(b) the capacity of each of these work-
shop. 

(c) whether there is any proposal for 
expansion of these workshops during 1992-
93; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
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MINISTRY OF RAILWAYS (SHRI MAL-
lIKARJUN): (a) Two 

(b) to (d). Jamalpur Workshop: The 
workshop primarily undertakes periodic 
overhaul (POH) of BG steam and diesel 
locomotives at the rate o! 9 steam and 6 
diesellocmotives per month. The capacity of 
POH diesel locomotives is proposed to be 
expanded under the modernisation project 
of Jamalpur workshop which is in progress. 

Samastlpur workshop: The workshop 
undertakes periodic overhaul of MG wagon-
sat the rate of 50 four-wheeler units per 
month and manufacture of MG wagons @ 
200 four wheeler units per year. No expan-
sion of Samastipur workshop is proposed 
during 1992-93. 

Reservation on Recommendations 
ofMPs 

4306. SHRI ARJUN SINGH YADAV: 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) whether the requests for reservation 
of seats forewarned by the Member of Par-
liament are being looked into; 

(b) if so, the details of requests for-
warded by the Members of Parliament dur-
ing the iast six months; 

(c) the number of such requests re-
jected; and 

(d) the details of efforts made by the 
Government to give priority to such requests 
by Members of Parliament? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) to (d). Requests received 
from Members of Parliament and various 
other quarters for release of berths/seats out 

of Emergency Quota are given due priority 
taking into account factors like status of the 
passenger travelling, nature of urgency like 
Government duty bereavement sickness etc. 
However, at times it is not possible to accom-
modate all requests when the demand ex-
ceeds the availability. As a large number of 
requests is received and the requests are 
dealt with on day-to-day basis separate 
break-up of the details is not maintained. 

HaH Stations in U.P. 

4307. SHRI ARJUN SINGH YADAV: 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) the number of proposals received for 
introduction of halt stations in Uttar Pradesh 
during the last two years; and 

(b) the details of the proposals approved 
and the number of proposals rejected? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) 80 

(b) Out of the 80 proposals only three 
viz. Gauntra between Madhoganj and Atwa 
Kuresheth stations, Kadipur Sani between 
oel and Kheri Town stations and Karahia 
between Gahmar and Bhaduara stations 
were approved . Remaining 77 were re-
jected. 

Accommodation Enroute on Trains. 

4308. SHRI RAM TAHAL CH-
OUDHARY: 

SHRI SANAT KUMAR MAN-
DAL: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the ticket-checking staff and 
Convector IGuards on the principal trains 
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are providing instant acoommodation enro-
hia on the basis of premium despite introduc-
tion of the computerisation network; 

(b) the number of officials found respon-
sible for such malpractices during last two 
years and action taken against them; 

(c) whether there is any proposal to 
device a fool-proof system to eliminate such 
unhealthy practices so that the needy wait 
listed persons are given these berths/seats; 
and 

(d) if so, the details thereof and if not, the 
reasons therefor? 

THE MINISTER or STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
lIKARJUN): (a) some cases have come to 
notice. 

(b) During last tow years nearly 5089 
officials were found responsible for various 
malapractices. Out of this 1333 were taken 
up under major penalty charge-sheet and 
3756 under minor penalty Charge-sheet. 

(c) and (d). Frequent checks are con-
ducted to ensure that BAC and wait-listed 
passengers are allotted seats and berths as 
per their priority. It is also ensured that un-
authorised passengers do not travel in re-
served coaches and strict watch is kept on 
such malpractices. Staff found indulging in 
such acts are taken up severely. 

Intematlonal sports Competitions 

4309. SHRI RAJENDRA KUMAR 
SHARMA: will the Minister of HUMAN 
RESOURCE DEVElOPMENT be pleased 
10 state: 

(a) whether the Government propose to 
olganise international sports competitions in 
India during 1992; and 

(b) if so, the details in regard thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENTS OF YOUTH 
AFFAIRS AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT): (KUMARI 
MAMATA BANERJEE): a)Yes, Sir. 

(b) A statement is attached. 

STATEMENT 

Government have so far approved fol-
lowing proposals of National Sports Federa-
tions for holding international sports compe-
titions in India during 1992:-

1. IIIrd Goodricks International Open 
Chess Tournament at Calcutta from 5-16 
January, 1992. 

2. RajivGandhi International Football 
Tournament at Jamshedpur Bihar from 11-
22 January, 1992. 

3. VI th Indira Gandhi Memorial Inter-
national Gold Cup Hockey Tournament at 
Delhi from 11-19 January, 1992. 

4. Internaticnal Golf Team Cham pi-
onshipat Bombay from 20-28January, 1992. 

5. 6th Asian Women's Squash Cham-
pionship at Bombay from 26th to 31 st Janu-
ary 1992. 

6. 35 th International Motor Race Meet 
on 9th and 16th February 1992. at Madras. 

7. Asian Jr. table Tennis champion-
ship at Jaipur from 17-23 February 1992. 

8. 5th Asian Junior Gymnastic Cham- \ 
pions hip at New Delhi from 1-5 March 1992 .. 

9. Asian Powerlifing ChampionshiJ: 
during March. 1992 at Jamshedpur. 
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10. Equestrian International one day godowns by Food corporation of India (Fel) 

event at Bhopal from 14-15 march 1992. is a continues process. The number of hired 

11. 1992 Indian Open Golf International 
Championship at Calculate from 26-29 
March, 1992. 

12. 7th lAs ian Junior Boxing Champi-
onship at new Delhi from 20-76 April 1992. 

World Bank Assistance 

4310. SHRI RAJENDRA KUMAR 
SHARMA: Will the Minister of RAILWAYS 
be pleased to state: 

(a) whether the Government have ap-
proached World bank for assistance for the 
development of railways; 

(b) if so, the amount likely to be received 
during 1992-93; and 

(c) the purpose for which it will be util-
ised? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) to (c). Yes Sir. The World 
bank have appraised a project for $ 300 
million to cover essentially modernisation 
and upgrandation of rollig stock. 

Hiring of Godown. by FeT GuJarat 

4311. SHRI DILEEPBHAI SANGANI: 
Will the Minister of FOOD be pleased to 
state: 

(a) the number of godowns hired in 
Gujarat by the food Corporation of India; and 

(b) the tot~ amount spent on rent for 
these godowns during 1991-92? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOOOI): (a) and (b). Hirding and dairying of 

godowns with FCI in Gujarat was 17 at the 
end of February, 1992. A sum of about Rs. 
1.74 crore was spent by FCI\ towards rent of 
hired godowns in Gujarat during the period 
April, 1991 to February 1992. 

[English] 

Station at Guravali in Bombay 

431. PROF. RAM KAPSE: will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Government have con-
ducted any feasibility survey for setting up of 
a railway station at Guravali on Bombay-
Nasik railway line; 

(b) if so, the out come thereof; and 

(c) the action proposed to be taken 
thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN) (a) to (c). The proposal for 
opening of a halt station at Guravali between 
Titwala and Khadavli stations has already 
been examined. This has not been found 
justified both financially and operationally. 

Import of Wheat 

4313. SHRt M.V.S. MURTHI: Will the 
Minister of FOOD be pleased to state: 

(a) the details of the quantity of wheat 
imported during the last three years country-
wise, year-wise and the prices thereof; and 

(b) the details of the quantity of wheat 
exported during the above period couniry-
wise and the prices thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
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GOGOI): (a) During 19988-89, a quantity of 
20.11 lakh tonnes of wheatimported form 
USA at precis ranging hetween US $ 101 to 
139.50 per MT on FOB basis. There was no 
import of wheat during 1989-90 and 

Year Country 

1988-89 Vietnam 

Seychelles 0.01 (Gift) 

1989-90 Vietmnam 

1990-91 Jordan 

DPR of Korea 

DPR of Korea 

Sudan 0.36 

Quantity (In Lakh 
tonnes) 

0.13 (Commodity 
loan) 

Rs. 23.00 lakhs 

0.12 (Commodity 
loan) 

0.89 

0.48 

0.28 

94PMT$FOB 

Assistance Under National Health 
Scheme 

4314. SHRI M.V.S. MURTHY: Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) the amount provided by the Union 
Government to State -governments under 
the National Health Scheme during the last 
two years, State-wise; 

(b) whether Union Governement en-
sures that the sanctioned amount is properly 
utilized by the State Governments; and 

1990-91. 

(b) Information relating to exports of 
wheatfrom FCI stocks during the last 3 years 
(1988-89 to 1990-91) is given below;-

Value (Approx.) 

Rs. 269.97 lakhs 

Rs. 242.02 lakhs 

$ 115PMTICNF 

118.50 PMTICNF 

$ 92MTMlFOB 

(c) if not, the remedial steps proposed to 
be taken by the government in this regard? 

THE MINISTER OF STATE IN llfE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI OK THARADEVI 
SIDDHARATHA): (a) Statement I to V 
showing major National Programmes in 
Health and Family Welfare Sectors with 
Outlays for 1989-90 and 1990-91 are en-
closed. 

(b) Yes, Sir. 

(c) Question does not arise. 
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STA TEMENT-RI 

NATIONAL T. B. CONTROL PROGRAMME 

Exp6l1dituf9 on Supply of Anti T. 8. Drugs to the StatelUTS During Last Two years 

S. Name of State 1989-90 1990-91 
No. Union Territory 

1. Andhra Pradesh 56.74 76.13 

2. Arunachal Pradesh 5.99 9.31 

3. Assam 28.87 39.57 

4. Bihar 07.54 63.96 

5. Goa 2.28 4.23 

6. Gujarat 77.46 68.61 

7. Haryana 80.80 37.55 

8. Himachal Pradesh 21.41 22.70 

9. Jammu & Kashmir 21.58 11.90 

10. Karnataka 45.05 64.43 

11. Kerala 35.94 48.39 

12. Madhya Pradesh 90.08 73.14 

13. Maharashtra 135.79 187.66 

14. Manipur 6.53 8.94 

15. Meghalaya 5.54 4.54 

16. Mizoram 2.80 2.43 

17. Nagaland 4.56 2.89 

18. Orissa 31.04 34.77 

19. Punjab 20.32 26.56 

20. Rajasthan 51.65 42.01 
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S. Name of Stale 1989-90 1990-91 
No: Union TerritoI}' 

21. Sikkim 1.39 12.48 

22. Tamil Nadu 84.33 80.5 

23. Tripura 4.09 7.11 

24. unar Pradesh 143.53 143.55 

25. West Bengal 95.93 102.39 

26. A& N Islands 1.45 2.79 

27. Chandigarh 1.30 3.06 

28. 0& N Haveli 0.69 0.27 

29. Daman & Diu 0.52 0.16 

30. Delhi 68.63 60.34 

31. Lakshadweep 0.40 0.45 

32. Pondicherry 4.96 3.58 

Total 1168.99 1247.60 

STATEMENT -IV 

NATONALPROGRAMME 

Statement indication the funds released to StateslUTs under NPCB during 1989-90 and 
1990-91 

(Rs. In lakhs) 

STATElUT 1989-90 1990-91 

Andhra Pradesh 38.32 53.96 

Arunachal Pradesh 1.45 0.35 

Assam 18.74 16.96 

Bihar 17.78 48.49 
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(Rs. In lakhs) 

STATEA.JT 1989-90 1990-91 

Goa 3.13 7.11 

Gujarat 19.64 24.32 

Haryana 10.73 9.59 

Himachal Pradesh 5.60 10.22 

J& K 6.10 9.00 

Karnataka 51.65 39.83 

Kerala 27.41 12.52 

Madhya Pradesh 72.07 44.39 

Maharashtra 43.21 40.97 

Manipur 4.48 11.55 

Meghalaya 3.55 2.98 

Mizoram 3.13 3.15 

Nagaland 1.34 6.63 

Orissa 26.21 29.16 

Punjab 17.11 12.79 

Rajasthan 26.46 16.37 

Sikkim 4.62 2.92 

Tamil Nadu 19.71 43.24 

Tripura . 1.97 6.88 

Uttar Pradesh 98.78 63.95 

West Bengal 41.81 33.91 

Pohdicheri 2.00 3.00 
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(Rs. In lakhs) 

STATElUT 1989-90 1990-91· 

Andaman & Nicobar Islands 0.35 0.17 

Dadra Nagar Haveli 0.35 0.59 

Chandigarh 0.20 1.02 

Damman & Diu 0.73 2.97 

Delhi 1.30 8.83 

Lakshadweep 0.17 0.17 

Total 570.60 ·567.93 
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Change In TImings of Hatla-Amlrtsar 
Express 

4315. SHRILALIT ORAON: Will the 
Minister of RAILWAYS be pleased to 
state: 

(a) whether due to change in timings of 
Hatia-Amritsar Express, the difficulties olthe 
passengers of that area (Bihar State) have 
increased; 

(b) if so, whether the representations 
have been received to change the revised 
time of the train; and 

(c) if so, the action taken/proposed to 
be taken in the regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) The revised schedule of 
8601/8101/810218602 Hatia-Amritsar Ex-
press has reduced the journey time of the 
train by 3 hours 35 minutes in one direction 
and 6 hours in the other. 

(b) Representations have been received 
from some passengers indicating local diffi-
culties of a few stations. 

(c) Examined but not found justified in 
the overall interest of the passengers. 

[ Translation] 

OffiCial Language Implementation 
Committee 

4316. SHRILALlT ORAON: Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) whether the official language 
implementation committee has been 
constittrted in his Ministry: 

(b) if so, the number of meeting of the 

said Committee held during the last two 
years separately; and 

(c) the recommendations made by the 
committee in r'3gard to propagation of Hindi 
in the Ministry? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D. K. THARADEVI 
SIDDHARTHA): (a) Yes, Sir. 

(b). Three. 

(c). Recommendations made in the 
meetings 01 the Committee include promot-
ing use of mechanical aids, like typewriters, 
word processors and computers in Devana-
gri greater use of the official language Hindi 
in noting and drafting: compliance of the vari-
ous provision of Official Languages Act; ef-
forts for achieving the targets laid down in 
the Annual Programme by the Department 
of Official Language: maintenance of sepa-
rate records of correspondence in Hindi and 
English; encouraging the staff for progres-
sive use of Hindi through workshop from the 
time to time: raining the staff in Hindi stenog-
raphy and Hindi typing and maximum utilis-
tion of their services. 

[English] 

Export of Foodgrains 

4317. KUMAR PUSHPA DE VI SINGH: 
Will the Minister of FOOD be pleased to 
state: 

(a) whether the Government propose to 
export foodgrains during 1992-93: 

(b) if so, the total quantum of rice and 
wheat from the Central Pool allocated for 
export during the above period: and export? 

(c) The countries to which the rice and 
wheat is being exported? 
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THE MINISTER OF STATE OF THE country during the current years; and 

MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) to (c). The export of basmati 
rice is on Open General Licence (0. G. L.) 
There is no proposal at present to export 
non-basmati rice and wheat during 1992-93. 

SIoppage of Brahmputra and North-
East Express at Pathshala Station 

4318. SHRI PROBtN DEKA: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether there is a demand from 
passengers and other organisations for stop-
page of Brahmaputra mail and North-East 
Express at Pathshala Station; 

(b) if so, the action taken or proposed to 
be taken by the Government thereon; and 

(c) if not, reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAY (SHRI MAL-
lIKARJUN): (a) Yes, Sir. 

(b) and (c). Examined but not found 
feasible due to lack of commercial justifica-
tion. 

Opening.of Hospitals and C. G. H. S. 
Dispensaries 

4319. SHRI PROBIN DEKA: 
SHRI MRUTYUNJAYA 

NAYAK: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether Government contemplate 
to open more hospitals and C. G. H. S. 
Dispensaries in the country in view of the 
difficulties being faced by the patients; 

(b) if so, the places where hospitals and 
dispensaries are likely to be opened in the 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D. K. THARADEVI 
SIDDHARTHA): (a) Yes, Sir. 

(b) It is proposed to open more dispen-
saries in the 8th Five Year Plan. There is no 
proposal to open any new hospital under 
CGHS in the country. A digestion on the 
location of dispensaries will be taken after 
8th Plan outlay is finalised. 

(e) In view of reply given at (b) above, 
the question does not arise. 

Alleged Bunglings in W. U. S. Centre of 
Deihl University 

4320. SHRI GURUDAS KAMAT: Will 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: 

(a) whether bunglings have been un-
earthed in W. U. S. health centre of Delhi 
University; 

(b) if so, the details thereof; 

(c) whether any action has been taken 
against guilty persons; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRt ARJUN 
SINGH): (a) to (e). According to the informa-
tion furnished by the University of Delhi, the 
outgoing Chief Medical Officer of the W. U. 
S. Health Centr. has mad. certain allega-
tions regarding irregularities in the purchase 
of medicines etc. against some employees 
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of the Health Centre. The University is look-
ing into the matter. 

First Aid facility In Trains 

4321. SHRI GANGADHARA 
SANIPALLI: Will the Minister of RAILWAYS 
be pleased to state: 

(a) whether there is any proposal to 
provide adequate first aid facility in every 
train; 

(b) whether crew in train is given any 
specific first aid training to deal with emer-
gencies; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) The contents of First Aid 
Boxes in Passenger carrying trains have 
already been revised and updated. 

(b) Yes, Sir. 

(c) First Aid Boxes are provided with 
Guards of all passenger carrying trains, to 
provide/render first aid in emergency. The 
crew in train like Driver & Guard, are given 
the first aid training during courses at Zonal 
Training Schools to deal with emergencies. 
In addition they are imparted First Aid Train-
ing in Railway Hospitals/Heath Units also. 
The syllabus for training is as laid down by 
the St. John Ambulance Association. 

Children Infected with Aids In 
Manlpur 

4322. SHRI GURUDAS KAMAT: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether a large number of children 
were found to be infected with AIDS in 
Manipur; 

(b) if so, the reasons therefor; and 

(c) the number of babies/children af-
fected by the disease? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH -AND FAMILY 
WELFARE (SHRIMATI D. K. THARADEVI 
SIDDHARTHA): (a) to (c). As per informa-
tion given by the Surveillance Centres work-
ing in the Manipur State, the total number of 
samples screened as on 1.2.92 were 8231 
but which 1428 were found Sero positive. No 
HIV Sera positive were reported between 0-
12 years of age. The age-wise break up of 
HIV infected persons is given in the enclosed 
statement. 

STATEMENT 

SERO SURVEILLANCE FOR HIV CASES 
IN MANIPUR 

(As on 1st February, 1992) 

SAMPLES SCREENED 8.231 

SERO POSITIVE 1,428 

RATE PERl1000 173.4 

MALE FEMALE 
TOTAL 

0-12 

13-20 310 17 327 

21-30 933 36 969 

31-40 118 119 

40 AND ABOVE 12 13 

TOTAL 1,373 55 1,428 
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STATEMENT Import of Condoms 

4323. SHRI GURUDAS KAMAT: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether the Government have dis-
continued the import of condoms; and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D K THARADEVI 
SIDDHARTHA): (a) No, Sir. 

(b) Does not arise. 

[ Translation] 

Stations In Vadodara Division 

4324. SHRI CHANDUBHAI 
DESHMUKH: Will the Ministerof RAIL WA YS 
be pleased to state: 

(a) whether the Western Railway has 
conducted any survey to assess the eco-
nomic feasibility of railway stations in Va-
dodara division; 

(b) if so, the details thereof along with 
the nam&s of the unviable railway stations in 
this division; and 

(c) the steps being taken to make these 
stations viable? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
lIKARJUN): (a) Only for halt stations. 

(b) A Statement is attached. 

(c) Despite steps taken like elimination 
of stoppage of poorly partronlsed tra:ns al 
unremunerative h·J~: stations, it I!> no' ;)OS-
sible to make al '~p '13 ,jabl(' 

On a review as made last year by 
Western Railway, out of 109 halt stations, 85 
halts were found unremunerative. Names of 
these unremunerative halts are as under:-

1. Kudsad 

2. Chavaj 

3. Velachha 

4. Davol 

5. Drlbbou 

6. Virol 

7. Sundarna 

8. Jharola 

9. Yawarpura 

10. Dhrumath 

11. Rushabhdev Upariyal 

12. Ambav 

13. Nathpura 

14. Jambusar City 

15. Vadhvana 

16. Kora 

17. Vasan Iyawa 

18. Virochan Nagar 

19. Alindra Road 

20. Lotana 

?1. Baheriya R03d 
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22. Kalitalavadi 46. Damlai 

23. Sadla 47. Jhajpar 

24. Ganshyamgadh Rd. 48. Goratiya 

25. Soladi 49. Gambhirpura 

26. Devaliya 50. Manjrol 

27. Vejalpore 51. Tarva 

28. Kanthariya 52. Bharthali 

29. Than 53. Anakhi 

30. Tralsamadh 54. Kural 

31. Dayadra 55. Bhaili 

32. Vachhnad 56. Atladra 

33. Tanchha 57. Kundhela 

34. Asnera 58. Fartikui 

35. Nahiyar 59. Jabugam 

36. Magnad 60. Antroli 

37. Koteshwar. 61. Ajwa 

38. Tundaj 62. Vyankatpura 

39. Pak~ajan 63. Muval Tank 

40. Nandarkha 64. Pandumewas 

41. Khandiya 65. DesarRoad 

42. Shingnati 66. Vejpur 

43. Upariyala 67. Tulsigam 

44. Bhaiyasar 68. Malataj 

45. Chitalda 69. Vishrampura 
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70. Vitol 

71. Bhaner 

72. Porda Bhatera 

73. Toma 

74. Pavagarh 

75. Baman Kuva 

76. Ghanta 

77. Dadallnam 

78. gumandev 

79. Avidha 

80. Umalla 

81. Juna Rajuvadiya 

82. Anleta 

83 .. Sandhia. 

84. Khunvad 

85. Sanjali 

Absorption of Employees In F. C.1. 

[English] 

4325. SHRI MOHAN SINGH: Will the 

Year Hdrs. N.l. S.l. 

1989 1 3 

1990 3 6 

1991 2 4 

1992 2 

(b) None of the Scheduled Castes, 
Scheduled Tribes and general category 
employee taken on deputation during the 
last 3 years, has been regularised in Food 
Corporation of India. 

Minister of FOOD be pleased to state: 

(a) the number of Scheduled Castes 
and Scheduled Tribes and general category 
employees absorbed on transfer from the 
Food Department and on deputation from 
other various Department in the Food Cor-
poration of India turn the last three years, 
year-wise, zone-wise, cadre and grade-wise; 

(b) the number of Scheduled Castes 
and Scheduled Tribes and general category 
employees reg ularised in the Food Corpora-
tion of India during the last three years, year-
wise, zone, region and cadre-wise; and 

(c) the details of the posts sanctioned in 
the Food Corporation of India during the 
above period, year-wise, zone, region and 
cadre-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) No Scheduled Castes, Sched-
uled Tribe and general category employee 
has been absorbed on transfer from Food 
Department during the lastthreeyears. There 
are 29 Category I officers taken on deputa-
tion in the Food Corporation of India during 
the last 3 years. The break-up of these 
officers year-wise and zone-wise is tabu-
lated below:-

E. l. W. l. NEF. l 

2 

2 

(c) The details ofthe posts sanctioned in 
the Food Corporation of India during the 
years 1989, 1990 and 1991, zone-wise, 
region-wise and cadre-wise have been given 
in the attached statement. 
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STATEMENT 

Position YearlRegionlCadrewiselPostS Sanctioned in Food Corporation of India 

North Zone 

S. Gadf'9 Delhi Jammu & Himachal Haryana Rajasthan Punjab 
No. Kashmir Pradesh 

Year: 1990 

1. General 2 

2. Accounts 

3. O.C. 

4. Movt 2 3 2 

5. Depot 

6. Legal 

"" 7. Misc. 

Total: 3 2 3 2 

South Zone 

Andhra Pradesh T ami! Nadu Kamataka KeraJa 

Year: 1989 

1. General 

2. Accounts 

3 . O.C. 

• 4. Movt. 2 3 2 3 
'I 

5. Depot 

6. Legal 

7. Misc. 

Total: 2 3 3 3 
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Hqrs. East Zone NEFZone 

Orissa Region ZO.NEF NEFRegion 

Year: 1989 

1. General 2 29 

2. Accounts 2 4 

3. O.C. 

4. Movt. 

5. Depot 

6. Legal 

7. Misc. 

Total: 4 35 

North Zone South Zone East Zone 

ZO(N) Punjab Uttar JM (PO) Kamataka west 
Pradesh Vizag Bengal 

Year: 1990 

1. General 2 

2. Al::a>unts 

3. O.C. 5 5 

4. Movt. 

5. Depot 
\ , 

6. Legal 

7. Misc. 4 

Total: 2 2 9 4 
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S. No. Cadre Hqrs. ZO (NEF) 

Year: 1990 

1. General 17 

2. Accounts 17 

3. Q.C. 

4. Movt. 2 

5. Depot 

6. legal 

7. Misc. 

Total: 2 37 

North Zone South Zone E. Z. Hqrs. 

ZO(N) Punjab Uttar Andhra Bihar 
Pradesh Pradesh 
Region 

Year: 1991 

1. General 40 2 15 

2. Accounts 8 3 

3. C.C. 

4. Mbvt. 

5. Depot 

6. legal 

7. Misc. 2 

'total 48 3 18 3 
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NEFZone 

S. No. Cadre lO(NEF) Assam NEF Region 

Year: 1991 

1. General 38 38 13 

2. Accounts 2 6 3 

3. Q.C. 2 5 

4. Movt 2 3 

5. Opot 68 34 

6. legal 

7. Misc. 

Total 44 120 50 

SUMMARY 

Year N.l. S.l. E. Z. NEF. Z. HORS. TOTAL 

1989 12 11 36 4 64 

1990 5 13 37 2 58 

1991 50 3 18 214 3 288 

Grant Total 67 27 20 287 9 410 

NOTE: No post has been created in West Zone of the Corporation 

lEGEND 

N.l. NORTH ZONE 

S.l. SOUTH lONE 

E.l. EAST lONE 

NEE l. NORTH EAST FRONTIER ZONE 

HQRS. HEADQUARTERS 



325 Written An~wers CHAITRA 5,1914 (SAKA) Written Answers 326 

SCsISTs Backlog Vacancies In F. C. J. 

SHRI MOHAN SINGH: Will the 
Minister of FOOD be pleased to state: 

(a) the number of SC & ST backlog 
vacancies identillt~d during special recruit-
ment drive (1989-91) both in direct recruit-
ment and promotions in the Food Corpora-
tion of India, zone-wise, region-wise, cadre-
wise, and grade-wise; 

(b) whether the Food Corporation of 
India has filled up the promotional backtug 
vacancies with general candidates in South 
Zone during 1989-91; 

(c) whether the F. C. I. has received any 
representation in this regard and if so, the 
action taken thereon; 

(d) whether any time-schedule has been 
laid down to fill up the backlog vacancies of 
SCslSTs both in direct recruitment and pro-
motion inthe Food Corporation of Ind:2: and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) to (e). The information is being 
collected and will be laid on the Table of the 
Sabha. 

Orthopaedic Department In Safdarjung 
Hospital 

" 

4327. SHRI MADAN LAL KHUR· 
ANA: 

SHRI JEEWAN SHARMA: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether the Central Institute of Ortho-
paedic, Satdar Hospital is equipped with 
modem equipment and other necessities for 
treatment of patients; 

(b) if not, the details thereof and the 
action taken by the Government to remove 
the deficiencies; 

(c) the numLJer of patients died in 
Safdarjung Hospital Orthopaedic department 
last year due to the negligence of the doc-
tors; 

(d) whether the CC,HS wing of the 
Safdarjung Hospital have orthopaedic sur-
geon; 

(e) if not, the reasons therefor; and 

(f) the steps taken or proposed to be 
taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D. K. THARADEVI 
SIDDHARTHA): (a) and (b). Yes, Sir. Mod-
ern equipments and other facilities to treat 
the Orthopaedic patients are available in the' 
Central Institute of Orthopaedic Safdarjung 
Hospital. 

(c) No death ordered during 1990-91 
dueto the negligence of the doctors in Ortho-
paedic department as per the findings of 
Mortality Review Committee of the Hospital. 

(d) to (f). Posts are sanctioned in each 
department accordingly to the requirement!'. 
No post of Orthopaedic Surgeon has been 
sanctioned for the CGHS wing of the 
Safdarjung Hospital. 

[ Translation] 

Bal Bhawan 

4328. SHRIMATI SAROJ DUBEY: Will 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: 

(a) the names of places where Bal 
Kendras are being run by the Bal Bhawan 
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Society, New Delhi for promoting creative run by the Bal Bhawan Society India New 
activities among the children of 5 to 16 years Delhi in different parts of Delhi only. The 
age group; and names of places and addresses of these Bal 

Kendras are given in the attached state-
(b) the number of moving Bal Bhawans 

setup during the year to promote Bal Bha-
wan movement for the children of slums and 
backward resettlement colonies in Delhi? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Bal Bhawan Kendras are being 

ment. 

(b) No moving Bal Bhawans are set up 
during the year. However, there is a mobile 
van of Bal Bhawan Society India, New Delhi 
which is used to promote Sal Bhawan Move-
ment for the children fo slums and backward 
resettlement colonies in Delhi. 
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NatIonal Meeting on Girl Child 

4329. SHRI PRATAPRAO B. 
BHONSLE: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether a National meeting on the 
girl child has been held at New Delhi in the 
recent past; 

(b) if so. the details thereof alongwith 
the objectives tor such meeting; 

(c) whether any programme has been 
drawn up for development of girl child; 

(d if so, the details thereot; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT DEPARTMENTS OF 
YOUTH AFFAIRS AND SPORTS AND 
WOMEN AND CHILD DEVELOPMENT 
(KUMARI MAMATA BANERJEE): (a) and 
(b). As part of the celebration of the SMRC 
Year of the Girl Child. 1990. a national Level 
Action Research Project on "The Girl Child 
and the Family" was undertaken during 
1990-91 to make a situational analysis of the 
Girl Child in various parts ofthe country. The 

. study was undertaken by the Women's Stud-
ies Centres attached to 22 UnIVersities in 14 
States and covered 13,000 girl children and 
their mothers. A meeting of the Girl Child and 
the Family was held on 11.3.1992 as a 
follow-up to discuss and analyse the interim 
findings with a view to identity the critical 
areas of intervention. 

(c) to (e). The meeting discussed all 
relevant issues to pinpoint and concretise 
long-term and Short-term intervention strate-
giesas also vital inputs forthe Action Plan for 

the SMRC Decade of the Girl Child 1991-
2000 AD. 

Sophisticated DIagnostic Machines In 
Hospital. 

4330. SHRI PRATAPRAO B. 
BHONSLE: Will the Minister of H(:AL TH 
AND FAMILY WELFARE S be pleased to 
state: 

(a) whether the Government propose to 
provide Nuclear Magnetic Resonance Imag-
ing and Magnetic Resonance Spectroscopy 
machines to All India Institute of Medical 
Sciences in near future; 

(b) if so, details thereof along with the 
benefits to be deprived from these equip-
ments; 

(c) whether the Government propose to 
provide similar equipment in other major 
Government Hospitals in the country; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D. K. THARADEVI 
SIDDHARTHA): (a) Yes, Sir. 

(b) The Model No. 63184 SP 2 T f MiS 
Siemens, Simians Germany for clinical pur-
poses and Model No. 47/40'Broker Biospec 
of MIS Bruker Spedrospin AG, Switzerland 
have been selected': The overall benefits to 
be derived will be : 

(i)to facilitate disease diagnosis of the 
brain, heart, liver etc. in patients and for 
clinical patients treatment; 

(ii)for advanced educatiOn/research in 
this frontier field of medicine at AIIMS and for 
keeping pace with the progress and latest 
deve!OPments in this area the world over. 
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(c) and (d). There is no such proposal at 
present. 

Land for lalit Kala Academy 

4331. SHRI RAM NAIK: Will the Minis-
terof HUMAN RESOURCE DEVELOPMENT 
be pleased to· state: 

(a) whether Lalit Kala Academy has 
requested to Maharashtra Government for 
allotment of a suitable land at Bombay; and 

(b) if so, the details thereof? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) No formal request has been 
made, Sir. 

(b) Does not arise. 

Increase In Bogies of Kerala Express 
", 

4332 PROF. K. V. THOMAS: Will the 
Minister of RAILWAYS be pleased to 
state: 

(a) whether the number of bogies at-
tach",d to Kerala Express has been reduced 
recently: 

(b) if so, the reasons therefor; 

(c) whether the Government have re-
ceived representations to Increase the 
number of bogies of the train; and 

(d) if so, the action taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
L1KARJUN): (a) No, Sir. 

(h) Does not arise. 

(c) Yes, Sir. 

(d) Examined but not found operation-
ally feasible. 

Reservation Quota of Passenger Trains 
at Agra Stations 

4333. SHRI BHAGWAN SHANKAR 
RAWAT: Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the Govemment propose to 
fix reservation quotaforthe passenger trains 
running towards eastern parts of the country 
from Tundla Station at Agra Cantt., Agrar 
Fort and Raja Ki Mandi Stations: 

(b) if .so. the mimes of the passenger 
trains and the number of reservation quota 
likely to be introduced at the said Stations; 
and 

(cl if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
lIKARJUN): (a) to (c). At present, reserva-
tion quota is available at Agra Cantt. station 
in 2312 Dn ex. Tundla for going towards 
Howrah. Due to limited availability of re-
served aa:ommodation and its full utilisation 
at the originating and other stations, it is not 
feasible at present to allot any out-station. -
quota at these stations in trains towards 
Howrah. The intending passengers can seek 
reservations ex. T undla by having messages 
sent to New Delhi through the Autotext facil-
ity private at Agra Cantt. station. 

Replacement of Bogies Provided of 
Kerala Bound Trains 

4334. SHRI K. V. THOMA$: Will-the 
Minister of RAILWAYS be pleased to state: 

(a) whether some of the passenger 
bogies in Kerala bound trains leak during 
rainy season; 
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(b) if so" whether such bogies are pro-
posed to be replaced; 

(c) whether a number of passenger trains 
in Kerala are running late; and 

(d) if so, the remedial measures being 
contemplated in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS' (~HRI MAL-
LlKARJUN): (a) No such complaints have 
been received. 

(b) Does not arise. 

(c) Sometimes passenger trains do run 
late mainly on account of accidents, alarm 
chain pulling, agitations and equipment fail-
ures. 

(d) A close watch on punctualityoftrains 
is being maintained. 

[ Translation] 

Foodgraln Stocks 

4335. SHRI DAU DAYAL JOSHI: Will 
the Minister of FOOD be pleased to state: 

(a) the details of foodgrain stock re-
served in States of Punjab, Rajasthan and 
Haryana during the last three years; and 

(b) the quantity of stock lying reserved 
at present, godown-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) and (b). The stocks of wheat 
and rice in the Central Pool are not reserved 
for any particular state. The stocks of rice 
and wheat held by the Food Corporation of 
India in the Central Pool in the States of 
Punjab, Haryana and Rajasthan, as on 1st 
January, during tr.e years 1989 to 1992 were 
asfolfows: 

(In lakh tonnes) 

PunjabHaryana Rajasthan 
------. 

1.1.89 20.94 4.92 7.78 

1.1.90 18.27 7.27 4.20 

1.1.91 41.92 11.66 9.23 

1.1.92 45.53 9.67 3.68 

The estimated stocks of rice and wheat 
in the Central Pool as on 1.2.1992 were 
91.97 lakh tonnes and 43.04 lakh tonnes, 
respectively .. 

Assistance for Modernisation of 
Hospitals 

4336. SHRI DAU DAYAL JOSHI: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state the details of 
financial assistance provided to State Gov-
ernments for modernisation of hospitals 
during 1991-92, State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D. K. THARADEVI 
SIDDHARTHA): As public health and hospi-
tals etc. is a State subject under the Consti-
tutIOn, the Union Government do not pro-
videl financial ?'3sistance to State Govern-
ment for modernisation of hospitals. How-
ever, the Union Government assists the 
States in the eradication/control of malaria, 
filaria, kala-azar ,leprosy, tuberculosis, blind-
ness etc. 

Nehru Yuvak Kendras 

4337. SHRI DAU DAYAL JOSHI: Will 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: 

(a) the names of places where Nehru 
Yuvak Kandras are functioning and since 
when: 
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(b) the funds allocated to these Kendras 
during the last three years and the purpose 
thereof and the amount spent thereon sepa-
rately; 

(c) the details ofthe activities carried out 
in these Kendras during the last three years; 

(d) whether assessment of utility of these 
Kendras has been carried out; and 

(8) if so, the outcome thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT(DEPARTMENTSOFYOUTH 
AFFAIRS AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT) (KUMARI MAMT A 
BENERJEE): (a) The names of places where 
Nehru Yuva Kendras are functioning are 
given in Annexure I. The date since when 
each Kendra is operating is not available at 
endras. This is being collected and will be 
placed on the table of the House later. 

(b) The funds allocated to these Kinds 
during the last three years and the expendi-
ture incurred is being compliled and will be 
placed on the table of the House later. 

(c) The Kendras of the Sangathan con-
dud various programmes meant for non-
student rural youth. They include Vocational 
Training Programmes, Work Camps, Youth 
Leadership Training Programmes, Cultural 
Programmes and Sports activities and pro-
motion of Youth Clubs. The Kendras also 

" contribute in times of natural calamities as 
well as communal disturbances. 

(d) The Scheme of the Kendras have 
been assessed by the Planning Commis-
sion. 

(e) The report of the Planning Commis-
sion have evaluated the programmes gener-
ally favourably and specifically states that 
the PfOQrammesofthe Kendrashavegener-

ated awareness amongst the village youth 
about the environment, national values & 
issues, development programmes and ac-
tivities. The report also suggests that a 
mechanism needs to be developed to en-
sure a regular flow of funds and adequate 
linkages with development departments. 

STATEMENT 

Names of Places Where Nehru Yuvak 
Kendras are Functioning 

ANDHRA PRADESH 

1 . Anantapur 

2. Vijayawada 

3. Chittoor 

4. Cuddapah 

5. Guntur 

6. Kakinada 

7. Karimnagar 

8. Khammam 

9. Kumool 

10. Mehbubnagar 

11. Nizamabad 

12. Medak 

13. Srikakulam 

14. Vishakhapatnam 

15. Adilabad 

16. Vizianagaram 

17. Nellore 
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18. Warengal ~. Darbhanga 

19. ~ Hyderabad 6. Dhanbad 

20. Naigonda 7. Katihar 

21. West Godavari ,8. Rarichi 

22. Prakasam 9. Munger 

23. Rangareddi 10. Muzaffarpur 

ASSAM 11. Motihari 

1. DibrugarhG 12. Nalanda 

2 . Diphu 13. Daltonganj (Palamu) 

3. . Dhubri 14. Gaya 

4. Kamrup 15. Patna 

5. North Lakhimpur 16. Pumia 

6. Nagaon 17. Rohtas 

7. Cachar 18. Saharsa 

8. Tezpur 19. Samastipur 

9. North Cachar Hills 20. Giridih 

10. Karimganj 21. Gopalganj 

11. Barpeta 22. Begusarai 

12. Goulpara 23. Vaishali 

BIHAR 24. Sahebganj 

1. Bettiah 25. Godda 

2. Bhagalpur 26._;:Deoghar 

3. Bhojpur 27. Madhepura 

4. Saran 28. Madhubani 
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29. Dumka 13. Baroda 

30. Singhbhum 14. Dangs 

31. Siwan 15. Amreli 

32. Sitasmarhi 16. Palanpur 

33. Hazaribagh 17. Rajkot 

34. Aurangabad HARYANA 

35. Gumla 1. Ambala City 

36. Nawada 2. Bhiwani 

37. Lohardaga 3. Gurgaon 

38. Khagaria 4. Kamal 

39. Jahanabad 5. Sirasa 

GUJARAT 6. Kurukshetra 

1. Bharuch 7. Rohtak 

2. Nadiud (Keda) 8. Faridabad 

3. Kutch 9. Sonepat 

4. Godhra 10. Jind 

5. Sabarkantha 11. Hissar 

6. Junagarh 12. Mahendragarh 

7. Mehsana HIMACHAL PRADESH 

8. Surendra Naga 1. Bilaspur 

9. Jamnagar 2. Chamba 

10. Valsad 3. Kangra 

11. Surat 4. Hamirpur 

12. Ahmedabad 5. Kinnaur 
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6. Kulu 6. Hassarf 

7. keylong 7. North Kanara 

8. Mandi 8. Kodagu 
.' 

9. Nahan 9. Kolar 

10. Solan 10. Mangalore 

11. Shimla 11. Mandya 

12. Una 12. Mysore 

JAMMU AND KASHMIR 13. Raichur 

1. Kathua 14. Chitradurga 

2. Anantnag KERALA 

3. Baramula 1. Alleppey 

4. Dada 2. Kannur 

5. Jammu 3. Thodupuzha (Iddukki) 

6. Pulwama 4. Kozhikode 

7. Poonch 5. Mallappuram 

8. Rajouri 6. Palghat 

9. Srinagar 7. Trivandrum 

10. Udampur 8. Trichur 

KARNATAKA 9. Kasargod 

1. Bijapur -10. Ouilon 

2. Belgaum MADHYA PRADESH 

3. Bidar 1. Betul 

4. Chikmagalur 2. Chhatarpur 

5. Gubarga 3. Datia 
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4. Dewas 28. Raisen 

5. Dhar 29. Mandla 

6. Durg 30. Ujjain 

7. Gwalior 31. Morena 

8. Hoshangabad 32. Narsinghpur 

9 . Indore 33. Khargon (W Nimar) 
..-

10. Jabalpur 34. Balaghat 

11. Raigarh 35. Bhopal 

12. Jhabua 36. Sagar 

13. Baster 37. Vidisha 

14 Ratlam 38. Sidhi 

15. Sehore 39. Tlkamgarh 

16. Shajapur 40. Panna 

17. Shivpuri 41. Mandsor 

18. Guna 42. Satna 

19. Chhindwara 43. Sarguja 

20. Damoh 44. Rajanandganon 

21. Khandwa 45. Seoni 

22. Bilaspur MAHARASHTRA 

23. Bhind 1. Aurangabad 

24. Rajgarh (Baiora) 2. Alibag 

25. Reewa 3. Bhandara 

26. Shehdol 4. Kolhapur 

27. Raipur 5. Sholapur 



355 Wrtten AnswelS MARCH 25.1992 Written Answ8Is 356 

6. Thane 7. Chandel 

7. Jalgaon 8. Bishanpur 

8. Nanded MEGHALAYA 

9. Yavatmal 1. Jowai 

10. Amravati 2. West Garo Hills (Tura) 

11. Gadhcharoli 3. Shillong 

12. Jalna NAGALAND 

13. Buldhana 1. Komima 

14. Satara 2. Mokokchung 

15. Nasik 3. Zunheboto 

16. Parbhani 4. Tuensang 

17. Osmanabad 5. Wokha 

18. Dhule 6. Phak 

19. Ratnagiri ORISSA 

20. latur 1. Balasora 

21. Akola 2. Balangir 

22. Chandrapur 3. Mayurbhanj 

MANIPUR 4. Ganjam 

1. Churachandpur 5. Kalahandi 

2. Imphal 6. ~Dhenkanal 

3. Senapati 7. Keonjhar 

4. Tamenglong 8. Koraput 

5. Ukhrul 9. Phulbani 

6. ThoubaJ 10. Puri 
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11. SambaJpur 9. Churu 

12. Sundargarh 10. Dungarpur 

PUNJAB 11. Jaipur 

1. Amritsar 12. Jaisalmer 

2. Bhatinda 13. Jodhpur 

3. Faridkot 14. Jalore 

4. Ferozepur 15. Sawai Madhopur 

5. Gurdaspur 16. Sirohi 

6. Hoshiarpur 17. Tonk 

7. Jalandhar 18. Udaipur 

8. lapurthala 19. Alwar 

9. Kudhiana 20. Kota 

10. Patiala 21. Pali 

11. Rapar 22. Dhaulpur 

12. Sangrur 23. Nagaur 

RAJASTHAN 24. Sikar 

1. Ajmer 25. Jhunjhunu 

2. Banswara 26. Jhalawar 

3. Barmer 27. Sri Ganganagar 

4. Bharatpur SIKKIM 

5. Bhilwara 1. Gangtok 

6. aikaner 2. Namchi 

7. Bundi TAMIlNADU 

8. Chittorgarh 1. Coimbatore 
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2. Cuddalore 2. Allahabad 

3. Dharmapuri 3. Aligarh 

4. Madurai 4. Pratapgarh 

5. Puddukkottai 5. Azamgarh 

6. Salem 6. Badaun 

7. Sivaganga 7. Banda 

8. Tiruchirapalli 8. Bijnor 

9. Thanjavur 9. Chamolli 

10. Tirunelveli 10. Dehradun 

11. Nilgiri 11. Dearia 

12. Vellore 12, Farrukhabad 

13. Kamarajar 13. Fatehpur 

14. Kanya Kumari 14. Faizabad 

15. Madras 15. Ghazipur 

16. Erode 16. Gorakhpur 

17. Dindigul (Anna Dt) 17. Hamirpur 

18. Ramnathapuram 18. Jhansi 

19. Chidambranar 19. Lakhimpur Kheri 

TRIPURA 20. Mathura 

1. Agartala 21. Meerut 

2. North Tripura 22. Muzaffar Nagar 

3. South Tripura 23. Moradabad 

UTIAR PRADESH 24. Nainital 

1. Almora 25. Mirzapur 



36-1 Wrirten AnsttIIHs CHA1lRA5. 1914 (SAKA) Written AnsMilS 362 

26. Pauri Garhwal 50. Ballia 

27. Pithoragarh 51. Kanpur (Rural) 

28. Rai Barelly 52. Etawah 

29. Rampur 53. Jalaun 

30. Sitapur 54. Ghaziabad 

31. Saharanpur 55. Hardoi 

, 
32. Unnao 56. Basti 

33. Uttar Pradesh WEST BENGAL 

34. Varanasi 1. 24 Parganas (North) 

35. Sultanpur 2. Burdwan 

36. lalitpur 3. Murshidabad 

37. Bah 4. DarjeeJing 

38. Agra 5. Diamond Harbour 

39. Tehri Garhwal 6. Jalpaiguri 

40. Bulandshahr 7. Midnapora 

41. Shahjahanpur 8. Purulia 

42: Bahraich 9. Calcutta 

43. Jaunpur 10. Cooch Behar 

44. Bareily 11. West Dinajpur 

45. Pilibhit 12. Bankura 

46. Mainpuri 13. Birbhum 

47. lucknow 14. Hoogly 

48. Gonda 15. Nadia 

49. Barabanki 16. Howrah 
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17. Maida 

ARUNACHAL PRADESH 

1. Siang 

2. lower Subansiri 

3. Daporijo 

ANDAMAN & NICOBAR ISLANDS 

1. Nicobar 

2. Port Blair 

CHANDIGARH 

1. Chandigarh 

DEHLI 

1. Alipur 

2. Mehrauli 

3. Nangloi 

GOA DAMAN & DIU . 
1. Daman 

2. Panaji 

3. Diu 

LAKSHADWEEP 

1. Kavaratti 

PONDICHERRY 

1. Pondicherry 

MIZORAM 

1. Aizwal 

2. Lunglei 

DADRA & NAGAR HAVELI 

1. Dadra & Nagar Haveli 

[English] 

Pantry Car In Nizamuddin 
Vlsakhapatanam Link Express 

4338. SHRI DAlTATRAYA BAN-
DARU: 

SHRI G. M. C. BALAYOGI: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether there is any proposal to 
provide a pantry car in Nizamuddin-
Visakhapatnam Link Express and Nizam-
muddin-Hyderabad Dokshin Express; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRt MAL-
LlKARJUN): (a) No, Sir. 

(b) Does not arise. 

(c) Provision of Pantry Car by these 
trains has not been found justified as the 
existing arrangements from the static units 
enroute are considered adequate to meet 
passengers' requirements. 

~a888flger Facllitle. at Jaunpur Station 

4339. SHRI ARJUN SINGH YADAV: 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) whether the facilities at the Jaunpur 
Railway Station are adequate; 
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(b) if so, the total expenditure incurred MINISTRY OF RAILWAYS (SHRI MAL-
on the maintenance of the said Railway LlKARJUN): (a) No, Sir. 
Station during the last three years; and 

(c) the details of the facilities provided at 
the said Railway Station? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
L1KARJUN): (a) Yes, Sir. 

(b) Railway do not maintain stationwise 
expenditure on maintenance. 

(c) Jaunpur station has been provided 
with facilities such as five platforms, platform 
sheds, 45 benches/seats, 32 water taps, 6 
beth cubicles, 6 lavatories each for ladies . 
and gents, 8 urinals for gents and 3 urinals 
for ladies, upper class waiting rooms for 
ladies and gents, waiting halls for ladies and 
gents, verding stall, vending trollies, 6 book-
ing windows, enquiry-cum-reservation of-
fice, foot over bridge connecting all plat-
forms. approach road, circulating area, book 
stall, cycle stand, water cooler and shady 
trees on platforms. The station is also elec-
trified. These amenities are adequate as per 
prescribed norms for the present level of 
traffic dealt with at the station. 

Passenger Facilities at Vlllupuram 
Junction 

4340. SHRI K. RAMAMURTHEE TIN-
DIVANAM: Will the Minister of RAILWAYS 
be pleased to state: 

(a) whether passenger amenities like 
drinking water and toilet are very poor in 
Villupuram Junction in Tamilnadu; and 

(b) whether there is any plan to provide 
adequate drinking water, toilet facilities and 
waiting halls etc. attheJunction in viewofthe 
heavy density of traffic there? 

THE MINISTER OF STATE IN THE 

(b) Forty-one water taps, 2 water cool-
ers, 15 toilets and sufficient waiting hall 
accommodation have been provided at this 
station. These facilities are considered ade-
quate keeping in view the present level of 
traffic handled at the station. 

Pr.Natal Health Care Facilities 

4341. SHRI GANGADHARA 
SANIPALU: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state: 

(a) the number of female deaths re-
corded annually due to the lack of proper 
health care facilities during pregnancy; and 

(b) the steps taken by the Government 
to educater them about the existing health 
care facilities during pregnancy and child 
birth? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D. K. THARADEVI 
SIDDHARTHA): (a) The Registrar Genera! 
of India carries out a Sample Registration 
System (SRS) to provide estimates of vari-
ous aspects of vital statistics every year, 
including estimates of birth rate and infant 
mortality rate. Estimates of maternal morta!-
ity rate are not provided through this system. 

(b) Several steps have been taken to 
educate women about health care facilities 
during pregnancy and child birth and to make 
use of existing facilities. These include films 
produced and distributed.for screening by 
field units in the rural and semi-urban areas, 
television spots on harmful effects fa early 
marriage and advantages of pre-I)natal, natal, 
post-natal care, immunization against teta-
nus, breast feeding and spacing ; printed 
literature and inter-personal communication 
through field staff of the Media set up and 
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through the health care infrastructure. Fur-
ther, women's representative groups, non-
Governmental Organisations and voluntary 
agencies also help the para-medical staff to 
educate women on maternal and child health. 
care. 

[Translation] 

RHervatiOn Quota for Lateher Station 
In Tala Chandlgarh Train 

4342. SHRI UPENDRA NATH VARMA: 
Win the Minister of RAILWAYS be pleased to 
state: 

(a) whether the quota of reservation of 
two seats in T ata-Chandigarh train meant for 
Latehar station is proposed to restored; 

(b) if so, the action taken to restor this 
reservation quota; and 

(c) if not, the reasons t!l&refor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) and (b). No, Sir: However, a 
quota of 2 lind class berths is being allotted 
at this station in Barkakana-Amritsar coach 
w. e. f. 1.5.1992. 

(c) Does not arise. 

Fly OYer at Chandwa-Tort StatIon In 
Bihar 

4343. SHRI UPENDRA NATH VERMA: 
WiD the Uinisterof RAILWAYS be pleased to 
state: 

(a) whether the demand for construc-
tion of over bridge over the railway line near 
Chandwa-Tori railway station in Palamau 
district of Bihar is pending for several years; 

(b) if so, whether the Government pro-

pose to construct the aforesaid bridge; and 

(c) if so, by when and if not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) No, Sir. 

(b) and (c). Railways can taken action in 
the matter only after a firm proposal for the 
overbridge is sponsored by the State Gov-
ernment, duly consenting to bear the cost as 
per rules. 

Monument. In ,Bihar 

4344. SHRI RAM TAHAL CH-
aUDHARY: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a> the names of the monuments of 
Archaeological importance in Bihar, district-
wise; 

(b) the extent of expenditure incurred on 
their maintenance during each of the last 
three years; 

(c) whether some of the monuments are 
in dilapidated condition; 

(d) if so, the details thereof; and 

(e) the steps taken by Government in 
this regard. 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) A list of the centrally protected 
monuments of archaeological importance in 
Bihar district-wise is given in the statement. 

(b) The expenditure incurred on the 
maintenance and conservation of the monu-
ments in Bihar during the last three years is 
as under: 
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1988-89 As. 23,95,927.00 

1989-90 Rs. 16,18,802.00 

1990-91 Rs.23,67,143.00 

(c) No, Sir. 

(d) Does not arise. 

(e) Maintenance and Conservation of 
the Centrally Protected Monuments is a 
continuous process. 
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Wagons for Bihar THE MINISTER OF STATE IN THE 

4345. SHRI LALIT ORAON: Wi" the MINISTRY OF RAILWAYS (SHRI MAl-
Minister of RAILWAYS be pleased to state: LlKARJUN): (a) and (b). The number of 

(a) the number of wagons required in 
Zones/divisions covering Bihar during 1990 
and 1991; and 

wagons demanded and loaded in Ohanbad, 
Danapur, Mughalsarai, Maida, Howrah, 
Asansol, Sonpur, Samastipur, Adra and 
Chakradharpur divisions, serving the State 

_ (b) number of wagons made available of Bihar, during 1990and 1991 are tabulated 
during that period? below:-

1990 

Demand Lading 

B.C. 3621958 3615168 

M.C. 40600 

[English1 

Allotment of Stall. at Railway StatIon. 

4346. SHRI MRUTYUNJAYA NAYAK: 
Wi" the Minister of RAILWAYS be pleased 
to state: 

(a) the year-wise and zone-wise break 
up of the stalls sanctioned at various Railway 
Stations during the last three years; 

(b) the number of stalls out of them 
allotted to Scheduled CasteslScheduled 
Tribes, Physically handicapped and ex-serv-
icemen: 

(c) whether any priority is given to the 
war-widows and riot affected people in such 
allotments; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAl-

1991 

Demand loading 

3692066 3686418 

58786 58619 

lIKARJUN): (a) and (b). The information is 
being collected and wi" be laid on the Table 
of the Sabha 

(c) to (e). As per existing policy, cater-
inglvending licences are to be allotted only to 
professionaVreputed caterers. However, in 
case of small and roadside stations prefer-
ence is to be given to Scheduled Castel 
Scheduled Tribe candidates. 

[ Translation) 

Injections for l..8prosy Patients 

4347. SHRI MRUTYUNJ~.YA NAYAK: 
Will the Minister of HEAlTH AND FAMIl. Y 
WELFARE be pleased to state: 

(a) whether a Health Research Institute 
has cautioned in a recently conducted im-
munity study that injections being used for 
treatment of laprosy patients should be dis-
continued; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
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MINISTRY OF HEAllH AND· FAMilY ter of ENVIRONMENT AND FORESTS be 
WELFARE (SHRIMATI D. K. lHARADEVI pleased to state: 
SIDDHARllIA): (a) No, Sir. No injections 
are used In the treatment of leprosy. (a)whetherthepolutionconlrolawards 

have been presented to some industrial 
(b) Does not arise. sectors; 

[Eng/ish) (b) if so, the details thereof; 

Conversion of Una. In Kamataka (c) whether the Government propose to 
encourage more industrial sectors to coritrol 

4348. SHRIMATI CHANDRA PRABHA poUution in future; and 
URS: Will the Minister of RAILWAYS be 
pleased to state: 

(a) the total length of metre-gauge line 
in the country; 

(b) the total length of metre gauge line 
on zonal railways covering Kamataka; 

(c) the name of railway lines approved 
for conversion into broad gauge in that State; 
and 

(d) the length of railway line out of that 
likely to be converted during 1992-93? 

lHE MINISTER OF STATE IN lHE 
MINISTRY OF RAILWAYS (SHRI MAL-
lIKARJUN): (a) 23.419.23 route kms. as on 
31.03.1991. 

(b) 2.259.84 kms. as on 31.03.1991. 

(c) (i) Bangalore-Hubli 

(Ii) Chickjajur-Rayadurg 

(iii) Bangalore-Uysore 

(IV) BangaIore-Yelahanka 

(d) 348kms. 

(d) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARlIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN lHE MINIS-
TRY OF LAW. JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGAlAM): (a) and (b). Yes, 
Sir. The four industrial units, namely, 

(i) MIs Bhopal Pesticides Pvt. ltd., 
BhopaJ (M. P.) 

(ii) MIs Gujarat Ambuja Cements ltd., 
Kodinar (Gujarat) 

(iii) MIs Shriram Fertilizer & Chemi-
cals, Kda (Rajasthan) and 

(iv) Mis Sree Rayalaseema Males 
and Allied Chemicals ltd. KumooI 
(A. P.) have been given awards for 
their achievements in the control of 
poUution. 

(c) and (d). The present scheme is for 
giving fifteen awards each year out of which 
10 will be given in the major and medium 
industry categories and 5 for small scale 
industries. 

FISCal incentives are given to industries 
PollutIon Control Awvd. which put up pollution control eq~ 

through accelerated dapreciation. customs 
4349. DR. C. SILVERA: Win the Minis- and excise duty exemption. A World Bank 
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assisted scheme has been initiated 10 assist (c) Does not arise. 
the salting up of common effluent treatment 
plants for clusters of smaD industries and to 
pnMde loans at concessional rates 10 large 
and medium industries to provide poUution 
abatement eq~nt. A study has been 
commissioned to propose additional finan-
cial incentives for installing pollution control 
systems. 

4350. DR. SUDHIR RAY: Will the Min-
ister of HUMAN RESOURCE DEVElOP-
MENT be pleased to state: 

(a) the expenditure incurred by the 
University Grants Commission on introduc-
tion of restructured courses during the Sev-
enth Plan; 

(b) whether coUeges under Burdwan 
University which introduced restructured 
have been paid the fun amount; and 

(c) if not. the reasons therefor? 

THE MINISTER OF HUMAN RE-
SOURCE DEVElOPMENT (SHRI ARJUN 
SINGH): (a) According 10 the information 
furnished by UGC, an expenditure of As. 
342.43 Iakhs was incurred on implementa-
tion of the shame of restructuring of courses 
during the 7th plan. 

(b) According to the information fur-
nished by UGC, 12 colleges affiliated 10 
Burdwan University have been provided 
funds varying between As. 1.00 to As2.75 
lakhsbased on progress of expenditure. The 
balance grants will be provided after receiv-
ing 1he unliisalion certificate in raspect of 
grant already released or after receiving the 
implementation report. as the case may be. 
Two Colleges have not been provided any 
grant as implementation report from 1hem 
has nat been receiwd. 

Deemed Unlversllie In the Country 

4351. DR. SUDHIR RAY: Will the Min-
ister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) the number of Deemed Universities 
in the country; 

(b) whether these Deemed Universities 
guarantee service security of the teachers; 
and 

(c) the constitutiona1 sat up of these 
Universities? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) 31 Deemed Universities are 
functioning in the country. 

(b) and Ccl. According to the information 
furnished by University Grants Commission, 
most of the Deemed Universities are regis-
tered societies under the Societies Registra-
tion Act. The security of service of their 
employees. as also of teachers, is governed 
by the provisions of bye-Iaws and other 
relevant provisions in the instruments set-
ting up such institutions. The management 
structure 01 most deemed Universities by 
and large, is on the same pattern as that of 
conventional Universities. 

AaIIdance for Indoor Stadia 

4352. SHRI BHUPINDER SINGH 
HOODA: Will the Minister 01 HUMAN RE-
SOURCE DEVElOPMENT be pleased 10 
state: 

(a) whether there is any scheme for 
providing financial assistance to St •• for 
construdion of smal/medium indoor stadia; 
and 
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(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (DEPARTMENT OF 
YOUTH AFFAIRS AND SPORTS AND 
WOMEN AND CHILD DEVELOPMENT 
(KUMARI MAMATA BANERJEE): (a) and 
(b). Central assistance is provided for con-
struction of Indoor Stadia in States subject to 
a minimum size of 20 M x 12 M x 7 M. 

Central assistance at a rate of 50% of 
the cost subject to a maximum of Rs. 5.00 
lakhs is provided for the purpose under the 
Scheme of 'Grants to State Sports Councils, 
etc: For hilly areas, this assistance is en-
hanced to 75% of the cost subject to a 
maximum of Rs. 12.50 lakhs. 

Afforestation Schemes In Haryana 

4353. SHRI BHUPINDER SINGH 
HOODA: Will the Ministerof ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) the details of schemes to improve 
the forests cover in Haryana being imple-
mented in collaboration with the State Gov-
emment;and 

(b) the target set and achievement made 
in this regard, distrid-wise and scheme-
wise? 

THE MINISTER OF STATE IN THE 
MIN ISTRY OF PARliAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW JUSTICE AND COMPANY 
AfFAIRS (SHRI RANGARAJAN 
KUMARAMANGAlAM): (a) The details of 
Centrally sponsored schemes under imple-
mentation in Haryana are given in the en-
closed statement. 

(b) Against a total target 01 1.79 lakhs 
hectares for the five year period of the Sev-
enth Plan for an afforeatation and tree plant-

ing schemes and activities in Haryana, th 
achievement was 1. 59 lakhs hectares CX1V. 

ering aD districts of the State. 

STATEMENT 

Following C8f1traJly sponsored 
schemes are under implemBntation. 

1. THE INTEGRA TED WASTE-
LANDS DEVELOPMEN' 
SCHEME: It is a 100% centrat. 
sponsored sdteme and aims at 
integrated approa:h to land man-
agement and wastelands develop-
ment based on viHageimicro water-
shed level plans with peoples' par-
ticipation. 

The scheme was implemented ir 
Haryana from 1990-91 with a cen-
tral grant of Rs. 163.50 lakhs. 
Against a target of 3300 ha. thE 
State has achieved 3600 ha. 

2. SCHEME FOR FUEL WOOD AN! 
FODDER PROJECTS: It is a so,; 
centrally sponsored scheme. ThE 
main objective is to promote inte-
grated development of identifl8C 
watershed by combining activitie. 
like tree planting, agro-forestry 
silvipasture development, horticul-
ture, soil and water conservatior 
etc. for checking land degradatior 
and augmenting fuel & foddal 
supply. 

The scheme is being implement. 
in Haryana from 1990-91 onwards. 
A central grant of As. 222.63lakht. 
was released to the State durior 
1990-91. Against a target of 741 ( 
ha. the State has achieved ~ 
lakhsha 

3. SCHEME FOR AERIAL SEED-
INGS: This 100% Cen1r8lly spon-
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sored sdh.. 4 is meant for revege-
tating difficult and inaccessible 
areas in a quick manner and at 
reasonably low cost. 

Aerial seeding operation was done 
in AravaHis during 1990-91 at a 
cost of As. 6.50 lakhs. The State 
has achieved the fuU physical tar-
get of 1000 ha. 

.t. UINOR FOREST PRODUCE 
PLANTATION SCHEME: This 
100% centraJly sponsored scheme 
envisages plantation of Minor For-

5. 

6. 

_ est Produce and fruit trees. as also 
medicinal plants, and aims at bene-
fitting the tribal and other areas, 
specially those adjacent to forests. 

The scheme commenced in Har-
yana during the year 1990-91. A 
cer.traJ grant of Rs. 40 lakhs was 
released to cover an area of 1000 
ha. The State has, however, 
achieved 623 ha. utilising the full 
grant. 

PEOPLES NURSERY SCHEME: 
(100% centrally sponsored), The 
otJiective of the scheme is to pr0-
mote seedling production in 
Peoples Sector making the ven-
ture economically viable. 

During 1990-91. the State has 
produced 862-85 lakhs seedlings 
in Decentralised nurseries against 
a taIget of 900 lakhs seedlings. 

DESERT DEVELOPMENT PRO-
GRAMME: A 100% centrally spon-
sored scheme aims at arresting 
shifting sand dunes in the district of 
Bhiwani. Mohindergarh, Hissar and 
Sirs&. 

During 1990-91, a target of 4007 

7. 

hectare was fixed against which 
the state has achieved 3317 hec-
tares. 

DROUGHTPRONEAREASPRO-
GRAMME: This 100% centrally 
sponsored scheme include raising 
of fuellfodder plantations in the 
drought prone districts of Rewari. 
Mohindergarh, and Sirsa. 

During 1990-91, an area of 616 
hectare was afforested against a 
target of 503 hectares. 

8. JAWAHAR ROZGAR YOJANA: 
This is basically for generating ru-
ral employment with 100% central 
grant. In afforestation activities 
about 70% of outlay goes as wages. 

Special Area Project Pertaining to 
Sports 

4354. SHRI BHUPINDER SINGH 
HOODA: Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) the performance of the special area 
projects pertaining to sports initiated in the 
recent past; 

(b) whether any new areas and fresh 
disciplines such as Wrestlings have been 
identified for further expanding the scheme: 
and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VElOPMENT(DEPARTMENTS OF YOUTH 
AFFAIRS AND SPORTS AND WOMEN AND 
CHILD DEVelOPMENT) KUMARI 
MAMATABANERJEE):(a)TheSpeciaIArea 
Games (SAG) project was started in 1985. 

. As on date, 383 sportspersons are undergo-
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ing round the year coaching in 16 sports 
disciplines, The performance of the trainees 
in sub-junior and junior competitions in na-
tional as wen as international competitions in 
regard to certain disciplines is satisfactory in 
that a total of 185 Gold, 166 Silver and 114 
Bronze medals have been won by the train-
ees in different disciplines at various sports 
meets. 

(b) and (c). Wrestling is already an iden-
tified discipline. Talent scouting in new areas 
ego weightlifting (women) in consultation with 
the concerned State Governments and 
National Federations is part of the Pro-
gramme for consolidating the gains of the 
Scheme. 

Akshra Karalam Project 

4'355. SHRI BHUPINDER SINGH 
HOODA: Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the 'Akshra Keralam Proj-
ect' undertaken in Kerala recently achieved 
high literacy targets at vely low costs; 

(b) if so, the details thereof alongwith 
the costs presently being incurred on other 
literacy programmes undertaken by the 
Centre; and 

(c) whether, literacy programmes on 
similar lines are being proposed to be imple-
mented in other States with Central assis-
tance? 

THE MINISTER OF HUMAN RE-
SOURCE DEVelOPMENT (SHRI ARJUN 
SINGH): (a) and (b). On implement' nn of 
the Akshra Keralam Project (the Total Liter-
acy Campaign which concluded with the 
function held on 18.4.91 ), the literacy level of 
the State of Kerala stood at 93.64%. 

As against the 22.83 Iakh illiterates 

identified in the age-group 6-«) , the enrol-
ment was 16.47 Iakhs. Pending formal 
auditing of accounts of the Akshar KeraJam 
Project, the per-learner cost has been c0m-
puted at Rs. 34/-. 

For the various TlCs, the per-ktarner 
cost is kept under As. 701-

(c) As of March 1992, Eighty-eigtt TlC -
projects have been approved (including the 
entire States of Kerala, Goa and the UT of 
Pondicherry), These projects are located in 
the different Stales and have a coverage of 
either a total district or part of a district. 

New proposals as may be received 
would be considered after studying the state 
of preparations made for launching the re-
spective nc and after scrutinising the strat-
egy proposed to be adopted. The budget of 
each TlC. as may be approved, is to be 
underwritten by the Central and State Gov-
ernments in the ratio of 2:1. 

Disposal of Condemned Wagons 

4356. SHR!· GIROHARI tAl BHAR-
GAVA: Will the Minister of RAILWAYS be 
pleased to state: 

(a) The number of wagons condemned 
in the' Northern and Western Railways dur-
ing the last three years, year-wise and divi-
sion-wise details thereof; 

(b) how these condemned wagons are 
being disposed of and the number of wagons 
lying idle and in operation separately; 

(c) whether the Government have their 
own wagon breaking yard on the line of ship-
breaking yard under the divisions of the said 
Railways: 

Cd) if so, the division-wise details thereof; 
and 
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(e) whether the Govemment propose to MINISTRY OF RAILWAYS (SHRI MAL-

asIabIish any new wagon breaking yard in LIKARJUN): (a) to (8). A statement is at-
tha State c1 Rajasthan? tached. 

THE MlNlSlER OF STAlE IN THE 

STATEMENT 

(a) Wagons condemned during the last 3 years: 

Division! Worlcshop 88-89 89-90 90-91 91-92 (upto 
Feb. '92) 

ABahabad 62 39 59 53 

Moradabad 10 16 64 28 

Lucknow 79 124 

Ferozepur 142 147 184 116 

Ambala 18 7 31 28 

Delhi 85 28 56 57 

AJambagh (W) 903 813 479 427 

Jagadhari 1370 1719 1410 1328 

Bihaner (WS) 250 223 290 182 

Jodhpur(W) 534 422 648 489 

Total: 3374 3432 3300 2832 

Western Railway 

On Western Railway wagons are condemned only by Workshop Incharges (including 
those recommended by Divisions) and details is as under: 

88-89 89-90 99-91 91-92 (upto 
Jan. '92) 

2115 1885 2684 1299 
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(b) Theseooodemned wagonsara being SINGH): (a) The allocation proposed for the 
disposed of through auctionIlender sales. maintenance and archaeological conserva-
Number of condemned wagons lying idle tion of Ajanta and Ellora caves in the VIII five 
and in-operative ( i.e. awaiting condemna- year plan document is As. 150.00 Iakhs. 
tion) are 143 and 360 on Northern and 
Western Railways, respectively. Once a (b) The target for the completion of the 
wagon is earmarked for condemnation, it is conservation work is March, 1995. 
not put on line (operation.). 

(c) Yes, Sir. 

(d) Wagon breaking yards are attached 
to WorkshoplStores depots. On Northern 
Railway breaking yards are at Jagadhari. 
luc:know, Bikaner and Jodhpur and on 
Western Railway at Kota. Madar and Bhakti-
nagar. 

(e). No, Sir. 

Maintenance Md Developments of 
AJenta •. nd BeIIora Caves 

4357. SHAt ANAND RATNAMAURYA: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the amount allocated for the mainte-
nance and development of Ajanta and Ellora 
caves during the current five year plan; and 

(b) the target fixed for completion of the 
development work? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 

StatelU.T. 1~89 

Delhi 

Maharashtra 

Manipur 

TamA Nadu 

West Bengal 

Who Auistance for Controlling AIds 

4358. SHRI DEVENDRA PRASAD 
YADAV: Will the Minister of HEAlTH AND 
FAMILY WELFARE be pleased to state: 

(a) the amount of financial assistance 
received from the Wor1d Health Organisa-
tion for controlling AIDS during each of the 
last three years; 

(b) the manner in which the assistance 
has been utilised, State-wise; 

(c) the achievements made State-wise: 
and 

(d) the number of StatesJUnion Territo-
ries with AIDS Centre to implement and 
monitor the programme activities? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEAlTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARAOEVI 
SIDDHARTHA): (a) WHO's contribution to 
the AIDS prevention and control programme 
during the last three years was as under:-

(fi. in US $) 

1989-90 1990-91 

142,367 

445,424 

62,856 

286.903 

367,412 
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(b) the assistance given by WHO to the pleased to state: 

above mentioned four States and one Union 
Terriory has been uIIised for (1) procure-
ment fX supplies and equipment for initial 
programme activities (2) establislvnent of 
the States AIDS focal point units (3) support 
to sentinel surveiIance activities and (4) 
support to educational and training activities 
dncted at the prevention of HIV transmis-
sian. 

(c) AI these four stales and union terri-
1Dry of· Delhi have established AIDS focal 
points and have purd1ased to initial supplies 

-and equipment. Sentinel swveillance activi-
ties have been designed and now being 
implemented. These states and UT of Delhi 
have undertaken educational and training 
activIies. The states of Maharashtra and 
....... andthe UT of Delli have completed 
prograi1lme implementation as perthe funds 
available. T ami! Nadu and West Bengal will 
complete their activities sent out in MIPs in 
5-6 months period. 

(d) The Govt. of India have already set 
up 29 Zonal Blood Testing Centres in four 
~ cities of the country 5 in Ma-
dras, j\, Delli, besides 37 additional Zonal 
Blood testing cent~ in various ciIes of the 
country and diferent states and UT s. There 
are 67 surveiIance centres in the oountry 
where HIV testing facillies are available. 52 
more c:entras ant to be established with HIV 
testing facilities to practicaly cover all the 
Slates and UT s of the oountry. 

Forclinical management of AIDS cases 
13 Medical CoIIagesI Hospitals have been 
identified in dlferent states of the country. 

10 in Bombay, 7 in Calcutta, 

Dwelopment of Bangalore _Model 
Slatlan 

oC359. SHRIMATI CHANDRA PRABHA 
URS: WiI the Minister of RAl..WAYS be 

(a) whether the Government have de-
cided to develop Bangalore as a Model 
Railway Station; 

(b) if so, the amount SO far spent thereon: 

(c) the amount proposed to be spent 
during 1992-93; and 

(d) the time by which this work is likely to 
be completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
UKARJUN): Yes, Sir. 

(b) Rs. 52.451akh upto December, 1991 . 

(c) Rs. 5.00 lakh. 

(d) Works are expected to be completed 
during 1993-94, subject to availability of 
funds. 

Polloca ... 

4360. SHRI PRATAPRAO B. 
BHONSLE: Will the Minister of HEALTH 
ANDFAMILYWELFAREbepJeasec:ttostate: 

(a) whether WHO has submitted any 
report about the number of polio cases; 

(b) if so, the details thereof; 

(c) the number of victims of polio in India 
, State-wise; and 

(d) the remedial steps taken to eradi-
cate polio in India? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI OK THARADEVI 
SIDDHARTHA): (a) and (b). According to 
the weekly Epidemiological Record No. 3 



409 Written Answers CHAITRA 5, 1914 (SAKA) Written Answers 410 

published by WHO in January 1992, about' (d) The Central Government IS assisting 
12,000 cases of paralytic poliomyelitis are the state authorities to rapidly increase 
estimated to occur annually in the develop- immunrzation coverage levels in infants by 
jng countries. The report also mentions that providing adequate supplies of vacctnes, 
about 440,000 cases of this disease are equipment for strengthening the cold stor-
being prevented annually as a result of the age and transportation of vaccines and train-
immunisation programme. ing of personnel. In states with sustained 

(c) A statement indicating the number of 
polio cases reported during 1991, state-

. wise, is attached, 

high immunization coverage levels, immedi-
ate outbreak containment measures and 
mop-up operations in high-risk pockets have 
been started . 

STATEMENT 

51. No. Name of StatelUT 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Gujarat 

5. Haryana 

6. Himachal Pradesh 

7. J&K 

8. Karnataka 

9. Kerala 

10. Madhya Pradesh 

11. Maharashtra 

12. Meghalaya 

13. Nagaland 

14. Orissa 

15. Punjab 

No. of Polio cases reported 
during 1991 

225 

19 

349 

244 

111 

3 

2 

40 

530 

332 

4 

34 

78 
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$I. No. Name of Stat9/uT 

16. . Rajasthan 

17. Tamil Nadu 

18. Uttar Pradesh 

19. West Bengal 

20. A& N Islands 

21. D& NHaveli 

22. Delhi (Un 

23. Goa . 
24. Pondicherry ( Un 

25. Arunachal Pradesh 

Total: 

Carcass of TIger. 

4361. SHRI GURUDAS KAMAT: Will 
the Minister of ENVIRONMENT ANO FOR-
ESTS be pleased to state: 

(a) whether carcass of tigers are lying in 
the Forensic Department of Uttar Pradesh 
for the last several years; 

(b) if so, the number thereof alongwith 
the reasons therefor; 

(c) whether the officials of the Forens 
Departments are involved in trade of skin of 
such tigers; and 

(d) if so, the action proposed to be taken 
against such officials? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARlIAMENTAAY AFFAIRS 

No. of Polio cases repolffKI 
during 1991 

410 

821 

1313 

942 

407 

3 

8 

4 

5983 

AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) to (d). No, Sir. 
Chief Wild life Warden of Uttar Pradesh has 
advised that neither any Tiger Carcass are 
lying in the Forensic Department of Uttar 
Pradesh, nor are any officials of Forensic 
Department involved in trade of skins of such 
Tigers. 

Sugar Zones . 

4362. SHRI GIRDHARI lAl BHAR-
GA VA: Will the Minister of FOOD be pleased 
to state: 

(a) whether some sugar zones for the 
purpose of fixing price of levy sugar have 
been set up in the country; 

(b) if so, the number thereof; 
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(c) the criteria adopted for setting up reasons therefor; 
such zones; . 

(d) the details of the sugar zone to which 
Rajasthan belongs; and 

(e)_the ex-factory price of levy sugar and 
the estimated profit margin of the factories 
involved therein? 

THE MINISTER OF STATE OF. THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) Yes, Sir. 

(b) 18 sugar zones are in existence. 

(c) Zones were set up based mainly on 
agroclimatic conditions prevalent and also 
taking into account the reports of various 
expert bodies on co~t and pricing. 

(d) Rajasthan is a zone by itself. 

(e) The ex-factory price of levy sugar is 
based on the statutory minimum cane price, 
conversion cost and return as recommended 
by the Bureau of Industrial Costs and Prices. 
Based on this, the average eX-factory price 
of levy sugar (All India) during 1991-92 
season was Rs. 579.88 per quintal for S-30 
Grade, which includes a return on equity of 
Rs. 7.79 per quintal. 

SchemM of NatloMl Wutel8nda 
Development Board 

4363. SHRI GIRDHARI LAL BHAR-
GAVA: WRithe Minister of ENVIRONMENT 
AND FORESTS be pIe~ to state: 

(a) whether anumberof8Chem8Softhe 
NaIionaJ Wastelands Development Board 
for I'881oring the ecological balance and 
improving the condlion of rural poor in Ra-
jasthan at'1d other Stat .. and" Union T errito-
......... facing difficulties: 

(b) If 10, th. detalli thereof and the 

(c) the fund allocated by the Union 
Government to the Government of Rajast-
han and other States and Union Territories 
therefor during the year 1990-91 and 1991-
92, scheme-wise; and 

(d) the achievements made so far, dis-
trict-wise; and 

(e) the details of special development 
schemes, if any, for these States? 

THE MINISTER OF STATE IN THE 
MIN ISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) and (e). The 
Schemes of the National Wastelands Devel-
opment Board being implemented in Rajast-
han and other States/Union territories are as 
given below:-

1. Integrated Wastelands Develop-
ment Projects Scheme. 

2. Area Oriented Fuelwood Fodder 
Project Scheme. 

3. Decentralised People's Nurseries 
Scheme. 

4. Margin MOney Assistance Scheme. 

5. Raising of Minor Forest Produce 
including Medicinal Plants Scheme. 

6. Seed Development Scheme. 

7. Aerial Seeding Scheme. 

8. Grants-In-Aid Scheme .. 

All the Schemes were initiated during 
Seventh Plan Period and have become 
popular. The total Plan outlay for these 
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Schemes has gone up from Rs. 68.05crores 
in 1989-90 to Rs. 85 crores in 1990-91 and 

. As. 131.01 crores in 1991-92. 

(c) and (d). Scheme-wise allocation of 

funds during the years 1990-91 and 1991-92 
is given in the attached statement. Actual 
achievements will be known when the proj-
ects under the schemes near completion. · 
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Performance of Secondary and Senior (d) the time by which these trains are 
Secondary School. In Deihl likely to be restored? 

4364. SHRI JEEWAN SHARMA: Will 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: 

(a) whether any panel has been ap-
pointed by the Delhi Administration to go into 
the cases of poor performance of the Capi-
tal's Secondary and Senior Secondary 
School students in 1990-91 examination; 

(b) if so, the details thereof; and 

(c) whether any study has been carried 
out regarding the performance ofthe individ-
ual teachers and the extent to which the 
teachers are responsible for the poor per-
formance? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH) (a) to (c). Delhi Admn. has ap-
pointed a Senior Consultant for undertaking 
a study with the objective of identifying the 
causes of low performance of Sec. and Sr. 
Sec. School students in the 1990-91 exami-
nations and also to suggest measures for 
qualitative improvement of school educa-
tion. The scope of the study includes the 
performance of the teachers. 

cancellation of Train. In Karala 

4365. SHRI K. MURALEEDHARAN: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) the number and names of trains 
cancelled in KeraJa; 

(b) the number and names of Kerala 
bound trains cancelled; 

(e) the reasons for their cancellation; 
and 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
lIKARJUN): (a) to (d). 6365/6366 
Tiruchchirapalli-Cochin Express, 8689/8690 
Bokaro Steel City-Alleppey Express (on 
Madras-Alleppey section), 748917490 Var-
anasi-Cochin Express (Weekly). 6017/6018 
Jammu Tawi-Kanniyakumari Himsagar 
Express (WeekJy and 6687/6688 Jammu 
Tawi-Mangalore Navyug Express (Weekly) 
serving Kerala alongwith other states have 
been temporarily withdrawn to conserve 
diesel locomotives to cater to peak season 
goods traffic. These will be restored during 
April. 1992. 

Afforestation Programme 

4366. DR. RA VI MALLU: Will the Minis-
ter of ENVIRONMENT AND FORESTS be 
pleased to state: 

(a) whether new technology of tissue 
culture has made and tangible dent ondefor-
estation; 

(b) if so, the details thereof; 

(c) the number of trees planted since 
1960 both normal and from tissue culture 
and rate of survival in both cases; 

(d) whether the afforestation pro-
grammes have made any tangible mark in 
the country; and 

(e) if so. the results of evaluation made, 
including satellite surveys? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 



431 Wrift9n AnswelS MARCH 25, 1992 Written AnsW9IS 432 
KUMARAMANGALAM): (a) and (b). TISSue THE MINISTER OF STATE IN THE 
Culture is a new technology which is still MINISTRY OF HEALTH AND FAMILY 
under trial in the country. The Department of WELFARE (SHRIMATI D.K. THARADEVI 
Bic-Technology has initiated action in last SIDDHARTHA): (a) No, Sir. 
three years to set up facilities by way of pilot . 
plant units for producing plantlets using this (bi and (c). Do not arise. 
technology. These plantlets are yet to be 
tried extenSively under field conditions. [English) 

(c) and (d). Under the Afforestation and 
Tree Plantation Programme covering all 
States and Union Territories, the total area 
coverage from 1960 to 1990 was 16.7 million 
hectares, of which 8.88 million hectares was 
during the Seventh Plan period (185-90). In 
the last two years about 15,000 TISsue Cul-
ture raised plantlets have been taken up for 
condcting field trails. 

(e) Monitoring and evaluation of the 
afforestationltree planting activities is car-
ried out through the State Govemments who 
have their own have their own arrangements 
for this purpose. Studies and evaluation of 
social forestry activities carried out in differ-
ent States reveal that these activities have 
contributed to increase in bic-mass produc-
tion, employment opportunities and income 
generation in rural areas, encouragement of 
farm-forestry/agro-forestry on private lands, 
involvement of women and voluntary agen-
cies in forestry activities. 

[ Translation] 

LHtJng Ban on Certain Medlcln.s 

4367. SHRI RAM lAKHAN SINGH 
YADAV: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether the Government have lifted 
the ban imposed on certain medicines; 

. (b) if so, the names of those medicines; 
and 

(c) the reasons therefor? 

Admission In Aligarh Muslim University 

4368. SHRI SYED SHAHABUDDIN: Will 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: 

(a) whether the Court of the Aligarh 
Muslim University has adopted a resolution 
proposing a scheme of admission with res-
ervation for Muslim students; 

(b) if so, the particulars of the proposed 
scheme; 

(c) whether despite objection by the 
Government the Court has recently reaf-
firmed the resolution; 

(d) whether the Government recognise 
the Aligarh Muslim University as a minority 
institution; . 

(e) if so, whether the Government have 
taken notice of the recent judgement of the 
Supreme Court recognising the right of 
minority institutions to reserve upto 50"10 of 
their intake for the community concerned: 
and 

(f) if so, the reaction of the Government 
thereto? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (c). The Court of Aligarh . 
Muslim University, in its meeting held on 
20.8.89, resolved inter alia to accept the 
recommendations of the Tyabji Committee 
for reservation of 50% seats In Class XI, 
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Degree Courses, Maste(s Courses and 
Professional Courses for Muslim candidates 
on the basis of merit. As this resolution was 
not in conformity with the provisions of Sec-
tion 8 of the Aligarh Muslim University Act, 
1920 which provides that the University shall 
be open to all persons of either sex and of 
whatever race, religion, creed or class, a 
show-cause-notice was issued to the Uni-
versity Act for annulment of the resolution. A 
reply to the Show-cauS9-notice has not been 
received from the University. 

(d) to (f). The implications of the recent 
Supreme Court Judgement, regarding 
admissions to minority institutions on other 
educational institutions including Aligarh 
Muslim University, are being examined. 

Recommendation. of All Sardar Jafrl 
Committee 

4369. SHRISYED SHAHABUDDIN: Will 
the Minister. of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: 

(a) the recOmmendations of the Ali 
Sardar Jafri Committee on the implementa-
tion ofthe Gujral Committee Report on Urdu; 

(b) the details of the reoommendations 
which have been accepted by the Govern-
ment; and 

(c) the time by which these are to be 
implemented? 

THE MINISTER OF HUMAN. RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Th. report of the Committee to 
examine Implementation of Recommenda-
tions of Jafri Committee for promotion of 
Urdu (Ali Sardar Jafri Committee) has al-
ready been placed on the Table of Lok 
Sabhaon29thJuly,1991. 

(b) and (c). Government is yet to take 
decision in the matt.r. 

[ Trans/ation] 

RallwayPa .... 

4370. SHRI RAM TAHAL CH-
OUDHARY: Will the Minister of RAILWAYS 
be pleased to state: 

(a) the rules under which railway passes 
for free travel are issued and the criteria 
thereof; and 

(b) the number of such passes issued 
during the last three years, zone-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): <a) Presumably, the reference 
is to grant of Complimentary Card Passes 
issued to non-railwaymenlorganisations. 
Such Card Passes are granted by he Minis-
try of Railways to eminent persons, organi-
sations devoted to social, cultural, scientific, 
literary, sports and educational activities of 
all India character etc. These passes are . 
issued based on the guidelines and justifica-
tion/merits of each case. 

(b) A total number of 272 Complimen-
tary Card Passes have been issued during 
the last three years (1989,1990, 1991), 
generally available over all Zonal Railways. 

Job Oriented education 

4371. SHRI RAM TAHAL ~H­

OUDHARY: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state the details of the steps taken to make 
the higher education vocationally job 0ri-
ented? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): According to information furnished 
by UGC, the Commission has a scheme 
under which it provides financial assistance 
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forrestructuringotfirstdegreelevelcourses TRY OF LAW, JUSTICE AND COMPANY 
in Arts, Social Sciences and Sciences to link AFFAIRS (SHRI RANGARAJAN 
them with work, field and pradical experi- KUMARAMANGALAM): <a) and (b). The 
ence and productivity. The UGC has also National Land Use and Wastelands Devel-
appointed an Expert Committee to identify opment Council was established in May, 
Vocational Courses to provide continuity of 1985 with a view to placing proper emphasis 
vocational stream at +2 level. Apart from the on the twin objectives of proper land use and 
above UGC is already extending support in development of wasf.3lands. The Council in 
Computer Sciences, Electronics, Home the highest policy planning and coordinating 
Science, Management & Mass-Media agencyfor issues concerning the health and 
Communications which equip the students scientific management of the country's land 
with vocational skills. resources. It oversees the work of the Na-

tional Wastelands Development Board in 
NatIonal Lands use and Wast. Land. the Ministry of Environment & Forests and 

Development Council the National Land Use and Conservation 
Board in the Ministry of Agriculture. 

4372. SHRI K. V. THANGKABALU: Will 
the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state: 

(8) whether the Government propose to 
set up a National land use and Wastelands 
Development Counciltodevelopsuch lands; 

(b) if so, the details thereof; and 

<c) the achievements made so far to use 
the wastelands in the country, state-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENT ARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS--

(c) The National Wastelands Develop-
ment Board was established in 1985 with the 
mandate of undertaking wastelands devel-
opment through a massive programme of 
afforestation and tree planting with people's 
participation. The Board is also the nodal 
agency at the Central level to coordinate and 
monitor the afforestationltree planting activi-
ties under the 20 - Point Programme. 

The State-wise achievements during 
the Seventh FIV8 Year Plant period (1985-
90) and in the year 1990-91 under afforesta-
tion and tree planting adivities in the country 
is given in attached Statement. 
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Exte"slon of Kachlguda..Jalpur Expre .. 
upto New Deihl 

4373. SHRI VILASRAO NAGNATH 
RAO GUNDEWAR: Will the Mini~ter of 
RAILWAYS be pleased to state: 

(a) whether representations have been 
received to extend "Kachiguda.Jaipur Ex-
press· upto New Delhi; and 

(b) if so, the action taken by the Govern-
ment thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) Yes, Sir. 

(b) Examined but not found feasible due 
to operational and resource constraints. 

Smuggling of WoodISandalwood 

4374. SHRI VILASRAO NAGNATHRAO 
GUNDEWAR: Will the Minister of ENVI-
RONMENT AND FORESTS be pleased to 
state: 

(a) the value of wood and sandalwood 
that has been stolen/smuggled out of the 
country during 1990-1991 and 1992 till date; 

(b) the number of such cases detected 
and the persons arrested; and 

(c) the steps taken to check such cases? 

THE MINISTER OF STATE IN THE 
MIN ISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) to (c). Theinfor-
mation is being collected from the State 

Governments and will be laid on the Table of 
the House. 

[Eng/ish] 

Central Assistance to Karn.taka for 
Drugs 

4375. SHRIMATI BASAVA RAJES-
WARI: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether the Union Government 
provide funds to States for purchasing drugs 
for supply to poor cancer patients; and 

(b) if so, the total amount earmarked for 
this purpose during 1991-92, State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI OK THARADEVI 
SIDDHARTHA): (a) and (b). In Government 
hospitals treatment is provided to cancer 
patients either free or at a subsidised cost 
depending on the financial status of the 
patients. This Ministry has, however, no 
scheme for providing financial assistance to 
State Governments for procurement of drugs 
for supply to cancer patients. 

Report of World Health Organisation on 
Disease Patterns 

4376. SHRIMATI BASAVA RAJES-
WARI: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether the World Health Organisa-
tion has submitted any report on the disease 
patterns prevailing in the country; 

(b) if so, the main points and recommen-
dations of the report; and 

(c) the steps proposed to be taken by 
the Government to implement those recom-
m~ndations? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI O.K. THARADEVI 

... SIDDHARTHA): (a) to (c). According to the 
information received from the WHO 
(SEARO), the World Health Organisation 
has not submitted recently any report on the 
disease patten prevailing in the country. 
However, they are in the process of prepar-
ing country summaries for the Eighth World 

"Health Situation Report. 

[ T rans/ation] 

Letters from Members of Parliament 

4377. SHRI ARJUN SINGH YADAV: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the number of letters/representa-
tions/memorandum received by him from 

'. the Members of Parliament during the I~st 
six months; 

4. 

., 

(b) the number out of them which have 
been ackr\9wledged within fift .. n days; 

(c) the number out of them wtlich were 
not finally replied to; and 

(d) the reasons for not lICknowIecIging 
within fifteen days and not sending final reply 
within three months? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI OX THARADEVI 
SIDDHARTHA): (a) 1810 such communica-
tions were received during the period from 
26.6.91 to 20.3.92. 

(b) 1389 

(c) and (d). The information is being 
collected and will be paid on the table of the 
House. 

Passenger Facilities at Stations of U.P. 

4378. SHRI RAM LAKHAN SINGH 
YADAV: 

SHRI HARIKEWAL PRASAD: 
SHRI P.M. SAYEED: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether passenger facilities at the 
main stations of Jaunpur, Salempur and 
adjoining station on Bhatni-Varanasi section 
and Amroha in Uttar Pradesh are inade-
quate; and 

(b) if so, the action being contemplated 
to improve these facilities? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) No, Sir. 

(b) Does not arise. 

[English] 

Luggage Charges 

4379. SHRISHRAVAN KUMAR PATEL: 
WiUthe Minister of RAILWAYS be pleased to 
state: 

(a) whether his Ministry had announced 
an increase of 30% in luggage charges as 
compared to the parcel rates to take effect 
from January 16,1992; 

(b) if 90, whMher the passengers travel-
ling in lower class are allowed less quantity 
of luggage free of charge, if so, the details in 
this regard; and 

(c) the reasons tor such decision in 
particular and the hike in general? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAl-' 
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been fixed at 300/0 higher than the General 
Parcel rates with effect from 16.1.1992 as 
against 10% earlier. The increase is ap-
proximately 18%. 

(b) There is no reduction in the free 
allowance on luggage for any class because 
of the hike in luggage rate. 

(c) The luggage rate has been increased 
in order to discourage booking of merchan-
dise as luggage and thereby taking away the 
limited space available in brakevans for 
stacking personal luggage of passengers. 

Sakrl-Hasanpur Rail Line 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) No, Sir. 

(b) Does not arise. 

(c) Constraint of resources. However, 
certain traffic facility works have been taken 
up on the section. 

EleCtrification of Bandel-Katwa Section 

4382. DR. SUDHIR RAY: Will the Min-
ister of RAILWAYS be pleased to state: 

(a) whether there is any proposal for 
4380. SHRI BHOGENDRA JHA : Will electrification of the Bandel-Katwa Section 

the Minister of RAILWAYS be pleased to of Eastern Railway; 
state: 

(a) the progress made so far in the 
construction of Sakri-Hasanpur new railway 
line; and 

(b) the steps being taken for its early 
completion and the time by which it is likely 
to be completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) This is not an approved 
work. 

(b) Does not arise. 

Doubling of Bandel-Katwa line 

4381. DR. SUDHIR RAY: Will the Min-
ister of RAILWAYS be pleased to state: 

(a) whether there is any proposal for 
doubling the rail line between Bandel and 
Katwa of Eastern Railway; 

(b) if so, the time frame within which It is 
proposed to be completed; and 

(b) if so. the time by which construction 
work is likely to be completed; and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE ~ 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) A proposal for taking up 
electrification of the Bendel-Katwa section 
has been sent to the Planning Commission 
for their approval. 

(b) and (c). The time schedule will be 
decided on receipt of approval of Planning 
Commission. 

Manufacture of Medldnn by Bogus 
Companies 

4383. SHRI HARI KEWAL PRASAD: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether unlicensed bogus c:ompa-
. nies are also manufacturing medicines; and 

(b) if so, the number of such companies 
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unearthed during the last two years? and Child Development has no proposal to 
introduce a National Award for Women in 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 

, SIDDHARTHA): (a) and (b). The manufac-
ture of Drugs without a valid Licence is an 
offence under Section 18 (c) of the Drugs & 
Cosmetics Act, 1940. If any person/com-
pany is found manufacturing drug without a 
licence, action is taken by the State Ucens-
~g Authority under the provisions of the 
Drugs & Cosmetics Act, 1940 and Rules 
thereunder. Appropriate action is taken 
wherever an instance of unlicensed com-
pany manufacturing drugs comes to light. 

National Aw ... d for Women in Public 
Sector undertakings 

4384. DR. C. SILVERA: Will the Minis-
terof HUMAN RESOURCE DEVELGPMENT 
be pleased to state: 

(a) whether the Government propose to 
introduce a National Award for Women in 
public sector undertakings; 

(b) if so, the details thereof; 

(c) whether any criteria has been laid 
down for selection of women recipients; 

(d) if so, the details thereof; 

(e) whether the Government have any 
other programme to encourage women en-
trepreneurs; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTER OF HUMAN RESOURCES 
DEVELOPMENT DEPARTMENTS OF 
YOUTH AFFAIRS AND SPORTS AND THE 
DEPARTMENT OF WOMEN AND CHILD 
DEVELOPMENT (KUMARI MAMATA BAN-
ERJEE): (a) to (d). The Departmentof Women 

Public Sector undertakings. 

(e) and (f). The Department of Women 
& Child Development is implementing a 
Scheme for setting up of Women's Develop-
ment Corporations. One of the functions of 
the Corporations is to develop entrepre-
neurship amongst women. 

The Office of the Development Com-
missioner (Small Scale Industries) also 
conducts training courses for the develop-
ment of women entrepreneurs, identification 
of export markets, export procedures, docu-
mentation etc. The Small Industry Develop-
ment Bank of India has introduced "Mahila 
Udyog Nidhi Scheme" which provides equity 
assistance to provides machinery to women 
entrepreneure at concessional rates on hire 
purchase basis. 

Family Planning Award by U.S.A. 

4385. DR. C. SILVERA: Will the Minis-
ter of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether the Population Crisis Com-
mittee of U.S.A. has awarded first prize to 
India for spreading the message of family 
planning among its people since early eight-
ies; 

(b) if so, the details thereof; and 

(c) the details of steps taken to ensure 
that the tempo of voluntary family planning 
drive launched in the country remains high in 
future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI O.K. DEVI 
SIDDHARTHA):(a) and (b). As perthe Press 
Report (The Times of India dated 31 st Janu-
ary,1992, and Hindustan Times dated 5th 



-1St IH7I'hmAns1W1S MARCH 25. 1992 
Februaty. 1992) India and four other coun- (b) if SO. the facts thereof; 
triEi's namely. Thailand. Colombia. Morocco 
and Kenya have been commended by the 
Population Crises Committee. which is a 
non-Governrnental organised based in the 
USA. for spreading the message of family 
planning amongst their people in an effec-
tive manner since the early eighties. No 
formal intimation has. however. been re-
ceived till date. 

(c) (i) The Department of Family Wel-
fare has formulated in close consultation 
with the State Governments and Union Ter-
ritories Administration. an Action Plan to 
impart a new thrust and dynamism to the 
Family Planning Programme in the country. 
This Action Plan is being operationalised. 

(ii)A Committee of the National Devel-
opment Council has been constituted to go 
into all aspects of the population control 
policies and strategies and make appropri-
ate recommendations for formulating a Na-
tional Population Policy and designing suit-
able strategies and interventions for imple-
mentation of the population control pro-
grammes on a holistic and multi-sectoral 
basis. 

(iii) Population control has been identi-
fied as one of the thrust areas during the 
Eighth Five Year Plan. 

[Translation] 

eradication of Malaria and Kalaazar 

4386. SHRI RAM VILAS PASWAN: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether attention of the Govern-
ment has been drawn to the news-item 
captioned "Malaria Se Her Minute Do 
Bachche Marte hain" appearing in the 
'Navbharat Times' dated January 24. 
1992; 

(c) the areas which are more suscep-
tible to malaria and the number of persons 
died of malaria during the year 1990-91 ; and 

(d) whether the government have for-
mulated any plan to eradicate dreadful dis-
eases like malaria and Kalazar: 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) and (b). The Govern-
ment has seen the news-item captioned 
Malaria Se Her Minute Do Bachche Marte 
hain" appearing in the Navbharat Times dated 
Jan. 24, 1992". The news-item is based on 
a WHO report relating to over all situation in 
the world. The WHO has stated that 2 
children die due to Malaria in the entire world 
mostly in Africa and South of Sahara. 

(c) As per the information available in 
the forest areas predominantly inhabited by 
the tribal population in North Eastern States, 
project areas are more susceptible to Ma-
laria. During 1990 there were a total of 348 
deaths in India due to Malaria as per reports 
received from the State!U. T. Health Authori-
ties. 1991, 86 deaths (Provisional) have 
been reported due to Malaria. 

(d) Malaria - The modified plan of op-
eration under National Malaria Pradication 
Programme was launched in 19n with the 
following steps:-

Selective judicious residual insec-
ticidal spray with appropriate in-
secticide. 

Fortnightly surveillance for detec-
tion and treatment of cases. 

Bio-environmental control methods 
through minor engineering modifi-
cation in rural areas and anti-larval 



453 Writkln AnSwefS CHAITRAS, 1914 (SAKA) Wlflten AnswefS 454 

fish and environmenta' manage-
ment in urban areas. 

Intensification of special inputs in 
highly malarious areas with em-
phasis on personal protection 
measures, community involvement 
through health education etc. 

Besides this the Government of India 
has initiated an exercise of malarid!tenic 

"- stratification based on certain patent para-
meters in the states of Karnataka, Gujarat, 
Maharashtra and Rajasthan. This exercise 
has been completed in Karnataka and action 
plan has been prepared and is under imple-
mentation. Other step being proposed is 
intensified malaria control campaign in worse 
affected areas Le. tribal areas. 

Ka/a-azar - Specific action plans have 
been prepared in consultation with the con-
cerned State Governments with the follow-
ing strategies:-

Systemattc case detection and 
tr.eatment of all patients with drugs 
like sodium Stibo Gluconante, 
Pentamidine etc. 

Interruption of transmission through 
vector control by undertaking re-
sidual insecticidal spraying in af-
fected areas with two rounds of 
DDT. 

Improvement of general sanitation 
in and around the house to elimi-
nate breeding ground or sandfly, 
the vector for Kala-azar. 

Intensification of health education 
activities for disease. 

Prevention 

Training of medical and para-madi-

cal personne' in the diagnosis and 
treatment of Kala-azar cases. 

Sch.",.. to Check Death Rat. Among 
Infanta and Mother. 

4387. SHRI RAM VILAS PASWAN: W:II 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

'(a) whether the Government propose to 
introduce any health scheme in the country 
to check death rate among infants and moth-
ers at the time of delivery; 

(b) whether the Government have intro-
duced any scheme to check malnutrition 
among the children belonging to weaker 
sections; 

(c) if so, the details of those schemes; 
and 

(d) the names of the Government De-
partmentslOrganisations associated with the 
implementation of those schemes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND R\MIL Y 
WELFARE (SHRIMATI OK THARADEVI 
SIDDHARTHA): (a) to (d). Ministry of Health 
and Family Welfare have been implement-
ing several programmes for bringing down 
infant and maternal mortality rate in the 
country. The major initiatives/programmes 
Include: 

(A) 

(B) 

Universal Immunization Pro-
gramme: to protect infants against 
poliomyelitis, tetanus, diphtheria, 
whooping cough, Tuberculosis and 
measles and pregnant women 
against tetanus. 

Oral Rehydration Therapy Pro-
gramme: for controlling deaths due 
to dehydration caused by diarrhoea 
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among children upto the age of 5 
years. 

(C) Prophylaxis Schems against nutri-
tional anaemia among mothers and 
children and prophylaxis against 
blindness among children due to 
vitamin 'A' deficiency. 

Integrated Child Development Services 
Schemes Balwadi Nutrition Programme, 
Wheat-based Nutrition Programme and the 
Creches scheme are the schemes being 
implemented by the Ministry of Human 
Resources Development to .check malnutri-
tion among .children belonging to weaker 
sections. 

All the schemes are, however being 
implemented by the State Governments and 
U.T. administrations. 

Superfast Train between Sahlbganj and 
Ranchl' 

4388. SHRI SIMON MARANDI: Will the 
Minister of RAILWAYS be pleased to state: 

(aAwhetherthe Government propose to 
introduce a superfast train between Sa-
hibganj and Ranchi to facilitate the passen-
gers of Adivasi area of Bihar; 

(b) if so, the time by which it is likely to 
be introduced; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) No, Sir. 

(b) Does not arise. 

(c) Due to operational & resource con-
straints and lack of commercial justification. 

SIImlnat on Environment 

4389. SHRI SIMON MARANDI: Will the 
Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the Government propose to 
organise a seminar on environmental pro-
tection from use of petroleum products and 
coal; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS. (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) No, Sir. 

(b) Does not arise. 

Plantation Programme. In Orissa 

4390. SHRI SRIKANTA JENA: Will the 
Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) the details of the various plantation 
programmes being implemented in Orissa, 
district-wise; and 

(b) the number of plants planted during 
each of the last three years and number of 
plants survived, district-wise and year-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MIN ISTER OF STATE IN THE MINIS-
TRY OF LAW. JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): <a) and (b) Affores-
tation and tree planting activities are being 
carried out in all the district of Orissa under 
various State Plan and Centrally Sponsored 
Schemes like:-
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(1) SIDA assisted Social Forestry 
Project. 

(2) Afforestation and Soil Conversa-
tion in the Catchment Areas of 
Rengali, Mandira and Machakund 
Projects(R. V. P) 

(3) Integrated Watershed Develop-
ment Projects in Ganjam and Phul-
bani districts (WB aided) 

(4) Indo-Danish Comprehensive Wa-
tershed Development Project in 
Koraput District. 

(5) Soil Conservation in Hirakud Catch-
ment. 

(6) 

(7) 

Soil Conservation in Machkundl 
Silaru Catchment. 

Fuelwood/Fodder Projects 

1988-89 1989-90 

Seedlings Seedings 

2 3 

Targets 3000 1600 

Achievements 2762 1686 

District-wise suedal rate studies for the 
past three years have not been carried out. 
However, field level monitoring is done on a 
regular basis by the State Government 
Agencies. 

Scheme. 

(8) Minor Forest Produce Scheme. 

(9) People's Nurseries Scheme. 

(10) Seed Development Scheme. 

(11 ) Integrated Wasteland Development 
Projects Scheme. 

(12) Grants-in-aid Scheme for Volun-
tary Agencies 

(13) Drought Prone Areas Programme 

(14) Jawahar Rozgar Yojana. 

The overall targets and achieve-
ments, including the number of seedlings 
planted, in Orissa during each of the last 
three years is as given below:-

(Seedlings in Lakhs) 

(Area in Hectares) 

1990-91' 

Seedlings distri- Area 
bution (for planting (public lands 
on private lands) including forest 

lands) 

4 5 

1575 39750 

192 58402 

·With effect from 1990-91 targets are 
being set on two paramenters i.e. Seedling 
distribution for planting on private lands and 
Area coverage for Public lands including 
forest lands. 
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Rate of School Drop-Out. among Girt. 

4391. SHRI GIRDHARI LAL BHAR-
GAVA: Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the rate of school drop-outs 
is very high among girls; 

(b) it so, the details thereof and reasons 
therefor during last three years, State-wise; 

(c) whether the Government of Rajast-
han has set a proposal to provide Central 
assistance to implement' Attendance Schol-
arship Scheme' in desert and tribal domi-
nated areas of the State in this regard; 

(d) it so, the amount of assistance pro-
vided for the scheme during the current 
financial year; and 

(e) if not, the reasons therefor? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). According to th6 latest 
information available the drop-out rate in 
classes I-VIII during the years 1985-86, 1986-
87 and 1987-88 is given in the statement 
attached. Some of the main reasons for girls 
dropping out of school are: 

(i) They are required to work to com-
plement the family income or other-
wise assist their parents. 

(ii) Reluctance of parents to send girls 
to schools. 

(iii) Curriculum is not related to the 
local needs. 

(c) This Deptt. IS not aware of any such 
proposal. 

(d) and (e). Does not anse. 

STATEMENT 

Drop-out Rates for Girls in Classes 1- VII! 

StateAlt.'s 1985-86 1986-87 1987-88 

Andhra Pradesh 80.08 85.14 77.01 

Assam 70.96 73.20 74.45 

Bihar 85.90 84.68 84.19 

Gujarat 72.96 67.90 67.69 

Haryana 52.50 48.30 48.22 

Himachal Pradesh 39.35 31.04 34.42 

Jammu & Kashmir 63.64 57.37 58.51 

Kamataka 78.29 n.60 72.07 
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StateAlt.'s 1985-86 1986-87 1987·88 

Kerala 15.66 18.32 15.00 

Madhya Pradesh 67.46 69.79 66.65 

Maharashtra 73.35 72.15 68.01 

Manipur n.89 80.51 87.86 

Meghalaya 69.45 86.87 61.61 

Nagaland 56.82 79.21 55.13 

Orissa 69.65 74.05 71.25 

Punjab 69.27 67.73 67.26 

Rajasthan 71.20 69.83 76.82 

Sikkim 73.57 65.37 60.11 

Tamil Nadu 58.72 55.23 53.14 

Tripura 65.50 71.30 75.96 

Uttar Pradesh 66.70 64.20 63.34 

West Bengal 74.46 79.57 76.91 

A& Nisland 41.66 41.27 39.59 

Arunachal Pradesh 79.15 75.53 75.91 

Chandigarh 23.42 16.27 13.01 

0& N Haveli 81.73 75.00 70.52 

Delhi 35.68 30.06 24.20 

Goa Daman & Diu 42.00 32.81 

Lakshadweep 40.81 46.94 56.82 

Mizoram 40.82 n.08 42.49 
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Stat9lUt. 's 1985-86 1986-87 1987-88 

Pondicherry 33.64 

India 70.04 

"Goa 

Daman & Diu 

For Class I to to VIII 

Drop-out rates at Middle 
State during the year 

[ Translation1 

New Train Between Deihl and Auran-
gabad 

4392. SHRI YASHWANTRAO PATlL: 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) whether the Manmad-Aurangabad 
railway line has completely been converted 
into broad gauge; 

(b) if so, the names of new trains likely 
to be introduced on this route; 

(c) whether the Government propose to 
intioduce a new train between Delhi and 
Aurangabad for promotion of tourism; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
UKARJUN): (a) Yes, Sir. 

(b) The following Broad Gauge services 
have already been introduced/extended on 

24.29 31.52 

70.16 67.55 

27.63 

27.97 

= Enrolment in Calls I Preceding 7 years -
Enrolment in Class VIII during the year X 100 
Enrolment in class I preceding 7 years. 

Aurangabad-Manmad-Daund-Pune-Bom-
bay section:-

I. Aurangabad-Manmad-Bombay 
3ection:- 1351/1352 Bombay-
Aurangabad PassengerlExpress. 

II. Aurangabad-Manmad-Daund-
Pune Section:- 132111322 Puna-
Manmadpassenger and 160311604 
Daund-Manmad Passenger trains 
have been extended upto Auran-
gabad. 

(c) No, Sir. 

(d) Does not arise. 

(e) Operational and resource con-
straints. 

Construction of Tunnel on Roh. 
Dasgaon 

4393. SHRI YASHWANTRAO PATIl: 
Will the Minister of RAILWAYS be pleased 
to state: 

<a) whether the work on the tunnel being 
constructed on Roha-Dasgaon by Konkan 
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Railway division has been suspended by the 
Government; 

(b) if so, the reasons therefor; and 

(c) the time by which the Government 
propose to accord its approval for con-
struding the said tunnel? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL· 
lIKARJUN): (a) There is no tunnel 
between Roha-Dasgaon Sedion of the 
Konkan Railway 

(b) and (c). Do not arise. 

District-level Committees to Check 
Pollution 

4394. SHRI YASHWANTRAO PATlL: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether the Government have con· 
stituted district..Jevel Committee to check air 
and water pollution; 

(b) if so, the district-wise number of such 
Committees constituted so far; 

(c) the details of recommendations made 
by these Committees; and 

(d) the steps taken by the Government 
to implement these recommendations? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARlIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTtCE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGAlAM): (a) and (b). District 
level committees have been formed in all the 
States for crisis management in case of 
chemical accidents. These committees are 
required to· take preventive measures and 
manage the crisis situation in the event of an 

accident. These committees are not directly 
concerned with air & water pollution. 

(c) and (d). Do not arise. 

(English] 

Additional facilities for SUburban 
Services 

4395. SHRI RAM NAIK: Will the Minis-
ter of RAILWAYS be pleased to state: 

(a) the surplus amount generated by the 
Suburban Railways (CR & WR) during the 
last three years; 

(b) whether these suburban services 
are subsidised; 

(c) whether additional facilities are pro-
posed to be provided on these Railways; 

(d) if so, the details thereof; and 

(e) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAl-
lIKARJUN): (a) Suburban Railways in 
Bombay sustained a Joss of Rs. 36.26 crores 
during the last three years i.e. 1988-89. 
1989-90 and 1990-91. 

(b) and (c). Yes, Sir. 

(d) (i) Provision for additional pair of 
lines between Bandra and Andheri (7.2 Kms.) 

(ii) laying of double Jine eledrified track 
between Mankhurd and Belapur (18 Kms:). 

(iii) To improve the safety of suburban 
commuters. a system of Auxiliary Warning 
on EMU trains is being introduced on Central 
Railway. 

(e) Does not arise. 
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FIImlly PlaMlng Centre. In U. P. (b) the number of persons undergone 

4396. SHRI SHASHI PRAKASH: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the numberoffamily planning centres 
at present in Uttar Pradesh and the annual 
expenditure incurred by the Government 
thereon. district-wise; arid 

family planning operation in each district 
during 1990-91 and 1991-92 till date? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI OK THARADEVI 
SIDDHARTHA): (a) The information is being 
collected. 

(b) A statement is enclosed. 

STATEMENT 

District wise Number of Pe/Sons undergone Family Planning Operation. 

S.No. District Operations (Sterilisation) 

1990-91 1991-92 (upto Feb. 92) 

1. Agra 8673 7871 

2. A1igarh 3720 4126 

3. Etah 9004 4057 

4. Firozabad 5080 2099 

5. Manipuri 5486 4252 

6. Mathura 2336 2789 

7. Allahabad 12631 13141 

8. _ Pratapgarh 5459 6133 

9. Fatehpur 4062 4834 

10. Bareilly 8368 5543 

11. Badaun 3455 3827 

12. Pilibhit 1845 2961 

13. Shahjahanpur 3560 4421 

14. Banda 8816 3697 
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S.No. Distric1 Operations (Sterilisation) 

1990-91 1991-92 (upto Feb. 92) 

15. Hamirpur 6862 7732 

16. Jalaun 3983 5090 

17. Jhansi 4252 8134 

18. Lalitpur 3162 2490 

19. Bahraich 10778 3100 

20. Barabanki 9432 3555 

21. Faizabad 3687 4080 

22. Gonda 13343 3192 

23. Sultanpur 4712 3628 

24. Chamali 2449 2510 

25. Dehradun 4211 2762 

26. Paurigarhwal 3049 2762 

27. Tehrigarhwal 2787 1697 

28. Uttarkashi 904 309 

29. Azamgarh 4026 3837 

30. Basti 8949 6171 

31. Dearia 14427 11857 

32. Gorakhpur 8979 7007 

33. Maharajganj 6260 4518 

34. Mau 2231 3407 

35. Sidharthanager 2311 1798 
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S.No. District Operations (Sterilisation) 

1990-91 1991-92 (upto Feb. 92) 

36. Etawah 4711 4371 

37. Farrukhabad 13094 5771 

38. Kanpur (Nagar) 7447 6839 

39. Kanpur (Oehal) 7943 6932 

40. Almora 5442 3910 

41. Nainital 7782 6700 

42. Pithoragarh 3505 2750 

43. Hardoi 6581 8109 

44. Khen 5520 4125 

45. Lucknow 11314 8162 

46. Raibareli 11509 2488 

47. ' Sitapur 4871 3643 

48. Unnao 22281 3528 

49. Bulandsaher 5776 3904 

50. Ghaziabad 6135 6803 

51. Haridwar 2167 1740 

52. Meerut 15745 8074 

53. Muzaffernager 10757 7065 

54. Saharanpur 6020 4430 

55. Bijnore 6808 4253 

56. Moradabad 14350 3943 

.. _---
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S.No. District 

.. 57 . Rampur 

58. Ballia 

59. Ghazipur 

yo. Jaunpur 

~ 

j 
; 

61. Mirzapur 

62. Sonbhadra 

63. Varanasi 

Total: 

Rajdhanl Express from New Deihl to 
Southern States 

4397. SHRI KODIKKUNIL SURESH: 
SHRI K. RAMAMURTHEE 

TINDIVANAM: 
PRO. K. V. THOMAS: 

Will the MiQister of RAILWAYS be 
pleased to state: 

(a) whether lhere is any proposal to 
introduce Rajdhani Express form Delhi to 
Capitals of Southern States; 

(b) if so, the time by which it is likely to 
be introduced; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
UKARJUN): (a) to (c). It is proposed to 
introduce a weekly Rajdhani Express be-
tween New Delhi and Secunderabadl Ban-

Operations ($terilisation) 

1990-91 1991-92 (upto Feb. 92) 

5582 2933 

5221 4420 

4874 5119 

10968 11136 

4394 5592 

3918 4684 

18241 13603 

4,39,245 3,14,548 

galore during the year 1992-93. Based on 
the patronage of this train, introduction of 
similar train between New Delhi and Ma-
drasfTrivandrum will be considered, depend-
ing upon the availability of special type of 
coaches and other inputs. 

[ Translation} 

Tenth World Book Fair 

4398. SHRI BRAHMAN AND MANDAL: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMEN,T be pleased to state: 

(a) the number of persons who visited 
the. Tenth World Book Fair from 2.2.1992 to 
9.2.1992 held in Delhi; 

(b) if total turnover in the fair; 

(c) the comparative figures of the visi-
tors of the Eighth and Ninth Fairs held in the 
past alongwith the figures of the turnover; 
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(d) the reasons for decline in the num-

ber of visitors this year as compared to 
earlier fairs; 

(e) whether Hindi has been neglected in 
this World Book Fair; and 

(f) if S'O, the reasons therefor? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARUN 
SINGH): (a) According to the Trade Fair 
Authority of India 1,71,257 entry tickets 
were sold during the World Book Fairfrom 1-
9, February, 1992. In addition, the Trust had 
issued 8000 multiple entry passes and li-
brarians, academics etc. were allowed entry 
against invitation letters. 

(b) According to the information given 
by the participants, books worth Rs.3.25 
crores were sold. 

(c) The number of entry tickets sold 
during the 9th and the 8th World Book Fair 
were 1,17,133 and 1,69,455 respectively. 
The comparative figures for the turnover are 
not available because Trust was not able to 
collect this information from the participants. 

(d) The number of visitors have not 
declined in the Tenth New Delhi World Book 
Fair held this year. On the contrary, the~e 
has been an increase as rom pared to earlier 
fairs. 

(e) and (f). No. Sir. Hindi has not been 
neglected in the 10th New Delhi World Book 
Fair. Whereas only 73 and 101 participants 
dealing in Hindi books participated in the 8th 
and 9th World Book Fairs respectively, the 
number of partiCipants went up to 164 in the 
10th New Delhi World Book Fair: Moreover, 
the participants dealing in Hindi books were 
allotted space in the "Hall of Nations· which 
is the most prestigious hall in Pragati Maidan. 
They were also provided new exhibition 
eqUipment and allowed 50% concession in 
the rental. 

Manufacturing of CoachesIWagons In 
Jamalpur locomotive Workshop 

4399. SHRI BRAHMANAND MANDAL: 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) the total number of coaches and 
wagons required by the Railways each year; 

(b) the sources from where this require-
ment is being met; 

(c) the steps being taken for the mod-
ernisation of Jamalpur Locomotive Work-
shop in view of the phasing out of the steam 
locomotives by the next decade; and 

(d) whether the Government propose to 
undertake the manufacturing of rail coaches 
and wagons at Jamalpur Locomotive Work-
shop, in view of the shortage of rail roaches 
and wagons in the country, for which infra-
structure is available there? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) Requirements in the Eight:i 
Five Year Plan have been projected at about 
21,960 coaches and 1,50,000 wagons. 

(b) Coaches from Integral Coach Fac-
tory, Madras and Rail Coach Factory at 
Kapurthala, both in the railway sector: and 
B,harat Earth Moves Ltd., and Jessops both 
Public Sector Undertakings; and wagons 
from wagon building units both in the private 
and public sectors. 

(c) Modernisation of Jamalpur work.-
shop has been taken up and with phasing 
out of steam locomotives, the capacity in the 
shop would be increasingly used for periodic 
overhaul of diesel locomotives. 

(d) No, Sir. 
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Withdrawal of Ration Rice Subsidy 

4400. SHRI KODIKKUNIL SURESH: 
Will the Minister of FOOD. be pleased to 
state: 

(a) whether the Government have with-
drawn the subsidy in rice supplied through 
ration shops: and 

(b) if so, the reasons therefor; 

(c) the estimated amountto be saved by 
this withdrawal; 

(d) whether the Government propose to 
continue subsidy in rationed rice to some 
poor States like Kerala; and 

(e) if not. the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI)' (a) No, Sir. 

(b) and (c). Do not arise. 

(d) and (e). There is no proposal to 
change the existing policy. 

[Trans/ation] 

New Train between Ahmedabad and 
Bombay 

4401. SHRI RA TILAL VARMA: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether a demand has been made 
to introduce a new train between Ahme-
dabad and Bombay; and 

(b) if so, the reaction ofthe Government 
thereto? 

THE MINISTER OF STATE IN THE 

MINISTRY OF RAILWAYS (SHRI MAL-
lIKARJUN): (a) Yes, Sir. 

(b) Examined but not found feasible at 
present. 

[Eng/ish] 

Opening of Degree College and Poly-
technics in Delhi 

440Z. SHRI DHARAMPAL SINGH 
MALIK: Will the Minister of HUMAN RE-
SOURCE DE\lELOPMENT be pleased to 
state: 

(a) whether the Government propose to 
open a degree college and polytechnics in 
Najafgarh area in Delhi during 1991-92; 

(b) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) No, Sir. 

(b) Does not arise. 

(e) According to the· information fur-
nished by Delhi Administration, the existing 
polytechnics in Delhi also cater to the needs 
of the Najafgarh area. Delhi Administration 
is exploring the feasibility of opening a Degree 
College in Najafgarh during the year 1992-
93. 

Talcher-Sambalpur line 

4403. SHRI GOPI NATH GAJAPA-
THI: 

SHRIARJUN CHARAN SETHI: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) the progress made so far in con-
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struction of Talcher-Sambalpur railway line 
in Orissa; 

(b) the funds earmarked for that line 
during 1992-93 financial year; and 

(c) when the project is likely to be com-
pleted and opened for traffic? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWA.YS (SHRI MAL-
UKARJUN): (a) 25% upto 12191. 

(b) Rs. 20.00 crores. 

(c) The expected date of completion is 
3/94. 

Epidemics in Tribal Areas 

4404. SHRI BHAGEY GOBARDHAN: 
SHRI RABI RAY: 

Wilt the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether the Government have in- _ 
quired into the causes of the recent outbreak 
of epidemics in tribal areas of Andhra 
Pradesh, Madhya Pradesh and Orissa; 

(b) if so, the outcome thereof; and 

(c) the action taken or proposed to be 
taken by the Government for prevention of 
such epidemics in future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRJMATI D.K. THARADEVI 
SIDDHARTHA): (a) and (b). Yes, Sir. The 
recent Outbreaks or epidemics in tribal ar-
eas of Andhra Pradesh, Madhya Pradesh 
and Orissa were investigated by teams of 
experts from _ National Institute of Communi-
cable Diseases and Indian Council of Medi-
cal Research. In most of the cases the 
outbreak of gastroenteritis and cholera epi-

demic were found to have been caused by 
contamination of drinking water sources. 
Flooding of sludging of garbage/excreta, poor 
socio-economic conditions, lack of personal 
hygiene and insufficient health education 
further aggravated the problem. 

(c) Health being a State subject, it is for 
the State Governments to take appropriate 
action to prevent such epidem ics. However, 
whenever the technical teams from National 
Institute of Communicable Diseases/Indian 
Council of Medical Research visited the af-
fected areas, they have made suitable sug- -
gestions/recommendations to the local 
Health Authorities regarding necessary pre-
ventive measures to be t~ken. 

Quota of Berths at Pathankot 

4405 SHRI D.O. KHANORIA: Will the 
Minister of RAIL WAYS be pleased to state: 

(a) whether the Government propose to 
allot quota of berths at Pathankot in all trains 
running via Pathankot; 

(b) if so, the details thereof: and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) and (b) Reservation quotas 
have lilready been allotted at Pathankot in 
trains having reserved accommodation and 
provided stoppage at this station. 

(c) Does not arise. 

[ Translation] 

Damage to Railway Property 

4406. SHRI RAJENDRA KUMAR 
SHARMA: Will the Minister of RAILWAYS 
be pleased to state: 
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(a) the details of damage caused by (1 ) Escorting of important trains by 
anti-social elements to railway property during Govemment Railway Police. 
the last three moths, zone-wise 

(b) the number of persons found re-
sponsible therefor and the action taken 
against them: and 

(c) the measures taken to protect rail-
. way property? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) Zone-wise details of dam-
age done by anti-social elements to Railway 
Property during the three months Nov. '91, 
Dec. '91, and Jan. '92 are given below:-

Zonal Railways Amount 
(Rs. inLakhs) 

Central 8.05 

Eastern 1.50 

Northern 0.69 

North Eastern 0.01 

Northeast Frontier Nil 

Southern 0.78 

Sourth Central 39.45 

South Eastern Nil 

Western 1.00 

(b) This is primarily the concern of re-
spective State Governments whose agen-
cies are required to register and investigate 
such offences and bring the culprits to book. 

(cl Following measures are taken to 
protect railway property from the activities of 
anti-social elements; 

(2) Guarding of vulnerable points and 
vital installations. 

. (3) Track patrolling. 

(4) Piloting of trains in areas where the 
situation is very bad. 

(5) Checking of empty rakes before 
being placed at platforms. 

(6) Deployment of sniffer dogs to de-
tect explosives. 

(7) Random checking of luggage of 
passengers. 

(8) Close co-ordination between Rail-
ways and Police authorities. 

Development of Bayana Junction 

4407. SHRIMATI KRISHENDRA KAUR: 
Will the Ministerof RAilWAYS be pleased to 
state: 

(a) whether 8ayana Junction in West· 
ern Railway have not been fully developed: 

(b) the year-wise amount allocated for 
the development of this station during the 
last three years; and 

(e) the tolal amount spent so far in this 
regard: and 

(d) the details of the future plan for the 
development of this station? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) 8ayana junction Railway 
Station is fully developed 

(b) The yearwise amollnt allocated for 
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the development of Bayana In. during the Society, which is managing the Mahatma 
last three years is as under:- Gandhi Institute of Medical Sciences, Sew-

Year Allocation 
(Fig. in lakh of Rs) 

-~----

1989-90 0.60 

1990-91 4.00 

1991-92 6.00 

(c) Rs. 0.31 lakh. 

(d) Bayana In. has already been pro-
vided with all the basic passenger amenities 
as per norms based on the volume of traffic 
dealt with. Further development, which is a 
continuous process, will be taken up when 
so warranted by growth in traffic, subject to 
availability of funds. 

[English] 

Alleged Irregularity in Admission to 
M.B.B.S. Course In Mahatma Gandhi 

Institute of Medical Sciences Sewagram 
(Wardha) 

4408. SHRI RAMCHANDRA GHAN-
GARE: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

'(a) whether any case of irregularity in 
the admission of M.B.B.S. course in the 
Mahatma Gandhi Institute of Medical Sci-
ences, Sewagram (Wardha) has come to 
the notice of the Government; 

(b) it so, the details thereof, and 

(c) the remedial steps taken in the 
matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI OK THARADEVI 
SIDDHARTHA): (a) to (e). Kasturba Health 

agram, Wardha, has informedthalthe daugh 
ter of Shri B.S. Deshmukh, Chief Adminis-
trative Officer of the Society, sought admis-
sion in M.B.B.S. Course but was not admit-
ted as she did not fulfil the requirement of 
50% marks ptescribed by the Nagpur Uni-
versity. However, she produced another 
marks sheet based on revaluation showing 
more than 60% marks secured by her. She 
was accordingly admitted. Later on, a police 
case was registered and a case was also 
filed in the Court of law by certain persons 
about the genuineness of revised marks 
sheet. It has since been established in the 
Court that the marks sheet produced later on 
was not genuine and the Society has accord-
ingly terminated the admission of Shri 
Deshmukh'sdaughter. Shri Deshmukh, who 
was placed under suspension, has since 
resigned. 

New Coaches to S.E. Railway 

4409. SHRI SUDHiR GIRl: Will the 
Minister of RAILWAYS be pleased10 state: 
the number of new coaches added to the 
South-Eastern Railway during the Seventh 
Plan Period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) Total number of 534 new 
coaches were allotted to South-Eastern 
Railway during the Seventh Plan period. Out 
0' these, 212 coaches were on additional 
account and 322 coaches were on replace-
ment account. 

Reservation in Technical Schooll 
Colleges 

4410. SHRI BRAHMAN AND MANDAL: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pteased to state: 

(a) whether the Government have is-
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sued any instructions to States for reserva-
tion of seats for backward classes in techni-
cal instituteslrolleges; and 

~ (b) if so, the details thereof; and 

(c) the names of the States, where this 
provision exists at present? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
~'NGH); (a) No, Sir. 

(b) Does not arise. 

. (c) Several States have reserved seats 
for backward classes in technical institu-
tions. Details are being rollected. 

[English] 

Performance of Indian Contingent In 
Aslad and Olympic Games 

4411. SHRI HARIN PATHAK; Will the 
, Minister of HUMAN RESOURCE DEVEL-
. OPMENT be pleased to state the details of 

measures taken for better performance of 
the Indian Contingent in the ensuing ASIAD 
and Olympic Games? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENTS OF YOUTH 
AFFAIRS AND SPORTS AND DEPART: 
MENT OF WOMEN AND CHILD DEVEL-
OPMENT) (KUMARI MAMATA BANERJEE); 
The measures taken for better performance 
of the Indian Contingent in ensuring AS lAD 
and Olympic Games includes top level roach-
ing and rompetition programmes in respect 
of both Olympic and Asian Games in identi-
fied disciplines .. These plans are finalised 
and reviewed where necessary, in close 
consultation with National Federations and 
the Indian Olympic Association. who are 
primarily responsible for the preparation and 
performance of our national teams. The 

Sports Authority of India provides necessary 
equipment, infrastructure support, and serv-
ices of foreign coaches wherever neces-
sary. 

Residential Schools In Rural Areas 

4412. SHRI HARISH NARAYAN 
PRABHU ZANTVE: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Union Government 
propose to open free Residential Schools in 
rural areas to provide education to the eco-
nomically backward children; and 

(b) if so, the details thereof? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). No, Sir. However, the 
Navodaya Vidyalaya Scheme envisages 
establishment of one Vidyalaya, on an aver-
age. In each district of the Country in orderto 
prOVide good quality modern education to 
talented children irrespective of their fami-
lies' socio-economic condition. 75% of seats 
in these fully residential schools are reserved 
for children from rural areas. So, far, 280 
such Vidyalayas have been sanctioned. 

Supply of Rice to Tribal Areas 

4413. SHRI BASU DEVACHARIA: Will 
the Minister of FOOD be pleased to state: 

(a) whether the tribals residing in inte-
grated tribal development project villages 
are supplied with rice at cheaper rates; 

(b) if so. the details thereof; and 

(c) whether the Governmel)t propose to 
extend this programme to non-integrated 
tribal development project areas in order to 
cover entire tribal population? 
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THE MINISTER OF STATE OF THE extent possible depending upon the availa-
MINISTRY OF FOOD (SHRI TARUN biJity of stocks. 
GOGOI): (a) to (c). Under a scheme being 
implemented by the Government, rice and Sale of Mustard and Vegetable 011 
wheat are issued to the State Governments! 
Union Territories for distribution at specially 
subsidised rates to the people living in areas 
covered under the Integrated Tribal Devel-
opment Project (ITDP). The current subsi-
dised end retail prices fixed for different 
varieties of rice are as follows:-

(Rs. per quintal) 

Rice (Common 352 

Rice (Fine) . 412 

Rice (Superfine) 433 

The above scheme is applicable to the 
tribal majority States also. 

Supply of Boiled Rice to Kerala 

4414. PROF. K.V. THOMAS: Will the 
Minister of FOOD be pleased to state: 

(a) whether the Government are aware 
that Keralites prefer boiled rice; 

(b) if so, whether the percentage of 
boiled rice supplied to Kerala is proposed to 
be increased; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) Yes, Sir. 

(b) and (c). The quantity of boiled rice 
supplied to Kerala for the Public Distribution 
System during 1991 was 11.051akh tonnes 
as compared to 9.87 lakh tonnes supplied 

. during 1990. The Food Corporation of India 
endeavours to meet the variety-wise prefer-
ence of rice of the State Governments to the 

4415. SHRI PRABHU DAYALKATH-
ERIA: 

SHRI RAM KRISHNA 
KUSMARIA: 

Will the Minister of HEALTH AND .. 
FAMILY WELFARE be pleased to state: 

(a) whether vegetable oil and mustard 
oil being sold at retail sale centres are being 
adulterated; 

(b) if so, the reason's therefor; and 

(c) the steps taken by the Government 
to check the adulteration? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARAPEVI 
SIDDHARTHA): (a) and (b). The implemen· 
tation of Perversion of Food Adulteration 
Act, .1954 primarily rests with the State! 
Union Territory Governments. As per the 
information received from the StateslUnion 
Territories there have been some cases of 
sale of adulterated edible vegetable oils 
including mustard oil. 

(c) The StateslUnion Territories have 
been requested from time to time to keep a 
vigil an quality of edible oils sold in the 
market. 

[ Translation] 

Coal Technologies Developed by 
Science and Technology 

4416. SHRI V. SREENIVASA PRASAD: 
Will the Minister fa ENVIRONMENT FOR-
ESTS be pleased to state: 
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(a) whether an International Conference 
on Environmentally Sound Coal Technolo-
gies was organised recently at Madras under 
the aegies of the UN Centre for Science and 
Technology Development; 

(b) if so, the details of the recommenda-
tions made at the Conference; 

(c) whether the Government have since 
considered the recommendations of the 
Conference; and 

'd) if so, the details thereof and the 
recommendations which the Government 
propose to adopt? 

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) to (d). The 
Conference has made General and specific 
recommendations on technologies which are 
environmentally friendly related to Coal 
mining, production and utilisation, develop-
ment and demonstration of technologies 
already available, pricing policy which inter-
alia would not affect the poorer section of the 
community, measures which would help in 
reclamation of mined land, economical and 
efficient use of energy, exchange of informa-
tion at National, Regional and Global level. 
These recommendations are broadly in line 
with the policies already being pursued by 
the Government in respect of clean Coal 
technologies. 

[English] 

Unauthorised Removal and Sale of 
Certain Hems from H.Q., F.e .. 

4417. SHRI VISHWANATH SHASTRI: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether some items were removed 
and sold from the Headquarters of the Fertil-
iserCorporation of India, Barakhamba Road, 
New Delhi during 1991: 

(b) whether any investigation has been 
made: 

(c) if so, the details thereof; and 

(d) the action taken or proposed to be 
taken to remedy the situation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) The 
Fertilizer Corporation of Irldia Limited (FCI) 
does not have its Headquarters at Bara-
khamba Road, New Delhi. 

(b) to (d). Do not arise. 

Benefit of Pension to Ex-Burma Pen-
sioners 

4418. DR. LAXMINARAYAN PAN-
DEYA: Will the PRIME MINISTER be pleased 
to state: 

(a) whether the various State Account-
ants- General are not giving effect·to the 
payment of revised rate of Dearness Relief 
to the Burma Government pensioners with 
effect from 1.6.87 on-wards who had been 
granted ad hocex-gratia payment of Rs. 375 
p.m; 

(b) if so, the reasons therefor; and 

(c) what action is proposed to take to 
ensure payment of such Relief as revised 
from time to time to the said Pensioners? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONN~L, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) to (c). The payment 
of Ex-Burma pensions and dearness relief 
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thereon is made on a decentralised basis 
through the respective Accountants Gen-
eral. No instance of Accounts General not 
giving effect to the payment of revised rate of 

. dearness relief to Burma pensioners have 
come to the notice of this Ministry. However, 
instructions have been issued by the Gov-
ernment on 9.3.92 reiterating the admissibil-
ity of dearness relief on Burma pensions 
w.e.f. 1 6.87 

Setting up of Industrial Foundation ana 
Research Park by I.I.T., Madras 

4420. SHRI B. DEVARAJAN: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Indian institute of T ech-
nology, Madras has proposed to set up an 
industrial foundation and research park; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMA TI 
MARGARET ALVA): (a) and (b). The infor-
mation is being collected and will be laid on 
the Table of the House. 

Pending Projects of West Bengal 

4421. SHRI ANIL BASU: Will the PRIME 
MINISTER be pleased to state: 

(a) the details of the projects of West 
Bengal pending with the Secretariat of In-
dustrial Approvals; and 

(b) the time by which these are likely to 
be cleared? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (8) and (b). A total of 59 proposals 
for setting up of industries in West Bengal 
are presently under consideration of the 
Government. The deta~s of the pending 

cases are not divulged till such time they are 
finally disposed of. 

There are specified time limits for the 
disposal of applications for grant of industrial 
approvals. All steps are taken to ensure that 
the applications are disposed of within this 
time frame. 

National Commission on Labour 

4422. SHRI.t..40HAN RAWAlE: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government had issued 
any order or directives to public sector un· 
dertakmgs to Implement the recommenda-
tions given by National CommiSSIOn on 
labour headed by P.B. Gajendragadkar: 
and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRl PABAN 
SINGH GHATOWAR): (a) and (b). The infor· 
mation is being collected and will be laid on 
the Table of the House. 

LargelMediumlSmalilTiny, Units in 
Bihar 

4423. SHRI SYED SHAHABUDDIN: Will 
the PRIME MINISTER be pleased to state: 

(a) the number of large, medium, small 
and tiny industries set up in Bihar during 
1989 and 1990; 

(b) their break-up between private and 
joint sector; and 

(c) the number of proposals for Letters 
of Intent from Bihar pending as on April 1, 
1.991 received during 1991-92 and pending 
on March 1, 19921 
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THE MINISTER OF STATE IN THE break-up between private and joint sector is 
MINISTRY OF INDUSTRY (PROF. P.J. not centrally maintained. However, the de-
KURIEN): (a) to (c). Information regarding tails of the Industrial Licenceslletters of In-
industries set up in a particular' State in tents issued during the last three years for 
different sectors of" the industry and their setting up of industries in Bihar are as under: 

Year Industrial Licence (Nos.) Letter of Intent (Nos.) 

1989 

1990 

1991 

Out of the above,S Letters of Intent in 
1989 and 1 Letter of Intent in 1990 are issued 
to the Bihar State Industrial Development 
Corporation. 129 Industrial Licence applica-
tions were pending disposal as on 1.4.91.28 
applications were received during 1991-92 
(upto 20.3.92).69 applications are pending 
as on 1.3.1992. 

No Industry Districts in Karnataka 

4424. SHRI S.B. SIDNAL: Will the 
PRIME MINISTER be pleased to state: 

(a) the names of the Districts in Karna-
taka which have been included in the List of 
'No Industry Districts' and thecriteria adopted 
for this classification: 

(b) whether there is any proposal to set 
up industrial units in these districts; 

(c) if so, the time by which these units 
are likely to be set up; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) In Karnataka only Bidar district 
has been included in the list of 'No Industry 
District'. Districts which did not have any 

5 15 

8 11 

7 

large or medium industries according to the 
District Industries Centres (DIC) action plan 
1979-80 have been identffied as 'No Indus-
try Districts'. 

(b) to (d). Industrialisation of a specific 
district/area is primarily the responsibility of 
the State Govt. The central Govt. Supple-
ments their efforts in encouraging industriali-
sation of these areas wherever possible. 

Under the new growth centre scheme, 
Karnataka has been allotted three growth 
centres, the locations of which have also 
been announced at Dharwar, Hassan and 
Raichur. The selected Centres would be 
provided with all basic infrastructural facili-
ties for Industrial Development. The Scheme 
would be implemented during the Eighth 
Five Year Plan period. 

[ T rans/arion] 

SeH Dependence on Space 
Technology 

4425. SHRI BHAGWAN SHANKAR 
RAWAT: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Union Government have 
formulated any time-boUnd scheme to make 
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space technology more advaced with the' either the posts of Chief Vigilance Officers 
domestic resources; are vacant or ad hoc and temporarY arrange-

ments have been made; and 
(b) if so, the details thereof; and 

(c) the time by which self-dependence 
in respect of space technology is proposed 
to be achieved? 

THE MINISTER OF STATE IN THE 
MINISTRY OF. PERSONNEL, PUBLIC 
GRIEVANCES AND PENSION (SHRIMATI 
MARGARET ALVA): (a) to (c). The Re-
search & Development efforts are a continu-
ous process towards innovation and upgra-
dation of technology. The main thrust of the 
Space Programme now is to provide for 
space segments for services relating to 

. communication and remote sensing of earth 
resources for national developmental pur-
poses. Successful indigenous development 
of operational Indian Remote Sensing (IRS) 
Satellites has already been achieved. An 
indigenous INSAT setellite is scheduled for 
launch this year. With the indigenous devel-
opment of Polar Satellite Launch Vehicle 
(PSLV) to lunch IRS class satellites and 
Geosynchronous Satellite Launch Vehicle 
(GSL V) to launch INSAT class satellites, the 
country would have attained self-depend-
ence. The total self-sufficiency is expected 
to be achiel(lKi with the above programmes 
in about 5-6 years time. 

[English] . 
Posta of Chief Vigilance Officers 

4426. SHRI ARJUN CHARAN SETHI: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the number of posts of Chief Vig-
ilance Officers in various departments/pub- . 
lic sector undertakings/nationalised banks/ 
autonomous organisations etc; 

(b) the number of departments in which 

(c) the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSION (SHRIMATI 
MARGARETALVA): (a) to (C). Information IS 

being collected and will be laid on the Table 
of the House. 

Shortage of Non-Cooking Pithead Coal 

4427. SHRI RAM NAIK: Will the Minis-
ter of COAL be pleased to state: 

(a) whether the Government are aware 
that there is shortage of non-cooking pithead 
coal during February 1992: 

(b) if so, the steps taken/proposed to 
meet the shortage: 

(c) the stock of accumulated coal with 
Coal India as on February 10. 1992; 

(d) since when this stock was accumu-
lated: 

(e) the stock released to be market 
during the last three years; and 

(f) the guidelines issued by the Govern-
ment to Coal India ltd. regarding release of 
additional stock in view of ~he availability of 
the coal in the market? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI P.A. SANGMA): 
(a) and (b). Government are not aware as of 
now of any shortage of non-cooking coal 
having occurred during February 1992. 

(c) and (d). According to Coal India 
limited, the total stock of coal with them as 
on 10.2.92 was 37.97 million tonnes. The 
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stocks have accumulated over a period of 
time. 

(e) Despatches of coal from Coal India 
Ltd. during the last three years are as under: 

(In million tonnes) 

1989-90 170.18 

1990-91 179.69 

1991-92 176.19 
(upto Feb. 92) 

(f) A decision has recently been taken to 
release twenty million tonnes of coal from 
the pithead stocks. Coal India Ltd. has been 
instructed to categories the stocks as fol-
lows: 

1. 

2. 

Stocks lying in collet'ies within 3 
Kms of railway sidings; 

Stocks lying in collieries beyond 
3 Kms of railway sidings; 

3. Pithead stocks in collieries which 
are captive to consumer points 
like Thermal Power Stations; 

4. Stocks in collieries which are 
linked only by roads. 

The stocks under category two and four 
would be trains-ported to special coal dumps 
and opened for sale. However, priority would 
be given to actual consumers, like manufac-
turers of cement, paper, textile, glass, lime, 
small industries and brick kilns etc. The sale 
price will be the price notified by the Govt. for 
a particular grade and handling charges etc. 
The grade of coal will be fixed by the Coal 
Controller. 

[ Translation] 

Construction of Religious Place. 

4428. SHRI MRUTYUNJAYA NAYAK: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to refer to the reply given on 
November 27. 1991 to usa No. 893 and 
state: 

(a) whether the information with regard 
to the construction or religious places un-
authorisedly has since been collected: 

(b) if so, the details thereof; and 

(c) if not, the reasons for delay in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY 'OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (c). The 
information is still being collected and will be 
laid on the Table of the Sabha. 

Punishment of Government Employees 

4429. SHRI RAJNA TH SONKAR SHAS-
TRI: Will the PRIME MINISTER be pleased 
to state: 

(a) the number of Government servants 
who have been punished without bringing 
home to them the evidence and to produce 
the essential witnesses for cross-examina-
tion on whose evidence the employees have 
been punished in the light of the judgement 
given by C .A. T. in the case to Jagdish Chand 
Jhamb-ATR 1990 (1) CAT 27; and 

(b) the remedial steps taken/proposed 
in this regard? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSION (SHRIMATI 
MARGARET ALVA): (a) and (b). The judge-
ment of CAT was in the context of specific 
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facts and circumstances of that case. The (d) rJJmberof Scheduled Tribes, Sched-
infromation regarding the number of Govt. uled Castes, Ex-servicemen. displaced per-
servants where cases have been decided in sons, provided with such licences sepa-
similar circumstances has not been com- rately: 
piled centrally, nor is this necessary as the 
manner in which departmental enquiries are 
to be conducted has been clearly spelt out in 
the instructions on the subject and discipli-
nary action is required to be taken by individ-
ual disciplinary authorities spread over a 
large number of Ministries/Departments and 
their field/attached offices. 

Supply of Coal to Private Parties 

4430. SHRI PIUS TIRKEY: Will the 
Minister of COAL be pleased to state: 

(a) whether licences have been issued 
to .private parties in Hazaribagh district of 
Bihar and other places by the Csrytral Coal-
fields Ltd. for converting low quality coal into 
hard-cokes; 

(b) if so, the details of these parties: 

(c) the anuat quota of coal supplied to 
them. 

(e) whether C.C.L. is going to release 
such new licences in ~uture; 

(f) if so. by what time; and 

(g) if not. the reasons therefor? 

THE MINISTE OF STATE OF THE 
MINISTRY OF COAL (SHRI P.A. SANGMA): 
(a) to (g). Licences tor setting up large coke 
ovens are issued by Ministry of Industry, 
based on merits in each case. Central Coal-
fields Ltd. (CCL) do not issued any such 
licences. As per available information, CCL 
is supplying coal on monthly basis to 26 hard 
coke units linked to it. During January-De-
cember' 91 these units were supplied 6.18 
lakh tonnes of coal against a linkage of 7.18 
lakh tonnes. A list of these units is given in 

. the statement. Information, whether they are 
owned by ~cheduled castes, scheduled 
tribes, ex-servicemen. displaced persons etc. 
is not available. 
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Allotment of DDA fIata pleased to state: 

4431. SHRI CHHEDI PASWAN: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the number of such persons who· 
have been allotted D.D.A. flats inspite of 
their own houses in Delhi; 

(b) the number of such persons who 
. have been allottlJd flats by DDA in diff~rent 

places in different names of their own family; 
and 

(c) the reasons for allotting flats to such 
persons? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHAlAM): (a) and (b). At 
the time of allotment of flats an affidavit to the 
effect that the allottee does not own a house 
in hlslher name or in the name of his/her 
dependents in Delhi is obtained. An affidavit 
has to be accepted as an affirmation of the 
truth and only if complaints are made, does 
DDA enquire into the correctness of such an 
affidavit. Details of such false affidavits 
wherein It has been conclusively proved that 
an allottee or his dependent owned a flat at 
the time when the DDA made an allotment is 
being obtained from the DDA and will be 
submitted. 

(c) N. the time of allotment the DDA has 
to accpet the affidavit fumished by the allot-
tee that he does not own a house in hisltier 
name or in the name of hisJhir dependents in 
Delhi. Therefore, the DDA does not know- . 
ingly allot flats to such persons. 

[English] 

4432. SHRI SUSHIL CHANDRA 
VERMA: Will the PRIME MINISTER be 

(a) the names of countries that have 
entered into agreements with context to the 
activities being carried out in Antarctica . 
contjnent and whether India is one of them. 

(b) the salient features of the agreement 
with regard to India; 

(c) ·the area of the continent under the 
country at present, for the purpose of explO-
ration and research; and 

(d) the main result of the studies made 
by the scientists and the special achieve-
ments made? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSION (SHRIMATI 
MARGARET ALVA): (a) The AntaricJic 
Treaty, to which 39 States are Parties (de-
tails are given in statemen-I) provides for 
freedom of scientific investigaMon and co-
operation towards that end. Co-operatlon 
between Treaty nations is formalised at 
Antarctic Treaty Consultative Meetings. 

(b) Salient features of Anta~ic Treaty 
and its recommendations are given in state-
ment-II. 

(c) Antarctic continent is open for scien-
tific research and widespread research pro-
grammes are carried out by different Con-
..... ltative Parties in diffe"!nt regions. 

(d) India has established a permanent 
station at Maitri (700 45' 39.4 "S, 11' 44' 48.-6 
ME) and asupply-cum-summerbase camp at 
Dakshin Gangotri (7Qo 05 'S, 12' 00 'E). 
Indian scientists have conducted studi~ ir 
earth sciences, atmospheric sciences 
magneto-sphere, meteorology, biolog\. 
oceanography, environmental phY8fiIOf)Y 
and engineering aspeas. Data and info~ a-
tion collected has been published in flv€ 
volumes so far. 
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The salient features of the Antarctic 
Treaty are as follows: 

The Treaty applies to an ar9as 
south of 6()t South latitude. 

Antarctica shall be used for 
peaceful purposes only. Fl'ee-
dom of scientific investigation Is 
protected and international 00-
operation will continue to thlill: 
end. 

Nuclear explosions and disposal 
of radioactive wastes are prohib-
ited. 

All State Patties shall exchange 
information and take measures 
to !urther the Treaty objectives. 

All decisions are taken in the . 
meetings of the Consultative 
Parties which are held periodi-
cally. 

The Treaty provisions are supplemented 
by a series of recommendations adopted 
through the meetings of the Consultative 
Parties. These cover a number of subjects of 
imr:x>rtance to Antardica. These relate to the 
following: 

(i) Protedion of the Antarctic envi-
ronment 

(ii) 

(iii) 

(iv) 

(v) 

(vi) 

Environmental conduct 

Environmental monitoring 

Conservation of Antardic fauna 
and flora 

New Islands 

Tourism and non-Governmental 

(vii) Uses of Antarctic ice 

(viii) Specially protected areas 

(ix) Sites of special scientific interest 

(x) HisIGric sites and monuments 
etc. 

IndU1ltrJaI Dleput. 

4433. SHRI GEORGE FERNANDES: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government have re-
ceived a fanure of conciliation Report from 
the Assistant labour Commissioner (Cen-
tran, Vijayawada regarding the industrial 
dispute between the management of MIs. 
Singarani Collieries Company Limited, 
Kothagudem, Khammam, district Andhra 
Pradesh and the Coal Mines Employees 
Unb~: 

(b) if so, the main features of the report 
and the action taken thereon; and 

(c) whether the Government propose to 
refer the dispute to arbitration? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) to (c). The indus-
trial dispute between the management of MI 
s. Singareni Collieries Company Limited. 
Kothagudem. Khammam district, Andhra 
Pradesh and the Coal Mines Employees 
Union regarding alleged illegal dismissal of 
Shri G. Seshagiri Rao has already been 
relerred for adjudication vide this Ministry's 
order No. t-220121261191-IR(C.II) dated 
4.12.1991. 
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Light RIIII SyaIiMn In Towns 

4434. SHRI GOPI NATH GAJAPATHI: 
Willth. Minist.r~ URBAN DEVELOPMENT 
be pleased to state: 

(a) whether the Govemment propose to 
introduce the light Rail System in the me-
dium towns in the rountry; and 

(b) if so. the names Of the medium towns 
" identified ano the account earmart<ed in this 

regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVElOPMENT 
(SHRI M ARUNACHALAM)' (a) Urban 
Transport i5 a State subject. Proposal:; are 
sent by the State Govts. seaking Central 
asslstanC{J in taking up transportation stud-
ies etc. No proposal has been receiVed from 
any Stat" Governm€ont tor introduction of a 
Light Rail System " any of the Medi:Jrrl 
towns in the country. 

(b) DoRS not arise. 

! Translation] 

Entrepreneur Camps 

4435 SHRI BHOGENDRA JHA: Will 
the PRIME MINISTER be pleased to state: 

(a) whether some entrepreneur camps 
were organised On 13-14 February. 1991 in 
Madhubani district and on 15-16 February, 
1991 in Darbhanga District of Bihar: and 

(b) it so, the details thereof? 

THE MINISH::R Of STATE IN THE 
MINISTRY OF INDUSTRY (PROF. F.J. 
KURIEN): (a) and (b). Yes, Sir. Motivation 
campaigns were Ofganised by the District 
Industry (..&ntres in Madhubani and 
Darbhanga Districts of Bihar In collaboration 
with Small Industries Service Institure, 

Muzaffarpur. These were intended to moti-
vate the educated unemployed youth to take 
up self employment. At the camp organised 
in Madhubani, 700 persons participated o~t 
of whom 250 persons evinced interest inset-
ting up industrial units and 150 persons were 
issued with Provisional Small Scale Indus-
tries Registration Certificates .. At the camp 
organised in Darbhanga 300 persons par-
ticipated out of whom 150 persons evinced 
i""Mest in settinR up industrial units and 75 
persons were issued with Provisional Small 
Scale Industries Registration Certificates. 

National Small Industries Corporation 
Ltd. 

• 
4436. SHRI SHIV SHARAN VERMA: 

Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Union Government have 
r:0Pducted any inQuiry regarding irregulari-
ties committed in the National Small Indus-
tries Corporation Ltd.; 

(b) it so, the details thereot; and 

(e) the action taken against the persons 
found gOilty? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) Yes. Sir. An inquiry was ron-
ducted on various allegations levelled against 
the management of National Small Indus-
tries Corporation Ltd. and those were not 
found 10 be correct. 

(b) and (c) Does not arise. 

[English1 

Kerala Plan .Expendltur. 

4437. SHRI T.J. ANJALOSE: Will the 
Minister of PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased 10 state: 
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(a) the amount of plan expenditure MINISTRY OF URBAN DEVELOPMENT 

sanctioned for Government of Kerala for (SHRI M. ARUNACHALAM): (a) to (d). The 
1991-92; information is being collected ~ w~1 be laid 

qn the Table of the Sabha. 
(b) the contribution of Kerala Govern-

ment in the Annual Plan of 1991-92; and 

<c) the amount spent by the Govern-
ment of Kerala on various schemes during 
1991-92? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R. 
BHARDWAJ): (8) The total approved An-
nual Plan 1991-92 outlay of Kerala is Rs. 807 
crores. 

(b) For Annual Plan 1991-9? of Kerala, 
the State's own resources are estimated to 
be As. 25.64 erores. 

(c) Th~ total likely plan expenditure in 
1991-92 in the State, as revealed by the 
revised outlay figures reported by the State 
Government, is Rs. 620 erores. 

Ragufarlsatlon of Unauthorised Colo-
nies In Deihl 

4438. DR. LAL BAHADUR RAWAL: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

<a) whether a large number of unauthor-
ised colonies in West Delhi, especially on 
Najafgarh Road have sprung up after 1984; 

(b) if so, the names of these colonies; 

(c) whether the Government propose to 
regularies these colonies; and 

(d) if so, the time by which these colo-
nies are to be regularised and if not, the 
reasons therefor? 

THE MINISTER OF STATE IN THE 

Programme for Development of Atomic 
Energy 

4439. SHRI AMAL DATTA: Will the 
PRIME MINISTER be pleased to state: 

(a) the main features of the programmes 
for dAvelopment of atomic energy; 

(b) whether the programmes under 
implement!ltion are proceeding in accor-
dance with the intitial plan as to time and 
cost; and 

(c) if not, the extent of deviation in both 
respects and the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY'OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSK>N (SHRIMA TI 
MARGARET ALVA>: <a> The main features 
of the atomic energy programme are to 
harness the energy of the atom for peaceful 
applications like generation of electricity, 
use of isotopes in agriculture, industry and 
medicine and in addition, carrying out re-
search and development in frontier areas of 
science and technology. 

(b) The programmes of the Department 
of Atomic Encergy are proceeding as per the 
initial plans which had laid great emphasis 
on self reliance and indigenisation. How-
ever, due to significant efforts required in the 
development of necessary infrastructure and 
technology, the programme. especially that 
relating to nuclear power has been recast 
from time to time taking into consideration 
the actual progress, prevailing constraints in 
terms of technology , embargo on equipment 
by some foreign countries, and allotment of 
financial resources. 
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(c) The 1984 Nuclear Power Profile of 
the Department of Atomic Enerty envisaged 
setting up an installed generation capacity of 
10,000 MWe of nuclear power by the turn of 
the century. Taking into account the actual 
progress in the implementation of the pr0-
gramme and constraints on the availability of 
financial resources, the proposal forthe Vllith 
Five Year Plan of the Depattment of Atomic 
Energy envisaged setting up an installed 
capacity of noo MWe by the year 2002 A.D. 
As regards the Fast Breader Reactors, which 
constitute the second stage of our nuclear 
power programme, a design for 500 MWe 
prototype reactor has been evolved and 
detailed engineering is in progress. Other 
supporting activities in the domain of R&D. 
production of heavy water and fuel are main-
tained at a level to match the projected 
needs of the revised nuclear power pro-
gramme. 

Drinking Water Problem In Konkan 
Region 

4440. SHRI SUDHIR SAWANT: Willthe 
PRIME MINISTER be pleased to state: 

(a) whether the Govemment are aware 
that Konkan region of Maharashtra is threat-
.ened by acute drinking water problem; and 

(b) if 80, the steps proposed to be taken 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY IN THE MINISTRY RURAl 
DEVELOPMENT (SHRI UTTAMBHAI H. 
PATEL): (a) and (b). There is no acute drink-
ing water problem in 4 districts (Thane, 
Raigad, Ralnagiri and Sindhudurg) of Konkan 
Region of Maharashtra as tI)e rain faU during 
monsoons of 1991 was satisfactory. How-
ever, some villages of the Region ",ay face 
scarcity of drinking water during the coming 
summer months. Necessary measures like 
construction of dug wells, bore wens, Piped 

Water Supply Schemes etc. are being imple-
mented from plan funds. 

Software Piracy 

4441. SHRI HARISH NARAYAN 
PRABHU ZANTYE: Will the PRIME MINIS-
TER be pleased to state: 

(a) whether the Governent are aware 
that software piracy is going on in the country 
in all business and governent offices; 

(b) if so, the steps taken to stop this 
piracy; 

(c) whether the domestic software 
marked is affected due to it; and 

(d) if so, thestepstakenlincentivesgiven 
to revive the domestic market? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSION (SHRIMATI 
MARGARET ALVA): (a) to (d). Software is 
protected under the Copyright Ad. 1957 as 
amended by Copyright Act, 1984. A Monitor-
ing Committee has been constituted with the 
following terms of reference:-

(i) To see that the provisions of the 
Copyright Act 80 far as software 
is concemed, are vigorously 
implemented. 

(ii) To take initiative for conducting 
studies and monitoring the status 
of use of legitimate software. 

(iii) To promote action to meet the 
needs of users as regards prices 
of popular software packages. 

In addition, following measures have 
been taken to stop software piracy:-

(i) . Major Government users have 



523 Wrllfen AnsMHS MARCH 25, 1992 Wnlfan.4nsMHs 524 
been advised (a) to advertise Cc) the cause for each such accident; 
tenders separat8ly for computer and 

• hardware and software and (b) 
to use licensed software prod- (d) the I1188SlhS taken for the safety of 
ucts. the workers in each such ooIQwy? 

(ii) Permitting the import of software 
under OGl for actuel users in-
cluding Government Depart-
ments, computer manufacturers 
and software houees registered 
with the Department of Electron-
ics for purpose of Stock and Sale. 

(iii) A non-profit company "Indian 
Federation Against Software 
Theft" (INFAST) has been set up 
with the objective to render pro-
tection against software pir~ 
to Indian and foreign software 
products. 

(iv) All States and Union Territories 
have been suggested to make 
appropriate amendments in their 
Police Acts, to empower repre-
sentatives of INFAST and Indus-
try Associations like NASSCOM 
to act as special police offICers, 
for the specific purpose of imple-
menting the relevant provisio~s 
of the Copyright Ad against soft-
ware piracy. 

4442. SHRI RAMCHANORA GAN-
GARE:WilltheMinisterofCOAlbepleased 
to state: 

(a) the number of accidents occured in 
the Collieries of Western Coalfields in 1990-
91; 

(b) the casualties in each such accident 
and the compensation paid to the aggrieved 
persons or their relatives; 

THE MINISTER OF STATE OF THE 
MINISTRYOFCOAl (SHRI P .A.'SANGMA): 
(a) to (c). There have been 14 ~ 
involving 14 fatalities during 1990-91 in 
Western Coalfields limited. Of th'" 7 were 
dueto roof/side fall and the remaining 7 were . 
due to haulage and Heavy Earth Moving 
Machinery. The compensation in each case, 
of fatality is deposited by the coal company 
with the Woft(men Compensation Commis-
sioner as per provisions of the Workmens' 
Compensation Act for payment to the next of 
kin of the decased worker. The company has 
paid a total of As. 9.62 lakhs as compensa-
tion during 1990-91, 

(d) Each accident is enquired into by the 
Intemal Safety Organisation and guidelines 
are issued outlining the safety measures to 
be undertaken to prevent such accidents, 
Besid'es, the coal companies have an An-
nual Action Plan for bringing about irnProVe-
ment in safety in mines. whIch envisages 
introduction of roof-bolt'ng system, estab-
lishment of new travelling roads and improv-
ing the existing ones, establishment of 
communication network from underground 
mines to surface and dust-suppression, 

Marutl Udyog ltd. 

4443 SHRI PROBIN DEKA: Will the 
PRIME MINISTER be pleased to state: 

(a) the names of authonsed dealers of 
Maruti in Assam as on date with the date of 
appointment and th& commercial territory; 
and 

(b) the terms and conditions prescribed 
for the appointment of authorised dealers? 
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... THE U .. ISTER OF STATE IN THE 4. Obtaining sealed bids from the 
MINISTRY OF INDUSTRY (SHRI P.K. shorIistedcond.ates,indic::amgthe 
THUNGON): (a) The authorised dealer for amount they are willing to deposit 
Maruti Vehicles in Assam is MIs. Bimal Auto with Maruti for being awarded the 
Ag8f'tO/, Guwahllli. This dealer was ap- dealership. 
pointed in April, 1983. The sales territory 
alloted to this dealer are the States of As-
sam, Meghalaya, Mizoram and Tripura. 

(b) A Statement is attached. 

STATEMENT 

The present system for appointing Maruti 
dealer-ships is as under: 

1. 

2. 

Invitation of applications on pre-
scribed forms, for cities where 
dealers are required, from aspiring 
parties through release of public 
advertisements. 

Scrutiny and evaluation of all valid 
applications on the following crite-
ria:-

(i) Availability of infrastructure/ 
land for setting up show-
room and wor1<shop. 

(ii) Locational advantage of the 
. above facilities. 

(iii) Experienceoftheapplicante 
in business (preferably inthe 
automobile industry). 

(iv) Educational/Professional 
qualifications of the appli-
cants. 

(v) Financial soundness of the 
applicants. 

3. Preparation of a shortlist of condi-
dates, after an interview, of all those 
having the basic requirements for 
the job. 

5. Award of the dealership to the high-
est bidder. 

Employment In Earthquake Affected 
Are .. 

4444. SHRI MANABENDRA SHAH: Will 
the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased 
to state: 

(a) whether the Planning Commission 
has any scheme for providing employment 
to the unemplyed youth of the earthquake 
affected districts of T ehri Garhwal and Uttar-
kashi; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R. 
BHARDWAJ): (a) and (b). Planning Com-
mission does not have any scheme for pro-
viding employment specifically to the unem-
ployed youth of the earthquake affected 
districts of T ehri Garhwal and Uttarkashi. 

Government Quarters Outside Deihl 

4445. SHRr MADAN tAL KHURANA: l 

Will the Minister of URBAN DEVElOPMENT 
be pleased to state: 

(a) the number of Government residen-
tail quarters outside Delhi, city and typewise; 

(b) the rato of number of Quarters in 
each type to number of Governant employ-
ees in each of those cities; 
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(c) whether the Govemment propose to MINISTRY OF URBAN DEVELOPMENT 
construct more quarters in those cities and in (SHRI M. ARUNACHAlAM): (a) Statement-
cities where quarters have not yet been I is annexed. 
construded; if so, the details thereof, city-
wise; 

(d) whethe there is any provision for the 
rentention of government accommodation 
at the last duty station in case no govern-
ment accommodation is available at the new 
station of posting; and 

(e) if not, whether Governent propose to 
make such a provision in the rules and if not, 
the reasons therefor? 

THE MINISTER OF STATE IN THE 

(b) the information as available is given 
in statement-II annexed. 

(c) The information as available is given 
in statement-III annexed. 

(d) and (e). Retention in such cases is 
permitted for a limited period. There is no 
proposal for allowing prolonged retention as 
any such concession will aggravate the al-
ready existing shortage of accommodation 
in general pool for eligible Govt. employees 
at different station. 
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Maldla Unit of H.F.C (b) Super bazar has declared dividend 
@ 6% per annuam to its share holders from 

4446.SHRISAlYAGOPAlMISRA:WtH 1983-84 to 1989-90. 
. ~ PRIME MINISTER be please9 to state: 

(a) Whether it has been decided to refer 
the Haldia Unit 01 Hindustan Fertiliser Cor-
poration to the Bureau of Industrial Finance 
and Reconstruction; and 

, (b) if so, the reasons therefor? 

n-tE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
ISERS (DR. CHINTA MOHAN): (a) and (b). 
In terms of Section 15 of the Sick Industrial 
Companies (Special Priovisions) Ad, 1985, 
the Hindustan Fertiliser Corporation (HFC), 
which is a sick Company has to make a 
reference to the Board for Industrial and 
Financial Reconstruction. The Haldia fertil-
iser complex is a project of HFC. 

DIvidend by Super Bazar 
J 

-4 4447. DR. C. SILVERA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Super Bazar Coopera-
tive Store has been paying dividend to its 
members for some years in the past; . . 

(b) if so, the percentage of dividend 
dedared during each of the last three years; 

(c) whether the Government propose to 
pay hugher rate of dMdend in view of the 

1 increased profit; . 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMAlUDDINAHMED): (a) 
Yes, Sir. 

(c) to (e). Bye-law 32 (b) (i) of Super 
Bazar provides that "dividend on shares may 
be paid not exceeding 6% per annuam·. At 
present this dividend is declared on the basis 
of disposab1e surplus available with the Store 
in the respective financial year. 

Clearance. of Irrigation Projects 

4448. KUMARI PUSHPA DEVISINGH: 
Will the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased 
to state: 

(a) whether the Planning Commission 
has evolved certain guidelinesforthe speedy 
clearance of irrigation projects; 

(b) if so, the details at the guidelines 
issued by the Planning Commission: 

(c) whether the various agencies, State 
Governments and the Central Ministries have 
been taken into consideration while finalis-

. ing those guidelines; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION.(SHRI H.R. 
BHARDWAJ): (a) to (d). The Planning 
Commission, after taking into account the 
views of various State Governments and in 
consultation with' the Ministry of Water Re-
sources, Ministr}i of EnvironmelJt and For-
ests, Ministry of Welfare and the Central 
Water Commission, has issued certain guide-
lines in February, 199210r speedy clearance 
of unapproved major arid medium irrigation 
projects with the current level of expenditure 
at 30 per cent and more of the project cost 
and being finance from the. State Plans of 
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various States and UTs. These guidelines 
are .as given below: 

1. State Government will constitute 
a multi-disciplinary body in line 
with the Constitution of the Tech-
nica� Advisory Committee (T AC) 
01 the Ministry of Wsser Re-
sources. This body win examine 
an unapproved projects and 
submit its report on viability of 
such projects (after taking into 
accoullt Central Water Commis-
sion (CWC) observations that 
have remained to be complied 

.. with) to the CWC for enabling 
them to takQ up the matter fur-
ther with the TAC at the Centre 
for the clearance of the project. 

2. For all ongoing unapproved map 
and medium irrigation schemes 
for which certain technical 0b-
servations (as made by Central 
Water Commission) are out-
standing with the Stale Govern-
ment for oompliance, the project 
reports win be processed through 
the Central Design Organisation 
(COO) of the State Government 
and h~ by a Chief Engineer 
after bringing to the notice of the 
COO the outstanding remarks of 
the CWC. The Central Design 
Organisation, in tum, will verify 
the oompliance to the observa-
tions of the Central Water Com-
mission and appropriately advise 
CWC in respect of the further 
processing of the projectforclear-
anee or otherwise. 

3. In reepcet of project with inter-
state implications the following 
procedwe is to be followed: 

(a) In case of a project in ariwr 
basin, dlaputa of ,.aocation 

of which is underthe adjudi-
cation of a T~ 
the cIeInnce wi! have to 
await the final award of the 
TribunaIICourt; and 

(b) In case of a project in a river 
basin, the waI8r aIocation 
of which has aIraady been 
decided by a irlJunal1Court 
or by a intar-stale agree-, 
ment and if in the opinion of 
MinIStry of Water Re-
sources/Central Water 
Commission, the Water utili-
sation exceeds the pre-
scmed allocation, the mat-
ter will be nifemd back to 
theStateGovamment. Hthe 
State Government, inspite 
of the ClbservaIions of the 
UOWRICWC slil feels sat-
isfied on water avaiability . 
for the pIo;,ct 10 the wlhin 
the aw8Id of the T rbJnaI Qr 
wlhinthe inter-Stpteagrr " 
ment, they must give spe-' 
cIic endorsement to this 
8IfecUotheMinisbyofWBIer 
Resources who, in tum, 
would pB:e a c:onIidenIiaI 
raport on a case-byoQlS8. 
basis 10 the Planning C0m-
mission for taking up rpo-
ceasing of final aooa,Aance 
letter basing on TAC's rec-
ommendations. 

4449. SHAI UDDHAB BARMAN: WI! 
the PRIME MINISTER be pl-..cI to ..... : 

(a)whalh.theUnion Govamrnent have 
racenIIy raceived 8ft'I proposal for the Gov-
emment of Assam tor rural d8NIopmenl 
projects in the State; 
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(b) if so, the details thereof; and MINISTRY OF RURAl DEVELOPMENT 
(SHRI UTTAMBHAI H. PATEL): (a) No, Sir. 

(c) the funds allocated to Assam for 
various rural development programmes, 
separately, during 1991-92 and 1992-931 

THE MINISTER OF STATE IN THE 

(b) Does not arise. 

(c) The allocation of funds for ceRtraJly 
sponsored rural development programmes 
for Assam during 1991-92 is as under:-

Central Allocation 
(Rs. in Iakhs) 

1. Integrated Rural Development Programme (IRDP) 707.03 

2. Training of Rural Youth for Self-Employment (TRYSEM) 16.00 

3. Jawahar Rozgar Yojana (JRY) 4091.67 

4. Accelerated Rural Water Supply Programme (ARWSP) 1491.00 

5. Central Rural Sanitation Programme (CRSP) 71.00 

AIIocatioR of funds for 1992-93. for cen-
trally sponsored rural development pr0-
grammes is yet to be finalised. 

4450. SHRI M.R. KADAMBUR JAN-
ARTHANAN: 

SHRI VISHWANATH SHAS-
TRI: 

WiU the PRIME MINISTER be pleased 
to state: 

<a) whether the Govemment propose to 
amend the Factories Act; 

(b) if 80, the details thereof; 

(c) whether the Government propose to 
incre8se the nwnber of 'M)rkmen by chang-
ing the definition of factory; ~ 

(d) if 80, the d8IaiIs thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF lABOUR (SHRI PABAN 
SINGH GHA TOWAR): (a) to (d). The matter 
is under examination. 

4451. SHRI RAM VIlAS PASWAN: WiD 
the Minister of COAl be pleased to state: 

(a) the authority to decide and fix up 
taxes on coal as well as on CoaJ..produds; 

(b) whather there are some limitations 
of the Union Government in this retard~ and 

(c) if 80, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF (SHRI P.A. SANGMA): (a) to 
(c). Under entry 54 of the Union list in 
Seventh SchedUleofthe Constitution of India, 
powers to regulate mines and mjneraldevel-
opment vest with the Union Government. 
Accordingly royalty on ooaI is being fixed ~ 
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the Central Government uneJer section-9 of THE MINISTER OF STATE IN THE 
the Mines and Minierals (Regulation and MINISTRY OF PERSONNEl. pul!uc 
Development) Ad, 1957. The rates of roy- GRIEVANCES AND PENSK>N (SHRIMATI 
ally can be revised upwards on in three MARGARET AlVA): (a) There is no such 
years. Excise Duty is imposed by Central proposal at present. 
Government on coal raised ~ despatched 
and coke manufacture and despatched under 
sedion 6 of Coal Mines (Conservatiorl and 
Development) Act. 1974. In terms of that Act 
there is at present a ceiling of Rs. 10/-per 
tonne within which the rates of excise can be 
fixed. 

State Govemments were levying vari-
ous C8SSes on coal under several State 
legislations. Supreme Court/High Courts 
have since struck down .provisions of some 
of these legislations and collection of cesses 
has stopped to that extent. Cess Acts passed 
by some other States are sub-judice in vari-
ous courts. 

Some other taxes such as Sales Tax 
are also being levied by the State Govern-
ments. In case of inter-state sales, Central 
Sales Tax is attracted. 

Filling up the 8ackJog Vacancies 
Reserved for Physically Handicapped 

4452. SHRI PHOOL CHAND VERMA: 
SHRI B.L SHARMA PREM: 

Will the PRIME MINISTER be pleased 
a state: 

(a) whether the Govemment propose to 
tart a special recruitment drive for filling up 
18 backlog vacancies reserved for physi-
ally handicapped persons in the same pat-
tm as in the case of SC and ST categories; 
00 

(b) whether the Govemment propose to 
. :tend the reservation for physically handi-

tpped to A & B. dass Government jobs 
;01 

(b) The matter is under consideration. 

Light Transport Aircraft 

4453. SHRI RADHIKA RAJAN 
PRAMANIK: Will the PRIME MINISTER be 
pleased to State: 

(a) the amount spent to produce proto-
types of Light Tranposrt Aircraft (L TA) at 
National Aeronautical Labouratory (NAL) at 
Bangalore; and 

(b) the time by which the L T As are likely 
to be put into commercial Airlines as Air 
Taxis? 

THE PRIME MINISTER (SHRI P.V. 
NARASIMHA RAO): (a) The pre-investment 
expenditure towards production of the proto-
types of the light Transport Aircraft(LTA) 
has been Rs. 75 lakhs since No!iember. 
1989whenthefeasmilitystudywaslaunched. 

(b) The question c;l operation of L TA in 
service will arise only after the prototypes 
have been tested and certified air worthy. 

[ Translation) 

lAS OffIc:ers Working In the Central 
Secretariat. Deihl 

4454. SHRI UPENDRANATH VERMA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the total number of lAS Off~ 
working in Central Secretariat, Delhi.and the 
Cadre to which they belong; and 
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(b) the names of the Cadre to which they 
belong;and 

(b) the names of the Cadre to which 
maximum and minimum number of the said 
officers belong separately? 

THE MINISTER OF STATE IN THE 

CADRE 

1 

Andhra Pradesh 

Assam Meghalaya 

Bihar 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Kamataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur Tripura 

Nagaland 

'Orissa 

Punjab 

Rajasthan 

SIkkIrn 

MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSION (SHRIMATI 
MARGARET ALVA): (a) The total number of 
lAS officers working in the Central Secretar-
iat, Delhi was 473 as on 1st March, 1992. 

The number of offICers belonging to 
different cadres is given below: 

Number of lAS officers as on 1.3.1992 

2 

27 

22 

31 

19 

19 

13 

16 

22 

22 

40 

31 

12 

'4 

25 

17 

24 

1 
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CADRE 

1. 

TamiiNadu 

Uttar Pradesh-

WesfBengal 

Union Territory 

(b) Utter Pradesh, which is the largest 
state cadre has the largest representation at 
the Centre in Delhi. Sikkim which is the 
smallest state cadre has the smallest repre-
sentation at the Centre in Delhi. 

Alleged Payment on unu88d Loan 

4455. SHRI NITISH KUMAR: Will the 
Minister of COAl be pleased to state: 

(a) whether Coal India limited is paying 
crores of rupees on unused loan as reported 
in the .Telegraph dated February 6, 1991; 

(b) if so, the amount paid every year to 
the World Bank bY Coal India limited for the 
last three years as per its commitment; 

(e) the re~s therefore; 

(d) the reasons for not utilising the Iaon 
by the Govement as proposed by the World 
Bank; 

(e) whether the Govemmernt propose 
to take action for solving the said problem; 
and 

(f) if so, the action taken in this regard? 

THE MINISTER OF STATE OF ruE 
MINISTRY OF COAl (SHRI P.A SANGMA): 

Number of lAS officers as on .1.3.1992 

2 

23 

49 

28 

28 

473 

(a) to (f). The news item relates to Sonepur 
Bazari DCP of ECl. In terms of the laon 
Agreement for the Coal Mining and Quality 
Improvment Project of which Sonepur Bazari 
is a compotent an amount Rs. 7.32 crores 
has been paid till now as Commitment 
Charges. The project has been delayed due 
to land acquisition problems. After protracted 
correspondence and discussions with the 
Government of West Bengal the problem of 
land acquisition has now been almost over-
come except that the rehabilition of villages 
required to be shifted immediately is to be 
completed. 

[English] 

Offtca Equipment and Statutory AudH 
Report. of the Kandrlya Bhandar 

4456. SHRI JEEWAN SHARMA: Will 
the PRIME MINISTER be pleased to state: 

(a) whether instances of grave irregu-
larities in the matter of purchase of items by 
the Kendriya Bhandar have come to notice; 

(b) if so, the details thereof and the 
corrective action taken; 

(e) whether inflated sales and profits 
have been shown in the balance sheets bv 
the Bhandar; 



549 wttIIrJn AtIsMn ~ 5, 1914 (SAKA) Writt9n AnsW9fS 550 

(d) if so. the reaaons tha'8ror: down a parle)' in this regard clarifying that 

~erwh8lher the Kandrt,a 8handar Un-
der iIs bye-Iaws is not auIhorised to under-
take the business d sale and purchase of 

') oIfice equipment. fax machines, computers, 
fumiuras, eIc; 

saJes effected in March every year and 
against which goods are delivered by May, 
may be included in the aocounts for that 
year. The sales of As. 47.41 lakhs in March, 
1991 are essentially in respect of goods 
delivered by May, 1991 and therefore as per 
the laid down Policy are to be accounted for 

(f) if so, the reasons for violating the in the aocounts for 1990-91. 
bye-Iaws; 

(g) whether the copies of the statutory 
.. audit reports of the 8handar are laid on the 

table of the House; and 

(h) if not, the reasons therefor? 

THE MlNlSlER OF STAlE IN THE 
MINISTRY OF PERSONNEl, PUBLIC 
GRIEVANCES AND PENSION (SHRIMATI 
MARGARET AlVA): (a) and (b). No specific 
instances regarding grave irregularities in 
the mailer of purchas9 of items by the Ken-
driya Shandar have been mentioned in the 
main reports of the statutory autilors. How-
ever, in their Reports for 1990-91, the Audi-
tors have made general comments regard-
ing monblng of supplies against purchase 
orders relating to procurement of spices and 
pulses. As suggested by the auditors. moni-
toring of supplies agaWlst purchase orders 
haw been streamlined and is now being 
done by senior officers of the Kendriya 
Bhandar on a systematic basis. 

(c) and (d). The Statutory Auditors for 
the year 1990-91 have observed that sales 
of Rs. 47.411akhs have been accounted for 
in March, 1991 wheraastheacturldeliveryof 
goodswasmadaafter31.3.91 and that sales 
have been inflated by this amount and ac-
cordingly tho profits have been overstated 
by Rs. 3.31 Iakhs (approximately). A similar 
observation was made by the statutory 
auditors for the Year 1989-90. The Board of 
Directors and the body of delegates and the 
,,"nual General Meeting of the Kendriya 
Bhandar IeId in January, 1991 have laid 

(e) and (f). The Kendriya Bhandar is 
authorised to undertake the business of Sale 
and Purchases of Office equipments, Fax 
machines, Computers, furniture, etc. 

(g) and (h). The audited accounts of 
Kendriya Bhandar are laid on the Table of 
parliament as per statutory requirement. 

[ Translation] 

Prices of Polyester Yarn 

4458. SHRI RAM BADAN: Will the 
,PRIME MINISTER be pleased to state: 

(a> whether the prices of Polyester Yarn 
were raised approximately by 30 per cent in 
July-August 1991 ; 

(b) if so, whether its main reason was 
devaluation of rupee; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN Tl"'E 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a> to (c). 
There is no statutory price control on the 
prices of Polyester Yarn. The market prices 
are published from time to time in various 
journals, Changes in prices are bas.,d on 
market considerations. 

JrnportlExport of fertilizers 
4459. SHRI DHARAMPAL SINGH 

MAliK: Will the PRIME MINISTER be 
pleased to state: 
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(a) whether some agreements for im- proposals are likely to be cleared; and 
portlexpart of fertilizers have been signed 
with foreign countries during the last three 
years; and 

" 

(b) if so, the details thereof and the 
names of the countries with whom such 
agreements have been signed? 

. THE MINISTEE OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) and (b). 
Import of fertilizers is canalised through the 
Min.rals & Metals Trading Corporation of 
Indi, Ltd. (MMTC). During the last three 
ye~rs MMTC finalised contracts for import 
of ferlilizers with a number of suppliers from 
the countries like Jordan, West Germany, 
GDR, France, Canada, USSR, Holland, 
Romania, U.K., Japan, USA, Mexico, 
Czechoslovakia, Norway, etc. 

Being a net importer of fertilizers, India 
does not normally export fertilizers. How-
ever, 10,000 tonnes of DAP and 20,000 
teones of urea were supplies, respectively 
by Pyrites Phosphates & Chemicals Ltd. and 
Fertilizer Corporation of India to Nepal to 
meet its urgent need in 1991. 

[Eng/ish] 

Financial and technical collaborations 

4460. SHRIMA TI BASAVA RAJES-
WARI: Will the PRIME MIN ISTER be pleased 
to state: 

(a) the total Jlumber of proposals for 
financial· and technical collaborations re-

. ceived by the Reserve Bank of India during 
each of the last three years and during the 
current year; 

(b) the number of proposals, out of 
these, cleared so far; 

(c) the time by which the remaining 

(d) the steps being taken for early clear-
ance of these proposals? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) to (d). In pursuance of the 
decision contained in paras 39 (8) and 30 
(C) of the Statement on Industrial Policy 
tabled in both the Houses of Parliament on 
24th July, 1991, the Reserve Bank of India 
Started receiveing applications for automatic 
approval of direct foreign investment and 
technical collaborations only after 16th 
September, 1991. 

The total number of applications re-
ceivld by the Reserve Bank of India upto 
14.3.1992 is 505. Out of these, 365 have 
been approved; 90 have been returned to 
the respective applicants as these were not 
within the powers delegated to the Reserve 
Bank of India while the remaining 50 were 
under process as on 14.3.199a,. The normal 
period for disposal of applications by the 
Reserve Bank of India is two weeks and he 
of the 50 cases under process is pending 
beyond two weeks. 

Shortage of .......... In DeIhl 

4461. SHRI P.M. SAYEED: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) Whether there is a shortage of 
Hearses in the Capital; 

(b) whether some private Hearses are 
plying in the Capital without permit; and 

(c) if so, the steps taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) The M.C.D. 
has reported that they have adequate num-
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ber of hearses. The fleet is augmented as 
and when considered necessary. 

(b) and (c). The transport Department of 
Delhi Admn. Has informed that under Motor 
Vehicle Ad, 1988 no permit is necessary for 
any transport vehicle used solely for the 
conveyance of corpses and the mourners 
accompenying the corpses. 

Equity In Public Sector Undertakings 

4462. SHRI VUAY KUMAR YADAV: 
SHRIMATI GEETA MUKHER-

JEE: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Government have de-
cided to disinvest 49 per cent of equity in the 
Public Sector Undertakings; • 

(b) if so, the total funds mobilised so far 
by disinvestment and the funds expected to 
be generated under the extension of the 
scheme; and 

(c) the manner in which these funds are 
proposed to be utilised? 

THE MINISTER Of STATE IN THE 
MINISTRY OF INDUSTRY (SHRI PK 
THUNGON): (a) Government have decided 
to disinvest beyond 20% of the issued.capital 
of public sector undertakings in selected 
cases, retaining majority shareholding with 
it. 

(b) Government have so far mobilised 
As. 3038 crores by disinvesting about 8% 
share. of selected 30 public sector under-
takings. As announced in the Budget for 
1992-93, a further sum of As. 3500 crares 
would be raised by sale of public sector 
shares during 1992-93. 

(c) Sale of public sector shares is being 
done to raise non· inflationary resources for 
development and for providing resources to 
the National Renewal Fund which can be 
used for various schemes at assistance to 
workers who may be affected in the revival! 
restructuring of Public Sector Enterprises. 

Income from Agricultural Sector 

4463. SHRI VIJAY NAVAL PATIL: Will 
the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased 
to state: 

(a) whether the income from the agricul-
. tural sector has declined vis-a-vis income 
from other sectors during the lastthree years; 

(b) if so, the reasons for such a decline; 
and 

(c) the steps contemplated to increase 
the income from agricultural sector? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R. 
BHARDWAJ): (a) No, Sir. The estimated 
gross domestic Product in the agriculture 
sector (at ·1980-81 prices) increased tr,r 
25.96% from 1987-88 to 1990-91 whereas 
the estimated GOP for other sectors re-
corded an increase of 22.72% during the 
same period. A statement is attached-I. 

(b) question does not arise. 

(c) Agriculture and allied activities sec-
tor continue to be a priority area during the 
Eighth Plan (1992-97). It is envisaged to 
increase income from agriculture sector 
through diversification of agriculture to Hor-
tiaJlture, Animal Husbandry, poultry, seri-
culture, pisciculture, etc. and acoeleration of 
agrobased rural activities. 
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STATEIENT 

Y8aI' AgricuIIure 

1 2 

1987-88 49258 

1988-89 57949 

1~90 59481 

1990-91 @ 62048 

• Source: Central Statistical Organisation. 
@ Quick Estimales 

Gu ....... for Repair of Raods In Deihl 

4464. SHRIMA TI OIL KUMAR 1 BHAN-
DARI: WItt the Minister of URBAN DEVEL-
OPMENT be pleased to state: 

(a) the guidelines exist for different 
agenciesofDelhilkeM.C.D.N.D.M.C .• Delhi 
Cantt. Board and D.OA to repair damaged 
roads of Delhi; 

(b} wnau.er t .... ese guidelines also lay 
down for repair of damaged roads due to 
heavy rains within some time-bound sched-
ule; 

(c) whether existing guidelines also 
provide to repair damaged roads caused by 
digging by certain Government agencies like 
M.T.NL. Delhi Water Supply and Sewage 
Disposal Undertaking etc. within some time 
bound period; and 

(d) if so. the details thereof and if not. the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVElOPMENT 
(SHRJ M. ARUNACHAlAM): (a) to (d). The 

GOP at 1980-81 prices fRs, ctOf9S) 

Other S8dors Total 

3 4 

120947 170205 

130060 188009 

139848 199329 

148429 2104n 

information is being collected and will be laid 
on the table of the Sabha 

PromotIon of Handicrafts. smallllC8le 
and cottage Induslrlea 

4465. KUMARI UMA SHARTI: Wi. the 
PRIME MINISTER be pleased 10 stale: 

(a) whether the Government are con-
templating any schemes for promoting handi-
crafts. small scale and cottage industries; 

(b) if so, the detailS thereof; and 

(e) if not, the reasons ther8for? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) to (c). Promotion of smaD scale. 
handia"afts, and cottage industries is largely 
the responsbiily of the State Governments. 
The Central Government: however, supple-
ments their efforts through promotional 
measures lite reservation of items for exclu-
sive manufacture in the amaD scale 88CtOr, 
concessionaI credit, marketing assistance, 
Government Purchase Scheme and Train-
ing etc. Policy measures for promoting 'and 
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strenthening Small, TInY and Village Enter-
prises laid in L.ok Sabha on 6.8.1991 are 
intended to impart more viability and growth 
impetus to these industries. 

[T ranslatiori] 

Lou Making Public Sector Undertak-
Ings 

" 4466. SHRI DllEEP SINGH BHURIA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the names of public sedor undertak-
ings at present in the country whose annual 
loss is more than ten core; 

(b) the names of the pubflC sector un-
dertakings to which Government are con-
templating to transfer to private sectro or 
cooperative sector; 

(c) whether any policy has been formu-
lated or guidelines prepared in this regard; 

r and 

(d) if SO, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) Names of Central Public: 
Sec::torEnterpirses whose Net loss exceeded 
As. 10croresduring 1990-91 are given in the 
Statement. 

(b) to (d). At present Govomment do not 
contemplate to Privatise any of the Central 
Public Sector Enterprise. Government, 
however, are prepared to consider viable 
proposals for running Sick PSUs through 
worke~ cooperatives where workers are 
willing. 

STATEIENT 

1. Indian Iron & Steel Co. Ltd. 

2. Rashtriya !spat Nigam Ltd. 

3. Bharat Gold Mines ltd. 

4. Bhara! Refractories ltd. 

5. Bhara! Coking Coal ltd. 

6. Coal India Ltd. 

7. South Eastern CoaHields ltd. 

8. Western CoaHieids Ud. 

9. Fertilizer Corpn. of India ltd. 

10. Hindustan Fertilizer Corpn. ltd. 

11. Paradeep Phosphates ltd. 

12. Indian Drugs & Pharmaceuticals 
Ltd. 

13. Heavy Engineering Corpn. Ltd. 

14. Mining & Allied Mochinery Corpn. 
Ltd. 

15. Electronics Corpn. of India ltd. 

16. Central Inland Water Transport 
Corpn.ltd. 

17. Cochin Shipyard ltd. 

18. Cyde Corpn. of India Ltd. 

19. Hindustan Shipyard Ltd. 

20. National Bicyde Corpn. of India 
ltd. 

21. Scooters India Ltd. 

22. Bhara! <;>Phthalmic Glass ltd. 

23. Cement Cofpn. of India 
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24. Hindustan Paper Corpn. ltd. 45. Engineering Projects (I) ltd. I 

25. Nagaland Pulp & Paper Co. Ltd. 

26. National Jute Manufacturers 
Corpn. Ltd. 

27. Rehabilitation Industries Corpn. 
Ltd. 

46. 

47. 

48. 

Projects & Development India 
ltd. 

Hotel Corpn. of India Ltd. 

Export Credit Guarantee Corpn. 
of India Ltd. 

28. Tannery & Flltwear Corpn. of [English1 
India Ltd. 

Industries affected by short fall In coal 
29. Tyre Corpn. of India Ltd. supply 

30. British India Corpn. Ltd. 4467. SHRI GANGAE OHARA 

31. Elgin Mills Co. Ltd. 

32. NTC (Gujarat) ltd. 

33. NTC (Madhya Pradesh) Ltd. 

34. NTC (Maharashtra North) Ltd. 

35. NTC (Sout~ Maharashtra) Ltd. 

3&. NTC (Uttar Pradesh) Ltd. 

37. NTC (West Bengal, Assam, Bihar 
& Orissa) Ltd. 

38. Delhi Transport Corpn. 

39. ,Indian Airlines 

40. National Airport Authority 

41. 

42. 

43. 

44. 

Vayudool 

Hindustan Steel works Constn. 
Ltd. 

Indian Road Constn. Corpn. 
Ltd. 

National Projects Constn. Corpn. 
Ltd. 

SANIPALLI: Will the Minister of COALbe 
pleased to state: 

(a) whether Industrial consumers all 
over the country have been badly affected 
by the shortfall in coal supplies; 

(b) if so, the reason therefor; 

(c) whether the Coal Consumers Asso- " 
ciation of India has recently urged to take 
prompt action and ensure adequate coal 
supplies to the suffering core sector, cement 
factories and other essential consumers: 
and 

(d) if so, the steps taken by the Govern-
ment to avert 1he crisis developing due to 
coal shortage? 

THE MINISTER OF STATE OF THE 
MINISTRY OF (SHRI P.A. SANGMA): (a) 
and (b). Despatches of coal to non-oore 
sector consumers from Coal India ltd (CIL) 
and singareni CoHieries' Company Ud. 
(SCCl) during the period ApriaI to January 
'92 have been of the order of 51.84 million 
tonnes as aginst 45.72 million tonnes last 
year. However',insutrialconsumersmayhave 
expressed some shrotfall in supply of coal 
because of prfority movenient of coal by rail 
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to core Sector COOSI,Imers mainly power utili-
ties. 

(c) and (d):Representations have been 
received from various Associations, includ-

"', ing the Coal Consumer's Asociation of India 
regarding enhanced suppty of coal to con-
sumers both in core and non-core sectors. 
Coal companies have been asked to step up 
supPlies to all the consumers. Movement of 
coal to cement industry is monitored at the 
qighesl level on daily basis, aJongwith powElr 
and steel. With respect to non-core sedor 
industries coal companies have been ad-
vised to supply at least 50% of the linked 
'quantity of coal to them, either by rail or by 
road. 

Import of Ufe..Savlng Drugs 

4468. DR. ASIM BAlA: Will the PRIME 
MINISTER be pleased to state: 

'~ (a) the names of Jife-saving drugs in 
which India is self-suffiCient; 

(b) the names of life-saving drugs being 
iJported and the countries from where suCh 
import is made; 

(c)the numberof regional health centres 
that are having sufficient life-saving drugs; 
a~ 

(d) the measures proposed to be in-
cluded in the Eight Plan to give rural people 
a better access to the drugs? 

. ,;. lltE MINISTER OF STATE IN lltE 

. J:till,STRY of CHEMICALS AND FERTlL-
, IZER (DR CHINTA MOHAN): (a) and (b). 

.. ~enous production is capable of meeting 
, libt::::. 70% of the demand in respect of the I essential bulk drugs and almost the entire 
I demand of formulations. Saome of the im-

• VII. A, Dex~, Furasolidone, Ver. 
pamiJ, Dypridamol, Famotidine etc. which \

' portant drws which are being imported are 

are being imported from Switzerland, Ger-
many, China, Spain, Italy etc. 

(c) and (d). According to the information 
received from the Ministry of Health. pur-
chase of medicines is made by the State 
authoriteis according to their requirements 
under the State Sector Minimum Needs 
Programme from the funds allocated tathem 
directly by the Planning Commission. and 
that the details of the 8th Plan are yet to be 
finalised. 

[ Translation] 

Development of Cities of Maharashtra 

4469. SHRI VILAS MUTTEMWAR: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Govemment of Mahar-
astra has sent any proposal for additional 
Central assistance for the development of 
cities; 

(b) if so, the name of such cities; and 

(c) the reaction of the Government 
thereto? 

lltE MINISTER OF STATE IN lltE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). A 
request was received from the Govemment 
of Maharashtra in October. 1991 for inclu-
sion of 14 towns namely:-

Name of Town (District) 

1. Buldharia (Buldhana) . 

2. Hingoli (Parbhani) 

3. Chaliagaon (Jalgaon) 

4. Savner (Nagpur) 
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5. AcbaIpur (Aroravab) 

6. Mahed (Raigad) 

7. Tasgaon (Sangli) 

8. Umrad (Nagpur) 

9. Chikhali (Buldhana) 

10. Pachora (Jalgaon) 

11. Daund (pune) 

12. Gangakhad (Parbhani) 

13. Kopargaon (Ahmednagar) 

14. Gadhinglaj (KoIhapur) 

ill (he order of priority for release of 
financial assistance during 1991-92 under 
the scheme of IJSMT. 

(c) The Government of India have sanc-
tioned As. 25.00 Iakh each for the first three 
towns in the order of priority idditaled by the 
State Govemment, namely, Buldhana. Hin-
goa and ChaIiagaon, during the financiaJ 
~ 1991-92, so far. 

[Engish} 

4470. SHRI AAMASHRAY PRASAD 
SINGH: Wilthe Minister-of URBAN DEVEL-
OPMENT be pleased to state: 

(a) whether the DDA (Disposal of De-
veloped Nuzulland) Rulas ... applicable to . 
the_aIoItedtothe members of the group 
hoosing societies; 

(b) whether these rules have been tol-
Dwad in ~ease at Ordnance Co-openmve 
~\nI;\ Sac~\'t·. and 

(c) if not, the ~ therafor? 
_r 

, 
THE MINISTER OF STATE IN THE 

MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) The DDA 
allots land to group housing societies in ~ 
accordance with the provisions of rule 6(vi) 
read with rule 24 of the DDA (DIsposal of 
Developed Nazul Land) Rules, 1981 for 
construction of dweDing units for its mem-
bers. The aaotment of individuals dweUing 
units to the members is made by draw of lets 
as per the directive dated 31. 5.84 issued by 
the Registrar, Cooperative Societies, Delhi 
Administration under rule n of the Delhi 
Cooperatiw Societies Rules, 1971. 

(b) and (c). Allotment of flats to 119 
members oi Ordnance Cooperative Hous-
ing Society has been made in accordance 
with the procedure mentioned in reply to part 
'a' above. 

Wage Revlaion for Journalists 

4471. SHRI RABI RAY: Will the PRIME 
MINISTER be pleased to state: 

(a) whether journalists have demanded 
for a wage nwision in view of the rising cost 
of living; . 

(b) if so, the details thereof; 

(c) whether they have aIao demanded 
amendment in the Working Journalists Act; 
and 

Cd) if so, the action taken by the Govrf-' 
nent thereto? ' 

THE DEPUTY MINISTER IN TtE 
MINISTRY .OF lABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) to (d). Represen-
tations ... being receivad from various 
associations a1d 0tganiIafi0ns 01....". 
pel' empbyaes reg.ding ravision of wages 
and amendment Of the WOlking Journalists 
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Ad.lnviawafthefathata!argenumberof (b) No, Sir. 
wrlp8Iilionschallanging1heBachawat awMf 
und8rthe WoIIOOg Joumaists Ad are pend-
ing in Supreme eo..t, it has been decided 
not to sat up a new Wage Boatd for the 
Jownalists for the present. No decision has 
80 far been taken for amendment 01 the 
WorkIng Journalists Ad. 

[ TtanSIation) 

SCaIST. In BHEl, BIIoI* 

4472. SHRI MOHAN L.Al JHIKRAM: 
Will the PRIME MlNlSlER be pleased to 
state: 

(a)lhetotalnumberofScheduiedCastes 
and ScI" ... 1uled Trbes among present offi-
~)."8S in the Bharat Heavy EIectri-
caIs limited, ahopal, caIegory-wise; 

(b) wtleIher the number is as per the 
prascrbId quota; and 

(c) if not. the sleps being taken to fill the 
r8S8fV8d quota? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTERY (SHRI P.K 
THUNGON): (a) The category wise number 
of SC and St empIoyeee in BHa's plant at 
Bhopal is: 

DesignaIion Total Number 

1. Executives 165 

2. Supervisors 171 

3. Clerical Staff 195 

4. Artisans 1313 

5. Others 1388 

TOTAL. 3232 

(c) For the last three years, out of the 
total sanctioned vacancies, 50% vacancies 
are being filed from candidales belonging to 
Scheduled Castes and Scheduled TriJes. 

4473. SHRI RAM NARAJN BERWA: 
WiH the PRIME MINlSTER be pleased to 
state: 

(a) the number of cases of corruption 
registered against the lAS and IPS Officers 
in Rajasthan during the last three years, 

(b) the number of officers against whom 
the departmental action has been taken and 
the year-wise details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GREVANCESANDPENSKJNS(SHRlMAll 
MARGARET AlVA): <a) and (b). The r& 
quired information is being collected and wit 
be placed on the Table of the House. 

PIIrIonnance of FerUIIZ8r Units 

4474. SHRI V. KRISHAN RAO: 
SHRI C.P. MUDAlA 

GIRYAPPA: 

Wtl the PRIME MINISTER be pleased 
to state: 

(a). whether private fertilizer units are 
parfonning bett.lhantheptj)licseclorunls; 

Ib) whether the Public Sedor Units are 
not able to reach their ImJtaJJed capacIIy; 

(c) if so, the reasons therefor; 
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(d) the remedial steps proposed to be (v) Training of operators and techni-
cians. taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTJl-
IZERS (DR. CHINTA MOHAN): (a) For the 
period April, 1991 to February, 1992, the 
average capacity utilisation for the public 
and private sector nitrogenous fertilizer units 
was 68.2% and 108.1 % respectively; for the 
phosphatic fertilizers it was 94.1 % and ~O.B% 
respectively . 

(b) Exc.ept for the units of the two sick 
companies, namely Fertilizer Corporation of 
India and Hindustan Fertilizer Corporation, 
the other units in the Public Sector are able 
to operate at reasonabiey high capacity uti/i-
sruion, some even exceeding their installed 
capacity. 

(c) The low capacity utilisation of the 
units of Fertilizer Corporation of India and 
Hindustan Fertilizer Corporation is mainly 
due to design deficiencies, the ageing of the 
plants, power problems, equipment break-
downs, coal based technology being tried for 
the first time in the country, shortage of raw 
materials in the case of some units and 
labour problems. 

(d) So:neof the steps takentbeir.g taken 
are:-

{i} 

(ii) 

(iii) 

(iv) 

captive power plants have been 
set up in ali the units of Hindus-
tan Fertilizer Corporation Lim-
!ted and the Talcher unit of Fertil-
izer Corporation of India; 

assistance is being provide in 
arranging for essential inputs; 

Replacement/renewal of equip-
ments, 

Constant monitoring by preven-
tive and predictive maintenance; 

Sick Public Sector Indertaklngs 

4475. SHRI SUDHIR GIRl: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government have de-
cided to write off the accumulated losses of 
the sick public sector undertakings; 

(b) if so, the details of the modalities 
finalised in this regard; 

(c) the total amount likely to be required 
for this purpose? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) to (c). Asper amended Sick 
Industrial Companies (Special Provisions) 
Act, 1985, all sick industrial units inthepublic 
sector are to be referred to the Board for 
Industrial and Financial Reconstruction 
(BIFR). BIFR, after examination, may con-
sider the question of writing off of the accu-
mulated losses of such public sector enter-
prises. 

Computer Training institutes 

4476. SHRI MAHESH KANODIA: 
SHRI DATTATRAYA BAN-

DARU: 
SHRIMA TI KRISHNENDAA 

KAUA (DEEPA): 
SHRI N.K. BAUYAN: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the number of private sedor com-
puter training institutes which have been 
given accreditation for conducting computer 
courses in each StateAJnion T ermory; 

(b) whether the Govemment propose to 
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issue broad guidelines such as maximum 
amount of fee, minimum infrastructural facili-
ties et.::. for t119S. institutions; and 

(c) .irrw: mliH'easons tl\..*tk>f? 

THE MINISTER OF STATE IN THE 
MINISTRTY OF FPERSONNEL, PUBLIC 
GRIEVANCES!J4fJ PENSIONS (SHRIMATI' 
MARGARET ALVA: . '212 private com-
puter training institutIOns have been given' 
provisional recognition for conducting ~e '0' 
(Foundation) level course under the accredi-
tation scheme announced by the Govern; 

ment of Indida, Department of Electronic 
vide Resolution dat~ August 16, 1990. The 
State/Union Territory wise breakupio is given 
in the statement. In additon, one institute in 
Orissa has also been accredited tor condu-
ting the 'C' (post-graduate) level course. 

(b) As per the guidelines for accredita-
tion already issued under the scheme, the 
institutions should charge justifiable fees 
based upon infrastructure etc. 

(c) Does not arise. 

STATEMENT 

Level Accredited Instituted 

SI. No. Name of State/ 
Union Territory No. of Institutes 

1. Andhra Pradesh 22 

.2. Chandigarh(UT) 3 

3. Gujarat 7 

4. Haryana 

5. Kamataka 16 

6. Kerala 38 

7. J & K 

8. Maharashtra 30 

9. Madhya Pradesh 6 

10. Tal1lil Nadu 34 

11. Punjab 

12. Orissa 6 

13. Rajasthan 2 
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SLNo. Name of State! 
Union Territory 

14. Bihar 

15. ' Goa 

16. Uttar Pradesh 

17. West Bengal 

18. Delhl(UT) 

Total: 

foreign Collaboration. 

4477. SHRI R. DHANUSKODI 
A THITHAN.: Will the PRIME MINISTER be 
pleased to state: 

(a) the details of the investors of oompa-
nies ,who have entered into oollaboration 

_,with IOdia industries after the announcement 
of New Industrial Policy and their terms and 
oonditions; 

(b) the amount of foreign exchange 
which has rome into the oountry as Ii resyult 
of these collaboration during the period; 

(c) whether such oollaborations are likely 
to generate new job opportunities in the 
oountry; and 

(d) if SO, the details thereof? . 
THE MINISTER OF STATE IN THE 

MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) The details of approved for-
eign oollaboratiori proposals viz. nam.of the 
Indian Company, name of the foreign 001-
laborator, the naturEl' of oollaboration and 
items of manufacture are published on a 
regular basis by the Indian Investment Centre 
New D"lhi as a supplement to its monthly. 

No. of Institutes 

1 

1 

14 

15 

14 

212 

Newsletter. Copies of these publications are 
sent regularly to the Parliament lbary. As a 
matter of policy, specific infomation relating 
to terms and c:onQitions of the approvals 
acooroed in individual cases are not re-
vealed in the public interest. 

(b) The total amount of foreign invest-
ment involved in the foreign ooUaboration 
proposals, envisaging direct foreign invest-
ment in the form of equity in Indian oompa-
nies, approved after the announcement of 
the new Industrial Policy amounts to more 
thanRs. 1100crorestilf29thFebruary, 1992. 

(c) Yes, Sir. 

(d) The details in regard to the employ-
ment potential of these proposals are not 
centrally maintained. 

Sharea of Public Sector UnderIHIng. 

4478. SHRI V. SRINIVASA PRASAD:' 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government have de-
cided the modus CJpfKIIIIdi for evaluation of 
shares of public sector units under his Min-
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iatry beio,. going for disinveetment plan, if 
so, the details thereof; 

(b) if not. the reasons therefor; 

(c) whether Government propose to 
approach to Securities and Exchange Board 
of India before making public announcement 
for sale of shares; and 

(d) if SO. the facts thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) Yes, Sir. Valuatlonof shares 
of public eector units diainv88t8d so far was 
done within the parameters of the Guide-
lines of Controller of Capital Issues. 

(b) Does not arise. 

(e)Mo, Sir. 

(d) Does not arise. 

[Translation] 

Quota tor SCalST. In PrIvIItlsatlon 
Pr0CH8 

4479. SHRr BHERU LAl MEENA: 
SHRr RAM NIHOR RAI: 

WiU the PRIME MINISTER be pleased 
to state: 

<a) whether the Government propose to 
l'8Serve l!IOmequota forthe Scheduled Castes 
and Scheduled Trbes in the privatisation 
process of Public Sector; 

(b) if so, the details thereof; and 

(c) • not, the reasons thereof? 

THE MINISTER OF STATE IN THE 

MINISTRY Of- INDUSTRY' (SHRI P.K. 
THUNOON): (8) and (b). No change is con- . 
templated in the existing policy or reserva-
tion to SCsISTs in Public Sector Enterprises. 

(c) Does not arise. 

Improvement of Slums In Bihar 

4480. SHRI RAM TAHAL CH-
OUDHARY: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a> whether the demand dar special 
assistance has been made for improving the 
conditions of slums in Bihar; 

(b) if so, the details thereof; and 

(c) the total amount allocated to Bihar 
for improving the conditions of slums during 
the last two years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHAlAM>: <a> No, Sir. 

(b) Does not arise. 

(c) Slum improvement in terms of provi-
sian of physical amenities is mainly carried 
out under the State Sector scheme of Envi-
ronmental Improvement of Urban Slums 
(EIUS). The total amount allocated by the 
Government of Bihar for slum improvement 
during the last two years has been Rs. 320.00 
lakhs. In addition, the schemes of Urban 
Basic Sel'YicesAJrban Basic Services forthe 

. Poor monitored by the Central Government 
provide social amenilires in low income neigh-
bourhoods by setting-up neighbourhood 
committees and a total Central assistance of 
Rs. 176.95 lakhs was released to the Gov-
ernment of Bihar during 1989-90 and i 990· 
91 
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Allocation to Kamataka During Seventh 
and Eighth Five Year Plans 

THE MINISTER OF STATE OF THE MINIS-
TRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI H.R. BHARD-
WAJ): (a) and (b). A statement showing the 
Seventh Plan major head-wise agreed out-

4481. SHRIV. DHANANJAYAKUMAR: lays and expenditure of Kamataka as per 
Will the Minister of PLANNING AND PRO- draft Eighth Five Year Plan (1992-97) re-
GRAMME IMPLEMENTATION be pleased ceived from the State Government is en-
to state: 

(a) the total plan allocation to Karnataka 
during Seventh and Eighth Five Year Plans; . 

(b) the details of utilisation of the plan 
allocation; and 

(c) the proposed plan allocation to Kar-
nataka during the Eighth Five Year Plan? 

closed. 

The Plan allocations for the Eighth Plan 
for Karnataka have not yet been finalized. 

(c) The State Government have pro-
posed a total Plan outlay of Rs. 11000 crores 
for the Eighth FIVe Year Plan. 

STATEMENT 

Seventh Plan (1985-90) Agreed 0utJays and Expendituf"9 of Kamataka 

(Rs. crores) 

SI. No. Major Heads Agreed Outlay Expenditure 

1 2 3 4 

1. Agriculture and Allied Adivities 300.00 353.68 

2. Rural Development 171.00 374.75 

3. Special Area Programme 0.10 

4. Irrigation and Rood Control 740.00 n6.70 

5. E'nergy 801.00 828.90 

6. I&M 247.00 340.58 

7. Transport 234.00 219.59 

8. Communication 

9. Science, Technology and 4.00 3.83 
Environment 
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(Rs. cror9S) 

SL No. MaiorHeads Agf'99d Outlay Expenditure 

1 2 3 4 

10. General Economic 29.00 24.71 
Services 

11. Social Services 932.00 1121.11 

12. General Services 108.00 51.41 

GRAND TOTAL: 3575.00 4095.36· 

·'ncluding an unspent balance of Rs. 38.96 crores with lPS. 

Import contents In Marutl 

4482. SHRI V. SOBHANADREES-

Efforts of the Company for maximum 
indigenisation are still on. 

WARA RAO: Will the PRIME MINISTER be [Translation] 
pleased to state: 

(a) the agreement made by the Union 
Government regarding the Indianisation of 
Maruti components and cut-of date 01 ex-
pending foreign exchange for import of Maruti 
components; and 

(b) thelikety date by which there will be 
no need to spend foreign exchange on im-
port of Maruti components? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P. K. 
THUNGON): (a) and (b). As per approved 
jJhased Manufacturing Programme. the 
Target for weighted average indigenisation 
of Maruti vehicles for .1992-93 is as under: 

Maruti-800 92.50% 

Ornni 92.50% 

Gypay 75.50% 

Maruti-1000 78.00% 
(under consideration) 

Raw material baaed industries In U.P. 

4483. SHRI BHUWAN CHANDRA 
KHANDURI: Will the PRIME MINISTER be 
pleased to state: 

(a) the names and locations of such 
industries in eight hilly districts of Uttar 
Pradesh that are based on the raw material 
produced in these areas only; and 

(b) the estimated amount of revenue 
earned every year by sending raw materials 
from these areas to plain areas? 

THE MINISTER OF STATE IN THE 
MINISTER OF INDUSTRY (PROF. P.J. 
KURIEN): (a) and (b). The information is 
being collected and will be laid on the Table 
of the House. 

Building Construction Fund for 
Labow'er. 

4484. SHRI RAM lAKHAN SINGH 
YADAV: WlU the PRIME MINISTER be 
pleased to staI.: 
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(a) whether the Government propose to employment as its central objective. The 

create a building construction fund for Ia- development strategy win be formulat~' 
bourers; keeping in view the goal of achieving near-

(b) if so, the details thereof; and 

(c) the time by which it is likely to be 
operative? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) No Sir. 

(b) and (c). Do not arise. 

(English] 

One Job Family Scheme 

4485. SHRI M. KRISHNASWAMY: Will 
the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased 
to state: 

(a) whether the Government propose to 
implement the one job one family scheme; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H. R 
BHARDWAJ): (a) There is no such proposal 
at present. 

(b) Does not arise. 

(c) The Eighth Five Year Plan which will 
commence from 1 st April, 1992 will have 

full employment in a period of ten years. It 
would require creation of an average of 10 
million additional employment opportunities 
every year through a higher rate of econom ic 
growth with an emphasis on sectors and 
activities with larger employment potential. 

Disinvestment of Public Sector Under-
takings 

4486. SHRI M. V. CHANDRASEKHARA 
MURTHY: Will the PRIME MINISTER be 
pleased to state: 

. (a) the details of industries identified for 
disinvestment; 

(b) the details of the profit and losses of 
these public sector Undertakings during each 
of the last three years; 

(c) whether disinvestment plan is pro-
posed to be restricted for sale of shares to 
public only; and 

(d) if so, the fads and details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P. K. 
THUNGON): (a) and (b). Profit and losses 
for last three years of the public sector enter-
prises of which the Government nave re-
cently disinvested the Government held 
shares is given in the statement. 

(c) and (d). Government proposes to 
disinvest part 01 its shares in some selected 
enterprises also in favour of the employees 
of the respective organisations. The details 
are yet to be worxed out. 

STATEMENT 

S. No. Name of PSUs. Net Profit -------
1990-91 1989-90 1988-89 

1. Steel Authority of India Ltd. 24469 19046 30240 

2. Hindustan Zinc Ltd. 8405 7049 2999 



581 Wmten AnsWBtS CHAITRA5, 1914 (SAKA) Written Answers 582 

S.No, Name of PSUs. Net Profit 

1990-91 1989-90 1988-89 

3. National Aluminium Company Ltd. 7194 15687 1892 

4. Neyveli Lighnite Corpn. Ltd. 9524 9261 7732 

5. Bharat Petroleum Corpn. Ltd. 12781 12257 10433 

6. Bongaigaon Refinery & Petro- 4850 2899 2192 
chemicals Ltd. 

7. Cochin Refineries Ltd. 6084 6876 4156 

8. Hindustan Petroleum Corpn. Ltd. 12014 20026 17390 

9. Madras Refinery Ltd. 5055 5023 5128 

10. Fertilizers & Chemicals (T) Ltd 2361 301 772 

11 National Fertilzers Ltd. 29704 1160 490 

12. Rashtriya Chemteals & Fertilisers 4076 4881 6995 

13. Hindustan OrganIC Chemteals Ltd. 3197 2954 1731 

14. India Petro-Chemicals Corpn. Ltd. 5725 8124 8956 

15. Bharat Heavy Electncals Ltd. 3694 12033 9170 

16. Andrew Yule & Company Ltd. 520 352 308 

17. Bharat Eledonics Ltd 3425 2211 2431 

18. H. M. T. Ltd. 1415 481 469 

19. Hindusthan Cables Ltd. 232 661 2002 

20. Indian Telephone Industries Ltd. 3607 2948 2757 

21. Bharat Earth Movers Ltd. 4614 4601 4330 

22. Hindustan Photofilms Manufaduring 198 663 E-lO 

23. CMC Limited -678 85 7 

24. Minerals & Metal Trading Corpn. 7728 4194 3205 
of India ltd. 
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S.No. Name of PSUs. 

25. State Trading Corpn. of India Ltd. 

26. Dredging Corpn. oflndia Ltd. 

27. Shipping Corpn. of India Ltd. 

28. Indian Railway Constn. Co. Ltd. 

29. Mahanagar Telephone Nigam Ltd. 

30. Videsh Sancar Nigam Ltd. 

Atomatic Plastic Injection Moulding 
machines by HMT 

4487. SHRI G. MADE GOWDA: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the H. M. T. Limited is 
manufacturing automatic plastic injection 
moulding machines; 

(b) if so, whether any collaboration with 
any Switzerland company has been entered 
into; 

(c) if so, the number of machines manu-
factured so far; 

(d) the number of them supplied within 
the country and abroad; 

(e) the foreign exchange earned during 
1990-91; and 

(f) whether there IS any proposal to 
increase the production capacity further, if 
so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRr P. K. 
THUNGON): (a) Yes, Sir. 

(b) HMT had collaboration with MIs. 
Interfonda of Switzerland. 

Net Profit 

1990-91 1989-90 1988-89 

2313 . 3171 2438 

1477 935 1444 

9525 10110 5453 

897 1788 1377 

9580 19229 25218 

7858 7201 6422 

(c) 411 machines, Sir. 

(d) HMT has sold 100 machines within 
the country and 311 machines abroad. 

(e) Foreign Exchange of Rs. 10131akhs 
was earned by HMT during 1990-91. 

(f) No, Sir. 

( Translation] 

Growth Centres In ,,-dhya Pradesh 

4488. SHRIMAHENDRAKUMAR 
SINGH THAKUR: 

KUMARI PUSPA DEVI 
SINGH: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Government propose to 
set up some new industrial growth centres in 
Madhya Pradesh; 

(b) if so, the plces selected for the pur-
pose and the criteria fixed for new industrial 
growth centres; and 

(c) the number of n9W industrial growth 
centres proposed to be opened at different 
places in Madhya Pradesh in the Eighth Five 
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THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P. J. 
KURIEN): (a) to (c). Under the new Growth 
Centre Scheme, Madhya Pradesh has been 
allotted six growth centres which are as 
follows: 

51. No. Name of the 
growth 

1. Borai 

2. Chainpura 

3. Gt>irongi 

4. Kheda 

5. Satlapur 

6. Siltara 

District 

Durg 

Guna 

Bhin<! 

Dhar 

Raisen 

Raipur 

The criteria followed for selection of 
growth centres under the scheme are, Ioca· 
tions away from cities, proximity to Districtsi 
Sub-Divisional headquarters and access to 
basic infrastruclural facilities like National! 
State Highways, Railherads, Power, Water 
Supply, TelecorTlmunication, Health and 
Educational institutions. The scheme would 
be implemented during the 8th Five Year 
Plan period. 

4489. SHRI RAM PUJAN PATEl: Will 
the PRIME MINISTER be pleased to state: 

(a) the various exemptions given by the 
Union Government to set up industries dur-
ing 1989-90, 1990-91 and 1991-92; 

(b) the number of heavy industries closed 
down during the said period State-wise; 

(c) the manner in which the Govern-
ment propose to recover loans therefrom; 
and 

(d) the progress made in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P. J. 
KURIEN): (a) Two schemes, the DLR (De-
licensed Registration) and EIR (Exempted 
Industries Registration), were in operation in 
the years 1989-91, providing exemptions 
from licensing to the setting up of new indus-
tries. Under the current Industrial Policy, 
licensing is confIned to only 18 industries. 

(b) According to the Reserve Bank of 
India, 8 sickJweak industrial units in Iron & 
Steel, Heavy Engineering Machinery (ex-
cepting electrical machinery) and Heavy 
Engineering Electrical Machinery sectors 
were reported closed during the year 1989 
and 1990. State-wise details of these units 
are as under:-

Name Of the 
State 

Iron & Steel Heavy Engg. Machinery 
except Electrical 

Heavy Engg. Elec-
trical Machinery 

No. of Units No. of Units No. of Units 

1989 1990 1989 1990 1989 1990 

West Bengal 01 

Maharashtra 01 01 01 

Gujarat 01 01 

Andhra Pradesh 02 

TOTAl: 05 02 01 
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(c) & (d). Viability studies are undertak-
ing by Financial Institutions! Banks for all 
units identified as sick. Those units which 
are found viatMe on strictly commercial con-
siderations are considered by banks and 
financial institutions for revival. Under the 
rehabilitation package evolved for poten-
tially viable non- SSI sicklweak industrial 
units, dues of banks and financial institutions 
are recovered in a phased manner with a 
suitable reechedulernent not exceeding 10 
years. Where the units are considered non-
viable, banks and financial institutions gen-
erally issue recall notices for recovery of 
dues in the first instance. Other courses of 
action adopted by banks and financial insti-
tution for recovery of dues from non-viable 
units are filing of suits, sale of stock, appro-
priation of sale proceeds, entering into 
compromise proposals for one-time settle-
ment etc. 

Grant under N. C. R. Plan 

4490. DR. CHHATTRA PAL SINGH: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) whether the Government propose to 
provide grants under the loans being given 
to Municipal Committees and Municipal 
Corporatior.s coming under the National 
Capital Region Plan; 

1988-89 1989-90 

Delhi (+) 84.95 (-) 34.46 

Udyogrnandal (+) 98.18 (+) 38.21 

(b) if so, the extent of grant proposed 
to be provided; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHAlAM): (a) Accofding 
to NCR Planning Board there is no such 
proposal under consideration. 

(b) Does not arise in view of answer to 
(a) above. 

(c) NCR Planning Board provides only 
loan assistance to the executing agencies 
for self-supporting projects. Question of 
providing grants for such project does not 
arise. 

Loaea by Hlndusbm In .. cUe.des Ltd. 

4491. PROF. K v. THOMAS Will the 
PRIME MINISTER be pleased to state: 

(a) the net loss or profit of Htndustan 
Insecticides Ltd. unit-wiseouflng each of the 
last three years and in the current year; and 

(b) the staps taken to revIVe and mod-
emise these units? 

THE MINISTER Of STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
ISERS (DR. CHINTA MOHAN): (a). The 
required information is as folbws: 

(Rs. tn lakh) 
... -------. 

1990-9~ 1991-92 up to 31.12.1991 
(Es!imatAdl 

(-) 246.33 (-)193.64 

(-) 60.61 (.) 60.73 

Rasayani (-) 97.96 (.) 261.64 (.) 393.20 (+) 317.89 

Ottoers including 
Marketing HO, & R & 
o complex (-) 48.95 (+) 97.10 (-) 239.15 (-) !>O.79 

Profit (+)Itoss(-) (+) 36.16 (-) 160.79 (·)_938.70 (-) 623.05 



589 Written Answers CHAITRA5, 1914 (SAKA) Written Answers 590 
(b) HIL have taken the following steps 

to revive and modernise its units: 

(i) Improving productivity by optimising 
raw material efficiency and energy consump-
tion and by motivating the human resources 
of the company. 

(2) By increasing the agro-chemicals 
sales, by full capacity untilisation, of En-
dosulfan plant, activating both the streams 
and by doubling the production of Hildan as 
well as accepted products in the market. 

(3) By improving the product mix of the 
company, particularfy by converting one of 
the two streams of Butachlor plant to manu-
facture products such as Phosphamidon and 
Carboxin 

Rehabilitation of sman scale industries 

4492. SHRI BOLLA BULlI RAMAIAH: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government have f inal-
ised any new package to rehabilitate sick 
small industrial units; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P. J. 
KURIEN): (a) and (b). A committee to review 
the arrangements for meeting the working 
capital requirements of small scale industry 
and for the rehabilitation of small scale in-
dustries and to examine any other issue 
relating to small scale industries has been 
appointed vide RBI memorandum dated 
9.12.91. The committee is expected to sub-
mit the report by 30.6.1992. 

[ Trans/ation] 

Allotment of Flats under Fifth SFS 

4493. SHRI ANANDHATNA MAURYA: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) the number of allotments-cancelled 
and re-allotments made under the Fifth SeH-
financing Scheme of the Delhi Development 
Authority during the last two years; 

(b) the number of cases wberein no re-
allotment was made despite the irregulari-
ties having been detected; and 

(c) the steps being taken to re-allot the 
residence by sympathetically disposing of 
such cases? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (c). 12 
allotments were cancelled due to non-pay-
mentlnon-submisslon of documents by the 
allottees under the terms and conditions of 
allotment and four reallotments have been 
made under the Fifth Sen Financing Scheme 
during the last two years. 8 cases are under 
process. 

Small Scale Industries 

4494. SHRI RAJVEERA SINGH: Will 
the PRIME MINISTER be pleased 10 state: 

(a) whether the investment limit on 
permanent assets in plants and machinery 
of the Small Scale Industries has been in-
creased under the Import-Export Policy 
during the year 1991 ; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P. J. 
KURIEN): (a) Yes, Sir. 

(b) Necessary amendments have been 
effected vide public Notice No. 167-ITC (PN)! 
90-93 dated 26.6.91, issued by Ministry of 
Commerce. 

Investment in Public Sector Undertak-
Ings 

4495. SHRI RAJENDRA AGNIHOTRI: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the number of public sector under-
takings in each state; 

(b) the investment made in each public 
sector undertaking and the total loss suf-
fered by these undertakings till date; 

~c)whethertheGovemmenthavefomu-
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latedanypolicyforprivatisingthelossmaking ery,lack of orders, etc. 
undertakings; if so, the details thereof; and 

(d) the number of such undertakings 
likely to be privatised? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P. K. 
THUNGON): (a) Statewise list of Central 
Public Sector Enterprises as on 31.3. 1991 is 
given at Annexure-III (Page S-203 to S-211 ) 
in volume I aI public Enterprises survey 
1990-91 placed before Parliament on 
5.3.1992. 

(b) Investment in each of the Central 
Public Sector Enterprises as on 31.3.1991 is 
available at Statement 16 (Page S-86 to S-
94) in volume I of'Public Enterprises Survey 
1990-91.Total Accumulated Losses of these 
PSEs as on 31.3.91 were As. 15353.97 
crores. 

(c) and (d). At present, there is no policy 
forprivatising any althe Central Public Sector 
Enterprises. 

Working of Public Sector Undertakings 

4496. SHRI SURYA NARAIAN YADAV: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the working aI aU the public 
sector undertakings is monitored and a 
special monthly report is submitted with 
regard to each public sector undertaking; 

(b) is so, the names of those which are 
running in loss and the main reasons thereof 
as per the latest survey; and 

(c) the steps taken to import their per-
formance? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P. K. 
THUNGON): (a) Yes, Sir. 

(b) as per 1990-91 Survey ,laid in Parlia· 
ment on 5th March, 1992, 109 enterprises 
have made Io$ses during 1990-91. The main 
reasons of their losses are low productivity. 
low capacity utilisation, excess manpower. 
out-dated technology, old plant and mach in.· 

(c) Steps taken to improve their per-
formance are given at p. 115 of volume I of 
Public Enterprises Survey 1990-91 laid in 
Parliament on 5-3-1992. 

[English] 

Excess Rainfall In Next thirty Years 

4497. DR. RAVI MALLU:Willthe PRIME 
MINISTER be pleased to state: 

(a) the quantum of excess rainfall ex-
pected during the next thirty years; and. 

(b) the steps proposed by the Govern-
ment to check the darnagelikely to be caused 
thereby? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSK>NS (SHRlMATI 
MARGARET ALVA): (a) There is no scien-
tific method to forecast the quantum of ex· 
cess or deficient rainfall over a period of 30 
years 

India's rainfall is characterized by sig-
nificant variations from year to year without 
any clear trend. Some statistical studies 
have been attempted to discern a trend but 
have not produced unambiguous conclu-
sions. 

(b) Does not arise. 

Licences to States for packing Industry 

4498. SHRI SRlKANTA JENA: 
SHRI ARUN SINGH YADAV: 

WiH the PRIME MINISTER be pleased 
to state: 

(a) whether some licences for packing 
industry are pending with the Union Govern· 
ment; 

(b) if so, the details thereof, State-wise; 
and 

(c) the time by which the ~ernment 
propose to issue licences to those industries 
State-wise? 
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THE MINISTER OF STATE IN lHE increase the funds for construction c:A these 
MINISTRY OF INDUSTRY (PROF. P. J. houses underthe said scheme; in view of the 
KURIEN): (a) to (c). Under the New Indus- present price-rice; 
trial Policy, licensing has been abolished 
except for a short list of 18 industries. No 
licensing for the manufacture of any packag-
ing material is now required under the provi-
sions of the Industries (Development and 
Regulation) Act, 1951, unless the item falls 
into the category of any of these 18 indus-
tries. 

Houses Construct8ci under indira Avas 
Yo)ana 

4499. SHRI HARI KEWAL PRASAD: 
Will the PRIME MINISTER be ~Ieased to 
state: 

(a) the total number of houses con-
structed under Indira Avas Yojana during the 
current year, State-wise; . 

(b) the target fixed for constructing the 
houses during 1992-93; 

(c) whether the Govemment propose to 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

lHE MINISTER OF STATE IN lHE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI G. VENKAT SWAMY): (a) The total 
number of houses reported to have been 
constructed so far under Indira Awas Yojana 
during the current year, State-wise, is given 
in statement .. 

(b) The targets for constructing the 
houses during 1992-93 have not been fixed 
so far. 

(c) Indira Awas Yojana is the sub-
scheme of wage Employment Programme 
know as Jawahar Rozgar Yojana. 6% of the 
resources are earmarked at the national 
level for Indira Awas Yojana. In subsequent 
year also, funds will be kept at the same 
level. 

STATEIENT 

No. of Houses constructed under lAY during 1991-92 

S. No. StateJllT No. of houses constructed 

1. Andhra Pradesh 8940 

2. Arunachal Pradesh 60 

3. Assam 1089 

4. Bihar 12610 

5. Goa 35 

6. Gujarat 4374 

7. Haryana 478 

8. Himachal Pradesh 287 

9. Jammu & Kashmir 348 
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S.No. StateAJT No. of houses constructed 

10. Kamataka 4454 

11. Kerala 3433 

12. Madhya Pradesh 37114 

13. Maharashtra 3000 

14. Manipur 74 

15. Meghalaya 188 

16. Mizoram 79 

17. Nagaland 684 

18. Orissa 10965 

19. Punjab 465 

20. Rajasthan 11420 

21. Sikkim 103 

22. TamH Nadu 37033 

23. Tripura 175 

24. Uttar Pradesh 4007 

25. West Bengal 2404 

26. MN Islands 0 

27. D&N Haveli 15 

28. Daman & Diu 7 

29. Lakshadweep 0 

30. Pondicherry 22 

Total: 143862 



597 Wn1Ien Answats CHAfTRA 5,1914 (SAKA) Written Answets 598 
o.v.Iopment of ... It ......... Cornput.r 

by I. I. T ...... 

4500. SHRI tAl K. ADVANI: 
OR. A. K. PATEl: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Indian Institute of Tech-
nology, Madras, is engaged in developing a 
MultiMedia Computer; 

(b) if so, the main features thereof and 
the progress made so far together with the 
likely period for its final demonstration; 

(c) wheIher handicapped persons are 
likely to speak and write through such a 
computer system; 

(d) the amount spent on this project so 
far and the amount eatimated to be spent 
further; and 

(e) when the computer is Ikely to be 
commercially produced and the estimated 
oost thereof? . 

THE MINISTE,R OF STATE IN THE 
MINISTRY OF PERSONNEl, PUBLIC 
GRIEVANCES AND PENSIONS (SHAIMATI 
MARGARET AlVA): (a) to (e). Theinforma-
tion is being collected and will be laid on the 
T ab6e at the House. 

( TtanS/aOOn) 

SeH Employment Scheme 

4501. SHRISANTOSH KUMAR GANG-
WAR: Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 

pleased to state: . 

(a) the number of youths provided 
employment under the self employment 
scheme during the last three years, State-
wise; 

(b) whether this scheme has been re-
viewed; 

(c) if so, the details thereof; and 

(d) if not. the time by when it is likely to 
be reviewed? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PlANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H. A. 
BHARDWAJ): (a) The statement showing 
the number of applications sanctioned by 
the banks forth. year 1988-89, 1989-90 and 
1990-91 under the scheme for providing Self 
E~nttoEduc:atedUnempIoyedYouth 
in different States is enclosed. 

(b) to (d). A Working Group under the 
chairmanship of the then Addl. Secretary 
and Development Commissioner (SSI) was 
constituted in January, 1989 for ascertaining 
the working as weD as the impact at the 
scheme tor providing Self Employment to 
Educated Unemployed Youth (SEEUV) and 
to suggest changes/measures to increase 
the ettediveness of the programme. The 
recommendations of this Working Group 
were considered and a modified scheme 
was circulated to the Deptt. of Banking, 
Reserve Bank ot India. Planning Commis-
sion and other concerned agencies. Keep-
ing in view the comments received from 
these agencies a revised scheme was drafted 
and sent to Cabinet Secretariat. The revised 
scheme is yet to be approved by the Cabinet. 

STATEMENT 

Number of applications sanctioned by banks under the schetT18 for providing Self Employ-
ment to Educated Unemployed youth. 

S. No. Name of the StateIUT No. of applications sanctioned during 
1988-8~· 1989-90 199(}.91 

1 2 3 4 5 

1. Andhra Pradesh 14291 
----~----~------------------

7404 8047 
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S.No. NatIIfI of the StalelUT No. of applications sanctioned during 

1988-89 198~90 1990-91 

f 2 3 4 5 

2. Assam 5378 3141 3067 

3. Bihar 19669 9176 11545 

4. Gujarat 4552 5084 2419 

5. Haryana 4651 2418 2545 

6. Himachal Pradesh 1340 769 870 

7. Jammu & Kashmir 962 223 236 

8. Kamataka 10585 6010 5415 

9. KeraJa 14846 B430 6249 

10. Madhya Pradesh 14154 7936 6751 

11. Maharashtra 14326 8210 9027 
. 

12. Manipur 1500 749 750 

13. MeghaJaya 34 90 24 

14. NagaJand 153 57 57 

15. Orissa 8016 4347 4578 

16. Punjab 14472 7690 7453 

17. Rajasthan 9204 5127 5330 

18. Sikkim 23 17 28 

19. Tamil Nadu 17175 8692 8015 

20. Tripura 527 183 502 "". 
21. Uttar Pradesh 24373 13749 13201 

22. West Bengal 10330 6412 4198 

23. Andman & Nicobar 54 20 23 

24. Arunachal Pradesh 59 16 22 
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S.No. Name of the State/UT 

1 2 

25. Chandigarh 

26. Dadra & Nagar Haveli 

27. Goa 

28. Mizoram 

29. Pondicherry 

30. Lakshadweep 

31. Daman & Diu 

Total 

[English] 

Towns of Orrlssa Covered under IDS 
andMT 

4502. DR. KARTIKESWAR PATRA: 
sHRI BAPU HARI CHAURE: 
SHRI PARAS RAM BHARD-

WAJ: 
SHRI ARJUN CHARAN 

SETHI: 

Will the Minister of URBAN DEVELOP-
MENT be pleased to state extent of imple-
mentation, names of towns so far covered or 
are proposed to be covered in Orissa, Madhya 
Pradesh and Maharashtra under the Inte-
grated Development of Small and Medium 

No. of applications sanctioned during 

1988-89 1989-90 1990-91 

3 4 5 

201 90 127 

39 26 20 

242 124 199 

321 109 136. 

473 230 305 

8 20 12 

12 12 

1,91,958 1,06,561 1,0:1,163 

towns during the last three years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): Under the 
Scheme of Integrated Development of Small 
and Medium Towns, development of resi-
dential areas, traffic and transportation, 
markets and mandis, industrial area devel-
opment and low cost sanitation etc., are the 
components included and are at different 
stages of implementation. The names of 
towns in Orissa. Madhya Pradesh and 
Maharashatra which have been covered 
under the scheme during the last three years 
and the Central Assistance released to those 
towns. are given in statements-I, II and III 
respectively. 
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Subletting of Government Accommoda-
tion 

4503. SHAI ARJUN SINGH YADAV: 
DR. C. SILVERA: 
SHAI SUAENDRA PAL 

PATHAK: 
SHAI YASHWANTRAO 

PATIL: 

Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) Whether a large number of Govern-
ment employees have sublet the accommo-
dation allotted to them in full at higher rents; 

(b) if so, the number of such allotteres 
and the action taken against them; 

(c) whether there is any proposal to 
undertake an indepth survey to bring out 
more such cases; 

(d) whetherthe Government allottes are 
also sharing accommodation with others and 
are charging substantial rents from them; 

(e) if so, whether any indepth study has 
been made in this regard and the allottees 
sharing accommodation at higher rents 
brought to book; and 

(f) the details of the rules on sharing of 
the accommodation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (c). 
Complaints and information about subletting 
of Government accommodation is received 
in the Directorate from time to time. When-
ever such information/complaints are re-
ceived, investigations are conducted by 
sending teams of officers for inspection. This 
is a continuous process. Such inspections 
are in progress even now. During the period 
1.1.1991 to 22.3.1992, 465 cases have been 
investigated and action as per the Allotment 
Aules is being taken. 

(d) to (f). The rules on sharing of accom-

modation are provided in S. R. 317- 8-20 of 
the Allotment Rules. An extract of the rules is 
given in the statement. If any allotter is found 
to be violating the Allotment Aules, he is 
normally debarred from sharing Government 
accommodation for a period upto five years. 

STATEMENT 

Subletting and sharing of residences 
SR 317-B-20 

1. No. officer shall share the residence 
allotted to him of any or the out-houses, 
garages and stateles apptenant thereto 
except with the employees of the Central 
Government elisible for allotment of resi-
dences under these rules. The servants 
quarters outhouses, garages and stables 
may be used only for the bonafide purposes 
including residence of the servants of the 
allottees or for such other purposes as may 
be permitted by the Director of Estates. 

Provided that the officer shall send prior 
intimation to the Director of Estates in such 
form as may be prescribed by the Director of 
Estates intimating full particulars of the offi-
cer and his family residing in the quarter and 
full particulars of the sharer and his family. 

2. 

3. Any officer who shares or sublets 
his residence shall do so at his own risk and 
responsibility and shall remain' personally 
responsible for any licence fee payable in 
respect of the residence and for any damage 
caused to the resistance or its precincts or 
grounds or services therein by the Govern-
ment beyond fair wear and teas. 

[ T rans/ation] 

Development Works by Voluntary 
Agencies In U. p_ 

4504. SHRISURENDRA PAL PATHAK: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the details of the schemes sanc-
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tioned by the CAP ART for rural development been constructed so far by the Delhi Admini-
through voluntary institutions in Hardoi and stration; and 
Lakhimpurkheri, Uttar Pradesh during the 
current year; (b) the details of the basic facilities made 

(b) whether some requests have also 
been received from the M. Ps. and M. L. As 
in this regard; if so, the details thereof; and 

(c) the details of voluntary institutions of 
these districts provided financial and techni-
cal assistance from the above said body? 

MINISTER OF STATE IN THE MINIS-
TRY OF RURAL DEVELOPMENT (SHRI 
UTTAMBHAI H. PATEL): (a) CAPARThave 
sanctioned four Projects in Hardoi District 
and one Project in Lakhimpurkheri District U. 
P. during the current year in the areas of 
installation of handpumps, construction of 
Sanitary latrines, conducting of awareness 
camps in respect of clean drinking water and 
providing Income Generation facilities to the 
women. 

(b) As and when a request from an M. P. 
or and M. L. A. is received, the same is 
attended to on priority. 

(c) The details of the voluntary institu-
tions provided assistance in Hardoi District 
are - Aparnam Seva Sansthan, Sarwajanik 
Shikshonnayan Sansthan & Shakti Sadhana 
Sansthan. The total amount sanctioned for 
Projects in Hardoi District is Rs. 4,94,733/-. 
One Project for installation of handpumps 
has been sanctioned in District Lakhim-
purkheri in favour of Jamna Lal Bajaj Foun-
dation Golgkaran Nath at a cost of Rs. 5, 
04,500/-. 

Construction of Community Centres 

4505. SHRI AVTAR SINGH BHAN-
DANA: 

SHRI S. N. VEKARIA: 

Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) the number of the urbanised villages 
of Delhi in which community Centres have 

available for the children and women therein? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
The information is being collected and will be 
laid on the Table of the Sabha. 

Closure of Public Sector Undertakings 

4506. SHRI SHIVRAJ SINGH 
CHAUHAN: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Government propose to 
close down or privatise some public sector 
undertakingsJindustrial unitS/JOint ventures 
which are incurring losses and are also not 
viable; 

(b) if so, the details of such undertak-
ingslindustrial units and joint ventures which 
are likely to close downlprivatised, State-
wise; 

(c) the number of employeeslworkers 
likely to be affected due to the closure of the 
said industries; and 

(d) the schemes envisaged for the reha-
bilitation of the affected employees/work-
ers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P. K. 
THUNGON): (a) to (d). As per amended sick 
Industrial Companies (Special Provisions) 
Act 1985, all sick industrial companies in the 
public sector world be referred to the Board 
for Industrial & Financial Reconstruction 
(BIFR) forthe formulation of suitable revival! 
rehabilitation schemes, as per provisions 
constrained in the special Act. Details of 
enterprises and the number of workers in 
these are given in volume-I of the Mono-
graph on the Performance status of Central 
Public Sector Enterprises circulated to all 
Members of Parliament in December, 1991 
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and workers who may be affected will be 
considered by BIFR. 

Import of Coal 

4507. SHRI JAGMEETSINGH BRARA: 
Will the Minister of COAL be pleased to 
state: 

(a) whether the Government have to 
import coal due to non-availability of high-
quality coal; 

(b) if so, the average annual require-
ment of such high quality coal in the country; 

(c) whether Coal-India-Ltd. propose to 
make available this high-quality coal in the 
country; 

(d) if so, the details in this regard; and 

(e) the likely fall in the import of coal on 
the implementation of these projects? 

THE MINISTER OF STATE IN THE 
MINISTRYOFCOAL(SHRIP.A.SANGMA): 
(a) and (b). Indian coal resources by their 
very nature are of high ash content and 
inferior quality. The proportion of good grades 
of coal resources is only about 25% that too 
are localised in Bihar-Bengal and Central 
India Coalfields. While other industrial con-
sumers have been able to adjust the com-
bustion equipment to suit the indigenously 
available grades of coal, the steel plants 
want lower ash content in the Coking coal for 
coke production. It is in this context that out 
of average requirement of about 20 million 
tonnes of washed coking coal per annum the 
steel plants have been importing about 25% 
of their total requirements of coking coal for 
the purpose of blending low ash imported 
coal with high ash indigenous coal. 

(c) to (e). Some ofthe steps being taken 
to augment indigenous availability of coking 
coal, interalia, incJude:-

(i) increase in raw coking coal availa-
bility by reorganisig existing mines 
and development of new mines; 

(ii) restoration of coking coal sources 
with which were delinked in 1984-
85 from washeries . on account of 
quality consideration; 

(iii) commissioning of two new washer-
ies, one each at Madhuband & 
Kedla for increasing the existing 
washing capacity; 

(iv) modification of the existing coking 
coal washeries by implementation 
of recommendations of the Altekar 
Committee to improve the capacity 
utilisation as well as the quality of 
washed coking coal; 

(v) coking coal mines in Meghalays & 
Assam are being identified to make 
available increased quantities of 
low ash coking coal. 

With implementation of these steps, 
the import of coking coal by steel plants is 
likely to come down progressively. 

Thermal Power Based on Atomic Power 

4508. PROF. RASA SINGH RAWAT: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Govemment have set 
up thermal power plants based on atomic 
power; 

(b) if zoom the details thereof alongwith 
the capacity invested therein and the gener-
ating capacity of each; 

(c) whether a few atomic power plants 
are not functioning properly; and 

(d) if so, the reasons therefor and the 
remedial steps taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) and (b).while the 
primary heat energy is from uranium fuel 
housed in the reactor in the case of atomic 
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power stations, it is from coal or oil or gas in 
the case of conventional thermal power 
stations. 

The details of atomic power stations 
already set up and in operation are as under 

Present rerated SanctionedlLatest 
capacity MWe Estimate capital cost 

Tarapur - 1& 2 2 x 160 

Rajasthan - 1 100 

Rajasthan - 2 200 

Madras - 1 220 

Madrash - 2 220 

Narora -1 & 2 2x 220 

(c) and (d). The first unit of Rajasthan 
had a problem of light water leak in the south 
and shield which was solved by consider-
able efforts by mechanical sealing of the 
lack. Consequent on this repair, the power 
level of this unit was restricted upto 100 
MWe by Atomic Energy Regulatory Board 
(AERB) since 1987. This unit has been der-
ated to 100 MWe capacity with effect from 1st 
January 1989. 

The Madras Station encountered prob-
lems of fa~ure of turbine blades and modera-
tor inlet manifolds in both the units and 
failures of generator transformer in one of 
the units. The problem on turbine blade 
failure was attended to and necessary 
modifications have been incorporated. The 
generator transformer was replaced. The 
problem on moderator inlet manifolds was 
solved by implementing an interim solution 
and the units are operating at restricted 
operational power level of upto 175 MWe 
each. Efforts are in progress for further in-
crease in the unit power level for which 
installation of additional equipment in one of 
the units and related analysis are in progress 

(Rs. in crores) 

92.93 

73.27 

102.54 

118.83 

12704 

645+ interest 
during con-
struction of 
100 (under 
approval) 

for review and decision by AERB for further 
course of action. 

[Eng/ish] 

DHflcuities by Investors 

4509. DR. KRUPASINDHU BHOI: Will 
the PRIME MINISTER be pleased to state: 

(a) whether prospective investors are 
facing a lot of difficulties with the infrastruc-
ture ministries as a result of de-licensing of 
regulations and liberatisation in investment; 

(b) if so, the reaction ofthe Govemment 
thereto; and 

(c) the remeding steps takenlproposed 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P. J. 
KURIEN): (a) No such instance has come to 
the notice of the Government. 

(b) and (cl. Does not arise. 
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Coal DeposHs 

4510. DR. MAHADEEPAK SINGH 
SHAKYA: 

SHRI SIMON MARANDI: 
SHRI NITISH KUMAR: 

Will the Minister of COAL be pleased to 
state: 

(a) whether the Central Mine Planning 
and Design Institute Ltd., has recently col-
lected latest know-how in regard to the 
availability of coal reserves in the country; 

(b) if so, the estimated quantity of coal 
likely to be available in the country in accor-
dance with the report of the said institute; 

(c) the quantity of coal available in each 
of the coal fields and the names thereof; 

(d) whether the Government have for-
mulated any scheme to increase the coal 
production to improve the quality of said coal 
as per the requirement of the country on the 
basis of this report; and 

(e) if so, the details of the scheme and 

the total capital likely to be inversted in it and 
the time by which this is likely to be imple-
mented? 

THE MINISTER OF STATE OF THE 
MIN ISTRY OF COAL (SHRI P. A. SANGMA): 
(a) With the objective of improving the quality 
of detailed exploration for proving the coal 
reserves, Central Mine Planning and Design 
Institute Limited is making use of new tech-
nologies of geological investigation based 
on application of geo-physical surveys. geo 
physical toy interpretation, remote sensing, 
computer aided plotting etc. 

(b) and (c). Geological Survey of India is 
mainly responsible for carrying out regional 
exploration to locate coal reserves in various 
parts of the country. On the basis of the 
Geological report released by the G. S. I., 
every year, potential blocks are demarcated 
and detailed exploration is taken up by 
CMPDIL by engaging the mineral Explora-
tion Corporation Limited and State Govern-

. ment drilling agencies to prove the coal 
reserves for mine planning 
purposes. Coalfield-wise coal reserves esti-
mated by the Geological Survey of India as 
on 1-1-1992 is given below:-
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(d) and (e). According to the present 
long-term projections, the coal production in 
the country is expected to be about 306 
million tonnes by the end of 8th Five Year 
Plan, (i. e. 1992-1997). The production would 
be achieved from the production of existing 
mines, re-<lrganisation of mines/projects, on-
going projects, Tentatively, in the coal sec-
tor, an outlay of Rs. 11860 Crores has been 
estimated. 

The following steps have been taken to 
.. improve the quality of coal by Coal compa-

nies:-

(i) provision of adeql,late coal han-
dling plants; 

(ii) segregation of stones at the time of 
loading; 

(iii) setting up of beneficiation plants. 

Demand of Coking Coal 

4511. SHRI BHAGEY GOBARDHAN: 
Will the Minister of COAL be pleased to 
state: 

(a) the reasons for not producing enough 
coking coal to meet the demands of the steel 
industry; 

(b) the outgo of foreign exchange on 
account of import of coking coals during 

-" 1988-89, 1989-90,1990-91 and 1991-92 
respectively; and 

(c) whether any Research and Develop-
ment work has been done to improve the 
quality of indigenous coking coal? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI P. A. SANGMA): 
(a) Major coking coal deposits are in Jharia 
coalfield where there are serious geo-min-
ing. technological and infrastructural prob-
lems like old partially worked underground 
mines. presence of fires and water logged 
workings in adjoining areas. villages, town-
ships and other built-up structures and nal-
las and rivulets and other built-up structures 

and nallas and rivulets requiring shifting or 
protection that are coming in the way of 
speedy development of coking coal mines in 
this coalfield. Moreover inherent quality of 
Indian coking coal reserves is inferior as 
such some import of low ash coking coal is 
required for blending purpose. 

(b) The information is given below:-

Year 

1988-89 

1989-90 

1990-91 

1991-92 

Approximate Value 
(On the basis of FOB Price) 

(US Million $) 

227 

243 

310 

294 

(April-February) 

(c) An expert committee (Altekar Com-
mittee) was set up in 1985 to 'Study all the 
existing washeries with a view to improve the 
quality of washed metallurgical coking coal. 
As per the recommendations of this commit-
tee the existing washeries in BCCL and CCL 
are being modified to cater to the changed 
quality parameters of raw coal feed to en-· 
sure that clean coal should be of 17 ± 0.5% 
ash content. 

Employment Generation 

4512. SHRI PRAFUL PATEL: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government have drawn 
up a plan to generate additional employ-
ment of 24.5 !akh during the Eighth Plan 
through a tixed capital investment; 

(b) if so, the details of the target fixed in 
this regard for each state; and 

(c) whether requisite raw materials and 
credit are also being arranged to generate 
such employment. if so. the details 
thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF INDUSTRY (PROF. P. J. 

MINISTRY OF INDUSTFty (PROF. P. J. KURIEN): (a) Yes, Sir. 
KURIEN): (a) and (b). Government is al-
ready implementing a scheme known as 
"Self Employment Scheme for Educated 
Unemployed Youth" (SEEUY). Under the 
SEEUY scheme a target of 12.5 lakh bene-
ficiaries has been set during the Eighth Five 
Year P'an (1992-97). 

Additional Employment of 24.5 lakh 
persons during Eighth Five Year Plan has 
been estimated on the basis of annual aver-
age growth in production in the small scale 
sector. 

(c) In the Policy Measures for Promot-
ing and Strengthening Small. Tiny and Vil-
lage Enterprises laid in the Parliament on 6th 
August. 1991 emphasis has been laid to 
ensure both adequate flow of credit on a 
normative basis and quality of its delivery for 
viable operations of the small scale sector. 
Besides, tiny/small scale units would be given 
priority in allocation of adequate and equi-
table raw materials. both indigenous and 
imported. 

Decline in Growth of Small Scale 
Industry 

4513. SHRI K. THULASIAH VAN-
DAYAR: Will the PRIME MINISTER be 
pleased to state: 

(a) whether there is a decline in the 
growth of small scale industries during 1991-
92: 

(b) if so. the reasons therefor: 

(cl the measures being taken by the 
GOV@III1,idnt to support the Small Scale 
Sector: and 

(d) the total number of Small Scale 
Industries registered in the Country at pres-
entthe total annual turnover by them and the 
percentage of exports by them annually? 

THE MINISTER OF STATE IN THE 

(b) Main reasons for decline in the growth 
.of small scale industries are credit squeeze; 
foreign exchange constraints; demand re-
cession; high interest rate on working capital 
provided by banks; and shortage of raw 
materials; particularly of imported raw mate-
rials. 

(c) Steps taken by the Government to 
support the small scale sector are: provision 
of need-based credit to SSI units; setting up 
of a Committee by RBI to look into the credit 
needs and sickness in the small scale sec-
tor: relaxation in import restrictions; reduc-
tion In interest rate by 1 %on bank credit from 
20% to 19%; SLR has been reduced by 8.5% 
from 38.5% to 30%. 

(d) The total nuinberof small scale units 
coming under the purview of Small Indus-
tries Development Organisation registered 
on permanent basis with the various State l 

UT Directorate of Industries was 13.78,480 
at the end of 1990. 

The total estimated production in the 
small scale sector (of both registered and 
unregistered units) at current prices was Rs. 
155340 crores during 1990-91. 

The percentage of direct exports by the 
small scale sector in the total exports of the 
country was about 28 percent in 1989-90. 
the latest year for which firm figures are 
avail'lhle. 

Prices of Coal 

4514. PROF. ASHOK ANANDRAO 
DESHMUKH: Will the Minister of COAL be 
pleased to state: 

(a) whether the Government have in-
creased the prices of coal to reduce the 
losses suffered by the Coal India Limited; 

(b) whether the Government t).ave con-
ducted any study to find out the reasons for 
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which Coal India Ltd. has been incurring Central Assistance to Government of 
losses; . Uttar Pradesh 

(c) if so, the details thereof; and 

(d) the measures taken to make the 
undertaking earn profit? 

THE MINISTER OF STATE OF THE 
MINISTRYOF COAL (SHRI P. A. SANGMA): 
(a) The price of coal has been revised w. ·e. 
f. 28.12.1991 to recoup the increase in the 
cost of production. 

(b) & (c). Bureau of Industrial Costs and 
Prices has recently undertaken a compre-
hensive study of Coal India with a view to 
recommend suitable prices and other policy 
measures for the industry. 

(d) Steps being taken to reduce the 
costs in Coal India Limited include:-

(i) Improved manpower planning in-
cluding redeployment of surplus 
workers and restricting the intake 
of new employees against vacan-
cies caused by natural wastage. 

(ii) Control on increase in manpower 
through voluntary retirement 
schemes. 

(iii) The concept 'all men-all jobs' is 
being tried on an experimental 
basis. 

(iv) Improvement in the availability and 
utilisation of eqUipment by provid-
ing adequate workshop support, 
improved management of spares 
and timely rehabilitation of equip-
ments. 

(v) Increase in production and produc-
tion with special imposes on under-
ground mines. 

(vi) A numberof system improvements 
and managerial measures. have 
been adopted to improve efficiency 
of operations. 

4515. SHRI SHYAM LAL KAMAL: Will 
the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased 
to state: 

. (a) whether the Central Assistance 
promised to Uttar Pradesh Government in 
1990-91 and 1991-92 has not been released 
in full; 

(b) if so, the reasons therefor; 

(c) whether the withheld assistance is 
proposed to be released with the assistance 
for 1992-93; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H. R. 
BHARDWAJ): (a) Formula based (Net) 
Centra! Assistance allocated and adjusted 
for dues during 1990-91 was released. For 
the Annual Plan of 1991-92, a sum of Rs. 
967.14 crores has been released so far 
against allocation of Rs. 1044.13 crores. 

(b) to (d). The balance amount would be 
considered for release after receiving provi-
sional expenditure details on State Plan 1991-
92 of the Uttar Pradesh State. 

Percentage of Reservation 

4516. DR. (SHRIMATI) PADMA: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the existing percentages of 
reservation for Schoo ulOO Castes and Sched-
uled Tribes are based on 1971 census; 

(b) if so, the reasons why the Govern-
ment have not taken into account cilinsus 
1981 for it; and 

(c) whether the Government propose to 
implement the census·1981 for percentage 

.. oj reservation? 
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THE MINISTER OF STATE IN THE MINISTRYOFCOAL(SHRIP.A.SANGMA): 

MINISTRY OF PERSONNEL, PUBLIC (a) to (e). Information is being collected and 
. GRIEVANCES AND PENSIONS (SHRIMATI will be laid on the Table of the House. 
MARGARET ALVA): (a) to (c). The reserva-
tion percentages in respect of direct recruit-
ment to Group 'A' and 'B' posts on All India 
basis are based on the census figures of 
1961. No change was made in these after 
the 1971 census, as the population percent-

. ages of SC and ST as revealed in the 1971 
Census did not warrant any change in the 
reservation percentages prescribed. As the 
1981 census figures did not cover the State 
of Assam, the all India population distribu-

. tion of SC/STwas not clear. The reservation 
percentages therefore were not reviewed. 

Reservation percentages, in respect of 
direct recruitment to Group 'C' and '0' posts, 
prescribed on 10caVregionai basis, which 
were earlier based on the 1971 Census, was 
reviewed in the light of the population distri-
butions indicated in the 1981 Census. and 
revised orders were issued in 1985 and 1986 
prescribing fresh reservation percentages. 

[ Translation] 

Workers In Chltra Colliery (Bihar) 

4517. SHRI SIMON PARANDI: Will the 
Minister of COAL be pleased to state: 

(a) the number of workers in Chitra 
Colliery, Dumka (Bihar) and the number of 
tribals and scheduled caste employment 
among them separately; 

(b) whether all the displaced families of 
this area have been given employment there; 

(c) if so, the details thereof; 

(d) the number of such displaced fami-
lies from which not a single member has 
been given employment: and 

(e) the action taken by the Government 
In this regard? 

THE MINISTER OF STATE OF THE 

Public Sector Undertakings In Madhya 
Pradesh 

4518. SHRIBARE LAL JATAV: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the public sector undertak· 
ings in Madhya Pradesh have been running 
into losses during the last three years: 

(b) if so, whether the Union Government 
have asked the State Government to furnish 
report in this regard: 

(c) if so, the report has been received 
from the State Government. 

(d) if so, the details thereof: and 

(e) the remedial steps being taken by 
the Government in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRt P. A. SANGMA): 
(a) to (e). Two Central Public Sector Enter-
prises namely NTC (Madhya Pradesh) Ltd., 
and South Eastern Coalfields Ltd., outoffive 
enterprises having their registered offices in 
the State of Madhya Pradesh, have incurred 
losses continuously for the last three years. 
While NTC (Madhya Pradesh) ltd. falls under 
the purview of sickness as defined in SICA 
and is required to be referred to BIFR. in the 
case of latter mentioned unit, enterprise-
specific action is required to be taken by the 
concerned administrative Ministryl Depart-
ment or the management of the enterprise to 
improve its performance. Some of the reme-
dial steps taken include modernisation, 
upgracation of technology, improvement of 
product-mix. financial & managerial restruc-
turing etc. As' regards M. P. State public 
sector enterprise.s, the remedial measure,s 
wherever necessary. are required to be taken 
by the State Government and the respective 
Managements under whose jurisdiction the 
matter falls. 
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MinI-mine In Neyvell Lignite 
Corporation 

4519. DR. P. VALLAL PERUMAN: Will 
the Minister of COAL be pleased to state: 

(a) whetherthere is any proposal to start 
a mini-mine connecting the Mines I and" in 
Neyveli Lignite Corporation; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRYOFCOAL (SHRIP.A. SANGMA): 
(a) No, Sir. 

(b) Does not arise. 

[ Translation) 

Mandays Lost in Rajasthan 

4520. SHRI GIRDHARI LAL BHAR-
GAVA:WillthePRIMEMINISTERbepleased 
to state: . 

(a) the mandays lost due to strike and 
lockouts during last year in Rajasthan; 

(b) the unit-wise details of places where 
strikes and lockouts took place; 

(c) whether the Government h'ave taken 
any steps to maintain harmony in industrial 
sector: and 

(d) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) According to the 
Government of Rajasthan, the mandays lost 
due to strikes and lockouts were 561,562 
and 75,499 respectively during 1991. 

(b) A statement is attached. 

(c) and (d). The State Government have 
stated that the Industrial Relations Machin-
ery keeps a watch over the industrial rela-

tions situation and takes steps to resolve 
industrial disputes and minimise work stop-
pages through preventive mediation and 
conciliation. During 1991,2900 industrial 
disputes were settled by the Machinery and 
1528 disputes were referred for adjudica-
tion. 

STATEMENT 

Name and location of the industrial units 
where strikes and lockouts took place 
during 1991. 

(a) Strikes 

1. Electro-Mechanical Engineering-
Corporation, Alwar 

2. Cold Steel Ltd, Alwar 

3. YEN PWD Circle II, Jodhpur 

4. Sri Cement Ltd., Byawar, Ajmer 

5. Nagar Parishad, Byawar 

6. Banawada Textile Mill, Banswada 

7. Pannalal Prem Raj Khatri, Bidi 
Manufacturer, Sawai Madhopur 

8. Jaipur Syntex Ltd. Alwar 

9. Nagar Palika, Surathgarh 

10. Rajasthan Spining and Weaving 
Mills Ltd. Banswada 

11. Eant Nirmatha, Nohar Ara 
Sriganganagar 

12. Solar Cement, Laxmangarh, 
Sikar 

13. K Pily Flastics, Udaipur 

14. Mahi Bajaj Sagar, Project 
Banswada 

15. Plastic Chundi Association, Churi 
Bazar Pali.· 
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16. Rajasthan Textile Mills, Bhavani 39. Udipur Cement, Udaipur 
Bari, Kota 

40. Nagar Palica, Hindon 
17. Padiwal Trading Co. Jaipur 

41. Laxmi Mandir Cinema, Jaipur 
18. Hindustan Safaty Glass, Jaipur 

42. Rajasthan Explosive Chemicals. 
19: Rajasthan Central Store, Jaipur Dholpur 

20. Nagar Farishad, Udaipur 43. Udaipur Petro Synthetics, 
Udaipur 

21. JCT Mills Ltd. Sriganganagar 
44. Gayatri Syanthetit:s. Bhilwara 

22. Smasth Power Loom, Ajmer 
'45. Modern Insulator Ltd., Abu Road, 

23. Cold Steel Corporation, Aiwar Sirohi 

24. Mewar Textile Mills Ltd., Bhil- 46. Kesaria Industries Pvt Ltd., 
wada Sadado, Udaipur 

25. Bharat Udyog Ltd. Bharatpur 47. Bhilwara SpiMers Ltd. Bhilwara 

26. Imami Food Pvt. Ltd., 48. Laitar Tiles Ltd., Bhiwadi, Alwar 
Shahjahanpur 

49. Rajasthan Alloy and Steel Pvt. 
27. Capston Meters, Jaipur Ltd., Jaipur 

28. Jaimandir Cinema, Jaipur 50. Hindustan Safety Glass Works 
Ltd., (Jhorwada) Jaipur 

29. Mahalaxmi Mills, Byawar 
51. Rajasthan Synthetics Ltd., VKI, 

30. Birla Shilpsnala, Pilani, Sikar Jaipur 

31. Sirohi Cement Pvt. Ltd. 52. Om Marble Pvt Ltd., Abu Road 

32. Nagar Palika, Srimadhopur. Sikar 53. Tailoring Sansthan (15), Bhil-
wada 

33. Rajasthan Exlo Laven Midland 
Ltd .• Alwar 54. Samasth Bardhana Sansthan, 

Byawar, Ajmer 
34. Banswara Syntex Mill 

55. Tilam Sangh Rajasthan, Kota 
35. Saandhi Engineers Jaipur. 

56. Nagar Parishad, Jodhpur 
36. Aravalli Implements Pvt Ltd, 

Alwar 57. Brothers Forma Pvt Ltd. 

37. Orient Acrylic Ltd .• Bhiwadi. 
Alwar 58. Prakash Industries & Oil Mill. 

Bharatpur 
38. Vikas High Breeds Ltd. Bhiwadi. 

Alwar 59. Niroj Restaurant. Jaipur 
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60. Rajasthan Mechanical Workers, 
Jaipur 

61. J K Tyre, Kakroli, Rajasmand 

62. lucky Plast ltd., Bhiwadi, Alwar 

63. Singvi Woollen lndustry Pvt ltd .. 
Ajmer 

64. Aditya Mills, Kishangarh, Ajmer 

65. Anil Steel, Kanakpura, Jaipur 

66. Udaipur Cement Workers, 
Udaipur 

67. Relience Kemotax Industries, 
Udaipur 

68. Raj Darshan Hotal, Udaipur 

(b) Lockouts 

1. Ani! Steel, Kanakpura, Jaipur 

2. Jay Surgical Ltd., Bhiwadi, Alwar 

3. Bajaj Cement, Dakok, Udaipur 

4. Crown Ceremic Ltd., Alwar 

5. Vikas Woollen Mills Ltd. Alwar 

6. Veneet Udyag Sukher, Udaipur 

7. National EngineerinQ Industry, 
Gunsi Tonk. 

8. Chinar Cigerate Pvt. Ltd .. 
Bharatpur 

9. Cloroken Industries Indraprasta 
Audyogik Shetra Kota 

[English) 

Shortage of Computer Manpower 

4521. SHRI MUKUl BALKRISHNA 
WASNIK: Will the PRIME MINISTER be 

. pleased to state: 

(a) whether there is a shortage of com-
puter manpower in the country; and 

(b) if so, the remedial steps taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEV ANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) While the man-
power at lower/middle level of competence 
in computer is adequate, there is a shortage 
of computer manpower at higher levels. 

(b) The Department of Electronics (DOE) 
initiated in 1983, a programme on develop-
ment of manpower for computers. As part of 
this programme, DOE jointly with the Minis-
try of Human Resource DevelopmenttUni-
versity Grants Commission initial(Kl Com-
puter courses at different levels in new insti-
tutions. A major bottleneck in faster develop-
ment of computer manpower is the shortage 
of teachers. In order to overcome this prob-
lem, the Department of Electronics has 
started the following schemes:-

(i) Teachers Training Programme for 
Diploma in Computer Applications; 

(ii) Teachers Training Programme for 
Master of Computer Applications; 

(iii) Cross Migration Scheme; 

(iv) Continuing Education Scheme; 

The Government of India, Department 
of Electronics vide Resolution, dated 16th 
August, 1990, have also announced a 
scheme under which private sector com-
puter training institutes meeting the defined 
quality and service standards are given 
accreditation for conducting certain speci-, 
fied courses viz. 0 (Foundation), A (Ad-
vance Diploma), B(Graduate) and C (Post 
Graduate) levers computer courses. 

[ Translation) 

Central Investment in Uttar Pradesh 
.4522. SHRIMATI SHEELA GAUTAM: 

Will the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased 
to state: 
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(a) whether the Planning Commission "No Industry Districts" In Gujarat 

propose to increase central investment in 
industrial areas of Uttar Pradesh during 1992-
93; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

MINISTER OF STATE OF THE MINIS-
TER OF PLANMNG AND PROGRAMME 
IMPLEMENTATION (SHRI H. R. BHARD-
WAJ): (a). to (c) No, Sir. Central investment 
proposals are formulated and implemented 
by the concerned Central Ministries/Depart-
ments and Public Sector Undertakings for 
the country as a whole, keeping national 
priorities in view. 

Prlvatlsatlon of Instrumentation Ltd., 
Kota 

4523. SHRI DAU DAYAL JOSHI: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Government propose to 
privattise the Instrumentation Ltd., Kota, a 
public sector undertaking which is running in 
loss; . 

(b) if so, the details thereof; 

(c) since when the said public sector 
undertaking is running in loss and the rea-
sons therefor; and 

(d) whether the factors responsible for 
the losses are inevitable? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI .P. K. 
THUNGON): (a) and (b). At present, there is 
no proposal to privatise Instrumentation ltd., 
Rota(ILK). 

(c) and (d) ILK, which commenceQ 
commercial production in 1967, has not 
incurred any operational loss till 1990-91. 
The operational results of the company for 
the year 1991-92 will be available only after 
the closing of the accounts of the year. 

4524. SHRI KASHIRAM RANA: Will the 
PRIME MINISTER be pleased to state: 

(a) the names of districts in Gujarat 
which have been included in the list of "no 
industry districts"; 

(b) whether Government propose to set 
up industrial units in the said districts; 

(c) if so, the time by which these indus-
trial units will be set up; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P. J. 
KURIEN): (a)" In Gujarat, Dangs has been 
declared as No Industry District. 

(b) to (d). Industrialisation of an area is 
primarily the responsibility of the State 
Government concerned. The 
Central Government supplement the ef-
forts of _the State Government wherever 
possible. 

Under the Growth Scheme, Gujarat has 
been alloteddthree growth centres, the loca· 
tions of which have been identified at 
Gandhidham (Kutch District), Palanpur 
(Banaskantha District) and Vagra (Bharuch 
District). The selected growth centres would 
be provided with all basic infrastructure fa-
cilities for industrial development. The 
scheme would be implemented during the 
Eighth Five Year Plan. 

[English] 

Task Force on Colr Industry 

4525. SHRI K. MURALEEDHARAN: Will 
the PRIME MINISTER be pleased to state: 

. (a) the details of the recommendations 
made by the tesu force set up to study the 
progress of coir industry; and 

(b) the allocation proposed to be made 
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for the expansion of Coir Industry Board 
during the 1992-93? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P. J. 
KURIEN): (a) and (b). The Special Task 
Force on Coir Industry constituted by the 
Kerala State Planning Board suggest: 

(i) Measures for increasing economic 
availability of husk and fibre: 

(ii) Programme for increaSing produc-
tivity of labOur and quality of yarn in 
spinning sector: 

(iii) Measures for making coircoopera-
tive societies more efficient and 
economically viable: 

(iv) Measures for improving the manu-
facturing sector; 

(v) Export promotion and development 
of internal market; and 

(vi) Priority areas for Research and 
development. 

A sum of Rs. 671 Lakh has been pro-
posed under BE 1992-93 (both Plan and 
Non-Plan) to enable Coir Board to pursuits 
various activities, Besides a sum of Rs. 100 
Lakh has been suggested under Coopera-
tivisation Scheme of Coir Industry for the 
year 1992-93. 

Exploitation of LlgnHe Resources 

4526. SHRI K. RAMAMURTHEE TIN-
DIVANAM: Will the Minister of COAL be 
pleased to state: 

. (a) whether the Government have for-
mulated a scheme to exploit the lighnite 
resources at Jayamkondam in Tamil Nadu 
through a joint sector power generating 
company; 

(b) if so, the details thereof; and 

(e) the time by which the work is p~ 

posed to be st;;lrted? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI P. A. SANGMA): 
(a) to (c). Central Government have not 
formulated any scheme for exploitation of 
lignite deposits at Jayamkondam area in 
Tamil Nadu. However, Central Government ~ 

. no objection. in principle. to the exploitation 
of lignite reserves in Jayamkondam area, 
outside lease hold area of Neyveli Lignite 
Corporation, for generation of power by State 
Government undertaking has been con-
veyed. 

Operation of Coal Dumps 

4527. SHRI SANDIPAN BHAGWAN 
THORAT: Will the Minister of COAL be 
pleased to state: 

(a) the number of coal dumps being 
operated for distribution of coal to Industrial 
Units in the country by Coal India Limited; 

(b) the quantity of coal distributed 
through such dumps for the last three yeas, 
year-wise; 

(c) the coal supplied to each coal dumps-
wise against their demand for the last three 
years, year-wise: 

(d) whether some more coal dumps are 
proposed to be established; if so, the details 
thereof; and 

(e) the reasons for not allotting the said 
coal dumps to applicants? 

THE MINISTER OF STATE OF THE 
MINISTRYOFCOAL(SHRIP.A.SANGMA)~ 
(a) to (c). According to information furnished 
by Coal India Ud. (Cll) the existing number 
of Stockyards in operation by them are 47. 
locations of these Stockyards alongwith coal 
receipts by each of these Stockyards for the 
last 3 years, 1989-90, 1990-91 and 1991-92 
Cupto December '91 ), and despatGhes from 
individual stockyard during the same period 
of 3 years are given in attached state-
ment. 
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(d) and (e). According to the current sponsorships provided in their favour by the 

stockyard policy, responsibility for setting up State Governments. It is for the State Gov-
and managing new stockyards now rests emments to assess the need for coal stock-
with the respective State Governments. yards, set them up , and sponsor movement 
Coal companies will offer coal for despatch of coal to theme. 
to these stockyards in accordance with the 
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Constitution of Bureau of Industrial 
Coasts and Price. 

4528. SHRI SRIBALLAV PANIGRAHI: 
Will the PRIME MINISTER be pleased to 
state: 

(a) when was the last Bureau of Indus-
. trial Costs and Prices constituted; 

(b) the details of its members; and 

(c) the reports submitted so far by the 
Bureau of Industrial Costs and Prices? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P. J. 
KURIEN): (a) The Bureaus of Industrial Costs 
and prices was constituted in the year 1970. 

(b) The Bureau comprises of a Chair-
man and three full-time Members. The Di-
rector General (Technical Development) and 
the Economic Adviser to the Ministry of In-
dustry are ex ~fficio Members of the Bureau. 

(c) The Bureau has submitted 686 re-
ports. 

[ Translation] 

Bldl Factories Closed Due to High Price 
of Tendu Leaf 

4529. SHRI SURAJBHANI,.I SOlANKI: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether Government are aware that 
the sale of Bidis has come down due to 
supply of Tendu leaves at a very high rates 
by Madhya Pradesh to other States as a 
result of which several Bidi factories are 
being closed and lakhs of workers have 
been rendered unemployed; 

(b) whether the Government have for-
mulated any programme for their rehabilita-
tion and if so, the details thereof; 

(c) whether the Government propose to 

bring down the price of Tendu leaves with a 
view to re\live the closed Bidi factories; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) There is no ev-
idance to suggest that the sale of bidis has 
been affected by high prices of tendu leaves 
nor are there any reports of bidi facto!i(;.s 
closing on this account. 

(b) Does not arise. 

(c) Pricing of tendu leaf falls within the 
purview of the State Government. 

(d) and (e). Does not arise. 

[English] 

Development of State Capitals 

4530. SHRIMATI VASUNDHARA 
RAJE: Will the Minister of URBAN DEVEL-
OPMENT be pleased to state: 

(a) whether Union Government propose 
to provide funds to the State for the develop-
ment of State capitals; and 

(b) if so, the Central assistance pro-
posed to be given to the Government of 
Rajasthan during 1992-93 to developJaipur, 
the capital city of Rajasthan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM); (a) No Sir. 
However, a Committee has been constituted 
in the Ministry of Home Affairs to examine 
and recommend suitable components for· 
the State Capital Projects of certain North 
Eastern States like Arunachal Pradesh, 
Mizoram, Goa and Nagaland. 

(b) Does not arise in view of (a) 
above. 
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.. 

Natlonallsatlon of Industries 

4531. SHRI V. S. VIJAYARAGHAVAN: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Union Govemment have 
any proposal to nationalise any industry 
during the Eighth Five Year Plan Period; and 

(b) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
.iNISTRY OF INDUSTRY (PROF. P. J. 
KURIEN): (a) No. Sir. 

(b) Does not arise. 

Consumer Protection Act 

4532. SHRI PAWAN KUMAR BANSAL: 
Will the PRIME MINISTER be pleased to . 
state: 

(a) the perception of the Government 
about the working of various authorities under 

• Consumer Protection Act; 

(b) the steps proposed to safeguard the 
'tlnterests of the Consumers more effectively; 

(c) whether any programme is proposes 
to be initiated to educated the traders of their 
duties and liabilities; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI- . 
BUTION (SHRI KAMALUDDIN AHMED): (a) 
A$ per the information available. all the States! 

.. UTs have constituted Consumer Protection 
Council, 28 State Commissions and 360 

I District Forums have started functioning 
.' under Consumer Protection Act throughout 

the country. This machinery is providing 
effective redressal to consumer grievances. 

(b) Govemment has enforced the Con-
sumer Protection Act .• 1986 which came inta 
effect from 1.7.1987. Since then. a number 

of steps have been taken to educate the 
people about this Act. Such steps include 
organising seminats, workshops exhilations., 
training programmes and printing of litera-
ture which are distributed free of cost. Door· 
darshan istelecasting fortnightly programme 
'Sanrakshan Upbhokta Ka' where useful 
information on Consumer Protection Act is 
being disseminated. From time to time, 
Doordarshan/AIR mount special pro-
grammes on the subject. In addition, certain 
audio-visual materials have also been pre-
pared which have been distributed to the 
States; 

(c) and (d). The Associations of traders 
and manufacturers are represented on the 
Consumer Protection Councils at the Cen-
tral and State levels. Though separate pro-
grammes are not conducted for traders, they 
are associated whenever consumer protec-
tion activities are organised. 

Development of Technologies by 8 C T 
in Rural Areas 

4533. SHRI NAVAL KISORE RAI: Will 
the PRIME MINISTER be pleased to state: 

(a) whether Bhagavatula Charitable 
Trust (BCT) Vishakapatnam has developed 
and transferred technology for Adda stitch-
ing, tape weaving, carpentery, welding, 
poultry. dairying and pisciculture in the rural 
sector; 

(b) if so. the details thereof indicating its 
impact on income generation of the rural 
poor: 

(c) whether the Govemment propose to 
promote similar ventures in other States 
also: and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTTAMBHAI H. PATEL): (a) and (b). 
Financial assistance to voluntary organisa-
tions is provided through the Council for 
Advancement of Poopls's Action & Rural 
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Technology (CAPART) which is an autono- state: 
mous body under the aegis of this Ministry. 
No project has been sanctioned by the 
Council to the Bhagavatula Charitable Trust 
on any of the activities listed. 

(c) and (d). CAP ART have sanctioned 4 
projects to the Bhagavatula Charitable Trust 
in the areas of (i) Strengthening the infra-
structure, (ii) Drinking Water Supply, (iii) 
Integrated Prawn & Salt Production and (iv) 
Design development and propagation of 
buffalo-cart. 

Production of Coal 

4534. SHRI K. P. REDDAIAH 
YADAV: 

SHRI SUKHENDU KHAN: 

Will the Minister of COAL be pleased to 

(a) the quantity of coking coal produced 
during the last three years, year-wise; 

(b) the gap between the production and 
the requirement; 

(c) the amount of foreign exchange 
incurred on import of the coking coal, year-
wise; and 

(d) steps the Government propose to 
take to achieve self-sufficiency in coking 
coal production? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI P. A. SANGMA): 
(a) and (b). The information in respect of 
integrated steel plants is given below:-

(million tonnes) 
.- --- - --- - --- .------

Year Washed Coking Coal 

Estimated 
reqUirement 

Production Difference 

--.------ --------------
1988-89 16.10 

1989-90 15.31 

1990-91 16.08 

(c) The information is given below:-

Year Approximate Value 
(On the basis of FOB Price) 

(Million US $) 

1988-89 227 

1989-90 243 

1990-91 310 

11.79 4.31 

11.12 4.19 

11.19 4.89 

Some of the steps being taken to aug-
ment indigenous availability of coking coal, 
inter-alia, include:-

(i) increase in raw coking coal availa-
bility by reorganising existing mines 
and Development of new mines; 

(ii) restoration of coking coal sources 
which were delinked in 1984-85 
from washeries on account of 
quality consideration; 
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(iii) commissioning of two new washer-
ies, one each at Madhuband & 
Kedla for increasing the existing 
washing capacity; 

(iv) modification of the existing coking 
coal washeries by implementation 
of recommendations of the Altekar 
Committee to improve the capacity 
utilisation as well as the quality of 
washed coking coal; 

(v) ciking coal mines in Meghalaya & 
Assam are being identified to make 
available increased quantities of 
low ash coking coal. 

With implementation of these steps, the 
import of coking coal by the steel plants is 
likely to come down progressively. 

[ T ranslationj 

Housing Schemes for Rajasthan 

4535. SHRI KUNJI LAl: Will the Minis-
ter of URBAN DEVELOPMENT be pleased 
to state: 

(a) whether the Government of Rajast-
han has sent some housing schemes for 
approval and financial assistance tothe Union 
Government; 

(b) if so, the details thereof; 

(c) whether the Union Government has 
approved the said schemes; and 

(d) if so, the financial assistance pro-
posed to be provided to each of these 
scheme? 

T HE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM: (a) to (d). No 
Urban Housing Scheme has been received 
from the Government of Rajasthan for finan-
cial assistance of Union Government. How-

ever, an integrated residential scheme for 
development of 7391 plots of different sizes 
with other basic facilities like schools, dis-
pensaries, commercial complex, stadium, 
bus terminal etc. at the industrial town Bhiwadi 
was received by the National Capital assis-
tance. The project with an estimated cost of 
Rs. 3652 lakhs was approved and sanc-
tioned by NCR Planing Board, out of which 
Rs. 1632 lakhs will be provided by NCR 
Planing Board spread over a period of 4 
years. 

News Item Regarding Cheating by B. C. 
C.L. 

4536. SHRI RAJESH KUMAR: 
SMT. SHEELA GAUTAM: 
SHRI PIUS TIRKEY: 

Will the Minister of COAL be pleased 
to state: 

(a) whether the attention of the Govern-
ment has been drawn towards the alleged 
cheating of consumers by Bharat Coking 
Coal limited as reported in Jansatta dated 
January 13, 1991; 

(b) if so, the reaction of the Government 
thereon and the steps proposed to be taken 
to protect the consumers; 

(c) the number of private hard coke 
furnaces operating under BCCl and the 
details thereof; and 

(d) the names and details of the compa-
nies operating the said furnaces and the 
conditions on which contracts for operating 
private furnaces have been given? 

THE MINSTER OF STATE OF THE 
MINISTRY OF (SHRI P. A. SANGMA): (a) to 
(d) According to information received ffOm 
BCCl, coal is supplied to BCCl Hard Coke 
Ovens/Coke Plants from varies collieries 
and various seams of different grades. The 
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grade mix of the coal thus collected corre-
sponds to W-1 Grades coal in all the Hard 
Coke Ovens running in BCCL, Accordingly 
the hard coke royalty is charged on all the 
Hard coke despatches uniformly and there is 
no deviation in this regard including the 
private coke oven, operating under BCCL, 
namely the Pramukh Traders. 

The Pramuklh Traders is the only pri-
vatefirm for hard coke operating under BCCL. 
The contract has been given on the following 
conditions:-

1 . Raw coal will be supplied for hard 
coke manufacturing by BCCL on 
Grade price at pithead. 

2. Hard coke so manufactured by the 
private party will be sold by BCCL, 

3. BCCL, will eam 6 1/2% commis-
sion on sale value of hard coke. 

4. The coal value and commission as 
mentioned above will be recoverd 
from the sale proceeds fo third. 

Increased Price of Flats In Sarita Vihar 

4537. SHRI B. L. SHARMA PREM: 
. DR. LAXMINARA YAN 

PANDEY: 

Will the Minister of URBAN DEVEL-
OPMENT be pleased to state: 

(a) the original cost of the Sarita Vihar 
Category-iii flats under the Fifth Self Financ-
ing Scheme the draw of which was held in 
January, 1991; 

(b) the reasons fro asking the flat hold-
ers to pay many times of the Original cost 
now on the plea of escalation in land prices; 
and 

(c) if so, the number of representations 

received from the flat holders and Members 
of Parliament against this and the stepes 
being taken by Government to put an end to 
such practice? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) No draw 
was held in January, 1991 for allotment of 
SFS flats. 

(b) The disposal cost of DDA flats has 
increased due to increase in the cOst of land 
which, in turn, is due to increase in cost of 
development charges, protection of land, 
increased compensation etc. 

(c) No separate records are maintained 
regarding representations received against 
the increase in cost of flats. The reasons fo( 
increase in the cost of flats are indicated in 
reply to part 'b' above. 

Constitution of a Tribunal In U. P. for 
Setting Land Disputes 

4538. SHRI RAM NIHOR RAI: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government recently 
constituted a tribunal to settle the land dis-
putes of southern region of Sonabhadra, 
Uttar Prasesh; 

(b) if so, the number of cases settled 
so far; 

(c) the number of cases pending with 
the tribunal as on date: and 

(d) the guidelines issued by the Union 
Government to the tribunal to settle the 
cases? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI G. VENKA T SWAMY): (a) to (d). The 
information is being collected from the Gov-
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emment of Uttar Pradesh and will laid on the and (b). There has been decline in the pro-
Table of the House. duction of vanaspati since 1987-88:-

SUpply of Drinking Water In CIties of 
Heryana 

4539. SHRI NARAIN SINGH 
CHAUDHRI: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether any proposal has been 
received from the Government of Haryana 
for meeting the acute shortage of drinking 
water in cities with World Bank assistance; 

(b) if so, the details thereof;' and 

(c) the action tc;tken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) No, Sir. 

(b) and (c). Do not arise. 

Sickness In Vanaspati Units 

4540. SHRI DHARMANNA MON-
DARYA SADUL: Will the PRIME MINISTER 
be pleased to state: 

(a) whether there has been growing 
incidence of sickness in Vanaspati units in 
the country during the recent years; 

(b) if so, the details thereof; 

(c) whether the Government have set 
up a high powered Committee to go into the 
functioning and economy of such units; and 

(d) if so, the salient features thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMALUDDIN AHMED): (a) 

Year 

(Nov.- Oct.) Production in MT. 

1987-88 9,85,567 

1988-89 9,70,061 

1989-90 8,80,839 

1990-91 8,16,636 

Further, as per available information, 
out of 103 installed vanaspati units, 23 units 
are lying dosed. 

(c) Yes, Sir. 

(d) Prima-facie there appears to be no 
sickness in the industry. 

Drought Prone Area Authority of 
Andhra Pradesh 

4541. DR. Y. S. RAJASEKHAR REDDY: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether any decision has been taken 
for creation of an authority called Drought 
Prone Area Authority of Andhra Pradesh; 
and 

(b) if so, the details thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI G. VENKAT SWAMY): (a) and (b). 
The Government of Andhra Pradesh have 
proposed constitution of a Drought Prone 
Area Development Authority for Anantapur 
district as a pilot project at a total cost of As. 
1 028.17 crores out of which the share of the 
Government Sector works out to As. 406.20 
crores. The State Govemmentwas informed 
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, that it was for them to decide on the machin- Hoste' for Working Women and Work-

_; ery for implementing development pro- Ing Men 
grammes and pooling resources of different 
programmes at the district level. Since the 
annual allocation for 1992-93 for Drought 
Prone Areas Programme (DPAP) has been 
pegged at 1991-92 levels, it would not be 
possible allocate any higher funds to Anan-
tapur district than what is permissible under 
the norms and it would not be possible to find 
funds for administration of the proposed 
authority beyond the permissible limit of 10% 
of DPAP annual allocation. 

Urban Water SUpply Scheme of Bo· 
langlr In Orissa 

4542. SHRI SARAT CHANDRA PAT-
TANAYAK: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the Union Government to 
finance Urban Water Supply Scheme of 
Bolangir in Orissa during 1992-93: 

(b) if so, whether HUDCO has evalu-
ated the porject so far; and 

(c) if so, the outcome thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) No, Sir. 
However, the Government fo Orissa sought 
loan assistance from HUDCOfor augmenta-
tion of water supply schemes in a number of 
towns, including Bolangir. 

(b) Yes, Sir. 

(c) The clarifications sought by HUDCO 
from the State Public Health Engg. Depart-
ment have not been furnished satisfactorily 
in respect of some of the points. Moreover, 
the towns are to be considered for HUDCO 
loan assistance as per the priority laid down 
by the State Government. 

4543. SHRI RAMESH CHENNITHALA: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) whether there is any proposal for 
new working women's hostel and working 
men's hostel in Delhi for Central Govern-
ment employees; 

(b) if so, the details thereof; and 

(c) the number of applications pending 
for accommodation .in working women's 
hostel in Delhi upto 31 st Decembers, 1991? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b) 
There is a proposal for a General Pool Hostel 
at Pataudi House and reconstruction of 
working women's hostel at Kasturba Gandhi 
Marg. Details in this respect are being work-
ing out keeping in view the building regula-
tions applicable to this area. 

(c) 20 applications. 

Functioning 9f Public Sector Undertak· 
ing In Gujarat 

4544. SHRI HARIN PATHAK: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Union Government have 
identified those Central Public Sector Under-
taking which are not functioning satisfacto-
rily or are running in losses in Gujarat during 
the last three years; and 

(b) if so, details thereof and the steps 
taken by the Government to improve their 
efficiency? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P. K. 
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THUNGON): (a) and (b). Out of 2 Central 
Public Sector Enterprises having their regis-
tered office in the State of Gujarat one namely 
NTC (Gujarat) Ltd., has been incurring losses 
continuously for the last three years. enter-
prise-specific action is required,o be taken 
by the concerned administrative Ministry or 
the management of the enterprise to im-
prove its performance. Some of the steps 
taken are modernisation, upgradation of 
technology, improvement of product-mix, 
financial and managerial restructuring of the 
enterprise etc. This enterprise is also re-
quired to be referred to BIFR under provi-
sions of amended SICA. 

Criticism of new Industrial Policy 

4545. SHRI KODIKKUNll SURESH: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government are aware 
of the wide spread criticism of its new indus-
trial policy; 

(b) if so, the main point of criticism ofthe 
new industrial policy; 

(c) whether the Government propose to 
re-examine the new industrial policy; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P. J. 
KURIEN): (a)to (d). Afterthe announcement 
of the New Industrial Policy in July, 1991, it 
has been widely discussed in the Parliament 
and the Press. There has been a broad 
degree of consensus in favour of the New 
Policy. The response to the New Policy has 
SO far been very encouraging. Consequently, 
there appears to be no reason to re-examine 
the new Policy. 

[ Trans/ation] 

Retrenchment of Workers In Public 
s8ctor Undertakings 

4546. SHRI RATILAL VARMA: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Union Government have 
taken any decision to allow the r~trenchment 
of workers in various public sector undertak-
ings; 

(b) if so, the details and the reasons 
therefor; 

(c) if not, whether any such demand or 
proposal for retrenchment of workers has 
been received by the Union Government; 
and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P. K. 
THUNOON): (a) t~ (d). The provisions of the 
Industrial Disputes Act, 1947 apply equally 
to the Public Sector as weH as private sector 
units. The Industrial Disputes Act lays down 
the proced ure for retrenchment of workers in 
certain circumstances. This can be done by 
the Public Sector Enterprises only after ob-
taining the prior approval of the appropriate 
authority . According to the information 
available with the Government, MIs Mineral 
Exploration Corporation Ltd. have sought 
permission of the Central Government to 
retrench employees in various projects. MIs 
Paradeep Phosphate Ltd., Bhubaneshwar, 
Orissa and MIs. Hindustan Shipyard Ltd., 
Visakhapatnam Andhra Pradesh, have 
sought permission from the appropriate 
authorities of State Government to retrench 
70 and 335 workers respectively. 
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Violation of Bonded Labour Abolition 
System Act 

4547. SHRI CHinA BASU: Will the 
PRIME MINISTER be pleased to state: 

(a) whether attention of the Govern-
ment has been drawn to an indepth study by 
a Group of Planning Commission which has 
reported about the gross violation of Bonded 
Labour System Abolition Ad. in Madhya 
Pradesh, Bihar and Orissa; and 

(b) if so, the steps the Government 
propose to take in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI .PABAN 
SINGH GHATOWAR): (a) and (b). The 
Working Group on Development and Wel-
fare of Scheduled Castes during Eighth Five 
Year Plan has in their report have made 
some observations regarding violation of 
Bonded Labour System (Abolition) Ad., 1976 
by some State. Under the Bonded Labour 
System (Abolition) Act, 1976, the responsi-
bility for identification,release and rehabilita-
tion of bonded labourers lies with the State 
Government concerned. The State Govern-
ments have been requested to implement 
the provisions of the Act more vigorously. 
The progress is being monitored through 
monthly progress reports. 

Kvle Sponsored Agro baaed Industries 
. In Andhra Pradesh 

4548. PROF. UMMAREDDY VE-
NKATESWARLU: Will the PRIME MINIS-
TER be pleased to state: 

(a) whether the Khadi and Village In-
dustries Commission has been extending 
financial assistance to rural agro-based 
industries in Andhra Pradesh; 

(b) if so, the details of the industries 
sponsored during the last three years; and 

(c) the amount advanced by KVIC to 
these industries and whether the loan recov-
ery was as per schedule? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P. J. 
KURIEN): (a) to (c). KVIC is extending finan-
cial assistance to rural agro-based indus-
tries in the country including Andhra Pradesh. 
During the last three years, the following 
agro-based industries under the purview of 
Khadi and Village Industries Commission in 
Andhra Pradesh have been sponsored:-

1. Beekeeping, 

2. Ghani Oil 

3. Cane Gur and Khandsari, 

4. Palmgur, 

5. Processing of cereals & Pulses In-
dustry. 

6. Colled.ion of Forest Plants & Fruits. 

7. Fruirts & vegetable processing. 

8. Fibre other than coir. 

During 1990-91 the funds disbursed by 
KVIC for the above industries in Andhra 
Pradesh were of the order of Rs. 404.30 
lakhs. 

Underground CoaHieId Fire Fighting 
Operation 

4549. SHRI PRATAPRAO B. 
BHONSLE: Will the Minister of COAL be 
pleased to state: 

(a) whether World Bank has been re-
quested to finance underground coal field 
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fire gifting operations in coal belts in the 
country; 

(b) if so, the details thereof; 

(el whether the Government have in-
vited a team of columned experts from U. S. 
A. to tackle the fire in the coal mines of 
country; 

(d) if so, the details thereof; 

(e) whether these steps are proposed to 
cover the losses being suffered by these 
coal mines; 

(f) if so, the details thereof; and 

(g) if not, the reasons thereof? 

THE MINISTER OF STATE OF THE 
MIN ISTRYOFCOAl (SHRIP.A. SANGMA): 
(a) and (b). A proposal for controlling/extin-
guishing fires in Jharia Coalfield was posed 
to the World Bank for possible financing. 
During the visit of last Mission, the World 
Bank team has suggested a diagnostic study 
of Jharia fires in the first instance. 

(c) to (g). Government have not invited 
any team of expert from U. S. A., to tackle the 
fires in the coal mines of the country. 'How-
ever, a team of 4 mining engineers was 
deputed to visit U. S. A. during the month of 
November, 1991 to search the suitCl;bletech-
nology for completely extinguishing the ex-
isting fires in Jharia Coalfield. The team has 
identified the following technologies which 
could be applied to deal with Jharia Coalfield 
fires:-

(i) Use of Hydro Monitors quenching 
the fire followed by excavation of 
heated debris and coal; 

(ii) Drilling under high temperature 
conditions; 

(iii) Infusion of foams through bore 
holes; 

(iv) Use of expanding semi-slurry mix 
for seaming of the crux and stabilis-
ing the area. 

Detailed Action Plan is be!og worked 
out by Coal India Umited based on the 
above technologies to control the fires effec-
tively. 

[ Translation] 

Foreign Investments 

4550. SHRIMATI KRISHNENDRA 
KAUR (DEEPA): Will the PRIME MINIS-
TER be pleased to state: 

(a) whether the Union Government 
are encouraging foreign investment in 
various sectors; 

(b) if so, the reasons therefor and the 
details thereof; and 

(c) the steps being taken to boost 
indigenous investment to those sectors? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P. J. 
KURIEN): (a) to (c). The policy initiatives for 
promoting foreign direct investment in India 
have been outlined in the Statement on 
Industrial Policy laid on the Table of both 
Houses of Parliament on 24th July, 1991. As 
indicated in the Statement, it is expected that 
foreign investment would bring attendent 
advantages of technology transfer, market-
ing expertise, introduction of modern mana-
gerial techniques and new possibilities for 
promotion of exports. 

The New Industrial Policy contains 
specific steps which are expected to boost 
domestic investment also in the industrial 
sedor. These include abolition of industrial 
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licensing, removal of restrictions on invest-
ments under the MRTP Act, liberalisation of 
policy and procedures for transfer of foreign 
technology, import of capital goods and raw 
materials etc. 

Computer for Land Records of 
. States 

4551. SHRI RAM SAGAR: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government propose to 
provide financial assistance to the State 
Governments for the useof computers for a 
more effective and maintenance of land 
records; and 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI"G. VENKAT SWAMY): (a) Govern-
ment of India has given financial assistance 
of Rs. 25 lakhs to 19 State for undertaking a 
pilot project on computerisation of land rec-
ords. 

[English] 

Creation of Employment Opportunities 

4552. SHRI LALIT ORON: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government propose 
any integrated plan for creationg employ-
ment opportunities for the people living in 
villages of Delhi: 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 

(SHRI UTIAMBHAI H. PATEL): (a) to (c). 
There are ample wage employment oppor-
tunities available to the people living in the 
village in the periphery of Delhi because of 
various plan and non-plan works taken up in 
Delhi. 

Delhi Administration has proposed a 
scheme, viz. the "Integrated Development of 
Rural Villages" to provide and develop vari-
ous facilities to improve the socio-economic 
status of rural villages. The sc.heme with a 
proposed otlay of Rs. 4.16 crores in 1992-93 
covers various sectors viz. household indus-
tries, public and sem i-public facilities, hous-
ing community facilities, forestry, commer-
cial centres and infrastructure facilities. 

Water Supply in Kottayam and ER-
NAKULAM Districts, Kerala 

4553. SHRI P. C. THOMAS: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the schemes undert~~n for water 
supply in Kottayam and Ernakulam districts 
of Kerala with the aid of World Bank or 
Foreign agencies; 

(b) the stages of work of these projects 
and the time by which these projects are 
likely to be completed; and 

(c) the scheme to be . akan up in future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAMp: (a) and (b). As 
per information furnished by the Govt. of 
Kerala, the water supply schemes under-
taken in Kottayam and Ernakulam Districts 
under the World Bank aided Kerala Water 
Supply and Sanitation project, percentage of 
work completed and anticipated date of 
completion are as follows:-
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Name of Scheme 

Kottayam Sub-urban Panchayats 

Puthencruz & adjoining Panchayats 

Great~r Cochin Deployment Area 

(c) There is no additional proposal for 
Kottaryam District. However, in Ernakulam 
District, water supply improvement to Co-
chin Corporatin has been proposed under a 
separate project for World Bank assistance. 

Rationalisation of Coal Allocation 

4554. SHRI R. SURENDER REDDY: 
Will the Minister of COAL be pleased to 
state: 

(a) whether the Government propose to 
rationalism coal allocation to non-core sec-
tors; 

(b) if so, whether it is likely to affect large 
scheme of small and medium scale coal 
consumption in the private sector: 

(c) if so, w,lether any meeting was held 
between the coal representatives and the 
Union Government on December 23,1991 
to sort-out the problems; 

(d) if so, whether the Government have 
not agreed to their requests; 

(a) if so, whether any changes are being 
considered in the plan to rationalise coal 
allocation; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL(SHRI P.A. SANGMA): 
(a) to (f) Distribution policy for coal requires 

%of work completed 

80 

87 

63 

Anticipated date 
of completion 

Dec. 1992 

June, 1992 

March 1994 

periodical reviews to adjust to the changing 
patterns of demand and supply in order to 
maximise consumer satisfaction. Such re-
views are conducted as and when neces-
sary and it may not be possible to indicate a 
time limit for conducting such reviews and 
effecting changes consequentto the reviews. 
Meetings have been held with various coal 
consumers from time to time to ascertain 
their views regarding improvements in distri-
bution policy of coal. One such meeting was 
held with consumers on 23.12.1991. The 
views expressed in this meeting have been 
noted. 

Cartellsation by cement companies 

4555. SHRI SANAT KUMAR MADAL: 
Will the PRIME MINISTER be please to 
state: 

(a) whether some cement ccmpanies 
have been charged of forming a Cartel; and 
under -utilising their production capacity by 
50 per cent as reported in the Financial 
Express dated February 29, 1992; 

(b) the facts of the matter reported 
therein; 

(c) the reaction of the government 
thereto; and 

(d) the remedial steps being taken in 
this regard to ensure that the production 
capacity of the white cement manufacturing 
units is fully utilised? 
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. THE MINISTER OF STATE IN THE during year 1992-93? 
MINISTER OF INDUSTRY (PROF. P.J. 
KURIEN): (a) to (c). The matter is receiving 
the attention of MRTP Commission. 

(d) White Cement is a delicensed item 
and its production is determined by the 
demand position. 

In the Budget for 1992-93, the basic 
excise dirty on white cement has been re-
duced from 40% to 5%. 

Rate of Industrial growth 

4556. SHRISYED SHAHABUDDIN: Will 
the .PRIME MINISTER be pleased to state: 

(a) the over-alt rate of growth between 
April 1991 and March 31 1992 in industrial 
production; 

(b) the namesof industrial sectors which 
have shown a ligher rate of growth; 

(c) the names of industrial sectors which 
have shown a lower rate of growth; and 

(d) the measures takes by the Govem-
ment to improve the industrial rate of growth 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) According to the latest Index of 
Industrial Production as compiled by the 
Central Statistical Organisation the overall 
rate of growth during April-November. 1991 
over April-November 1990 was -0.80/0. 

(b) and (c). a statement in enclosed. 

(d) Govemment has brought out a state-
ment on a statement on Industrial Poilcy 
which was tabled in the Lok Sabha on 24th 
July 1991 . The New Industral Policy is aimed 
at improving industrial production by relax-
ing controls and removing bureaucratic de-
lays. Many policy measures announced in 
the UnionBudget for 1992-93 are designed 
to promote industrial gowith. Thus, meas-
ures like partial convertibility of the· rupees, 
reduction of duties on capital goods, and 
elimination of import licensing except for a 
small negative list, etc would facilitate easier 
availability of raw materials, components 
etc while measures like reduction in statu-
tory liquidity ratio !ind reduction in interest 
rate would facilitate easier availability of fu nds 
at lower cost for industrial development. 
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Underground Drainage schemes In 
Andhra Pradesh 

4557 SHRI DHARMABIKHAM: Wi" the 
Minister of URBAN DEVELOPMENT be 

",pleased to state; 

(a) whether the Government of Andhra 
Pradesh has sought World bank assistance 
for underground drainage scheme in various 
municipalties; and 

(b) if so, the details there of? 

• THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) No, Sir. 

(b) Does not arise. 

World Bank Assistance for Nagarjun 
Sagar Project 

4558. SHRI DHARMABHISHAN: Will 
the Minister of URBAN DEVELOPMENT be 
j!eaSed to state: 

I-

(a) the quantum of assistance sought 
form World bank for the project to bring 
water from whether from Naga~un Sagar 
to Hyderabad for droning propose; 

(b) whether the World bank have ap-
proved this project; and ' 

(c) the time by which th project is likely 
to be the implemented? 

J. THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (c). As . 
perthe revised Project Identification Report' 
received January. 1992 from the Goyern-
ment of Andhra Pradesh, the estimated 
cost of the project, to bring water from 
Naga~una Sagar to Hyderabad, is Rs. 640 
crores. The project is yet to be the World 

bank and further clarifications have been 
sought from the Government of Andhra 
Pradesh. 

Production of Ve~lcles 

4560. SHRI BAPU HARI CHAURE: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the types of vehic~s manufactured 
in the country; 

(b) whether any quality control is car-
ried out by the government 

(c) whether there is a vast difference 
between their production costs and sale 
prices; and 

(d) if so, the derails thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY' OF INDUSTRY (PROF. P.J. 
KURIEN (a) Almost all types of automotive 
vehicles is are being manufactured in the 
country. 

(b) The vehicles manufactured are 
required to conform to me provisions of 
Motor Vehicles Act" 

(c) and (d). There is no statuary control 
over the prices of automotive vehiCles. 

[ Trans/ation] 

Closure of corporations In U,P. 

4561, SHRI VISHWANATH SHASTRI: 
wm tha PRIME MINISTER be pleased to 
state: 

(a) whether the Government of Uttar 
Pradesh have recommended to the Board 
for Industrial and Financial Reconstruction 
0(0 close down or privaties twenty four corpo-
rations in the State; and 
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(b) if so, the action taken by the Board 
for Industrial and Financial Reconstruction 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) The State Government have 
not recommended to the Board for Industrial 
and Financial Reconstruction (BIFR) to close 
down or privatise any Corporation of the 
State. 

(b) Does not arise. 

Commission Agents In Indian Drug and 
Pharmaceuticals Ltd. 

4562. SHRI MRUTYUNJAYA NAYAK' 
Wii! th" PRIME MiN!STER be pleased to 
refer fO the repiy giVI)1 to Unstarred Que!';· 
tior No 240n Ncvember 20. 1991 and sta18. 

(a) whether the requisite information 
has since been collected: 

(b) if so, the details thereof: and 

(c) if not. the reasons for delay? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) to (c). 
Indian Drugs & Pharmaceuticals Limited has 
furnished the information. It is being proc-
essed fer being placed on the Table of the 
House. 

[English] 

Production by Sharat Nphthalmlc 
Glass Limited Ourgapur 

4563. SHRI MRUTYUNJAYA NAYAK: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government have ex-
amined the proposals for increasing the 

production of Bharat Ophthalmic Glass 
Limited situated in Durgapur; 

(b) if so, the outcome thereof; 

(c) the action being taken by the Unio,:l 
Government thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) to (d). Various proposalslo 
increase the produclion of Bharat Ophthal-
mic Glass Limited at Durgapur through 
moderntosation, renewal. replacement elc .. 
are being worked out. No concrete proposal 
has as yet emerged .. 

[ Trans/ation] 

Awarding of contracts by DDA 

4564 SHRI MRUTYUNSAYA NAYAK. 
Will the Minister of URBAN DEVELOPMEN r 
be pleased to refer, to the reply given on 
November 20, 1991 to Unstarred Question 
No. 115 and state; .. 

(a) whether the information with regard 
to awarding of constracts without inviting 
tenders by he DDA has since been collected; 

(b) if so, the details thereof; and 

(c) if not, the reasons for the delay in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) No, Sir. 

(b) Does not arise. 

(c) The matter is stili under investigation 
since the volume of records to be examined 
is very large. 
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Coal Washerle8 by Private Sector 

., _ 4565. SHRI PIUS TIRKEY: will the 
Minister of COAL be pleased to state: 

(a) whether private sector has been 
invited to invest in and set up co a) washeries; 

(b) if so, the details and number of coal 
.heries proposed to be set-up by private 
sectors region-wise during 1992-93: and 

'_.." (c) the details of the priorities, subsidies 
proposed to be provided by the Coal India 
Ltd. to set up the coal washeries? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI P .A. SANGMA): 
(a) to (c). At present, there are 15 washeries 
under operation of Coal India Limited and 
five more washeries including one sanc-

. "Iloned recently are under different stages of 
construction. The Ministry of Coal has not 
invited any private parties to invest in the 
*asheries which may be set up in future by 
C.I.L. and Singareni Collieries Company 
Limited. 

Filling up Post of Chairman Fertiliz· 
ers and Chemicals Travancore 

4566. SHRI P.C. THOMAS: Will the 
PRIME MINISTER be pleased to state: 

(a) the time since when the post of he 
'jChairman fertilizers and Chemicals, Travan-

core Ltd. Kerala is lying vacant, and 

) (b) the steps taken to fill up the post? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN); (a) The post 
of Chairman and Managing Director Fertilis-
ers and chemicals Travancare Limited 

(FACT) is lying vacant since 24th March 
1990. 

(b) The Public Enterprises Selection 
Board (PESB) has submitted its recommen-
dation for the post which is under considera-
tion. 

Growth centres in States 

4567. SHRI P.C. THOMAS; 
SHRI MUKUL BALKRISHAN 

WASNIK: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the places selected by the Govern-
ment to be developed as industrial growth 
centres, State-wise: 

(b)the criteria followed by the Govern-
ment in selecting these centres: 

Ic) the total amount released so far by 
theGovernmentforthedevelopmentofthese 
growth centres centres: and 

(d) the measures initiated by the Gov-
ernment to attract new industries towards 
these centres? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROP. .J. 
KURIEN): 

(a) to (d). The Government in June, 
1988 announced a Scheme of gro ... Jth centres 
to promote industrialisation of backward 
areas, Government would develop 70growth 
centres ul')der the scheme, out of which 
locations of 64 growth centres have been 
indentified and announced. The names and 
location of the growth centres are given in 
the statement, The criteria followed for se-
lection of growth centers under the new 
scheme are locations away from cities prox-
imity to basic infrastructure faculties like 
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national/State highways railheads, power 
water supply telecommunication, health and 
educational institutions. 

An amount of Rs. 24 crores has been 
released so tar the State Governments as 

Central Assistance. 

The Growth Centres would be endowed 
with adequate infrastructural facilities par-
ticularly, power, water telecommunication 
and banking etc. to anract industries. 

STATEMENT 

NO. of Growth Certres AIJocated-70 

No. of Growth Centres Selected-64 

Name of the Growth Centre District 

Andhra Pradesh (4) 

1. Hindpur Anantapur 

2. Khamman (Vemsoor Mandai) Khamman 

3. Ongole Prakasam 

4. Vizianagaram-Bobbili Vizianagaram 

Assam (3) 

5. Jakhalabandha Nageon 

6. Rangjuli Goalpara 

Bihar (6) 

7. Bhagalpur Bhagalpur 

8. Hazaribag Hazaribagh 

9. Jasoria Auragabad 

10. Muzzafarpur Muzzafarpur 

11. PurneaKasba Purnea 

Goa (1) 

12. Electronic City Verna Plateau 
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Name of the Growth Centre 

Gujarar(3) 

13. Gandhidham 

14. Palanpur 

15. Vagra 

Haryana (2) 

16. Sawal 

17. Julana 

Himachal Pradesh (1) 

18. Kangra 

Jammu 8. Kashmir (2) 

19. Gand6rbal 

20. Sambha 

Kamataka (3) 

21. Dharwad 

22. Gillesugar 

23. Hassan 

Kera/a (2) 

24. Shertelai 

25. Tellicherry 

Madhya Pradtlsh (6) 

26. Sorai 

27. ChainPura 

CHAITRA 5,1914 (SAKA) Written Answers 710 

District 

Kutch 

Banaskantha 

Bharuch 

Mohindergarh 

Jind 

Kangra 

Sri Nagar 

Jammu 

Dharwad 

Raichur 

Hassan 

Allappay 

Cannanore 

Durg 

Guna 
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Name of the Growth Centre District 

28. Ghirongi Bhind 

29. Kheda Dhar 

30 satlapur Raisen 

31. Siltara Raipur 

MaharaShtra (5) 

32. Akola Akola 

33. Chandrapur Chandrapur 

34. Dhule Dhule 

35. Nanded Nanded 

36. Ratnagiri Ratnagiri 

Manipur(1) 

37. Kanglatongbi Senapati 

Naga/and (1) 

38. Dimapur Kohima 

Orissa (4) 

39. Chatrapur Ganjam 

40. Chiplima Sambalpur 

41. Choudwar Cuttack 

Pondicherry (1) 

42. Karaikal Pondicherry 

Punjab (2) 

43. Bhatinda Bhatinda 
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Name of the Growth Centre 

44. Pathankott 

Rajasthan (5) 

45. Abu Road 

46. Bhilwara 

47. Bikaner 

48. Jhalawar 

49. Dholpur 

Tamilnadu (3) 

50. Erode 

51. Mayiladuthurai-poompuhar 

52. Tirunelveli 

(Gangai Kondan Nanur Blook) 

Tripura(1) 

53. Champamura-Jogir1l::ler Nagar 
Moley Nagar 

UttarPradesh (8) 

54. Bachauli-Buzurg 

55. Banthara 

56. Chaudharpur 

57. Dibiapur 

58. Khurja 

59. Uungra-Satharia 

60. Sahjanwa 

Writte'1 AnswelS 714 

District 

gurdaspur 

Siorhi 

Bilwara 

Bikaner 

Jhalawar 

Dholpur 

Periyar 

Thanjavur 

Tirunelveli-

Kattabomman 

West Tripura 

Jhansi 

Shanjahanpur 

Moradabad 

Etawas 

Bulandshahr 

Janupur 

Gorakhpur ---- -----------------.----------
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Name of the Growth Centre District 

61. Shivrajpur-Pandampur Paruri Garhwal 

West Bengal (3) 

62. Dubrajpur Blrbhum 

63. Jalpaiguri Jalpaiguri 

64. Maida Maida 
-----------
• Figures in brackets shown sgalnst each State indicate the number of growth allocated 

to the State. 

Deputation Posts 

4568. SHRI RAJNATH SONKAR SHAS-
TRI: Will the PRIME MINISTER be pleased 
to state: 

(a) whether some of the Government 
Departments do not advertise deputation 
posts in the Employment New~ but send 
circulars resulti!1g in limiting the scopes of 
taking deputationists, 

(b) if so, the reasons thereof; and 

(c) the steps taken to ensure that all 
deputation posts are circulated through 
Employment News to given chance to all 
persons interested in such deputation posts? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS( SHRIMATI 
MARGARET ALVA): (a) to (c). Department 
of Personnel and training has issued instruc-
tions vide our O.M.NO. A.B.-14017171/89-
Estt (RR) dt. 3rd October, 1989 that for tilling 
up posts by transfer on deputation the 
vacancy Circular should invariably be pub-
lished in the Employment News. ThiS in-

struction has to be implemented by indlvid-

ual Ministries/Deptt. considering the large 
number ot Ministries/Departments and their 
Attached & Subordinate Offices in the gov-
ernment of India it is not feasible for the, 
Department to check whether this policy IS 

being inplemented. When a specific lapse 
comes to notice corrective acticn is taken. 

LeHers from M_P.s To Council of 
Ministers 

4569. SHRI RAJNTAH SONKARSHAS· 
TRI: Will the PRIME MINISTER be pleased 
to state: 

. 
(a) the r..umber at letters received by the 

Prime Minister from July, 1991 till date and 
the number of letters rep'lied; 

(b) the rumber ot letters pending and 
the reasons for not replying the remaining 
!etters; and 

(c) the steps takE-in to exprirte the repe-
lies to the remaining lett&r~? 

THE MINISTER OF SlATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA)', (a) to (c). The number 
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of letters received by the Prime Ministerfrom 
the Members of Parliament from 1.7.1991 to 
29.2.1992 was 6412. Out of these, the Prime 
Minister's Office was required to take action 
on 1477 letters of them, 839 have been 
disposed of and 638 are pending. Informa-
tion required for finalising the pending cases 
has been called for from different authorities 
and the individuals concerned. 

In addition, there are some letters which 
are of purely routine nature, on which no 
specific action is to be taken. However, in all 
such cases acknowledgements are sent from 
the Prime Minister to the Members of Parlia-
ment concerned. AI! those letters from 
Members of Parliament on which action is 
required to be taken by other ministriesl 
departments are sent to them for examining 
them and sending appropriate replies to the 
Members of Parliament concerned. 

Collaboration with General Electric 
Company of USA 

4570. SHRISHRAVAN KUMAR PATEL: 
Will the PRIMI: MINISTER be pleased to 
state: 

(a) whether any collaboration between 
Mis. General Electric Company of USA and 
Godrej and Boyce mamifacturing company 
for manufacturing refrigerators, washing 
machines and other goods to be set up at 
Malanpur in Madhya Pradesh has been 
cleared; 

(b) if so, the details thereot; and 

(c) the time by which the factory is likely 
to be set up and started? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P. J. 
KURIEN): (a) to (c). The Government have 
recently approved a proposal for Joint Ven· 
ture between MIs Godrej & Boyce Manufac-
turing Co. ltd., Bombay and MIs General 

Electric of USA for manufacture of Refrig-
erators, Compressors, Washing Machines 
and other White Goods in a new unit in 
Malanpur (M.P.). MIs General Electric will 
participate in the equity of the new company 
to the extent of 40% and the balance equity 
of 60% will be held by MIs Godrej & Boyce 
Manufacturing Co. Ltd. MIs Godrej & Boyce 
have intimated that tne completion of the 
factory will take approximately 24 months. 

[ Translation] 

Committee for Patent Potentialities of 
Inventions 

4571. SHRI MRUTYUNJAYA NAYAK: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government have con-
stituted a committee to find out the patent 
potentialities of the inventions made in the 
field fa biotechnology; 

(b) if so, whether the investigation in 
this regard has since been completed; 

(c) if so, the details thereof; and 

(d) if not, the reasons for delay in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI-
MATI MARGARET ALVA): (a) Yes, Sir. 

(b) No, Sir. 

(c) Not applicable. 

(d) The developments in new biotech-
nology and their relationship to Intellectual 
Property Rights are of very recent origin and 
are stili evolving. The Committee assessed 
the existing information with specific refer-
ence to biotechnological inventions in devel· 
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oping and developed countries. The study 
revealed that the scope of patenting is varied 
in nature among countries and it mainly 
covers the-use of micro-organisms. Biotech-
nOiogical advances provide potential for 
patenting processes and products. The In-
dian Patents Act, 1970 excludes patentabil-
ity of biological living products and materials. 
In order to evolve a satisfactory patenting 
provision in biotechnology for India, the 
Committee obtained the views of various 
public interest groups and industrial bodies 
in the country on inventions related to life 
forms. The work of the Committee is in 
progress. 

[Eng/ish] 

Construction of Road under Dacolt 
Liquidation Scheme in 

Madhya Pradesh 

Madhya Pradesh. Out of these, 14 roads 
including one from the second phase have 
been approved in 1985-86 and 1986-87 as 
per proposals sent by the State Govern-
ment. All the works are in progress. A pro-
posal for construction of another 10 roads 
was also received from Government of 
Madhya Pradesh. Administrative approval 
could not be accorded to the 1 0 roads due to 
unsatisfactory progress of works already 
sanctioned and for want of necessalY, clari-
fication by the State Government. This 
scheme is proposed to be transferred to the 
state sector in 1992-93. 

[ Trans/ation] 

Linking of Tribal Areas with Metallic 
Roads 

4573. SHRIMATI SUMITRA MAHAJAN: 
Will the PRIME MINISTER be pleased to 

4572. SHRIMATI SUMITRA MAHAJAN: state: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Union Government have 
received proposal from the Government of 
Madhya Pradesh for according approval to 
the construction of 14 roads in the first phase 
and the construction of 61 roads in the sec-
ond phase under the Dacoit Liquidation 
Scheme in 1984 and1985 respectively; and 

(b) the stage at which the matter of 
according financial approvals to them stands 
at present and the likely time to be taken in 
giving approval to all the estimates of the 
State? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTIAMBHAI H. PATEL): (a) and (b). 
Under the Scheme for construction of roads 
in dacoity prone areas, estimates for con-
struction of 14 roads in first phase and 61 
roads in second phase had been included in 
ttte project report of the Government of 

(a) whether the Union Government have 
received cost estimates (Rs. 119,00 crores, 
year 1983) for granting technical and finan-
cial approval in regard to connect growth 
centres of tribal areas in Madhya Pradesh 
with the metallic roads: 

(b) if so, whether the Union Government 
have accorded financial approval to the said 
e§timates; and 

(c) if not, the time by which it is likely to 
be accorded? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRt UTIAMBHAI H. PATEL): (a) to (c). A 
Master Plan for construction of roads at an 
estimated cost of Rs. 199.22 crores was 
received from the Government of Madhya 
Pradesh in 1983. The State Government 
was. at that time, requested to send specific 
proposals in this regard. In 1983-84, the 
State Government sent proposals for the 
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following 3 works which were approved by 
the Government of India, Ministry of Ship-

Name of Work 

1. Achankmar - Keonchi Road 

2. 6 bridges & approaches on Madwas 
Kushmi Road 

3. Madwas-Kushmi-Runda-Bhadura Road. 

[English] 

Modilities for Disinvestment 

4574. SHRI VIJAY NAVAL PATIL: Wili 
the PRIME MINISTER be pleased to state: 

(a) whether the Government have 
chalked out the modalities for disinvestment 
of holdings in public ~ector enterprises; . 

(b) if so, tne amount likely to be gener-
ated from disinvestment; 

(c) the procedure to be adopted by 
institutional and individual investors to ac-
quire holdings in public sector enterprises 
due to disinvestment; 

(d) whether the Government have given 
directions togetthese equities and trading in 
different stock exchanges; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P. K. 
..,. iUNGON): (a) Yes, Sir. Government have 
worked out modalities for disinvestment of 
holdings in PSEs during 1991-92. 

(b) Government have generated Rs. 

ping and Transport: 

(Rs. in lakhs) 

Sanctioned Cost 

192.27 

170.04 

46.35 

3038 crores from sale of Public Sector 
Undertaking shares during 1991-92. 

(e) The disinvestment was dOl1e in the 
form of bU!1d!es by following the procedure 01 
bjdding in WhiCh public sector flnanoiailln-
vestment institutions, Mutual Funds and 
Merchant Banks participated. 

(d) and (e). Shares of such public sector 
undertakings are being listed on all principal 
stock exchanges in the country. 

Prompt Payment of Dues Act 

4575. SHRI R. SURENDER REDDY: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whetherthe Government propose to 
introduce Prompt Payment of Dues Act. during 
the current session: 

(b) if so. the details thereof; and 

(c) the number of small scale units which 
are not being made prompt payment by the 
larger industrial houses? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P. ,J. 
KURIEN): (a) and (b). In the Policy Meas-
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ures for Promoting and Strengthening Small,· decline in production and profitability during 
Tiny and Village Enterprises laid in the Par- the last three years; 
liament on 6.8.91, the Government have 
envisaged to introduce a suitable legislation 
to ensure prompt payment of Small Indus-
tries Bills. The salient features of the legisla-
tion are under finalis3tion in consultation 
with the Ministry of Law. Government pro-
poses to bring forward the Bill as soon as 
possible. 

(cl Information is not centrally main-
tained. 

Welfare Funds for Coal Miners 

4576. SHRI PARAS RAM BHARD-
WAJ: 

SHRI BAPU HARI CHAURE: 

Will the Minister of COAL be pleased to 
state: 

(a) whether the Welfare Fund for coal-
miners is administered by the Coal India Ltd. 
and its subsidiary companies; 

(b) if so, the amount spent in Madhya 
Pradesh and Maharashtra out of Welfare 
Fund during the last three years; and 

(e) the amount CXlllected from the work-
men working in CXlal mines in the State 
during the last three years? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAl (SHRI P.A. SANGMA): 
(a) to (c). The information is being collected 
and will be laid on the Table of the House. 

Sambhar Salts Ltd. 

4577. SHRI VLJAY NAVAL PATIL: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Sambhar Salts ltd. - a 
subsidiary of the Hindustan Salts is showing 

(b) if so, the reasons therefor; 

(c) the remedial steps contemplated in 
this regard; 

(d) whether the Government of Rajast-
han have demanded the membership of the 
Sambhar Salts Ltd. and 

(e) if so, the reaction of the Government 
thereto? 

. THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P. K. 
THUNGON): (a) No, Sir. 

(b) and (c). Do not arise. 

(d) The State Govt. of Rajasthan has 
40% equity shares in Sambhar Salts Ud. 
and also as per Memorandum and Articles of 
Association of the Company the State Govt. 
has two nominee Directors on the Board of 
the Company. 

(e) Does not arise. 

Technical Development Advisory 
Groups 

4578. SHRI BASU DEB ACHARIA: Will 
the PRIME MINISTER be pleased to state: 

. (a) whether the Union Government 
propose to constitute Technical D&velop-
ment Advisory Groups through Directorate 
General of Technical Development (Man-
agement Support Section); and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P. J. 
KURIEN): (a) 8J1P (b). T achnology Develop-
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ment Advisory Groups are bring formed in 8. Tech nology Development Advisory 
Directorate General of Technical Develop- Group on Earth Moving Machinery 
ment since 1986 to render advice on the including Construction Equipment 
technology thrust made in various sectors of Industry. 
industry. Fourteen Technology Development 
Advisory Groups were· constituted during 9. Technology Development Advisory 
1986-1990. During 199' -92, eighteen such Group on Technology Trends in 
groups have been constituted. The duration Packaging & Packing materials. 
of each Group is for a period of one year. 

10. Technology Development Advisory 
A list showing the names of eighteen Group on PhotonicslLaser T ech-

Technology Development AdVisory Groups nology for Industrial Application. 
is given in the statement. 

11. Technology Development 
STATEMENT Advisory Group on Flexible 

Manufacturing Systems of 
List of 18 Technology Development Advi- Robotics. 
sory Groups constituted in Directorate 
General of Technical Development during 12. Technology Development Advisory 
1991-92: Group on Technology Trends in 

Industrial Machinery. 
1. Technology Advisory Group on 

Technology Trends in Instrumen- 13. Technology Development Advisory 
tation. Group on Ship Building and Ship 

Repair Industry. 
2. Technology Advisory Group on 

Technology Trends in Medical 14. Technology DeveloPment Advisory 
Equipments. Group on Emerging Technologies 

in Pollution Control. 
3. Technology Advisory Group on 

"lpcombirient DNA based Prod- 15. Technology Development Advisory 
ucts. Group on Trends in Materials Tech-

nology. 
4. Technology Advisory Group on 

Electrical Industries. 16. Technology Development Advisory 
Group on Tool Room Products. 

5. T eehnology Development Advisory 
Group on Technology Trends in 17. Technology Development Advisory 
Rubber Goods Industries. Group on Non-Ferrous Metals. 

6. Technology Development 18. Technology Development Advisory 
Advisory Group on Technology Group on Technology for p~fes-
Trends in Automobiles. aional Electronics. 

foreign Investment In technical areas 
7. Technology Development Advisory 4579. SHRI R. SURENDER REDDY: 

Group on Technology Trends for Will the PRIME MINISTER be pleased to 
Automation Industry. state: 
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(a) whether the All India Manufacturers' (b) if so, the time by which the final 
Organisation has suggested that foreign decision is likely to be taken: and 
investment should be encouraged only In 
high technICal areas; 

(b) if so, the details of other suggestions 
made by the Organisation; 

(c) whether the Government have ex-
amined these suggestions: and 

(d) i1 so, which 01 the these suggestions 
have been accepted? 

lHE MINISTER OF STATE IN THE 
MINISTRY OF INDUSlRY (PROF. P .1. 
KURIEN): (a) Ves. Sir. 

(b) The other suggestions include ade-
quate and timely availability of finanCe, si:n-
plification of labour laws. dcinG away w:th the 
policy of registraTlOfi and change :r. laws and 
regulations governing constitutlor. a! small 
enterprises. 

(c) Yes. Sir. 

(d) Under the new Industrial Policy 
proposals for foreign investment in indus-
tries other than high priority Industries are 
not eligible for automatic clearance but will 
require the prior clearance of Government. It 
has not been found possible to do away with 
the system of registration of small seta units. 
The other suggestions have been taken up 
with the concerned Ministries/Oepartments. 

Blending of Edible Oils 

4580. SHRI R SURENDER REDDY: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Union Government 
propose to allow private sector millers to 
blend various edible oils to be sold in small 
consumer packs; 

(c) the efforts being made tor removing 
the prevailing di~parity in prices of various 
oils in the market? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMALUDDIN AHMED): (a) 
Yes, Sir. 

(b) Final notification in this regard has 
already been issued vide GSR 91 (E) dated 
7th February, 92 of the Ministry of Health & 
Family Welfare, Government of India 

(e) Allowing thf> blending of edibie oils is 
onaot the meaSl!ras designed to remove the 
prevailing dispa~!ty in the prices of various 
oBs ,n the Market. 

[ Trans/ationj 

ASSistance tor Hili Areas 

4521. SHRI VILASRAO NAGNA THRAO 
GUN DEWAR Wil: the Minister of PLAN-
NING AND PROGRAMME IMPLEMENTA-
TION be pleased to state: 

(a) whether the Union Government 
provide several facilities to certain districts of 
every State which are located adjacent to 
hills by der::tanng them hill areas; 

(b) if so, the nature oftacilities provided; 

(C) the names of such districts of Mahar-
astrtra which have been provided these 
facilities; 

(d) whether the Government also pro-
pose to include other districts in hill areas; 
and 
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(e) if so, the names of such districts? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H. R. 
BHARDWAJ): (a) No, Sir. 

(b) and (c). Do not arise. 

(d) No, Sir. 

tel Does not arise. 

[T rans/ation] 

Memorandum by Bhopal Gas Peedlt 
Mahla Udyog Sangathan 

4582. SHRI PARAS RAM BHARD-
WAJ: 

SHRI SHARVAN KUMAR 
PATEL: 

SHRI SUSHIL CHANDRA 
VERMA: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Bhopal Gas Peedit 
Mahila Ucfyog Sangathan presented a 
memorandum to the Union Government 
recently complaining ainstagainsrthe mis-
use of coml)8nsation money meant for the 
gas victims; 

(b) if so, the details thereof; and 

(c) the steps being taken for speedy 
distribution of the compensation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) No, Sir. 

(b) Does not arise., 

(c) The adjudicative process has started 
with the appointment of 3 Additional Com-

missioners and 5 Deputy Commissioners. 
The balance of the requisite number of jUdi-
cial officers are expected to join as and when 
they are released by the High Court of Madhya 
Pradesh. The Government have sanctioned 
609 posts in various categories in addition to 
380 posts already created earlier for the 
Office of the Welfare Commissioner. The 
State Government have handed over 25 
Office buildings or the Deputy Commission-
ers and Additional Commissioners. Addi-
tional15 buildings are expected to be handed 
over shortly. The Govt. also propose to issue 
indicative guidelines as required under the 
Bhopal Gas Leak Disaster (Registration and 
Process of Claims) Scheme, 1985. The 
Welfare Commissioner also proposes to 
invite claims by issue of a notification. A sum 
of Rs. 1 crore has been sanctioned to the 
Welfare Commissioner for pur~ of furni-
ture and other office equipmenta. 

Distribution of fertilizer produce" by I. 
F.F.e.O. 

4583. SHRI P. C. THOMAS: Will the 
PRIME MINISTER be pleased to state: 

(a) whether fertilizer produced by the 
Indian Farmers Fertilizer Cooperative Ltd. is 
distributed in all the States; 

(b) the quantity of fertilizers produced 
by fFFCO during each of the last three years 
years and the profits made therefrom; 

(c) whether the tenure of the Board of 
Directors, IFFCO has since been over; and 

(d) if so, the time by which it is proposed 
to be reconstituted? 

THE MINISTER OF STATE IN THE 
·MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) No, Sir. 
The fertilizer produced by Indian Farmers 
Fertilizer Cooperative Limited (IFFCO) is 
distributed only in the States for which it gets 
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allocation under the Essential Commodities ers produced by IFFCO during the last 3 
Ad, 1955, from the Ministry of Agriculture. years and the net profit earned during those 

years are given below: 
(b) The total quantity of various fertiliz-

Year Production 
(in lakh tonnes) 

1987-89 34.86 
(21 montlfs) 

1989-90 24.28 

1990-91 25.35 

(c) The extended tenure of the Board 
will be over on 31.3.1992. 

(d) The Board will be'reconstituted 
shortly after the elections to the General 
Body of IFFCO scheduled to be held on 
28th March, 1992, are .completed. 

Khadland¥lIlag.lndustrl .. 

4584 .. SHRIMATI MAHENDRA 
KUMARI: 

SHRI DATIARAYA BAN-
DARU: 

PROF. SHRIMATI RITA 
VERMA: 

SHRI CHETAN P. S. 
CHAUHAN: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the amount released by the Khadi 
and Village rndustries Commission for de-
velopment of khadi and village industries 
during 1991-92 to various States, State-
wise; 

(b) the criteria followed by the Commis-
sion in this regard; and 

(c) the amount earmarked for the pur-
pose during 1992-93, State-wise? 

Net profit 
(Rs. in crores) 

20.60 

55.91 

108.11 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P. J. 
KURIEN): (a) The flQures for the year 1991-
92 relating .to the disbursement of funds to 
various States by Khadi and Village Indus-
tries ~mmission (KVIC) are under com-
piltion. The amount released by KVIC for 
. development fo Khadi and Village Industries 
during 1990-91 to various States is given in 
the attached statement. 

(b) KVIC provides financial assistance 
on the basis of the pattern of assistance 
framed by the KVIC for different schemes of 
Khadi & Village Industries. The volumEPof 
funds released depend upon the size of 
programme agreed for each directly aided 
institutions and State KVI Board at the time 
of B~get Discussion and on the basis of the 
previous years performance and capacity to 
undertake further programmes. After the 
completion of all formalities the proposals 
are placed before the Standing Finance 
Committee for its approval. Funds are re-

. leased only afterthe sanction of the approval 
by the Standing Rnance Committee. 

(c) The detailed budget discussions by 
KVIC with the directly aided institutions and 
KVI Boards are going on. After this the State-
wise allocation of funds will be finalised as 
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soon as the allocations are received by KVIC from the Government. 

STATEMENT 

Statement Showing State-wis9 Disburs9m9nt of Funds by KVIC during 1990-91 

(Rs. in /akhs) 

51. No. Stat9S and Union Telrit0ri8s Khadi & Village Industri9s 

Grant Loan 

• STATES 

1. Andhra Pradesh 184.39 1,303.49 

2. Arunachal Pradesh 

3. Assam 30.10 56.94 

4. Bihar 483.52 448.61 

5: Goa 0.24 30.25 

6. Gujarat 687.14 298.96 

7. Haryana 141.26 426.84 

8. Himachal Pradesh 120.90 217.71 

9. Jammu & Kashmir 26.86 120.09 

10. Kamataka 238.62 682.35 

11. Kerala 175.44 750.41 

12. Madhya Pradesh 85.14 165.13 

13. Maharashtra 34223 780.06 

14. Manipur 58.23 175.55 

15. Meghalaya 16.99 37.12 

16. Mizoram 43.73 100.69 

17. Nagaland 20.40 33.72 
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SI. No. States and Union Territories 

18. Orissa 

19. Punjab 

20. Rajasthan 

21. Sikkim 

22. Tamil Nadu 

23. Tripura 

24. Uttar Pradesh 

25. West Bengal 

UNION TERRITORIES 

26. Andaman & Nicobar Islands 

27. Chandigarh 

28. Dadara and Nagar Haveli 

29. Delhi 

30. Daman and Diu 

31. Pondicherry 

TOTAL 

Growth Centres 

4585. SHRIMATI MAHENDRA 
KUMARI: 

SHRI ANNA JOSHI: 
PROF. SHRIMATI RITA 

VERMA: 
StiRI CHETAN P. S. 

CHAUHAN: 

(Rs. in /akhs) 

Khadi & Village Industries 

Grant Loan 

43.99 348.10 

242.02 380.91 

441.82 408.82 

15.79 36.63 

897.22 1330.22 

2.37 6.91 

1779.80 2029.42 

113.86 513.46 

3.09 20.85-

0.02 11.80 

137.63' 59.96 

0.30 14.78 

6333.10 10789.68 

Will the PRIME MINISTER be pleased 
to state: 

(a) the locations of various growth 
centres opened in various States during 
1991, State-wise; and 

(b) the locations of growth centres pro-
posed to be opened in various States during 
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THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P. J. 
KURIEN): (a) and (b). The Government in 
June, 1988 announced the Growth Centre 
Scheme under which it is proposed to de-

velop seventy growth centres throughout the 
country during the Eighth Five Year Plan 
period. Sofar,locationsof 64 growth centres 
have been identified and announced, the 
names of which are given in the statement 
attached. 

STATEMENT 

NO. OF GROWTH C~NTRES ALLOCATED - 70 

NO. OF GROWTH CENTRES SELECTED - 64 

NAME OF THE GROWTH CENTRE DISTRICT 

ANDHRA PRADESH (4) 

1. Hindpur Anantapuf 

2. Khammam (Ve(Tlsoor Mandai) Khammam 

3. Ongole Prakasam 

4. Vizianagaram - Bobbili Vizianagaram 

ASSAM (3) 

5. Jakhalabandha Nagaon 

6. Rangjuli Goalpara 

BIHAR (6) 

7. Bhagalpur Bhagalpur 

8. Hazaribagh Hazaribagh 

9. Jasoria Aurangabad 

10. Purnea Kasba Purnea 

GOA (1) 

12. Electronic City Verna Plateau 
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NAME OF THE GROWTH CENTRE DISTRICT 

GWARAT(3) 

13. Gandhidham Kutch 

14. Palanpur Banaskantha 

15. Vagra Bharuch 

HARYANA (2) 

16. Bawal Mohindergarh 

17. Julana Jind 

HIMACHAl PRADESH (1) 

18. Kangra Kangra 

JAMMU & KASHMIR (2) 

19. Ganderbal Sri Nagar 

20. Sambha Jammu 

KARNATAKA (3) 

21. Dharwad Dharwad 

22. Gillesugar Raichur 

23. Hassan Hassan 

KERAlA(2) 

24. Shertelai A1leppey 

25. Tellicherry Cannanore 

MADHYA PRADESH (6) 

26. Borai Durg 

27. Chainpura Guna 
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NAME OF THE GROWTH CENTRE 

2& Ghirongi 

29: Kheda 

30. Satlapur 

31. Siltara 

MAHARASHTRA (5) 

32."AkoIa 

33. Chandrapur 

34. Dhule 

35. Nanded 

36. Ratnagiri 

MANIPUR (1) 

37. Kanglatongbi 

NAGAlAND (1) 

38. Dimapur 

ORISSA (4) 

39. Chatrapur 

40. Chiplima 

41. Chaudwar 

PONDICHERRY (1) 

42. Karaikal 

PUNJA8(2) 

43. Bhatinda 

WrittBn AnswetS 742 

DISTRICT 

Bhind 

Dhar 

Raisen 

Raipur 

Akala 

Chandrapur 

Dhule 

Nanded 

Ratnagiri 

Senapati 

Kohima 

Ganjam 

Sambalpur 

Cuttack 

Pondicherry 

Bhatinda 
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NAME OF THE GROWTH CENTRE 

44. Pathankot 

RAJASTHAN (5) 

45. Abu Road 

46. Bhilwara 

47. Bikaner 

48. Jhalawar 

49. Dholpur 

TAMILNAOU (3) 

50. Erode 

51. Mayiladuthurai - Poompuhar 

52. Tirunelveli (Gangai Kondan Nanur Block) 

TRIPURA (1) 

53. Champamura-Joginder Nagar Moley Nagar 

UTTAR PRADESH (8) 

54. Bachauli-Buzurg 

55. Banthara 

56. Chaudharpur 

57. Dibiapur 

58. Khurja 

59. Mungra-Satharia 

60. Sahjanwa 

61. Shivrajpur-Padampur 

Written Answers 744 

DISTRICT 

Gurdaspur 

Sirohi 

Bhilwara 

Bikaner 

Jhalawar 

Dholpur 

Periyar 

Thanjavur 

Thirunelveli-Kattabomman 

West Tripura 

Jhansi 

Shahjahanpur 

Moradabad 

Etawah 

Bulandshahr 

Jaunpur 

Gorakhpur 

Pauri Garhwal 
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NAME OF Tt-:IE GROWTH CENTRE DISTRICT 

WEST BENGAL (3) 

62. Dubrajpur Birbhum 

63. Jalpaiguri. Jalpaiguri 

64. Maida Maida 

"Figures in brackets shown against each State indicate the number of growth centres 
allocated to that State. 

Open-Cast Mining Company 

4587. DR. D. VENKATESWARA RAO: 
Will the Minister of COAL be pleased to 
state: 

(a) whether Singareni Collieries have 
approved the execution of Open Cast Min-
ing-II Company known as KRUPP; and 

(b) the estimated cost thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI P. A. SANGMA): 
(a) and (b). The Hon'ble Member is probably 
referring to the Ramagundam opencast-II 
project of SCCL. The Revised Cost Esti-
mates of Ramagundam opencast-II project 
which is placed at Rs. 554.22 crores has 
been recently sanctioned by the Govern-
ment. This project is to be executed on a 
turnkey basis under bilateral assistance from 
Germany. 

Thermal Projects In Andhra Pradesh 

4588. DR.o. VENKATESWARA RAO: 
Will the Minister of COAL be pleased to 
state: 

(a) the number of thermal projects sent 
by the Government of Andhra Pradesh for 
coal linkage; 

(b) the quantity of coal required there-
for; 

(c) the quantity of M. V. electricity pro-
posed to be generated; and 

(d) whether the Government propose to 
sanction the said projects? 

THE MINISTER OF STATE OF THE 
MIN ISTRY OF COAL (SHRI P. A. SANGMA): 
(a) to (d). Coal linkages for the undermen-
tioned Thermal Power Plants/new schemes 
in Andhra Pradesh have been agreed:-

(i) Muddanur Stage-I (2 x 210 MW) 

(ii) Muddanur Stage-II (2 x 210 MW) 

(iii) Vishakapatnam TPS (2 x 500 MW) 

(iv) Vijayawada Stage-III (2 x 21 Q MW) 

Besides these, requests for coal linkage 
for the undermentioned new schemes have 
also been received in the Ministry of Coal:-

(i) Manuguru STPS (NTPC) - 2 x 500 
MW 

(ii) Kothagudem TPS Extn. Stage-V- 2 
x 210 MW 



747 WriIt9n AnSW91S MARCH 25, 1992 Written AnsW9IS 748 
(iii) Ramagundem (Extn.) Stage -112 x (b) Two to Bhutan and' one to Japan. 

210MW 

(iv) Krishnapatnam TPS - 2 x 500 MW 

The tentative requirement of coal for 
these four new schemes mentione aboved 
would be 13.0 million tonnes. For the 
Manuguru STPS the logical source of coal 
supply is Manuguru area of SCCL It has not 
been possible to agree to the coal linkage for 
the power station due to non-availability of 
coal and the difficuhy demand - availability 
position in SCCL With regard to the other 
three schemes the question of coal linkage 
would arise after its feasibility time frame and 
other input parameters are firmed up and 
accepted by the Planning Commission vis-
a-vis other proposals and their inter-sa pri-
orities. 

[T rans/ation) 

DelegatIons sent by Planning Comml. 
sJon 

4589. SHRI RAJENDRA KUMAR 
SHARMA: Will the Minister of PLANNING 
AND PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) the numberof delegation sent abroad 
by the Planning Commission during the last 
two years; 

(b) the names of the countries visted by 
these delegations; 

(c) the amount spent by each delega-
tion;and 

(d) the results achieved therefrom? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H. R. 
BHARDWAJ): (a) Three, Sir. 

(c) (i) Japan: Rs. 1,74,4001- (ii) Bhutan: 
As. 72,5761- & Rs. 1,34.240/- respectively. 

. (d) Japan Discussion for closer coop-
eration in economic and other fields and also 
regarding Commemorative programmes for 
the 40th anniversary of diplomatic relations 
between Japan and India in 1992. 

Bhutan Commitment made regarding 
India's aid for Bhutan's Seventh Five Year 
Plan after discussion with H. M. the King of 
Bhutan and other officers of the Government 
of Bhutan. 

AgrlcuHural Work ... 

4590. SHRI RAJESNDRA KUMAR 
SHARMA: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Government of Uttar 
Pradesh has sent any new proposal to the 
Union Government for the welfare of agricul-
tural workers of the State; 

(b) if so, the details thereof; and 

(c) the action taken thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF lABOUR (SHRI PABAN 
SINGHGHATOWAR): (a) to (c). Information 
is being collected and will be laid on the 
Table of the House. 

[English1 

RoyaHy Paid by Eastern Coalfield Ud. 

4591. SHRI HARADHAN ROY: Will 
the Minister of COAL be pleased to state: 

(a) the amount demanded by the Gov-
ernment of West Bengal from the Eastern 
Coalfields limited on account of royalty dead 
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rent for the years 1988-89, 1989-90 and 
1990-91 and the amount paid by the Eastern 
CoaHield s Ltd. against tnose demands; 

(b) whether there is any shortfall in 
clearing the aforesaid dues; 

-(c) if so, the reasons therefor; and 

(d) the action being taken by the Gov-
ernment to clear the dues? 

THE MINISTER OF STATE OF THE 
MINISTRYOFCOAL(SHRIP.A.SANGMA): 
(a) to (d). Information is being collected and 
to the extent available will be laid on the 
Table of the House. 

Atomic Power Plant In Eastern Region 

4592. SHi=U RADHIKA RANJAN 
PRAMANIK: Will the PRIME MINISTER be 
pleased to state: 

(a) whether there is any proposal for 
installation of any Atomic Power Plant in 
eastern region of the country; 

(b) if so, the details thereof; and 

(c) if not,Jhe reasons therefor? 

THE MINISTER OF STATE IN THE 
. MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) No, Sir. 

(b) Does not arise. 

(c) Due to availability of coal resources 
in the eastern electricity region, the priority 
for setting up of nuclear power plants in that 
region is relatively low. 

Housing Adlvlty 

4593. SHRIMATI BASAVA RAJES-
WARI: Will the Minister of URBAN DEVEL-

OPMENT be plea~ed to state: 

(a) whether planning Commission is of 
the view that housi'1Q should be treated as 
priority to boost initially; 

(b) if' so, whether Union Government 
and few Cooperative Housing Group have 

. identified the new areas for housing activity; 

(c) if so, the details thereof; and 

(d) the time by which they are likely to 
submit their recommendations; 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) The Plan-
ning Commission reports that it recognises 
the role of housing in stimulating the eco-
nomic activity, employment, etc. and as a 
basic human need next only to food and 
clothing. 

(b) to (d). Housing is a State subject and 
priority areas for locating housing scheme 
are identified by State Governments. No 
exercise in this regard together with few 
cooperative housing ground has been un-
dertaken by the Union Government. 

Import of Multinationals 

4594. SHRI M. V. V. S. MURTHY: Will 
the PRIME MINISTER be pleased to state: 

(a) the impact of the new industrial pol-
icy on setting up of new industries; 

(b) whsthertheGovemme~ have taken 
any initiatives for investment by private sector 
in a major way as a result of the new policy; 
if so, the details thereof; and 

(c) the overall impact on the public sector 
as a recult of liberalisation under the new 
industrial policy and whether any public 
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undertaking has been closed as a result determine the oorrect position of properties 
theraof? for purposes of taxation. besides preventing 

black money generation? 
THE MINISTER OF STATE IN THE 

MINISTRY OF INDUSTRY (PROF. P. J. 
KURIEN): (a) to (c). One of the major objec-
tives of·the new Industrial Policy is to accel-
erate Ute pace of industrial development in 
the oountry and enCX>urage both foreign and 
domestic investment in the industrial sector. 
It is too early to judge the full impact of the 
new Policy. nearly 4000 Memoranda have 
been filed by entrepreneurs till the end of 
February 1992 for setting up of industrial 
units which no longer require industrial li-
censing. During this period. total foreign 
investment approved amounts to more than 
Rs. 1140 crores which is nearly 14 times the 
amount of foreign investment approved 
during the previous oorresponding period. 

There is no public sector undertaking 
which has been closed as a result of the new 
Policy. On the other hand. as indicated in the 
Statement on Industrial Policy, Government 
will strengthen those public enterprises which 
fall in the reserved areas of operation or are 
in high priority areas or are generating good 
or reasonable profits. 

Ban on Transfer of Immovable Property 
In Deihl 

4596. SHRI SHRA V AN KUMAR PATEL: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) whether there is a ban on transfer 
of immovable property in Delhi; 

(b) if so, whether Government are aware 
that -large scale transfer of such properties 
are affected by way of power of attorney; 
giving rise to large scale generation of black 
money; and 

(c) if SO, the steps if any, are proposed 
to be taken to streamline these transfers and 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) No, Sir. 

(b) According to Delhi Administration 
transfers of lease hold immovable property 
in Delhi do take place on the basis of Power 
of Attorney. 

(c) A scheme of oonversion of residen-
tial properties into free hold has already 
been announced by the Government. 

[ Translation) 

Coal Affected Roads 

4597. SHRIMATI SUMITRA MA-
HANJAN: Will the Minister of COAL be 
pleased to state: 

(a) whether the proposal for metalling 
and widening of coal affected road in Madhya 
Pradesh is pending with the Government 
since long; 

(b) if so, whether these proposals have 
been accorded approval; and 

(c) if not, the time by which the approval 
is proposed to be according? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI P. A. SANGMA): 
(a) to (c). Proposal were originally received 
from the State Govt. in 1982. Updated esti-
mates were received in May. 1986. The 
State Govt. were informed that in view of the 
fact that oonstruction of State roads is pri-
marily the responsibility of the State Govts. 
and that the State Govt., besides raising 
funds through their internal resources, 001-
led substantial revenue by way of royally 
and other taxes levied on ooal produced in 
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the concerned State, they shouldthemselves 
find funds for construction of roads, includ-
ing those situated in the coal belt areas. 

Freight Equalisation Policy 

4598. SHRI TEJ NARAYAN SINGH: 
SHRI MUMTAZ ANSARI: 
SHRIMATI SHEELA 

GAUTAM: 
SHRI RAJESH KUMAR: 

Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether the freight equalization policy 
has failed to fulfil all financial purposes as 
well as accepted purpose of decentralisation 
of industries in the country; 

(b) if so, the reasons therefor; and 

(c) the steps proposed to be taken by 
the Government to fill up the gap? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H. R. 
BHARDWAJ): (a) to (c). The original justifi-
cation for introducing the scheme of freight 
equalisation was to promote industrial de-
velopment of areas location far aw~ from 
the major sources of raw materials and pro-
duction centres and thus promote balanced 
regional development. This policy did fulfil 
this objective in the initial years. However, 
various Committees appointed by the Union 
Govemment from time to time reviewed the 
policy and observed that the beneficial effect 
of the policy in terms of regional dispersal 
was more than offset by the increased in real 
transport costs and that there were other 
instruments for achieving balanced regional 
development like appropriate fiscal and credit 
policies, provision of essential infrastructu-

ral facilities, transport subsidies, etc. Gov-
ernment accepted these recommendation 
and freight equalisation was gradually phased 
out in most items. The other instruments 
suggested by these review committees were 
increasingly relied on. Alongwith these places 
Government have been implementing the 
Growth Centre Scheme forthe development 
of infrastructure of a high order in the back-
ward areas of the country in order to attract 
investors to set up industries. 

Projects Sponsored by Union 
Government 

4599. SHRI TEJ NARAYAN SINGH: 
SHRI MUMTAZ ANSARI: 
SHRI RAJESH KUMAR: 
SHRIMATI SHEELA 

GAUTAM: 
SHRI PROBIN DEKA: 
SHRI CHANDRAJITYADAV: 
SHRI SRIKANTA JENA: 

Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) the names of the projects sponsored 
and monitored by the Union Government, 
State/Union Territory-wise; 

(b) the reasons for some of the projects 
lagging behind from the Scheduled time; 
and 

(c) the remedial measures taken by the 
Government in this regard? 

THE MINISTJ!R OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAME IMPLEMENTATION (SHRI H. R. 
BHARDWAJ): Requistie information if being 
collected and will be laid on the table of the 
House. 
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[English1 

Water Supply SchemM of Kerala wHh 
World Bank Aalatance 

4600. SHRI T. J. ANJALOSE: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the expenditure involved on each of 
the water supply project of Kerala being 
funded by the World Bank and the year by 
which these are likely to be completed; 

(b) whether work on these projects is 
being delayed; and 

(c) if so, the reasons therefor? 

THE MiNISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) As per the 
information fumished by the Govt. of Kerala, 
the revised cost of the water supply schemes 
under the ongoing World Bank aided Kerala 
Water Supply and Sanitation project is as 
foIJows:-

Name of Scheme Cost (As. in crores) 

i. Puthencruz 4.482' 

ii. Greater Cochin 27.735 
Development Area 

iii. Kottaram 7.002 

iv. Adoor 6.615 

v. Quilon 20.668 

vi. ehithara 5.722 

vii. \(ilapoli 1.628 

The project is scheduled for completion 
bY 31.3.94. 

(b) and (c). The earlier schedule could 
not be adhered to mainly due to lack of 
counter-part rupees funds and low reim-
bursement percentage. 

[Translation1 

Construction of Flats by DOA 

4601. SHRI MADAN LAL KHURANA: 
Willthe Minister of URBAN D6VELOPMENT 
be pleased to state: 

(a) the shortage of residential units in 
terms of number in Delhi presently and their 
estimated shortage likely'to occur by the end 
of the Eighth Five Year Plan; 

(b) the details of year-wise allotment of 
flats built up by DDA during the last three 
years and the number of flats targetted to be 
built up by DDA during the Eighth Five Year 
Plan; and 

(c) the action being taken by the Gov-
emment to overcome this shortage? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) No survey 
regarding shortage of residential units in 
Delhi at present has been carried out, 
however, the DDA have estimated the re-
quirement of 8.251akh dwelling units during 
1990-95 keeping in view the various commit-
ments and the shifting of jhuggi families from 
the priority project sites. 

(b) As per the Statement. 

(c) Keeping the estimated requirement 
in view, the DDA has formulated plans to 
provide 7.5 Iakh additional dweUing units 
during 1990-95 though the eHorts of public, 
private and cooperative sectors. 
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Regarding Construction of Flats by industrial Production 
DDA 

The details of year-wise allotment of 
flats by DDA during the last three years 
are given as under:-

S.No. Year 

1. 1988-89 

2. 1989-90 

3. 1990-91 

Total number 
of flats allotted" 

32,147 

25,445 

15,092 

In the addition, 1356 flats were con-
structed/allotted during the last three years 
by the Slum Department under Special 
Housing Registration Scheme,1985. 

"The figures of allotted units include 
those flats taken up for construction in the 
previous years and available for allotment 
during relevant years. 

The VIII Five Year Plan is expected to 
commence with effect from 1-4-1992. The 
DDA's programme for construction of flats 
during the next three years is as under:-

S. No. Year Tagget for construction 
of flats 

1. 1992-93 26,000 

2. 1!93-94 26,000 

3. 1994-95 36,000 

Total ~8,5000 

The targets for remaining years of the 
VIII Plan .... y. to be fixed. 

4602. SHRI MADAN LAl KHURANA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the industrial production in the coun-
try during each of the last three financial 
years aIongwith the rate of industrial growth; 

(b) whether. industrial production has 
declined in the current financial year as 
compared to the ir.dustrial production 
achieved during prooves and industrial pro-
duction during previous year:; 

(c)theestimatedrateofindustrialgrowth 
and industrial production during the current 
financial year; 

(d) the reasons for decline in the indus-
trial growth rate and industrial production; 
and 

(e) the remedial steps being taken by 
the Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P. J. 
KURIEN): (a) According to the Index of in-
dustrial production compiled by the Central 
Statistical Organisation. the overall rates of 
growth during the last 3 financial yeatS, i. e., 
1988-89, 1989-90, and 1990-91 were 8.7%, 
8.6% and 8.5% resp.aively. 

(b) and (c). On the basis of latest avail-
able information upto November, 1991, the 
overall rate of industrial growth during April-
November, 1991, was (-) 0.8%, over the 
corrtesponsing period of last year. 

(d) There are various factors - infras-
tructural constraints, shortage of raw mate-
rials, particularly of import~ raw materials 
because of foreign exchange constraint, 
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credit squeeze, a demand recession in the 
market, etc. 

(e) Government has brought out a state-
ment on Industrial Policy which was tabled in 
the Lok Sabha on 24th July, 1991. The New 
Industrial Policy is aimed at improving indus-
trial production by relaxing controls and 
removing bureaucratic delays. Many policy 
measures announced in the Union Budget 
for 1992-93 are designed to promote indus-
trial growth. Thus, measurers like pa~jal 
convertibility of the rupee, reduction of du-
ties on capital goods, and etimination of 
import licensing ecvept for a small negative 
list, etc. would facilitate easier availability of 
raw materials, components, etc. white meas-
ures like reduction in statutory hquidity ratio 
and reduction In Interest rate would facilitate 
easier availability of funds at lower cost for 
industrial development. 

[English] 

Research on Super Conductivity 

4603. SHRI RADHIKA RANJAN 
PRAMANIK: Will the PRIME MINISTER be 
pleased to state: 

(a) the achievements made so far in the 
reaserch of supper-conductivity by Indian 
Institute of Science at Bangaiore; 

(b) the fields where the super conductiv" 
ity technology is being used; and 

(c) the expenditure so far involved on 
the research on super-<:onductivity and since 
when the_fesearch is going on? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) The Indian Institute 
of Science, BangaJore has discovered sev-
eral new series of superconductors and also 
novel methods of charachterization. Some 

of these superconductors have unusual struc-
tural features which have caught the atten-
tion of the world community_ The Institute 
has also carried out considerable work on 
super-conducting films. Research is going 
on in full swing, on various aspects of high 
temperature superconductivity at the Insti-
tute. 

(b) The superconductivity technology 
products are being used in high field mag-
nets for laboratory research use in high field 
magnets for laboratory research use, medi-
cal diagnostic and other scientific research, 
high gradient magnetic ore separation, 
SQUID sensors for detection of weak mag-
netic fields, prim ary voltage standards, other 
sensors, electronic/electrical and micro-wave 
applications, for power generation and stor-
age etc. 

(c) Researchi in Superconductivity in 
the National Super-<:onductivity Programme 
(NSP) had been initiated in Financial Year 
1988-89. 

Financial released made in NSP in the 
duration 1988-91 is about As. 33 crores 
(ROJpees Thirty three crores). covering 34 
institutions. 

Achievements In Fibre Technology 

4604. SHRI RADHIKA RANJAN 
PRAMANIK: Will the PRIME MINISTER be 
pleased to state: 

(a) The latest achievements made in 
the iield oi carbon iibre technology by the 
National Aeronauticals Laboratory, Banga-
lore; 

(b) the country from which the carbon 
fibre is being imported at present and the 
amount spend so far on this acceding; and 

(c) the details of the future programme 
to develop this technology in our country? 
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THE PRIME MINISTER (SHRI P. V. implemented? 
NARRASIMHA RAO): (a) The following 
components have been developed at the 
National Aeronautical laboratory (NAL), 
Bangalore, utilising carbon fibre composite 
material: 

- Rudder for Mig-21 aircraft 

- Rudder for Do-228 aircraft 

An advanced composite Technology 
Facility has also been set up at NAL. 

(b) NAL has import Carbon Fibre from 
France at an estimated cost of around Rs. 
25 lacs. 

(c) NAL has plants to develop (i) Rudder 
for Light Combat Aircraft, (ii) Fin for Light 
Combat Aircraft utilising carbon fibre com-
posite material. 

National Physical Laboratory (NAL), 
another establishment of Council of Scien-
tific and Industrial Research (CSIR), has 
plans to develop High Performance Carbon 
Fibres of Varying Strenght and Strain. 

MInIng by Private Sector 

4605. SHRI V. SREENIVASA 
PRASAD: 

SHRI M. V. CHAN-
DRASEKHARA MUR-
THY: 

SHRI CHinA BASU: 

Will the Minister of COAL be pleased to 
state: 

(a) whether the Govemment propose to 
amend the Coal Nationalisation Act to as-
sign the mining task to private sector; 

(b) if so, the details thereof; and 

(c) the time by which it is likely to be 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI P. A. SANGMA): 
(a) to (c) Coal mining is at present reserved 
for Public Sector with the exceptions of 
Captive mining and consumption by Iron and 
Steel Industry and mining in small isolafed 
pockets not amenable to economic develop-
ment and not requiring rail transport. 

No decision has been taken to assign 
mining task to private sector. 

SUpply of Beneficiated Coal 

4606. SHRI V. SREENIVASA 
PRASAD: 

SHRI M. V. CHAN-
DRASEKHARA MUR-
THY: 

Will the Minister of COAL be pleased to 
state: 

(a) whether the Government have di-
rected all new coal mines to supply benefici-
ated coal in view of evironmental considera-
tion; 

(b) the details of the new coal mines 
identified by the Government: 

(c) whether such type of coal is pro-
posed to be supplied to the Thermal Power 
Station: and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MIN ISTAY OF COAL (SHRI P. A. SANGMA): 
(a) to (d). An Expert Committee set up by the 
Government had recommended use of 
beneficiated coal in new thermal power sta-
tion located more than 1000 Kms. away 
from the coalfields. This Committee had 
opined that use of beneficiated coal by such 

. distant power station would be more benefi-
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for them from the point of view of lower 
sport cost, higher gen«ation and better 
It performance etc. Accordingly it has 
n decided to set up pit-head coal benefi-
y plants for power grade coals. Two such 
lts are under construction one at Pipar-
in Central Coalfields ltd. and Bins iii 

them Coal-fields ltd. Another such plant 
been sanctioned for kaJinga opencast 

gin Talcher coalfield, Orissa 

Since ash content of beneficiated coal 
Her than that of raw coal, quantity of ash 
e handled at the power plant gets re-
xj and as 'such pollution is correspond-

less. 

1slation] 

Car. Missing from MUL 

4607. SHRI RAM TAHAL CH-
.,HARY: Will the PRIME MINISTER be 
.sed to state: 

(a) whether some cars are found miss-
rom maruti Udyog Limited; 

(b) if so, the details thereof; and 

(c) the details of the inquiry made in this 
;rd? 

THE MINISTER OF STATE IN THE 
STRY OF INDUSTRY (SHRI P. K. 
NOON): (a) No, Sir. 

(b) and (c). Do not arise. 

lish] 

• Electricity run care 

Los. SHRIGOPI NATHGAJAPATHI: t: PRIME MINISTER be pleased to 

p) whether there is a proposal to en-

courage the manufacture of electricity run 
cars in view of the fuel shoftage; and 

(b) if 80, the details of the steps taken in 
this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P. J. 
KURIEN): (a) and (b). Government encour-
ages manufacture of passenger cars based 
on non-conventional sources of energy 
including photovoltic power and electrical. 
power as these would lead to conservation 
of fossil fuels. Approval for manufacture of 
battery operated electric care is being 
granted. 

Coal Projects 

4609. SHRI GOPINATH GAJAPATHI: 
Will the Minister of COAL be pleased to 
state: 

(a) the on-g'oing coal mines in the coun-
try and the amount alloca1ed so far these 
projects; 

J 

(b) whether the demand for coal has 
been increasing in the country; 

(c) if so, the steps taken to meet the 
growing demand; • 

(d) w"ether any now coal mine is pro-
posed to be developed by the Government 
during the Eighth Five Plan Period; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE ( 
MINISTRY OF COAL (SHRt P. A. SANGMA): { 
(a) There are 237 on-going approved coal 
mining projects in Cll and SCCl as on 
31.12.1991 at various stages of implemen-
tation and expenditure incurred on these 
project is Rs. 5500 crores (approx). 

(b) The Planning Commission has ten-
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tatively estimated the country's raw coal 
demand in 1996-97 at 309.20 million tonnes Project Company 
(excluding 7.70 million tonnes of middlings) 
against the raw coal demand of 254.50 mil-
lion tonnes for 1992-93. 

(c) The growing demand of coal is pro-
posed to be met by opening new coal mines, 
optimising production from the existing coal 
mines draw-down of pit-held stocks etc. 

(d) and (e). During the current financial 
year the Govt. have sanctioned 4 new proj-
ect viz. Andante-DCP (4 mty), SECl, Ukni-
OCP (1.10 mty), WCl, lakhanpur-OC (5.0 
mty), SECl adn Kalinga Integrated mine-
cum-beneficiation project, SECl (8 mty raw 
coal). The Eighth Five Year Plan in yet to be 
finanalised for development during the 8th 
Plan period are the following:-

Project Company 

1. Duchichua Expn. NCL 

2. Bakulia-UG ECl 

3. Samleshwari SECL 

4. Jharkhand-OC CCL 

5. Medapalli Mine SCCL 

6. Bina Mine-II NCl 

7. Parej-OC CCL 

8. K. D. Hosalong Expn. CCL 

9. Gondegaon-0C WCl 

10. Mugoli-OC WCl 

11. Topa Re-orgn. CCL 

12. .Padmavllli Khani-UG SCCL 

13. Kathara-UG CCL 

14. Tawa-UG WCl 

15. Karo-I-OC CCL 

16. Ashok-OC CCL 

17. Dipka -OC (Expn.) SECL 

18. Block '8' DCP NCl 

19. Muraidih -OC BCCl 

20. Kaveri-OC CCL 

The investment decisions on projects 
are inter-alia dependent on techno-economic 
feasibility, financial resources, prospects of 
establishing coal production, environment 
and forestry clearance etc. 

[ Translation] 

Industries In BackwardlTrlbal 
Areas 

4610. SHRI BHUWAN CHANDRA 
KHANDURI: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Government haveliber-
alised the industrial licensing procedure: 

(b) if so, whether priority is likely to be . 
given for setting up industrial units in no-
industry, backward, trible rural and hilly are 
as under the said Scheme under the new 
industrial policy; 

(c) if so, the names of industries and 
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areas to which priority is likely to be given; 
and 

(d) if not, reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INQUSTRY (PROF. P. J. 
KURIEN): (a) to (d). Under the new I~dustry 
Policy announced in July, '991, industrial 
licensing has been abolished except for a 
short list of 18 industries which continue to 
be subject to licensing. An entrepreneur is 
free to locate his project in any place subject 
to conformity the locational policy of the 
Government. 

Minimum Wages In Deihl 

4611. SHRI MOHAMMAD ALI 
ASHRAF FATMI: 

SHRI PIUS TIRKEY: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the labour laws are being 
violated in the factories of Delhi: • 

(b) if so, the complaints received during 
the last two years; and 

(c) the action taken by the Government 
in this reg~rd? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) According to Delhi 
Administration, during the course of inspec--
tions by the Factory Inspectors/ Labour In-
spectors, some Factories in Delhi are found 
violating the provisions of different Labour 
Laws such as Factories Act, 1948, Minimum 
Wages Act, Contract Labour (Regulation 
and Abolition) Act and Payment of Bonus 

Act, etc. 

(b) During the calender year 1990 and 
199', 20,888 complaints for alleged viola-
tion of different provisions of the Labour 
Laws such as Factories Act, Minimum Wages 
Act, Contract Labour (Regulation and Aboli-
tion) Act, and Payment. of Bonus Ad, etc. 
were received in the Labour Department, 
Delhi Administration. 

(c) Complaints were investigated by the 
Factory Inspectorsllabour Inspectors of Delhi 
Administration. A total of 3944 managementsl 
employers have been prosecuted under 
various provisions of labour laws during 1990 
and 1991. 

(English) 

Retiring Persons Scheme of DDA 

4612. SHRI JEEWAN SHARMA: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the details of the scheme floated by 
the DDA for allotment of flats to retiringl 
retired persons; 

(b) the number of persons registered 
under each Scheme and the number out of 
them still awaiting the allotment: and 

(c) the time by which the flats are likely 
to be allotted to the remaining persons? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM) (a) to (c). The 
details of special registration schemes an-
nounced by the DDA for reti~d/retiring public 
servants are given as under:-



769 Written AnswelS CHAllRA 5, 1914 (SAKA) Written AnswelS 770 

S. No. Name of the Scheme Total Number of p9lSons registered 

1. Retired Persons Scheme, 1972 834 

" Retired Persons Scheme, 1982 3440 , 
oC.. 

3. Retired Persons Scheme, 1985 4370 

4. SFS for Retired/ retiring persons 1981 3242 
(extended in 1983) 

All the registrants found eligible have already been allotted flats. 

Misconduct for Workman/Employ •• 

4613. SHRI JEEWAN SHARMA: Will 
the PRIME MINISTER be pleased to state: 

(a) whether as per the Supreme Court 
decision in the case of R.V. Patel Vs Ahme-
dabad Municipal Corporation it is necessary 
for the employer to prescribe the miscon-
duct so that the workman/employee knows 
the pitfalls; 

(b) if so, the details thereof; and the 
action taken on the judgement; 

(c) whether the Conduct Rules are elabo-
rate enough to define misconduct; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GR}EV ANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a)to (d). Information is 
being collected. 

[ Translation) 

Filling up of R ... rved Vacancies 

4614. SHRI CHHEDI PASWAN: Will 
the PRIME MINISTER be pleased to state: 

<a) the number of vacancies in each 
group in the MinistrieslOepartments of the 

Union Government as on March 1, 1992 
category- wise; 

(b) the number of SCs/STs ex-service-
men and handicapped persons in each cate-
gory; 

(c) the steps taken to fill up the vacan-
cies reserved for scheduled castes/sched-
uled tribes, ex--servicemen, disabled per-
sons: and 

(d) the time by which these are likely to 
be filled up? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) to (c). The determi-
nation of total number of vacancies in differ-
ent categories of posts, identifying the share 
reserved from among these vacancies for 
the Scheduled Castes and Scheduled Tribes. 
the Physically Handicapped and the Ex· 
Servicemen is done by the MinistreslDepart-
ments themselves in accordance with the 
prescribed Rosters and the relevant instruc-
tions issued on the matter. Information in 
respect of vacancies arising in posts in Group 
'A', 'B', 'C' and 'D' under the various Minis-
tries and Departments is not centrally moni-
tored in this Ministry. 

Filling up of vacancies in the different 
categories in each group of posts is a con-
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tinuous process and each Ministry I Depart-
ment has Its time-schedule for filling up such 
vacancies. After the completion of the re-
cruitment exercise, the backlog of reserved 
vacancies in each category can be assessed 
and steps taken to fill up the backlog includ-
ing holding of Special Recruitment Drives. 
Two such Special Recruitment Drives have 
ben held since 1989 to fill up the backlog in 
the vacancies of Scheduled Castes and 
Scheduled Tribes. The third such Special 
Recruitment Drive is currently under way. 
Special Recruitment Drives have also been 
similarly held to fill up the backlog in the 
vacancies reserved for physically Handi-
capped in Group 'C' and '0' posts. 

ProductlonlDemand of Urea 

4615. SHRI CHHEOI PASWAN: 
PRO. UMMAREOOY VE-

NKATESWARLU: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the production and demand of Sui-
phate Urea Kribhco Urea and OJ-amon:a 
Phosphate in the country at present, Stat.;)-
wise; 

(b) whether the Government propose to 

increase the production of these fertilisers; 
and 

(c) if so, the details thereof and the 
places where new Urea Plants ars likely to 
be set up? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FERTILIZERS (DR. CH-
INTA MOHAN): (a) The State-wise produc-
tion (April 1991 to February, 1992) and asses 
demand for Kharif 1991 in respect of Ammo-
nium Sulphate (AS), Urea and Oi-ammo-
nium Phosphate (OAP) and Rabi 1991 in 
respect of Urea and OAP in the country, is 
given in the Statement attached. No sepa-
rate assessment of demand was made for 
Ammonium Sulphate for Rabi 1991 or for 
KRIBHACO Urea separately. 

(b) Yes, Sir. 

(c) Apart from modernj~tion and reha-
bilitation of old units, adc;lion3~ new Urea 
plants are bei:1g sat up at v,,·~;~pada, Gada-
pan, Shahjahanpur and B2.~.r3:a. Du-ing tha 
Eighth Five Plar.. it is aiso ~,(J:>."'s(ld to ax-
pand the existing Uraa j.;l3":.-; -l! Vijaipur. 
Aonia and )agclshpur. ""oject to ,-,.;:(;!ability 
of gas. The Eighth Plar: is, however, ye to be 
f;,ailsed. 
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Recruitment In Pyrites Phosphates and 
Chemicals Ltd. 

4616. SHRI CHHEDI PASWAN: Will 
the PRIME MINISTER be pleased to state: 

(a) the number of persons belonging to 
SCs/STs recruited recently category-wise in 
the Pyrites Phosphate and Chemicals Ltd., 
Bihar against the available vacancies; 

(b) the number and names of posts still 
vacant against the quota for SCSlSTs' 

Category 

(i) Engineering Graduates 

(ii) Management Trainee (Marketing) 

(iii) Junior Officer (Accounts) 

(iv) Tocr,n:cian I Senior Technician 

(Vi Trainae in technical trade. 

(";Ii) Diploma t, ..linee 

(vii) Trainee field Represenlc;.tive 
--------

Total 

(c) whether the Government propr)se to 
fill up those vacancies; and 

(d) if so, by when and if not the reasons 
therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) The 
number of persons belonging to SCs/STs 
recruited by Pyrites, Phosphates and Chemi-
cals Limited (PPCL) since 1 st January, 1990 
are given below: 

SC ST 

16 2 

2 

16 

2 

2 

39 4 ----_._-----
(b) The position of vacant po:;ts against quuta for SCsiSTs is as follows:-

POSTS SC ST 
----

(i) Managen-:ent Traint:1ss (Engineering) 4 

(ii) Management Trainee 
(pl?rsonn .. 1 & Administration) 

(iii) Mand.Qsmal,t Traineo (Marketing) 

(iv} Management Train ... (Medical) 

(\/) foreman (Engineeiing) 3 3 
.,---~,-~--,-------- -. -.--
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POSTS 

(vi) Junior Officer (Accounts & Finance ) 

(vii) III Trainees 

(viii) Overseer (Civil) 

(ix) Compounder 

(x) Assistant Security Inspectorl 
Security Inspector 

(xi) Teacher 

(xii) Computer Operator 

(xiii) Watchman 

Total 

(c) & (d). PPCL is making efforts to fiH 
up these vacancies by April, 1992 subject 
to availability of suitable SCIST candidates 
fulfilling the requisite qualificatlon's and ex-
perience. 

Coal Project. I. BIIw' 

4617. SHRI CHHEDI PASWAN: Will 
the Minister of COAl be pleased to state: 

(a) the names of the Coal projects of 
Bihar which have been started so far and 
names of those which are pending with the 
Union Government; 

(b) the nam .. of the projects proposed 
10 be started out of these in the current 
financial year; and 

(c) the time by Which the approved 
projects are proposed to be started? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAl (SHRIP. A. SANGMA): 

se ST 

2 

5 

2 

5 

12 23 

(a) to (c). Besides investment decisions on 
Revised Cost Estimates of coal projects the 
Govt. have sanctioned two new coal mining 
projects during the last four years in Bihar 
viz. Rajmahal CCP (Expn.), ECL (10.5 mty. 
) and Piparwar Integrated mine-cum-benefi-
ciation project, CCL (6.5 mty. raw coal). 
These are under implementation. In addition 
the Govt. have also sanctioned Advance 
Action Plans for 13 new coal mining projects 
in Bihar which are under implementation 
with an investment of Rs. 80.72 crores. 

o 
These projects when sanctioned and 

completed would contribute an additional 
production of about 31 m.t.p.a. with a likely 
capital investment of about Rs. 1800 crores. 

Presently three coking coal projects of 
Bihar are in advance stag .. of appraisal and 
serutiny viz. Parej ce, Jharkhand CC and 
T opa Re-orgn. The investment decisions on 
projects are inter-zaNa dependent on envi-
ronmentallforestry clearance, techno-eco-
nomic feasibility, availability of funds etc. 

I 



785 Written Ans_1S 
[English] 

CHAITRA 5, 1914 (SAKA) Written Ans_1S 786 

CBllnqulry Into Yarutl Udyog Limited 

4618. SHRI MOHAN RAWALE: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Central Bureau of In-
vestigation has been investigating into the 
charges of corruption in to the charges of 
corruption in the Maruti Udyog Limited; 

(b) if so, the particulars in this regard; 

(c) whether the C.B.I. has, on several 
occasions, sought permission of the Ministry 
of Industry to ·register cases against the 
Chairman - cum - Managing Director of the 
Maruti Udyog Limited; 

(d) whether the said permission has 
since been given to the CBI: 

(e) if so, when ans if not, the reasons 
therefor; and 

(f) when such permission is likely to be 
, given to the CBI? 

THE MINISTER OF STATE 11':1 THE 
MINISTRY OF INDUSTRY (SHRI P. K. 
THUNGON): (a> to (f) Some references have 
been received by the Govemment from CBI 
regarding a transportation costract and 
purchase of air conditioners, which are still 
under consideration. 

Filling of SC and ST Yacanc!e. 

4619. DR. ASIM BALA: Will the PRIME 
MINISTER be pleaSed to state: 

(a) the number of Scheduled Caste and 
Scheduled Tribe vacancies filled up in the 
Union Govemment and Public Sector Under-
taking offices during the last two years; 

(b) the details thereof -year-wise and 

state-wise; and 

(c) the number SCJST vacancies in dif-
ferent categories (class I. 11.111, etc.) still 
unfilled in the Union Govemment, Statewise 
and Public Sector. Undertaking? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRJEVANCESAND PENSIONS (SHRIMATI 
MARGARET ALVA): <a) A statement show-
ing nu'!'ber of vacancies filled by the Special 
Recruitment Drive. 1989 and 1990 to fill the 
backlog is given below. 

Information regarding the total number 
of vacancies filled by SC & ST in the last two 
years is being collected from Ministriesl 
Departments. 

(c) The backlog vacancies as on 
31.3.1991 and the offer of appointments so 
far issued as reported by various Depart-
ments for the Special Recruitment Drive is 
as follows:-

Backlog 
of appoint-
(Provisional) 
issued 

Union Govern-
ment 16,362 
Public Sector 
Undertakings 12,149 

STATEMENT 

Offer 

ments 

4,512 

4,963 

The number of vacancies filled in the 
Special Recruitment Drive held in 1989 and 
1990 are as follows: 

1989 
SCIST 

Union Government 31253 
Public Sector 
Undertakings 8125 

1990 
SCIST 

19879 

6316 
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Such information is not maintained 

state-wise. 

Alleged Payment of Commi .. lon 
by IDPI for Getting Supply Order 

4620. DR. ASIM BALA: 
SHRI HARIN PATHAK: 

Will the PRlME MINISTER be pleased 
to refer to the reply given to starred Question 
No. 589 on August 28, 1991 and state: 

(a) whether the enquiry by the Depart-
ment of Public Enterprises into the alleged 
payment of commission by IDPI for getting 
supply order has been completed; 

(b) if so, the outcome thereof and the 
action taken or proposed to be taken in the 
matter; and 

(c) if not, the reasons for delay and 
the time by which the enquiry is likely to be 
completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) to (c). 
The examination of the issues involved has 
not yet been completed by the Department 
of Public Enterprises. The Examination would 
involve analysis of various aspects including 
the need for prescribing of guidelines in such 
matters. It may, therefore, take some more 
time. 

Lo881 Profit by HMT 

4621. PROF. K.V. THOMAS: Will the 
PRIME MINISTER be pleased to state: 

(a) the loss and profit made by various 
units of HMT ltd. during each of the last 
three years, unit - wise; and 

(b) the expansion programmes proposed 
for various units of HMT limited, unit-wise 
during 1992-93? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI PK 
THUNGON): (a) The loss and profit made by 
various units of HMT ltd. during 1988-89, 
1989-90 and 19990-91 is as per statement 
attached. 

(b) Expansion programmes proposed 
for various units of HMT ltd. for the year 
1992-93 are as follows;-

Units (Rs. in lakhs) 

Watch Factory, Bangalore 1012 

Watch Factory, Tumkur 1800 

Watch case Divn. Bangalore 988 

Tractor Division, Pinijore 1359 

STATEMENT 

(Rs. in lakhs) 

Unit 1988-89 1989-901 1990-91 

HMT I & II Bangalore - 11 - 583 - 564 

HMT III Pinjore - 17 76 134 

HMT IV Kalamassery 30 - 280 265 

HMT V Hyderabad - 490 184 118 

HMTVI Ajmer - 439 - 701 -444 
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(Rs. in lakhs) 

Unit 1988-89 1989-901 1990-91 

Horologival Mcy. 8angalore 173 126 120 

CNC System. 8angalore 119 311 520 

Watch Factory I & II 8angalore 525 502 146 

Watch Factory III Srinagar -9 - 237 - 487* 

Watch Factory IV Tumkur 849 1054 782 

Watch Factory V Ranibagh - 224 - 359 - 644 

Watch Case Divn. Bangalore 100 100 32 

Miniature Battery Divn. Guwhati 14 41 46 

Fractory Div. Pinjore 940 1475 2249 

Dairy Machinery Aurangabad Zero (0) -4 Zero (0) 

Lamp Division Hyderebad - 1075 -749 - 639 

• Against this loss as assistance to the extent of 500 lakhs was released during the year 
1990-91 by Govt. to sustain the operations at and payments tp migrant employees of WF III, 
Srinagar as the unit operated under difficult and disturbed conditions prevecent in the Kashmir 
Valley. 

Allocation for Deihl 

4622. SHRI ANAND RATANA 
MAURYA: Will the Minister of PLANNING 
AND PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) the allocation approved by the Plan-
ning Commission for Delhi for 1992-93 and 
the funds out of these earmarked for the 
development of National Capital Region; 

(b) whether the Planning Commission 
proposes to earmark special funds for Delhi 
to complete its various ongoing develop-
mental schemes. 

(c) if so, the details thereof; 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRD-
GRAMME IMPLEMENTATION (SHAI H.R. 
BHARDWAJ): (a) An outlay of Rs. 920crores 
has been agreed forthe annual Plan 1992-
93 of Delhi which includes Rs. 1 crore for 
contributions to NCR funds. 

(b) No, Sir. 

(c) Does not arise. 
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(d) Head/sub-head-wise outlays are 1- 1- 1992; 
approved for States' and Union territories' 
Annual Plans and not scheme wise. Scheme (b) if there has been a substantial 
-wise allocations are made by the States / change, the reasons therefor: and 
Union Territories (including Delhi Admini-
stration) themselves. 

No. of Officer. In Union Govern-
ment 

4623. SHRI H.D. DEVEOOWDA: 
SHRI SYED SHAHABUDDIN: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the number of officers in or under 
Union Government in the rank of Secretary, 
Addl. Secretary, Joint Secretary, Director 
and Deputy Secretary as on 1 - 1- 1991, and 

(c) the number of additional posts as on 
1-1- 1992, equivalent to the above but not 
carrying the designation, such as Chairman 
or Members of various boards and heads of 
attached offices? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) The number of 
officers in the Union Government in the rank 
of Secretary, Additional Secretary, Joint 
Secretary, Director and Deputy Secretary 
(including equivalent posts) as on 1.1.1990, 
1.1.1991 and 1.1.1992 is as follows: 

As on Various levels of posts 

5_ecretary Add. Seer, 

1.1.1990 112 106 

1.1.1991 124 103 

1.1.1992 125 99 

(b) The posts at different levels were 
created/ discontinued while keeping in view 
the priorities of work in different Ministries. 

(c) The number ot posts which are, 

Jt. Seer. Director Dy. Seer 

394 390 518 

411 369 525 

373 344 496 

Deputy Secretary Level 184 

Public Grievances 

equivalent to Secretary/Ad I. Secretary etc. 4624. SHRI RAJENDRA AGNIHOTRI: 
but which do not carry a Secretarial design a- Will the PRIME MINISTER be pleased to 
tion is as under as on 1.1.1992. state: 

Secretary Levels 44 

Additional Secretary Level 29 

Joint Secretary Level 138 

Director Level 119 

(a) the number of complaints received 
by the Directorate of Public Grievances 
against Government departments during 
the last year; 

(b) the break up of complaints against 
each department; and 
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(c) the nature of such oomplaints and 
the details of action taken against the oon-
cerned officials? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) and (b). During 
1991, 4077 oomplaints were received by the 
Directorate of Public Grievances in respect 
of the Departments within its jurisdiction. 
The department-wise break up of these 
oomplaints is as follows:-

Banking 687 

Insurance 643 

Railways 1584 

Posts 391 

Telecommunication 551 

Civil Aviation 54 

Surface Transport 61 

Urban Development 286 

Total: 4077 

(c) The main grievances relate to com-
pensation claims in respect of the Railways, 
delay in delivery of dak and loss of registered 
letters, delaying telephone fault repair and 
excess bulling for telephones, fraudulent 
withdrawal of money from banks, faulty cal-
culation of insurance premium and delay in 
settlement of insurance claims, delay in al-
lotment of flats and mutation of property and 
settlement of superannuation payments 10 
public employees. 

In the majority of cases taken up by the 
Directorate for examination, grievances have 
been settled to the satisfaction of the com-

plainants. In cases where officials are found 
to be negligent in their duties, disciplinary 
action is taken by the concerned Depart-
ments against them. 

[ Translation] 

Amount of ·Bullders due against 
P.W.D. of M.CD. 

4625. SHRI RAM BADAN: 
SHRI DEVENDRA PRASAD 

YADAV: 

Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) whether amount of various building 
contractors is outstanding against Public 
Works Department of Delhi Municipal Cor-
poration; and 

(b) if so, the details thereof and the 
steps taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM ): (a) The Mu· 
nicipal Corporation has reported that the 
total outstanding amount of bills of suppliers 
and oonlractors as on 15.3.92 is Rs. 3855 
lakhs. Out of this plan liability amounting to 
Rs. 1505 lakh will be liquidated before 
31.3.92. The MCD has already approached 
Delhi Admn. I Ministry of Home Affairs for 
ways and means grant to improve the finan-
cial position so that the liability could be 
liquidated. 

Construction of Community 
Centres 

4626. SHRI RAM BADAN: 
SHRI DEVENDRA PRASAD 

YADAV: 

Will the Minister of URBAN DEVELOP 
MENT be pleased to state· 
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(a) whetherthe Government propose to Will the Minister of URBAN DEVELOP-

build some community Centres in the Capi- MENT be pleased to state: 
tal during the·year, 1992; 

(b) if so, whether the locations for their 
construction have been identified; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM ): (a) The infor-
mation is being collected from the concerned 
organisatism and will be laid on the Table of 
the Sabha. 

Report on Development of Medium 
Class cities of Orissa and Uttar 

Pradesh 

4627. SHAI SAIKANTAJENA: 
SHAI ARJUN SINGH YADAV: 

\ 

(a) whether the reports regarding the 
development of medium class cities of Orissa 
and Uttar Pradesh have been received: 

(b) if so, the details thereof; and 

(c) the reaction of the Government 
thereon? 

THE MINISTER OF STATE IN THE ' 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM) (a) to (c). While 
reports on utilization of funds have been 
received, complete reports on physical prog-
ress of work. have not been reoeived. A 
statement showing release of funds in re-
spect of Orissa and U.P. is given in the 
enclosed statements I and " respectively. 
Release of funds is made on the basis of 
information regarding extent of utilization of 
funds released earlier. 
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CUt to OrIssa under mlnlnwm needs purpose, State I Union Territory-wise; and 
Programme 

4628. SHRI SRIKANTA JENA: Will the 
Minister of PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) whether under the minimum needs 
programme, a cut has been imposed on 
Central assistance to Orissa as a conse-
quence of their poor performance in the 
programmes; 

(b) if so, the extent of cut imposed 
during the last three years; and 

(c) the names of the programmes on 
which such a cut has been imposed; and 

(d) the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R. 
BHARDWAJ): (a) No cut has been imposed 
on Central Assistance to Orissa under the 
Minimum Needs Programme as a conse-
quence of their poor performance in the 
programmes. 

(b) to (d). Do not arise. 

[English] 

Model Villages In States . 

4629. SHRI HARIKEWAL PRASAD: 
SHRI ARJUN SINGH YADAV: 

Will the PRIME MINISTER be pleas8d 
to state: 

(a) whether the Government propose to 
set up some model villages through the 
Khadi and Village Industries Commission in 
various States; 

(b) ff {IO, the places setect~, for the 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN) (a) No, sir. 

(b) and (c). Do not arise. 

Funds to States under NRY 

4630. SHRI STYAGOPAL MISRA: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

. (a) whether the Govemment propose to 
reduce the amount earmarked under the 
Nehru Rozagar Yojana during the current 
and the next financial year; and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M ARUNACHALAM): (a) and (b). The 
allocation for Nehru Rozagar Yojana for the 
current financial year (1991-91) has been 
reduced on account of economy cut from As. 
113 CIOres to As. 102 CIOres. The allocation 
for the next financial year (1992-93) is about 
As.71 crores. 

The allocations are basad on availabil-
ity of plan resources for the said scheme. 

Ma .. Rapid Tran8pOft Syat.m 

4631. DR. LAXMINARAYAN 
PANDEYA: 

SHRI S.L SHARMA.PREM: 
SHRI PHOOL CHAND 

VERMA: 

Win the Minister d URBAN DEVELOP-
MENT be pleased to state: 

(a) whether (RITES) Rail India Techni-
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cal and Engineering Services has preferred (e) the cost of city street lighting with 40 
to construd the Mass Rapid Transport in- W bulbs through the solar system as com-
stead of Delhi Metro Tube Rail System; pared with the hydro system? 

(b) whether NDMC has objected to the 
proposed Delhi Metro Tube Railways and 
has not given clearance to the Projects of 
RITES; and 

(c) if so, the details thereof and the 
reasons for such objections? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) The Techno-
Economic Feasibility Study conduded by 
RITES recommends provisions of MRTS for 
a total distance of 184.5 Kms. which also 
includes Metro Tube Rail System of 27 Kms. 

(b) No, Sir. 

(c) Does not arise. 

introduction of Solar Panels by 
C.S.I.R. 

4632. DR. lAXMINARA YAN 
PANDEYA: 

DR. A. K. PATEL: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the CSIR has daimed to 
introduce 10 KW Solar Panels in the market; 

(b) if so, the details thereof and the 
progress made so far; 

(c) the cost of the energy per unit pro-
duced by the present solar panels and how 
does it compare with that of the hydro and 
thermal energy; 

(d) whether the solar system is com-
mercially viable for lighting purposes; and 

THE PRIME MINISTER (SHRI P.V. 
NARASIMHA RAO): (a) No, Sir. 

(b) to (e). Do not arise. 

Deihl Tube Railways 

4631. DR. lAXMINARAYAN PAN-
DEYA: 

SHRI B.L. SHARMA PREM: 
SHRI PHOOLCHAND VERMA: 

Will the Minister of URBAN DEVELOP-
MENT be pleased 10 state: 

(a) whether the existing sub-ways 
constructed and those under construction in 
Connaught Place in the Commercial Zone of 
NDMC are likely to be demolished taffected 
by Rail India Technical and Engineering 
Services for the proposed Delhi Tube Rail-
ways; 

(b) whether in view of the above NOMe 
is likely to drop plans deared I approved for 
construction of 3 tier fly over and Integration 
at sublevel of Janter Mantar Monuments, 
Town Hall, Jai Singh Road, Sansad Marg 
Junction etc. and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) No, Sir. 

(b) No, Sir. 

(c) Does not arise. 

DhaIana by Employeu of DRDA 

4634. SHRI SANTOSH KUMAR 
GANWAR: Will the PRIME MINISTER be 
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pleased to state the main features of the 
discussions held with the National Union of 
Distract Rural Development Agencies Em-
ployees of the Govemment of India to avert 
their 'dharna' of March 6, 1992. 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI UTTAMBHAI H. PATEL): During the 
discussions it was clarified to the Union that 
the BRDAs come under the jurisdiction oftha 
State Govemment administratively. It was 
further decided that the demands will be 
forwarded to the State Government with a 
request that the matter be dealt with by them 
urgently. 

[Translation) 

Investment In Public Sector Under-
takings of Uttar Pradesh 

4635. SHRI ARJUN SiNGH YADAV: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the percentage of invest-
ment in various public sector undertakings in 
Uttar Pradesh is less vis a vis investment in 
public sector undertakings of other States; 

(b) if so, percentage of investment in 
public sector undertakings of U.P. during the 
last three years; and 

(d) the efforts made by the Union Gov-
ernment of increase in Central investment in 
Public Sector Undertakings of Uttar Pradesh? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a)to(c) Investment intermsof 
gross block in the Central Public Sector 
Enterprises in the State of Uttar Pradesh as 
on31.3.1991 wasRs.10229.26crores(7.90/o) 
of the total investment in all the·States. The 

State ranks 5th in terms of investment as on 
31-3-1991. Investment inthe Central Public 
Sector Undertakings in the States are made 
on techno-economic considerations keep-
ing in view the balanced regional develop-
ment. 

LInking of Villages with Metalled Road 

4636. SHRI BHAGWAN SHANKAR 
RAWAT: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Government propose to 
link all villages of the country with metalled 
roads; 

(b) if so, the details thereof; 

(c) the number of villages in the country 
State-wise, yet to be linked with metalled 
roads: 

(d) the time by which these villages are 
proposed to be linked with metalled roads; 

(e) whether anytime bound programme 
has been included in the Eighth Five Year 
Plan in this regard; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI UTTAMBHAI H. PATEL): (a) and (b). 
The construction of roads including rural 
roads is a State subject under Minimum 
Needs Programme (MNP) and funds for the 
same are being provided in the State Pian! 
Budget. 

(c) A Statement is attached. 
(d) As this is a state subject the Central 

Government do not have any proposal in this 
regard. 

(e) and (f). The Eighth Five Year Plan 
is still under finalisation and hence no time 
bound programme can be indicated. 
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st. StatelUT 
No. 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Goa 

6. Gujarat 

7. Haryana 

8. Himachal Pradesh 

9. Jammu & Kashmir 

10. Kamataka 

11. Kerala 

12. Madhya Pradesh 

13. Maharashtra 

14. Manipur 

15. Meghalaya 

16. Mizoram 

17. Nagaland 

18. Orissa 

19. Punjab 

20. Rajasthan 

21. Sikkim 

-_.---------~ -_. 
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Number of villages yet to be linked with metalled 
road in the village population group of 1000 
above upto the Seventh Plan. 

2286 

13 

40 

6182 

406 

70 

174 

2202 

2080 

864 

16 

1034 

1147 

9 

------ --. ------.- ._-- .- _. - ._--



821 Written AnswelS CHAITRA 5, 1914 (SAKA) Written Answers 822 

51. 
No. 

StateAJT Number of villages yet to be linked with metalled 
road in the village population group of 1000 
above upto the Seventh Plan. 

22. Tamil Nadu 

23. Tripura 

24. Uttar Pradesh 

25. West Bengal 

26. A& N Islands 

27. Chandigarh 

28. D&N Haveli 

29. Daman & Diu 

30. Delhi 

31. Lakshadweep 

32. Pondicherry 

[ Translation) 

Production by Cement Industry 

4637. SHRI JAGMEET SINGH BAAR: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the estimated requirement of ce-
ment by the end of this century; 

(b) whether the production of cement 
in the country at present is far below than 
this estimate; 

(c) if so, the estimated production of 
cement during the year 1991-92 and the 
production by public sector units out of this; 
and 

561 

83 

5360 

4022 

4 

(d) the facilities and incentives likely to 
be given by the Government to cement in-
dustry to increase the production and meet 
the estimated demand? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) h is estimated that demand 
for cement in the country would increase 
form 54 million tonnes in the current year to 
80 million tonnes in the terminal year of the 
8th Plan i.e. 1996-97. 

(b) and (c). For the year 1991-92, ce-
ment production target of 55 million tonnes 
has been fixed, envisaging a growth rate of 
12%. Actual production achieved during the 
first 8 months (April - November, 1991) is 
given in the attached statements. 
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(d) The strategy of GoVernment has respect of availability of coal, power and rail 
been on maximising cemer:lt production as wagons for movement of coal and cement is 
also minimising the regional imbalances in being closely monitored and remedial action 
its availability. For this purpose, infrastructu- taken wherever necessary. 
ral support to the industry, particularly in 

STATEMENT 

Sector Capacity 
(April to 
Nov., 1991) 

Target Actual 
Production 

Public Sector CCI 

Other than CCI 

Total Public Sector 

Private Sector 

Total large 
Size Plants 

Mini& White 

Grand Total 

28.32 

34.80 

63.12 

316.32 

379.44 

32.80 

412.24 

Production by HIlT, Ajmer 

4638. PROF. RASA SINGH RAWAT: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the production in HMTfactory, Ajmer 
(Rajasthan) during each of the last three 
years; 

'(b) the profit IIoss made by the company 
during the period; 

(c) the reasons for profit before and 
losses now; and 

(d) the remedial steps contemplated in 
this regard? 

20.88 19.92 

20.24 12.41 

41.12 32.33 

292.91 291.39 

334.03 323.72 

19.27 21.55 

353.30 345.27 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) The production of HMT VI 
Ajmer (Rajasthan) during the financial years 
1988-89, 1989-9Oand 1990-91 isasunder:-

(Rs. in lakhs) 

Year Production 

1988-89 1180 

1989-90 1265 

1990-91 1829 

(b) The profit before tax made by the 
Company, IS as follow:-
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(Rs. in Jakhs) 

Year Profit 

1988-89 615 

1989-90 581 

1990-91 1558 

(c) and (d). 00 not arise. 

SUpply of Coal to Rajasthan 

4639. PROF. RASA SINGH RAWAT: 
Will the Minister of COAL be pleased to 
state: 

(a) the names of the areas from where 
coal is supplied to Rajasthan during the last 
three years alongwith the kind and quaintly 
of the coal; 

(b) whether Rajasthan is not being pro-
vided coal as per their requirements; 

(c) if so, the reasons therefor; 

(d) the reasons for the non-supply of 

States Year Power Cement Ferti-
lizer 

2 3 4 5 

Rajas 1988-89 831 1077 296 
than 

1989-90 1599 1097 336 

1990-91 1487 1065 254 

(b) to (d). Coal is supplied by Cil to 
consumers from the nearest rational source 
as per linkages! sponsorships and availabil-
ity of coal and railway wagons. Due to 
increased supply of coal to core sector there 

. coal to Rajasthan from its nearby areas; and 

(e) the steps being taken to reduce the 
increasing prices of coal? . 

THE MINISTER OF STATE OF THE 
MINISTRYOF COAL (SHRI P.A. SANGMA): 
(a) Coal supplies to various consumers in 
Rajasthan are being arranged from the fol-
lowing subsidiaries of Coal India Ltd. (Cll) 

1. Northern CoaHields Ltd. 

2. Bharat Coking Coal ltd. 

3. South Eastern Coal fields ltd. 

4. Central CoaHields ltd. 

5. Eastern Coalfields Ltd. 

6. Western CoaHields Ltd. 

The grade of coal supplied depends on 
the requirements and. linkage of individual 
consumers. 

The supplies during the last three years 
were as under: 

(Figs. in thousand tonnes) 

Paper rex/ Soft Hard OthelS 
Rayons Coke Coke 

6 7 8 9 10 

65 3 4 380 

77 7 792 

4 162 5 895 

has been some shortfall in supply of coal to 
non-<::ore sector consumers. However, 
Ministry of Coal have issued instructions to 
all coal companies to supply at least 50% of 
the linked quantity of coal to non-core sector 
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consumers. This would improve availability 
of coal to consumers allover the country 
including Rajasthan. 

(e) Efforts made by Coal India 
Limited to reduce cost of production of 
coal include: 

(i) Improved manpower planning includ-
ing redeployment of surplus 
workers and restricting the in-
take of new employees against 
vacancies caused by natural 
wastage. 

(ii) Control on increase in manpower 
through voluntary retirement 
scheme. 

(iii) The concept of ' all men-all jobs 
, is being tried on an experimen-
tal basis. 

(iv) Improvement in the availability 
and utilisation of equipment by 
providing adequate workshop 
support, improved management 
of spares and timely rehabilita-
tion of equipment. 

(v) Increase in production and pro-
ductivity with special emphasis 
on underground mines. 

(vi) A number of systems improve-
ment and managerial measures 

[English] 

have been adopted to improve 
efficiency of operations. 

Transport Subsidy Demand from States 

4640. SHRI MANORANJAN 
BHAKTA: Will the PRIME MINISTER be 
pleased to state: 

(a) the yearly demand for the transport 
subsidy scheme of various States I Union 
Territories and the claims received from them 
for the last three years and the claims re-
ceived from them forthe lastthree years.and 
the subsidy released against their claims 
during the period StatelUnion Territory-
wise; and 

(b) the present accumulated arrears of 
each State N.T. and the time time by which 
the Government propose to release these 
arrears? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) and (b). Two statements on 
the claims received and amount reimbursed 
State-wise during the year 1989-90 to 1991 
-92 are at Statements I and II respectively. 
The claims pending reimbursement are given 
in statement III. Eligible claims out of these 
will be reimbursed as and when funds be-
come available. 

STATEMENT • I 

CLAIMS RECEIVED 

51. No. Name of the State! U. T. 1989-90 

1. Assam 1188.09 

( Rupees in Lakhs) 

1990-91 

1090.47 

1991-92 
(upto 20.3. 1992) 

182.11 
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SI.No. Name of the State I U. T. 1989-90 

2. Himachal Pradesh 443.74 

3. Jammu & Kashmir 149.31 

4. Manipur 6.57 

5. Meghalaya 36.75 

6. Negaland 

7. Sikkim 120.95 

8. Tripura 31.25 

9. Uttar Pradesh 103.44 

10. West Bengal 

11. Andaman & Nicobar Islands 144.95 

12. Arunachal Pradesh 218.68 

13. Mizoram 24.82 

14. Lakshadweep 

TOTAL:- 2468.55 

STATEMENT - II 

Written AnswelS 830 

(Rupees in Lakhs) 

1990-91 

617.27 

273.31 

45.74 

65.31 

326.57 

47.13 

26.28 

106.21 

124.05 

257.13 

2979.47 

1991-92 
(upto 20.3.1992) 

285.74 

211.31 

200.00 

196.76 

25.42 

100.91 

279.15 

1481.40 

State-wise ReimbulSement under the Transport Subsidy Scheme 

(Rupees in Lakhs) 

SI.No. Name of the State I u. T. 1989-90 1990-91 1991-92 
(upto 20.3.1992) 

1. Assam 126.86 1604.90 513.96 

2. I:fimachal Pradesh 660.00 513.04 30.60 
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SI.No. Name of the State I U. T. 

3. Jammu & Kashmir 

4. Manipur 

5. Tripura 

6. Andaman & Nicobar Islands 

7. Arunachal Pradesh 

8. Uttar Pradesh 

9. Sikkim 

10. Meghalaya 

11. Nagaland 

12. Mizoram 

13. West Bengal 

14. Lakshadweep 

TOTAL:-

MARCH 25. 1992 

1989-90 

136.72 

1.28 

26.52 

86.95 

15.70 

84.60 

99.12 

38.74 

223.51 

1500.00 

STATEMENT 
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(Rupees in Lakhs) 

1990-91 

252.64 

16.78 

57.86 

152.51 

212.71 

106.94 

66.64 

50.27 

217.32 

257.13 

23.58 

3275.39 

1991-92 
(upto 20.3.1992) 

71.34 

57.81 

18.58 

52.33 

205.73 

950.57 

State-wlse Pendency of Coal under Transport Subsidy Scheme a8 on 20.3.1992. 

SI. No. Name of the StatelUT Amount 
(Ruppes in 
crores) 

1. Assam '.99 

2. Himachal Pradesh 3.96 

3. Jammu & Kashmir 1.48 

4. Manipur 0.34 
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51. No. Name 01 the StatelUT 

5. Nagaland 

6. Meghalaya 

7. Sikkim 

8. Uttar Pradesh 

9. West Bengal 

10. Andaman & Nicobar Islands 

11. Arunachal Pradesh 

12. Lakshadweep 

13. Tripura 

14. Mlzoram 

TOTAL: 

H-Acld Manufacturing Units 

4641. DR. R. MALLU: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government have ac-
cepted for guidelines the list of chemicals 
formulated by Ministry of Environment; 

(b) if so, the details thereof; 

(c) the location of factories manufactur-
ing H-acid, State-wise with their installed 
capacity and actual production during the 
last three years; and 

(d) whether the H-acid units which were 
closed by Rajasthan Government have since 
shifted to Gujarat in Baroda, if so, the rea-

Amount 
(Ruppes in 
crores) 

3.31 

0.22 

1.44 

1.18 

2.79 

3.31 

0.25 

0.26 

20.53 

sons theretor and the details of the damages 
caused by these units in Rajasthan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) and (b) . 
No, Sir. 

(c) Most of the units are concentrated in 
Guiarat. The units in Ra\ssthan ha'l6 since 
been closed. Total installed capacity of H-
Acid is 25.000 TPA and the production is 
between 15.000 to 18,000 TPA. A list of 
units with their location is given in the en-
closed statement. Unit-wise information 
about installed capacity and actual produc-
tion is not monitored by the Government of 
India. 
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(d) The units in Rajasthan were re-

ported to have been closed since April, 1989 
aoo that the units are being dismantled and 
shifted to some other location outside the 
State. None of these units have, however, 

approached Govemment of Indiaforpermis-
sicn for establishing a u'1it in Gujarat so for. 
Only ground water in the area has been 
contaminated. 

STATEMENT 

Name 0' Unit Location 

1. MIs. Arun Dyestuff Industries Ahmedabad 

2. MIs. Maha Chem. Industries Ahmedabad 

3. MIs. Shiv Industries Ahmedabad 

4. MIs. Shreerang Chemicals Ahmedabad 

5. MIs. S.R. Intermediates· Pvt. ltd. Ahmedabad 

6. MIs. Aishwariya Chemicals Pvt. ltd. Ahmedabad 

7. MIs. Anil Dye-Chem Industries Pvt. Ltd. Ahmedabad 

8. MIs. Associated Chemical & Ahmedabad 
Intermediates Pvt. Ltd. 

9. MIs. Dinex Dye-Chem Inds. Ahmedabad 

10. MIs. Milen Intermediates Pvt. Ltd. Ahmedabad 

11. MIs. Rahul Dyechem Industries Pvt. Ltd. Ahmedabad 

12. MIs. Rang Udyog Ahmedabad 

13. MIs. Vivek Dye-Chem Indus. Pvt. Ltd. Ahmedabad 

14. MIs. Vivek Dyechem Industries Ahmedabad 

15. Uta. Y.K.M. Intermediates Pvt. Ltd. Ahmedabad 

16. MIs. Shreeji Colour Chem Inds. Baroda 

17. Uts. Patidar Dyechem Pvt. Ltd. Junagadh 

18. MIs. Alchemie Industries Valsad 

19. MIs. Shakti Chemical Indus. Vap; 
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Name of Unit Location 

20. Mis. Scan Organic Pvt. ltd. Bombay 

21. Mis. Shree Giniraj Dyes & Intermediate Pvt. Ltd. Thane 

22. Mis. Parshuram Organic Pvt. ltd. Bombay 

23. Mis. Rose Murarka Finance ltd. Bombay 

24. Mis. Wester India Enterprise Ltd. Pune 

25. MIs. Atul Products Ltd. Ahmedabad 

26. Mis. Bordia Chem Pvt. Ltd. Ratlam 

27. Mis. Mardin Chemicals ltd. Ahmedabad 

28. Mis. Malwa Vanaspati & Chemicals Co. ltd. Indore 

29. Mis. Salian Impex (P) ltd. 

30. MIs. Zenith Chemicals 

31. MIs. Jalan Trading Co. Pvt. Ltd. 

32. MIs. Amal Rasayan ltd. 

33. MIs. Rathi Dye Chem. Pvt. Ltd. 

inquiry Into the Affairs of IDPL 

4643. SHRI SANAT KUMAR MANDAL: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether any enquiry into the affairs 
of the Indian rangs and Pharmaceuticals 
limited has recently been conducted; and 

(b) if SO, the outcome thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTil-
IZERS (DR. CHINTA MOHAN): (a) and (b). 
Some complaints about procurement and 

Ratlam 

Bombay 

Bombay 

Valsad 

Pune 

use of substandard raw materials and alle-
gations about excessive expenditure have 
been looked into. It has been observed that 
the company did not use any sub-standard 
raw material. 

Consumer Protection ACT 

4644. SHRIRAM NAIK: Will the PRIME 
MINISTER be pleased to state: 

(a) Whether the Government are aware 
that the ConsumerGuidance Society of Indi"a 
conducted a work-shot> to guide the con-
sumers about the Consumer Protection Act 
(C.P.A.) at Yavatrnal in Maharashtra; 
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(b) if so, the details thereof; 
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Country; and 
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(c) whether the Government are also 
aware of the recommendations made by the 
above workshop to make the C.P.A. more 
effective; 

(d) if so, the details thereof; 

(e) whether the Govemment propose to 
study and consider these recommendations; 
and 

(f) if so, the time bound programme 
therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS NID PUBLIC DISTRI-
BUTION (SHRI KAMALUDDIN AHMED): (a) 
and (b). Consumer Guidance Society of 
India conducted a training camp in basic 
consumer education at Yavatmal from 12th 
to 14th Feb. 1992. 

(c) to (f). As per information received 
from the said society, their report is under 
preparation. 

[ Translation] 

Consumer Protection Act. 1986 

4645. SHRI BRAHMANAND MANDAL: 
Will the PRIME MINISTER be pleased to 
slate: 

(a) whether the Government have any 
scheme to provide more and more knowl-
edge to public regarding Consumer Protec-
tion Act. 1986; 

(b) the reasons for not expanding this 
legal service speedily in all parts of the 

(c) whether the Government propose to 
telecast some effective decisions given under 
Consumer Protection Ad? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMALUDDIN AHEMED): 
(a) Government have taken a number of 
steps to provide knowledge to the public 
regarding the Consumer Protection Act, 
1986. Such steps include organiSing semi-
nars, workshops, exhibitions, training pro-
grammes and printing ot ~terature which are 
being distributed free of cost. Doordatshan 
is telecasting a fortnightly programme 
'Sanrakshan Upbhokata Ka' where useful 
information 01"1 consumer protection Act is 
being disseminated. From time to time. 
Doordarshan lAIR mount special pro-
grammes on the subject. In addition, certain 
audio visual materials have also been pre-
pared which have been distributed to the 
States; 

(b) As per information available. 28 State 
Commissions and 360 District Forums have 
started functioning. Some of the States have 
reported financial oonstraints and non. availa-
bility of suitable persons as reasons for non-
functioning of redressal agencies. 

(cl Information regarding important 
decisions given under the Act is published 
regularly in the Ministry's Quarterly Journal' 
Upabhokat Jagran' and also appears in 
various newspapers and in Magazines 
brought our by voluntary organisations. 
Doordarshan has been approached for tele-
casting programmes which would also high 
light some of these decisions. 
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[English] 
Diversion of Funds meant for Irrigation 

Projects In Karnataka 

RAOSAHEB TOPE: 
SHRIR.DHANUSKODI 

ATHITHAN: 

4647. SHRIMATI BASAVA RAJES- Will the PRIME MINISTER be pleased 
WARI: Will the Minister of PLAINNINGAND to state: 
PROGRAMME IMPLEMENTATION be 
pleased to state: (a) whether the Government have 

(a) whether the Government of Karna-
taka has requested the Union Government 
of the diversion of funds meant for irrigation 
purposes for development of another project 
in the State; 

(b) if so, the time by which the approval 
is likely to be given; 

(c) if not, the reasons theretor; 

(d) the total amount allocated to the 
State for irrigation purposes; and 

(e) the amount actually utilised by the 
State Government so far? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLAJNNING AND PRO· 
GRAMME IMPLEMENTATION (SHRI H. A. 
BHARDWAJ): (a) No, Sir. 

(b) and (c). Do not arise. 

(d) and (e). The total amount allocated 
for Irrigation and Flood Control in the Annual 
Plan 1991·92 of Karnataka is Rs. 248.43 
crores. The State Government have r8pOrted 
that the amount actually utilized by the end of 
December, 1991 was As. 163.52 crores. 

Wave Power on the Coastal WInd Betts 
In Tamil Nadu 

~. SHRIANKUSHRAO 

achieved success in its research in harness-
ing wave power on the costal wind belts like 
the Arabian Sea and the Bay of Bengal; 

(b) if so, the details thereof; 

(c) whether the Government haye con-
sidered to generate this non-conventional 
energy on the coastal areas of Tamil Nadu, 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL PUBLIC, 
AGIEVANCES AND PENSIONS (SHRI-
MATI MARGET AlVA): (a) and (b). A 150 
KW wave energy plant was set up at Vizhin-
jam near T rivandrum and the technology for 
gen~ation of electricity from sea was suc-
cessfully demonstrated in October, 1991. It 
is a pilot plant and the experiments for further 
refinement are continuing. 

(c) and (d). No, Sir. There is no proposal 
at present. 

[ Translation] 

Supply of Water from Chambal River to 
Sharatpur 

4649. SHRIMATI KRISHNENDRA 
KAUR (DEEP A): Willthe PRIME MINISTER 
be pleased to state: 
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(a) whether the Government have ap-

proved to the proposed scheme regarding 
increase in the supply of drinking water form 
Chambal river to Bharatpur district in Rajast-
han; and 

(b) if so, the details thereof and the time 
by which the approval is likely to be given 
and the work commenced? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRIUTTAMBHAIH. PATEL): (a) Yes, Sir. 

(b) The project is for supply of drinking 
water facilities to 308 viUages (including 21 
partially covered villages of Bharatpur Dis-
trict) and two towns in 5 districts of Bharatpur, 
Bundi, Dholpur. Kota and Sawai Madhopur 
through regionaVpiped water supply/pumps 
and tanks schemes at an estimates cost of 
As. 34.955 crare. The project proposal was 
forwarded to Ministry of Finance (Depart-
ment of Economic Affairs) in February, 1992 
for seeking assistance from European Af-
falrs) in February. 1992 for seeking assis-
tance from European Economic Commu-
nity. 

[English) 

ute Saving DruGs 

4650. SHRI JEEWAN SHARMA: Will 
the PRIME MINISTER be pleased to state: 

(a) whether some life saving drugs are 
not avaifable in India; 

(b) if so, the details thereof and the 
reasons therefor; and 

(c) the steps proposed to be taken by 

the Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTAMDHAN): (a) to (c). No 
general shortage of any drug came to the 
notice of the Government except instances 
of shortage of some branded formulations, 
in some localised areas, for which therapeu-
tic equivalents were normally available. As 
soon as any such shortage is reported, the 
concerned companies are advised to rush 
stocks to the area of shortage. 

Revival of Sick Public Sector Units 

4651. SHRI K. RAMAMURTHEE TIN-
DIVINAM: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Government have 
planned to revive the sick public sector units 
by handing them over to workers coopera-
tives after writing off all the liabilities; and 

(b) if so, details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) Some trade unions have 
suggested the setting up of workers' coop-
erativesduring the meeting of special Tripar-
tite Committee held on 20-1-1992. Govern-
ment is prepared to consider viable propos-
als for runntng sick PSUs through workers' 
cooperatives where the workers were will-
ing. However, the details in this regard have . 
to be worked out based on specific propos-
als from workers' cooperatives company-
wise. 
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12.00 hrs. 

RE .RAM JANAMBHOOMI BABRI 
MASJID ISSUE 

( Interruptions) 

[ Translation] 

SHRI RAM VILAS PASWAN:Mr. 
Speaker, Sir, we had given a notice ... (Inter-
ruptions) 

[English] 

SHRI SOMNATH CHATTERJEE 
(80lpur) : Sir, we demand a statement from 
the Home Minister today on Ram Janam-
boomi Babri MasJid Issue. Certainly this is a 
very important matter. Since the Prime 
Minister is here, he should 
respond ... (interruptions) 

[ Translation] 

MR. SPEAKER: If you speak one by 
one, then the solution is possible. If all of 
you speak at the same time, then no solution 
is possible. The hon. Minster wants to tell 
something. Let us listen to want he wants to 
say .... (Interruptions) 

[English) 

THE MINSTER OF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NABI AZAD) : As 
far as Ram Janambhoomi Babri Masjid 
issue is concerned. I have already talked to 
the Home Minister. He will be giving a 
statement in Lok Sabha any time during the 
course of the day, most probably in the 
afternoon ... (Interruptions) When the Home 
Minister is giving a statement today, there is 
no need for the Prime Minister to respond. 
( Interruptions) 

SHRI MANORANJAN BHAKTA (An-
daman and Nicobar Island) : Sir. this is a very 
serous matter. The Home Minster must 
come out with a statement ... (/nterruptions) 

SHRIGHULAM NAB I AZAD : I am saying 

that he is giVing a statement 
today ... ( Interruptions) 

SHRI BHOGENDRA JHA (Madhu-
bani): Let the Prime Minister reply ... (Inter-
ruptions) 

SHRI SAIFUDDIN CHOUDHURY (Katwa) : 
I want to know whether there will be any 
discussion on the statement... (Interrupti-
ons) 

MR. SPEAKER: Please take your 
seat. If you raise it one by one, I can decide. 
If all of you stand up, I cannot decide. 

( Interruptions) 

[ Tranlation] 

SHRI MOHAN SINGH (Decria): Mr. 
Speaker, Sir, my submission is that ... 

MR. SPEAKER: I am speaking. First 
listen. to what I want to say ... 

(Interruptions) 

[English J 

SHRI SAIFUDDIN CHOUDHURY: The 
Prime Minister must reply ... (Interruptions) 

SHRI BASU DEB ACHARIA (Bankura): 
In Question Hour,yOu told us that you would 
allow uS ... (/nterruptions) 

MR. SPEAKER: Mr. Acharia, let me say 
something. At least hear me what I am 
trying to say. 

(Interruptions) 

MR. SPEAKER: If you say one by one, 
we can decide about that. 

( Interruptions) 

[ Translation] 

MR. SPEAKER: If all of you speak 
simultaneously then who will reply and how 
will it be regulated? You are interested in 
such insignificant things. 
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MR. SPEAKER: Please sit down ... 

SRI RAM VILAS PASWAN : Mr. 
Speaker, Sir, we have already given a 
notice ... 

SHRI DAU DAYAl JOSHI (Kota) : Mr. 
Speaker, Sir, when facts are revealed, they 
will help in sifting truth from 
falsehood ...... (Interruptions) 

[English} 

MR. SPEAKER: I am saying that if you 
want to discuss this matter, I will allowone 
Memberfrom each Party and the BJP Party 
also will be a position to reply to it properly. 

(Interruptions) 

.MR. SPEAKER : I can allow you to 
imitiate it. 

( Interruptions) 

MR. SPEAKER: If you do like this, you 
do not get anything at all. 

[Translation J 

MR. SPEAKER: If you are interested in 
speaking like this, you may amtinue. If 
members speak one by one in the House, 
then only something can be done ... 

(English] 

Let me regulate it. I will give you a 
chance to speak. But let me regulate it. 
Please all of you do not get up together. I 
cannot regulate that way, I cannot help you 
that way. Now there is one course available. 

( Interruptions) 

SHRI DIGVLJA"'J)INGH (Rajgarh): 
On a point of order, Sir, 

MR. SPEAKER: There is no point of 

order. For ever you please remember that 
after the Question Hour, up to one o'clock, 
there is no point of order. This is a ruling 
given once for all. Do not raise points of order 
later on. 

Now , there are two cources open to 
you. Either you speak and then the reply will 
be given or let Advaniji speak and then ... 

( Interruptions) 

MR. SPEAKER: This is what happens 
when you are speaking with out giving any 
notice. This is what happens when all of you 
are talking at the same time ... 

(Interruptions) 

MR. SPEAKER: I will sit down you sat-
isfy yourself by talking like this. I shall have 
no objection if you are satisfied by talking at 
one and the same time. I am saying let 
Advaniji speak, you also speak and let the 
Minister reply. 

SHRI EBRAHIM SULAIMAN SAlT: Will 
you give me a chance, Sir? 

MR. SPEAKER: I will give you. 

Now, Advaniji. 

[ Translation) 

SHRILAL K. ADVANI (Gandhinagar): 
Mr. Speaker, Sir, first of alii would like to 
support the contention that as per the written 
rules and conventions only those subjects 
can be discussed in the House for which the 
Central Government is aa:ountable and thus 
I have no authority to give reply at least here. 
Though I can give reply yet the authority as 
well as responsibility of it in all discussion lies 
only on the Government. Some of my 
friends raised this issue day before yester· 
day, and I gave the clarification to the extent 
possible in regard to the Government of 
Uttar Pradesh. But, today, Ilhink, the issue 
is not related to the Government of Uttar 
Pradesh. At this moment the question is of 
the Central Government being accountable 
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to the House and on what basis the 
statements were given yesterday and day 
before yesterday. No information is avail-
able at leasttill now. Yesterday also, through-
out the day the government could not satisfy 
the Members of lhe other House, and could 
not manage to give a reply even by the 
evening. Certainly, the Government does 
not have a reply. That is why the members 
of opposition- including even those who did 
not agree With my point of view- were so 
agitated that the proceedings of the other 
House had to be adjourned for the whole day 
. ttoday the hon. Minster of Parliamentary 
Affairs has declared thatthe hon. Minister of 
Home Affairs is expected to give reply at any 
time in the House. I expect the hon. Minister 
of Home Affairs come and reply at 1 O'Clock 
or 2 0' Clock. I know he would somehow 
manage to give the reply. 00 you want a 
repitition of what has happened just now in 
the House? ...... (Interruptions) .. . 

SHRI G-ItJLAM NAB I AZAD: I could tell 
the exact time but I used the words 'at any 
time' becausehe has been busy in the pro-
ceedings of the other House. As soon as his 
business in the other House is over he would 
come here. 

SHRI LAL K. ADVANI: Mr. Speaker, 
Sir, the question is that whatever is happen-
ing in Ayodhya, if it in violation of the law of 
the land or the Constitution the Central 
government should have informed us. At 
the moment I would not like to refer to what 
was discussed in the other House, but on 
the basis of what I have read in the newspa-
per, I would like to submit that there has 
never been such an instance during the last . 
8 months as happened day before yester-
day when the han. Minister of Home Affairs 
gave a statement that the Central Govern-
ment may be compieled to enforce section 
356 to dismiss the Government of Uttar 
Pradesh. I know that whenever a State 
Governmef't, whether it is the Government 
of Tamil Nadu, Andhra Pradesh, West 
Bengal, Bihar or any other Stat. violates the 
Constitution or there is a Constitutional 
crisis. it is not only the authority but the duty 
of the Central Government to exercise itS 

powers under article 356. I do have at least 
this much knowledge of the Constitution. 
However, I do not expect a person of Home 
Minister's stature to use such a language. 
He should not use suchaharsh language 
that if the Government of Tamil Nadu or 
West Bengal does not work in accordance 
with the directions given by the Central 
Government, it may be dismissed under 
Article 356. In the first place, the Govern-
ment do agree t~at they have not issued any 
direction so far, wherefrom does the ques-
tion of enforcing Article 356 against those 
who neglect the directions arise. There are 
provision in the Constitution as to when the 
directions can be issued. H any Govern-
ment has full authority to take action. 
However, the use of such harsh language 
the Minister indicates that the person is not 
suitable for such a prestigious post. It is an 
issue that sometimes creates tension in the 
country. I am glad that there is peac~ in Uttar 
Pradesh and there is no tension in Ayodhya 
in particular. Despite this, I invite all of you 
to visit Ayodhya and assess the situation 
themselves. (Interruptions) ... 

MR. SPEAKER :Your interruption is 
causing obstruction to them Member.ofyour 
own Party. PJease sit down. 

( Interruptions) 

SHRI LAL K. ADVANI: I am confident 
that many of the members in the ruling party 
as well as in the opposition do realise that the 
issue becomes more complex if we give 
such provocative statements. Had the 
mistake been committed by the BJP Gov-
ernment in Uttar Pradesh we would have 
been accountable. Several months ago 
when about 2.77 acres of land was acquired 
by the Government of Uttar Pradesh, a 
petition challenging the acquisition as Ulegal 
, was filed in Allahabad High Court. Afterthe 
matter was discussed ,the Court gave the 
verdict that the acquisition was legal; how-
ever the Government of Uttar Pradesh was 
directed not to transfer that land and also not 
to raise any permanent structure on that 
piece of land. The Government of Uttar 
Pradesh assured the High Court to follow 
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those instructions. The matter was again 
raised in the meeting of the National Integra-
tion Council. The matter was stretched 
when it was asserted that the entire dispute 
arose not due to the acquisition of the adjoin-
ing land, but due to tile structure at the place 
where the idol of lord Rams was placed. 
The Maulvis of Babri-Masjid clean their right 
overthat place whereas the trustees of Ram 
Janam Bhoomi Temple claim it as the birth 
place of lord Rama and thus plead that 
Ram mandir should be raised there. Inspite 
of aU this, the State Government assured 
that since the land was disputed and the 
matter was pending in the High Court. the 
structure will be protected. Perhaps the 
House may not be aware that even after that 
assurance, the Central Governrnent sent an 
expert team to Uttar Pradesh, the team 

. visit9d the spot and reported to the Govern-
ment that though the government of Uttar 
Pradesh is protecting the structure yet it 
would be better to construct a masonry wall 
there. Therefore in a way it was the Central 
Government which directed the Govern-
ment of Uttar Pradesh to construct masonry 
waD there; and now they are raising so much 
hue and cry over the same matter. I am 
placing the facts before you. 

( intem..ptions) 

Mr. Speaker, Sir, I would like to 
reiterate that my party and also the Govern-
ment of Uttar Pradesh want to obey the 
mandate of the people without creating ten-
sionorviolatingthesame. Inthe lok Sabha 
elections held so far, particularly after 1977, 
every political party prepares a manifesto in 
which they assure the public to accomplish 
several works when they form Government, 
but I know that every time elections are 
focussed on one issue or the other. The 
elections held in 1977 focussed on emer-
gency while the 1980 elections focussed on 
the tussle within the Janata Party. The 1984 
elections centered around Indira Gandhi's 
assassination and sirnilarlythe elections held 
in 1989 focussed on Bofors Issue and the 
election. in 1991 focussed on Ram Janam 

Bhoomi issue. Our party could not form the 
Government at the Centre, we did not get 
majority in lok Sabha elections but our 
party got majority in Uttar Pradesh on this 
issue itseH; and if the Government of Uttar 
Pradesh violates the law orthe Constitution. 
that Central Government has every right to 
intervene. What will be the consequences 
is a matter to be thought by the Govern-
ment, I know this much that those who want 
the construction 01 Rama Temple in Ayodhya 
may be in minority in the House but the 
majority of the masses want it at the earliest. 

Mr. Speaker, Sir, I want to emphasize 
that the Central Government is not taking 
due care in maintaining Centre-State rela-
tions. I think that to threaten to invoke the 
Article 356x is unbecoming, indecent and an 
irresponsible ad on the part of the han. 
Ministerof Home Affairs. He should not have 
used such a language. I have a number of 
facts and I can point out some more also. 
The statement made in the House that the 
Uttar Pradesh Government is not respond-
ing to the Centre's qheries and no reply was 
received till 11.00 A.M. is irresponsible, 
because there is Peru in writing in my pos-
session that the letter from the Uttar Pradesh 
Government reached the Ministry of Home 
. Affairs yesterday at 9.20 A.M. I hope this 
issue is being raised in the House whether it 
ought to have been raised, but today I want 
to say only this much that the Uttar Pradesh 
Government is functioning with in the laid 
down parameters. 01'1 the one hand, the 
Government has to abide by the Constitution 
in letter and spirit and safeguard it, without 
creating any tension there and guaranting 
peace and safety to the common citizens of 
the State and on the other hand, it has to 
respect tM mandate of the people there 
without creating any bitterness. This is the 
aim 01 that Government and if somebody 
wants to create hurdles in achieving that 
aim, the people of the State will (lever forgive 
hm. ' 

SHRI RAM VIlAS PASWAN: Mr. 
Speaker, Sir. I do not consider the Ayodhya 
dispute as the temple-mosque dispute. I am 
raising this matter und_the provisions of the 
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Constitution. The question is not whether a 
temple or a mosque is to be constructed 
there. Here, the question is whether the 
Central Government or the Uttar Pradesh 
Government is abiding by the Constitutional 
commitment entrusted to it or not. If we look 
in to this matter from this point of view. We 
will find that the Uttar Pradesh Government 
is not fulfilling its Constitutional commitment 
and it is rather violating the provisions of the 
Constitution---: of which I would like to cite an 
example. (Intemlptions) 

[English] 

MR. SPEAKER: let the Members have 
their own say. Itwill be recorded and Ithink, 
on behalf of the Government response will 
come before the House. So, on each and 
every point let us not get agitated. 

[ Translation] 

SHRI RAM VILAS PASWAN: When-
ever a temple, a mosque, a Gurudwara or a 
Church is demolished , resentment among 
the common people is a natural reaction. All 
the newspapers including the 'jansatta' has 
splashed the news about the demolition of 
the Sankat Mochan temple ... (Interruptions) 

[English) 

SHRI OIGVIJAYA SINGH: Sir, this 
cannot be tolerated. We heard Mr. Advani 
with rapt attention. We did not disturb Mr. 
Advani's speech. 

[ Translation) 

SHRI ANNA JOSH: (Puna): Since when 
he started being concered about temples? 
(/ntetrupUons) 400 temples were demolished 
in Kashmir. (IntMrUptions) 

(EIJgBsh) 

MRSPEAKER: Please take your seats. 
Please allow me to help you. 

I Translation) 

I am trying to assist the Member of your 

Party. If you do not sit down. I will have to sit 
down. If every Member tries to speak and 
control the House things can not be regu-
lated. You attempt to assist the Member of 
your party is virtually disturbing the proceed-
ings of the House. 

(Interruptions) 

MR. SPEAKER: I would urge you not to 
interrupt again and again. Evidence for each 
and every word cennot be given here. Shri 
Advani has put his case conwincingly. let 
him put his case and then let us listen to the 
response from the government.. .... 

(Interruptions) 

MR. SPEAKER: Please listen to him. If 
you find anything incorrect and if you want to 
contradict him, I will give you a chance ...... 

( Interruptions) 

SHRI RAM VILAS PASWAN: Mr. 
Speaker Sir, any political part which comes 
to power gets the mandate of the people and 
Mr. Advani has rightly said that there was no 
otherissue in the manifesto of his party • 
except the construction of temple. In other 
words, except the construction of temple 
there was no other programme of his party. 
The party must have got the mandate to 
constrict the temple but not the mandate to 
disintegrate the country. To construct temple 
and to disintegrate the country are two dif-
ferent things. Today U.P. Govethment is 
acting in a manner which would disintegrate 
the country. I would like to point out categorL 
cally that the Uttar Pradesh Government has 
not undertaken the task to construct temple, 
it has rather authorised and handed over this 
responsibility to the Vishwa Hindu Parishad 
and the Bajrang Oat. The Vishwa Hindu 
Parishad and the Bajrang Oal have pro-
claimed to emolish the mosque. The organi-
sation which has been entrusted the task to 
constructing temple says that it will demotish 
the mosque. It means it wiD first demolish 
the mosque and then construct the temple 
later. Mr. Speaker Sir. with foded hands I 
request you not intervene in this matter 
immediately. The Uttar Pradesh Govern-
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ment has become a party to this conspiracv. 
Therefore,l request you repeatedly that the 
Central Government should take that map in 
its possession and decide what should be 
constructed where. Just now ,a refer<lnce 
was made to the National Integration Coun-
cil. Why was this issue not raised, earlier? 
Why is it being raised now? Have all the 
pcilitical parties become anti Rama and anti-
national and only one party is the patriotic 
and devout follower of Rama This will not 
be tolerated in this country. Therefore, I 
request the Central Government to take 
over the task of constructing temple in its 
own hands and ensure that nothing is done 
against the principles enshrined in the 
Constitution. At the same time the Central 
Government should send a team to assess 
the situation there. I charge the Central 
Government of working in collusion with the 
B.J. P. This nexus must be exposed. Since 
the Central government laid the foundation, 
the State Government is not able to muster 
enough courage to go against it. When our 
party was in power we stuck to secularism. 
You should thwart the disintegration of this 
country. The Uttar Pradesh Government is 
indulging in unconstitutional activities. So 

. it will have to faU. If a Government cannot 
uphold the dignity of the Constitution and 
implement secularism it has no right to con-
tinue in power. The Central Government 
should take over this matter because the 
people have no faith in the Uttar Pradesh 
Government. 

[Eng6shJ 

SHRI SOMNATH CHATIERJEE : Mr. 
Speaker, Sir, the matter is not a question of 
mere constitutional niceties or of finding out 
a question of mere constitutional niceties or 
of finding out respective Constitutional au-
thority between the Centere and the States 

The matter is much more fundamental. 

It is a question of maintaining the unity 
and integrity of the country and of the people 
of this country. Was raised this issues 
earlier also because we have found that 

certain activities are going on in that area 
about which people are not fully aware of the 
nature of activities there are jud:cial pro-
ceedings and there are restraints imposed 
by the Court orders. Now whether that is 
being carried out or not, we have no version 
from anybody except from those who are 
interested more to suppress facts than to 
discuss them. 

Mr. Advani says, his party in Uttar 
Pradesh has got the mandate of the people 
to build temples at Ayodhya. But instead of 
building, they are demolishing temples. How 
they are carrying out the mandate of the 
people, we do not know. What we find here 
is that there is supposed to be a scheme of 
bringing about a tourism complex there. I do 
not know why people should be thinking of 
having a tourist complex by demolishing 
temples. People would go to Ayodhya to 
see temples and visit temples. I do not know 
what class of tourists they are thinking of for 
the purpose of careying out the demolition 
work . 

We< mentioned about the production of 
site plan. No offer has come from the leader 
of the BJP although I felt he was almost 
speaking here on behaH of his government 
and the Government in Uttar Pradesh. But 
where is the site plan? We do not know. No 
particulars are known of this tourist Com-
plex. Everything is shrouded in mystery. 

Will the BJP Government in Uttar 
Pradesh allow a parliamentary delegation to 
go and inspect the site as to what activities 
are going on there? No offer has come 
although we have been saying it. (IntemJp-
lions) 

The VHP and other fundamentalist 
organisations have said that no opposition 
merr,ber wiD be allowed to visit that place. 
They have thrown out a ohallenge. 

We raised this matter because it is a 
serious question, when there is a very grave 
risk of a religious shrine being demolished 
for the sake of building a religious shrine of 
another Community, when the minority 
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community has as much right to follow their 
own religious beliefs. They have the right to 
have their own religious places properly 
protected and kept intact. They are feeling 
disturbed. All right- thinking people, secular 
people in this country, are feeling disturbed. 
Therefore, we raised it because we found 
that the Central Government is also dilly-
dallying in this matter. There is some sort of 
hesitation. There is dragging of feet. 

Therefore, we say that the Central 
Government must come out with a full state-
ment. Wed want to know what is really 
happening in that part of India because the 
Government in that State is trying to keep 
facts concealed from the people. Therefore, 
it is essential that the Judicial order should 
be maintained. The peopled should be made 
fully satisfied that it is being maintained and 
no subterfuge has been adopted to circum-
vent a judicial order in this country. It is the 
duty of the Central Government to see at 
least that the judicial orders are not violated 
openly or in the sly. 

Therefore, we demand a fuller state-
ment from the Government on this issue. 

We want that the proper facts to be 
ascertained, if necessary, by a parliamen-
tary delegation to be composed of all 
Members of all the political 
parties .... (Interruptions) 

let us remember one thing. On the 
basis of the so ~Ied verdict of the people, 
the peace in this country and the communal 
amity amongst the people should not be 
a1loweds to be disturbed. H one talks of the 
verdict of the peopIe,the BJP has got only 31 
per cent of the vote. 

SHRI RAM NAIK (Bombay North): 
Have a referendum .... (lntenvptions) 

SHRI SOMNATH CjiATTERJEE: 
Advaniji said that was the only issue. I also 
join Shrl Ram Was Paswan. 

SHRI LAl K. ADVANI: I could overlook 
Shri Ram Vilas Paswan but not overlook 

Sh~i Somnath Chatterjee. Every one would 
see that in 1989 also we had a whole list of 
issues including farmers' weHare. But I said 
Bofors Influences the most. It became the 
dominant issue. That does not mean that 
that was the only issue. In CPM"s mani-
festo, you are not conCErned about landless 
labour. You are concerned only about Bofors. 
It would be unfair. Similarly, I would expect 
Shri Somnathji to be fair to what I said. 

SHRI SOMNATH CHATTERJEE: 
Amongst all the issue raised by the BJP, that 
became the most important issue. My per-
sonal respect for them is there though they 
are in wrong parties. (Interruptions) So, 
amongst the various issues. raised in their 
manifesto, according to Shri Lal K. Advani, 
that became the most important issue. 

SHRI LAl K ADVANI: For the whole 
country 

SHRI SOMNA TH CHA TERJEE: Forthe 
whole country including your Uttar Pradesh. 
Buf, in Uttar Pradesh, only 31 per cent people 
voted in favour of that main issue also. 
Therefore, the majority have voted ggainst 
including that issue. So, it is very clear that by 
the process of election campaign, the ques-
tion of construction of the Temple, according 
to Shri Lal ~Advani, has become the focal 
issue, the main issue. But on that issue 
referendum has been taken. The people 
have vcted against it. 

SHRI RAM KAPSE (Thane): People 
have given their verdict. (Interruptions) 

SHRI SOMNATH CHATTERJEE: 
Therefore, on that plea, this cannot be justi-
fied. Even then I would make an appeal to 
Shri Lal K. Advani to see .hat the people are 
not divided in this country; this country is not 
divided. We have serious problems. This 
Government is taking the country for a ride. 
What happens to th; .. country, we do not 
know. The people are getting more and 
more impoverished. There are serious 
economic: troubles in spite of the new meS-
siahthatwehaveseen. Therefore, this is an 
issue on which they must here and now say 
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they will give up this dangerous path and will 
proclaim here nothing like that will happen in 
this country. Otherwise, this House will 
have to exercise its authority.(lnterruptions) 

[ Translation] 

SHRI CHANDRA SHEKHAR ( Ballia) : 
Mr. Speaker, Sir, earlier also, this issue had 
been raised in the House many times and 
today again it has been raised in a sur-
charged atmosphere. I am distressed to 
say that constitutional provisions have been 
invoked in this case. The issue will become 
more complicated if the jurisdictions of the 
Union and State Governments are also 
discussed in this context. I am not raising 
this issue for the first time. Earlier also I had 
raised it many times in the House. I 

; remember that Advaniji had also made a 
, speech in this connection in the meeting of 

The National Integration Council. At that 
time I told Advaniji that his party had 
received a mandated to construct the temple. 
They have five years to construct it. There-
fore, the proposed construction should be 
deferred for six months to one year and a 
way out shol1ld found through negotiations. 
Thecountry is on the verge of disintegration. ' 
The situation will deteriorate further. At that 
time also I said to our' hon. Prime Minister 
that he had also received a mandate like 
Advani ji. suppose that Advaniji does not 
accept my request and is bent upon imple-
menting the mandate immediately, in such 
a situation the han. Prime Minister should 
make his stand clear about the mandate he 

. has received. But nobody listened to my 
views at that time. I have all praise and for 
Advaniji who was very the candid about his 
views. He said that he was helpless if the 
hon. Prime Minister did not listen to his 
views. He will construct the temple. He will 
make an appeal in the higher court again the 

court verdict. TIIT7(J and again reference of 
Court is given. What is the issue that would 

goto court1 WiUtheoourt consider whether 
the State Government should acquire the 
land or not? The. Court win say that the 
Stale Governmentc:andoso. The CourtwiD 

not give any verdict against wall construc-
tionbythe State Government. The question 
is whether this issue has been linked with 
people's sentiments or not? The question 
is whether th~ agony of a large community 
and its sentiments would be taken into 
consideration or not. (Interruptions) This is 
the question. I am not giving its reply.Shri 
Advaniji is also helpless because they have 
received a mandate to construct the Ram 
Temple. There are t""o types of people on 
that side. Advaniji needed lord Ram ... (nter-
ruptions) Advani ji needed Lord Ram to \ 
enter the Parliament but there are several 
other, who came to Parliament to reach up to 
Lord Ram ... (Interruptions) They have come 
only for the construction of temple. They 
have neither any interest in politics nor in 
economic policy. Advaniji should accent that 
he is under their pressure ... (Interruptions) 

Mr. Speaker, Sir, a large section of the 
Bhartiya Janta Party wants politics of con-
sensus. It wants to link economic policy and 
social equality with it. It also wants to asso-
ciate Gandhiji to 'Swadeshi' and self- reli-
ance with it. It is a fact and there is nothing 
to get annoyerd in it. It will boost their 
prestige. But there are some people in ' 
B.J.P. who only knows Rama and their 
political interest is limited to that extent. 
They did not see anything else beyond that 
( Interruptions) 

[English] 

MR. SPEAKER: Mr. Joshi not like this. 
You are interrupting the House every now 
and then. ' 

(Interruptions) 

MR. SPEAKER: Not like this. 

(lntenvptions) 

MR. SPEAKER: You do not have to do 
if. He has not named any person here. 

(lntetnJ>lions) 

t.tR. SPEAKER: PIeate lit down. 
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(Interruptions) [English) 

[T tanslation] 

MR. SPEAKER: Joshiji, it is not good. 
He has not referred to anybody by name. 
You are protesting for no reason. 

(Interruption s) 

MR. SPEAKER: Joshiji, you should not 
do like this. Please take your seat. 

( Interruptions) 

AN HON. MEMBER: Does Lord Ram 
belong to them only? 

(Interruptions) 

MR. SPEAKER: Look, please keep one 
thing in mind. No matter whether you like his 
views or not you have to help him. Please 
let him speak ..... . 

( Interruptions) 

SHRI CHANDRA SHEKHAR: Mr .. 
Speaker, Sir, I regret that some hon. 
Members have been hurt by my words. I beg 
apology from tham. I would like to say that 
they are not truly devoted to Ram. H they 
are satisfied wittt it. I can say thatlhey have 
no attachment with Rama. They only utter 
the word Ram ... (Interruptions) 

Mr. Speaker Sir, I was only saying that 
it is a political deformity. We have to fight 
against it. Idon't know the stand of the Gov-
ernment of India in this regard. The Govern-
ment of India w~1 have to clarify its stand •. 
We don't ask for using Article 356. ~ agree 
with Advaniji that it is not easy to use Article 
356. The hon. Minister of Home Aflairs 
should tak of Article 356 after its imposition 
. It is not good to make baseless state-
ments .. If Advaniii is right, he says that he 
had received the lntormation at 9 p.m. and 
the hon. Minist8r said In the upper House 
that he did not receive any such information 
... ("'~ 

MR. SPEAKER: I hate to contradict you 
and say something when you are speaking. 
I suppose I will beexcusedforfhat. Butwhat 
he has said in that House has still to be seen 
as to what are the exact words. Then we can 
comment and not otherwise. 

[ Translation] 

SHRI CHANDRA SHEKHER: I don't 
know, Shri Advani was saying something. I 
am saying on that basis. 

AN HON. MEMBER: Please do not be 
misled by other'S remarks. 

SHRI CHANDRA SHEKHAR: Gener-
ally, I am not influenCed other's views. I 
express my own views. But I can't ignore 
the views expressed by Advaniji. There 
may be differnces of opinion. But it is my duty 
to take it seriously when Shri Advaniji speaks 
in the House. If he is right then the hon. 
Minister of Home Affairs has committed.a 
great mistake. He has to clarify whether it is 
right or wrong. Why a tension is being 
cheated between the State and the Centre. 
II should be discussed as to what steps 
should the Government take. But it is not 
properto create tension only to display one's 
own strength unnecessarUy. I find that this 
tendency is increasing in the Government. 
When the question of our . relations with 
neighbouring countries is raised, each and 
every member at the cabinet talks of teach-
ing them a ~sson. By sitting in Delhi, 
Bombay or Pune they are making refer-
ences to Rawalpindi or Islamabad. Please 
do not teach such lessons. It does not show 
your bravery. Please take appropriate steps. 
I wiD teD Advaniji that he said is JK)1trill1. 
There is tension in Ayodhya F..-abad and 
its adjoining areas. What could be its 
reasons? Shri Somnath Chatterer lee said 
\ha\t\m)\I($aIebe\rQ S\)t_~~ . 
Peop\a don'~J~wnma\"CJ)\~cm ~\M 
the wa\\ and what aie \hew in\en\ions. ge-
cause several 01 his part colleagues make 
provocaIlve statements, which touch the 
sentiments of the people and hurt their feel-
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ings. It will be better if these things do not 
take place. Mr. Speaker Sir, I would say 
once again that Narasimha Rao, as a leader 
of the house has good relations with the 
leader of the Opposition. He should make 
best of this relation. 

SHRI GUMAN MAL LODHA (Pali): 
How is your relation? 

( Interruptions) 

SHRI CHANDRA SHEKHAR: I have 
very good relations. 

( Interruptions) 

SHRI GUMAN MAL LODHA: That is 
what we are saying. He brought the copies 
ofthe letters written to the World Bank but at 
the time 01 the voting on the President's 
Address, he slipped away. 

SHRI CHANDRA SHEKHAR: I do not 
want any certificate whether I was present or 
I had slipped away, My relations with 
Narasimha Rao are very good. I respect him 
deeply. I regard him as much as I regard 
Advani ji . I know how close they are. So, 
please do not be angry with me. You do not 
malign these relations by saying such things. 
Having good terms is a good thing. I wish 
that these relation may become cordial and 
these relations should be utilised to form 
good relations between the two sections of 
the country. 

Mr. Speaker, Sir I humbly submit that 
the conditions are deteriorating very fast. I 
do not want to say any such thing which may 
generate doubt in the minds of the people. 
But any incident can take place in Ayodhya 
on any day which will lead to tension in the 
whole country. Mr. Speaker Sir I would urge 
you to make use of your good offices and 
find a way out by bringing the leader of the 
House and the leader of the Opposition 
together. Aggressiveness and anger will 
not lead us anywhere. I know how many 
brave men are ready to sacrifice their lives. 

but it is not the time for sacrifice. It is time for 
mutual co-operation. H such an atmosphere 
is created it would beneficial for the country. 

SHRI EBRAHIM SULAIMAN SAlT 
(Ponnani) ; Mr. Speaker Sir. when I stand 
to speak on this very sensitive issue of Babri 
Mosque and Ram Janam Bhoomi. I do so 
with deep sense of pain and agony. Be-
cause I feel that thi5 "ery sensiti"e issue is 
linked with the intb\j,ity of the country. with 
the unity of the countfY and with the commu-
nal harmony of this country and with 
relision freedomofthecitizen of the country. 
Therefore I appeal to my respected brothers 
of the BJP to bear with me for some time. 
I know it is a very sensitive issue. They may 
be provoked; but still I would appeal to them 
to maintain silence and hear me for some 
time. 

The Babri Mosque issue is rocking the 
entire country to day. The situation is very 
alarming. Tension is increasing every hour 
of the day. Whatever you may say that there 
is complete peace at Ayodhya I cannot 
accept it. Tension is growing throughout the 
country and particularly in U. P. every hour 
of the day. What is happening there. all of 
us know fully well through different soucces 
. It is very clear and it needs no sense to 
understand. When the BJP Government 
came to power in U.P the first thing they did 
was to go to Ayodhya, to the very site where 
the Babri Mosque stands, and take a 
pledge that we are going to destroy to the 
mosque and construct a temple over there. 
Was this a proper act? Was this a secular 
act? Was this a sensible act ? Was it just and 
lair act? Now, they say that are not demol-
ishing the mosque, but they are going to 
constructing the temple. Nobody is against 
constructing the temple and they can have 
dozens of temples. We are not against that. 
But. when they say that they are going to 
demolish the mosque and then construct the 
temple it is there that we are pained, be-
cause it is against all principles of secular-
ism. all principles of justice and all principles 
of religious tolerance. This cannot be done. 
should not be done and should not be 
allowed to be done. That is wh~ we say. H 
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such a thing is attempted to be done it will be 
opposed with all power at command. 

Today, the wall is being constructed. It 
is a fact and there is no doubt about it. 300 
yards of wall has been constructed and that 
wall is about ~O feet high. It is going on there. 
Whether it is on the disputed land or undis-
puted land is a question which needs clari-
fication because we have not been given the 
site-plan. Shri Somnath Chatterjee has just 
now pointed out that the site- plan has not 

'been given. So long as the site- plan is not 
given , we feel that it is being constructed 
illegally and on a disputed land such appre-
hension and doubts are justified. This is 
ourfeeling. Now Shri Advaniji has said that 
a high power Committee was set up by the 
Government. (Interruptions) ... Please listen 
to me. Shri Advani ji has said one thing that 
the will is being constructed, on a direction of 
a committee appointed by this Congress 
Government. I am very sorry to hear about 
it. Is it a fact? I pose this question. The 
government should come out with a clear 
answer because it shakes our confidence in 
this Government. (Interruptions) H this is a 
fact that the wall is being constructed under 

" the directions of a Committee appointed by 
the Government of this country then, where 
is our confidence left in such a Government. 
This step has to be clarified. The Home 
Minister is going to reply today. It is a fact 
that the wall is being constructed and there 
is no doubt about it. Where and how needs 
clarification .... ( Interruptions) We have said 
very clearly that we give support on certain 
issues and oppose on this is also on the 
basis of certain principles. That has been 
our policy, our consistent policy. We are not 
blind supporters. If this fact is established 

~ that it is being constructed under the direc-
tion of high power. Committee appointed by 
the Government of India, then we will 
review our support. The actual fact a ac-
cording to our information is that the temple 
wall is being constructed. This wall is called 
Ram Oeewar. 

Bajrang Oal and VHP claim that is a 
beginni.ng of the construction of the temple. 
It is a beginning, that is what they claim. We 

all know that together with this, temples are 
also being demolished. It is also a fact and 
nobody can deny because whatever they 
may say the papers have reported it .... 
(Interruptions) Now, I must say that all this 
is being done- construction of a wall demo-
lition of temple- is being done against 
judicial vwrdict verdict. Judicial in there 
Court injunction is there and against this, all 
is being done. Th", •.. Aore, it is illegal and 
unauthorised. 

Secondly all of us know that in the 
National Integration Council Meeting, they 
have promised that the Mosque will be pro-
tected; - nothing will be done against the 
court orders and that the peace will be main 
tained Court verdict will be respected. All 
this was said but now everything is being 
violated. Solemn guarantees given at the 
meeting of National integration council are 
being violated. So, all the actions are 
unauthorised and illegal. Therefore, the 
Central Government should take shift and 
effective action. The Central Government 
should give directives. Mr. Chavan says • 1 
am sending Telex message I am not getting 
the reply." 1 cannot believe that. The central 
Government has got the authority to give 
directive. They can talk to the Chief Minister 
or to the Home Secretary on holline. They 
can summon the Chief minister and ask as 
to what is happening there and demand 
explanation. Nothing is being done. Becuse 
this attitude say that the Central Govern-
ment is having a policy of vacillation. They 
are just sitting with hands tide and doing 
nothing prachcal this is highly regrettable. 

Therefore, what I demand it that action 
should be taken and a direction - a categori-
cal direciion - should be given irl'mediately 
asking the U.'p. Government that the con-
struction of the wall should stop, demolition 
of temple should stop ad nothing illegal should 
be done. if such a directive in not heeded 
, I do not say that the Central government 
should take action under Article 356 of the 
Constitution, but I say that under Article 352 
of the Constitution action should be taken 
and the administration of that specific area of 
Ayodhya be taken over by the central 
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government.administration 6f this specified 
area be taken over over under article 352. 
Administration can be taken over particularly 
with regard to law and order and also with 
mgard to the development of tourism .( Inler-. 
ruptiQns) A situation is prevailing in the 
country when we have got an apprehension 
that it is going to disturb the peace in the 
country and shatter religion freedom . (/nter-
rup/ions) The Government should come 
forward to protect integrity of the country and 
to see that there is cpmmunal harmony in 
the country. Demolishing the mosque in 
Ayodhya will destroy the integrity of the 
country and secularism in the country . 
There the idea of demolition should be given 
up once and for ever so that we can have 
peace in the country. . 

[ Translation] 

SHRISULTAN SALAHUDQINOWAISI 
(Hyderabad): Mr. Speaker Sir I will not take 
much of your time. I wiH take just two min-
utes. The wall which is being constructed 
there has three survey number. An appeal 
and a petition was filed in the Lucknow High 
Court against it and the court has fixed 27th 
as the day for hearing on the contempt of 
Court. The advocate General could not give 
reply and so he sought some more time. My 
submission is that the wall which is being 
constructed is illegal. We were keeping 
silent as upto now the wall has been con-
structed was on the Government land but 
the place where. the wall is being con-
structed now is registered under survey 
number four. The Court has given an order 
against it, and even then the wallis being 
constructed. 

Secondly, thegovernment should make 
it clear whether this construction of the wall 
is being done with the permission of the 
Central Government and it has ordered to 
construct the wall on the land of the Wakf 
Board. Both these things are related to it. 
This matter is becoming so serious that we 
do not have the confidence that the mosque 
",emainsafe in the hands of Uttar Pradesh 

Government You tell us how the Uttar 
Pradesh Government can safeguard it. 
There is a contradiction in your word and 
deed. Mahant Lal Das who has been 
removed has himseH given the statement 
that he has been sacked to hatch a conspir-
acy to break these mosque. He has given 
this statement in the Lucknow high Court. 
After that saying that the Uttar Pradesh 
Government will safeguard the mosque is 
quiet wrong. I would like that the Central 
government should take some stern action 
in this, matter and the pupose will not be, 
solved by talking in airs. If you do not take 
firm steps, give threatenings and are with 
them internally, things will not last long. 
Remember, that if the mosque is damaged 
the country will also disintegrate. 

SHRI BHOGENDRA JHA (Mandhu-
bani): Mr. Speaker Sir; I would start from 
where my friend concluded. Just now my 
friend said that if the mosque is demolished 
the country will also disintegrate. This is 
very unfortunate. Neither we would let the 
mosque to be demolished deliberately nor 
we would allow the country to disintegrate. 
We have suffered the consequences in 1947 
once and such things should not be repeated 
again. I would not like to repeat what has II 
been said earlier. The Central Government 
took initiative and passed in the Parliament 
on Act seeking that the temple or any place 
of pilgrimage or any other structure, which 
has been extisting prior to 1947, will not be 
demolished. In that Babri mosque and Ram-
janam Bhoomi Temple were left out. Today 
it has appeared in the newspapers that the 
Sumilra Bhawan and the Sankat Mochan 
madir have been demolished. The Govern-
ment of India is answerable to this House. 
Are the provisions of that Bill not being _ 
violated now? The priest (mahant) of that 
temple was arrested. The temple is being 
fiorcibly demolished. 

Mr. Speaker Sir, I would like to know 
since we have Passed this Bill whether the 
provisions of this Bill are being violated or 
not? Secondly Advaniji has asserted that is 
being constructed outside the disputed land. 
We are watching the situation of the whole 

1 I 
\\ , 
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country. Lakhs of migrants from Kashmir are 
staying in Jammu and Delhi. We hope that . 
they will return to their homes so that the 
condition of the country may improve. How 
will the situation improve when fire is being 
ignited in Ayodhya ? Will the situation not 
deteriorate further? But I would like to say 
one thing to all of my friends that they may 
cry loudly they may jump physically but they 
should think deeply. Our condition is that of 
the person who stay in the Wf:st of the village 
and the entire village is on the east. When 
the Westerly wind blows he setsfire to his 

) house without bothering what will happen to 
the village. But he does not have that right. 
Besides, will it be proper to do so? 

Mr. Speaker Sir I do not want to repeat 
any thing but I would like to submit that such 
a house should be burnt without setting it on 
fire. I am sure that Shri Advani and all other 
friends who have being elected care a lot for 
the country. Do they care this country a 
country which is the birth place of 'Mary ada 
Purshottam Ram. Whatever has happened 
should be left for the government to take 
decisions and issue a statement on it but we 
should also issue a appeal from this House 
that no new construction should start there. 
Shri Somnath Chatterjee has suggested the 
formation of an all party Parliamentary 
Committee to investigate the matter. The 
demand of the time is the rule of the Democ-
racy rather than of courts. 

SHRI DIGVUAYASINGH (Rajgarh): Mr. 
Speaker, Sir, the charges levelled by Shri 
Advani against the hon. Home Minister I 
think that.. 

MR. SPEAKER: No, he has not levelled 
any charges. 

SHRI DIGVUAYA SINGH: Mr. Speaker, 
Sir he has asked him, he has talked about 
declearing him disqualified. Han. Hone 
Minister need not take any certificate of 
excellence from Shri Advani I think this is a 
very important matter. According to the laid 
down procedures of this House, generally 
the members are not allowed to raise ques-
tIonI dear doubts or possibilities arising out 

of the speech delivered by Home Minister or 
any other Minister. Therefore, Mr. Speaker, 
I would request you to relax the rules and 
procedures regarding this sensitive matter. 
In his speech Shri Advani has raised so 
many points and has tried to miguide in 
which he has put the decision of constructing 
a wall on the experts committee. If the ex-
perts committee decides this then it cannot 
give orders for const, .Jcting iton the disputed 
land. Therefore I thillr. whatev", ne had said 
yesterday, he has said it deliberately. It is 
possible that it would have reached in the 
hands of the peon by 9.20 but it is not 
necessary that it may have reached in the 
hands of the Home Minister. 

Mr. Speaker, Sir, I would request you to 
relax the rules and procedures of lok Sabha 
so that we may ask the questions and clear 
our doubts arising out of the statement deliv-
ered by han. Home Minister. 

MR. SPEAKER: I would like to inform 
that -

[English] 

now we have discussed this matter for 
about one hour. 

[ Translation] 

KUMARI UMA BHARTI (Khajuraho): I 
am determined to speak on this topic. 

MR. SPEAKER: I request you to keep 
quiet.... 

[English] 

Immediately after this we are going to 
discuss the Budget also. We would like to 
hear very senior Member whose views on 
the Budget are very important. If you do not 
want to hear them we can continue witn this 
thing. But I feel that we shall have to 
balance the two. When you are discussing 
a topic on the Floor of the House, we cannot 
stick to that topic alone. We have to see what 
other topics are also important. On the one 
hand the Ministers and the Members have 
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come prepared and they wanted to speak. 
Therefore, we shall have to striks a balance 
b9tween the two. That is why it is not wise 
to overrule what is provided in the rules. So, 
that is one point. But, in deference to 
Members' views, I will allow four or five 
Members more to speak. But they shall 
have to put their views in two minuets' time 
alone. 

[ English] 

MR. SPEAKER: Kumari Uma' Bhara-
thi, Shri, Nitish Kumar, Shri Rao and Shri 
Gurcharan Singh will speak. Uma Bharathiji 
let us see how you can do it within one 
minute, without attracting any response 
from the other Members. Let us see how 
you will do it. 

[ Translation} 

SHRI PIUS TIRKEY (Alipurduars) : Mr. 
Speaker, Sir, BJP considers that only those 
persons are Hindus who are the members of 
the BJP. If this is the point them would Shri 
Advani say that all other people of this side 
are not Hindus. «he considers themas 
Hindus then all the religious places also as 
Sankatmochen Hanuman Mandir and 
Sumitra Bhavan do not belong to them ? 
Why then those temples were demolished? 
Why those were demolished without con-
sulting all others and with whose orders? Is 
he the only leader of Hindus in India arY.1 
whether nobody else can be called Hindu 
without getting a certificate from him in this 
regard? (Interruptions) 

[English} 

MR. SPEAKER: Kumari Uma Bharti 
Shri Nitish Kumar, Shri Rao and Shri 
Gurcharan Singh will speak. Uma Bharti let 
us see how you can do it within one minute, 
without attracting any response from the 
other Members. let us see how you will do 
it. 

( Translation) 

KUMARI UMA BHARTI: Mr. Speaker, 

Sir, I. would like to make a request. I would 
lik~ to restrict to the time allotted to me but 
I want that other members of the House 
should also do the same. 

MR. SPEAKER: I have requested you 
to deliver your speech without inviting re-
sponses. 

KUMARI UMA BHARTI: Mr. Speaker, 
Sir I fe" very bad about the remarks made by 
han. Shri Chandra Shekhar. He has re-
marked that there are some members in this 
house who can think about only Ram mandir. 
They cannot think in terms of politics and 
economics. I specially feel hurt to think how 
such a wise and nobal person like Chandra 
Shekhar ji can make such an analysis. I 
would like to know one more thing from him 
. I want to know he thinks that the devotees 
of Ram cannot be patriots and if anybody 
considers it so then I am ready to have a 
debate with him on economy of India and 
wodd economy ... (Interruptions) 

SHRI CHANDRA SHEKHAR : Mr. 
Speaker, Sir I already accept my defeat 

MR. SPEAKER: Now Umaji should sit 
down. 

KUMARI UMA BHARTI: I would like 
to submit that Shri Chandra Shekharshould 
not disregard the fact that saffron clad san-
yasis have made great contributions in the 
history of this country including freedom 
struggle. Mahatma Gandhi and Subhash 
Chandra Bose were also greatly inspired by 
the works of Swami Vivekananda. There-
fore, Shri Chandra Shekhar should not 
misunderstand that only propose wearing 
white khadi clothes can be good politicians. 
Even people wearing saffron clothes can 
also venture to enter the field of economic 
and political policy of the State. I should also 
clear the misapprehension of. Shri Chandra 
Shakhar that people caste their vote in fa-
vour of the people like me not because I am 
a devotee of Ram. I get their support be-
cause I work for the interests of labourers 
and farmers, and same is the case with other 
people who have been elected in the House. 
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Shri Chandra Shekhar is not the only person 
who takes interest in their welfare by making 
pad- yatra's. , am sorry that he had made 
such a wrong assessment about us and 
declared us so. Secondly I would like to 
submit something regarding the concern 
shown in the House about the statement that 
Vishva Hindu Parishad has played an impor-
tant role in the demolishing of the mandirs in 
Ayodhya and it has been said that those 
have been forcibly demolished. Regarding 
the concern expressed by Shri Ram Vilas 
Paswan. Shri Somnath and other han. 
Members. I would like to submit, through 
you. Mr. Speaker, to the whole House that 
Janata Party Government in Uttar Pradesh 
is running the administration in the periphery 
of law and constitution and so is doing Vishva 
Hindu Parisllad. This idea has been ex-
plained by the spokesman of Vishva Hindu 
Parishad again and again. Even then Mr. 
Speaker Sir, through you, I would like to 
submit that no tension is prevailing either in 
Faizabad or Ayodhyaor anywhere else now. 
If tension starts existing due to wrong state-
ments of the Members of the House the 
responsibility of the tension would be of Shri 
Somnath Chatterjee. 

I would like to request all the members 
of the House not to disturb the communal 
harmony of the country by issuing wrong 
statements in the House. Politics of getting 
votes should not be played with endangering 
the lives of the people. Firstly putting the 
lives of the people in danger by stiring com-
mllnal riots and then issuing wrong state-
ments in the House and thus playing tricks of 
politics should not be allowed here. 

Mr. Speaker, Sir, I would like to issue 
this clarification in this House because this 
morning I had a talk with the General Secre-
tary to Vishwa Hindu Parishad who Is in 
Ayodhaya. Today I asked Shri Vinay Katiyar, 
an area M. P. on phone whether temples 
were really demolished. Whatever he has 
told me ... 

MR. SPEAKER: All that will be covered. 

"Not recorded. 

KUMAR I UMA BHARTI: No Sir, that is 
very necessary because it is being said here 
that temples have been demolished in 
Ayod.'lya. I talked to Mr. Katiyar on phone 
today in the morning after reading it in news-
papers and asked him whether temples were 
being demolish 3d in Ayodhya. I want to 
place before the House whatever he has told 
me. If you like you, may send there any 
investigation team on behalf of the House 
and get the matter investigated. The incident 
that is reported to have occurred IS that SOfTl!> 

Sadhus had kept idols in their Ashrams. The 
Ashrams are not temples. The meaning of 
temple is where to idols are kept with its 
installation ceremony. 

MR. SPEAKER: If you take more than 
one minute, 'it will not go on record. 

KUMARI UMA BHARTI: The idols which 
were kept by them were moveable idols and 
not immoveable one. They were not kept 
with installation ceremony. The demolished 
spo1s don't come under the definition of 
temple. They can't be called temples. Their 
demolition don't come under the category of 
demolition of temples. Lastly. I would like to 
clarify that we are neither in favour of demol-
ishing any temples nor any mosque. 

[English] 

MR. SPEAKER: Whatever the hon. 
Member is saying will not go on record. 

(Interruptions)" 

[ Translation] 

SHRI HARCHAND SINGH (Repar): Mr. 
Speaker. Sir, through you, I would like to tell 
the House that I have come from Punjab and 
belong to Patiala. The discussion has been 
going on over temple-mosque issue from 
more than one hour in the House. Conflict on 
this issue has been going on for the last 
many years. In Punjab, lakhs of Muslims 
went to Pakistan and lakhs of Hindus came 
to Punjab due to Hindu-Sikh conflict. I have 
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fought elections from Patiala district nine 
times and visited every village there. There· 
were nearly 300 mosques in Patiala district. 
All of them were destroyed and converted 
into Gurudwaras. But nobody has objected 
to it till date. Then. why the conflict is going 
on over temple-mosque issue today. Above 
10 lakh Hindus have left Punjab and settled 
in other parts of the country. Thousands of 
them have died. Neither the Government of 
India nor the Government of Punjab could 
tlave dQne anything for the people in Punjab 

. the way they are being killed. H 50 Hindus 
die. the Government makes statement that 
only 20 persons have died. Why it is so that 
nobody has discussed the matter so far 
whereas as many as 50 Hindus are dying 
there? Mr. Speaker, Sir, through you, I re-
quest the Government and pray God with 
folded hands, may 'Wahegru' grant wisdom 
to them. I am the disciple of the same Rama 
who ate the wild fruits already tasted by a 
Bhilni (tribal woman). I am also the disciple 01 
the same Guru Govind Singh who had san· 
crifted his whole family for the sake of Hindu 
religion. He sacrificed his life as well as the 
lives of his children, m~'erandfather. There 
is no Hindu-Sickh conflict there. It is sheer 
propaganda by some people. The Hindus, 
the Sikhs and the Harijans living there regard 
Shri Narasimha Rao as a nice man. It was 
being discussed in Punjab. 

( Inteffuptions) 

MR. SPEAKER: Please conclude, you 
have to speak in brief only for a minute. 

(/ntemlptions) 

SHRI HARCHANO SINGH: In Punjah it 
was being discussed who will rule India alter ~ 
Nehru family. But the Hindus, the Sikhs and 
the Harijans of Punjab say that Shri Nara-
simha Rao is running the Government in a 
better manner. That is why I submit that the 
10 lakh Hindus who have left Punjab and 
settled here and thousands of Hindus died. 

·Not recorded. . 

In'the same way Hindus are migrating from 
Punjab. Those who fight for the cause of 
Hindus and those who pose to be the leaders 
of Hindus are not uttering even a single word 
in their favour. 

{English] 

MR. SPEAKER: Now, what he is saying 
is not going on record. 

(Interruptions)' 

[ Trans/ation] 

MR. SPEAKER: Please sit down. Allow 
others also to speak. 

SHRI NITISH KUMAR (Barh): Mr. 
Speaker, Sir, the things which were being 
placed just now before the House by Shri 
Advani, the Leader of the Opposition in his 
capacity of a spokesman of Uttar Pradesh 
Government are serious. Firstly, was there 
any directive from the Central Government 
which was referred to by Advaniji. Shri Adva-
niji is the Leader of the OppoSition. He is a 
seasoned M. P. H the Central Government 
had issued any directive regarding construc-
tion of concrete wall around the disputed 
structure for its safety, it should be clarified in 
the House by Central Government whether 
any such directive was issued or not. Sec-
ondly we had asked ... 

[Eng/ish] 

MR. SPEAKER: You do not have to 
comment on the comments made by them. 
You give your own views. 

[ Trans/ation] 

SHRI NITISH KUMAR: Secondly, we 
has asked to provide the site plan. What type 
of structure is going to be constructed on the 
plot of land acquired to promote tourism or 
for any other purpose and handed over to 
Vishwa Hindu Parishad or Bajrang Oal? 
Thirdly, the hon. Home Minister had said that 
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he would invoke Article 356. It is not seemly 
on thp part of any Home Minister to threaten 
the invocation 01 Article 3S6 in this way. H any 
State Government has acted against the 
directive issued by the Government of India, 
has acted beyond the ambit of the Constitu-
tion or has violated any oonstitutional direc-
tive, then action should definitely be taken 
against it under law, but it is improper to 
openly threaten the invocation of Article 356. 

Mr. Speaker, Sir, the way Advaniji has 
submitted here and the way the hon. Home 
Ministerhas threatened to invoke Article 356 
indicates that the Government does not in-

. tend to invoke Article 356. They want just to 
firing the air. It is clear from subm.issions of 
Advaniji and threat of th9+femeMinister that 
bOth of them are in hand, ar\4 gevewith each 
other on the issue .of temple. That is why the 
demolition of temples oontinues.The Cen-
tral Government is not tat<ing any measuteto 
protect these temples. It appears that struc-
ture of mosque will be demolished after the 
demolition of temples is over. I see some 
nexus between the two leaders and it is 
amplyclear in the House. Therefore, the 
Government should clarify it. Certainly we 
would like to say that it is not proper to create 
such an atmosphere in the oountry know-
ingly by raising this question. Mr. Speaker, 
Sir,lwould like to say that it is beyond BJ P's 
capacity to construct the temple and demol-
ish the mosque notwithstanding the man-
date it has reOilived. H it happens. I want to 
make it clear here thatthe forces having faith 
in secularism 1n this cOuntry are ready. to 
reach there in crores to protect the mosque. 
They have no courage to demolish the 
mosque and oonstruct the temple. The 
Central Government is firing in the air just to 
exploit the feelings of Muslims. On the other 
hand, the B. J. P. is playing with the senti-
ments of Hindus. What is the relationship 
between Advaniji ans Shri Narasimha Aao 
has been made clear by the former Prime 
Minister, Shri Chandra Sh'ekhar just now. 
The issue is being raised.afresh just to divert 
the attention of the people from criticism of 
the Government on economic policies. 

[English] 

SHAI SOBHANADAEESWARA RAO 
V AriDE (Vijayawada): I thank you for giving 
me an opportunity to speak. I have heard the 
Leader of the Opposition, Shri Lal K Advani. 
With due respect to him, I would like to say 
that the people of this oountry have not given 
them the mandate; even the people of Uttar 
Pradesh have also not given them the 
mandate. It is just because of the split of the 
votes of the persons who were against this 
mandate that somehow the B. J. P. they 
could come to power; it is only dueto this fact 
that they come to power in U. P. 

There is a secular character of our 
oonstitution which is binding on all of us 
irrespective of whatever we say in our politi-
cal party manifesto. It cannot be destroyed; 
nothing should be done to hamper the secu-
lar character of our Constitution. Even ear-
lier also the people in Ayodhya and Faizabad 
were in complete harmony. It. was only after 
Shri Lal K Advani's Aath Yatra, the BJP, 
ASS and VHP took up the construction work 
of the Aam Temple in Ayodhya that the 
situation had worsened and the communal 
harmony was put in danger. 

When the matter is pending before the 
court, why are they in a hurry? After the 
judgement from the court, you can do some-
thing. But before that. whatever you do, it will 
definitely lead to disturbances in the oommu-
nal harmony. I appeal to the friends in the 
BJP to give up the present act of construc-
tion of something which is not being appre-
ciated by many people in this country. I urge 
upon the Union Govemmentto clearly clarity 
this matter. 

MR. SPEAKER: Now they are going to 
clarify it. 

SHAI SOBHANADAEESWARA RAO 
VADDE: The Government should clarify 
regarding this particular thing that you have 
permitted for construction of the wall. I ap-
peal to the Government to stop such type of 
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construction which is quite unlawful and is 
danger to the communal harmony. 

SHRIINDERJIT(Darjeeling): I will make 
one short and constructive pint very briefly 
and be brief in keeping with your direction. 
( Interruptions) 

o 
MR. SPEAKER: If you do not want to 

discuss the Budget, I can allow it. 

SHRI INDER JIT: The reconstituted 
National Integration Council at its first meet-
ing decided that the Councilor a group from 
the National Integration Council should visit 
Ayodhya. Unfortunately, this proposal which 
was agreed to by all sides has not yet been 
implemented. I would strongly urge that the 
National Integration Council's proposal or 
rather it decision should be implemented 
forthwith because certain assurances were 
given by the BJP Government then and by 
Shr; Lal K Advani today. Once we are able to 
go to the site, to Ayodhya itself, much of the 
heat which is generated may disappear and 
the truth will be known. Therefore. I would 
strongly urge the Government that this par-
ticular proposal of sending a group of the 
National Integration Council should be im-
plemented. 

SHRI CHinA BASU (Barasat): I will 
take only one minute. 

MR. SPEAKER: Please understand. I 
have been allowing you. Even the small 
parties have been allowed; but this kind of 
forcing all the time is not proper. Then I shall 
have to allow Mr. George Fernandes. Why 
should I not? 

SHRI GEORGE FERNANDES (Muzaf-
farpur): I would take only two minutes. (Inter-
ruptions) 

MR. SPEAKER: "you do not want to 
discuss the Budget, we can go on with this 
even for the whole day if you want. 

SHRI CHinA BASU: (Barasat): I will 

MR. SPEAKER: Without speaking. we 
know your views because you have spoken 
just now. 

SHRI CHITTA BASU: I will take only 
one minute. 

. MR. SPEAKER: O. K. 

SHRI CHinA BASU: I only requestthe 
Government of India to discharge its 
constitutional responsibility. 

[ Translation] 

SHRI SURYA NARAYAN YADAV 
(Saharasa): The country is passing through 
a critical phase. We are not given an oppor-
tunity to speak on such a serious matter. You 
change your ruling for the sake of particular 
persons. It is not good ... (/nte"uptions). 

MR. SPEAKER: I agree with you. There 
are other. points also which have to be dis-
cussed. Those which are important points 
with me, I will take them up tomorrow. not 
today. But we will take them up tomorrow. 
We will take up tomorrow. I think Shri Chan-
dra Shekhar is going to speak in the after-
noon and there are other Members also who 
w .. nt to speak on all those points. Budget is 
equally important. This is what is happening. 
If your attention has to be deflected from 
economic issues you can discuss other is-
sues. 

SHRI CHinA BASU: I just want to 
request the Government of India - particu-
larly the Prime Minister and the Home Minis-
ter of the country - to discharge its consitu-
tional responsibilities. I have got no time to 
explain. but the Preamble of the Constitution 
says •... 

MR. SPEAKER: All of us know the 
Preamble. Do not go into the theory. The 
Preamble has been studied by us lakhs of 
times. 

SHRI CHinA BASU: The Preamble of 
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the Constitution states that the secular char-
acter of the State has to be preserved and 
here this very secularism is being threat-
ened and it is a question of the unity, integrity 
and defence of secular democracy. The 
Constitution also provides under Article 256 
thatthe Government of India can issue direc-
tives to the State Government to discharge 
its responsibility regarding all these things. I 
only request the Government of India to 
issue directives to the State Government of 
Uttar Pradesh to see that secularism is de-
fended and democracy is protected 

AN HON. MEMBER: How long Will this 
go on like this? 

MR. SPEAKER: I am one with your 
anger. 

SHRI CHinA BASU: They should see 
that nothing is done to cause disturbances in 
the State and thereby threaten the unity and 
integrity of the State. 

[ Translation] 

SHRI GEORGE FERNANDES: Mr. 
Speaker, Sir, I would like to mention only two 
things. (Interruptions) 

[English] 

MR. SPEAKER: There will be lot of 
responses to your speech. I am afraid of it. 

DR. KARTIKESWAR PATRA 
(Balasore): Kindly allow us also to say 
something. (Interruptions) 

( Translation] 

SHRI GEORGE FERNANDES: First of 
all, I would like to say that you are going to 
request the hon. Home Minister. He has 
mentioned something outside the House 
about Article 356. It would have been all the 
more better if he would have kept the situ-
ation of Ayodhya in mind while saying so. He 
should clarify two things and when he makes 
his statement he should tell us whether the 

Governor's report has been received? If 
Article 356 is to be invoked, the report of the 
Governor must have been ready by now and 
it should have already reached you. Since 
the Constitution authories the Central Gov-
ernment, under such a situation the enquiry 
report should be here. Any matter under 
Article 356 becomes the matter of emer-
gency in a way as these are emergency 
clauses and we have already suffered at the 
time of emergency, that is why I am very 
much disturbed when the Opposition itself 
talks of emergency. Therefore, I want a 
categorical reply from the Home Minister. In 
the whole discussion held here. Shri Advani 
said one thing very clearly that we know well 
as to what is the meaning of law and that is 
the meaning of thE' court and the Constitu-
tion. So we are not going to do anything 
beyond it. He repeated these words not once 
but at many times. H any body has suc-
ceeded in gathering any information person-
ally, then only after knowing about that we 
can arrive at any decision and not at the 
moment. Therefore, we would like to have 
some information on these facts from the 
hon. Home Minister and I wish that the 
Governor's Report with regard to Article 356 
should be presented in the House along with 
the facts. H it is not done, the report prepared 
by his Department or the investigation report 
should be presented here, otherwise we 
would believe that the Government is con-
templating something which is not in favour 
of the country. That is my only appeal to the 
Opposition because I don't expect anything 
from the Congressmen. But I would request 
tlte Opposition that it should never support 
any such move of the Government by which 
the situation of emergency is created once 
again in the country in the name of Article 
356. 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NABI AZAD): Mr. 
Speaker, Sir, as I have said earlier that the 
hon. Minister is going to make a detailed. 
comprehensive statement in the Lok Sabha 
in the early hours tonight. I hope that his 
statement will contain all the points relating, 
especially, to the discussion on the wall as to 
how it was constructed, with whose perm is-



883 Re. Ram Janam Bhoomi· 
Sabri Masjid Issue 

MARCH 25, 1992 Papers Laid 884 

[Sh. Gulam Nabi Azad] 

sion it was constructed and how much con-
struction work has been completed, the dis-
cussion that was taken between the State 
Government and the Central Government. 

Mr. Speaker, Sir, I listened to the 
speeches and the ideas of the Leader of the 
Opposition, other colleagues and friends 
with~ attention. With due regard to their 
tholJ9hts and points the hon. Members made 
here; I will discuss all these points with hon. 
Home Minister during the Lunch Hour so that 
he can provide an answerto these questions 
while-making the statement. 

At present, I would like to mention only 
one thing. Some of our !;X>Heagues said here 
that the Central Government did not pay any 
attention to this sensitive issue. I think ever 
since this new Government has come to 
power, the Central Go~rnent has devoted 
full attention to this problem. So much so a 
meeting of the NationalAntegration Council 
was also convened immediately. Besides, 
we always paid attention to it. I agree to the 
fact that the more our colleagues from that 
side are keen on solving the issue, the more 
the Congress party and the Government are 
keen a solving this problem either through 
consensus or through court. 

Before I conclude my speech, I would 
like to say one thing more, because when-
ever the elections are held, this issue is 
being discussed, both before and after the 
elections. It 'is discUssed in every meeting, 
as was said by the Leader of the Opposition, 
that the number of people inside the House 
who support the construction of the temple 
may be less, but outside the House the 
supporters of the construction of the temple 
are many. I want to clarify one thing about 
this issUe on behalf of my Government and 
my party that we are not against the con-
struction of the temple at aU for that matter 
not against conatryction of any temple. If we 
have any objectiQo, it is to the construction of 
temple after the c:Mlmolition of temple or any 
part of the mosque or it the temple is con-
structed after demolition of the disputed area. 

It should be made clear because generally it 
is said that the Congress Government and 
Congressmen are against the construction 
of temple. We are not at all against the 
·construction of the temple. In fact temple, a 
magnificent temple should be constructed, 
but while 85 crore people, both Hindus and 
Muslims can co-exist, similar the Ram Mandir 
and Babri Masjid of this country should also 
co-exist. 

[English] 

MR. SPEAKER: We had a very respon-
sible and a good debate. The statement will 
come later on. 

I must say that other Members have 
cooperated very will. They have given cer-
tain points, on which they wanted discus-
sion. I will take them up tomorrow at the 
unlisted hour. 

I think, immediately after laying the 
Papers on the Table and other things, we 
rise for Lunch and we will be arriving here for 
a discussion on the Budget. 

Now, Papers To be Laid on the Table. 

Shri Azad. 

13.33 hr •. 

PAPERS LAID ON THE TABlE 

Memorandum of understanding for 1991-
92 between the Educational consultants 
india Ud. and the. Department of educa-
tion, Annual Accounts of the University 
of Hyderabad for 1~91 with Audit 
Report and statement for delay In 

laying tho_ paper. etc_ 

. [English) 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIGHULAM NABI AZAD): On 
behalf of Shri Arjun Singh, I beg to lay on the 
TabIe;-
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(1 ) A copy of tlTe t.4elnorall4'.luI'1) of (7) A Statement (Hindi and English 
versions) showing reasons for 

. delay in laying the papers men-
tioned at (6) above. [Placed in 
Library See No. LT-1587/92] 

2. 

(3) 

(4) 

(5) 

(6) 

Understandingfortftey_199,c 
92 between the .. · EdtJOational 
COnsultants India Umi~'kand 
the Department of Education, 
Ministry of Human Resoorce 
Development (Hindi and English 
versions). [Placed in Library See 
No. LT-1584/92] 

A copy of Annual Accounts (Hindi 
and English versions) of the 
University of Hyderabad for the 
year 1990-91 together with Audit 
Report thereon under sub-sec-
tion (4) of section .29 of the Uni-
versity of Hyderabad Act, 1974. 

A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men-
tioned at (2) above. [Placed in 
Library See No. L T -1585/92] 

A copy of the Annual Accounts 
(Hindi and English versions) of 
the Sardar Vallabhbhai Regional 
College of Engineering and 
Technology. Surat, for the year 
1989-90 together with Audit 
Report thereon. 

A statement (Hindi and English· 
versions) showing reasons for 
delay in laying the papers men-
tioned at (4) above. [Placed in 
Library See No. L T -1586192] 

(i) A copy of the Annual 
Report (Hindi and English 
versions) of the Sports Au-
thority of India for the year 
1989..90 along with Audited 
Accounts. 

(ii) A statement (Hindi and' 
English versions) regarding 
Review by the Government 
on the working of the Sports 
Authorityot India forthe year 
1989..9O. 

(8) 

(ii) 

(9) 

(i) A copy of the Annual Re-
port (Hindi and English 
versions) of the Board of 
Practical Training (Eastern 
Region), Culcutta for the 
year 1990-91 along with 
Audited Accounts. 

A copy ofthe Review (Hindi 
and English versions) by 
the Government on the 
working of the Board of 
Practical Training, Eastern 
Region, Calcutta, for the 
year 1990-91. 

A statement (Hindi and English 
versions) showing reasons for 
delay inlayif:tg the papers men-
tioned at (8) above. [Placed in . 
Library See No. L T -1588192] 

NotifICation under Public Llbility 
Insurance Act, 1991 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGAAAJAN 
KUMARAMANGAlAM): On behaH. of Shri 
Kamal Nath, I beg to lay on the T a,P18 a copy 
of the Public liab~ity Insurance (Amend-
ment) Rules, 1992 (Hindi and English ver-
sions) published in Notification No. G.S.R. 
87(E) in GAZETTE of India dated the 6th 
February, 1992 under sub-section (3) of 
section 23 of the Public Liability Insurance 
Act, 1991. [Placed in Library See No. LT-
1589/92] 

Annual Report and Review on the 
Working of the Hlndustan Vegetable Olla 
Corporation Ltd, new Deihl for 1990-91 . 

THE MINISTER OF STATE IN THE 
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(Fixation of Cadre 
Strength) Ftrst Amendment 
Regulations, 1992 pub-
lished in Notification No. 
G.S.R. 34 in Gazettee of 
India dated the 25th Janu-
ary,1992. 

MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMAlUDDIN AHMED): I 
beg to lay on the Table 

(1 ) 

(2) 

A copy each of the following 
papers· (Hindi and English ver-
sions) under sub-section (1) of 
section 619A of the Companies 
Act, 1956:-

(i) 

(ii) 

Review by the Government 
on the working of the Hi!1-
dustan Vegetable Oils 
~rporation Limited, New 
Delhi, for the year 1990-
91. 

Annual Report of the Hin-
dustan Vegetable Oi~s 

Corporation Limited, New 
Delhi for the year 1990-91 
along with Audited Ac-
counts and comments of 
the Comptroller and Audi-
tor General thereon. 

A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men-
tioned at (1) above. [Placed in 
Library See No. LT-1590/92) 

Notification AU India Services 
Act. 1951 

THE MINISTER OF STATE IN'THE 
MINISTRY OF INDUSTRY (PROF. P. J. 
KURtEN): On behaH of Shrimati Margat Aiva, 
I beg to lay on the Table: A copy each of the 
following Notifications (Hindi and English 
versions) under sub-section (2) of section 3 
of the All India Services Act, 1951:-

(i) The Indian Police Service 
(Pay) First Amendment 
Rule, 1992 published in 
Notification o. G.S.R. 33 in 
Gazette of India dated the 
25th January, 1992. 

(ii) The Indian Police Service 

(iii) 

(iv) 

the Indian Police Service 
(Pay) Second Amendment 
Rules, 1992 published in 
Notification No. G.S.R. 40 
in Gazette of India dated 
the 1 st February, 1992. 

The Indian Police Service 
(Fixation of Cadre 
Strength) Second Amend-
ment Regulations, 1992 
published in Notification 
No.G.S.R.41 in Gazette of 
India dated the 1 st Febru-
ary, 1992. (Placed in Library 
See No. LT -1591.'92) 

Annual Report and Review on the 
working of the Andaman and Nicobar 

Islands Integrated development Corpo-
ration Ltd_ Port Blair for 1989-90 

THE MINISTER Of STATE THE MIN-
ISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): I beg to lay on the Table:-

(1 ) A copy each of the following 
pa'per (Hindi and English ver-
sions) under sub-section (1) of 
section 619A of the Companies 
Act,1956:-

(i) 

(ii) 

A statement regarding 
Review by the Government 
on the working of the An-
daman and Nic::obar Islands 
Integrated Development 
Corporation Limited, Port 
Blair, for the year 1989-90. 

Annual Report of the An-
daman and Nicobar Islands 
Integrated Development 
Corporation limited, Port 
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for the year 1990-91 along 
with Audited Accounts. 

Blair. for the year 1989-90 
along with Audited Ac-
counts and comments of 
the Comptroller and Audi-
tor General thereon. 

(2) A statement (Hin"; and 
English versions) showing 
reasons for delay in laying 
the papers mentioned at 
(1) above. [Placed in 
library See No. L T -15921 
92] 

Annual Report and Reviews on the 
working of the Krlshak Bharati Cor-
operative Ltd, New Deihl and Indian 
Formers Fertilizer Cooperative Ltd; 

New Deihl for 1990-91 etc. 

THE MINISTER OF STATE IN THE· 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): I beg to lay 
on the Table:-

(1 ) (i) A copy of the Annual Re-
port (Hindi and English 
versions) of Krishak Bharati 
Cooperative Limited. New 
Delhi. for the year 1990-91 
along with Audited Ac-
counts. 

(ii) A copy otthe Review (Hindi 
and English versions) by 
the Government on the 
working of the Krishak 
Bharati Cooperative lim-
ited. New Delhi. fortheyear 
1990-91. 

(2) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men-
tioned at (1) above. [Placed in . 
Library See No. LT-1593192] 

(3) (i) A copy of the annual Re-
port (Hindi and English 
versions) of the indian 
Farmers Fertiliser C0op-
erative Limited. New Delhi, 

(ii) A copy of the Review (Hindi 
and English versions) by 
the Government on the 
working ofthe Indian Farm-
ers Fertiliser Cooperative 
limited. New Delhi. for' the 
year 1990-91. • 

(4) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men-
tioned at (3) above [Placed in 
Library See No. LT-1594192] 

(5) A copy of the Memorandum of 
Understanding forthe year 1991-
92 between the Hindustan Ant;;' 
biotics Limited and the Depart-
ment of Chemicals and Petro-
chemicals (Hindi and English 
versions) [Placed in Library See 
No. LT-1595192] 

(6) A copy each of the following 
papers (Hindi and English ver-
sions) under sub-section(1) of 
section 619A of the Companies 
Act. 1956:-

(a) 0) Review by the Government 
on the working of the In-
dian Drugs and Pharma-
ceuticals limited. Gurgaon. 
for the year 1990-91. 

(b) 

(ii) . Annual Report of the In-
dian Drugs and Pharma-
ceuticals Limited. Gurgaon. 
for the year" 990-91 along 
with Audited Accounts and 
comments of the Comp-
troller and Auditor General 
thereon. [Placed in Ubrary 
See No. LT-1596192] 

(i) Review by the Government 
on the working of the Pyri-
tes. Phosphates and 
Chemicals Limited. 

. - ...... , m:lquesttheCentral 
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delay in laying the papers men-
tioned at (1) above. [Placed in 
Library See No. LT-1598192] 

Rohtas, for the year 1990-
91. 

(ii) Annual Report of the Pyri-
tes, Phosphates and 
Chemicals Limited, 
Rohtas, for the year 1990-
91 along with Audited 
Accounts and comments 
of the Comptroller and 
Auditor General thereon 

(7) Two statements (Hindi and Eng-
lish versions) showing reasons 
for delay in laying the papers 
mentioned at (6) above [Placed 
in Library Seehlo. LT-1597/921 

Annual Report and Review on the wofk-
Ing of the Tannery and Footwear Corpo-
ration of India ltd. for 1990-91 and state-
ment of delays In paying these papers 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON) I beg to lay on the Table:-

(1) A copy each of the following 
papers (Hindi and English ver-
sions) under sub-section (1) of 
section 619A of the Companies 
Act, 1956:-

(i) A statement regarding 
Review by the Government 
on the working of the T an-
nery and Footwear Corpo-
ration of India Limited, 
Kanpur, for the year 1990-
91 

(ii) Annual Report of the Tan-
nery and Footwear Corpo-
ration of India Limited, 
Kanpur. for the year 
199091 along with Audited 
AccouAis and comments 
of the ComptroHer and 
Auditor General thereon. 

(2) A statement (Hindi and EngUsh 
.versions) showing reasons for 

(3) 

(4) 

A copy of the Memorandum of 
Understanding for the year 1991-
92 between the Instrumentation 
Limited -and the Department of 
Heavy Inc1.ustry, Ministry of In-
dustry (tflndi and English ver-
sions) [Placed in Library See 
No. LT-1599/92] 

A copy of the Memorandum of 
Understanding forthe year 1991-
92 between the Bharat Heavy 
Electricals Limited and the De-
partment of Heavy Industry, 
Ministry of Industry (Hindi and 
English versions). [Placed in 
Library See No. L T -16001921 

(5) A copy of the Memorandum of 
Understanding forthe year 1991-
92 between the Maruti Udyog 
Limited and the Department of 
Heavy Industry (Hindi and Eng-
lish versions) [Placed in Library 
See No. LT-1601/92] 

(a) A copy of the Memorandum of 
Understanding for the year 1991-
92 between the Bharat Yantra 
Nigam Limited and the Depart-
mentof Heavy Industry. [Placed 
in Library See No. L T -160292] 

Statement of Action taken on proposed. 
to be taken on connection and Recom-
mendation adapted a the 75 th ses.lon 
of the International Labour Conference 

THE DEPUTY MINISTER IN THE 
MINISTER OF LABOUR (SHRI PAeAN 
SINGH GHATOWAR): I beg to lay on the 
Table a statement (Hindi and English ver-
sion) of Action taken or proposedto be taken 
on. Convention and Recommendation 
adopted at the 75 th session of the Interna-
tIonal Labour Conference-June, 1988. 
[Placed in Library See No. L T -1603192] 
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Sir, I beg to present the Seventh Report 

MESSAGES FROM RAJYA SABHA ' 

~Eng/ish] 

SECRETARY-GENERAL: Sir, I have to 

(Hindi and English versions) of the Commit-
tee on Private Members' Billa and Resolu-
tions; 

report the following meassages received 13.35 hrs. 
from the Secretory-General of Rajya a 
Sabha:- COMMITTEE ON GOVERNMENT 

J (I) 

(ii) 

.. 

In accordance with the provisions 
of sub-rule (6) of rule 186 of the 
Rules of Procedure and Conduct 
of Business in the Rajya Sabha, 
I am directed to return herewith 
the Appropriation (Railways) Bill, 
1992, which was passed by the 
lok Sabha at its sitting held on 
the 17th March. 1992. and trans-
mitted to the Rajya Sabha for its 
recommendations and to state 
that this House has no recom-
mendations to make to the lok 
Sabha in regard to the said Bill: 

"In accordance with the provi-
sions of sub-rule (6) of rule 186 of 
the Rules of Procedure and 
Conduct of Business in the Rajya 
Sabha, I am directed to return 
herewith the Appropriation (Rail-
ways) No. 2 Bill, 1992, which 
was passed by the lok Sabha at 
its sitting held on the 17th March, 
1992, and transmitted to the 
Rajya Sabha for its recommen-
dations and to state that this 
House has no recommendations 
to make to the lok Sabha in 
regard to the said Bill." 

1~.341/2 hr. 

COMMITIEE ON PRIVATE MEMBERS' 
BILLS AND RESOLUTIONS 

(EnglshJ 
Sev"",h Repott 

SHAI S. MAlliKARJUNAIAH (Tumkur): 

ASSURANCES 

Second Report 

[ Trans/ation] 

DR. lAXMINARAYAN PANDEYA 
(Mandsaur): Sir, I beg to present the Second 
Report (Hindi and English versions) of the 
Committee on Government Assurances. 

[English] 

MR. SPEAKER: Now we shall take up 
Matters under Rule 377. 

13.35112 hrs. 

MATTERS UNDER RULES 377 

(I) Need to take steps for early 
expansion of Cochln Airport 

PROF. SAVITHRI lAKSHMANAN 
(Mukundapuram): Sir, it is learnt that pro-
posal for expansion of Cochin Airport is 
actively being considered by the Govern-
ment of India It is reported that Airport 
authorities have conducted a survey to find 
the suitable palace nearer to the existing 
Cachin Airport for this expansion. Out of the 
five areas selected for this purpose, 
Nedumpasserry near Aluva, Emakulam 
district, is found to be the most suitable 
location for the expansion of the Cachiri 
Airport by the airport authorities. 

Atthis juncture, may I requestthe Central 
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Govemment to issue necessary direction in 
the mlltter to the concemed authorities to 
carry out the expansio!'l work at an early 
date. Nedumpasserry Is the nearest palace 
which lies very close to A1uva which is known 
as the industrial town. FACT, TELC, ITC, 
Premier Tyres, Premier Cables, Travancore 
Rayons etc. are located very near to this 
area. 

(III) Need to eMUre protection and 
conservation of the biological 
dlv.,.nIM In "'h.ndraglr~ 
Uri ... 

SHRI GOPI NATH GAJAPATHI (Ber-
hampur): Sir, the Mahenc:lragiri HiD System 
is one of the oldest ecosystems in the coun-
try. The terrain is the unique epitome of 
gen8tic species, aboriginal trbes, archaeo-
logical and historical monument. In its aura 
of wildlife, the system represents the transi-
tional zone between the Nothem Hirnalayan 
and Southem Peninsular System, providing 
an ideal niches for diverse genetic species. 
It is the natural habitat or varied wild animals 
like the elephant, leopard, tiger, hyena. wolf, 
bear, wild boar, spotted deer, antelope, Me. 
The elephant population is said to be .-ound 
forty in number. Therefore, creation of an 
Elephant Senc:tuary or a Reserve may be 
considered. 

Out of the nine top hills in the Eastem 
Ghats, three are In this .system. They are 
Singaraj (1516 m.), Mahendragiri (1501 m.) 
and Devagiri (1382 M.) These thr .. hils 
form a golden triangle, so far as the ecologI-
cal wealth is concerned. Many of the plants 
and animals find theirpillce in the IUCN RED 
Data Book as 'Threatened', 'Endangered', 
'Vulnerable' and ' 'Rare' species. Hence, it 
becomes imperative to provide a Biosphere 
Re .. rve in Mahendragiri-Siogaraj-Devagiri 
system, for their rege,.,.ation to pre-hisloric 
status. 

. The Mahendragiri For ... System has 
ita own district fauna and flora. Sal, the pride 

of Orissa's vegetation, is fact getting de-
pleted. Many of the species, which are en-
demic and also represent Himalayan and 
Peninsular elements, are on the wane. 

13.39 In. 

[MR DEPUTY SPEAKER In the Chait:! 

In the fitness of things, a survey must be 
undertaken expeditiously on the flora and 
fauna of this Hill System in question. 

I would, therefore, urge the Central 
Govemment to coordinate efforts with the 
State Government to ensure protection and 
conservation of the biological diversities in 
Mahendragiri's unique ecosystem, by de-
claring a Sanctuary/Natlonal ParklElephant 
AeserveJ8iosphere Reserve. 

(In) Need to r&-open the Railway 
leve' Cro •• lng near Prato 
apnagar Railway Station Bar-
oda, Gujarat. 

SHRIMATI DIPIKA H. TOPIWALA 
(Baroda): Sir, I wish to bring to your kind 
notice that the people residing in Ralq 
colony near Pratapnagar Railway statiOn 
and Danteshwar .. facing a great difficulty 
due 10 closure or the Railway level crossing. 

/ The population of Dan&eshwar area is 
about 30,000. In Danteshwar village any 
housing soci8Iies .. 1ocated and the peopl~, 
of the.,.. .. lncreaaing day by day. The 
popuIItlonoftheantadependsonChokhandi 
and Mandavi and Khanderao Markets for 
purcha8ing their dally needs. Many schools 
and hoepitaIs are located in R V. Desai Road. 
With the closure of the level crossing, thlty 
have to go via fIy-over bridge which is vriry 
step grade. 

The State Transport have to take a tontd 
distance to reach Mandavi l'88ulting in more 
fuel consumption, tirne-consuming and 
expensMt too. 

In view _of this, I urge upon the Central 
Government to take immediate stepa to 
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reopen the Railway level aossing located . 
ne8! the Yogini hospital In Baroda. 

" (Iv) Need to ... up .. gar mills of 
Nawabgaln) and Mlrg.nJ In 
Baremy district. U.P. 

[Trans/atiop1 

SHRt SANTOSH KUMAR GANGWAR 
(Bareilly'): Mr. Deputy Speaker, Sir, I would 
like to draw the. attention ot the House to en 
important matter under Rule 3n. 

There has been a growing demand of 
setting up of sugar mills at Nawabganj and 
Miraganj in Bareilly district for the last many 

• years. The main crop of the agriculturists of 
Bareilly district is sugar-cane. There is an 
annual production of 41akh quintaisof sugar· 
cane in the district and the working sugar 
mills are procuring merely one lakh quintals 
of sugar-cane. Due to this the farmer of 
Bareilly continues to face financial burden. 
Many a time I wrote letters for setting up 0' 
sugar mills at the said places and the Uttar . 

. • Pradesh Government has also recom-
mended setting up of sugar mills at these 
places. I have been assured by the Central 
Qpvernment, on several occasions that a 
d'8clsion is going to be taken very soon. I 
urge the Central Government to make an-
nouncement of setting up of sugar mills at 
both these places very soon. 

(v) 

[English] 

Need to .. t up HCOnd chan-
nel of Doordarshen at Bhu-
baNtshwar Or .... 

SHRI BRAJA KISHORE mlPATHY 
'&puri): Sir, the delay in completion of T.V. 
i'tudio complex at Bhubaneshwar has given 
rise to serious difficulties in production of 

:. suitable programmes. In view of the limited 
studio facilities in Ooordarshan Kendra at 
Cuttack evening programme starts at 6.00 
P.M. that is half an hour behind .:heeIuIe. 
Equipments for the Bhubaneshwar studio, . 
which have already arrived, may be installed 
on priority basis so that production can be 

started with the O.B. Van to be make avall-
able at Bhubaneshwar. OrIssa Is the only 
State in the country where there is no All 
India RadiolOoordarshan Kendra in the State 
capital. It is, therefore, imperative that the 
second channel be set up at Bhubaneshwar 
along with the provision of auxiliary T.V. 
studio at Sambalpur. 

(vi) Need to develop CUddalore 
part, Tamil Nadu. Into a major 
part. 

SHRI P.P. KAllAPERUMAl (Cuddal-
ore): Sir, Cuddalore Port which as a minor 
port is situated at Cuddalore, South AR:ot 
District, Tamil Nadu, It is mora tho., hundred 
year old. It is an open road stead port. It has 
railway siding facilities at the Wharf to f&cUi· 
tate transportations of cargo through Rail-
ways. Fertilizer, wheat, rice, cement, rice-
bran, foldspar, onions. coal, rubber and 
general cargo are some of the Important 
cargo handled at this port. h is situated at 
about 30 kilometres east of Neyveli Lignite 
Corporation Umited. 

. This port can be profitably used for the 
transport 0' coal to Metur Thermal Station. It 
his port is developed and utilised for import 
of coal, coal can be transported by rail from 
Cuddalore to Metur. The Tamil Nadu Elec-
tricity Board have formulated a detailed ' 
project report for establishing a Thermal 
power station at Cuddalore. 

The Kudremukh Iron Ore Company 
limited, Bangalore, has proposed to set up 
in collaboration with the Steel AUthority of 
India a Hot Briquette Iron Plant with an 
annual capacity of 0.75 million tonnes per 
annum at an investment of Rs. 546 crore. at 
Cuddalore port. Hence, I urge upon the 
Central Government to develop the Cuddal-
ore minor port Into a major port. 

(viI) Need to amend the Pre"entlon 
of Food Adulteration Act to 
project the small trlder .. 

SHRI SOBHANAOREESWARA RAO 
VAODE (Vijayawada): The small tradesmen 
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purchase food stuffs usually from wholesal-
ers and sometimes van from manufacturers. 
More often than not the adulteration of the 
food stuffs is made ether by the wholesaler 
or by the manufacturer. Ordinarily it is notthe 
small retailers who adulterate the articles of 
food sold by them. Yet it is only the small 
retailers who are caught. The investigative 
machinery of the fOOd department does not 
turn its attention to the wholesalers and 
manufacturers. The small tradesmen who 
create a precarious existence live almost 
from hand to mouth are sentto jails for selling 
tood stuff which is often to adulterated by 
them, but the wholesalers and manufactur-
ers who really adulterate the food stuff go 
unpunished. The implementation of Preven-
tion ot Food Adulteration Act creates an 
impression that it is a law meant to be opera-
tive against smaller men only, while the rich 
and well to do are beyond its reach. More-
over, the law appears very harsh againstthe 
small tradesmen because only a minimum 
sentence is provided in sending to the jail. 
After examining some such cases, the Su-
preme Court has advised the Government to 
examine these aspects and exercise its 
executive powers of remission of the sub-
stantive sentence of imprisonll1ent though 
not the fine under Section 432 ot Cr. P.C. I 
urge upon the Central Government to bring 
forward appropriate amendments tothe same 
Act to protect the interests of the small trades-
men as well as consumers. 

MR. DEPUTY -SPEAKER: Now the 
House stands adjourned for Lunch and meet 
again at 2.45 p.m. 

13_47 hr •• 

Ttt. LoIc Sabha then adjoumed for LuIlCh 
tiB Forty-five minutes past Fourteen of the 

Clock. 

The LoIc Sabha ,..auembIed aft.r Lunch 
at fotiy eight minutes past Fourteen of the 

Clock 

GENERAl BUDGET, 1992-92 GENERAL 
DISCUSSION -Contd. 

DEMANDS FOR GRANTS ON ACCOUNT 
(GENERAL), 1992-93-Contd. 

AND 

SUPPLEMENTARY DEMANDS FOR 
GRANTS (GENERAL) 1991-92-Contd. 

[English} 

MR. DEPUTY SPEAKER: Shri A.Char-
les to continue his speech now. 

SHRI A. CHARLES (Trivandrum): Mr. 
Deputy Speaker, Sir, the other day when I 
started my speech, I just brought to the 
notice of this House a cartoon which ap-
peared in a leading daily in which a gentle-
man was trying to find out thought a magni-
fying glass as to whether there is any loop-
hole to oppose the Budget. I had also men-
tioned about some of the observations that 
came in the Press and I am not going to 
repeat them. But one main observation that 
was made was that 'all right thinking people 
of this country will support the Budget irrg-
spedive of Party affiliations.' I can under-
stand if our hon. Friends of the Left parties 
oppose the Budget, because they cannot be 
'right' thinking, but they are 'left' thinking. I 
am surprised as to why the other compo-
nents of the National Front and the BJP 
cannot come forward to support the Budget., 
So, the only possible concussing is that 
those who oppose this Budget do not come 
under the category-I may be excused of right 
thinking people. 

SHRI SOMNATH CHATTERJEf 
(Bolpur): Any other certificate from you would 
have bEl8n suspect. 

SHRI A. CHARLES: Before I bring to 
your notice some of the salient features of 
the Budget, I may be permitted to mention 
about the two main criticisms that have been 
levelled against the Budget by the Opposi-
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started from the Motion of Thanks on the 
President's Address itself. The whole dis-
cussion on the Motion of Thanks on the 
President's Address was, in fact, a Budget 
discussion. They levelled two major criti-
cisms. One is that we have surrendered the 
economic sovereignty of the country. Sec-
ond is that the Budget was prepared in the 
World Bank and the Budget is leaked. 

In this context, I may be permitted to 
quote from a discussion in lok Sabha on 
31st March, 1987. I think, the former Prime 
Minister, Shri V.P. Singh is still the leader of 
the National Front. I do not know how many 
components they have. One is Jan Morcha; 
another is Janta party. Hwegoto an ordinary 
hotel in Tamil Nadu and ask for dosa, imme-
diately the waiter asks, "Whether it is sada or 
special. Sada is ordinary dosa. "Special·will 
have some more ghee and special things. 
So, in.the Janata Oal, there is SadaJanata, 
broken Janata and all fragments are there. 
Any-way for all those fragments, the leader 
is the hon. former Prime Minister, Shri V.P. 
Singh. On the 31 st of March, 1987 there was 
a long discussion in the Eighth Lok Sabha. 
Mr. V.P. Singh was number two in the then 
Rajiv Gandhi Cabinet. He was like a rising 
star. 

We believed that he was big raja. Unfor-
tunately, our former Prime Minister, Shri 
Rajiv Gandhi had full faith in him. The other 
day, hon. Shri Vajpayee advised our hon. 
Finance Minister that he should have thick 
skin. Unfortunately our then 'Prime Minister. 
Shri Rajiv Gandhi when suddenly he came to 
politics, he was so sober, noble and innocent 
that he never had the thick skin. So, he' 
believed everybody. The then Fioance Min- . 
ister presented twa Budgets. There was an 
attempt to unearth blackmoney. The then 
Finance Minister had a free hand. I still 
remember, our bon. friend, Shri Somnath 
Chatterjee asked a pointed question: 
Whether at any stage in his efforts to unearth 
blackmoney, the Prime Minister has inter-
vened? There was a categorical answer 
from Mr. V.P. Singh, the then Finance Minis-
ter thai at no point of time, there was any 

interference from the part of hon. Prime 
Minister, Shri Rajiv Gandhi is his efforts to 
unearth blackmoney. But quite surprisingly _ 
in his own wisdom, he appointed one agency . 
Fairfax. I am quoting from the discussion of 
March 31, 1987 on the floor or the House. I 
have due respect for Shri Somnath Chatter-
jee, and I am quoting from his speech. 

SHRI SOMNATH CHATTERJEE: 
hope, it is a correded version. 

SHRI A. CHARLES: He says: 

"Now it is admitted thatthe Govern-
ment of India engaged a foreign 
investigative agency for discharg-
ing some function of the Govern-
ment.· Then again he went on to 
say: 

"I very strongly express our opPosi-
tion to this selection of this type of 
agency and for that matter an 
agency from a Country whose abil-
ity to testability through diverse 
means-Government and system in 
other countries, specially like ours 
is well known. I would like to know 
as to the level of the Government at 
which the decision to appoint the 
agency was taken. Was it at the 
bureaucratic-Secretary's level; or 
was it taken at Minister's level; or 
was it taken at the Prime Minister's 
level; or was it taken at the Prime 
Minister's level. Mr. V.P. Singh, it 
appears, has taken the help of the 
American concern, he should have 
done it through his own agency: 

The then Finance Minister Shri V.P. 
Singh said.-

"' do share the responsibility. There 
was no doubt about it.· 

SHRI SOMNATH CHATTERJEE 
(Bolpur): he was with you. 

SHRI A. CHARLES: Now he is your 
leader. (Intenvptions) A leaderot the calibre 
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of Shri Somnath Chatterjee is accepting his 
ieadership.ltissurprising.lquotefromJustice 
Natarajan's report p. 261:-

·'n an interview published in 
"Washington BusinessJoumal·, for 
the week of May 11. 1987, Mr. 
Herdsman reportedly said that 
·nearly all his staff come from 
Govemment CIA. FBI. IRS, Military 
Intelligence and Police·, and every 
employee in Fairfax Group is a 
licensed investigator- even the 
secretaries. 

This Agency which is totally maned by 
the staff of the CIA was selected to investi-
gate the economic offences. That is why I am 
quoting the above. 

I again quote from p. 250:-

,he aforesaid factors •.. • 

SHRI SOMNATH CHATTERJEE: You 
are educating yourself by reading my speech. 
(/ntem.ptions) 

SHRI A. CHARLES: But the problem is 
you are still. Left thinkings. 

I quote two More sentences from p. 
289:-

*A last word needs to be said be-
fore the Commission concludes the 
concluding chapter. The disturbing 
and disquietening features brought 
under spot-light in the relevant 
Chapters call for serious attention. 
These features reveal a sorry state 
of affairs. No written record existed 
about the alleged oral clearance.· 
(Interruptions) 

*These features reveal a sorry state 
of affairs. No written record existed 
about the alleged oral clearance or 
the alleged engagement of foreign 
detective agency during the tenure 

of ShriV.P. Singh and all post-facto 
records carne into existence much 
later. after some controversy arose 
and his shifting from the rmance 
Ministry to Defence Ministry came 
about .• _ 

I am quoting all this because he is still 
the leader of the Notional Front. 

We have borrowed from IMF. Last week 
I was in my Constituency Trivandrum.lt was 
a surprise to me to see the gress root work-
ers of the Maryi party going second on a 
propaganda. They have a aycle and a 
megaphone. In the course of their propa-
ganda, the words they were telling were IMF, 
IBRD,IDA. and GATT etc. I was surprised. 
Nobody knows what it is. The impression 
given is that they are big monsters who have 
come to take away our country. Fortunately 
for the opposition. they have got three more 
namres, Dunkel. Carla Hills and Prestion. 
You always draw. inspiration from them. 

I am going to speak on Dunkel on Friday 
on the Private Members Revolution. 

Is it the first time that we have taken loan 
fromthe-WoridBank?ln1956,1961.1966, 
1969. 1974, 1978, 1980, 1985 and 1990. 
Heavy loan was taken even by the previous 
Govemments. Even the gold was pledged. 
The gold was sold. Shri Chandrashekha~i is 
here. I have great resped for him. I have 
known him even in my college days. I have 
known him as a young Turk, fighting for 
justice. That image, that resped, is still there 
with me. Still I may say even the valuable 
gold was sold during his time and wheat in 
the buffer stock was also sold. Finally, just a 
day before the presentation of the Budget. 
Shri Chandrashekharji showed a big docu-
ment saying that the Budget has been leaked. 

15.00 hra. 

Sir,. was terribly shocked. I thought that 
this must be the Budget docinent. There was 
a news that the Budget Speech would be 
given half-an-hour earlier. Anyway, we are 
grateful to the repeated request of the Oppo-
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sition. Why I say this is because of their effort 
this valuable document was published But 
this is notto be issued. I has been mentioned 
on page one of the document and i quote: 

"This document has a restricted 
distribution and may be used by the 
recipients only in the performance 
of their official duties. Its contents 
may not otherwise be disclosed 
without World Bank authorisa-
tion ... • 

Sir, I have got very short time to speak. 
So'1 have to be brief. The point is that this is 
an agreement entered into with the IMF. The 
impression given is that we have sold out our 
country. May I know from the hon. Members 
of the Left Parties how much of loan China 
has taken and what are the conditionalities? 
We have negotiated with the World Bank. 
They talked of the Budget leakage. It was 
very much a surprising news to me. In this 
connection, I would like to quote the last 
sentence at page 31, para 97 of this docu-

, ment which says: 

" ... In addition to serve as a catalyst 
to promote greater coordination 
among the various Line Ministries 
to which the SALISAC programme 
relates, the review would provide a 
forum to discuss with the authori-
ties the recommendation of sev-
eral high-level committees estab-
lished by the Government and their 
incorporation, to the extent appro-
priate, in the 1992-93 Budget..." 

The very word '1992-93 Budget' was 
taken for granted as the leakage of the 
Budget. I am sure there is something sick 

1!iomewhere. 

Sir, people of ordinary common sense 
> may know that the Government of India 

appoints Committees. We have depended 
largely on the Raja Chelliah Committee 
Report. Is it a leakage of the Budget? I am 
very sorry that such a wrong message has 
been given to the whole nation that the 
Budget has ~en leaked; and that we have 

surrendered our economic sovereignty. I 
would like to say that some of the Member on 
the other side have already surrendered 
their intellectual sovereignty, their thinking 
sovereignty. That is the whole problem, I 
would like to ask them the conditionalities on 
which Ch~a took the loan. (Interruptions) . 

We know what happened to the Soviet 
Union. We are very sad about the whole 
thing. We are very sad about how the Soviet 
Union, one of our strong supporters, one of 
our dearest friends, disintegrated because 
of the economic problems. But not even a 
single drop of tear was shed from that side 
for the great man Gorbachev. From the 
bottom of my heart I say that he is one of the 
greatest men of the century who has tried to 
protect the freedom of the whole world. But 
he has become a great man of sacrifice. 
Unfortunately, Shri Somnath Chatte~ee in 
still is the Stalin's era. I cannot help you. 
There is a small verse. I would like to recite 
that there: 

"A lily of a day 
Is fairer far in May 
Although it fall and die that night 
It is the plant and a flower of light 
In small larger proportions we just 
beauties see 
And in small measures lite may 
perfect be ... • 

Gorbachev is exadlythatflower. His life 
will shine and shimnes as a star. till eternity. 
There is no doubt about it. 

What was the economic condition of 
this Government when we took over? We 
know of the details. Our foreign exchange 
reserves were not even sufficient for haM·a-
month's import. I am not going to discuss it 
as to who is responsible for that. We are all 
responsible because right from 1960, the 
problems have started. We have borrowd. 
But the balance of trade was always there .. 
Industrial growth was there. When Shri Rajiv 
Gandhi handed over the administration to 
Shri Vishwanath Pratap Singh. it was a rich 
treasury. There is no doubt about it. But 
there after changes have occurred. 
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(Sheohar): The Finance Minister will not 
agree with you. 

SHRI A. CHARLES: You can reply later. 
You have full time. 

I have been listening to the previous 
hon. Members. Shri Atal Bihari Vajpayee 
has been very sincere. They have got at 
least one person who is very sincere, honest 
and a noble person. You can be with him. 
There is no problem. He has said: "Although 
the economic condition has shown improve-
ment, the problems are not fully solved. " 

This is his statement. He has categori-
cally agreed changes that we have made, 
the directions wer have given and the thrust 
we are making, in four or five months have 
shown results. His only concern is: Why is he 
asking for three years time? We do not have 
the Allauddin's wonderful lamp. If we had 
that lamp, we would have just pressed the 
button. We cannot also have the shower of 
Manna from Heaven. We have to know the 
hard realities. The nation is one with us. 
There is no doubt about it. If we go to people 
in rural areas, they are all welcoming this 
Budget. And the main attack was, we have 
surrendered our economic sovereignty. But 
what about the huge amounts that we are 
spending for the good of the people? We 
have selected 1,700 centres from the back-
ward districts for PDS. 

Then about the fertilizer subsidy. Crores 
of rupees are going to be spent for subsidy 
on fertilizers to help tOe marginal farmers. 
We have not surrendered our rights. There is 
no argument is saying that the poor have no 
hope .• 

A genuine concern has been expressed 
about the small industrial sectors. I also 
share that feeling. Something has to be done 
to protect the small industrial sector. That is 
a major sector of industrial activity where the 
60 per cent of employment potentiality and 
40 per cent of industrial production is there. 
I am also qually concerned whether that wiD 
be eaten away. The package promised for 

smaD industrial sector must be given imme-
diStely. The BIFR cannot do anything to help 
them. . 

Mr friend Shri Pal is not here. He was 
emotional when he said about the Exit Pol-
icy. I equally share his concern. But he was 
showing his concern to engineers and the 
upper classes and not to the lower strata of 
the society. The Exit Policy, I am sure, will 
take care of every worker of this country. 
There is a categorical statement made say-
ing that no worker will be sent out. What ar;e 
the probelems of the sickness in industry. In 
the Eighth Lok Sabha,lwas a Member ofthe 
Estimates Committee. I went to study a 
textile mill in Calcutta about its sickness. 
( Interruptions) 

MR. DEPUTY-SPEAKER: There a~e 

others also to speak. You have taken twenty 
minutes. 

( Interruptions) 

MR. DEPUTY SPEAKER: Of course, 
our friend was very gracious to give his time . 
to you. But his name does not figure in the 
list. 

SHRI A. CHARLES: If I am not dis-
turbed, I will conclude in three or four min-
utes. I went to that mill. I had very little 
experience about the powerlooms. When I 
was in Cannanorel for ayear,l saw there-if • 
there is a mistake please correct me-one 
worker managing four powerlooms. When I 
went to this milt, I was one worker was 
superising two looms. I asked a pointed 
question whether there is any norm fixed for 
managing these looms. There was no an,-
swer. I repeated the question to the officer 
concerned. I said, I should get ·an answer. 
Then he replied that earlier the norm was for • 
four looms. But then there was a labour 
strika. In the course of the strike, the Labour 
Minister of that State I am not blaming the 
present Government, maybe, It was after 
Shri Jyoti Basu took over-came to a settle-
ment that one worker need supervise two 
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looms. What is the position? Where there were thinking right because you voted with 
can be 500 workers, there are 1000 workers. 
Even God from Heaven cannot save that 
industry. We have to understand the posi-
tion. We have to diagnose the disease and 
then only we can give the medicine. 

Now, coming from the back bench, I 
know, I have to conclude my remarks ... 

MR. DEPUTY-SPEAKER: You have 
come very near to the froAt bench. 

SHRI A. CHARLES: Shri Amal Datta's 
main complaint was that we have not fulfilled 
our election manifesto. I am very grateful to 
the hon. Members, including Shri Somnath 
Chatterjee because he is always carrying 
our manifesto. It is just like a Bible. I would 
request them to read it more. The more you 
read it, the more you will be enriched. 

SHRI SOMNATH CHAITERJEE: So 
that after going through it I can oppose you 
all the time; 

StiR I A. CHARLES: There are many 
proposals for the welfare of the people. In a 
hundred days we have promised something. 
During my election campaign in my public 
speeches I said that the cost of diesel would 
be reduced. I was a little embarrassed after 
the election; but I went again to the people 
and in a public meeting I said, you don't think 
that I am arguing like a lawyer. But the fact is 
that the cost of diesel has really been low-
ered because with the devaluation, the cost 
of diesel which was at As. 6 per litre should 
have gone up to more than Rs. 7 per litre. But 
still it remains at Rs. 6 per litre. That means 
there was clearly an earnest attempt on the 
part of the Government to reduce the cost of 
diesel. . 

You wait for hundred days, you wait for 
365 days, you wait for the full term, we 
assure you that one by one all our promises 
will be fulfilled. There is no doubt about it. We 
have already passed a legislation to protect 
the places of worship, to maintain the status-
quo. I think that is the only time when you 

us; 

There are various industries-the Air-
craft Technology Industry, the Steel Indus-
try, the Fertilizer Industry, the Pharmaceuti-
cal Industry, the Oil and Petro-Chemicals 
Industry and the Ship Building Industry. In 
these areas if we can plan for overall change 
and adopt better technology and start new 
industrries, they will become employment 
potential and they will also save a lot of 
foreign exchange. 20 million tonnes of iron 
ore is being exported to Korea and Japan 
every year. We have to find out our technol-
ogy for processing it. 

A lot of things are there; Since my time 
is short. I will reserve them I have to con-
elude. About Kerala, all the industries are 
closed there. The central investment in Kerala 
is less than one per cent. There was a lot of 
agitation there. I would request that the central 
investment in Kerala should be enhanced. 

We have begun with a change in our 
policy. It is a great step. We have only one 
goal to achieve. We have only one dream to 
be fulfilled, that is the great dream of our 
Bapuji "to wipe every tear from every eye.· 
This Budget is a great step towards achiev-
ing that end. I am sure, with the credibility, 
with the integrity, with the honesty and effi-
ciency of the hon. Finance Minister and the 
great leadership given by our great Prime 
Minister Shri P. V Narasimha Rao, we are on 
the march, India is on the march again and 
on the threshold of progress ana by the tum 
of the century, we wiD lead the world. 

With these words, I support the Budget 
with aU the strength at my command. 

[ Translation] 

SHRI KALKA DAS (Karol Bagh): Mr. 
Deputy Speaker, Sir, the Budget reflects the 
ideology and the priorities of a particular 
Government. If we make assessment of the 
Budget ofthis year, impartially, it gives us the 
impression that it is just an atempt to elimi-
nate the poor people. This Budget is against 
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the interests of rural areas; it is anti farmers, 
anti-harijans and anti-yo~. Mr. Deputy 
Speaker, Sir, it is not based on social justice, 
rather it is based on the theory of the survival 
of the fittest; which goes against the prin-
ciples of democracy. 

Mahatama Gandhi had laid stress on 
encouraging small scale and cottage indus-
tries. However, through the present Budget 
the multi national companies have been 
invited to invest their money and compete 
with the co-panies in the country. If they 
come and compete, then the small scale 
industries set up on the basis of the ideals of 
Mahatamea Gandhi will be ruined in no time. 
This invitation is just !i(e putting the big fish 
in a pond already having small fish. It is a well 
known principle that the bigger fish eats the 
smaD fish. If the Government have such 
priorities, then the unemployment wiD in-
crease-in the country. Our country has al-
ready been facing severe problem of unem-

o pIoyment. 

There are about 3 crores educated 
unemployed youth in the contry and more 
than 9 creres people are unemployed in rural 
areas. This number is consider;lbly high. 
There are many countries which do not have 
even 12 crores total population. The Gover-
nent should have tried to find out a way to 
provide empbyment to the youth. Because 
of the unemployment among youth in differ-
ent parts of the country, certain difficulties 
have arisen which are quite harmful for the 
country. Inspite of the Government being . 
aware of these things, multinational co-
mapnies have been invited which could fur-
ther increase unemployment problem. This 
shows that the Government has no concern 
as to how the youth in the country have been 
struggling hard for employment. Instead of 

o focussing the attention on it the Govement 
follows the theory of the survival of ~ fittest 
and invites the companies for competition. 
Those who are stronger will win, only those 
who can compete should survive in the 
society. However, it is expected of a de-
cocratic Government 10 take care of the 

weaker and give them opportunity to prog-
ress. It appears that this factor flu not been 
kept in view at the time of preparing Budget. 
Rather it seems that the Budget has been 
prepared to iliminate the poor and weaker. 
This Budget does not encourage democratic 
feelings. It rather creates the feeling that this 
is our Government and we can do whatever 
we may like. It is not a democratic attitude. II 
democracy. all have to move together a 
head, weaker sections are strengthened and 
the schemes and projects are prepared with 
a primary objective to do justice to au. But the 
present Budget shows that perhaps Shri 
Manmohan Singh has paid no attention to 
the weaker sections of the country. I think 
Shri Manmohan Singh is a great economist; 
he has been educated in foreign countries; 
that is why he has paid no aftention to the 
poor people who Uke in rural areas, who are 
the baris of democracy in the country. No 
attention has bween paid to do justice to 
them, to give them opportunity to uplift them-
selves and to provide them employment 
opportunities and to provide them resources 
to earn their livelihood. 

No effective educational policy has been 
announced More than 66 percent of the rural 
people live below the poverty line. No refer-
ence has been made in the Budget to bring 
them above the poverty line and to do justice 
to them and eradicate the poverty. All this 
shows thai the present Budget is not for the 
development but for the elimination of poor. 

The present Government had give a 
slogan to eradicate poverty. People believed 
them. But they could not eradicate poverty. 
Today it seems that they want to eliminate 
the poor. No effective sc:heme fortheirdevel-
opment has been made. No provision has 
been made to provide educational facilities 
to the uneducated people in the country. 
Subsidy has been withdrawn on fertilizers 
for the farmers on whom the entire economy 
of the country is based. What does it indi-
cate? A conspiracy flu coma to light in the 
country and it was discussed wen In the 
House. Wheat at low prices was exported 
and at higher prices imported. I G0vern-
ment had made c:orred 8SS8SIIIt8nt in lid-
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vance it would not have export8d wheat at 
lower price. It was only when wheat was 
exported, the Government realised that 
import is essential to meet the requirements 
of the countl)'. This policy is being followed 
for the last many years. The farmers of our 
contI)' do not get remunerative prices of their 
agricultural produce. Farmers have to go to 
their fields along with their wives and chil-
dren in the early hours of the day to work. 
They have to bear a heavy loss when natural 
clamities occur and no compensation is 
provided to them. My submission is that no 
attention has been paid in this Budget to 
improve the condition of farmers. The Gov-
ernment have focussed their attention only 
to attract the multinational companies to 
investtheir money in the count I)' . The Gover-
nent have shown no concern as to how the 
economy can be improved. Government is 
indulging in self-praise that they have suc-
ceeded to get back the gold that was mort-
gaged outside the countl)'. What is signifi-
cant is it? It was mortagaged and then got 
back by the Government. I am reminded of a 
rural example. In rural areas mortgaging 
gold is considered to be vel)' disgraceful. If a 
person is compelled by the circumstances to 
do so, be prefers to keep it a secret. But the 
GQvernment of India did the same openly. All 
this happened only due to the wrong policies 
of this Govement. They have been in the 
power for the last approximately 41 years, 
leave aside a little period of not more than a 
year. This party has been responsible for 
deteriorating the condition of the countl)' to 
this extent and now they boast of redeening 
the gold that was mortgaged by them. Mort-
gaging the gold itself is a matter of utter 
shame and disgrace. They created the 
circumstances in which the countl)' lost its 
honour and pride and now they boast that 
they have restored the gold. 

The same party in their manifesto had 
assured the people that they would not only 
stablise but would bring the prices down 
wilhing 100 days. But this Budget would not 
help in bringing down the prices. When Shri 
Manmohan ,Singh became the Finance . 
Minister, he In a interview to a magazine said 
that prices cannot be brought down. When 

he was criticised evel)'Where, he said that 
the present Governent would make flNel)' 
effort to bring down the prices. But the Budget 
presented this time, would not bring the 
prices down. 

How 10 solve the housing problem in the 
countl)'? The population of the countl)' is 
increasing, but no attention is being paid to 
housing problem. Steel and cement, materi-
als used in house construction have become 
costlier. The cost of construction is rising like 
anything. It would result in price rise. 

This Budget is a fraud with the Govern-
ment employees and officers who are V8I)' 
honest. The value of rupee is going down. 
Earlier the exemption limit of income tax was 
As. 22,000. Governent employees and many 
political parties including that of. our. ad-
vised the Government to raise the limit be-
cause the income of Government employ-
ees cannot be conealed. They speak the 
truth. The Government increased the ex-
emption limit from As. 22,000 10 As. 28,000. 
But on the other hand, it has withdrawn the 
facilities of deduction from income tax for 
savings. Earlier non-t8xabie Income limit 
was As. 35,000 including the facility of de-
duction for savings. Now ithas been reduced 
to As. 28,000. It is a fraud. Our leader, Shri 
Chandra Jeet Yadav has rightly termed the 
Budget as a golden deer. It looks Ike a 
golden deer ••• But it is not a gokIen deer. It 
is a demon. Due to this deer, the Sila Ike 
naive society would experience dilflCUllies. It 
is an illusive Budget. This Budget. ••• (Inhw-
ruptions) .•. It is a mirage. The Government 
has tried to hide its Ioophoies through this 
Budget. The Budget will not do justice to the 
soc:;iety. The poor people have been misled 
by this Budget. Gradually, It s correct pric-
ture is coming up before the society. Now it 
is high time that the Government reconsid-
ered it. H the Governent does not reconsider 
it, the countl)' would confront economic cri-
sis and starvation. The number of unem-
ployed people wiD increase. It wiD cause 
unrest in the entire coUnll)'. Therefore, I 

: request that it is high time that the Govern-
ment reconsidered it. We should prepare 
suell plans which would provide empIoy-

\ 
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ment to each and everybody and water to 
each farm. It would provide justice to back-
ward society and ensure their development. 
Right to work should be included as a Funda-
mental Right. Until and unless, we provide 
employment to each and every-body, there 
wRl be discontent in the society. Justice 
should be done to people who are honest, 
who have a limited income and who cannot 
conceal their income. The exemption limit of 
income tax should be raised in the same 
proportion, the rupee has been devalued. It 
is not only our view but others have also 
expressed the view that the exemption limit 
of income tax should be raised to Rs. 48,000. 
It is not a party issue. It is just a piece of 
advice. Several of our leaders have given 
advice to the Government. It should not 
make it a prestige issue only because the 
advices have come from the opposition. It 
should take up the matter without prejudice. 
The hon. Members have given various ad-
vices. These are good advices. If the Gov-
ernment takes a positive stand on these 
advices, it wiD be their greatness. I feel that 
the exemption limit would be increased. The 
increase in ratlway fares should be with-
drawn. The Government should take up steps 
to promote cettage industries and small scale 
industries in the country and prepared plans 
accordingly. There is not justifiability in sup-
porting the Budget unless all this is done. 

I The proposals given by the opposition par-
. ties are good. It would be better if these are 
I included of in the Budget. I cannot support 
1 the Budget untD aU these suggestions are 
I accepted. I therefore, oppose the Budget. 

: SHRI GEORGE FERNANDES (Muzaf-
f farpur): Mr. Deputy Speaker, Sir, a block 
, called Alipur-Narela is situated at a distance 
1 of 40 minutes' car journey from Parliament 
v House. There are about 25 vDlages having a . 
s population of about one lakh. Last night, I 
c had gone there to hold a meeting in connec-

tionwithacompaignwearelaunchingagainst 
the policies of Government. Last night, I 

.:. received a represemation from one Shri 

(Gen.) 1991-92 

Indradi Singh of the All India Saini Seva 
Samaj. It contains three demands, which I 
would like to bring to the notice of the hen. 
Finance Minister. The first demand is for 
earmarking and setting aside land for a 
school, a play ground, a creamation ground, 
a dispensary, a park, a community hall and 
lavatories etc. The second demand is about 
construction of at least 80 feet wide road 
around the villages for traffic movement. 
Their third demand is to proVide residential 
plots each measuring 100 sq yards to each 
landless villager. 

Mr. Deputy Speaker, Sir, the Congress 
Party had included all these demands in its 
election manifesto which I just read out to 
you. The people living at a distance of 40 kns 
from the capital of India are clamouring for a 
lavatory, water, a creamation ground and a 
dispensary for them. While presenting the 
Budget, the hon. Finance Minister has ar-
gued that it is high time that we associate 
ourselves with the inter-national economy. 
The day the Budget was presented here 
many people were thinking whether to sup-
port it or not. Because the entire House was 
mesmerised. The people outside the House 
were also mesmerised by this Budget. But 
while coming out of the House, I had said that 
this Budget was pro-rich and anti-poor. I had 
said that there is no provision for the poor in 
the Budget I had said that it is anti-poor. Now 
I realise that it is not only anti-poor but also 
anti-middle class. 

Just now, our hon, friend Shri Kalka Das 
was speaking about the Budget as to how it 
will create problems for the people, I would 
like to request my B.J.P. colleagues to form 
a clear cut view regarding the policies of 
Government. I have got with me a copy of 2-

, 3 day old edition of the Organiser. Shri Jay 
Dubashi is the Chief Economic Advisor and 
perhaps a Member of National Council of 
B.J.P ... He writes that:-

(English) 

"B.J.P. must oppose the Rao Govern-
ment.-
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I did not want to mention his name here. 
But I am mentiQlling his name because he 

, has unfolded a great mystery. He writes-

[Eng6sh] 

"I wrote in my last oolumn that the 
Congress had already stolen B.J.P·s eco-
nl')mic policy ...• 

[ Translation] 

His complain is that the Budget which 
the Government has prepared has been 
stolen from him .. 

[Eng/ish] 

"The Congress had already stolen BJP's 
economic policy and was now after its politi-
cal base. BJP had been talking about liber-
alisation long before the Congress. but the 
world seems to have forgotten that it is the 
Rao Government that is receiving all the 
k.udos for turning the economy arround. 
Unfortunately, what any people in the BJP 
do not realise is that if the Congress is 
implementing BJP policies. there may not be 
any need for BJP at all. If the Congress is 
doing what BJP says ought to be done why 
should anybody vote for BJP.· This issue will 
reach you very soon. Therefore, I would like 

, to submit that knowingly or unknowingly we 
are supporting the policies of the Govern-
ment and sometimes we say things which 
are damaging the national interest. We are 
not able to understand this but this is an 
internal matter of the B.J.P. .... ' 

J ;Eng/ish) , 

I SHRI RAM NAIK: Can I clarify this? You 
(have said that he is our Economic Advisor. 

/ He was a special invitee to the BJP's Na-
I tional executive Meeting. We have invited 

him to geUnformation from him. He is not our 
Advisor. 

SHRI GEORGE FERNANDES: Rne. I 
agree. If the statement given by Jay Duhashi 
is wrong, then I am happy. 

Mr. Deputy Speaker, Sir. I do not wantto 
go into the details of what this Budget offers 
to the rich because the behaviour of the 
stock market tells the entire story because 
oit has done the job of breaking the record of 
not only of India but also of the entire world. 
I think this Budget will make the masses 
suffer. Firstly, there is the question of prices. 
The hon. Finance Minister has tried to pres-
ent a good image of himself through this 
Budget. He has said that within a few days of 
coming to power they have brought down the 
rate of inflation from 16.7to 12%. Now it has 
increased to 13%. In his words-

[English] 

"Our ability to fight inflation has been 
considerably enhanced by the improvement 
in our foreign exhange resent~s.· 

[ Translation] 

I cannot understand how the rate of 
inflation can be said to have come down just 
because there has been an increase in the 
foreign exchange reserves. I can under-
stand your point but how do the conclusions 
arrived at apply in the context of India The 
figures regarding inflation have been given 
to play with the sentiments of the poor people. 
This is so because prices of bauxite, mica, 
dolomite, rubber. jute etc. have been in-
cleded but these have no meaning for the 
poor. A poor man earn Rs. 5 Rs. 10 per day. 
If a Government employee gets a salary of 
Rs. 1000 Rs. 1200 and has a family of 4-5 
persons. it comes to Rs. 10 per person. 
Today the poor are able to spend their in-
come on food alone, what to talk of clothes. 
I would like to inform the hon. Fmance Min-
ister that in the last two years the price of rice 
has increased by 45%. 
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THE FINANCE MINISTER (SHRI 

MANMOHAN SINGH): At that time your 
Govement was in power. 

SHRI GEORGE FERNANDES: True, 
but I shan talk of other Governments also. 
Sir, the price of wheat has increased by 57%, 
jowar by n%, bajra by 106%, arhar dal by 
64%, fruits and vegetables by 54%- and 
potatoes by 121%. These are last month's 
figures. Other edible items like eggs and fish 
have registered a minimum increase of 50% 
in their prices. In some cases by 100% 
(Interruptions) but I am mentioning it be-
cause there is a misunderstanding that-

[English] 

-Inflation rate has been brought down 
from 17.6 percent to 12 per cent. 

[Trans/aWn} 

But the situation is different. 70-80% of 
the Indian people have no interest in any 
statistics regarding rates of inflation, forthem 
it is a question of getting food for survival. I 
would like to submit that our Government 
was 1oppIec:I by people and now it is your 
turn. I WOuld like to ask the hon. Minister as 
to what this Government has done during 
last 8 to 10 fIlCWhs ID fulU the foodgrain 
needs of the masses. Has the supply in-
creased or decreased? 

SHRI SUKH RAM (Mandi): I think the 
supply has increased. 

SHRI GEORGE FERt:lANDES: You 
have to prove that. The hon. Minister will 
reply but he should not say that prices in 
India have come down because of I.M.F. 
he~. You must have heard of Michael Mclean. 
Parhaps he was your close friend. He was 
the President of Jamaica for 11 years. I have 
with me the 'Economist' of 31 It March and I 
am sure the hon. Minister would have read It. 
Agreed that he has given his resignation, 
why-

(Englsh] 
-fJter his re-election three years ago he 

abandoned the socialism of the 1970s and, 
. convinced by the International Monetary 

Fund, became a free-marketeer. The turn-
around was inevitably unpopular. Prices of 
basic goods; have virtually tripled in a year 
and the party shaken by a couple of recent 
scandals has been trailing in the polls. -

( T ~slation} 

This is the prescription of the lM.F. 
Earning profit by exploiting the masses of 
this country is the principle of the business 
class in this country. The Government also 
increases prices in its own way every year. 
Recently the Government increased the 
prices of what and rice available at Fair Price 
Shops by 30% to 40%. So I cannot accept 
that the I.M.F.'s prescription wiD solve our 
food problems. Prices will increase here 
also. The reason for this is the General 
Budget and the Railway Budget. The idea of 
partial convertibility will also affect prices. 
The rupee gets devillued every detay. The 
pound has risen to a value of As. 52 and the 
dollar to As. 32. Foreign exchange is being 
sold in open market and this is bound to, 
increase prices. The country's entire trade is " 
going to be done with thl$ money. Things will 
have to be bought with the devalued rupee 
and factories will havelD be run and the price 
will increase because items will be produced 
in factories with this money .• was men-
tioned thai puNIC enterprises should also 
approach banks. There is lillie or no budget-
ary prvislon for them. They have been asked 
to seek foreign aid, float bonds or approach 
banks for money. So the items produced in 
these enterprises wit! also have high prices. 
The hike in excise duty will yield As. 2,500 
emre. On the other hand subsidies have • 
been cut. All this will lead to an increase in 
prices. 

I am remined of the Prime Minister's 
statement while reading a statement in the 
BucIgat presented by the hon. Finance Min-
later. While talking about the general budget, 
the Prime Minister has given • Italement 
which contradicts aD points put up by the 
rln8nC8 Minister. I ptac. lhe Prime Mlnls-
.. S Words before you. 
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(E~ to July, 1990 Ieve( Now the Prime Minister 

.. am not happr with the priCe situation. 
Experience thows that wMn you have infla-
tion at this level, it tak .. about 18 to 24 
months to bring it down to single digit·. 

THE MINISTER OF FINANCE (SHRI 
UANUOHAN SINGH): This is also what I 
have been saying. 

[ Ttanslation] 

SHRIGEORGE FERNANDES: You talk 
about both things. B.CA Shriniwas Ragh-
wan . has wrilten an article which he has 
narrated in his speech in South Commis-
sion. You can judge which one is right atter 
studying it. 

[English] 

"We know from experience.· He make a 
very assertive statement. He knows from 
experience. 

[ Ttanslation] 

, would like to say to the Prime Minister 
if he knew that it was right and if he accept 
that he already knew it, I do not say that it is 
right. 

{English] 

Your Prime Minister knew that the peices 
will be brought down. The Prime Minister 
knew. He was an architect of that manifesto. 

rr tanslatbnl 

Why did you mention in your manifesto 
that you win bring down the peice within 100 
days when you knew that it would take 18 to 
24 months. You did it to be fool the people of 
the country. You 'should tried this in this 
Houle by presenting this fascinating Budget. 
But you have befooled the poor people of 
India who were badly affed~ by the price 
rite. You usured them that I you were voted 
10 poww you would bring clown the pricH 
within 1 OOdap and thaMwrouIdcome down 

says something else. Mr. Deputy Speaker, 
Sir, What happened to those assurances. I 
eM say 1h.t the prices wiD rise and the 
people are,'bound to face hardships It will 
cause many other hardships to the people of 
the country. AIongwith It one more question 
is linked with it. That is of unemployment 
about which Shri Alai Bihar! Vajpay" has 
also mentioned in the beiginning of his 
speech. Has any provision been made for It 
in the budget? Unemployment will increase 
and I may tell you that how this unemploy-
ment problem win increase. The provision 
for development works has been' scaled 
down in this Budget. The Central Plan outlay 
which was Rs. 42.969 crore in 1991-92 has 
been reduced by Rs. 2797 crore. Thus. you 
have reduced if by 6.5 per cent. Though you 
talk of increasing it to Rs. 5438 crore i.e. 12.7 
per cent in current Budget. but I do not have 
any hope because you also aocept that there 
is 12 to 13 percent inflation. Do you think that 
the progress of development works will be 
the same as it was last year? Another thing 
is linked with it. The Finance Minister is being 
praised in the country and inside and outside 
the- country but we would like to know his 
views in this regard. The interrninant budget 
expenditure. which was 40 to 80 percent tiD 
now, is 8.5 per cent planning expenditure 
this year. As. 887 crore or 8.5 per cent 
planning expeaditure has increased out of 
Rs. 10 thousand crore interminant expe-ndi- ' 
ture. It is unhistoric that Rs. 9555 erore have 
been allotted to no-plan expenditure. 

Mr. Deputy Speaker, Sir. what have 
they done about the critical sectors. He has 
reduced the amount for rural deveiopmentlo 
Rs. 31 OOcrore which was Rs. 3508 last year. 
The poor will lose their jobs. last week the 
KamatakaGovemment presented its buegel 
I have budget document here with me. There 
is 15 per cent reduction in Jawahar Rozgar 
Yojna expenditure in absolute moneyt.ma. 
ineffective terms is a separate thing. You 
have reduced last year's allotment of As. 
315 crore for textiles to Rs. 217 aore this 
ye •. Whowilsufter? Ambanl, BornbayOying 
or big mil OWMfS will not sufi.. It it 1M ... v. In Andhra Pradesh who is commit-



923 Gen. Budget, 1992-93- MARCH 25,1992 
Gen. Discussion; Dem. for Grts. . 

Suppi. Dem. for Grants 924 
(Gen.) 1991-92 

on Account (Gen.), 1992-93; and 
iSh. George Fernandes] 

ting suicide will suffer. You have reduced 
allotment of As. 350 crore to Rs. 335 erore 
for smaD. scale industries, agro and rural 
industries. Is it being done for creating job 
opportlolnities.' Even after doing all this how 
you taRt about the poor. The amount for 
health has not been increased from 302. It 
means less number of the poor people wiD 
get the benefit of medical treatment No 
insurance work will be started. The amount 
earmarked for education last year was Rs. 
977 erere but this year it is Rs. 952 crors 
only. I want to remind the hon. Minister to his 
own speech. You had said in last year's 
budget speech that-

[English] 

"The Government is oommittedto esnure 
that whatever be our constraints, the pro-
gramme of education will not be allowed to . 
suffer for want of financial support. Every 
effort will be made to ensure that the 
constitutional directive of providing free and 
compulsory education upto the age of 14 
years becomes a reality before we enter the 
21st century: 

[ Translation) 

The 21st century is only 7 years away. 
Even out of that one year is already in the 
procers of passing. Hon. Minister. I may 
remind you that you have said nothing about 
education in your speech on the budget. You 
are not presenting budget but writing mani-
festo. These are merely taking points of the 
Congress to satisfy the people or the unedu-
cated people may feel satisfied. We can not 
bear it. It is related with the future of younger 
gen8ratioo. We tak about directive prin-
q,Ies of the Constitution in our speech. The 
amount on primary education was As. 288 
crore for the year 1991-92. I am giving its 
break-up. This yeat it is As. 284 crore. On 
secondary education it was As. 445 crate. 
This year it is As. 443 ctOr8. For university 
and higher education It was As. 479 erore 
and this year it is As. 473 cror8 •• this is aI 
in abSolute term. then what can be done? 

, I was in Guwahatl ssometime back. . 
UlFA has become a trouble for the whole 
North East regidn. We all know it. You have 
been recently elected for Rajya Sabha from 
there. The Governor has complained in the 
meeting of the North East Council that the 
amount for development works has been 
reduced to Rs.201 crorefrom Rs. 41 0 crore. 
All the people of Nagaland, Mizoram, 
Manipur, Assam and Arunachal Pradesh are 
agitated Governor has also said it In his 
speech. He presided that meeting. It is very 
sensitive matter. In Nagaland the Foreign 
Minister stayed for three days to defeat our 
candidate. He had two suitcase, full with 
money, with him. Now from Rs. 21 0 crore the 
amount has been reduced to Rs. 201 erore. 
Even then our candidate has won. My ques-
tion is what is your thinking and where is your 
sensitivity? Along with it I will give one more 
figure to the whole House. Rs. 2022 erore 
were due on police last year· and it is Rs. 
2300 erere this year. 

16.00 hr •• 

last year Rs. 16350 crore were allo-
cated for defence while this year Rs. ~7,500 
crores have been allocated. It means it has 
got an increase of about seven per cent. The 
allocation of funds have been increased by 
about fourteen per cent for police-depart-
ments. It means we are heading towards 
police raj slowly. I would- not like to discuss 
the performance of that department because 
it is usually praised by many people. Nobody 
criticises it when it commits atrocities on 
people like us. I am only pointing to the fact 
that unless we reduce such expenditure and 
pay more attention toward development India 
cannot make progress. 

I would like to seek a darification which 
may be either be given by the han. Minister 
or by Hon. Prime Minister. Government had 
made allocation of QJp888 190 crores for the 
law Ministry last ye. when elections were 
due to be held in the country. Last year 
elections were held to lok Sabha and to 
legislative Assemblies of many stat .. like 
UUarPradesh. Assam and one state in South. 
Therefor. there were valid reasons for Il1o-
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eating huge funds last year. But this year, no 
elections are due to be held anywhere in the 
country, except the Presidential elections, 
even then Government has allocated As. 
127 cror.. On what basis this allocation 
has been made? Some people guessed that 
Government may be contemplating of hold-
ing L.ok Sabha election in October-Novem-
ber this years. I wOuld like to know the 
tactual position. 

[English) 

SHRI MANMOHAN SINGH: Why are 
you afraid of that? 

[TtansIaOOn] 

SHRI GEORGE FERNANDES: Why 
should we be afraid of that. We would had 
defeated the Government day before yester-
day, if the other people had supported us. 
(Interruptions). We want to defeat the Gov-
ernment but what should we do .... (IntemJp-
000$) ..•• 

Mr. Deputy Speaker, Sir, while discuss-
ing the plan outlay and expenditure, I am 
constrained to submit this with anguish that 
Government have made discrimination in 
making allocations. I also know that what-
ever the Hon. Finance Minister wanted to do 
has got done through the Prime Minister and 
I do know that he is fully cautious to save his 
skin. Bihar has been allocated. 147% less 
plan expenditure than the previous year and . 
Madhya Pradesh. 1.07% less. Though 
Government has stated that Uttar Pradesh 
would receive Rs. 751 crores for externally 
aided projects yet it is clear that its plan 
expenditure has been curtailed by 30.84% 
as compared to the last year. The Plan 
expenditure of Goa has been curtailed by 
10.29%, of Andarnan and Nicobar Islands by 
30.74% and North Eastern Council by 
12.61%. In this list of States I have read 
except two orthr .. am" states. everywhere ' 
non-congress Governments are In power. 
This issue is not political. I think you would 
explain and elaborate this point while an-
swering the debate . ...... 

While raising this issue, I would request 
the hon. Minister that he should try con-
ciously and deliberately to adapt a positive 
approach towards those states which have 
been maltreated and neglectad during the 
last forty years. The hon. Minister is aware 
of the latest happening in the world scenario. 
It would not be fair to ref.r to the name of 
country Uke Russia etc. but I would like to 
draw your attentions to Yugoslavia. There 
the poor people did not revolt even In the 
wake of utter discrimination and regional 
imbalance. But the people who had re-
ceived the maximum benefits of develop-
ment and;'iho belonged to alite class told the 
poor people to leave the country. 

[English]. 

You are a drag on us. You please get 
out from the Union. 

[ Ttans/aOOn] 

It disintegrated Yugoslavia. AI such 
conditions are there in this country and in 
view of the tension through which -we are 
passing, we should pay attention towards 
removing the regional imbalances. 

You should take corrective meansure to 
increase the plan expenditure of States like 
Uttar Pradesh, West Bengal, Andhra 
Pradesh, Bihar and Madhya Pradesh as you 
have made comparatively less allocation 
this year 4 to these states. 

I have referred to the problem of unem-
ployment in the context of less allocation of 
plan expenditure to some states. I would like 
to submit that Government has reduced the 
income of custom department. You have 
reduced the excise duty 20 per cent across 
the board. AI the same time you have stated 
that even by reducing the excise duty per 
cent across the board Government revenue 
wDl increase by ten per cent. This is a 
complex mathematics. It means that import 
will increase by 37% so reduce the tax by 
twenty per ce", which will even them I'ftul in 
increase In revenue by ten per cent. • is 
clear that Government wants to increMe Ita 



Income by 10 per cent by Increasing the 
import by 3.7%. This is In Indirect attack on 
the Industries of this country. The factories 
would be closed. You went 10 close down the 
Industries even without their knowledge. 
Many members of the House would not be 
able trace the reasons of closure of indus-
tries in India but Government has mllde .. 
the arrangements for the closure 01 indus-
trtn. The hon. Minister can weB imagine the 
increase in the unempbyment as • conse-
quence of the this decisions. 

Mr. Deputy SpeaIcar, Sir, I would also 
like to draw your attention towards the pr0b-
lems faced by what is normally called an 
Informal sector. In Seplembef Government 
has made an announcement that foreign 
companies can make 100% investm8nt in 
Wling in the coastal .... 01 India. N.R.Is. 
.... a vety dangerous category of people. 
Though, I would not like to discuss it in detail. 
• I is evident that Government had .... 
Io-.d the people. of this category to make 
cent per cent investment at their own or in 
c:oIIboratlon with IIIrf foreign company and 
then export the entn catdt. Has G0vern-
ment imagined the pis;It of the families of 50 
Iekh fIShermen living on the coastal areu of 
the courtry in 1948 viIIIges? They would be 
rendered jobless. What would be the fate of 
poor wavers and poor people and the infor-
mal MdOr? Then comes the problem of 
agialion to be launched by t.nk-emp!oyHs. 
They .. gqing on strb from 27th of this 
month. 

Mr. Deputy Speaker, Sir, hon. Minister 
has stated -many thlngs In respect of the 
baM employees in 1his Houae. How these 
enfpIoyees be have in banks is • different 

. issue, but NarsIrnha CommltM Constluled 
byGovemment has m8de lOme recommen-
d8tionI. I would Ike to tubmiI thai G0vern-
ment II trying to ...... future of pubic 
Mdor banks in 1hecounarr. I _lilting this 
..... 1Iudying In affica ·memorIfIdum of 
~ofPublc:EnlerprilesHiedtheir ......,. 

ThIs Is an Office Memorandum dated 
3rd January, 1992 of the Department of 
Public Enterprises on banking arrangements 
of Central Government Public Enterprises. I 
queM: 

"Reference is invited to this Office 
O.M.No.8PE1861Adv(F)l72dated 
7.5.1973 and O.M. No. BPEl1 (24)/ 
87- Fan (PPU) dated 10.4.1987 on 
the subjed cited (copy enclosed). 
The extant policy that public sector 
enterprises should have banking 
arrangements only with public 
sedor banks has since been r. 
viewed and it has now been d. 

• cided that Central public sedor 
enterprises can undertake normal 
banking transadions with any bank 
of their choice including foreign! 
private sector banks-. 

[ TIMSIation) 

Discussions .... stiD going on as to 
which banks would survive. People, Union ' 
...... discussing this question. Govern-
ment is negotiating with them. We are also 
asking this question her. in this House and 
GovenwenI has Issued this off.::. Memo-
randum on Third January. An amount of ten 
thousand cror .. of rupees of Public Enter-
priMa is invotv.d in it. 

[EngIsh) 

. They wit aU take their money out of 
pubic I8doI banks and, obviously, put that 
money outside. .. 

(lntern.ptions) 

SHRJ MANMOHAN SINGH: But, I think, 
the efIidency improves. (iJt~) 

[T~ 

SHRIGEORGE FERNANDES: We aN 
_at ........ Bulyouknow human 
.................. Youknowvwy_the 
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style of wortmg Md NIhn cI pubic Mdor (EngiIh) 
officer. Rupees forty Iakh crena cI this 
country are remlted 10 other countries This II the exist policy the Am.an. 
through Hawala tranlfac:tiDns. Ther haw a want. 
turn over of Rs.onelakhcrores. Theworking • 
of foreign banks is also very well known to d (TtanSIaIion) 
of us •.. (/ntetrl.f'lJons) This me ... you have 
planned to block the progress of banks in thia 
country. You have' attacked 1heM institu-
tion. Banks would be ruined and two hundred 
and sixty five public sectorundenlkings now 
do not need to keep their rnoMJ wth 1heM 
banks. . 

[English] 

You can withdraw" your money you 
have. You can have" your future tl'aftUlOo 
lions with the fontign banks and Indian pri-
vate sector banks. 

[ Translation] 

What is going to be the result of this? 8 
Iakh workersbelonging topublcsectorbMks 
will be unemployed in the next two , .... 
Where wiD they find employment? In the 
railways. It has already happened. Since 
last year there has been along discussion 
on the exit policy but no decision has yet 
bMn taken in this reg.-d. I just CIIIM 10 
know why It is not being done. Thent Is only 
one reason for not taking any final decision 
in this regard and that reason Is that 1he 
Americans are not in faVour of tMnihatiDn . 
benefits le~".providentlundMc. Ther 
say that: 

· (Eng6sh] 

We do not remgnise all theH things. 

( Tramlation) 

They want an .xIII policy according to 
the Aqlericans. Ther IhaI taka work from 
them arid oNe them ....... ~ 
tion for _ work 8nd 011 the., when they 
will decide'., "'ve India, they shill pay a 

· Impsum amount to the empIoyMs and wII 
· 1Iwow them out of the job. That period may 

be • month or 8 months. , . 

On this issue our Govenvnent Is in • fix 
and is unable to decide'anything ftnaly. As 
th. foreign companiea are putting prasure 
on US on various isaua In the same wrttthey 
.... trying to put preuln in this caM alia. 

Last year. we raised an issue aul1he 
private automobile MdDr. I would IbIO 
raise that Issue. I am not concerned .. 10 
who uses the car. You may have a Suzuki 
car •• F .. c.r or .,. Ambassador car. In 
Hinduatan motors. in CaIcutIa. two and a hal 
thousand workers .. on the roads. In 
Bombay. In Premier AutomobiIea. two th0u-
sand workers .... on the streets. Under tha 
10 called Golden HandahIIke scheme 1heM 
workers haw been 1hrown out of ,lobi and 
many are out to go. I am naI prepaAId to 
acc.pt t .. Golden. The,word golden has 
been miauMd here. 

Last year we Md raised this Issue and 
aaidthat was the qtMtiQnOl ~cI 
"I*h people. ala IUCh a fie)d .. inYoIIIM 
the CSeaIets. the manut.ctures of '*' car 
drMts and other ancIIaries. Today. whale 
Mdoris In tct~ Inlhil re- aIIo 
you did not think of this s.ctor. I Md hoped 
that In your budget ~ wouIt do IOmethIno 
Ibo&athil. but you did nocNna In thiI rtIPICl 

The Gowmment iI cl1he firm opinion 
.. whatever poIicIM. t· has ..... a 
would not go bM:k from theN poIcIeI. l 
would .. to .. one question from .... 
han,. Minilalr. That he repeatedly alleges 
1he V P. Singh GovenvMnt and the Ohan-
druhakhar Govemmenl for this poor .-
of .. airs ~ In the country Indthltil 
why we had to adopt theM policies. On the 
oIherbad. theGovemment says that.wouId 
riot IIbandon thepolc:ies what t has IMkIpIed 
a Is just a contradictory statemect. I would 
like. know from the han. Minilter when .. 
speaks ~ non poIiIlcaI platform he..,.. 
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rightly but when he speaks from a political . 
platform. he behaves in such a manner as 
the Congress people behave. 

(IntBmf'lions) 

[English) 

SHRI SOMNATH· CHATTERJEE 
(Bolpur): Congre~man with a vengeance. 

SHRI GEORGE FERNANDES: You 
can' have it both ways. 

[ TnrnslationJ 

You should decide once and for all 
whether the policies are all sound or not. 
Today I would like to ask who is responsible 
for this sorry state of affairs. I would like to 

. point out that in 1979-80 the outstanding 
debts and other interest bearing liabilities of 
the Government of India were worth Rs. 
50,215 crores and exactly after 10 years, In 
1988-89 Shrimati Indira Gandhi and her son 
had raised it to the tune of Rs. 2,68,193 
erar.. Is that not tru.? Secondly. your 
Governments were taking foreign loans but 
when we took loans in 1979-80 to set up 
capital assets, then why was it wrong. But 
since 1980-81. you started taking loans to 
make good the revenue expendIture. In this 
way you suffered losses and today this loan 
amount of foreign as weB as intemal loans 
which have been put intO rev.nue expendi-
ture to this height of Rs. 1 Iakh. six thousand, 
and fifty nine erares. Is this not true? 

When the Government took loans in 
1981-82. the rate of interest on these loans 
were 6 to 8 per cent but now this rate has 
gone upto 10.75 to 12'% thus increasing the 
loan burden on the country. I would like to 
ask the han. FI8nC8 Minister whether it is 
true or not that while in 1981, there was a 
loan burden of 16 billion U.S. doIlatson India 
in 19se, leaving aside the N.R.!. deposits the 
loan amount on this nation has gone upto 
39. 7b1ion dollats. When Smllndira Gandhi 
again became the Prime Minister in 1980, 

and Suzuki en. Colour T.V.S. etc. were 
used to be imPorted. Asian Gamel and..., 
the flveltar hotels In Del\l1Idded fuel to the 
fire. The loans from foreign private Banks 
were being taken to purchase althasathlngs, 

[English] 

not from the World Bank, not from any of 
the bilateral agencies and not from the 
Govemment. 

[ Tnrns/ation] 

Did all these things not compel us into a 
state of helplessness? You allege that all 
this happened because of the previous 
Govemments. On of our previous Prime 
Minister is sitting here the second P.M. - Shri 
V.P. Singh is not here at the moment. You 
allege that these people have spoiltKi every-
thing. This is part one of your Economic 
Survey which was presented here 15 days 
back. I would request you to read page No. 
4 ' 

[English] 

, Under the heading 'The Payments Cri-
sis' - Developments in 199o..91, II says: 

"The immediate cause of the loss 
of reserves beginning in Septem-
ber, 1990 was a sharp rise in the 
imports of oil and refined products 
(POL). From an average of Rs. 499 
crore ($ 287 miUion) per month in 
June-Augu$(. 1990, POl. imports 
rose sharply to Rs. 1221 crore ($ 
671 nullion) per month in the follow-
ing six months. Ther. was a sharp 
rise J!l world oU prlC8Son -the-an-
nexation of KuWait, iiifipofpur-chas.. iiiiaili:Jprevent the emer-
gence of sho,rtag .. in tt. domestic 
market wer. very costly. The rise 
in the cost of POL import. more 
than accounted for the rise in the 
trade deficit from an average of As. 
619cror. ($ 356 million) per month 
in June-August, 1 i90 to As. 1229 . 
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Ct'Ot'e ($ en million) per month in 
the foUowlng six months. The ef· 
fect of the rise in on prices was 
aggravated by the events that fol-
lowed. Indian workers employed in 
Kuwait had to be airlifted back to 
India. and their remittances ceased 
to flow in. Further, the consequent 
UN trade embargo on Iraq led to . 
the cessation of exports to Iraq and 
Kuwait. The loss of exports to West 
Asia is estimated to have been 
about Rs. 500 erore ($ 280 mil-
lions).-

[ Translation] 

You allege that such and such Govern-
ment wasted so much money but in this you 
have not been able to substantiate it. This 
plea was being taken right from the very first 
day. But after laying it on the Table of the 
House. there should be no further discus-
sion. They should go through it because 
without reading it they would not be able to 
know the reality. I am not bothered as to 
which Government remains and which goes. 
The Government may change even tomor-
row and I would even try for that. But if the 
people who run the Government would not 
try to talk on the basis of facts and if they talk 
on the basis of their political matives, political 
frenzy and policies, it would be virtually 
impossible to solve our problems and devel-
opment of the country. If every worker of 
your party follows the Prime Minister and 
goes on making wrong statements, it won't 
improve the situation in any way. 

_, 
The Government is talking of global 

integration global integration with whom? 
There are seven big nations in the Wortd-
America, Japan. Germany, Russia, France, 
Britain and Italy. The production of these 
seven big nations is more than 75 per cent of 
the'iotal production in the World. Population 
wise there are 12 smaller nations. but these 
are affluent countries whose production last 
year was 12.5 per cent of the World's total 
production. 7 big and 12 smaU but rich 
countries; these 19 countries produced 88 
per cent of World" total production. The 

population of these nations is 16 per C8I}l of 
the world population and Indian population 
alone is 16 per cent. Last year, our share in 
the total production in the World was 0.8 per 
cent. This shows the poverty of our country. 

The per capita income in India is nearly 
Rs. 4000/-, in America it is Rs. 6.5 Iakh. in 
Japan and Switzerland it is As. 5.51akh and 
it is Rs. 6 Jakh to Rs. 7 lakh in England & 
Japan. I do not understand what kind of 
integration you are going to make? Even 
then your words Contain some truth and that 
truth is that 3% of the people are such 
including some members of the House who 

. shout every morning that they are speaking 
in defence of Public Sector. The people who 
stand there say that public sector may be 
closed, and private sector may be encour· 
aged. Some people are in this House, some 
are in the Government, some are industrial-
ists and big businessmen, cine people, 
smugglers all kinds of people. We have 
definitely 3% population in ouroountry whose 
economy can be integrated with the World 
economy. What else can be integrated? 
You say in your speech, I qiJote from Page 7. 

[English] 

-Indian industry has come of age 
and is now ready to enter a phase 
where it can both compele with 
foreign investment, compete with it 
and also cooperate with ~. 

[ Translation] 

Do you really believe it? The only Public 
Sector undertaking is 8HEL of which we can 
be proud of and it has brought out some 
shares in the market. Its last years business 
mark~t. Its last years business production 
was to the tune of Rs. '3500 crores. B.H. E.L 
has COllaboration with Krattswood Union of 
Germany and Cement Engineering. The 
output of these two companies last year was 
Rs. 35,000 erore and the expenditure on 
research and development was Rs. 3500 
crore. The pride of India's public Sedor 
Undertakingswhoseexpenditure~l'8S8arch 
and developmctnt is Rs. 3500 crore. and they 
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invest more money on research and devel-
opment in one year. I do not mean that the 
money invested by them on research & 
development is more than your production. I 
do not say all this with some pride. I am 
saying so with a heavy heart. Why should we 
continue with bad practices? We should 
understand the condition of the people and 
tM problems of our country? Why should we 
act acx:ording to the dictates of America. So 
we would Uke that the hon. Minister should 
consider all these problems somewhat seri-
ously. . 

I have some differences with the Gov-
ernment. Very recently the Government got 
a loan of Rs. 11 thousand CIOres which was 
given a wide publiCity, so much so that so 
soon as the hon. Minister gets up there are 
loud cheers from all sides on the loan of Rs. 
11 thousand 400 crores which is increasing. 
Wherefrom has this money come, please let 
the House also know about this. You may 
disclose it just now or tomorrow or even in 
the reply itself. Or let me tell you. I have got 
your trade figures from April to December. 
The country is facing • daflCit of As. oU)()() 
ClOre. 

[Engish) 

This is for April to December. I do not 
have the figures for the last tow months. 

( TI8ItSIaOOn) 

Today you have got fonMgn trXChange 
.... 1W8 fA .. bIIion, 400 million dollars, now 
500 ...". doIara, whereas your trade bal-
ance is, showing a cWlCit fA ~ crOfes •. 
Wherefrom does' this money come. I will 
give you a brief information. One, there are 
tWo bonds from NR. just to.conv.-t bID 
money into wille. 

[Englsh) 

India Development Bonds gave you 111 
2 bIIion doIart and remiltances in foreign 
exchange im"" ,~:" -. -.hernegave you 800 

dollars.' You got 2.3 blOion on account of 
these two considerations: 

Then you got 629 million under the CCF 
facility in September, 1991. 

You got 117 million in November, 1991. 

You got 265 million in January, 1992. 

Together, you got a little over a thou-
sand and 21 million. 

SHRI MANMOHAN SINGH: When your 
Party was in power, the money from this 
country was going out. I have been able to 
bring some of this money back to our country 
(Interruptions) Mr. George Fernandes, when 
your Party was in power, you borrowed gold 
from the IMF and all this money was gone. I 
do admit I have borrowed. I have used all 
borrowings not for current consumption but 
to add to the country's reserves. 

[ Translation] 

SHRI GEORGE FERNANDES: Mr. 
Deputy Speaker, Sir, I am pleased to note 
tNd the hon. FInaIlC8 Min_, h .. made a 
meotion of our Government. In fact, I was 
waking for it, because I am going to expose 
it as wei .• is your Economic Survey, which 
has shown that how the foreign exchange 
I'8MIV8S went exhausted. In this, you have 
mentioned on page 76:-

• is Economic Survey for 1891-92 which 
was pNMnted heN last week br the hen. 
FInance Minist •. p. 78 . 

SHRI SOMNATH CHATTERJEE: He i. 
the _hor fA this book. 

SHRIGEOAGE FERNANDES: I would 
not blame him for that. I would not biame him 
for the advic» M has given to 5hri Chandra 
Shekharji I would 'not blame him for many 
other things. I win take him as a politician. 

SHRI SOMNATH CHATTERJEE: You 
aIIo cnot blame him for becoming a polltl-
cianI 
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take him as a politician. Non-Resident 
Deposits. Table 5.10. 

( Translation) 

Mr. Deputy Speaker, Sir, the present 
Govemment was formed in June last. i.e .• 8-
10 months back and & was said that NRIs 
have left and they have taken their wealth 
alongwith them. 

[Eng/ish) 

Mr. Finance Minister. do you want me to 
give the figures in dollars? I can give them. 

During 1988-89. the total outstanding at 
the end of the year in the deposit accounts of 
the non·resident Indians was 9.05 billion US 
donars. 

During 1989 October my Party come to 

abow loans, , certainly believe the coumy 
and the House should feel c:oncerned. , 
would like to draw your attention toward. this 
problem. We began taking loans from for-
eign countries. Will the hon. Finance Minis-
ter deny that -

[English) 

In the last nine months, you have made 
this country more indebted than it was the 
day you took over. You cannot deny that. If 
you deny. I will move a motion of privilege 
before I conclude my speech!. 

[ T rans/ation) 

What are we doing then. The country 
should be alert about the trap. You may look 
into this year's Budget Papers. 

[EngHsh) 

power. Total overseas borrowings. loans. This 
is the current year's Budget. 'am not holding 

During 1989-90. the amount went up to it against you. Mr. Finance Minister. 
10 billion 26 minion doUars. 

In 1990 August, we started our way out 
and on 7th November, .e went out. 

In 1990-91. the amourt went up from 
10.36 billion cblJars to 10.58 bilion dolars. 

During 1991-92 up to 9th December, 
the amount came down to 8.5 bilron US 
dollars. 

SHRI MAHUOHAN SINGH: This is what 
• I was saying. It does not involve arrears 

problem. 

SHR' GEORGE FERNANDES: You 
have an explanation lor everything. 'knowf 

SHRI DIGVUAYA SINGH (Rajgarh): 
This is axactty what he has said. (lnt.m.p-
lions). • 

SHRI GEORGE FERNANDt:S: It is. 
trap that Is laid for him ..... is 00t a trap thai 
, laid for him. When there is any discussion 

[ Translation) 

'am taking of the situation existing in the 
country. Rs. 8613 crores in foreign c:unency 
as loans. . 

(Enpfsh) 

Cash Grants - Rs. 802 aores; C0m-
modity Grants and Assistance - As. 63 
cror .. ; Total foreign assistanceIover 
bonowings. not assistanoe Rs. e47:9 cnns; 
Please note this. Repayments amount 10 
As. 3886 crores - Principle on 8CCICIUnt 01 
loans; Spec:iaJ Credit, ~ P~ 
comes to Rs. 218 cror .. ; total r,payment is 
As. 4105 cores. Net of repayment. what do 
you get? • is 5374 crores; Interesl on 1oIin-
2V16 cores; • is interest of cwerseaa bin; 
Interest Of! SpeciaJ Credit Is 16.87 cnns; 
total outflow is RI. 2932 aores. Out of a total 
ov ..... borrowing. foreign borrowing 01 
As. e4N CI'OI'8S whal you .,.Ieft with • only 
As. 2441 cror ... This Is what Is known .. the 
debltrap. , 
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[ Tl3llsiation] 

Mr. Deputy Speaker, Sir, we are seek-
ing loans from foreign countries but we have 
to rep8i' the loans we got earlier along with 
interest. Our foreign debt has increased 
from As. 1410aores to As. 11,OOOcroresto 
As.1S,OOO crores. We are taking loans to 
repay loans taken earlier. We are taking 
loans to pay interest on the loans earlier. We 
actually received As. 2400 crores out of the 
loan of As. 9600 erores. We must under-
stand the gravity of the situation. This situ-
ation has been brought about by the I.M.F., 
U.S.A and other capitalist countries of the 
world. The hon. Finance Minister known this 
though he may not admit It in the pres.nt 
political conditions. I shall read out a couple 
of statements made by an American lady 
called Cheny Payer so that the House real· 
ises the seriousness of the matter. Sir, 
Cheryl Payer has written that ... (Interrup-
tions) 

SHAI RAM NAIK: Please tell us who 
she is .... 

(Interruptions) 

SHAI GEORGE FERNANDES: Cheryl 
Payer is an American lady who analyses and 
comments on the I.M.F.'s policies vis-a-vis 
India, Africa and other poor nations 80 as to 
forewarn the latter. Please listen to what she 
has to say. 

(Eng_h] 

Cheryl Payer writes this in end of 1986 
and she says: 

., see a very patient, very long-term 
campaign on the part of the IMF 
and the World Bank to open the 
Indian market to Western Exports, 
westem technology, and Western 
private investment whether or not 
these were needed by India.. The 
.ucce .... of this campaign have 
been scored mainly since the first 

accession to power of· Indira 
Gandhi, and they have accelerated 
in recent years, but the successes 
.have come very slowly despite the 
long dependence of India on 
concessional sources of aid". 

[ T I3IIsiation] 

And these after, I beg your pardon, 

[English] 

[English] 

"Thu, the accession scenario of 
1981 is being repeated. The World 
Bank is now using yawning trade 
deficits, which were created by 
import liberalisation pushed by it-
self and thelMF, as the justification 
for insisting on more of the same". 
and in the end she says, and it 
would be better it the hon. Finance 
Minister puts this up in his office. 

Cheryl Payer asked: 

"So what is to happen to India? As 
before, India is not yet in a crisis - but it is 
much closer to one than it was in 1981. As 
before. the crisis, as seen from the Fund and 
the Bank, is that the scary trade deficit" .... 
which is what we were got locked up in the 
last 10 years ...• will prompt India to put the 
brakes on the liberalization programme. 
Thanks to \he changes wrought under IMF 
and World Bank conditionality, that will not 
be so easy now as it would have been six 
years ago. Billions have been spent - bor-
rowed billions. The wealthier~plasses of 
India have become accustomed to imported 
consumer goods just as many of their indus· 
tries are now dependent on imported inputs 
and technology. So when the crisis comes -
as it will, barring some unforeseen renais-
sance of exports - the govemment will ha\18 
no room left to manoeuvre". 

You usedthatphr .. _ inyourfll'8t Budg_t 
speech. 
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Cheryl Payer had given a warning. So 
had Ranjit Sahu. 

[EngHsh] 

You wamed yoursen as the Secretary-
General of South Commission. 

[ Translation] 

You warned yourse. in 1987-88. Shri, 
the hon. Finance Minister should not have 
referred to the East India Company in the . 
Budget. We are all fighting to become self-
sufficient and create employment opportuni-
ties. There was no need to have hurt our 
sentiments. Do you think that while people 
have really changed? I don't' think so. If 
Mahatma Gandhl Subhash Chandra Bose 
or Bhagat Singh had not sacrificed them-
selves, then what would have happened? 
Didn't those people hang Bhagat Singh, do 
the Jalianwala Bagh massacre was not 
committed by them and did they not imprison 
lakhs of people in Jail, all to prevent our 
country from becoming free. If the Hitler had 
not started the World War and whUe-skinned 
people had not fought among Ihemselves, 
would they have quitted India easily ,. Doesn't 
a patriot like the hon. Finance Minister real-
ise that the prevailing situation forced them 
to leave India. Can those who dominated us 
for 300 years become saints now? (/nte~ 
tions) 

countries. But I would Ike to tal< about 
Britain. Britain had taken a loan from the 
LM.F. Do you know what would have been . 
the pr.ght of Britain if the North Sea Oil had 
not been discovered there. Do you know 
what is happening in France these days? 
lapender Fascist gave a slogan asking the 
coloured people to leave the country as their 
youth were unemployed. There was 13% 
polling yesterday and the ruling party has 
received votes from 20% to 18%. BUlIeI us 
take the example of America President 
Bush left America for 1 0 days as a salesman. 
When he got nothing from Japan, he fainted 
at the dinner table. 

[E~lish] 

He went as a salesman. Before leaving 
America, before leaving the shores of Amer-
ica, the President said, ., am going in search 
of jobs, jobs at lei jobs for the young people of 
America for the workers of America.· The 
President was going as a salesman for jobs 
to American products to Japan and to Aus-
tralia so that the unemployed Americans 
could get jobs in their factories. 

[ Translation] 

America is telling us how to run our own 
country. I tell you U.S.A is the country of 
Carla Hills who comes here 8nd threatens 
us •. 

[Translation] 

[EngHsh] And our people. who went to welcome 
her and I don't know which Minister had gone 

SHRI MANHOMAN SINGH: I naversaid there but literally a red calp8t welcome was 
that. given to her. 

[ Translation] 

SHRI GEORGE FERNANDES: I want 
to emphasise that those people have not 
changed. They have thrown away their 
'gunboats _ er. using the I.M.F., World 
Bank and GATT 10 dorriinllle us' and ttD us 
how to run our own country. Several hon. 
Members in thil HoUle have spoken about 
'Dunkel'. latin America. China and African 

She abused us and caDed us and this 
country a liar and a thief. AD this was said by 
that lady. You are aware of their problem I 
have the Fortune newspaper of America 
with me which repntS8~ the AfnerIcan 
capitalists. It Is dated 6th April The hen. 
Fanance Minister might also have seen.. I 
can given it to him. if he has not seen" • 
says: 
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(Sh. George Fernandes] ".,... In 1991. 127 bMks folded up. n..v 
went banIcrupl In 1982, Fotfune forecuta. 

(Engfsh] the GcMwnment forecutI thai 200 banks 

"9.2 million are unemployed in 
America today. This does not in-
elude part-time workers. 11% of 
American work-force is unem-
ployed in the first quarter of this 
V ... · 

Futther it says: 

"'Excluding Government and healh, 
more than hal a million service 
jobs have disappeared since the 
middle of 1990. Managers..t 
professionals out of work as in 
February 1992 totaled nearly one 
million uP more than th .... hundred 
thousand since the economy 
peakad". 

FURTHER IT SAYS: 

"Number fired in February alone 
jumped br a near record of 541 
thousand.-

In the same issue of Fottuns it says: 

," 1991 America's raikoads car-
ried 30% men traIfic than in 1982 
wiIh 4&% f ..... employees-. 

• is ....... us to go ... privaIiuIion 
and you .. going to do it. 

(Enpifh) 

Sir, in' BlInking, In 1991,25 top banks 
~ .... thousandjobs. Twice .. many 
jobs wNd be reduced thiS years, that •. 
anadIer 88 thousand jobs. So, iri • period 01 
two yearI- 1991 and 1992 -1he Americ8n 
b8InIdng MCDwilloMa 132thoU1in jobs. 
• is ..... in pag.. 52 and 53 d April 8, 
~.- . , ' rvnur... .. .. ,,' 

I wit now come to ~ banking. banIdrig 

will fold up. AnoIher 1100 are under obIer· 
vaIion natbr BIFR. butthey haw their Fednl 
Deposit Insurance COrporation. FDIC. The 
FDIC says and I am quoting FDIC .. quoted 
in Fottune: 

'1.ast year the liatof problems banks 
grew up by 5O'lfo and the total .. -
sets that .... now underllltaCk when 
the t.1ks fold UP. when these banks 
ulimalely fall sicK, are 613 billion . 
US dollars-which is tow and a hal 
times the GNP of India. 

[ T tanSIaIJion) 

As. 18 Iakh 39 thousand crores are 
IooktId in these banks which .... going 10 fall 
sic. 

SHRI UANMOHAN SINGH: I is • les-
son fof us thai our banks must not tal into 
that. 

SHRI GEORGE FERNANDES: This is 
the American private Mdor. 

[T I3tJSIafion] 

ThOse who suggest us .. 10 how we 
should M1 our country are going to 10M As. 
18 Iakh 39 thousand aor .. In two years. 

(EngIM) 

The total ...... of the banks that fahd 
in 1991 in America is M bIIIon US doIara. 
As. 102 thousand cront. The bides which 
.,. going the ,. In the CU'NnI yurs. 1982, 
• a hunchd bllIon ctoa... 3 IIIktt cront 
rupees. 

; I wiI now come .., .;,..~ In 
~. Thii is the LDndon EcoiP.nw 
.~ you reed;~. Th~" _the· . 
SociaIiIt' BIble, this i. 1M CIpItaIat BIble .. 
Th •• tt.. Economist of' t.utl w.ctt;; 1'hIiie 
iI.whoee~lnfront. ~~tttf, . 
maaer. The ........... in AmeItCI'I til" 

• 1 • ". J ' 
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biggeIl bankrupIIies last years .... wot1h 
more thIIn 50 biRion US doIIn. 

( TI8MMtionj 

Topt.n compani.s have become bank-
rupt. 

[English] 

If you take all the companies. small units 
included. 'that went bankrupt last years in 
America. 

[ Ttanslation] 

Assists worth As. 5lakh cror. were lost. 
Now~ Americans are preaching us how 
to run our country. 

Mr. Deputy Speaker. Sir. before con-
cluding.1 would lI<e to submit about the view 
point of America regarding our country. This 
is the Economist of 27th March. It stales: 

[English) 

•... in New York city doctors esti-
mate that there we,. Unost 5.000 
new cases of Tuberculosis last year. 
35 per cent more than in 1990 and 
about 300 deaths. More than one 
in six of America's 1B sutf.,.,. is in 
New York City .. • 

.... The HIV virus, that is ADS virus 
and growing poverty. hc.meless-
ness and drug abuse ;aJI m~e 
people more vulnprablel The dis-
.... has been ~ in the 
city·s overcrowded prisons. hospi-
tal wards 8nd shellers. Two out of 
thr .. sufferers are young blacks 
and Hispanics. 
Unfortunately, aIIhough 1B in New 
York has now r.umed to the scale 
of the 196Oa, the Cly's hNIh serv-
ices have not. dinics, X-ray vans. 
doc::tors trained 10 diagnose TB and 
new drugs ~ dodora trained to . 
diIgnoM TBpnewdrugsto ..... · 
.~ .. lb1nnirqn .. ~1han 

3Oy..-. ago. ~and is0la-
tion beds have been closed. The 
money that was to haw been spent 
on Iong--termout-palienttrealment 
has been divefted .Isewh .... or· 
has been cut In the City. recurring 
fiscal crises.· 

This is what you are doing. 

(lnt~ions) 

TJiE MINISTER OF FINANCE (SHRI 
MANMOHAN SINGH): If we finance your 
way, this is precisely what will happen. 
( blt8lTl.f:Jtats) 

SHRI GEORGE FERNANDES: This Is 
what has happened in American capitalism. 
This is what is American capitalism. (inter-
ruptions) , 

SHRI MANI SHANKAR AIYAR 
(Mayiladuturai): let him talk about us,1et him 
talk about this ecOnomy. They reduced the 
Indian economy to the .... (lnt~ions) 

[ TranslationJ 

. SHRI GEORGE FERNANDES: Mr. 
Deputy Speaker, Sir, I will just conclude. 
Shri Ajyar, you are not the Ambassador of 
America. Why are you talking in that tone? 
I will conclude aft.r asking only 3-4 ques-
tions from the hon. Minister. (In~) 

(English] , 

SHRI E AHAMED (Manjeri): American 
capitalism has also gone down like that of 
Russian. 

SHRI GEORGE FERNANDES: So as 
Indian capitalism. 

SHRI E AHAMED: You may please 
enlighten us as to which win be the best 
economic policy in the light of these two 
policies. 

SHRI GEORGE FERNANDES: A de-
cemalMdeconomicOldlr, .... thepeopll 
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of A1ipore-Narela may take their own deci-
sion, so that 40 Kms away from this Parlia-
ment - they do not have to come begging 
every day. (Interruptions) 

SHRI MANI SHANKAR AIYAR: Then, 
why did you reject the right of the people of 
this country to exercise their own power? 
(Interruptions) 

( Translation] 

SHRI GEORGE FERNANDES: I have 
no intention to fight with you, let me finish. 
My last sentence is .... 

(English] 

Sir, I have a few requests to the Finance 
Minister. (Interruptions) 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARlIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): I am on a point of 
order. (Int9f"C(Jptions) 

SHRI GEORGE FERNANDES: let me 
complete. literally, I am on my last point. I 
have three requests to make to the Finance 
Minister. (Int8f'l.lPtions) 

( Translation) 

SHRI GEORGE FERNANDES: I have 
three requests to make. I have given a 
demand letter on behalf of the All India 
Swayam Sevi Samaj. The possible steps 
should be taken to solve their problems. 
They have problems regarding school, play-
ground, dispensary, community hall, crema-
tion ground and toilets. 

Secondly, you have played a trick in the 
matter of income-tax. AD the income tax 
benefit schemes - SOl, SOCC, BOCCB -
have been withdrawn and no relief has been 
given to the middle class. Instead the rich 
have got the relief in tax. But you have made 

life miserable for our middle-class the advo-
cates, the office superintendents etc., who 
earn rupees eight to ten thousand, per 
mensem. I would not like ~ argue about the 
income tax, limit that you have fixed at As. 
28,000 but certainly I would demand the 
restoration of the deductions, which have 
been done away with. 

You have put a burden of Rs. 1400 on 
the shopkeepers, became you are not ac-
quainted with their problems. I am the chair-
person of their organisation. I am the Presi-
dent of the Beedi and Tobacco Shopkeep-
ers' Association of Bombay. I am aware of 
their miserable condition. They have their 
houses, in the backside of their shops. After 
paying the house rent and the salaries of the 
employees, instalment of loans taken from 
banks, the shopkeepers are left with noth-
ing. You said that those having an income of 
rupees five lakhs or three lakhs .... (/nterrup-
tions) .... Yes, electricity, water, salaries of 
the employees etc., what is left with him 
even if he has a tum over of rupees three 0; 
five lakhs? This voluntary schemes etc. 
won't work, The Government cannot func-
tion with voluntary contributions. The Gov-
ernment should withdraw this scheme. 

[English] 

SHRI CHIRANJI lAl SHARMA (Kar-
nal): Thei are the happiest class. 

[ Translation] 

SHRI GEORGE FERNANDES: Okay, 
we take a salary of Rs. 1500 and evade tax, 
by taking Rs. 10-12,000 in the form of allow-
ances, we have no qualms about criticising 
others. 

[English] 

Then, why don't we take our entire sal-
ary and pay tax on that? Why are we so 
unhappy? 

[ Translation] 

. We are in no position to give sermons. 
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We should not create problems for these 
small shopkeepers. Earlier, we had done 
the same to Taxi-drivers and now the shop-
keepers are going to face the same prob-
lems. We would not like this injustice to be 
done to the shopkeepers. I would like to ask 
the hon. MiniMer, three or four questions, to 
which I expect satisfactory answers. 

First of all, you have made a reference 
to the Golden handshake scheme. Where is 
the money to implement that scheme? If one 
lakh people are to be paid, one lakh rupees 
each, then we would require rupees one 
thousandcrores. You have introduced safety 
not, National Renewal Fund etc., but there is 
no provision in your Budget to fund this 
Golden handshake scheme. 

There is no provision for Dearness Al-
lowance for the employees, in this Budget. 
In the present as well as the previous Budg-
ets, the Government did not make any pro-
vision for payment of D.A. What will happen 
to the employees? Consequent to rise in 
prices, there would be a demand for Dear-
ness Allowance, from where will you bring 
the requisite money, then? Is the I.M.F. 
aware that in order to show the world, the 
reduction in our fiscal deficit, the Govern-
ment has made no provision for D.A. or the 
Golden handshake scheme in the Budget? 
Both the I.M.F and the World Bank have their 
officer, ,n India. Are they not aware of these 
fact e " They have a permanent office here. 
They arevery clever people. I am sure they 
are aware of it and they are waiting for this 
moment. Doesn'tthis means, that efforts are 
being made to enslave us again? Willy-nilly, 
deliberately or unknowingly, is not your 
Budget taking India into troubled waters? 
Therefore, we would like to get answers to 
these questions and because we are well 
aware of the answers, we vehemently op-
pose this Budget and expect the House to do 
the same. 

ANNOUNCEMENT BY DEPUTY 
SPEAKER 

(English] 

MR. DEPUTY SPEAKER: I have to in-
form the House that at the meeting of Lead-
ers followed by Business Advisory Commit-
tee meeting held today, it was decided that 
the House might sit beyond 8 P.M. today to 
enable the Members to participate in the 
combined debate on General discussion on 
the Budget (General) for 1992-93, Supple-
mentary Demands for Grants for 1991-92 
and Demands for Grants for Vote on' Ac-
count (Genoral ) for 1992-93. 

The Finance Minister might reply to the 
combined debate at 6 P.M. on Thursday, the 
26th March, 1992. Thereafter, connected 
Appropriation Bills might be taken up for 
consideration and disposed of on the same 
day. 

I hope the House agrees. 

16.55 hr •. 

GENERAL BUDGET, 1992-93-GENERAL 
DISCUSSION-CONTED 

DEMANDS FOR GRANTS ON ACCOUNT 
(GENERAL) 1992-93-CONTD 

AND 

SUPPLEMENTARY DEMANDS FOR 
GRANTS (GENERAL) "1992-93-

CONTD. 

[ Translation] 

SHRI CHANDRA SHEKHAR (Ballia): 
Mr. Deputy Speaker, Sir, I would not like to 
vehemently oppose this Budget, but express 
my displeasure and pain. I would like to 
congratulate Shri George Fernandes for 
articulately presenting the facts and it won't 
be wrong if I say that the manner in which he 
has presented a clear picture of the country's 
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present economic situation and the Govern-
ment's approach, may inspire even those 
silting in the treasury benches to view the 
entire scenario from a new angle. With 
regard to this Budget, I would like to say only 
this much that the tone and tenor of the 
Finance Minister has undergone a ... 
change from what he used to say earlier. 
This change has not taken place overnight, 
rather it has been a gradual process. 

I would like to tell my friends in the 
Congress Party that I still remember, the 
manner in which Gandhi.Ws name was evoked 
umpteen times and Jwahar Lal Nehru's vi-
sion euoIogised, while presenting the previ-
ous Budget. The People were reaDy taken in 
by the issue you raised that of bringing down 
the prices, of eliminating illiteracy and unem-
ployment, of re-establishing the links with 
the downtrodden. The Finance Minister is • 
friend of mine. I know him very well. I had 
expected the hen. Minister of Finance to take 
the country towards those cherished goals, 
but I was surprised by the spell he cast on the 
hen. Members while presenting the Union 
Budget The Press to was all praise for the 
Budgal proposals. My friend, Shri Atal Bihari 
Vapayee who I revere as my 'Gurudev' 
correctly observed that the entire House and 
the whole country was enchanted and spell-
bound by the charms of Shri Manmohan's 
proposals. But ~ the joumalists that very 
day itsel that tHIS Budget has been formu-
lated keeping j" mind the interests of 3% of 
this country's populace and the rest 97% 
have been ignored. Perhaps the people 
mentioned by Shri George Femandes the 
rich and the affluent. who have strong links 
with capitalists outside the country and who 
have believed in having the good thing of life, 
constitute this 3%. 

Our lie is not just a bed of roses, but of 
thorns as we. The India of today is the 
making of the poor, the exploited, the op-
pressed and the neglected. MaharmaGandhi 
was not supported by any rich man, in his 
*uggle for the COUntry'1 freedom. NeIther 
monard\es nor capitalistl suppoIted hit 

cause. Rather, the poor and illiterate young-
men of this country stdod behind him through 
thick and thin, for they had faith and confi-
dence in him. The Father of the Nation and 
said that there would be prosperity in each 
and every home, if the objectives of the 
freedom struggle are fulfilled. He had said 
that the country would be built on the cardi-
nal principles of SWadeshi and self-reliance. 
It was not just another slogan to? him. The 
Britishers had rlot only deprived us of our 
political independence, but had also ruined 
our economy. Before their entry into this 
country, India was amongst the richest na-
tions in the world. After two and a half 
centuries of exploitative rule, they 'eft this 
country penniless. Our skilled artisans and 
craftsmen generated enormous wealth for 
the country. The muslim produced in Dhaka. 
the Zari work of Benares, the brassware of 
Moradabad and the handicrafts of Rajast-
han were famous all over the world. 

00 you remember what Gandhiji had 
said during freedom struggle? He had pointed 
out that if we want to build the future of this 
country, we should promote our cottage 
industries and pay attention towards rural 
areas. We should work to mitigate their 
sufferings. We should work to boost their 
morale. He had imagined to build such a 
new India. That is why he had given the 
slogans of Swadeshi and self reliance. A 
country and a nation can be built only by 
putting hard work. 'went to America recently 
on a five day tour and there I asked the 
American people as to why they have not 
been able to eradicate poverty faced by their 
own one and a half crore black people; 
whereas they claim that they have solution to 
eradicate the poverty problem faced but he 
fifty crore poor people of this country. 

Mr. Deputy Speaker, Sir, I would like to 
state that we also have intellectuals, thinkers 
and economists in our country and our poli-
cies are the reault of ccnc»rted efforts put in 
by all of them. These policies have not been 
formulated in one ortwo y.ars time bIA It took 
forty long yeatS. The policies that you 
changed during the COUI'M of lut seven 
months, were the relult of effOtta of many 
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decades., Jawahar Lal Nehru took eight 
long years to formulate the Industrial policy 
and Indira Gandhi who was a very thoughful 
lady took five long years to draft the M.R. T. P. 
Act. I was also a Member of Parliament and 
by virtue of that I also made some contribu-
tion to it. However, it is very amazing to see 
that the persons like Shri Chidambaram and 
Shri Manmohan Singh come to the fore and 
we learn the next day in the newspapers, 

\ that the policies have been changed. No-
body knows about it. Neither the country nor 
the economists, scholars or Parliament are 
aware of it. From where did this wisdom fall 
on you? From where did you get this inspi-
rations? I want to ask this basic question 
from you. 

Mr. Deputy Speaker, Sir, I am very 
much worried because the other day when 
Atal Bihariji had raised a question the han. 
Finance Minister had become annoyed and 
said you people do not have faith on the 
bureaucracy, senior officers of the country 
and on their spirit of nationalism. Do you 
think that they are not patriots? Through you 
! would like to ask the han. Finance Minister 
whether the document furnished by the World 
Bank was so insignificant that for seven 
months, no need was felt to show it to me? 
After the expiry of seven months a para wise 
policy was chalked out in the light of the 
aforesaid document and subsequently you 
wanted to know our views on it. I would like 
to know from the Finance Minister about 
those people among who the copies of that 
documents were circulated. Perhaps the 
said copies were given to those officers who 
were once the employees of World Bank or 
International Monetary Fund. This may look 
a very ordinary thing but it is something 
~trange that the facts that were concealed 
from me were ironically shown to the per-
sons who were once World Bank officials 
irrespective of their present designations. It 
has been shown to the Joint Secretaries and 
additional Secretaries but not to Secretaries. 
Mr. Deputy Speaker, Sir, should we con· 
sider that such lapses were taking place out 
of sheer ignorance. Hon. Finance Minister, 
I want to have faith on your intention, nobility, 
gentlemanliness and honesty. However, 

when we go through the report of World 
Bank regarding the ways the changes are 10 
be brought about in World economy it is 
stated thatthis policy should be implemented 
forcefully when a country is encountering an 
instable situation so that there is no protest 
or resentment from the Government of that 
country. This is what the World Bank report 
states. There come many doubts in our 
minds, when our policies are formulated on 
the basis of such reports. It is different. 
whether you dispel those doubts or not but 
what about our beliefs? Is a country built on 
the strength of money? My friend Atalji has 
said that the gold prices have declined and 
you are also saying that our foreign ex-
change reserves have increased. I do not 
wish to go into the details as to how and 
wherefrom this foreign exchange has come 
since George has informed all of you about 
it. But you cannot build a country on the 
strength of money. Mr. Deputy Speaker, Sir. 
if this information is conveyed to our han 
Prime Minister and Finance Minister per· 
haps our country could be saved. 

When do nations disintegrate? Disinte~ 
gration of a country takes place when the 
masses are disillusioned. Our country never 
disintegrated because of poverty, when India 
was rich. There was abundance of gold and 
silver in palaces at that time. But the farmers 
living in villages used to say "Koi Nrip Hoi 
Hame Ka Hani, Cheri Chhor Nahi hoi hein 
rani.· When the the people of this country 
would start thinking that they have no share 
in the prosperity of the nation they will never 
come to the rescue of the country in the hour 
of crisis. The three per cent people who an' 
applauding and appreCiating the Finance 
Minister at the moment will never support 
and protect him in trying moments. Such 
people will mock at your fall. 

You may level any number of allega-
tions of Vishwanath Pratap and also curse 
me to the content of your heart but you -will 
have to give a thought to this basic question. 
People claim themselves as philosophers 
and scholars. I ask them as to what hap~ 
pened in Soviet Union? When George Fern-
andes refers to America, the issue of Soviet 



955 Gen. Budget. 1992·93· MARCH 25. 1992 Suppl. Oem. for Grants 956 
(Gen.) 1991·92 Gen. Discussion; Oem. for Grts. 

on Account (Gen.), 1992·93; and 
[Sh. Chandra Shekharj 

Union is also raised immediately. Soviet 
Union proved unsuccessful. Nevertheless 
to say. Did Mr. Gorbhachev nottakethis step 
on the advice of those very people? Do you 
recollect that Gorbachev du ring the last days 
of this reign had said that he was not given 
the support and assistance that was prom-
ised. Do you remember what walesa of 
Poland has said? He has said that his 
country has achieved nothing by adopting 
the liberal policies but the rich western coun-
tries have got an opportunity to exploit mar-
kets of this country. Do you also want to 
becomeanotherGorhachevorWalesa? ldo 
not want any Prime Minister or Finance 
Minister to choose this path but if at all you 
want to tread along this path. with then with 
what authority? Did you give this statement 
to the press that it was only a political hypoc-
risy to talk about Swadeshi and self reliance 
as we have taken loans during the last forty 
years. It makes the theory of Swadeshi and 
self reliance a hypocrisy. Does the man 
power of crores of our people will be of no 

. use? You should utter all these things only 
after taking all the factors into consideration 
otherwise you will not only be formulating 
wrong economic policies but you will also be 
guilty of hurting the will power and morale of 
crores of workers of the country. This has 
disappointed and hurt me. If this is not 
correct. then as George has asked for whom 
is this budget. The interest of the farmers 
has nowhere been discussed in the budget. 
More than seventy percent of our farmers 
have less than one hectre of land. What will 
be the fate of those farmers who do not 
produce crops for sale in the market·but to fill 
their own bellies? There is no provision of 
irrigation facilities for them. Have you in your 
budget provided for any measure to promote 
agriculture? Do you have any new schemes 
for electrification. I am unaware of your any 
policy regarding fertilizers but I am amazed 
to learn that the farmers of America are 
being provided subsidy on fertilizers but not 
ours. 

I would request Shri Manmohan ~inghji 
as he is a thinker and a learned persons. 

Twelve years ago the World Bank..prepared 
a report under the guidance of Willy Brant. It 
was suggested in the report that the under 
developed and developing countries should 
not go for high technology? Thoy should 
concentrate on horticulture and fishery. The 
whole world has changed during the last 
twelve years. Now we need high techn.:.i 
ogy. But our agriculture sedor will be man- -
aged by others. I do not want to go into the 
details of that, but I am surprised that they 
have changed bOt where had your power of. 
reasoning gone? We came to know Shri 
Manmohan Singh when he emerged as a 
leader during the South-South Commission 
and gave a clarion call to the people of the 
Third World which boosted a new dynamism 
and courage in them. 

Mr. Deputy Speaker, Sir, we may like it 
or not, but it is a fact that India is no ordinary 
country. We have not owned this responsi-
bility, but the nature and the history has 
thrust thiS responsibility on us. If India Yields, 
the Third World countries will be compelled 
to yield. We have not realised our capabili-
ties and our responsibility. The World is 
looking to us for an alternative. The develop- , 
ments in thE' Soviet Union are of course 
distressing. But does it also prove that the 
ideals and aims of the October Revolution 
were useless? Is the doctrine of eGiJa1ity a 
worthless doctrine? Is struggle against 
exploitation insanity? Was Lenin's leader-
ship of the poor futile? The martyrdom and 
sacrifa of eror" of people for championing 
the cause of the poor and giving them a new 
ray of hope will not go in vain so easily. If the 
Soviet Union is dilfintegrating we must re-
member that communism was not God's gift. 
When Capitalism failed. it did not come upto 
the expectations of the people, and they 
were so frustrated that they could not see 
any silver lining. h was then that the Marxist 
Revolution ocx:urred. Where was idealism at 
that time? One should follow idealism before 
exhorting others to do so. Here all are free. 
But does that mean that rich are fr.. 10 
become richer and earn money indiscrimi-
nately and the poor who is dying of starvation 
may die. What type of freedom is this? The 
policy of the Government Is 10 evade such 
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responsibility. OurConstitutionmakersm~ht 
not have been wiser than Shri Rajesh Pilot, 
Ghulam Nabi Azad and Shri Manmohan 
$ingh but they particularly, Shri Rajendra 
Prasad, Jawaharalal Nehru, Dr. Ambedkar 
and Maulana Abul Kalam Azad had at least 
some farsight when they made provisions in 
the directive principles to protect the poor 
against exploitation, help small industries 
and remove imbalances in the backward 
areas. The words that Pandit Jawaharlal 
Nehru uttered at that time echo in my ears 
even today. While inaugurating the Plan-
ning Commission he pointed out to the pov-
erty and inequality in the country, but at the 
same time he also stated that if the backward 
areas suffer from regional imbalance and 
proper attention is not paid and if we neglect 
them any more. a storm of resentment will 
rise in these areas and it will have serious 
consequences for the country. Wtry nobody 
talks of regional imbalance today? Has it 
ever been discussed in your party when 
policy matters are discussed? Probably you 
might have thought about the future of the 
poor. and the Adivasis, but this Budget does 
not reflect it. I would like to urge the Govern-
ment to be frank and candid to the people. 
Conspiracy does not serve the propose in 
Democracy. Rather. decisions are taken 
open mindedly here. I am astonished to 
know that the Government takes decisions 
lightly. Shri Atal Bihari Vajpayee has been 
my Guru and I have leart a lot form him. He 
said that Shri Manmohan Singh has de· 
prived the poor of their cIoIhea, like LoI'd 
Krishna who teased the Gopis. But here the 
poor. are not like Gopia rather like Draupadi 
in deapair and humiu.tion for being fOICbIy 
deprived for her clothes. Shri V.;pay .. , has 
missed this reference, ~ delberalely 
because he has been entrusted to bring Shri 
Manmohand and La! Krishna (Advani)closer. 
I would like to point out to them that such a 
game will not last long, because the ghost of 
economic disparity, and of hunger will not 
remain silent. Manmohan Singhii *118m-
ber, if you do not take earnest steps a Mohan 
(Krishna) may be born who will take up arms 
against such evils and repeat Mahllbharata. 
I dar. say that th.n no allurement wit aeNe 
the purpose. On. day • war ia inevitable in 

this country in the name of justice. I do not 
hesitate to predict that if such a war takes 
place the masses of the country will follow 
the crores of the poor rather than seeking 
refuge with the handful of capitalists. feudals 
and the affluent. In such a crusade every 
person irrespective of his party. caste or 
religion will become a participant in this 
democracy. Rajesh Pilotji. championing the 
cause of poor and at the same time appreci-
ating such a Budget cannot go together. 
This cannot go simultaneously. Do you want 
to know what Gandhiji has said in this re-
gard. Gandhiji said thatfrom times immemo-
rial man has been asked to do good. The 
Vedas Saints. Prophet Mohammad and 
Jesus Christ all have emphasized that man 
should do good but society never accepted 
goodness in its perfection. Buddha said. 
Whatever you do, do it for welfare of all and 
happiness of all-Jesus Christ worked for the 
weHare of the poor throughout his life and all 
great men like him passed away into the 
annals of history. The poor continued to be 
tortured and exploited. A handful of men 
rose to fight this exploitation in every era and 
something was achieved but of little conse-
quence. That is why Gandhiji did not make 
anyone his trustee. I have profound regard 
for Shri Manmohan Singh and Shri Nara-
simha Rao. but they cannot become Gandhi 
nor they can achieve what Gandhiji left 
undone. We should know their capability 
and limitations. • they are not aware of their 
limitations. they will always reach wrong 
conclusions. Mane caned upon people to 
change the society, because then the people 
will be compelled to change themseives.'Mr. 
Deputy Speaker. Sir. those who want to 
know the way out. I would teU them that our 
country had given a lead at that tim. and 
Mahatma Gandhi had said that only change 
in the people is not sufficient and change in 
society is also not sufficient. What is re-
quired i~ change from within and rooting out 
the evils of the society. By the evils of the 
society he meant exploitation, torture. pov-
erty. starvation, unemployrMnt llgainst which 
h. asked people to fight. 

Mahatma Gandhi was not only • saint. 
He w_. great fighter of the freedom struggle .. 
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a custodian of humanity, who made efforts 
forthe man to reach the pinnacle of glory. He 
gave us a new inspiration and you ask the 
wayout. If the Soviet Union has failed (as a 

. Communist Country) will India also fail? Yes, 
it will also fail. If you consider the use of 
irldigenous good and the concept of 
'Swadeshi' and self-reliance, a hypocrisy, 
the present day world and the Parliament 
may not consider you a hypocrite, but re-
member history which is a cruel, and merci-
less reviewer will oonsider you a hypocrite 
and will never forgive you. 

I do not want to suspect the intention of 
those who have made several promises, but 
I would likato ~ Shri Manmohan Singh if he 
will be able to fulfil all those promises. Would 
be close all the 49 Public Sector Undertak-
ings? If a he cannot do it, why such promise 
was made? Can the Government afford to 
retrench three lakh workers? Our colleague 
Shri P. Chidambaram, who does not seem to 
be present here, went to retrench about one 
thousand employees in a factory. Do YOU 
remember what happened innis own office? 
Three Iakh persons is a big number and we 
should remember that we have to go outside 
this House also. We cannot run this Parlia-
mentary democracy while remaining within 
the precincts of Parliament surrounded by 
security guards. This must be bome in mind. 

Why such a promise was made? Al-
though I do not want to go into the detait. of 
the discussion on banks but, we are dis-
tressed and at the same time astonished to 
know that a person of the stature of Shri 
Vajpayee asks what is the benefit of the 
nationalisation of banks. There can be dif· 
ference 01 opinion. When we go to encash 
our cheque, there is delay is doing so. We 
have to keep standing for some time and we 
get angry and agitated because we carry 
cheques. But do you know that 90 per cent 
people do not have cheques. Do you know 
that more than 95 per cent people in the 
country do not have a bank account? Please 
let me know as to what amount of loan did the 
banks advance to the poor, the farmers, the 

labourers and villages before nationalisatlon 
and what amount they are advancing now. 
What was the quantum of deposits in the 
banks from villages at that time and what is 
its present position? I would not like to go 
into detailed figures. Please take all these 
aspects into account. 

I don't talk about public undertakings. 
let all the public undertakings be closed. 
One day the question of B.H.E.l. was raised. 
I put a question as to how would the Heavy 
Engineering Corporation be revived. The 
Hon. Prime Minister replied that he did not 
agree with me. He asserted that he can 
revive the Heavy Engin..nng Corporation. 
People s8!f that all the imports are justified. 
I have no objection to it. Capital industries 
will be imported from abroad and as a result 
thereof the Heavy Engineering would not get 
any orders. Even then, it will continue to 
function. What is the position of B.H.E.l. 
Could it run after three 01 six months. Please 
think about all this: 

(English] 

Nehruvian Model has tailed. 

[ Translation] 

I have never been a great admirer of 
Shri Jawaharlal Nehru. But lam surprised to 
se. these people sitting on these benches 
and claiming to be supporters 01 Nehru. 
There is a limit to ungratefulness. These 
people call them .. lvesl4lCUlar and progres-
sive and call Nehru to be the architect 01 
country's Mure. Old they ever thought as to 
why Pandit Nehru had to set up these public 
undertakings? During those days no capital-
ist t)f the country was prepared to invest 
money in Public: Undertakings. People 
earned a good prolit by making ~mall inY8St-
ments in consumer goods. In those days, 
there was not much profit from investment 
made on steel sector and power generation. 
Even today too, the Government is Inviting 
capitalists to Invest in the power sector. 
They are ready for power generation but not 
for distribution. Have th ... things ever been 
taken into acx:ount? 
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The Government has reduced the ex- their personality is not capable of effecting a 
penditure on education and health services. change in that ideology. Please work ac-
We had pledged in the Constitution - that cording to your own capability. You cannot 
iIIitracy would be wiped out of this country change this society and ideology which was 
within 10 years. What will happen to them? set 40 years ago. Please do not do that. I 
3% of education is under private sector. would like to tell you that still there is time. 
Hardly 1 % people go to private clinics for Please withdraw yourselves from any such 
treatment. What will be the fate of the rest? move. I would like to say one more thing that 
Will they be left to their fate. The basic the World Bank and the I.M.F. will not ad-
question is whether the Government has vance loans. Loans will not be provided If the 
ever pondered over these questions. Does Government does not retrench 3 lakh em-
it think that people will go by the publicity pIoyeas of the public sector undertakings. 
being made through newspapers, radio and Loans will not be available if the Government 
T.V.? They would have believed that but does not compromise with priority lending 
hunger and thirst forces them to raise their from banks. They have experimented it in 
voices ... It is not a singal for us? Did the some countries of the World. I would like to 
Government ever think about all this? Does submit to my frien4a especially to Rajmataji 
it know as to how many army and para- whether she had ever been to Philippine. I 
military personnel are eng'lged in maintain- also have never gone there. But I have read . 
ing peace in the country? I would not like to about the country. Will the people of India 
use any harsh word. Almost half of our accept the culture and traditions, the World 
armed forces personnel are engaged in Bank and the I.M.F. have established in that 
maintaining law and order in the country country. Protagonists of Indian culture an 
itself. How many armed forces personnel civilisation should think that foreign capital-
would be deployed to supress the discontent ists would not ~me here to make them rich. 
to emnate out of hunger and thirst? Where Their objective is to flourish their own indus-
the force would be used? The neighbouring tries, earn profit and spread their own cul-
country is required to be taught a lesson and ture. I am not saying this. It has been written 
trade unions are to be imparted knowledge in the report of 'American Treasury' pub-
about exit policy. The poor farmers are also lished in 1980. Perhaps the hen. Members 
to be pacified by withdrawing subsidy from might not have read that report but Shri 
agricultural inputs. Hon. Finance Minister Manmohan Singh must have gone through 
and Hon. Prime Minister, it is beyond you it. It !'las been clearly stated therein that they 
people's control I apprehend a threat to use the World Bank the the I.M.F. as thelt 
country's unity. The society will disintegrate. instruments for ensuring success of their 
I would, therefore, like to draw your attention' policies in other countries. It has been 
to this painful situation. Every society has clearly stated in the report that their mini-
got its own tradition and every nation has got mum expectation is that the countries who 
its own dignity and identity. The nation which take loan from them at least do not oppose 
forgets its dignity. identity and tradition, their policies. rather support them. It has 
marches towards destruction unknowingly. also been stated therein that they have inter-
No power on the earth can save it. Mr vened in the affairs of Chile and did not allow 
Gorbachev tried to break the seventy year the P.L.O. to become a Member of U.N. And 
old tradition with a good intention. But evey- with great pride our Han. Prime Minister says 
body knows how he failed to make the soci- that we are also a Member of these institu-
ety prepared to accept the change. There tions. Then let me know where have we 
may be some drawbacks in the 40 year old reached now? Will all the conditionalities 
Nehru-Gandhi ideology. but it is not possible which are being imposed on us, be imposed 
to do away with it. I have been a critic of on the U.S.A., if their budgetary deficit is 
Nehruji even during his times but I would, twenty times more than that of ours and they 
with all humility, like to tell Shri Manmohan intend to take loan from the World Bank. The 
Singh and Shri P.V. Narasimha Rao that Government is trying to keep the House in 
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dark because they can speak English and 
their statements can be published in news· 
papers. I am not going to give reply to the 
question that lias been raised about me 
because I do not want to go into personal 
matters. But. Mr. Deputy Speaker. Sir. is it 
not true that our Government earned 3.7 
billion dollar profit from a deal. Is the Govern-
ment not pursuing the said deal? Did it enter 
into a conaboration to manufacture tooth-
paste, soap and speedy foods? Was it 
necessary for the country? I also held taJ(s 
about it. I don't know many people as they 
do. A high official of the World Bank asked 
me as 10 what will we do if they don't provide 
assistance to us. I said we will stop import. 
He enquired whether we can do so. I said if 
the circumstances so demand, we have no 
other option. But I again asked him whether 
they can spare India. Donot they requtre 
Indian market? Do not they require c0-
operation from Indian people? Sir, he said 
that he was not saying so. I said that both of 
us required each other's co-operation. 

Mr. Deputy Speaker, Sir, when the 
Government of this country says again and 
again that but for this help they would have 
been ruined. I am surprised at tt.se things. 
How they would have ruined and where they 
were being ruined? "the past is discussed 
here and the questions how and why I had 
sent gold outside, why had I taken this deci-
sion are discussed here then would you like 
to know the reality? Will it be proper for me 
10 explain all these things in the House? Do 
you not have some consideration for the 
prestige of this nation? You being the Fi-
nane» Minister of the country can play with 
the prestige of this nation, you can do that 
you can excite m. lIS much as you can; but 
I do not want to mention those things I had 
asked to form a commission. Who had 
cMteriorllted the foreign excNnge condi-
tion? George Ji has given 1hoM ~ right 
now, you pl .... go into • deIaits and ... 
that thing. Mr. Deputy Speaker. Sir, but 
lOday we ... heading towards destruction 
and the only way out is thId we should have 
fMh on the r.bour on the fatmerI and on the 

workers otour country,· We should have faith 
on their deVOtiOn ariCftheir power. 

I do not say it and not only Gandhiji used 
to say It. You remember those days of 1965 
when La! Bahadur Shastri was the Prime 
Minister and Pakistan had attached India 

The condition of the country was very 
miserable. there was nothing to eat at that 
time. He did not say Jai World Bank and Jai 
I.M.F. at that time. Lal Bahadur Shastri gave 
the slogan of Jai Jawan, Jai Kisan. The 
power of our country is our farmers and our 
jawans. We know that the way that you are 
following is very slipty and you may fall on 
that, but it you fall then I wiD not feel sad, as 
George has remarked, but if this country falls 
if this country disintegrates and if the society 
falls then it wiD be a great shock to me. 
Gandhiji with his efforts made this country, a 
powerful country, we were not rich, but we 
were able to face British imperialism and if 
the country who had faced the British impe-
rialism gets frightened of the I.M.F and the 
World Bank, then we do not want such 
reforms. Just now. he has said that they are 
set to improve the conditions of the (X)untry 
but what is happening in the country, the 
mills ... on the verge of closure the eco-
nomic condition is deteriorating, the Presi-
dent is going to meet Japan and Korea. Had 
Japan and Korea called any body from out· 
side for their development? They have 
progressed at their own. I do not want to go 
in that detail, I want to say this much only that 
no attempt should be made to show unnec-
essary bravery sine» this bravery will come 
to the light one day or the other. Advaniji has 
come and, I want to submit that an unex-
pected incident took place in the history of 
Parliament on the day the budget was pre· 
sented. The people were making hue and 
cry that the budget has been leaked. It was 
a unique incident. I would not lik. to com· 
ment on that at preaent. but if I get an 
opportunity, I wi. narrate as to what had 
happened. But when the whoieopposltion is 
speIIking. them d 01 a sudden the lead.r of 
the oppoIllion, ~ up to say that the 
whole budget is beNd on the report of Raj. 
CheIIp. I do nat know how he knew about 



965 Gin. Bl!dget, 1992-93- CHAITRA 5, 1914 (SAKA) Start. by Minister 966 
Gen. Discussion; Dem. for Grts. Ram Janam Bhciomi-Babri 
on Account (Gen.), 1992-93; and Masjid Issue 
Suppl. Oem. for Grants {GfNI.} 1991-92 

it and if our Finance Ministers says that he ideals and principles, whether one is Chais-
has not shown this report to the World Bank esko or Marcos. one who is not associated 
we will accept it. As soon as Advani ji with the feelings of the people, h!story does 
remarked the Finance Minister stood up and not forgive him. 
said that they have not shown the report of 
Raja Chelaya to World Bank and all become 
silent. In this Parliamentary Democracy, I 
have seen a unique and unparalled thing, 
but it is mentioned in the World Banks report 
that the Government of India will prepare the 
budget not he basis of reports of various 
committees. Only Advaniji can believe that 
the people of the World Bank can accept it 
without having a look at it. but the President 
of the World Bank will not accept it since he 
is much careful about his own interests. 

Advaniji I do want that there should be 
no unstability, I do want that the Government 
should run. there are no elections daily. But 
Advaniji, I will submit that we are not only 
running the Government but creating such a 
tradition which will deny our existence, a 
tradition which is against our history. and our 
culture and which will lead us towards slav-
ery. I will request you as you are the leader 
of the opposition, not to oppose every time, 
do not to see only the exploitation of the poor 
and the hungry people of this country. I 
heard that speech in a very peculiar and sad 
mood when the hen. Finance Minister was 
very glad at the c1appings and applause he 
received when he rose up to say that: 

·Sar Faroshi Ki Tamanna Ab 
Hamare Oil Mein Hai. 

Dekhna Hai Jor Kitna, Bajuay Kat~ 
Mein Hai.o 

Who makes sacrifices? There are very 
few people who are really prepared to make 
sacrifices. The one who is slani or killed 
does not become a martyr. One may be 
marcos or Chaisesco one may be socialist or 
capitalist but if one does not listen to the 
voice of the people is dragged on the roads 
and killed, such people are not martyrs. Mr. 
finance Minister Sir, remember it that you 
are noI going to be a martyr. I am giving this 
warning because you will not be alone. we all 
who are silting in the House, le:we 3< .j~ the 

Mr. Deputy Speaker, Sir, I will not de-
liver a long speech. I want to say this much 
only that you are able and come out of the 
trap by using your ability. This is such a trap 
which will destroy the country and which will 
ruin you and we will not be anywhtre. Today 
I am speaking with great restraint since I 
hope that you will shun this path. h is hoped 
from the congressmen even today that they 
will remember the name of Gandhiji just for 
a show and will not deny the Nehruvian 
tradition. Do not neglect the people of the 
country in this way and remember: 

°Jin Hathon Mein Shakti Hai Raj 
Tilak Dene Ki, 

Un Hathon Mein Hi Takat Hai, Sar 
Utar lene KiO. 

17.31 hrs. 

STATMENT BY MINISTER 

Ram Janam Dhooml-Babrl 
Masjld Issue 

[English] 

THE MINISTRY OF HOME AFFAIRS 
(SHRI S.B. CHAVAN): Sir, In October, 1991 
reports were received indicating that the 
Uttar Pradesh Government had acquired 
certain land in the Ram Janam Bhoomi-
Babri Masjid complex, Immediately a report 
was called from the State Government and I 
personally wrote to the Chief Minister on 
15th October, 1991 drawing his attention to 
the various repercussions of the reported 
land acquisition and requesting him to take a 

. fresh look at the desirability of the proposed 
acquisition keeping in view particularly the 
pending Court cases and the sensitive na-
ture of the controversy. Replies were r. 
ceived trom the Slate Governmert ;)"1 '~ •. 
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Chief Minister himseH. According to these 
replies, the land had been acquired for the 
purpose of development of tourism and 

field in the Notifications but no struc-
ture of permanent nature shall be 
put up thereon atthough structures 
of temporary nature may be put up; 

providing amenities to the pilgrims at (ii) the taking over of possession shall 
be subject to futher orders of the 
Court; and 

Ayodhya. The replies also assured that the 
State Government has taken the necessary 
steps for ensuring the safety of the Ram, 
Janam Bhoomi-Babri Masjid structure. (iii) the acquired land shall not be 

ransferred or alienated. 
With a view to defuse the situation and 

help find a solution. Prime Minister con-
vened a meeting of the National Integration 
Council on 2nd November, 1991. In the 
meeting the Chief Minister of Uttar Pradesh 
gave the following assurances: 

(I) All efforts will be made to find an 
amicable resolution of the issue; 

(ii) Pending a final solution, the Gov-
ernment of Uttar Pradesh will hold 
itself fulty responsible for the pro-
tection of the Ram Janam Bhoomi-
Babri Masjid structure; 

(iii) Orders of the Court in regard to the 
land acquisition proceedings will 
be fulty implemented; and 

(iv) Judgement of the Allahabad High 
Court in the cases pending before 
it will not be violated. 

The assurances were incorporated in 
the resolution passed by the National Inte· 
gration Council in this meeting. 

A number of writ petitions were filed 
before the Lucknow Bench of the Allahabad 
High Court as also before the Supreme 
Court challenging the notifications for land 
acquisition issue by the U.P. Government. 
The High Court passed an orfer on 25th 
October, 1991 in which int9r-alia the follow-
ing orders were given: 

(i) The State may take possession of 
the notified land and may make 
arrangements for the purpose not, 

The Supreme Court also passed an 
orderon 15th November, 1991 taking note of 
the interim order passed by"'the High Court 
and also of the assurances given by the 
Chief Minister of Uttar Pradesh in the meet-
ing of the National Integration Council held 
on 2nd November, 1991, which were taken 
as representation to the Court. 

From time to time, the Central Govern-
ment's concern regarding the security of the 
Ram Janam Bhoomi-Babri Masjid structure 
was brought to the notice of the U.P. Chief 
Minister by me. I wrote to him on 13th 
November, 1991, 26th December, 1991 and 
10th January, 1992 drawing his attention 
inter-alia to the need to make adequate 
security arrangements for the Ram Janam 
Bhoomi-Babri Masjid structure and prevent 
any damage to it during the religiOUS festi-
vals when large crowds were expected to 
gather at Ayodhya. and requesting him also 
to restore some of the barrieades which had 
reportedly been removed in the Ram Janam 
Bhoomi·Babri Masjid complex. The Chief 
Minister stated in one of his replies that the 
necessary security steps had been taken 
keeping in mind the local circumstances. 

In February. 1992. there were reports 
that the construction of a wall in the Nagar 
style of architecture had been commenced 
by the Uttar Pradesh Government or its 
agencies in Ayodhya. I had written to the 
Chief Minister on 23rd February, 1992 stat-
ing that in the context of the tension prevail-
ing on this issue, it may not be quite desirable 
to add to the apprehensions in the mind of 
the people and had requested him to r8CX)n-
sider this step so as to avoid such a situation. 
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According to the Chief Minister's reply dated 
10th March, 1992, the construction of the 
wall is being undertaken in the context of the 

• security arrangements forthe disputed struc-
ture. He has stated that the State Govern-
ment does not think that the construction of 
the wall will give rise to any apprehensions; 
on the contrary it will strengthen the security 
of the disputed structure. As yet no tension 
has come to light as a consequence of the 
construction on this wall. 

Immediately after reports were received 
regarding demolition of certain structures in 
the Ram Janam Bhoomi·Babri Masjid com-
plex and the handing over of some land to 
the Ram Janam Shoomi Nyas the matter 
was immediately taken up with the State 
Government. On 22nd March, 1992 a wire· 
less message was sent to the Chief Secre-
tary, U.P. asking for a factual report the 
same night. He was also contracted by 
officers of the Home Ministry on telephone 
the same night as well as the next morning, 
that is, 23rd March, 1992. The Chief Secre-
tary provided some preliminary information 
on telephone and assured that a full factual 
report will follow. Another detailed message 
was again sent by the Ministry on 23nd 
March, 1992 asking for a comprehensive 
report. I also sent by FAX a letter dated 23rd 
March, 1992to the Chief Minister. I drew the 
attention of the Chief Minister to the recent 
steps taken by the U.P. Government in 
Ayodhya in the context of the Court orders 
and the assurances given by him in the NIC 
Meeting of 2nd November, 1991 and reo 
quested him to kindly consider whether these 
steps should not await the final outcome of 
the Court cases or the achievement of a 
negotiated settlement of the dispute accept-
able to all the parties to the dispute. 

In its reply to the Home Ministry's meso 
sages of 22nd & 23rd March, 1992the Slate 
Government has stated that the possession 
of the land acquired in October, i 98 ~ :-,esS 
~~n taken by the Touri!S:'ii Department and 
compensation had been deposited with the 
District Magistrate. The Tourism Depart-
ment had found it necessary to remove cer-
tain structures for the purpose of Ievelltng the 

ground. This was required in order to take 
further action for providing tourism facilities. 
Accordingly, on 22nd March, 1992 the Tour-
ism Department has removed some perma-
nentllemporary structures for levelling of the 
ground. These include Sumitra Shavan, 
Gopal Bhavan, a cottage on the wall of the 
Lomas Ashram and some shops outside the 
disputed area. That part of the Mandir in the 
Sakshi Gopal compl", .... in which the deity etc. 
are situated has be"," retained as it is. Fur-
ther the State Government has stated that 
according to the District Magistrate's report. 
the whole operation was completed peace-
fully, 

The State Government has also stated 
that the Tourism Department has not con-
structed any permanent structure; the land 
acquired in October, 1991 has not been 
transferred to anyone and in the context of 
the Supreme Court's orders the disputed 
structure is fully secure. h has added that in 
the action taken by the Tourism Department, 
the Supreme Court's order of 15.11.1991 
and the High Court's interim order of 
25.10.1991 have been fully respected. 

Regarding the Ramkatha Park project, 
the State Government has informed that the 
erstwhile State Government had, Until the 
year 1989, acquired for the U.P. Tourism 
Department total of 52.90 acres of land_ 
Regarding this land, there is no dispute in the 
Court and the Bhumiswamis have received 
compensation in lieu of acquisition. The 
erstwhile Government had prepared a proj-
ect for the Ram Katha Park for the Purpose 
of tourism development but this could not be 
implemented. Ram Janam Bhoomi Nyas, 
New Delhi proposed to the Tourism Depart-
ment that it will implement the project with its 
own resources. Accordingly, following a 
d')cision by the present U.P. Govilrnment, 
the Touri~;";", i)epartment gave on lease 42,09 ' 
acres of land to the Ram Janam Shoomi 
Nyas for implementation of the project. 

The Central Government is of the c!e~i 
view that the Courts' orders must be fully 
respected by all the parties concerned in-
cluding the State Government, and nothing 
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should be done which will accentuate com-
munal feeling or the sensitivities that exist in 
relation to this dispute and make the settle-
ment of the dispute even more difficult. The 
Central Government feels that every effort 
should be made to achieve a negotiated 
settlement of the issue which fully respects 
the sentiments of both communities involved. 
If such a settlement cannot be reached, the 
verdict of the Court should be awaited and 
fully abided by. 

I appeal to all the Members to keep in 
mind the complex and .sensitive nature of the 
Ram Janam Bhoomi-Babri Masjid dispute. 
In all that we say or do, we must avoid 
emotional outbursts or statements which 
could further aggravate the problem. On the 
other hand, we must exhibit calm and re-
strain when discussing this matter so that an 
acceptable solution of the problem can be 
found. 

17~hr._ 

J.,1A.SPEAKER in the Chaitj 

(Interruptions) 

MA.SPEAKEA: Now, let us resume the 
discussion on the Budget. Shri Bhogendra 
Jha. 

(Interruptions) 

SHRJ SRIKANTA JENA (Cuttack): Sir, 
we raised two things today, but the hon. 
Minister has not replied to them. The first one 
is why the U.P. Government is not making 
the site plan public and S!JGPndly, whether 
the Government of India has given aiiY direc-
tiqn to the State Government for the con-
struction of the wall, as has been stated by 
Shri Advani. 

( Interruptions) 

SHRI EBAAHIMSULAIMAN SAlT (Pon-

. nani): Sir, an allegation has been made here 
that a wall has been constructed according 
to the recommendation of the Committee of 
the Government of India. Is that correct or 
not? 

( Interrup#Q_ns) 

SHRIS.B. CHAVAN:Sir, aboutthepoint _ 
which the hon. Member has raised, and I 
was told that the Leoder of the Opposition 
had also raised the same point thallhe com-
pound wall is being constructed according to 
the plan prepared by the Government of 
India. Am I right? . . 

AN HON. MEMBER: Advisory Commit-
tee. 

(Interruptions) 

AN HON. MEMBER: Experts Commit-
tee. 

(Interruptions) 

SHRI LAL K. ADVANI (Gandhi Nagar): 
Sir, some Experts Committee has been sent 
by the Home Ministry to find out as to what 
kind of protection should be given and it has 
recommended that 1\1 wall plan should be 
prepared. It is not that the plan for the wall 
has been prepared by the Central Govern-
ment. Not dnly that. In December 1991, the 
Home Ministry again wrote to the U.P. Gov-
ernment saying, 'why are you not construct-
ing a wall? And then in the month of Febru-
ary, 1992, the Home Minister writes to them 
stating, 'Why are you oonstructing a wall?' 
This is the bifference. On 26th of December 
1991, the Joint Secretary in the Home Min-
istry wrote to the U.P. Government remind· 
ing them of the need to construct a wall and 
stating 'why has it not been done?' And in 
February 1992 the Home Minister writes to 
them stating that 'I hear reports from the 
p;ass that a wall is being constrllcled. Why 
is it being constructed?' 

SHRI S.B. CHAVAN: If you try to under-
stand, in fact, that clearly proves which I am 
making. The point is, the IB officers had gone 
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to Ayodhya The placet where the barri- back on his words saying that the wall that is 
cades were there, they had become vulner- being constructed is not as per the racom-
able and when large number of people gather mendations of the Experts Committee. That 
there, they try to rush inside. So, they were is the point of difference. 
to replaced by a protection wall. 

[Translation) 

There is adifference between the report 
with you and the one with me. Whatsoever 
you are saying on the basis of the report with 
you is not correct. My submission is that the 

, whole of the land is disputed and a com-
pound wall has been constructed near it. The 
wall has been constructed by a special Archi-
tect, which gives rise to the suspicion in the 
minds of the people that this is a part of the 
future plan. 

SKt-t1 MADAN LAL KHURANA(South 
Delhi): Yes, it is apart of that plan, the temple 
will be constructed ...... . 

SHRI S.B. CHAVAN: But the person to 
whom we have deputed as experts, if they 

. would have said so then I would have not 
written any letter. When I write it means that 
there is a difference between what you are 
doing and what the experts are saying. You 
should not do it. 

[English] 

SHRI LAl K. ADVANI : It is not my stand 
that had you not written this, the U.P. Gov-
ernment would not have constructed the 
wall. I said that they may have constructed it 
even on their own on their own and if they 
have done it, they would have tried to do it in 
a beautiful and aesthetic manner. 

[ Translation) 

BUi it is aiso true that in December end, 
it was asked from the Governmeol 01 U.P. as 
to why the wall was not constructed? 

SHRI DIGVLJAYASINGH (Rajgarh): Mr. 
Speaker, Sir, Mr. Advani is contradicting 
himself. The point he raised was that the UP 
Government is following the instructions of 
the Experts Committee and now he is going 

SHRI BASU DEB ACHARIA( Bankura): 
When did the Government come to know 
about the construction of the wall on the 
disputed land? When was the wall con-
structed? 

SHRI LAL K. ADVANI: The Home 
Minister can confirm that the wall has not 
been constructed on the disputed land. It has 
been constructed surrounding the whole 
thing. 

SHRI S.B. CHAVAN: I think, on factual 
ground, there should be no difference of 
opinion. So far as the compound wall is 
concerned, at least my information is that on 
three sides they have constructed the wall. 

SHRI BASU DEB ACHARIA: I want to 
know whether the wall is constructed sur-
rounding the disputed land or not and if it is 
constructed or being constructed, what ac-
tion the Government has taken to prevent 
the construction of the wall. . 

SHRI S.B. CHAVAN: This is a dispute 
which is going on either in the High Court or. 
the Supreme Court and whether this violates 
the orders of the Court is a matter which wall 
have to be agitated in a Court of Law. I 
cannot possibly give any judgement. 

SHRI CHANDRA SHEKHAR (Ballia): 
Mr. Speaker, Sir, I am glad that Shri Chavan 
has darified one point which created a lot of 
misgivings in the morning. I do not know how 
it had happened. But, Shri Advani was quite 
categorical that the wall is being constructed 
as per the advice or the opinion of the Ex-
perts Committee. But another point which 
the Home Minister has mentioned in his 
statement is that the land ha$ been trans-
ferred by the Tourism Department to the 
VHP Nyas or the Ram Mandir Trust What is 
the opinion of the Government of India on . 
this particular question of tranfer of land? I do 
not know whether it is legalOf' illegal. 
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legality is not the only question. The 
question is whether it will accentrate the 
tention in the area and apprehension in the 
minds of the minority community. 

SHRI S.B. CHAVAN: I must make this 
point very clear. There are two different 
lands. One is the 2.77 acre land which is 
adjoining Ramjanambhoomi Sabri Masjid 
area. Adjoining that area, another land was 
acquired which is 60 acres land. Out of this, 
42 acres have been transferred to this Nyas. 

The question whether it is desirable or 
not, my opinion is, it is not desirable at all. 

[ Translation] 

SHRI SHREESH CHANDRA DIKSHIT 
(Varanasi): Mr. Speaker, Sir, the position is 
that the disputed land which was acquired, 
has been given of a jail by raising big barbed 
wires around it. The people who have visited 
that place can certify it. The people are 
checked before passing through that. As a 
result of the big barbed wires around it, it 
looks more like a jail than a temple; go and 
see there. Go there and see around. The 
disputed area where, the people used to go 
for worship, they are frisked, they are 
searched for .... (/nterruptions) 

SHRI SRIKANTA JENA(Cuttack): Who 
are they people? Are they trustees of 
Ayodhya? 

1 Translation1 

SHRI SHREESH CHANDRA DIKSHIT: 
\ am \e\\ing you what \ have seen (Interrup-
tions\ Whateve{ \ am sa'ii(\'il it is to{ the 
inlormation of the House. BeC1luse ot the 
barbed wire lencing, people w~o went there 
to worship wefiil fHled with anguish. As 5uc:;h, 
it was der;!oGd, as Shri Advani said, that 
these barbed wires should be removed and 
if they need protection, then a wall could be 
erected. Now that has been removed and a 
wall is being erected. Please cite the ex-
ample of any temple in India which has 

barbed wire fencing on its four sides. If It is 
so, I will end my speech just now. If the 
barbed wires are removed and a wall is 
erected on all four sides of the temple for its 
protection, is it an offence? I would like to 
make yet another submission. 

Our Home Minister has said that 
one .... ( IntsmJptions) I would like to conclude 
in one sentence. As regards, the other land, 
it was acquired during the years 1985 to 
1989 and it was proposed to be acquired in 
a planned way. It can be called the Tiwari 
Plan of that time of the Vir Sahadur Plan. You 
can called it any pian. But they did not do 
anything. After acquiring it, they said that 
they would make it the Ram Katha Pari, but 
it was not developed in any way. If an organi-
sation comes forward to volunteer that it is 
ready to develop the land according to the 
plan and meet its expenditure, then what 
offence was committed?(lnterruptions) 

MR. SPEAKER: Ask the questions one 
by one. I have called Shri Jena. 

( Inteffuptions) 

[English] 

SHRI SRIKANTA JENA: Sir, the Home 
Minister has stated in his statement about 
the resolution of the NIC through which the 
entire country has been assured that nothing 
wilJ,be done in the dispured and in Ayodhya 
which will create tension. As per the assur-
ance given by the Chief Minister of Uttar 
Pradesh in the NIC status quo will be main-
tained there. 

. That was gil/en to NIC and NIC resolu-
tion was given to the entire country. 

Now we rai~a inC; points. Dna is about 
the si'e pian of Ayodhya. Whatever has been 
approved by UP Government, that site plan 
till today is a confidential matter of UP Gov-
ernment. What happened to the site pian? 
Are they going ahead with the work as per 
the site pian? What is that site plan? I want 
to know whether the Home Minister has any 
information about the site plan or not. 
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Secondly, about the construction of the 
wall, he says 'this is not desirable and it 
should not have been done. I want to know 
whether Government of India is thinking to 
stop whoever is constructing the wall. Are 
they going to stop it or not? 

. Thirdly, I want to know whether the 
Home Ministerknows it or not about the land 
which has been transferred to VHP. I want to 
know whether in the constitution of the VHP, 
this particular portion is there or not. Their 
aims and objectives are to destroy the 
mosque and construct the temple. I want to 
know if this particular item is there or not. If 
in the aims and objectives, this kind of thing 
is there, then how the UP Government would 
transfer the piece of land to that kind of 
organisation? Why is the Government of 
India silent about this matter? This is my 
point. 

[ Translation] 

SHRI SULTAN SALAH UDDIN OWAISI 
(Hyderabad): The High Court has given a 
stay order in which it has clearly said that this 
land cannot be transferred to anyone else 
and when y'pu (Interruptions) 

SHAI RAJVEER SINGH (Aonla): Where 
it has been said? Which land has been given 
to others? If you go and read it, you will come 
to know. Go and find out (Interruptions). 

SHRI SULTAN SALAHUaplN OWAISI 
: Secondly, the Iilnd on which the wall is 
being erected belongs to the Wakf Board. An 
appeal of contempt of court has been made 
in the High Court in this regard. You advo-. 
cate 00\l~ oot give any reply to this. The 
court hearing has been 'ixed 'or 27th. I want 
that the Home Minister should tell us as to 

. what the Central Government is doing about 
She violation of the High Court orders. 

lEngHsh] 

SHAI SOMNATH CHATTERJEE' 
(Bolpur); We have heard the hon. Minister's 

·statement. Obviously, his statement is based 
on all the reports he has got from the State 

Government. We have had one more ver-
sion here. I believe Shri Shreesh Chandra 
Dikshit is probably representing VHP here. I 
do not know. If I am wrong, I may be cor-
rected. Therefore, different version have 
come in. The hon. Home Minister said that 
the site of the wall creates some confusion 
also. Whether it adjoins the disputed land or 
it is on the disputed land, it can only be 
ascertained if a proper site plan is obtained. 
There is inspection of local Inspectors. 

That is why I suggested that a Parlia-
mentary delega;tion should go. Will the Hon. 
Minister ascertain from the Government of 
UP whether a parliamentary delegation would 
be allowed to go there because they have 
threatened that nobody would be allowed to 
enter that area? I would like to know whether 
you have proposed that and whether you 
have already ascertained that. 

Has the Central Government ascer-
tained what is the proposal of the tourist de-

. partment there? Why are they demolishing 
all the structures? Why? For what purpose 
that is being done? Is it to make that ground 
clear for the purpose of construction of the 
temple, also concerning the disputed land 
and also adjoining land. 

These are matters which should be 
known to allay the suspicions and doubts in 
the minds of the peOple there and because of 
the activities that are going on there. .. 

Therefore, I request the Central Gov-
ernment, the Home Minister, to ascertain 
these facts and take the House into confi-
dence and kindly take initiative in consulta-
tion with the State Government to send an 
All-party parliamentary delepation which can 
be selected. 

[Translation] 

SHRI BHOGENDRA JHA(Madhubani): 
I just rise for a clarification and would like to 
take up the point which has not been raised. 

[EI1Qlish1 
MR. SPEAKER: it is not necessary for 
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have been included in the points which are
put forth by other members also. let the hon.
Minister reply now.

MARCH 25, 1992

18.00 hrs_

SHRI S.B. CHAVAN: Mr. Speaker, Sir,
about the site plan whether the Government
has submitted its plan, I must clearly state
here not only about the site plan but even in
the case of land acquisition also- and the
leader of the Opposition will be interested to
know this it took a considerable effort on the
part of the Government even to find out the
boundaries of the areas which are being
acquired. In a land acquisition case, it is the
normal practice to give the names of the
owners, to give all the boundaries and state
in clear terms as to what are the survey
Numbers involved. With great difficulty, I
have to send the Intelligence Officers to find
out. somehow and get the site plan as to
which land is it that they are proposing to
acquire. This is a very unhappy situation.
Certainly, we are not interested in saying
anything against any State Government.
But if they do not supply this information and
we have to make effort in the matter, then, of
course, it is a thing to be considered.

SHRI E. AHAMEQ: The operation demo-
lition has been going on. What is the reac-
tion? Please do not direct hiin:(/nterruptions)

SHRI S.B. CHAVAN:Just a minute. Let
me cfarify. I am prepared to show you all the
papers. In fact, there is nothing to hide. If
they had supplied the information, why should
I see this?

In fact, I am not interested in having any
kind of a conflict with any State Govermment
whatsoever. ..

Masjid Issue 980

Ayodhya. I have been writing dozens of
letters. I just do not get a reply.

(Interruptions)

That iS,why though I did not want to do
it but now I am copelled to say that not only
the Standing Comminee of the NIC but if
some of the hon. Members also would likb to
join we will be interested in sending the dele-
gation. let all of them including the BJP join.
let them also join.

(Interruptions)

PROF. PREM DHUMAl (Hamirpur):
You cannot exclude us.

SHRI RAM KAPSE (Thane): We would
like to come.

[ Translation)

SHRI MADAN LAl KHURANA (South
Delhi): By doing this, you are not doing a
favour to us. We are also here, you will have
to involve us in the matter.

[English)

SHRI S.B. CHAVAN: In the meeting of
the NIC. You are also the party. There is no
dispute about it. This resolution was passed
unanimously. When the unanimous resolu-
tion was passed, why is this situation cre-
ated? Can Unar Pradesh be considered as a
place where none of us can go? What its the
idea behind the whole thing? This Ayodhya
will have to be visited not only by this delega-
tion but by anybody else who would like to go
to U.P. Nobody can prevent them. This is a
very wrong stand (/ntelTUptions) I am sorry
to say that there is something which clearly
shows that you are trying to hide something.

Sir. just I have got one more point and I
- have done it. That is about what can be the

A point was raised about the NtG re9O- purpose behind the demolition ofthe Temple.
lution and it was asked whether )here has In fact, I have no hesitation in saying that
been serne infringement of the same. In fact, even before the acquisition, the Chief Minis-
one of the resolutions of the NIC was that a ter himself has talked to me that he is not
Standing Committee of the NIC should go to going to acquire it. But within two days, the
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notification is issued.' Now, is it really neces-
sary for anyone that he should destroy the
Temples? Why do you consider that you
have the monopoly of representing the Hin-
dus?

Who are you to say that you have the
monopoly? You do not have the monopoly.
You cannot destroy the temple.( Interruptions)

Let me complete. I have just two sen-
tences more and I have done. (Interruptions)

The High Court and the Supreme Court
gave an order ..... (Interruptions) Please try to
understand it. You cannot shout me
out.(lnterruptions) The High Court and the
Supreme Court gave an order that the land
which is acquired shall not be handed over.
When the Court has said this, the land acqui-
sition proceedings are also subject to the
final order of the Court. Does it mean that the
U.P. Government is presuming that the final
orders are going to be in favour of the BJP
only or the UP Government I will not say
BJP? It can also go against them. If it goes
against them, how are they going to restore
the temples? Kindly try to understand this.
You are trying to destroy the temples. I think
you have no right. I do not think, you will
concede to that matter.(lnterruptions)

SHRI CHANORA JEET YADAV
(Azamgarh): It is a serious matter. That the
temples are being destroyed.(/nterruptions)
The statement of the Home Minister has
brought out the seriousness of this issue, an
issue which has become a national issue. It
is not an ordinary thing. The Home Minister
has made it very clear that the U.P. Govern-
ment is a party to the demolition of the
temple. It is going to be another national
explosive issue. It is not an ordinary thing in
a free India where we respect and give
equality to all religion. Now the Government
which has the responsibility for the security
and protection of individuals, the religious
temples and even individual's properties and
everything, the UP Government has be-
come a party to demolition of a temple and
has handed over the acquired land to an
organisation(1nterruptions)
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. MA. SPEAK!;R: You can say this briefly
also. "

SHRI CHANDRAJEET YAOAV: which
has created communal tension in this
coumtry. To hand over to that organisation is
not an ordinary thing. It will destroy this
country and there will be a civil war. In view
of the fact that the Home Minister feels that
not one but several undesirable acts have
been done by the U.P. Government, will he
take the reponsibility for the protection of
Babri Masjid and Ramjanam Bhoomi dis-
puted land.

SHRI ~.B. CHAVAN: This is primarily
the re:;ponsibility of the UP Government and
we"ani keeping ourselves fully informed as
to the developments there and if it comes to
that, certainly the Government of India will
not hesitate to take over that land.

(Interruptions)

SHRI S.B. CHAVAN: It is 6.15 p.m. I
have to give a reply in the other House also.
That is my difficulty.

J

MA. SPEAKER: I can understand the
difficulty. But let us not put the questions, get
the replies and criticize the replies
also.( Interruptions)

( Translation]

SHRI LAL. K. ADVANI (Gandhi Nagar):
Mr. Speaker, Sir, when this issue was raised
in the House, yesterday and the day before,
the hon. Home Minister was not present in
the House at that time. He was in the Rajya
Sabha on" these days and that is why we
learnt of his views only through newspapers
or through the records of the proceedings of
the House. Day before yesterday was talk-
ing about using Article 356, them I felt that·
the Government has very concrete informa-
tion otherwise no responsible. Home Minis-
ter shall use this kind of language. Today,
when he gave this statement ip the House
then Ikept on searching that statement which
is 4 page long and very extensive for any
indication as to where the promises made by
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the U.P. Government, the National integra-
tion Councilor the promises made in public 
or the promises made by us here, have been 
violated, I could notfind it anywhere. In a way 
, in was a matter of satisfaction forme. 

, talked to the Chief Minister, Shri Kal-
yan Singh ji at noon and told him that I have 
seen the statement which was made in the 
Rajya Sabha, , can tell you that ~ you were 
asked, you would also have given the same 
reply. There is nothing againstthe U.P. Gov-
ernment in the statement. The day before 
yesterday he said that they evading and not 
giving any reply. But in the statement he has 
made a mentiion of every bit of correspon-
dence made between the two Governments. 

Just now he made a mention of the 
Standing Committee of the National Integra-
tion Council which would visit the site. He 
has complained that the U.P. Government 
has not given the reply to this effect. I will 
enquire into the matter as to why they have 
not given the reply. What is the matter? Had 
there been anything lacking in Uttar Pradesh 
Government the day before yesterday, yes-
terday or even today, it would have definitely 
been mentioned in these four pages. But 
nothing of the sort has been mentioned. I feel 
that the difference between the Home Minis-
ter of the day before the yesterday and that 
of today is clearly visible to this House as well 
as to the other House, and it is perhaps his 
last speech to complete the above state-
ment. I would only say that in this provoca-
tive speech he has finally given a pices of 
ac:Ivice to the House. 

[English) 

'" appeal to all the members to keep in 
mind the complex and sensitive nature of the 
Ram Janam Bhoomi Babri Masjid dispute.'n 
all that we say to do, we must avoid emo-
tional outbursts or statements which could 
further aggravate the problem. On the other 
hand, we must xhibit calm and restrain when 
discussing this matter so that an acceptable 
solution of the problem can be found." 

rr rans/ation] 

Let him go through his last speech that 
he made in the morning yesterday. 

[English] 

Is that a restrained and calm approah 
and appeal? 

rr rans/arion] 

At the concluding part of it he says that 
he would dismiss the State Government and 
would not hesitate to do so. After all, if any 
Government is violating the Constitution, 
whether it is the Uttar Pradesh Government, 
the Andhra Pradesh Government or the 
Government of "West Bengal, they have a 
right to dismiss it. But in a 4 page statement 
there is not even the slightest mention of 
their fault. Later on he says that they have 
done so and so and created tension. Is it 
proper on the part of the Home Minister? It 
could be proper for any of his colleagues. 
(/nt9"ruptions) Our hon. friends can do so 
but I do not expect this thing from the Home 
Minister. I would request him that if there is 
any violation of any court order or violation of 
any article of of the constitution, he should 
tell us. He should tell the Government of 
Uttar Pradesh: He should not uilise this 
Parliament to defame any State Govern-
ment without facts. 

SHRI S.B. CHAVAN: Mr. Speaker, Sir, 
I would only say that Article 356 of the Con-
stitution is used sparingly where the Govern-
ment feels that there is no other alternative 
left. In such aease alone, it is definitely used. 
I will not be able to give my opinion here 
today. Let the delegation which is leaving for 
Ayodhya meet me after its raturn. Then only 
I will take a final decision in this regard. 

[English] 

MR. SPEAKER: Ithink, today the House 
is sitting beyonf 6 0' clock also, until all the 
Members who are present in the House and 
want to speak, and who are given the oppor-
tunity to speak. I am told by the Parliamen-
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tary Affairs Minister that he has made ar-
rangement for dinner for the Member as well 
as for our officer friends and others who are 
working in the Parliament. If the press is 
there, the dinner will be avaukavke to the 
Press also. 

Now, Shri BhogendraJha will speak on 
Budget. 

18.17 hrs_ 

GENERAL BUDGET, 1992-93 GENERAL 
DISCISSION CON TO. 

DEMANDS FOR GRANTS ON AC-
COUNT (GENERAL). 1992-93 CON TO. 

AND 

SUPPLEMENTARY DEMANDS FOR 
GRANTS, (GENERAL) 1991-92 CON TO. 

[ Trans/ation] 

SHRI BHOGENDRAJHA (Madhubani): 
Mr. Speaker, Sir, on behalf of my party, I 
oppose the very basis of the Budget that has 
been presented by the han. Finance 
Minister. (Interrruptions) 

[English] 

MR. SPEAKER: Mr. Jha, please con-
tinue. I will call someone else because oth-
ers have been speaking when there is a 
wrangling. This is not like this, Shri Jha. 
What you are saying is being recorded. It is 
not like this. 

[ Translation] 

SHRI BHOGENDRAJHA: Mr. Speaker, 
Sir, what is its basic reason? I do not want to 
repeat the points I have heard. Many of our 
hon. friends have already spoken on this 
subject. The main thing that I want to say is 
the philosophy behind the Budget prepara-
tion ..... 

18.18 hrs. 

[MR. DEPUTY SPEAKER in the Chai1 

By philosophy. I mean the economic 
philosophy. the philosophy of development 
which is very dangerous and is against the 
basic policy of this country. 

The speech of the hon. Finance Minis-
iter, indicates that an affluent class will be 
created. No extra burden has been put on 
this affluent class either through the Budget 
proposals or tax proposals. The Govern-
ment expects that it will function as a trustee. 
The whole country and its economyn would 
be le!t to miliionaries and the working class 
would be left at their mercy. The Govern-
ment makes an appeal to this affluent class 
to act as the trustee of the working class, but 
there is no provision for the working class in 
the Budget proposals orthe Finance Bill. Not 
only that. it is clear from the Budget speech 
itself of the Finance Minister that the Budget 
would put a heavy burden on common man. 
the poor and the weaker sections. But in the 
objecties it has been stated that. 

[English] 

Burden on weaker sections will be ame-
liorated to the maximum possible extent. 

[ Trans/ation] 

Therefore, the burden will fall on the 
weaker sections of the society and the 
Governmenllo its part would try to amelio-
rate Ihe same 10 the maximum extent. They 
have no intention to see that the burden of 
the budget does not fall I fall on the weaker 
sections nor would they check it. Even if they 
fail in their objectives, theirt intention is not to 
put much burden on them. 

Not only that, the Government should 
import the items which are produced in our 
country and the machineries which are 
available in the country. If would make both 
import and export. What is the philosophy of 
their Budget? The philosophy is to increase 
export on a large scale. Why is it so? Be-
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cause the Government want to earn foreign 
efdchange to make import. It wants to raise 
import just to make export. Make import and 
export and the vice versa. In this way our 
budget is caught up in the vicious circle of 
import and export. What will be the fate of this 
country which has a population of 85 crores. 
There is no mention in this regard even in the 
economic philosophy of the Budget. It moves 
around the circle of import and export. Mr. 
Deputy Speaker, Sir, what is the objective of 
import. 

[English] 

Import of non-essential consumer goods 
will be discouragaed. 

[ Translation) 

That means, import of consumer items 
will be made. Non-essentialconsumergoods 
would also be imported, but neither it would 
be encouraged nor stopped. 

Mr. Deputy Speaker, Sir, when the Fi-
nance Minister complains of the Finance 
crises in the country, he puts the blame of the 
previous Government. I do not dare to say 
anything in this regard because Iwas myself 
a part of the previous Government. But while 
he complains of Financial crises. he would 
neither check import of non-essential con-
sumer goods, nor would he encourage their 
import. He continues to make import. Then 
what kind of a foreign exchange crisis or 
economic crisis is it when he goes on import-
ing consumer goods also. Therefore, I would 
like to draw 'lour attention to his economic 
philosophy and objectives and the objec-
tives of this Budget from the references of his 
speech. As far as retrenchment is concerned, 
he has now and then said then said and the 
newspapers also have reported that there 
would be retrenchment... What does his 
speech convey? It says that there would be 
no retrenchment o! the labourers. He says 
this much only that: 

The burden on the workers will not be al-
lowed to fall too heavy. 

[ Translation] 

There will be a burden, a heavy burden 
on workers, but it won't be too heavy. burden 
on workers, but is won't be too heavy. As I 
said in the beginnin>J. I donot want to repeat 
the words or fault but would make a mention 
of the objectives of the whole budget. Its phi-
losophy is very dangerous. Through this, we 
will be importing non-essential consumer 
goods and open the doors for foreign invest-
ment. Mr. Deputy Speaker, Sir, I remember 
an old incident. 

The then Planning Minister in the Fourth 
Lok Sabha had gone to America where he 
made a speech saying-

[English] 

The womb of Mother India will be kept 
open for foreign capital. 

[ Translation] 

How insulting it is .... (/nterrruptions) ... 
do not want to mention his name. He was the 
then Planning Minister. 

Although those words are not being re-
peated today by our Finance Minister but he 
is repeating those deeds. What is the result? 
At that time the plan was stopped at the in-
stance of the World Bank and no plans were 
undertaken in the country not for one year 
but for four long years. The result was that 
during this period without plans, unemploy-
ment and price-rise increased and the devel-
opmental work came to a grinding halt and 
our rupee was devalued up to 57 per cent. At 
that time we had owed American loan of 
3400 crore which has increased to 5300 
crore. All of us are aware of the background 
that the crisis was greater to the extent that 
the Central Government employees went on 
aone day strike on 19th September, 1968 in 
which 14 people were shot dead including a 
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peon wor1<ing in Shastri Bhawan, 23,000 
people were arrested and 45,000 people 
were dismisS9d from their services and the 
crisis continued even then. Finally, we gave 
a suggestion that the Plan should be re-
sumed anyhow. The then Finance Minister 
said that the Banks will not be nationalised till 
be. continued in office as the Finance Minis-
ter. I do not want to mention the name of the 
person. In such a situation, bank employees 
ail over the country and the All India Employ-
ees Association came out on the roads and 
asserted that the Nationalisation of Bank 
should take place and if it does not take place 
so lon9as the Finance Minister is there, then 
he shou1oj be replaced. Then the Finance 
Minister was replaced and the Banks were 
nationalised and the then Prime Minister 
Shrimati Indiraji was expell~ because the 
Congress Party was not in favour of it. 

I am saying all this because it has virtu-
ally happened in the past. I was also there in 
this House at that time and we also played a 
role in it. The Government did not step down 
at that time but the Prime Minister and her 

,101her associates were expelled from the 
Congress Party. So what the present Gov-
ernment is doing in the name of promoting 
foreign investment has created a new dan-
ger of hybrid capitalism. I do not agree with 
some of my friends who say that this Budget 
would be in favour of the people. It will be in 
favour of the people who are capitalist and 
who are ind ustrialists but those who want but 
it would be against those who want to pro-
duce indigenously. How long Tatas and Birlas 
will survive if Ford, Rock Feller and all other 
million aries of the World will stream into 

.... India. So the entire capitalist class of the 
Country, who raise its wealth through pro-
duction, will also face crisis. Who will survive 

• then, it is hybrid capitalism. I call it hybrid 
because when the goods are sold only in the -
interest of foreign countries and not In na-
tional interest, then it is against the public 
interest and the aim fixed by the Finance 
Minister is against our tradition as well as 
against the times to come. 

Mr. Deputy Speaker. Sir, the argument 
being advanced is that we will import the 
.technology. But there is no mention in the 
whole speech that the techonology which is 
already available in our country will not be 
imported. We are not against import. We can 
import the technology that is not available 
here. It is simple and can be comprehended. 
We are not against the import of goods. If it 
is not possible for us to produce these goods 
which are very essential for the time being 
then is all right. But they are preparing for 
import at a time when they will compete with 
us in production and our Finance Minister 
goes on saying with enthusiam tpat we are 
leaving it for competition. 

Mr. Deputy Speaker, Sir, history is re-
plete with examples of competition. I recall a 
story of a saint who was looking after a tiger 
and he-goats. He gave some advice to which 
the tiger as well as the goat lent their ears. 
Sadhu thought that both have accepted his 
advice and he asked them to live together 
and compete with each other. Tiger contin-
ued to make a meal of the goats and also 
continued to live with them. Finally, the tiger 
ate up all the goats and even then they 
continued to live together and all the goats 
disappeared and that too under the patron-
age of the sainI. So with whom he is encour-
aging competition.( Int9muptions) 

SHRI CHITTA BASU(Barasat): The 
saint too must have disappeared. 

SHRI BHOGENDRA JHA: The saints 
will also disappear. Is there any remedy? I 
had said just now that the Minister of plan-
ning was removed, that is the ultimate result 
but I do not want to disappeared for a while, 
I want to improve them, they may still change 
and protect themselves. 

Mr. Deputy Speaker, Sir. under such 
circumstances, it is not mentioned anywhere' 
as to what shall we do to improve our indige-
nous technology. Is it not possible to lay 
down legal conditions for the producers, 
whether they are in the public sector or in the 
private sector, that they should do research 
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and development work as wall. We will 
develop our technology as far as possible 
sal( 10,15 or 20 per cent. There is no dearth 
of brain or experience in our country. It 
should be made compulsory to develop new 
technology in all the universities, technologi-
cal colleges and Science college, by charg-
ing money and collecting new equipment. 
Mr. Deputy Speaker, Sir, whatever capital, 
the largest capital we have in our coufry, 
which we consider as a problem, is the 
capital of brains of 85 crore people and the 
cpital of one hundred 70 crores because 
hands also form a capital as these work 
without diesel and elctricity, brains give them 
support to these should be utilised. Their 
unemployment, proble shold be solved, I am 
not saying so to secure jobs for them but if 
they get employment, it is good and that is 
just simPle. In fact, their capability, skill and 
wisdom should be used for the development 
and progress of the country and under such 
circumstances our minor but appropriate 
technology, which is no doubt minor, can 
cam pete with big millionaires and foreign 
technology. With regard to major technol-
ogy, I would way that no doubt our scientists 
are backward but not too much and if they 
get a chance, they can do fairly well. There 
is brain-drain and drain of technology, the 
scientists of our country are going to foreign 
countries. They are accomodated in Amer-
ica and other countries. Not only one Khur-
ana but there are number of such prople 
here. Their genius and mental capacities are 
bring untiliseds by others and we are taking 
loans from them on col'lditions. In the whole 
Budget Speech, there is no mention of de-
velopment of indigenous and apropriate 
technology. Unfortunately, it is being propa-
gated in the country that it is a modern 
Budget and a Budget according to the new 
technology. 

Mr. Deputy Speaker, Sir, in thi~ context 
the Dunkel proposals are also worth men-
tioning. The proposal has not been accepted 
yet but in the Budget proposals and in fi-
nance Bill most of the points of the Dunket 
proposals have accepted and implementa-

tion thereof has begun. Carla Hills has also 
said that the Government of India is imple-
menting it. The Budget has not been adopted 
in the House, Uruguary round of talk is not 
yet over, the talks will continue but its imple-
mentation here has brgun. I think it is som-
ethink like keeping the country and this 
Parliament in dark as they are going to 
implementing it. 

Mr. Deputy Speaker, Sir, if we take 
certain things in the field of trade, for ex 
ample, trades of goods trade of service insti-
tutes, trade of patents and matter of multi-
purpose trad9, we find that we have to follow 
their conditions in all of them. There has 
already been a discussion n patents in the 
House but we have our own law of Patents of 
1970 and incidentially I was also a Member 
of Fifth Lok Sabha at that time. 

Patent was made about process. The 
same item can be produced by different 
processes. The condition of Dunkel that has 
been applied to us is that patent will be there 
only for the ultimate result of the proces of 
development. It means our Agricultural Sci-
entists who have development more tha" 
400 varieties of wheat, new varieties of .rice' 
and who are busy in development other such 
varieties and who may develop more and 
more varieties, if assisted, we do not lag 
behing any country so far the varieties of 
wheat are concerned there will be patent for 
all that. It means not only lour production 
process but our scientific development and 
research work will also come to a grinding 
halt. The result will be that we will be caught 
up in the net of mental and scientific slavery. 

Mr. Deputy Speaker, Sir, some of our 
friends have spoken and I will say soma-
thing about them later on. What is in the 
condition of Dunkel proposals it is that grants 
won'tbeprovidedtoAgriculture.G~antscan't 

be provided on agriculatural inputs such as 
fertilisers, electricity, water and seeds. Which 
country is saying so? It is America where the 
Government provides grants to the million-
aird farmers, who are the owners of thou-
sands of acres of land for burning the stand-
ing crops so that the prices do not fall if there 
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is glut of what in tlie market. The owner will 
definitly realise what he has put in as cost of 
production. Therefore, don't harvest don't 
grow crop, don't do labour and just burn it is 
the fields. So, grants should be provided to 
burn the crops and not for growing it. There 
is a need for bringing forth the question of 
Human Rights by the Government of India. 
People are starving and no foodgrains are 
available to them and one Government is 
doing the task of burning the foodgrains in 
the filds just for the profit of few millionair-
ises. On the other hand we do not provide 
grants. The application of this porcess was 
started by the Government of India from the 
previous Budget. As far as the issue of 
subsidy on fertilisers is concerned, after a 
prolonged debate in Parliament the hon. 
Minister of Finance agreed to condinue 40 
per cent subsidy on fertilsers to farmers 
owning up to 5 acres fo land. Farmers own-
ing morethan 5 acres will just be given 10 per 
cent subsidy on fertilisers. These things came 
up after the Budget proposals. But as far as 
I know there is hardly any area in the country 
where these proposals . are being Im-
pleemented. I would like to know from the 

~. han. Ministerof Finance whether the amount 
of assistance has been released to the State 
Governments? If the assistance has been 
released to the States, then Statewise de-
tails thereof and whether the farmers are 
getting the assistance or not? However, 
policies are being implemented gradually. 
Mr Deputy Speaker, Sir, similarly our coloth 
does not enjoy free marketing facilities in 
America and also Indians cannot move about 
freely in and out of America. Once upon a 
time, during the earlier days of this century, 
Indians had easy access to America. Many 

"\ a people started freedom struggle from that 
- land. Cama, Gata, Maru came here to figtht 

for the freedom of our country but now Indi-
ans cannot go to America to work there 
because restrictions are in forece. Cloth of 
India cannot be exported to America be-
cause there is restriction on it. Our hon. 
Minister of Finance says that is liberalising 
foreign investment in the country. Is it on the 
basis of principle of equality of trade and on 
the basis of the principle of equlity? I would 
like ~. submit how disgraceful it is, what to 

talk of the nation. Mr Deputy Speaker. Sir, it 
is also one of the proposals of Dunkel not to 
pay remunerative prices to the farmers for 
their produce, Even through the Public Dis-
tribution System foodgrains cannot be sold 
at cheap rates. 

These recommendations have not been 
agreed upon so far but they have begun to 
move slowly towards it as these very recom-
mendations have not been turned down. 
The current Budget is a prelude to that 
horrifying scenario. This Budget is quite 
dangerous in its philosophy, approach and 
suggestions. Only a few days backs the han. 
Minister of Finance praised the working of 
foreign banks in reply to a question. I have 
already stated on an earlier occasion that the 
process of nationalisation of bank was not at 
all smooth. The Minister of Finance stepped 
down, Several other Ministers stepped down 
and the Prime Minister was edxpelled from 
the ruling party at that time. There was a 
commotion in the country and the national i-
sation of banks materialised. My hon. friends 
are saying either nationalisation was in right 
direction or in wroing direction. In fourth Lok 
Sabha I was a Member and Sbri Vajpayee 
was also a Member. H was said that nation-
alisation of banks will come to an end. An 
organisation of dopositors was formed to 
withdraw the deposited maony from banks. 
A capital of Rs. 36 crores was there in those 
14 Banks. Today they have several hundred 
times much more capital. I know those areas 
closely where farmers owning 25 acres of 
land hardly dreamt of getting a loan from the 
banks. Despite all lacunae, loans can be 
taken for rickshaw, tonga, Buffalo or petty 
trades Ijke sm all scale business or shop. The 
hon. Minister of Finance is bringing foreign 
banks into the country and is-keen on allow-
ing ourbandks to intenationalise their opera-
tions. What is being done to end bank nation-
alisation. He says that he will have conven-
ience from private banks of the country, from 
foreign banks and from the banks working in 
association with both type ,of these Banks. 
To compete with these banks it is laid down 
as a precondition to siphon off a a.rtain 
amout as loan to weak~ MCtions 1II'low 
rates of interest. To whom the loans witt be 
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sanctiond. Only to big black-marketeers who 
will charge high rates for interest. They are 
headin towards a dangerous path. The hon. 
Sate Finance Minster is present in the House 
and I would like to urge upon him that it is 
25th today and on the 27th employees of the 
Regional Rural Banks are going on a na-
tionwide strike. Their demands are met or 
not but the Government is not taking any 
decision on the implementation the judge-
ment of the Supreme Court nor is it having 
corage to violate it. I think this might lead to 
inflation. I would like to suggest on· my own 
to implement the decision of National Tribu-
nal and put the money compusorily in depos-
its, no matter whether bank employees agree 
to it or not so as to prevent it from reaching 
the market and futher generating inflationary 
pressures. Money should remain with the 
banks but be kept in the names of employ-

1 ... 10 that inflation is checked. It si pro-
. posed to bring down priority sector lendings 

frolTN4 per cent to 10 per cent But how 
deadly this measure will be, can be easily 
gauged by all of us. System of charging high 
rat .. of interest is still in vogue in the coun-
try. No State, distrct, city or village is there in 
the country where perhaps the menace of 
illegal money lending might not be operating 
openly. Although law,is there, illegal lending 
operations are going on unchecked every-
where whether it is Delhi, Calcutta or Triban-
dram or any other city or vilage. A man from 

. Kerala told me, he gives a sum of Rs. 1 001-
to a fishseHer in the morning and takes back 
As. 150 in the evining. 50 per cent interest is 
charged in a day, imagine how much he 
would be getting in months and years. Rates 
may differ but no place in the country is 
totally unaffected. Large chunks of the popu-
lation are being put at the mercy of money 
lenders. Besides, private sector banks will 
not be required to procure licences for open-
ing their branches. " these very banks open 
their branches in those areas where branches 
of public sector bands are functioning then 
how will the latter be able to compete with the 
farmer. It is also proposed to bring the rates 
Of Interest at par which are in force in the 
Commercial Banks and the Regional Rural 

Banks. i would like to apprise the hon. Min-
ister of State with the bungling going on in the 
banks by giving him 23 Zerox cpies of orders 
issued to write off loans of thoSe 23 persons 
against whom loans of even a Single paisa is 
not outstanding. I am handing over. please 
take th~e copies of receipts. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHAI DALBIA 
SINGH): That has also to be looked into by, 
the State Governments. All this took place 
during your time. 

SHAI BHOGENDRA JHA: But receipts 
pertain to your period. I request you to have 
with me a memorandum Sing ned by 21 
Harijans who were not paid a single paisa as 
loan, but only on papttr loans were sanc-
tiened, by the State Bank of India's, Khajoli 
Brandch in district Madhubani. Sir, with your 
permission I am handing over both the docu-
ments to him. 

MR. DEPUTY-SPEAKER: All this i5110t 
needed. 

SHAI BHOGENDRA JHA: Similtlr is the' 
competition between the public sector and 
the private sector. Public sector functions 
directly under the control of the Government 
but the Minister of Finance and severalother 
Ministers of the sam. Government have 
launched a campaign against public sector. 
I would Ike, through you, to request the hon . 
Minister of Finance to place the facts before 
the House and before the contry as to which 
priVlde sector unit in the country is being 
tot~1Iy run with private finances by the indus-
trialists. Can he mention a single such case? 
Is there any Tata or Birla running units with t 
their own finances? Tata's have. a share In 
TISeo, a big turnover company, but their 
share in it minght not be more than 3-4 per 
cent. The Hindustan Moters is a Birla gliOup 
company, that manufactures Ambassador 
cars, but their share in it is not more than who 
and a half per cent. Despite that, the Govern-
ment is being blamed for all the its. During 
the days of freedom struggle the prominent 
slogan was - 'Khoose Bane Hain Ghare, 
Humko Kala Bat. Aahe Hain. Hamin Se 
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Paisa Vasool Karke Hamin Ko Jalim Sata 
Rahe Hain. Each and every industrialist of 
the country is running his industies with the 
public money. The facts should be placed 
before the House regarding the number ,of 
these industrialists who have declared them-
selves bankrupt? It must also be made clear 
as to what is the magnitude of the losses in 
public sector and what is in private sector? 
What amount of money of public sector 
undertakings, banks and financial institu- . 
tions has been swindled away by these 
industialists? How mush is outstanding? " 
religious preachers start making preachings 
contrary to the tenets of their religions then 
what will happen. If it is done outside, that is 
~ different thing. Similarly, the present pro-
tectors are making such a propoganda, then 
who will protect us? Where one leader thinks 
of himeself to be an example of perfection. 
As my hon. friends submitted, that it was the 
first opportunity in human history when 
everyone was-educated and none was left 
jobless in too short a time. From 1946 to 
1986 inflation and price-rise were not there. 
Education and health care was totally free. 
This facility was extended to all. But some 
needed more. Let the minimum needs of all 
met but what has been achieved by some 
cannot be achieved by all. But to ruin what 
has already been achieved is the attempt by 
the hen. Minister of Finance in the Budget. 
Therefore, my submission is that---

[English] 

MR. DEPUTY-SPEAKER: You please 
wind up now. Tomorrow at six O,clock the 
hon. Finance Minister will be replying. There 
are so many people who want to speak. 
They are being denied of an opportunity to 
speak. In the end they get only two or threee 
minutes. It creates an unhappy situation. 

[ Translation] 

SHRIBHOGENDRA JHA: Therefore, I 
will conclude my speech with a few sugges-
tions. I think ways must· be found out to 
strengthen the public sector. It is also the 
moral responsibility of workers to accept the 

challenge:o run the mills profitability both in 
their own interest as well as in the interests 
of the country. It is the duty of Government 
to prevent it from turning into an abattoir or 
cremation ground. Ills afflicting public sector 
units must be removed on priority basis with 
the cooperation of all. What has been done 
recently is to distribute their respective shares 
in profitable ventures and that too in open 
markter. Severalfriends have submitted here 
that an sum of Rs. 1150 crores was allocated 
out of which Rs. 250 erore has been dis-
bUlJ;ed among a few persons. In whose 
favour it is being done. A few are being made 
million airs at the cost of Government money. 
This is being done by th~ Government. 

Mr. Deputy Speaker, Sir, I would like to 
submit that there should be only one union in 
one industry. This Union should be formed 
through secret ballot and the Union should 
be made responsible to ensure the workers' 
participation in the management and the 
profitability in the industry. This should br 
implemented in all the areas and the officers 
should be made responsible and account-
able for both success and failure of the 
industries. It should not be so that with the 
transfer of the officer, his responsibility .is 
also over. Mr. Deputy Speaker, Sir, so far as 
the question of price-rise is CX)ncerned. Firstly 
our Finance Minister rejected the election 
manifesto of the Congress Party by saying 
that it is not possible to check the price-rise 
within 100 days. Now he is saying that the 
whole sale price is up by 12 per cent. This 
price-rise should be openly opposed. During 
the'last budget also the hon. Finance Minis-
ter has said that the Reserve Bank is working 
on the suggestions of Shri Jha. I would 
request the Government to arrest and search 
the whole-sale dealers and a provision should 
be made that the private whole sale dealers 
should not be given a single penny from the 
banks as a loan. They should carry out their 
business with their own mony, whether it is 
black or white. The Government should 
strengthen the Public Distribution System 
throught the State Trading Corporations, 
and the F.e.1. Mr. Deputy Speaker, Sir, the 
suggestions made by them regarding rural 
development ... 
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MR. DEPUTY SPEAKER: My fear is 
that some hon. Members may start agitating 
at the end. let everyone have his opportu-
nity. The other hon. Members should also 
have a chance to participate in the debate. 

[ Trans/ation) 

SHRI BHOGENDRAJHA: Please allow 
me for three minutes more as I am the first 
Member of my party to speak. Mr. Deputy 
Speaker. Sir. according to the speech deliv-
ered by the hon. Finance Minister regarding 
rural development. the allocation made for 
this item has been curtailed. Why he has 
done so now? What will happen to the devel-
opment of villages? I ar,l not taking only 
about the poor; because they will definitely 
be in loss; but I am talking about the devel-
opment of the villages also. How the pur-
chasing power of our country increase with-
out their development? Where will you get 
the market for your industries and how people 
will buy? Then our hon. Finance Minister will 
say that the goods have become surplus. In 
that case the goods which would be im-
ported by you will have no buyers. People 
will die of hunger, but will not be able to buy 
foodgrains. They will have no clothes, but 
will not be able to afford them. This situation 
has already been persisting there and it will 
further aggravate. At present there is a lot of 
import in India. They are importing price rise 
slump. inflation and stagnation in the coun-
try. In the present situation even we are not 
able to buy the goods. Then what would be 
the condition of the poors. In this way the 
prevaling depression now-a-days in Amer-
ica will flow into our country and the big 
industrialists will also get trapped in this state 
of depression. because their goods will not 
be sold. Therefore you should check the 
injustice which you are going to do with the 
rural areas. If there is increase in the agricul-
tural production, our factories will get more 
raw material. If the rural people will have 
money and foodgrains, they will be able to 
buy the manufactured products of our facto-
ries. I would like to know th views of the hon. 
Finance Minister in this regard. He has given 

tax exemption to all the air-conditioned ho-
tels in Bombay. The arguments advanced by 
the Hon. Minister in this regard is that he has 
given this exemption to th air-conditioned 
hotels in Bombay in lieu of support extended 
by the voters during the elections of Bombay 
Metropolitan Corporation, In this way, he is 
insulting the citizens of Bombay that the 
Congress has won due to the support ex-
tended bytheownersof air-conditioned hotels 
only and wherever the Congress Party has 
won, the airconditioned hotels of that area 
have been given tax exemption. This is a 
very serious matter. 

On the other hand. tax on such items as 
are of common use such as cement, watches 
etc. has been raised, while concluding I 
would only like to submit that this budget will 
aggravate the problem of price-rise and 
unemployment and this is introlerate. What-
ever happened in 1979 will again happen. 
The workers of this country who are toiling 
through pen, spade, sickle and hammer and 
are working in fields or factories, will not sit 
silently. They will take the path of struggle 
and every side will be affected by it. There 
will be changes in the Government and import 
will do no good. The workers of this COUl)try 
willcome inthestruggle.lhopeweallieftists 
tlnd our socialistfriends will keep the struggle 
going in the country and will create a situ-
ation in which our country would be able to 
fight the danger which has arisen due to this 
budget. In that situation we can take the 
challenges of the World Bank and the Inter-
national Monetary Fund and the country will 
make progress and we as one party will sit on 
the front benches with them. With these 
words, I conclude. 

[English] 

MR. DEPUTY-SPEAKER: May I once 
again request all the subsquent Speakers to 
keep in mind the position of those who have 
to speak after them? 

There are some Members who have 
taken more time. The House was very keen 
in hearing the speeches of some of the 
leaders of the parties and under such cir-
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cumstances, they have taken more time. My 
request to the Members is this. Let the 
remaining Members also have a chance to 
ventilate their grievances and make certain 
valuable suggestions so far as Budget is 
concerned. 

Now, I shall call Shri K.P. Singh Deo to 
speak. 

SHRI YAIMA SINGH YUMNAM (Inner 
• Manipur): Sir, alii the parties have been 
given a chance. Why not mine? (Interrup-
tions) 

MR. DEPUTY-SPEAKER: We are fol-
lowing a system of allowing two members 
from Congress Party and One Member from 
Opposition. There are some small Groups 
consisting of one or two Members.And they 
too will get a chance to speak. 

On the Motion of Thanks to the Presi-
dent's Address, you had the chance and 
others oo'uld speak at the end. This time you 
have to bear this in mind. There is no other 
alternative. You have yourself been a former 

" Speaker and you know the difficulties. I need 
not explain. 

Shri K.P. Singh Deo. 

SHRI KP. SINGH OED (Dhenkanal): 
Mr. Deputy Speaker, Sir, 1 thank you very 
much for giving me an opportunity after four 
speakers. 

I heard with rapt attention the very elo-
quent speeches of hon. Shri George Fern-
andes and the former Prime Minister Shri 

.- Chandra Shekhar and also Shri Bhogendra 
Jha from the CPI. I wish Shri Chandra 
Shekhar and Shri George Fernandes were 
present here. 

For a moment, I really got carried away 
by their oratory and their eloquence and I 
was a little bit mesmerised. As they were 
quoting Atalji saying the same thing about 
the Finance Minister, Dr. Manmohan Singh 
that he has mesmerised the whole country, 
I also got momentarily carried away by Shri 

George Fernandes's speech. In fact, it was 
echoed by Shri Chandra Shekharji. 

I remember having heard Shri George 
Fernandes in 1979 when he very able and 
capably defended Shri Morarji Desai as a 
Minister of Industry and the next day he 
ditched him and defected to another party 
leader whose name I do not think Shri Bho-
gendra Jha likes to be mentioned, so, I will 
not mention it. 

19.02 hrs. 

[SHRIMATI MALIN I BHATIACHARAYA in 
the Chai1 

Madam Chairperson, I would like to 
take this opportunity to congratulate the hon. 
Finance Minister for a very innovative eoo-
nomic policy document which he has pre-
sented to the Parliament and he seems to 
have achieved the near impossible with rather 
consummate ease by effecting major re-
forms in the Government's fiscal, trade and 
industrial policies. He has really had a depar-
ture from the decades of rhetoric and popu-
lism and has presented a very pragmatic 

.budget which involves macro-eoonomic 
restructing as well as macro-economic prin-
ciples. For the first time after a long time, we 
have had a transition to policies based on 
sound economics and ground realities. The 
most impressive achievement of the Finance 
Minister seems to be the restoration of fiscal 
discipline. If one were to believe the budget 
document, which is not shared by my hon. 
colleagues on this side, then he has brought 
down the deficit to 6.5 per cent of the 
GDP(/nterruptions) and he hopes to bring it 
down to five per cent because of the initia-
tives he took last year. Actually, I think this is 
the first budget of Dr. Manmohan Singh 
because the last budget was somebody else's 
baby and cannot be claimed to be his. But he 
did make some fresh initiatives in that. 

Wherever we talk about the budget, 
which is nothing but an instrument for man-
aging the economy and also declaration of 
policy initiatives and objectives, it has to be 
in a relative term, and for that relative term, 
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we have to see this particular budget of 
1992-93. It has to be seen in the background 
of the economy of 1991-92. The Finance 
Minister has very rightly, in his Budget 
Speech, indicated the state of the economy 
as it was in 1991 when he took over the 
responsibility of the Finance Ministry where, 
due to the faulty budgetary process, growing 
fiscal deficitis and a breakdown of financial 
disciplines, specially in 1990-91, it resulted 
in a crisis of confidence in the Indian econ-
omy. The consequence was an erosion of 
Indian status in the international committee 
of nations. The year 1991-92 had been a 
particularly difficuh one. The economy is yet 
to fully recover from the trauma of the crisis 
which unfolded since the beginning of 1990. 
The savage compression of imports resulted 
in a marked deceleration of industrial activity 
and the shrinkage of exports. The enormity 
of the crisis is really to be fully recognised. In 
fact, many of us are not economists and are 
not students or dealing with the subject of 
economics. I come from a very backward-
even more backward state, Madam. than 
your State-and under developed State. I 
come from the jungles of Orissa with a large 
population of weaker sections. The Sched-
uled Castes and Scheduled Tribes consti-
tute about 42 per cent of the population. 
Therefore, we are not supposed to know aU 
these urbane and economic terminology 
which my hon. friend Shri George Fernan-
des vaxing. He is a store-house of data. He 
has access to foreign magazines and infor-
mation. I would not like to argue mainly with 
him at the moment. 

In fact, the situation in May-June, 1991 
was that the country for the first time in the 
history was faced with the possibility of having 
to default on its international commitment of 
debt servicing and the consequence of such 
default would have been disastrous. Only 
time would have'told us how disastrous it 
would have been, had we been in that situ-
ation and had we not been brought back 
from that brinkmanship. 

A default would have resulting an hy-

per-inflation in three-digit level which would 
have been something unique to India. We 
have never seen such a situation. Who is hit 
by the severe disruption of transport system 
which is dependent on imported oil and 
pervasive shortage of essential supplies in 
different parts of the country where supplies 
could not be reached? It is the poor people 
who are hit for whom my friends were vaxing 
eloquently. 

I! is in this backdrop that the hon. Fi-
nance Minister has thought it fit to present 
this budgetary document for us to pass. What 
is the philosophy behind Dr. Manmohan 
Singh's Budget? It is to place the econoy 
back on a path of high growth, to ensure 
social justice and to achieve true self-reli-
ance. What does it aim at? It aims to bring 
inflation rapidly under control. I! seeks to 
restore growth moment rum of the economy 
and manage the externl payments in a 
manner consistment with self reliant devel-
opment. Self-reliance specially in a global 
context cannot possibly mean shutting your-
self of cutting the country away from the 
economies of the rest of the world and reduc-
ing imports. We can only achieve self-reli-
ance if we can only achieve self-relia'nce if 
we can export enough to pay for our imports. 
This is exactly what the Budget seeks to do. 
I! seeks to create a competitive environment 
and we should give a boost to exports. I! 
seeks to achieve true self-reliance where we 
are strong enought to dispense with the 
crutch of aid or borrowing and it seeks to 
reduce bureaucratic control over ttle econ-
omy which has, over the years, created the. 
system of red-tapism which promotes ineffi-
ciency an.d breeds corruption. 

All this is not dictates of the World Bank. 
All this funds place in the Congress Mani-
festo of 1991. 

I may be permitted to just quote one or 
two lines from the Congress (I) manifesto re-
leased in May, 1991. 

On economy it says: 

"Restoring sound management will 
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require priority attention to fiscal policy. The 
massive deficit in the budgetary system has 
created a serious fiscal imbalance. This will 
haye to be rectified. The rate of savings has 
stagnated. The entire developmental ex-
penditure and a part of consumption expen-
diture are being met from borrowed re-
sources. This is an intolerance distortion. It 
requires immediate correction." 

This is what Dr. Manmohan Singh has 
got to do. 

"The Congress will restore fiscal bal-
ance in the budgetary system by drastically 
reducing wasteful expenditure, rationalising 
non-developmental expenditure and expand-
ing the revenue base of the Government, 
particularly through a leaner, more dynamic 
and profit-oriented public sector. Deficit fi-
nancing will be restrcited to manageable 
limits. 

The Congress approach to taxation is 
not to increase tax burdens excessively but 
to increase revenues through improved effi-
ciency in tax collection and the boner en-
forcement to tax laws. The Congress will 
maintain a stable tax regime in respect of 
both direct taxes and indirect taxes. The 
Congress will take steps to rationalise and 
stabilise the tax structure. 

The Congress will promote re-invest-
ment of profits, by suitable tax exemptions, 
in areas where there is crying need for 
massive investment such as low and middle 
income group housing highways, roads and 
bridges, non-conventional energy, school 
buildings and supply of drinking water. 

The Congress will increase interest rates 
for small savings. 

The Congress will evolve policies poli-
cies and measures to curb consicuous con-
sumption. 

Effective policies will be evolved and 
implemented to tackle the menace of black 
money." 

"The Congress will tackle the problem 
of the present foreign exchange crisis by 
pursuing vigorous export promotion, effec-
tive import substitution, establishing an 
appropriate exchange rate mechanism and 
increasing productivity and efficiency in the 
economy. 

The Congress has always believed in 
self-reliance and a self-supporting and grow-
ing national economy. To make the econ-
omy modern and competitive, to increase 
productivity and to accelerate the pace of de-
velopment, resources from all available 
sources have been obtained and used in 
production and manufacturing. This policy 
has by and large insulted the country from 
the adverse effects of recession or inflation 
in other parts of the world." 

This has been the track record of the 
Congress Government since 1952. And our 
friends here would like us to believe by their 
rhetoric and their eloquence, by the facts 
which they produced, that every1hing was 
going wrong. In fact, twice before, in 19n 
and once in 1989 the very half-fed, half-
clothed and half-imliterate people of India 
gave them two wonderful opportunities. They 
frittered away, once in 27 months, once it 
was a eleven-months wonder and once it 
was a three-and-a-half months wonder and 
it is because of this very Manifesto which the 
so-called illiterate people of India have given 
them the mandate and it is the boundan duty 
of the Finance Minister to translate into ac-
tion, in letter and spirit, this very mandate 
which the people have given and this is 
exactly what he has sought to do. But, Madam 
Chairperson, you are very much aware of 
the amount of heat that was generated that 
the budget was shown to the officials of the 
World Bank, it was shown to CIA, it was 
shown to all sorts of people when no such 
thing happened and it was a damp squib 
after three days when the Finance Minister 
himself has laid the papers on the Table of 
the Rajya Sabha as well as this House when 
there is no co-relation between what was in 
his bag and in the press. .. 

Some time back we also heard when 
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certain other party was mentioned as having 
received money from the KGB, one of our 
honourable colleagues said, 'Howcan we go 
by newspaper reports?' So, what is sauce for 
the goose should be sauce for the gander. 
There should not be double standards. If one 
were to believe that Dr. Manmohan Singh 
had given away the budget secrets to the 
World Bank which appeared in THE INDIAN 
EXPRESS, we should also believe THE 
INDIAN EXPRESS when it says tha KGB 
many was received by some Party. There-
fore, let us be rational, let us be objective and 
let us not be subjective, is my only appeal to 
the han. Members and friends sitting oppo-
site. 

Now, Madam Chairperson (Interrup-
tions) . Let it be, it must go on record also. If 
you want me to sit down, I will sit down. 
(Interruptions) . 

Madam, as I said, I come from a very 
under-developed State and this has been 
the effect of Seven Five Year Plans, cohe-
sive plans which we have modelled accord-
ing to the Soviet Pattern. Today, why is the 
Soviet Union in a position where they have to 
go begging to America? America may be a 
dirty world. We have seen 1he ugly Ameri-
cans in movies when we were in schools and 
colleges; may be the Americans are dirty, 
their money is dirty and their entire life style 
is dirty. But why does the Soviet Union, one 
of the most powerful nations in the world 
which could have challenged the United 
States of America, go with a begging bowl? 
It is only t:;~cause of its economic strength. 
Today, the same America goes with a beg-
ging bowl to Japan. I think, Mr. George 
Fernandes was mentioning that Mr. George 
Bush and fainted and he became uncon-
scious because the Japanese Automobile 
industry refused to even contribute one per 
cent to the American Automobile industry 
and the most powerful person in the world, 
the American President had to come back 
wrth an empty begging bowl. So, rt is the 
economic strength which gives a nation the 
stabilrty to carry out its foreign policy, domes-

tic policy, economic policy and remain self-
reliant, self-sufficient as well as non-aligned 
and independent. Therefore, the sovereignty 
of the country depends on economic strength, 
not only in its military might and not only on 
rhetoric and if elocution or oratory could 
serve the purpose of raising revenue, then 
we would not be having sound fiscal policy, 
real economic policy or nerther we would 
have economists or planners to plan the 
Budget or the Plan. Therefore, these distor-
tions have seen sought to be corrected after 
45 years by Dr. Manmohan Singh and that is 
why I want to congratulate him. Mr. Basudeb 
Acharia may not agree with me. The Fi-
nance Minister has shown the courage. In 
spire of' gesuymandering and filibustering, 
he stood his guns. After all who is affected by 
the damage done to the economy by mis-
taken policies and faulty planning? 

Madam, in Mahatma Gandhi's words, 
the starting point which he used to stress is 
employment. If the economy is stable and 
vibrant, then employment can be generated 
and it is with the growth of the economy as a 
whole, that the employment generation is 
closely linked. That is whatDt. Mal1lTlohan 
Singh has tried to do by m~g the economy 
self-sufficient, self-reliant, buoyant and 
steady. As far as the problem of unemploy-
m&nt is concerned, which many of our 
friends have said and I also have apprehen-
sions we have seen i(lthe Budget document 
that a lot of stress is being put on rural 
development works, on Jawahar Rozgar 
Yojana and Nehru Rozgar Yojana. I know for 
certain that in my own State, and I am sure 
Mr. Srikanta Jena may not be able to say it 
on the floor of Parliament the members of 
Parliament do not have much role to play. 
But it is ~ fraud, misappropriation, misutilisa-
tion and misuse of the entire funds. Today, a 
Member of the Legislative Assembly is the 
super contractor who even on a piece of 
paper or a cigarette paper can write to the 
Executive Engineer to give Rs. 50,000/- worth 
of contract. When I along with my friend Mr 
. Lokanath Chaudhury pointed this 'out to 
Shri Uttam Bhai Patel in Bhubaneswar, none 
could deny it. So, same is the position with 
the rural development. 
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Madam, unless there is proper monitor-
ing and proper supervision in the implemen-
tation, just giving doles to State Govern-
ments without any accountability would mean 
that these will also have inflationary tenden-
cies because it is not going to go to the 
targeted groups, because as our late Prime 
Minister had said, only 15 percent was going 
to the targeted groups in 1989. 

The position today is no better; it is 
worse. It i~ because there is no provision 
whatsoever on the quality of work on the 
creatin of assets, on the maintenance of 
assets of repairing of assets. Therefore, I 
would like to caution on employment aspect 
in the rural sector as well as urban sector. 
This thing has to be borne in mind because 
just saying statistics that so much money 
has been granted, is not going to have the 
desired results. 

The other point I would like to bring is the 
question of educated umemployed. In the 
Budget, it does not very well specify. But I 
suppose there is implied meaning and as Mr. 
George Fernandes has said, the Finance 
Minister has an answer for every point which 
he has raised. I am sure, he would like to take 
the House into confidence when he replies to 
the debate on what he intends to do with the 
large manpower which we have because 
there is no provision forthe human resource 
development, whether it is health, education 
or technological training or medical colleges 
or engineering colleges. We would like to 
have clarifications. 

The other point is the planning of man-
power. From a regualatory role, the bu-
reaucracy has to taken on the Budget to a 
developmental role. I do not know whether 
administrative reforms or any management 
man management or human resource 
management scheme has been thought of 
because the bereaucracy or the administra-
tion whether it is Central Government or rig ht 
down to the Panchayat level will be with the 
people as we are sp.eking to give power to 
the people through Nagar Panchayat, which 
was opposed by Somnathji and others in 
1989, when they resigned the seat. Now you 

want decentralisation of economic power. 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Not of your variety. 

SHRI K.P. SINGH DEO: Not of my vari-
ety but some variety. Today I do not think for 
decentralisation of economic power, politi-
cal power or administrative power, the 
machinery is existing or it is ready. Any 
planning must start with correct and depend-
able data. The data is not available; the 
machinery does not exist. These are the 
things which will require coordination and 
supervision from the Centre because just 
pious hopes and having a faith and enunci-
ating Gandhian policy, sense of trusteeship 
which my friend, Shri Bhogendra Jha is 
saying, will land us in trouble, if we dO' not 
take corrective action on this. 

There are five or six points which I will 
run down. O:1e is the public sector undertak-
ing about disinvestment. In fact, today the 
hon. Minister has stated that Rs. 3000 crores 
worth of shares have been dis invested which 
is fetching Rs. 11,000 crores in the open 
market. Therefore, the suggestion is that in 
case more disinvestmnt in the public sector 
is to be done, it should be done to the public 
so that there will be wider equity and wider 
shareholders ratherthan giving it to selected 
and fewer institutions where there is appre-
hension. 

About trying to bring in economy, I would 
say something. Today the same Indian 
Express has brought out how superannu-
ated persons in the Bureau of Industrial 
Costs and Prices are getting fat salaries as 
advisers. I know in my own constituency, in 
NALCO, there are 21 officers who get about 
crores of rupees and they are advisers. 
Someone is Advisers of Horticulture, gar-
dening, in charge of Malis. Some chap is 
looking after plumbing. He is supposed to be 
a retired officer. I think, economy can be 
effected if these advisers and their roles are 
scrutinised properly, 

Then, the question of telephone con-
nection, specially STD connection comes. 
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have to be careful and forthis there has to be 
commitment and accountability and respon-
sibility. 

STD is given to only a selected few and not 
to the general workers or anyone. A lot of 
economy can be effected there. So also is 
fuel. POL both in the armed forces as well in 
the civilian sector. 

My next point is the utilisation 01 a vast 
reservoir of disciplined. dedicated and trained 
man-power known as ex-service men who 
are about 50 lakhs in this country. We have 
not thought about them, how we can bring 
them to nation building activities, the edu-
cated and semi·educated youth. how we can 
utilise and channelise their talent in nationa 
building activity and the huge reservoir of 
trained man·power, scientific man-power and 
others where we can use them for accepting 
the appropriate rural technology for trans-
forming rural and agrarian society into a 
more uptodate society I would not like to say 
modern but uptodate society where prosper-
ity can come to the rural areas as well as the 
semi-rural areas. 

About agro business consortium which 
the hon. Finance Minister has referred to and 
the technological missions which were started 
by late Prime Minister Shri RajivGandhi.there 
is no mention about how all these will work. 
In fact, if he can enlighten us on this during 
his reply, we shall be very much satisfied that 
things are going in the right direction 

I end my speech by saying that the 
Budget is a very pragmaiic Budget But a lot 
has been left to the State Governments for 
implemetation and we know the track record 
of most of the State Governments who like 
spending rather then curbing spending. 

SHR! SOMNATH CHATTERJEE 
\_Bo\pu!)·. What about West Bengal? 

SHRI K.P. SINGH DEO: I can only talk 
from my experience 01 my State. I am not 
saying about West Bengal. You have a bet-
ter idea about that although I have been born 
and brought up in West Bengal. It is no better 
than Orissa. 

With this I support the Budget. 

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum) : Sir, many have described this 
Budget as elitist. 

SHRI ANNA JOSHI (Pune): One round 
has been completed Now Janata Dal . 

MR. CHAIRMAN: I am following the 
List left by the hon. Deputy Speaker. 

SHRI NIRMAL KANTI CHATTERJEE: 
Let me repeat. Many in the country have 
characterised this Budget as elitist. I think 
they are right. But only partly so. I think that 
the proper characterisation is that. this Budget 
is multi- nationalist along with being elitist. It 
is a Budget for the multi- nationals which has 
the front organisations in the International 
Monetary Fund, in the World and in the 
Governments of the West. The entire direc-
tion of the Budget, therefore, is against the 
rest. 

We have been told that we are not in the 
days of East India Company. I agree we are 
not because at that time. we were being 
ex plaited only via trade in merchandise. The 
conditions have changed. Today the entire 
world is exploited not only by trade in mer-
chandise but also through flow of capital, the 
exploitation of the working masses of differ-
ent countries and on that basis, reaping 
profits. 

Added to that. a new trade-in·Services 
have been proposed for further exploitation. 
lhis was understood by us. lherelor, within 
our economy, we tried to raise barriers. We 
were trying to raise barriers of two kinds. 
One kind of barrier was against the multina-
tionals, which is understood in the other 
language as trying to defend our economic 
independence. One of these barriers was 
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FERA and the other one was tight control 
over the import and customs. There was the 
other kind of barrier also. That barrier fol-
lowed from the Directive Principles of the 
Constitution that there should be a reduction 
In inequality in income and wealth. Those 
barriers were that of the anti- monopolist 
area. The MRTP Act is there. Apart from 
these Acts and the regulatins-licensing and 
others -we were having the most Important 
barrier in the form of the Published Sector 
which was acting as a barrier both against 
the multinationals as well as supposed to 
act against the monopolists within the coun-
try. How far have we succeeded? We have. 
up to a decade and a half ago, succeeded 
through the barriers against the multInation-
als Jr: preserving our economic independ-
ence . We have not succeeded much with 
the other barriers. Despite the operation 01 
the MRTP Act, despite the operation of the 
public Sector, we know that the monopolists 
have grown in the country. Large houses 
have amassed fortunes along with the grow-
ing poverty in the country. 

It is a strange irony of history We 
wanted barners against monopolists In the 
country in order that there is more competi-
tion in the country. The barrier was against 
the monopolists. We have now been given 
the catchphrases and they are well known. 
What they say is that we have to level the 
ground for the sake of competition. Compe-
tition and levelling the ground are the catch-
phrases of those who represent the Interna-
tional Monetary Fund in the country. The 
responsibility for not succ3eding in intornal 
barriers is that the Public Sector did not 
function as it ought to have functioned. Who 
was responsible? There is the Governmen-
tal interlerence, interlerence of the ruling 
party. We a/l want today that there should be 
deregulation in the economy and the public 
sector should function effectively. We recog-
nised the problems. Only, the responses are 
different. You think that because that has 
'lot succeeded, we should disinvest and 
hand over the Public Sector to the Private 
Sector. Our response is to make the Public 
Sector functton. The alternative is de-
bureaucratise it with the help of workers 

participation in the management of the Public 
Sector. 

You want to hand over to the private 
sector in the name 01 debureaucratisation, 
and you want an alternative also. and you 
want an a' ternalive also. want debureaucra-
tisation by including workers in the manage-
ment of the public sector and preventing the 
party and the governmental interference in 
the activities of the public sector. 

I will come to the other people who are 
responsible for the present situation. Who? 
when you say that you give yourself up to 
private sector, we lorget that for most of the 
ills of the economy today, if anybody is 
responsible apart from the Government, it is 
the large scale private sector of the econ-
omy. When you say, you are not innovative, 
when you say that you have not put in your 
funds in the business, when you say there is 
too much of protection whom really are you 
pOinting out? It is to those Tatas, those Birlas 
and those Ambanis? These monopoly 
houses refused 10 be innovative because 
they thought that because of one kind of 
baffler, they need not do anything in the 
country. ThaI IS quite normal. They were 
interested in prof;t as the multinationals are. 
Therefore, nothing else was their concern. 
With this preamble, Ie: me establish the 
case and enter into BUdget,. I will base 
myself and assume much of the ligures 
which Shri George Fernandes has stated 
here. While the crisis was coming, in any 
case, it was unavoidable, it accentuated. We 
did not expect it in this year, because the 
Economic Survey ilself recognises that the 
crisis if at all, has to break out at this time, is 
due to Americas war in Iraq. With this, oil 
prices went up and there is a balance of 
payments crisis. The market in the Middle 
East was lost. More importantly those people 
who were driven out of our country in search 
01 employment in the Middle East had to 
come back and remittances were stopped. 
The central reason of this stopping of inter-
nal remittance from abroad - which appeared 
in the Finance Minister's Budget Speech - is 
as the net outflow is taking place in NRI 
deposits, the inflow has stopped. The situ-
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ation has changed. Now the war has ended. 
And those people who were there in the 
Middle East have gone back and we got 
back the market and our exchange reserves 
are growing. What happened was that the 
gross outflow did not increase at that time 
but the inflow was reduced. This is not stated 
or recognised by the Finance Minister. But in 
any case, it was coming. We are told today 
that we must cut our coat according to the 
cloth available. We must not function be-
yond our means. All this is stated when you 
talk of fiscal deficits. It is exactly this that we 
have been demanding for the last ten years. 
not to import O'lore than what can pay your 
exports. In each of the last ten years we had 
been importing approximately on an aver-
age Rs. 8000 crores extra than could be 
provided for by our exports. You tell the 
nation today that you must not consume 
more, you must not spend more than your 
means. But for the last ten years this has 
been done and we were objecting to this. But 
you did not heed to that. The crises therefore 
was coming. What is your response today to 
come out that? 

H our reserves have increased, partly it 
is due also to the fact that you have com-
pressed our imports. What business have 
we got to talk of technology, to talk of all 
kinds of dreams that are shown in the TV, to 
aspire for them when we cannot have ex-
ports as much as we import? That also is a 
part of alternate stretegy. You try to expand 
exports - all right; but do not import more than 
you can export .. 

I have started saying that this is a multi-
national policy. I will bring to your notice a 
very strange fact. You say we are obcessed 
with the idea of fiscal deficit; I will come to 
that later. Dr. Debi Prosad Pal perhaps was 
not sufficiently close to the Finance Minister 
orthe World Bank; therefore he did not know 
the difference between the fiscal deficit and 
the budget deficit. But I draw your attention 
to the most astonishing thing we have ever 
seen in a budget. The concluding paragraph 
of the Finance Minister's speech is this: 

"Thus, at existing rates of taxation ..... . 
and it leaves a gap of Rs. 4872 
crore." 

This is the concluding sentence of part 
'A' of the speech. What do Part 'B' of the 
speech do? We go out for additional re-
source mobilisation in order to reduce this 
gap. Can you imagine what has happened at 
the end of all these taxes? Inthe place of Rs. 
4872 crores of budget deficit, after all these 
additional manoeuvres, the budget deficit • 
has gone up to Rs. 5389 croresl It has 
increased! Have you read any budget speech 
ever where whatever is the budget deficit at 
the existing rates of taxation, after Part' B' 
of the speech, has increased? 

I want to know from you why this has 
happened. Because the budget deficit is 
none of the concern of the Finance Minister. 
What is his concern? His concern is fiscal 
deficit. What is fiscal deficit? You Govern-
ment must not spend more than what you 
have as your revenue. That your do at home 
and you allow the other thing to the private 
sector - allow them to borrow and become 
rich. We do not want budget deficit. Budget 
deficit should be controlled but why not market 
borrowing. Why? Because we want that 
public sector must grow. We want that with 
the borrowed funds-by making the public 
sector productive - we should ~e able to 
repay, our indebtedness - internal one would 
be reduced. That is not concern of the Inter-
national Monetary Fund. Fiscal deficit itseH 
is a concept of the multi- nationals, via the 
International Monetary Fund. They want 
that we should not spend. In how many 
ways? In two ways. We should not have anti-
programmes and we should not have public 
sector investment. I started with the barriers. 
I mentioned that it is the public sector which 
prevents, which competes because the multi 
- nationals are so much powerful that indi-
viduals in India cannot match their strength. 
If at all is the Government sector which can 
match them. Precisely this is what is ob-
jected to by the prescriptions of the Interna-
tional Monetary Fund. Therefore, they say, 
they are not concerned with the Budget 
deficit and as I said, the Finance Minister 
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is not concerned with the Budget deficit 
because he has added that, at the end of his 
speech, compared to what was stated at the 
end of Part A of his speech. 

What is it? Why is it that they want to 
attack? Where have we lacked? Many fig· 
ures have been quoted. I will not quote all 
those figures, but mention a tew. 

. Where is it that the cut takes place? 
, How does it satisfy the multinationals? They 

are cutting against what? They are cutting 
against the anti- poverty programmes, rural 
development programmes. They are cutting 
against scientific education. They are cut-
tingh at;!ainst research. Why? You tell me. 
They want that the conditions of Indian 
working masses must be so depressed the 
when they come here, they will become rich 
with larger profits. Why they attack on public 
sector? There are many reasons. 

SHRI PRAFUL PATEL (Bhandara) 
Why are you so pessimistic? 

SHRI NIRMAL KANTI CHA TIERJEE: I 
will tell you why I am pessimistic and yet I am 
not pessimistic. 

Madam, you may remember that some 
time ago, we have been told that the public 
sector employees are the high wage earners 
in the country. They fought and won their 
high wags. This does not suit either the multi· 
nationals or the Monetary Found. If they can 
reduce the wages by cutting down on the 
public sector, if they can generate more 
unemployment, if they can generate a re-
serve army of unemployed in the cuuntry, 
then their profits are guaranteed. Therefore, 
the expenditure pattern is such that our 
people would be famished in terms of health, 
in terms of unemployment, in terms of wages, 
in terms of even scientific and other develop-
ment. That is why it suits nobody else, butthe 
multi· nationals. You are thinking that we are 
making an effort for repayments. Are you 
really serious? Do you believe that the world 
Bank and the International Monetary Fund 
want tha.t we should repay them? Have you 
forgotten our own past when money lend_ers 

never wanted to be repaid. They had differ-
ent aims. if a poor person would go and say, 
'I will give young back what I borrowed' , he 
will be slapped, because the aims are not 
repayment. The hearth, the home, the heart 
of the poor, the total'wealth and his labour 
power, he must be a born slave because of 
the debt. 

. International Monetary Fund, the World 
Bank, are not enterested in repayment. 
They want you to borrow and borrow. The 
commercial banks are there. There was a 
crisis elsewhere, we know That was for a 
different reason. That indebtedness was due 
to commercial bank which were making 
profits directly. They wanted repayment 
because they saw profit in other areas of the 
world, not the IMF, not the World Bank, who 
ask for those repayments. 

If we remember, we will be destroying 
the barriers. We will be removing these 
barriers. We will be reducing collections 
from customs duties to the extent of Rs. 
1,500croresothatfor eignere can come. We 
will open up our Foreign Exchange Regula-
tion Act. will open up our womb to multi-
national capital (Interruptions) 

Madam, since you have already rung 
the bell, I will not go into the details of 
expenditure. But in every single item you 
mentioned, which you consider is beneficial 
to the people either at the rural level or at the 
urban level, you will discover that there has 
been a cut as in the revised estimates, there 
has to be cut all along in order to maintain 
that 6.5 per cent fiscal deficit. That fiscal 
deficit concept they would want us to reduce 
it to zero from 6.5 to 2.5 to zero. It means 
what? Don't spend on welfare; don't spend 
on public investments; only have a revenue 
and only have a revenue consumption ex· 
penditure on the police, on the military and 
on debt servicing! Nothinge!se. That is the 
meaning. Did you ponder what reduction. in 
fiscal deficit mean which IMF is insisting. 

Madam, I do not have much time. I, 
therefore, turn to the other side of the picture 
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- the picture of receipts. On the other side, 
I will come. to the expenditure on States, 

I better dispose of the claim of the Fi' 
nance Minister right now, Here is the budget 
at a glance. Have the hon. Members, who 
will vote in favour of them, gone into the 
figures? Now let us see the figures. The 
figures project the States' share of taxes and 
duties which is not due to the Government, 
which is due to the Finance Commission, 
Now I come to the total net resources 
transferred, which include non- plan grani. 
Central assistance for States, assistance for 
Central and centrally-sponsored Pian 
schemes, less recovery of loans and ad-
vances. What are the figures? It was budg-
eted that ,Rs. 3,160 crore would be trans-
ferred in 1991-92. In fact, what was trans-
ferred was Rs, 3167 crore and what is 
proposed this year seems to be Rs. 3682 
crores, These are the figures. Do you know 
that these figures exclude one figure? That 
figure is the figure of interest payments by 
the States to the Centre, It does not mention 
that amount, H you take into account that 
figure, then my friends on that side would 
discover that the net transfer is less than 
mentioned . It has come down rather than 
gone up, despite the claim by the Fioance 
Minister But this is a kind of approach, But 
your forced, I do not blame you. You have 
been asked to scuttle the plan because plan 
means certain objectives and certain meas-
ures considered desirable within the coun-
try. Plan means that you evolve your own 
meant to achieve those aims and all these 
act as a barrier to thes profit hunters of the 
m'Jltinational corporation. Therefore. the 
plan to be scuttled, therefore the plan size 
has to be cut, therefore the public sector 
investment have to' be out and therefor. 
transfers to the States which are develop· 
ment oriented have to be cut. This is con-
sider to be a mul1inationalist Budget and not 
merely an elitist one. 

. I now draw the' attention of the House 
on the receipts Budget. Claims have been 
made. I do not know what exactly is meant by 

this. Apart from the fact that we refer to it as 
a muddle and a confusion they say that 
since it is a Budget from Dr. Manmohan 
Singh, a professionally competent one. May 
I submit, Madam, that this Budget is profes-
sionallycompetent in producing a muddle? 
Perhaps it' is in the nature of an economist 
that they are sometimes called double 
headed social scientist. On the one hand this 
and on the other hand the opposite and thus 
generate amuddle, a professionally compe-
tent economist creating a muodle before the 
country and in the process, contradicting 
himseH all the way, Let me tell you what is 
the interest. Last year, on the one handy he 
said that customs duties have to be lowered, 
You are sacrificing Rs. 1500 crores opening 
the door to mltinationals, On the other hand, 
you say that rupee is made convertible. It is 
60 per cent,as Mr. George brought to the 
noticeotthe house which is made available 
foreign exchange to the exporters, Now, we 
know !he controlling levers of the Govern-
ment. You remember and Mr. Digvijaya 
Singh should, that one of the aspects of the 
crisis referred to by the Finance Minister 
was that our foreign exchange reserves 
have come down to a penious small amount 
because the exporters who were having 
their foreign exchange earnings were refus-
ing to bring them back hare, This is the 
degrAe of control that we have over our 
exporters. They can refuse to bring back 
their foreign exchange earned via exports. 
Last year, it was exaim script. What was the 
concession? 30 per cent of the eathings 
would be in the form of exam scripts. It can 
be sold and today the concession through 
partial convertibility is that 30 per cent has 
become 60 per cent so that 60 per cent is 
convertible so that exporters are a little more 
encouraged. 

20.00 hr •• 

This is what say. Through depreCiation 
and devaluation, 'have we, i" the course of 
last ten years, succeeded in increasing our 
exports in r!ial terms? They have gone 
down, because our export:> are dependent 
once again on the multi· national trading 
houses and their front organisations. What 
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we can control are our imports. One of the 
indications of surrendering our sovereignty 
is to give up our control on our own imports. 
In order to cover this up, you do not hesitate 
to contradict it in the same Budget speech 
saying that you have given concessions to 
the extent of Rs. 1500 crores, or by partial 
convertibiity, You have made imports more 
difficult or exports easy and so on. 

. Then, look at your receipts budget. Is it 
an honest statement? Look at the growth in 
revenues, in income tax and in duties, that 
have been postulated. Last year in the 
Revised Estimates, we have succeeded in 
shoeing that although our estimates on the 
customs duties account went awry, we 
collected more from excise duties and taxes. 
It is a wonder. last year was a year of zero 
rate of growth; last year was a year of zero 
industrial growth; and last year was a year of 
neg alive agricutJral growth. In that very 
year.we have succeeded in cleating more 
excise (:Iuties from the in duties from the 
industries. In the same year, we have suc-
ceeded in the industries. In the same year, 
~~e have succeeded in collecting more from 
corporate taxes and in the same year, we 
have- been able to collect more from income 
tax! 

2500 crore on .excise duty. You are expect· 
ing thatthe prices will come down. H you do 
so, your place need not be in this Parliament, 
but in a new asylum to which you may be 
sent. 

20.05 hr •• 

Madan, the entire postulates ... 

AN. HON. MEMBER: Madam has now 
vacated the Chair. 

SHRI NIRMAl KANTI CHA TIERJEE: I 
am sorry, Mr. Deputy Speaker, Sir, ,he rapid· 
ity in the change in the Chair matches with 
the- rapidity with which the Finance Minister 
changes his views. 

Well, I was on the receipt side. Sir I 
believe that compared to the ugly Irreport 
tustity of Narsimham Committee. Chelliah . 
Commttee Repsort is some what better .. I do 
not deny that there are some elements in 
that report which are good also. If you club 
tho income of the child with that of the head, 
that is a welcome thing. In fact we demanded 
that the spouses income also should be 
clubbed because there is an escape route. 
Chelliah Collittee, of course, has rej&c1ed 
that view. 

This year's Budget is also interesting. When you talk of the Chelliah Commit-
The kind of increase that you are postulation, tee and when you S&9 such a soft corner for 
taking into account the inflationary trends, the States, why is it that re-commendation of 

. means once again you are postulating zero Chelliah Committee not implemented? That 
growth rate in the e-conomy. you promised was the r&commendation for a consignment 
that inflation would be co·ntrolled. but you tax. Over the years we are arguing it; it was 
remember that your promise in the Con- agreed to also but in order to help the States 
gress Manifesto has not been observed in that consignment has eluded the grasp of 
'9a1ity. But now you do not hastiate to make the Finance Minister for another year. We 

"'promises even in your Budget Spe~.ef . '. repeatedly draw your attention to the sur-
also. I ask the Treasury BencheSwh~th$r.it prising facts. We have said, and various 
is not a fact that inflation in 1991-92, overthe' State Government have also said, that the 
year, has increased rather than dtaCf9asing. coHections in amaH savings have dwindled 
You should not do a point to point compari- because of the mistaken policy of interest 
son. Over the year, the average rate of rate. There has been a decision and I have 
inflation is higher this year than what ob- seem that decision. You are modifying It to 
tained last year. And this is due to your someextent.lntheBudgetthesm;t1lsavings 
policies. This year you have added to ad- collections were estimated to be Rs. 8,000 
ministered prices; you have added to railway cror&s, revised estimate was Rs. 6.400 
freight hikes; you have added to passenger crores and you are now proposing to coll&ct 
fares and you are coll&c1ing a massive Rs. Rs. 7,200 crores. At the same time ... 
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SHRI PRAFUl PATEL: Instead of criti-

cising it you should only say what should be 
the next Budget. 

SHRI NIRMAl KANTI CHATTERJEE: 
I have already indicated that in the process 
of my critique .. 

There is a special deposit of non-Gov-
ernment public provident fund, L1C and 
GIC. This was .aken away in a stealthy 
manner a few yeas ago. This is a measure of 
your denial to the States of their rightful 
accretion. When the estimated figure of small 
savings cane down from Rs. 7,763 to 
Rs.7,383 crores. This special deposit was 
budgeted for Rs. 8,260 crores. Why did you 
not hand it back to the State? 

Sir,l will now more most specifically on 
to direct taxes. One must say that even while 
you appear to be conceding in terms of 
income on income taxes, what you have 
really done is this. You have conceded more 
on the richer strata of the income tax payers 
and less on the lower strata of the income 
tax payers. Your move on the changes on 
income tax also id utterly regressive. 

Many people have mentioned that 
because of the changes in slabs and be-
cause fo the withdrawal of conCessions in th 
name of progress, this situation has come 
Most surprising results are that lower the 
income of tlTe tax paver the more is the 
burden than that of richer tax payer. 

There has been another reference to 
which I will just mention in passing. This is 
just a sense of equity that over a particular 
level of income, there is a sur-tax and it is not 
at the margin but at the entire mange. That 
is what runs you in this foolish situation . 
Even Rs. 100/ - income there wiD mean an 
additional tax of Rs. 2000. These silly things 
are there. These are not indicative of the 
professional competence but you should 
look into all these things. 

1. therefor, say that his Budget is an 
elitist Budget. Because it gives you more 
concession to the rich. This Budget is anti-
people, anti- poor. This Budget id inflation-
ary. This Budget leads 10 stagnation and no 
growth. This Budget leads to stagnation and 
no growth. This Budget adds 10 the number 

of people below the poverty line and opens 
the womb of the country to the multi-nation-
als. 

I conclude by demanding that ;' ·Please 
scrip this Budget as you forced Mr. Chanra 
Shekhar's Budget. Let there be a House 
Committee on the Finance Bill and on the 
Budget proposals. You have a Vote on 
Account for 3-4 months. We want, thatthaere 
should be a change in the policy. We want, 
therefore, that you should submit yourself fqr 
this kind of a serutilay. 

" you can agree, it is good. " you can 
agree that means that you will be able to 
change you policy. H you cannot do that, we 
have no other alternative, but to struggle for 
changing you altogether from the Govern-
ment. 

BUSINESS ADVISORY COMMITTEE 

Thirteenth Report 

[English] 

THE MINISTER OF STATE IN THE 
MINISRTY OF PARLIAMENTENTAR,( 
AFFAIRS AND THE MINISTER OF STATE 
IN THE MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI RANGARA-
JAN KUMARAMANGALAM ) : I beg to 
present the Thirteenth Report of the Busi· 
ness Advisory Committee 

Sir, in addition to this, with your perm is- • 
sion, I would like to inform the Members that 
arrangements. have been made serve din-
ner to Members of Parliament and the Press 
in Room No .. 70 dinner fro staff would be 
served in Room No. 73. 

20.14 hrs. 

GENERAL BUDGET, 1992- 93- GEN-
ERAL DISUSSION-CONTD. 

DEMANDS FOR GRANTS ON ACCOUNT 
(GENERAL), 1992-93-CONTD. 

AND 
SUPPLEMENTARY DEMANDS FOR 

GRANTS (GENERAL) 1991-92-CONTD. 

[ Translation] 

'SHRIMATI KESHARBAI SONAJI 
---~. 

'Translation of the speech originally delivered in Marathi. 
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KSHEERSAGAR (Beed) : Mr. Deputy 
Speaker, Sir, I rise to support the Budget for 
1992-93 presented by Hon'ble Finance 
Minister, Dr. Manmohan Singh. Before the 
Budget was presented, there were many 
doubts and apprehensions in the minds of 
people regarding this Budget. But after the 
Budget was prosecuted all the doubts were 
removed and, infact, this Budget came as a 
pleasant surprise. 

t" Hon'ble Finance Minister has formu-
lated the Budget keeping the common man 
as its focal point . This Budget has given 
momentum to Indian economy. This Budget 
is sure to lead our economy on the path of 
progress. I may also mention that this 
Budget is the result of the progressive poli-
cies followed by our Hon'ble Prime Minister 
Shri Narsimha Raoji. The progress made by 
our country in last eight months is remark-
able and it is therefor everybody to see. It 
should be remembered that this Budget 
was presented in the most adverse circum-
stances and yet it is a Budget which has 
created hope in the minds of people. It will 
not be an exaggeration to say that this Budget 

. has charmed the mind less of the people in 
<!"our country. 

Hon'ble Finance Minister has given re-
lief to all section of society through this 
Budget and it aims at achieving progress of 
the country. Hon'ble Finance Minister has 
given relieftothe middle class persons having 
fixed income by increasing the Income- tax 
exemption limit from Rs. 22,000/- to Rs. 
2B,OOO/-, I request the Hon'ble Minister to 
raise this limit to Rs. 32,000/-. Similarly 
working women having annual salary upto 
Rs.75,OOO/- have been given concession by 

... raisin the Standard Deduction to Rs. 15,0001 
-. This is Indeed a good concession give to 
working women. 

The Budget gives concession to the old 
and handicapped persons. Old persons 
having income below Rs.59, 000/- have been 
given 10% concession in the tax while for 
handicapped persons tax exemption limit 
has been raised from Rs. 6, 000/- to 
Rs.12,OOO/-. Hon'ble Ministerhas thus shown 

sympathy to the poor and the handicapped 
persons by given the concessions. 

Another significant feature of this Budget 
is that it provides for an assistance of Rs 
10,0001- to person living below the poverty 
line for construction of houses. Similarly 
under Jawahar Rojgar Yojana employment 
will be provided. The Budget makes an allo-
cation of Rs. 2,046/- crore for employment 
guarantee schemes. 

The Budget has taken care of the weaker 
sections by making provision fortheir health, 
family welfare, education, supply of drinking 
water etc. This Budget has madenecessary 
allocation to all the vital sectos of economy, 
the prominet among them being l)griculture 
and industry. 

Concession has been given in import 
duty on pesticides. Sufficient allocation has 
been made towards fertiliser subsidy. This 
incentive would lead to an increase in agri-
cultural production. If we really went to 
increase agricultural put we have to give 
agriculture status of industry. The machinery 
of a factory and factory good enjoy insur-
ance cover. But if a farmer loses his crop 
because of natural calamities, no insurance 
cover is available to him. We should provide 
insurance cover to farmers. for purchasing 
pump-sets and for irrigation purpose 50% 
loan and 50% subsidy should be made 
available to farmers so that his life becomes 
prosperous and happy. Under Jawahar 
Rojgar Yojana also employment should be 
made available to agriculturallaboureers. I 
am sure that agricultural prouduction can 
increase only if we give agriculture status of 
industry. 

The subsidiary industries like dairy and 
poultry should be encourage by the Govern-
ment by giving assistance to farmers. For 
development of horticulture subsidy of Rs. 
14,000/- is being sanctioned to farmers be-
low poverty line by Government of Mahar-
astitra under 'Falodyan' scheme. I request 
that such a scheme should be implemented 
in others parts of the Country. Maharashtra 
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Govt. has sanctioned Rs. SOO/· crore for this 
Scheme. 

Irrigation is the basic: input of agricul· 
ture. While the irrigation potential of the 
country is very low. it is barely 3% in my 
district Beed. MaharashtraGovernmenthas 
sent some proposals of small and medium 
irrigation projects to the central Government 
for clearance. I request that these projects 
should be cleared at the earliest so that more 
land can be irrigated and it will help in aug-
menting our agricultural produdion . 

As far as industrial scenario is con-
cerned, I am happy to note that stringent 
control of licensing has been removed. The 
changed industrial claimate will help in set-
ting up more industries. There are lakhs of 
unemployed person in the country who are 
without any jobs. I suggest that as loan of 
Rs.'O la\(.\'\ should be given \0 young per-
sons 'or starting small industrial units so that 
they can stand their own business. They can 
thus gain self employment. It will help in 
solving unemployment problem in the coun-
try . As there is supply of good in the domes-
tic mari<et. I feel prices will be controlled. It 
will promote exports and help us in earning 
valuable foreign exchange. . 

There are lakhs of villages in the country 
which do not have drinking water. Beed 
district IS a drought-prone district where 
people are facing acute scarcity of drinking 
water. The water-table of wells has gone 
down. People have to fetch water from a 
distance of 4 to 5 Kms. I request the Govt. 
to allocate 500 crores of rupees for making 
provision ot drinking water in the villages. 

I am sorry to find that good medical 
facilities are available in the cities while our 
villages are stili deprived of these facilities. 
Due to lack of means transportation many 
patients die without getting treatment in vil-
lages. There are many casas where preg. 
nant women have died for want of medical 
attention In our rural areas. This is a sorry 
state of affaire. I request the Govemment to 

open primary health centers in villages 
where population is 10,000. It is also neces-
saryto open large numberof maternity homes 

• in rural areas for the sake of women folk. 

The Government has to spend about 5 
lakhs of rupees on a person who gets an 
MBBS degrH while the expenditure for a 
Homeopathic Doctor is only Rs. 1 lakh. I 
request the Government to open Homeopa-
thic dispensaries in villages. As Homeopa-
thic medicines cheap. the rural people ca(l 
afford to purchase them. I request the GcV!. 
to give grants to Homeopathic Colleges. I 
also suggest that Homeopathic Doctors 
should be appointed in primary health 
centres. The Govt. should give assistance 
for starting homeopathic: dispensaries and 
popularisa homeopathic system of medicine 
in rural areas. 

As tar as education is concerned I find 
that good educational facilities are available 
in cities but in rural area these 1acilities are 
poor. Trained teachers are not available in 
villages. Lakhs of students got degrees. But 
they do note get any jobs. It is necessary to 
start technical courses for a duration of 1 or 
2 years. "young persons acquire technical-
skill. they can start their own occupation. For 
this purpose bank loan upto 10 lakhs of 
rupees should be made available to them for 
starting small industrial units. It should be on 
the pattern of 50% loan and 50% subsidy. 
This will help them in gaining seH- employ-
ment and remove unemployment in the 
country., " persons remain unemployed, 
they become frustrated and join more has 
and agitation. It is therefore necessary to 
provide them work so that are employeed. 
This is a permanent solution which can 
remove unemployment in the country . r., 
Therefore, I request the Government to 
start technical institutions in rural areas and 
formul~te schemas for giving assistance for 
gaining seH- employment. 

Now. I would like to speak a word about 
my district Beed. Beed is the most backward 
district of Maharashtra. Its population is 15 
lakhs. There are no mean of transportation 
in this area. Every year 4 lakh wori<ers from 
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this are" have to go else-where in search of 
work .They have to celebrate their festivals 
like Diwali literally on roads because they to 
walk the distance to other places on foot. 
One can only imagine their plight luck of 
transportation has led to the backwardness 
of this area. From this point of view 
Ahmednagar Beed- Parali railway line is 
very crucial forthe development of this area. 
I am happy to mention that the scurvy of this 
line was Conducted when Late Rajiv Gandhi 
was the prime Minister. But now no work is 
progressing because the Railway Ministry 
has said that this line is technically not fea-
sible.1f we take a shelter under this plea, the 
development of th is area will not be achieved 
at least for another 100 years. So I request 
that Ahmednagar- Beed-Parali Railway Line 
should be completed as early as Passible. 
This railway line alone would lead to the 
development of thud area. New industries 
will come up here. Poverty and unemploy-
ment will be removed, Therefor, I request 
the Hon'ble Minister to make budgetary 
provision for thiS railway line and complete n 
as early as possible 

I am glad to\ know that the Government 
has given approval for setting up Konkan 
Railway Corporation The Govi;iiimen! has 
also giver. premiss Ion to raise funds for this 
corporation by raising public bonds. This is 
a novel idea and I welcome n. I request that 
on the pattern of Konkan Railway Corpora-
tion Marathwada Railway Corporation 
should all'JO be set up by the Government 
and it should also be permitted to issue 
pubic bonds for raising funds. Such a step 
alone will help in completing this Railway 
Project afthe earliest. It will also a new thrust 
to the rural development. 

I am happy to point out here that 
Government of Maharashtra has recom-
mended to the Central Governement that a 
Statutory Development Corporation for 
vidarbha should be set up. It is necessary to 
set up such a sial uary corporation for demo-
bing the backwardness and an ensuring 
development of Marathwada. I feel Hon'bled 
Prime Minister is also aware of the situation. 
I hope and trust that Hon'bla Prime Minster 

will announce the statutory Corporation for 
vidarbha in this session of parliament itself. 
such a step is long awaited and it will be 
widely welcomed by the people of Marath-
wada and Vidarbha . I request the Han'ble 
Prime Minister to take this step without any 
delay, 

With these words I thank you, Mr. 
Deputy Speakerfor giving me an opportunity 
to speak on the Budget and lend my full 
support to it . 

[English] 

MR. DEPUTY SPEAKER: Shri P. R. 
Ganghar ... 

( Interruptions) 

[Translation J 

SHAI UPENDAA NATH VERMA: What 
happened to our Janta Dal? 

[English] 

MR. DEPUTY SPEAKER: The thing is 
Shri George Fernandes has taken one hour 
twenty-five minutes. Each political party has 
been allotted its time ... 

(Interruptions) 

[Trans/ation] 

SHRI UPENDRA NATH VERMA: But 
you gave more time to somlil of the Members 
here. All should get equa! time. We hay; 
just seen that some of the Members spoke 
for 40 to 50 minutes, but nothing was said to 
them 

MR. DEPUTY SPEAKER: I ring the bell 
when 10 minutes is over. 

(Interruptions) 

SHRI UPENDRA NATH VERMA: It is 
a gross injustice with us. It is unmaterial 
whether we got time or not, but there should 
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be justice. Whoever gets the opportunity to 
speak, keeps on speaking and he is not 
asked to sit down. Those who speak force-
fully, are not asked to stop. This will not do. 

(Interruptions) 

[English] 

SHRI YAIMA SINGH YUMNAM (Inner 
Manipur) : I am protesting, Sir ... 

(Interruptions) 

[ Transiationl 

SHRI UPENDRA NATH VERMA: 
Whatever time has been allotted to C. P. I. 
and C.P.M .. The same should also be given 
to Janta Dal, B. J. P. and other parties 

(Interruptions) 

MR. DEPUTY SPEAKER: You will also 
get the time. 

[English] 

SHRI YAiMA SiNGH YUMNAM: You 
have given so many chances to other par-
ties. India is a Union of States, not groups. 
I belong to a State. I must be given a 
chance. I have been denied a chance so 
many times ... (Interruptions) 

MR. DEPUTY SPEAKER: You will be 
given a chance ... 

(Interruptions) 

SHRI YAIMA SINGH YUMNAM : I am 
not arguing your ruling but I am protesting 
. Why should I not be given a chance, Sir? 
So many Members have been beard Janata 
Dal, from Congress party, from .BJP ... ( Inter-
ruption) 

MR. DEPUTY SPEAKER: You will 
get a chance ... 

( Interruptions) 

SHRI YAIMA SINGH YUMNAM: We 
have a right to speak. Why should we not 
be allowed? .. (Interruptions) 

MR. DEPUTY SPEAKER: Mr. Yaima 
Singh, you will get a chance ... 

( Interruptions) 

MR. DEPUTY SPEAKER: I wish to bring 
it to your notice that according to the strength 
of each political party, time is being allotted. 
Secondly two Members from the ruling party 
were to speak and one from the Opposition. 

In the same order the list is prepared. 
You will have the chance. Please resume 
your seat. 

(Interruptions) 

SHRI YAIMA SINGH YUMNAM (Inner 
Manipur) : Sir, hours have passed. But no 
chance is given to us. 

SHRI MUHI RAM SAIKIA (Nowgong) : 
Our requests should also be considered. 

(Interruptions) 

MR. DEPUTY SPEAKER: Shri Yaima 
Sing, you will have the chance. 

( InterrupiJu,-;~} 

MR. DEPUTY SPEAKER: You are all 
·senior Members. You worked as Speaker in 
the respective State. 

SHRI E. AHAMED (Manjeri): Mr. Dep-
uty Speaker, Sir, please bear with me. 
When the Chair calls two persons from this 
side and three to four persons from the 
Opposition side, at least one Member may 
be from a small party. Please appreciate ou r 
difiicultiiiS. 

MR. DEPUTY SPEAKER We are 
following the same system. 



1033 Gen. Budget. 1992-93- CHAIT'RA 5, 1914 (SAKA) Suppl. Oem. for Grants 1034 
Gen. Discussion; Oem. for Grts. (Gen.) 1991-92 
on Account (Gen.). 1992-93; and 

[Translation 1 

SHRI UPENDRA NATH VERMA: It has 
not been so. Some have got more time and 
some less. We will fight for our rights here. 

• (Interruptions) 

[English] 

MR. DEPUTY SPEAKER: In fact, in the 
very beginning itself I made it very clear that 
if more time is taken by the earlier speaker, 
there will be an agitation in the minds of the 
subsequent speakers. I smelt it. I told the 
House also. 

[Translation] 

SHRI UPEDRA NATH VERMA: It has 
not been so. let the House be in formeds of 
the time allotted to each party each Member. 
Then you will come to know of the facts. Our 
time is reduced to accommodate Janata Dal 
Isn't it? 

[English] 

SHRI RAMESH CHENNITHALA (Kot-
tayam): Sir, please go through the list and 
see how many speakers of our side have 
spoken. The treasury bench is getting less 
time. ( Interruption) 

MR. DEPUTY SPEAKER: let us not 
lose patience. let us proceed with the main 
dElI);ne. I request the hon. Members to bear 
with me. lhe bell is there . Normally ten 
minutes are allotted to each Member to 
speak. Two minutes before the end of the 
allotted theme. I ring the bell . It is in your 
hands either to r6spwct the beii or to ignore 
it. Three bells will be rung. Of course. some 
members certainly give attention to the bell. 
But some people, because of the great and 
vast knowledge that they are having and 
which they want to express and impress in 
the House do not pay attention to the bell. 

[Translation] 
SHRI UPENDRA NATH VERMA: Mr. 

Dep:Jty Speaker, Sir, while you give time to 
tt ~e who violate your directions, you ignore 
those who follow them assiduously. 

[English] 

SHRI CHinA BASU (Parasat): Every 
party should be given a chance to speak. 
One member from every party should be 
given a chance ... (Interruptions) 

[ Translation] 

DR. P. R. GANGWAR (Pilibhit) : Mr. 
Deputy Speaker, Sir, agriculture is our main-
stay and India lives in her villages even then 
this Budget has neglected our rural areas 
and the agricultural sector. While the Gov-
ernments which remained in power since 
our independence on August 15,1947 had 
made loud proclamations about 'Garibi Hatao' 
and self- reliance but they did not have any 
qualms about mortgaging the country's gold 
reserves. We fear that they may mortgage 
the country itself toeing the line of the Inten-
tional Monetary Fund and the World Bank in 
the process of allowing the entry of multina-
tional companies. Although the Congress 
Party has been in power for 40-41 years out 
or the forty four and a haH years of rule since 
independence, the performance of other 
Governments too have proved that they are 
all birds of the same feather. For personal 
aggrandisement, these leaders change their 
loyalist like the chameleon and like stage 
artists wear false masks and form other 
parties to befool the masses buttheir attitude 
and a approach remain the same. These 
seHish politicians went on becoming capital-
ists in the process and made the poor more 
poor. 

The Finance Minister upon his assump-
tion his assumption of office, had said that 
the present Government has inherited a lot 
of problems forms the previous Govemment 
and a great tradition of service. He added 
that international Financial Institutions have 
stopped giving loans to this COt::'l!ry. When 
the country sttained ino_pendence on 15, 
1947, it had in Its kitty Rs. 3452 crore but by 
1951 the Government took loans to the of 
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As. 32 clOre. We did not endea\';1 to gener-
ate resources at home but went on increas-
ing our expenditure. Some time back. our 
debt stood at As .12. 000 crores and today 
we have a debt burden of Rs. 1 ,62,000 crore 
on our shoulders. India is the largest debtor 
in Asia and perhaps the fourth largest 
debtor .in the world. 50% of the loans go 
towards interest payment and only the re-
maining 50 "10 is utilized for developmental 
adivities. The capitalist class and the coun-
try's political leadership are to be blamed for 
this sorry state of affairs. News items ap-
pearing from time to time speak volumes of 
the wealth amassed by the late Aajiv Gandhi 
in foreign banks. 25.000 workers were ren-
dered jobless as a result of Industrial units in 
1981. Since then the closure of more units 
have left more then three lakh workers 
jobless by 1991. Instead of generating more 
employment opportunities, the number of 
jobs coming coming down by one per cent 
every year. On the one hand this Govern-
ment has sold 70 tonnes of Gold and on the 
other we are importing 76 ptr cent items of 
daily use from foreign countries. Similarly 
75% of the foreign drugs which are opehely 
consumed in the country, have either been 
banned or prohibited in foreign countries. 
Then, there was this Bofors Scandal. 
Similarly, the Ministry of Railways have 
signed a Memorandum of Understanding 
with Sweden for the purchase of electric 
locomotives worth Rs. 550 crore. We open 
our doors to foreign companies in the belief 
that they W':)uld generate massive employ-
ment opportunities but unfortunately it is a 
wrong belief. let me cite the example of the 
Pepsi Cola Company. ThiS company had 
promised employmeni for 50.000 peopltt but 
so far only 489 people have been provided 
with employment. I would like to add hera 
that these foreign companies use the profits 
they make in this country destroy our relig-
ion. The country is passing through such 
critical phase. 

Although 80 per Ctiiii ut our iJOpuiation 
live in the rural areas and depend on agricul-
ture as a means of their livelihood. 'the han. 

Minister of Finance has not made any pro-
vision anywhere in the Budget for irrigation 
and agriculture. No riference has been made 
in the Budget regarding our toiling masses. 
Irrigation and flood control are part and par-
cel 01 the agricultural sedor but the amount 
allocated forthem has been considerably 
reduced as Considerably reduced as 
compared to previous years. What's more, 
the subsidies on fertilizers have been with-
drawn. Earlier, we came under the influence 
of foreign comt>anies who brought new va-
rieties of seeds and we gave heavy subsi-
dies on fertilizers but after the withdrawal of 
subsidy now the economic situation in the 
country is proving to be burdun some for the 
farmers. This is sheer injustice to the coun-
try's rural areas. The amound allocated for 
rural development for the period 1992-93 is 
comparatively lowerthen amount earmarked 
for 1991-92. We remember the rural folk, the 
farmers,the farmers, the laborers and the 
unemployed only at the time of elections. 
Once the elections are over, we forget the 
labourer and farmers who toil and sweat to 
feed the nation. 

Most of the money earmarked for Family 
Planning Programmes is wasted. There IS 
wide-spread corruption because these pro-
grammes are implemented only on paper. 
Both the Government and the local admini-
stration are to be blamed for siphoning off 
this money. I would also like to add here that 
the Government has raised the income tax 
iimit from Rs. 22,000 to Rs_ 28, 000 but under 
the present circumstances this limit should 
be raised to Rs. 48,000 By not doing SO, the 
Government will be doing injustice to junior 
officers and other employees. Further, you 
have imposed a surcharge incased the in-
come is above Rs. one lakh, which is base-
less. In fad the surcharge should be Im-
posed on the amount which exceeds the 
income of Rs. one lakh but the Government 
has proposed a surcharge allha rale of 12 
per cent cent on the total iOCOiii6. Wa urge 
the Government to raise the income tax limit 
trom the present As. 28,000 to As. 48,000. 
The Insurance policies. the Jeevan Ohara 
policies and the National Saving Schemes 
have suffered losses and those who have 



1037 Gen. Budget, 1992-93- CHAITRA 5, 1914 (SAKA) Suppl. Oem. for Grants 1038 
Gen. Discussion; Oem. forGrts. . (Gen.) 1991-92 
on Account (Gen.), 1992-93; and . 

been strictly following the Government rules 
and regulations are paying a heavy price. 
Businessmen and unscrupulous elements 
including capitalists have all along been the 
beneficiaries. You have increased the duty 
on cement, motor cycles and scooter tyres 
and tubes from ten to thirty percent. This too 
is an act 01 injustice. Instead, the Govern-
ment should have hiked the price of cars. 
Cement is widely used for construction 
purposes but even that was not spared. 

The prices of bricks, cement and iron 
has increased. As such how can people 
construct houses rural areas. He has told us 
two orthree things, for example. introduction 
of labour-oriented employment scheme but 
the funds for Jawahar Rozgar Yojana has 
been defrosted. As for mortgaging of gold is 
concerned. it is a good thing and so is the 
idea of bringing five kilo gold against foreign 
exchange. The proposal mooted by Bhara· 
tiya Janata Party to introduce the scheme of 
5 year or 7 -year bouds in exchange of gold 
is excellent. A concession of twelve percent 
on bank loans has been given for business. 
The proposal 01 one rank. one pension was 
mooted by Bharatiya Janata Party and one 
more thing in this connection is that the 
expenditure on vehicles used by Ministers. 
Ministers and officers should be curtailed 
because it will save a lot of money. improve 
environmental conditions and save petrol. 

I thank you for keeping essential 
commodities like tea, coffee, match- box 
and sugar free from tax but you have not 
paid much attention to villagers. In this way 
your approach to wards them is atrocious. I 
would like to make two to three submission 
in this regard. The money deposited in for-
eign countries should be brought back. 
Funds should be raised for the overall tj~vel­
opment of rural sectors and small industries 
should be started for removal of 1J.,employ-
ment. Partiality should be avoided in the 
field of family we"are and an impartial atti· 
tude adopted towards all communities. Funds 
earmarked for Health Department should 
be raised. Subsidy should be given on 
agricultural fertilizers. seeds etc. and funds 
for irrigation and flood- control should be 

increased. Income- tax limit should be in-
creased from Rs. 28,000 to Rs. 48,000 and 
twelve be cent surcharge should be done 
away wity. Empahasis should be laid on 
adopting 'Swadeshi'. On the basis of g80-
graphical location, language, larger size of 
the State eight hilly districts of Utter Pradesh 
should be given the status of Uttaranchal. 
Truth, religion, justic, scurity and non- vio-
lence should be kept in mind while imple-
menting the Budget. 

While concluding our han. Finance 
Minister said that our nation would be grate-
ful to the farsightedness of Jawaharlal 
Nehru forever. I would go to the eXlent of 
saying that the move to make Jawaharlal 
Nehruthe Prime Ministerproved pernicious 
for the country because Article 370 pertain-
ing toJammu and Kashmir is there because 
of him. (Ek rajya mean do vidhan, do mishan 
aura do pradhan kaise) How can there be 
two different sets of law, two flags and two 
he and in the same State. Subsequently. he 
made an agreement with Sheik Abdullah to 
make Jammu and Kashmir a separate state 
but the moment ourgreat patriot Refi Ahmed 
Kidwai came to know of it he went to Jammu 
and Kashmir and Sheikh Abdullah was put 
behind bars and this shattered the aspira-
tions of Jawaharlal Nehru and Sheikh 
Abdullah. As long as the lived, he did not 
allow sheikh Abdullah to be released from 
prison and did not allow their dream to come 
true. 

To conclude I would only like to say that 
they should stop following the footsteps of 
these patriots for show but instead swear 
by the name of God and follow the footstep 
of the react patriots and show their honesty 
as Lal Bhahdur Shastri sacrificed his life 
raising the slogan uJai JawanJai Kisan-. He 
showed the path of morality. Shri Dewai 
enforced prohibition and showed the way of 
morality .... whenever I attend public meet-
ings, I get this impression that maJority of 
the people consider our present Prime 
Ministllr Shri Narasimha Rao a greai paifiat 
and a well-wisher of the nation and it is very 
true. H The is not misguided by sycophants' 
ana agwii:S Inc!!! c~n develop. The condj.' 
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tion of the Prime Minister is exactly the same 
as that was of Vibhisan in Lanka. As has 
been said : "Sunahun Pawansut Rahani 
Hamri, Jibhi Dashnahi Nahu Jeebh Vichari" 

SHRI UPENDRA NATH VERMA (Cha-
tra): Mr. Deputy Speaker, Sir, when I go 
through this Budget I feel that it is not aimed 
at promotion of Swadeshi, at rural develop-
ment, at imparting education, at providing 
water for dry lands, at flood- control or at 
curbing violMce in disturbed areas whether 
it is Andhra Pradesh or Rang Reddy or 
district of Karim Nagar, Mathawada in 
Maharashtra, Bastar in Madhya a Pradesh 
or areas like Sarguja and Bilaspur from 
where of death due to starvation is reported 
daily. h is not aimed at the problems of 
neglected areas of Kalahandi in Orissa or 
Bihar where eighty per cent of the people are 
still uneducated, there is lack of transport 
facilities unemployment problem has 
reached the zenith and people are not 
getting sufficient food to keep their body and 
soul together. This budget is solely directed 
towards I. M.F., the world Bank, muhina-
tional companies and foreign investors for 
obvious reasons. h is on account of the fact 
the when a debtor goes to a money -lender. 
he keeps a low profile as his purpose is to 
borrow money. Ours is the same condition 
today. 

Mr. Deputy Speaker, Sir, the world 
Bank has given maximum loon to India, we 
have taken loan of 37 billion doiiar trom the 
Word Bank itself and if we take into account 
the total foreign loan, it comes to around 70 
billion dollar. In the light of this we should 
think where we are heading to? We are 
discussing the Budget today and discuss it 
every year irrespective of who is in the 
Government but you should think where the 
country is heading to . 

When the country was not independent, 
ther~ waili iitefary figures like Ravindra 

Nath Tagare who was awarded Noble Prize 
and the ether World bowed its head before 
this eminent personalitY. When the country 

was ruled by foreigners there were wrestlers 
like Gama and there was no one to compete 
with him in the entire world. He remained the 
World Champion continuously for twenty 
years. When the ranee reins of our country 
was in the hands of foreigners, eminent 
scientists like Jagadish Chandra Bose, C. V 
Raman and Bhabaha were born, During this 
period were born great leaders like Gandhiji 
and oratorts like Vivekandanda. While we 
were not independent, our players defeated 
all other teams olthe world hockey. But what 
is the reasons that after attaining independ-
ence there has not been such outstanding 
litterateure orators, leaders, scientists, 
sportsmen and wrestlers? Undoubtedly there 
is some flaw. some drawback and some 
shortcoming somewhere. Just mow my friend 
from the Bharatiya Janata Party pointed out 
that in 1951 we owed foreign debt to the tine 
of Rs. 32 crore. If we go back to 15th August 
1947, at that juncture India was the money-
lender and England the debor. On that day 
Rs. 1180 crere was deposited with the 
Reserve Bank of India besides the currency 
in Pound deposited in England. What is the 
reasons that the nation should have pros-
pered after independence but instead the 
burden of debt onus is increasing? We are 
moving towards ruination. Today the .situ-
ation is sch that this feeling is deep-rooted in 
us that unless the muhinational companies 
come to assist us can't dream of develop-
ment. Our development is not possible with-
out their assistance. I remember that prior to 
independence we set ablaze foreign cloths. 
But we have come to such a pass today that 
we are inviting the foreign companies. Our 
position is deteriorating. In 1950 the contri-
bution of India in World trade was two per-
cent and as we moved further the foreign 
debt went on increasing. By June, 1988 the 
share of India in World tirade declined to 0.5 
per cent. The debt went on increasing but 
our share in world trade declined steadingly 
and diseases started spreading at as rapid 
rale. Ten lakh people are suffering from 
cancer, 80-90 lakh people are T.B patients 
and forty lakh people are victims of leprosy. 
Our position is fast deteriorating. It is said 
that we will take loans from multinational 
companies for the overall development of 
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our country. The tale of multinational compa-
nies is very lengthy and I do not have the time 
to narrate it. I would only like to say that the 
modern techniques with which the multi-
national companies are entering our country 
with lumpis.h capital will ruin our small scale 
industries. Nobody can prevent it. No one 
will be able to curb the unemployment prob-
lem arising in account of it. At the same time 
it will give rise too inflation, hike in prieas and 
a feeling or resentment. It will be difficult for 
us to overcome that growing feeling if resent-
ment. The rate of tomato-seed developed by 
a multi national company, Pepsco, is Rs. 
16,000 per kilo whereas the same seed 
developed by our indigenous company is 
Rs. ~::;o per kilo. Similarly the mufti national 
companies develop onion seeds for Rs 30 
thousand per kilo. In which direction are we 
moving? We are compelled to depend on the 
multi-national companies and imported 
seeds. There is very serious situation before 
us. I can real the difficulty and problem faced 
by the han. Minister of Finance. We are 
faced with balance of payment problem. 
How can we solve it? 

I would like to request the han. Minister 
of Finance not to depend only on the Interna-
tional Monetary Fund, and the World Bank. 
He should rather made the country stronger 
and try to depend on the indigenous goods 
and he should also try increase our export. 
The export is decliving whereas our import is 
increasing. The value of our export was Rs. 
338.50 crore in 1989 and 1990 which in-
creased to Rs. 456.55 crare in 1990-91. It 
was to the tune of Rs. 209 ~res during the 
seven months of the of the current years 
1991-92. Therefore, we should make efforts 
to increase our export. H we allow the foreign 
companies they will come here and goods 
manufacture and earn profits remit it to their. 
countries. 

Mr. Deputy Speaker, Sir, an organisa-
tion named Voluntary Health Association of 
India has submitted its report. In its report it 
has been stated that every year the Multi-
National Companies take with them the profit 
of Rs. 1800 crore on medicine. Which medi-
.cines? Those medicines which were banned 

in foreign countries. We are producing the 
these banned medicines in our country which 
are banned in other countries. Multi national 
companies are also producing pesticides in 
our country. Their consumption in our 
country is 30 thousand to 40 thousand 
meteoric tones. These pesticides are also 
banned in other countries. Where will this 
country of Gandhiji go. I do not have much. 
time to explain in detail as to how the oppor-
tunities of employment are dernihishing ? 
This budget will not lead us to the self-
reliances but to the dependence on foreign 
countries. This Budget will not remove 
poverty. It will not help in 

21.00 hrs. 

overcoming the crisis of balance of 
payment. As I have stated earlier, export 
should be encouraged to solve the crisis of 
balance of payment. I want to say that the 
hon. Minister shold be very strict, relentless 
and stern. There is a lot of wasteful 
expenditures on marriages and parties. It is 
impossible to keep their accounts. Rs. 50 
lakhs spent on a marriages and wed are 
unable to check it. The Government has 
given an assurance that it would refuse the 
unnecessary expenditure, but the day the 
Government came into power, though I 
exactly do not know but according to the 
information I have got it spent Rs. 28 crores 
on carpets and furniture etc. I would request 
the Hon. Minister of Finances to find it out 
I would suggest that the figures pertaining 
to the expenditure on lUXUry items and on 
comforts made during the regime of each 
Government should be published. This will 
do a lot of good to the country. 

Hon. Minister of Finance, please be 
strict in realishing the taxes. Millions of 
rupees are outstanding on account of taxes 
and the Government is unable to realuse it. 
Government is not realisning taxes from the 
rich, on countrary, it is realigning trom the 
poor. Mr. Deputy Speaker, Sir, there is 
paucity 01 time, but I would li\<.es \0 say that 
this country is passing through very difficult 
situation it is facing danger from all sides. 'n 
order to meet this danger, it is essential to 
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make optimum use of all the means of pro-
duction. We should use the force of jobless 
youths to increase our production so that we 
will not have to depend our on foreign coun-
tries. Unless it is done, we can not overcome 
the crisis of balance of payment. I would like 
to request the han. Minister of Finance to 
go ahead with his new drams and ideas. He 
should help increasing a new society in 
which no one will die of starvation and every 
body gets him equal share. He should go 
ahead to create such a society. With these 
words, I conclude. 

[English] 

SHRI BIJOY KRISHNA HAND1QUE 
(Jorhat): Mr. Deputy-Speaker, Sir, in the 
economic history of our country since Inde-
pendence, few Budgets have been presented 
in more trying circumstances than the pres-
ent one and few Budgets' where the main 
thrust of thinking is on its philosophical as-
pect and the directions along which a droop-
ing, stagnant economy is sought to be revi-
talised. Our challenge to the critics of the 
Budget is precisely on this ground. 

Sir, it has been commonly said that the 
Budget deviates from the Nehruvian Model 
and commitments and the direction it took in 
the 1950s, 1960s and the 1970s. I would like 
to put the record straight. It is since the 
beginning of the Post-Independence history 
India has chosen the mixed ideology in her 
economic policies. It was presumed that 
cooperative and joint working of Public and 
Private Seca:,rs would help in enhancing 
production. let me quote Pandit Jawaharlal 
Nehru: 

"Call it what you like, mixed econ-
omy or something else. It brings us 
to things in such a way as it contin-
ues to add to the wealth of the 
country as well as to lead to a more 
equitable distribution of the wealth 
in the country·. 

Sir, again in Pandit Nehru's own words: 

"H socialism is introduced in a 
backward and under-developed 
country, it does not certainly make 
it less backward. In fact, we do not 

. have a backward, poverty-striken 
socialism·. 

Thus it is clear that mixed ecooomy has 
been found appropriate in .the eont,xt of 
Indian under-development. For socialism 
must not be a code of dogma, but a prag. 
matic endeavour leading to higher produc· 
tion more even distribution and greater 
equality of opportunities. And this is pre-
<:isely what the Budget intends to achieve. In 
pursuance of this goal, we spell out our anti-
poverty programme which re-asserts our 
accent on social justice. The Budget has a 
series of safety measures to protect the 
poorer sections of our society specially in the 
rural areas form the burdens emerging from 
the process of macro economic stabilisation 
<!nd economic restructuring. 

The National Renewal Fund proposed 
in the Budget is to provide a social safety net 
which would protect the workers from the 
adverse consequences of technological 
transformation. The Jawahar RozgarYojaria 
to generate employment and the National 
Renewal Fund for employment generation 
and to supplement the Jawahar Rozgar 
Yojana are still the focal points of our atten· 
tion as shown in the Budget. Besides, the 
additional allocation of foodgrains through 
the public distribution system in 1700 most 
packward blocks at subsidised rates is an· 
other important step for protecting the vul· 
nerable sections of the society from the 
pressure on pr~e. The anti-poverty scheme 
and the 2O-PoiJ:lt Programme as initiated by 
the late Shrimati Indira Gandhi and Shri 
Rajiv Gandhi's own Jawahar Rozgar Yojana 
are still the main pillers of our social policy 
and our economic policy. It appears thatthe 
liberalisation has been just a nightmare to 
many .liberalisation which the Budget advo-
cates does not mean that we intend to pur-
sue the market economy in all its nakedness 
and ruthlessness. 

In the Preamble of our Constitution, we 
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have enunciated a value system. We do 
have socialism as our committed goal. But 
we should bear one thing in mind that India 
has her own way of evolving socialism. 
Yester(5ay an hon:Member remarked about 
the Congress's socialism. I am proud to say. 
yes we have our own Congress socialism 
( Interruptions) 

MR. DEPUTY-SPEAKER: You know 
the difficulty. Earlier speakers had con· 

• sumed more time. I had also predicted in the 
. House about this. When I was going around 
the lobby, I found some Members were get· 
ting very much agitated. Literally speakers 
should have only ten minutes. 

SHRI BWOY KRISHNA HANDIQUE: I 
wiil lake only one minute. 

MR. DEPUTY-SPEAKER: You know, 
our senior Member was very much agitated. 
Never was he agitated in his life time, If 
everybody were to speak for ten minutes, 
there is nothing that warrants us to sit in the 
dead of night. Therefore, my request is that 
we Should stick to the time. After all, Jhe 

I human weakness is there. Two-three min-
utes is all right. If you were to take 20 to 45 
minutes, what about others? They are also 
as equally important as others. They should 
also be given time. We should literally stick 
to ten minutes. Or else only the time allotted 
to different political parties will have to be 
taken into consideration and others will be 
denied an opportunity to speak. 

SHRI BUOY KRISHNA HANDIOUE : 
Because suddenly you say like this. you 
suddenly get up and take notice. I am taken 
aback. Anyway 1 will try. 

MR. DEPUTY SPEAKER: You are a 
witness in the House, 1 am not importing 
anything from outside. 

SHRI BUOY KRISHNA HANDIQUE: I 
will try Sir. 

~ine our hon. friends Shri Nirmal Kanti 
Chatterjee made some remarks ,I am tempted 
to recall an apt remarR by Shri Nehru. It is 

very interesting because once it was said 
that we have forgotten Nehru. It is just to 
show that we have not forgotten Nehru, I 
quote: 

"The comm un ists proceed with their 
eyes closed .... We have never to 
forget that while we must learn from 
everywhere, from outside. wehave 
to follow our own path and own 
methods . 

So we are not averse to the outside 
source. But where is that outside source 
inspiring us with socialist thinking? First 
came the collapse of the Eastern European 
system. eastern european countries where 
communism never grew from down below as 
it did in Soviet Un;on it was just super-
imposed after the World War II. Then came 
the fall of the father land of socialism, the 
Soviet Giant. Luckily our party does not owe 
an}' extra territorial loyalty. 

SHRIBHOGENDRAJHA (Madhubani): 
Except to the World Banlc 

SHRI BUOY KRISHNA HANDIQUE: 
That is not extra territorial loyahy. You 
please listen, I will come to that later if hon. 
Deputy Speaker gives rne time. 

I shall be fair. There was, however, not 
much basically wrong w~h the ideology. What 
went wrong was the straij-jacket approach to 
the ideology and its rigid application at the 
cost of all .rationalities, all ground realities 
and sometimes marked by blood-washed 
cruehies on the plea of crushing the so-

. called counter revolution. These are the 
reasons why the Ideology has failed. 

Probably China is wiser, having at long 
last accepted the mixed economy, having 
pursued the process of "opening up· quietly 
over a decade. it is the same policy of 
"opening up· we are now following. But it is 
amazing to see our crities using double 
standards - one in India's case, to call our 
policy a total surrender to private, capital and 
multi-national's and the other, yet in the 
same breath, keeping the eyes buried in the 
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sands like a proverbial ostrich, While China 
seductively ·opens up" to multi-nationals 
investments of 45 billion dollars, including 
million dollars by Taiwan, of all countries in, 
a short span of ten years - a development 
China calls, socialism with Chinese charac-
teristics. The aim is the same both lor China 
and India, to modernise the economy so that 
it can enhance product:on and.get globally 
integrated. To achieve this global integra-
tion is another significant aspect of the budget. 

Since there is no time, ! make only one 
point, to draw the attention of our hon. Fi-
nance Minister. 

Sir, the Budget must reflect the Govern-
ment's will to remove the regional imbal· 
ance. It is not enough to leave it to the 
Planning Commission. Since the Budget 
spells out the economic policy, this will must 
be incorporated in it. A wrong signal has 
gone to the nation that the Government 

,recognises the regional grievances and 
concedes them only under threat, when the 
situation becomes sensitive and explosive. 
Instead of conceding it acro~s the table, 
under threat it does il. Let the '30vernment 
make po/icy pronouncements in the Budget 
spefling out concrete steps so that the re-
gional aspirations are judiciously met. This 
alone will create a climate of confidence 
among the people in different regions, where 
unfortunately, a sense 01 alienation has been 
growing. 'hope the hon. Finance Minister 
will take note of that and see that the correct 
signal, the right signal goes to the people of 
the country. 

Should I really conclude, Sir? 

MR. DEPUTY SPEAKER: Certainly. 
You have already concluded. You thank the 
Finance Minister, he will respond to your 
request. Thank you very much. Now, Shri 
Rao. 

SHRI SOBHANADREESWARA RAO 
VADDE (Vijayawada): Sir, lhi1nk you for 
giving the opportunity. I (Ise to oppose some 

of the Budget proposals that have been 
moved by our hon. Finance Minister. 

Sir, the exemption limit for income tax 
must be enhanced, keeping in view the 
present inflationary trends. The middle class 
and the fixed income people find it very 
difficult and there is every necessity to en-
hance it to Rs. 42,000 or at least to a mini-
mum of Rs. 36,000. 

Sir, I also welcome the presumptive tax 
that has been proposed by the Government. 
It is our common experience that the small 
traders are harassed by the tax collecting 
machinery and so this simplification will be a 
right step in the right direction. I also urge 
upon the Government to suggest suitable 
measures to the State Governments in the 
matter of collection of the commercial taxes. 
It is a common knowledge that the tax col-
lecting people - the Assistant Commercial 
Tax Officer and the Deputy Commercial Tax 
Officer-are earning Rs. 1,00,000 per month 
in several places. All the burclen again goes 
on to the consumer. So, the Government 
should seriously think of bringing forward 
such tax reforms. They should not stop here 
itself. 

I find that there is a lot of gap between 
what the Government says and what is has 
actually allocated in the Budget proposals. I 
quote from the Finance Ministers Part A 
speech of the Budget. 

"Our longer term objective is to 
evolve a pattern of production which 
is labour intensive and generates 
larger employment opportunities in 
productive higher income jobs and 
reduces the disparities in income 
and wealth between rural and ur-
ban areas: 

I also quote from the Directional Paper 
that has been circulated to all the Members 
under the heading, "Objectives, Thrusts and 
Me,ero Dimensions of the Eighth Pian". 

It is stated in the objectives: 
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"The Eighth Plan will give priority to 
the following objectives. Generat-
ing adequate employment to 
achieve near-full employment level 
by the turn of the century, contain-
ing population growth through ac-
tive _people's cooperation and ef-
fective scheme of incentives and 
disincentives, growth and diversifi-
cation of agriculture to achieve self-
sufficiency in food and generate 
surpluses for exports:. 

But, this is not actually reflected in the 
Budget proposals. For agriculture, they have 
allocated Rs. 1879 crores for 1992-93 against 
Rs. 1853 crores in 1991-92. Similarly the 
case is the same with the rural development 
and irrigation sectors. But, for industries. 
they have increased it by Rs. 1000 crore: 
from Rs. 7117 crores to Rs. 8198 crore, 

Why is this happening? Our Hon. Fi-
"ance Minister is one of the very eminent 
economists in our country. But while he 
knows, while the Government knows that 
'.9 incremental capital output ratio is very 

• v2ry favourable to agriculture, why are you 
not giving the importance to agriculture? 

I would like to bring to your notice that 
the incremental capital output ratio is around 
3.2 for agriculture whereas it is 14.3 lor 
industry. That means, with the same invest-
ment in agriculture, more production can be 
achieved. 

During the Seventh Plan period, for 
agriculture and allied activitie;;, Rs. 12,864 

. crore were spent whereas for industry and 
minerals, Rs. 29,665 crore were spent. That 
means nearly two-a dn-a-half times. Now in 
this budget. the allocation to industry and 
allied activities is four times to that of agricul-
ture and allied SUbjects. This discrimination 
is going on. But they sing the song that the 
Government is giving all importance to agri-
culture; they are having so much love for the 
small and marginal farmers. I ask a simple 
question that without taking food, can any-
body grow? Can anybody increase his 
strength? Without allocating enough funds 

for agricultural and rural development, how 
are we expecting agriculture to make rapid 
strides? Last year, Government has earned 
hundreds of crores worth of foreign exchange 
by exporting sugar, by expc..rting wheat, by 
exporting rice, by exporting cotton. Nowthis 
year because of some adverse seasonal 
conditions in some parts of the country, we 
have to import wheat. Now we are importing 
cotton. So, our agriculture development has 
not reached such a stage to absorb this 
adverse impact lor one season, for one year. 
So, I suggest to the Government to provide 
more funds to agricultural sector. 

There is another very disturbing news. 
In respect of irrigation, you are aware for 
major and medium irrigation projects, now 
the cost of irrigation for one hectare is nearly 
r 40,000 whereas for minor irrigation it is 
t:om Rs. 10,000 to just Rs. 15,000. A very 
alarming news has appeared in the Press: 

The Government's programme 01 
electrification of water pump sets is 
in jeopardy with the National Bank 
for Agriculture and Rural Develop-
ment and commercial banks plan-
r:ng to discontinue their support to 
it. The bulk of pumpset energisa-
tion in the past had been lin anced 
equally by NABARD, commercial 
ban",-, and Rural Electrification 
COrpal ation under a programme 
f' ll1ed 'Special P reiect Agriculture'. 
A;:;cording to Power Ministry docu-
ment, 01 late, NABARD and banks 
have reduced their participation in 
the programme and have indicated 
their intention of completely with-
drawing their support. This has 
seriously affected the availability of 
finance for energisation of 
pumpsets which has an important 
bearing on the agricultural produc-
tion. The joint efforts of Power 
Ministry, Planning Commission and 
REC to secure continued support 
of NABARD and the banks have 
not succeeded so far. 

This is a very alarming news. I hope it 
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is not true. But H it is true, the country is going 
to pay very heavy price. I rltQuest the Fi-
nance Ministry to take care of this newsitem 
and take necessary steps for continued 
support to the energisation of pumpsets in. 
this country. 

I also caution the Govemment: Please 
don' withdraw the subsidies to the agricul-
ture sector all of a sudden. NowthelMF may 
say; the World Bank may say. if you with-
draw the subsidy to the agriculture sector all 
of a sudden, it is going to adversely affect our 
exports from the agriculture sector. The IMF 
and the World Bank are telling our country to 
stop all these subsidies. In USA, the subsidy 
to farm sector is $ billion. The European 
Economic Community is giving subsidy to 
the farm sector to a tune $ 134 biHion. Sir, it 
has not even come to 7 billion dollars in our 
country and out of this, most of the subsidy 
is going to other sections. Farmers are not 
much benefited by this. For example, con-
sider fertilisers. Most of the benefits are 
going to the manufacturers and the Govern-
ment. By the enhanced rate of naptha, coal, 
power and all other things, the Government 
itself is getting the benefits. 

Sir, right at the moment, capital forma-
tion in agriculture is very very less which is 
contributing one·third to the national income 
and supporting two-third population. You 
will feel a lot when you will understand th,t 
this capnal formation has reduced and not 
increased. In 1989-90, n was 9.6 per cent 
while it was 1 B.7 per cent ten years back. 
Due to this, employment in agriculture has 
also come down. In view of all these things, 
I request the Gove:nment to allocate more 
funds for the agricultural sector. You will 
wonder to know that the weighted average 
production coefficient for agriculture is 0.8 
compared to an average of 1.4 to industry. It 
means you are protecting industry of artHi-
cial barrier; but you are not creating artificial 
barriers for the agricultural sector. More-
over, you are punishing the farmers and 

\ making the farmer to get lesser price by 
yours support price which do not reflect the 

gtheopportunrry. I fi!>" ,uVI-'''' ___ -. 

movement of agricultural products from one 
area to another area, compulsory levy and 
sD on. By all these, you are penal ising the 
farmers. Of course, we welcome the agro-
business consortium as proposed by the 
hon. Finance Minister. To some extent. it 
may help the farmers of this country but till 
now. they are not getting any direct benefit. 
Only some big people living in the cities who 
are exporting are getting the benefit. But 
some effort is now being made which we 
welcome. But unless you provide adequate 
credit to the agricultural sector which is 
necessary. situation will not improve ...• (Inter-
ruptions) ... Similarly, you have reduced the 
allocation to agriculture in the present Budget. 
Then. how are you going to expand the 
extension services to the farmers by open-
ing more krishi vigyan kendras? I very much 
fear that these activities are going to come to 
a grinding heat. I suggest the Government to 
revise the proposals and enhance the allo-
cation to the agricultural sector. I would ask 
the Fiance Minister whether by bringing in 
certain procedural changes, is he contem-
plating that the economy will make all prog-
ress? Unless you initiate methods which 
increase productivity, you are not going to 
improve economy. In China foreign capital is 
being invited for some joint ventures. In such 
joint ventures, the manager is given the 
power to hire or fire the worker H he does not 
produce enough. Unless some such meas-
ures are brought forward in tbis country also, 
in respect of every worker wither in industry 
or any public administrative service or wher-
ever he works, there will be no improvement. 
He must strive hard for the betterment of th;s 
nation .... (Interruptions) ... If all these reforms 
are really going to help in the development of 
industry and agriculture, then we certainly 
welcome them. But our apprehension is just 
going in the other direction. Now, Cocoa 
Cola people are ready to enter our country 
and another foreign company carles berg is 
ready to enter the beer manufacturing side. 
Why should they be allowed to enter such 
areas where we have already enough in-
vestment and machinery also? You should 
not allow them in each every area. You must 
restrict them entering areas where we have 
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got enough investment already. Only in 
areas where foreign technology and capital 
investment are necessary, they should be 
ir.vited. I urge upon the Government to 
reduce the price of cement and cooking gas. 
The present Budget is going to help only the 
rich people and not the poor common people. 

. I oppose this Budget. (Interruptions) 

MR. DEPUTY SPEAKER: Mr. Rao, you 
please conclude now. 

SHRI SOBHANADREE~WARA RAO 
VADDE: Some Members have been allowed 
to speak for more than one hour and twenty 
five minutes. You are not kind enough to 
give me just three minutes more. I am 
concluding Sir, I assure you, I will not take 
more time. 

Sir, I urge upon the Govemment to 
reduce the proposed enhancing of the prices 
of cement and cooking gas. Of course, even 
now, you have increased the price of cement 
by another Rs. 20 Rich people and people 
having black money may not be affected by 
this price hike. But the common middle ctass 
people will have to face a lot of problem. 
There is a shortage of millions and millionsof 
dwelling units in this COI.mtry. But I will not go 
Into the details due to lack of time. 

Similarly, cooking gas is not a luxury. It 
is an essential domestic requirement of every 
family. I urge upon the Government to 
reduce the price. 

If this Budget is really a poor man's or a 
common man's budget and if the Govern· 
ment is really serious about unearthing the 
black money, why don'\ you demonetise one 
hundred rupee notes? It is said that more 
than one lakh crores of black money is in 
circulation in this country. If you demonetiSe 
hundred rupee notes, you need not punish 
the common man and the tax-paying honest 
middle class citizens. I oppose this Budget 
because it hurts the poor. H the Governme,n 
is Sincerely i~terested in their welfare, they 
must agree to my ~uggestions and come 

eNot recorded. 

forward with definite proposals in this re-
gard. • 

MR. DEPUTY SPEAKER: Shri Venkat-
agirGowda. 

SHRI YAIMA SINGH YUMNAM (Inner 
Manipur): Sir, It is my turn. I have been 
waiting for a long time. 

MR. DEPUTY SPEAKER: We have a 
system and we have to act accordingly. 
Please bear with me. You may speak after 
ShriGowda. 

SHRI YAIMA SINGH YUMNAM: Sir, 
this is not fair .•. (/nte"uptions)" 

MR. DEPUTY SPEAKER: No, it is not 
correct. His remarks regarding the Chair will 
not go on record. 

• 
PROF. K. VENKATAGIRI GOWDA 

(Bangalore South): Mr. Deputy Speaker Sir, 
some Members have spoken for more than 
anhour. You say that Icanspeakforonly 10 
minutes. It is not far. I shall speak for one 
hour. 

Mr. Deputy Speaker Sir, I seek your 
permission to speak on the Budget and to 
welcome the good points of the Budget. 
When I spoke on the last year's Budget on 30 
July 1991, I said, -I stand in this House not 
to commend the Budget but to attack it. -And 
I attacked the Budget and its author. Its 
author is such a cultured man. He sat 
through the grilling, smiling all the way. When 
I left the House and went home, I was full of 
remorse and regret. 

This time, I will not oppose the Budget. 
I welcome it and for very good reasons. The 
Budget if> good in parts and I welcome the 
good parts of it. I stand in this House to 
suggest certain improvements forthose parts 
which are not so good. 

Sir, the Finance Minister deserves our 
congratulations for his efficient fisCal strat· 
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egy. Some Members say that the Budget is 
anti-poor; others say, it is pro-rich. Some 
say it is pro-growth; others say it anti-
growth. Some say it was prepared by the 
World Bank; others say it was not so. 

Day before yesterday when Shri 
Vajpayee spoke on the Budget, he said that 
when Gopis went to Lord Manmohan, he 
disrobed them. But Dr. Manmohan Singh is 
a different man. When gopies went to him 
with soiled saries, he disrobed them and 
gave them new glittering saries to wean and 
when they were them they looked like Ma-
nekas and Urvashies. The Minister has 
asked us to wait for three years and then see 
what India looks like. I hope his drean will 
come true. 

So, in this severe economic crisis the 
Budget was presented. Rashtrapati Ji ad-
dressed the Parliament last month and he 
said that the scenario is very grim. The 
situation has not changed. h is still grim. 
Now, how is it grim? fnflation is rising at the 
rate oJ. 12.2 per cent per years. There is 
excess of money supply. It is growing at the 
rate of 15 to 18 per cent per year. Output is 
growing at the rate of five to six per cent. All 
this is fuelling inflation. Again, there is a 
balance of payment crisis. Exports are ris-
ing; but Aot at the same rate as imports. 
There is a trade gap. H is going to be bridged 
by borrowing from the IMF and the World 
Bank. 

The Finance Minister says that we have 
enough foreign reserves. They are to the 
tune of Rs. 11,000 crores. How, do we 
acquire them? Is itthrough the exports? No. 
They are acquired through loan from IMF, 
the World Bank or other lending institutions. 
China has got about 40 billion dollars of 
foreign exchange and a small country like 
Taiwan has got foreign exchange of 80 bil-
lion dollars, whereas India has got only 4.4 
million dollars of foreign exchange. If. as the 
Minister says, there will be free imports from 
April onward, then within a few moths all 
these foreign reserve will disappear and this 

will make us to aga" approach the World 
Bank of IMF for loan. . 

There is unemployment of the order of 5 
crores of people. The estimates show that 
by the end of this decade there will be an 
addition of 7 crores of people to the labour 
force. If that is so, how can we solve them 
unemployment problem of this country. 

Internal debt is of the order of 2.6 lakh 
crores and we are literally about to enter the 
debt trap. The interest payment takes away 
nearly 30 per cent of the Government reve-
nue. We are about to enter the external debt 
trap also. There is a Dunkel-trade package, 
which if accepted will spell ruin to our agricul-
ture, to our industry and to our trade. The 
industrial labourers are opposed to the Exit 
policy. They are planning to stage an agita-
tion throughout the country. The employees 
have threatened to stage an agitation against 
implementation of the Narsimham Commit-
tee Report. The Central Government em-
ployees are worried about the non-payment 
of Dearness Allowance. They are consider-
ing it as wage freeze. In every sector of the 
economy there is discontentment and dis-
satisfaction. People are on the brink of a 
revo~. In this situation the Finance Minister 
has presented his Budget. 

Last year, before the election, the Con-
gress Party issued manifesto which was full 
of the empty promises. It said that if the 
Congress party comes to power the prices 
will roll back to 1990 April or May level. I 
would say that the Budget of 1991-92 was 
inflationary for two reasons. Firstly, the 
deficit was of the order of Rs. 7,000 crores. 
The modes of financing homely money fi-
nancing debt financing were inflationary. 
Many people also feel that the Budget was 
not inflationary. But I do not think so. The 
prices shot up to 16 to 17 per cent. Two 
months laterthey came back to 13.3 percent 
and now it is 12.2 per cent. I suspect this 
figure. I think they are attempting to hide the 
truth from the public and Parliament. 

This year the Budget deficit has been 
reduced. IMF had asked us to reduce the 
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fiscal deficit to 5 per cent of G.D.A. That has 
been done. Reduction in the Budget deficit 
is of the order of Rs. 2000 crores but this is 
not enough. 

After the Budget was announced in 
Parliament last month, the prices of food 
articles rose by 30 to 40 per cent. The 
common man was not able to move both 
ends meet. Poor people are worried not 
about the IMF, not about the budget deficit 
but about the prices of basic commodites 
which they buy. It is, therefore necessarY to 
adopt price control measures to determine 
prices and to monitor them throughout the 
country. 

The Finance Minister has made several 
proposals in his Budget. He says that he has 
accepted the Chelliah Committee Report. 
What are the proposals? There were four 
slabs before in the Income Tax and now they 
have been brought down to three slabs. The 
marginal tax rate is 40 per cent. The idea is. 
to induce tax compliance. It is based upon 
thll LAFFERCURV analysis. Dr. Laffer was 
a professor of Economics in the University of 
Los Angeles. I read an article where he had 
written that he went to a Coffee house for 
coffee and got a brainwave. He got a bit of 
paper and drew a diagram on the coffee 

. table. It had to areas, vertical and horizontal. 
On the vertical side, he had indicated tax 
rates and on the horizontal axis, he had 
indicated the tax yields. He drew a down-
ward slopping curve. This showed that as 
the tax rate falls, the tax yield rises. As the 
tax rate rises, the tax yield falls. So, the 
~inance Minister thought that the reducation 
of tax rates would cause a rise in tax yield. 
This analysis is applicable to the U.S. econ-
omy where there is tax honesty but in India 
wheretax honesty is lacking, the reduction of 
tax rates will not yield greater tax revenue. 
The Government loses not just because of 
tax rates but also because of tax non-compli-
ance. Therefore, the marginal tax rates 
should be raised. I wrote to the Finance 
Minister asking him to withdraw the tax that 
he had imposed last year on income from the 
bank deposits on the ground that this was 
double taxation. I get my income, pay taxes 

on it and them of the balance I consume a 
part of it and save another part of it. I put my 
savings in the bank in the form of deposits. 
The deposits earn income and this income is 
also taxed. Therefore, this is double taxation 
which is unfair. After that tax was imposed, 
there was a fall in bank deposits. People· 
withdrew their deposits from the banks and 
invested them in gold and real estates. So, 
the prices rose and there was a fall in bank 
deposits. Forthese reasons, I had asked the 
Finance Minister to withdraw this tax. He 
had kindly withdrawn it. I think him for that. 

The benefits given to the tax payers 
under Section 80L of the Income Tax Act are 
withdrawn. These must be restored. Corpo-
ration Tax should be reduced from 45 per 
cent to 40 per cent. The corporate savings 
depend upon whether the tax is high or low. 
When the tax rates are reduced, the corpo-
rate savings rise. They need these savings 
for modernisation and for upgrading the 
technology of the industries. They should be 
given depreciation allowance on the basis of 
replacement cost and not on the basis of 
historical cost. If depreciations is given on 
the basis of historical cost, then, they will not 
be able to purchase new equipment, ma-
chinery and technology. Because, their prices 
are rising. The investment depends on the 
internal resources. Therefore, it is neces-
sary to increase internal resources by means 
of reducing the corporate tax rates and by 
according depreciation on the basis of re-
place~ent cost. . 

Indirect tax on commodities like food, 
tea, coffee and sugar are exempted from 
hiking. The idea is to keep the prices from 
rising and also for holding the price line. 

Now, I will come to blackmoney. 
Blackmoney is there in the country. It is of 
the order of Rs. 1,80,000 crores. Several 
measures have been taken by the Govern-
ment of India all along but they have not been 
able to control this menace. 

The Finance Minister has now jntro-
duced the gold imports and gold bonds. 
Everybody, including the NRls and infants 
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who come to India from abroad can bring five 
kilograms of gold. They will now bring the 
gold and sell it to the blackmoney holders. 
These people can purchase gold with the ~ 
help of black money and then they can pur-
chase gold bonds. After the gold bonds 
mature, they can take the gold back, sell it 
and get the money. In this way blackmoney 
is laundered into white money. Therefore, it 
is ideal to withdraw this gold bond scheme. 

Now, there is partial convertibility of the 
rupee. This was announced by the Reserve 
Bank of India Governor in the first week 01 
February. 

Rupee depreciated; and those who are 
having rupee converted rupee into dollars of 
the order of one billion dollars on a single 
day, namely, 11.2.1992; rupee depreciated 
by 10 per cent, imposed a loss 01 Rs. 250 
crares on the Reserve Bank of India. This 
must be withdrawn. 

In the early , 95Os, sterling was made 
convertible. The results were disastrous. In 

• the immediate post·war period, Britain was 
facing a balance of payment .crisis. To 
remedy the crisis, the then Labour Govern-
ment devalued sterling on 18th September, 
1949. Even so, the balance of payment 
crisis persisted. The Churchill Government 
made sterling convertible; but even this did 
not solve them problem; sterling depreciated 
and balance of payment crisis continued. 
The Labour Opposition called it dashed to 
convertibility. Then the Government with· 
drew sterling convertibility. 

Apart from this, I would like to make a 
few suggestions to. the Government. The 
Budget deficit is causing inflation. There-
fore, there should be a constitutional limit on 
the Budget deficit; there should be a 
constitutional limit on the external debt and 
internal debt also. 

The Reserve Bank of India: which is 
now the Government Department, must be 
made an autonomous body subject to the 

control of Parliament. Otherwise, every time 
Government of India asks the Reserve Bank 
to print notes; the Reserve Bank of India 
obeys the orders, prints notes and thus fuels 
inflation. 

, 
Furthermore, there must be a Prices 

Commission to control prices. As you have 
seen, the prices are moving up; some prices 
rise; some prices fall; and for the same 
commodity, there are different prices in dif-
lerent markets. There should be a Prices 
Commission with Members drawn from 
business, industry, and Government to de-
termine prices and to monitor prices through-
out the country. 

With these words, I thank you lor giving 
me an opportunity to speak. I welcome the 
Budget. 

SHRI YAIMA SINGH YUMNAM (Inner 
Manipur): At the outset,l would like to record 
my objection. With due respect to you, I am 
not happy with the norms or the system 
maintained by the Chair for allotting time and 
giving chances to participate in the discus-
sion. You have not given me so many 
chances to speak although , have been 
sitting in the House till late to participate in 
the discussion even when the Budget dis-
cussion comes. I want 10 establish my right 
to speak, not at your pleasure. If I have to 
participate in the discussion in the House at 
th$ pleasure of the Chair, , should not have 
participated in the discussion, because I 
would like to establish my right under the 
Rules to speak. Under the Rules, I would like 
to participate in the discussion. But, sorry, 
today,' have to participate in the discussion 
at the pleasure of the Chair, which is not fair. 

The other day, I·was waiting upto late 
hours to participate in the discussion, but I 
did not get a chance to speak; I was super-
seded by many other hon. Members. In this 
way, so many times, , have been super-
seded. 'know if any hon. Member from this 
side or from that side goes to the Chair upto 
the dais, he gets a chance 10 speak and I am 
superseded. 
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MR. DEPUTY SPEAKER: This is not 
cqrtect. 

SHRI YAIMA SINGH YUMNAM: With 
due respect to you, I am constrained to make 
this observation. I record my protest. I have 
prepared so many points so that I may be 
able to participate in the discussion, but, now 
you are giving me a chance after so many 
speakers and that too to cover all my points 
within ten minutes, How can I cover all my 
points within ten minutes? To all my previ-
ous speakers, you had given 20 minutes, 30 
minutes and more than that. But, now I am 
restricted to speak within ten minules. How 
willi be able to speak within ten minutes and 
cover all the points? 

First, it is my right to speak; secondly, if 
I ~o not have any right to speak, then I will not 
speak. I record my protest. I do not want to 
participate in any discussion in the House at 
the mercy of the Chair. 

I must have a right under the rules. You 
must note that. So, do not interrupt me. 

Sir, I rise because I want to oppose the 
Budget. Why should I object? I know that this 
Budget does not give any remedy for remov-
ing the regional imbalances. This Budget is 
only for the rich. It is only the proverbial old 
wine in new bottles. This is more so in 
respect of my area, my region and my State. 
I would like to give justification for my obser-
vation. But I have no time, I know. I must be 
given extension. All right, I have to abide by 
your ruling. I won't argue today. But I would 
like to start from the middle. 

I oppose this Budget because the funds 
provided in this Blldget for education, agri-
culture, rural development and small scale 
industries are not enough. So, I am object-
ing to this Budget. 

A new National Policy on Education has 
been adopted. But for implementation of this 
Policy funds are required. The policy has not 0 

been implemented so far a because no 
adequate funds were provided in the Budget. 
Now in this Budget also they have not been 

provided. It is the Human Resource Devel-
opment Ministry, or the Education Depart-
ment, which will produce talented persons, 
scientists, economists, philosophers and 
persons with the know-how. But when the 
policy is not implemented, what is the use of 
adopting the policy? 

According to the Kothari Commission 
six per cent at least, of the national inCome 
must be made available for education. Now 
what is the position? It is round about three 
per cent. So, the present Government failed 
to look into this. And the result is that there 
are so many colleges, sciences colleges 
without laboratories, without capable hands, 
teachers, and schools without teachers, li-
braries and qualified lecturers. There are 
also so many institutions without proper 
accommodation, teachers and so on. This is 
the picture. That is why, even though the 
New National Policy on Education is adopted, 
it is not implemented. It is not going to be 
implemented. That is why I am objecting to 
this. 

My next point is that for agriculture also 
when there is a heavy demand for expansion 
of the agricultural activities, adequate funds 
are not provided in the Budget and there is 
no proposal for making agriculture an indus-
try. H agriculture is declared as an industry, 
a large number of persons engaged in agri-
culture will be gainfully employed. They will 
get employment in industry. That is also not 
provided, So, I am objecting to this. The 
funds provided for the rural development is 
not enough. Without developing the rural 
areas, you cannot claim that the country is 
developed. There are hundreds of villages, 
which are not motorable by roads. There are 
many areas where the development works 
do not reach. So, the funds provided for this 
rural development is not adequate. • 

In the Present time, a country is identi-
fied by its successes and activities in the field 
of sports. So, when countries are justified by 
the activities and by the successes in the 

o field of sports, 'the funds provided here for 
sports is not adequate. This is a sorry state 
of affairs. 
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As regards industries also, enough 
money has not been provided. You are 
aware that there is a great demand for the 
produce of hand loom industries of the coun-
try. The1 can capture market of the foreign 
countries. That means, they can earn 
foreign exchange. Adequate money has not 
been provided for promoting hand loom in-
dustries and the small scale industries. To 
provide more funds far small scale industries 
means to give room for providing employ-
ment to the poor. But that has not been 
framed here. 

There are many other Departments for 
which proper funds have not been provided. 
I do not want to go into the details now as the 
time available to me is very short. 

Sir, now I will like to come to what Mr. 
Jacob has just mentioned aboutthe affairs of 
Manipur. Even though a little fund has been 
provided in the Budget, when the question of 
implementation comes it is going to be im-
plemented by the bureaucratic society. That 
means, under the Presidents Rule. There is 
no popular Government there. Any pro-
gramme must involve people. Without in-
volving people, no programme will be suc-
cessful. So, with a heavy heart, I rise to say 
that in Manipur, the President's Rule has 
been imposed because the Congress Party, 
which is the ruling party here, wants to instal 
their Government in Manipur. And only 
because of installing a Congress Govern-
ment in the State of Manipur the very legiti-
mate Government, which was prevailing 
there, was dismissed and the President's 
Rule was imposed. They are very cleverly 
keeping the Assembly under animated sus-
pension only to engineer horse trading, de-
fections and rather most unwanted activities 
of purchasing MLAs or alluring them with 
money and posts. Only for that purpose, 
they did this. 

It is unfortunate that a little fund has 
been provided for Manipur. And it is going to 
be implemented by an agency which is not 
popular. So, it is not going to be impls-

mented properly. Corruption and nepotism 
will prevail. And some unwanted agencies 
will implement the programers. I am sorry to 
say this. • 

22.00 hrs. 

I will discuss it when the Manipur budget 
is discussed. So, I am leaving it here. 

When we are sitting here discussing the 
problems of the country, the problems, of 
Manipur are being overlooking. There is 
demand for recog~ition of Manipuri language. 
There have been agitations and hunger 
strikes for this. The question of one gentle-
man who is sitting on fast was raised in this 
House but in Manipur, hundreds of thou-
sands of people, including women and chil-
dren and people fro", all walks of life, have 
been on hunger strike. Agitations and court 
arrests have been therefor banning of screen-
ing of Hindi films and also banning of teach-
ing Hindi in the schools. All these activities 
are going on at the moment. The only 
Central public school in Manipurwas burnt to 
ashes. So many government vehicles were 
also burnt to ashes. But nobody cared'for 
this. The People there are revolting. H the 
things are let loose like this, I announce in 
this august House that one day the situation 
will be out of our control. H you do not take 
care of Manipur's problems, Manipur will 
become another Punjab and Kashmir. So, I 
am warning the Government that it is high 
time to look after the problem of Manipur, 
otherwise the situation will become very 
difficult. 

As regards the Budget, much has been 
said in this House about surrendering our 
economic sovereignty. On that I will not say 
much because I share the views of my friends 
in the Opposition. I want only to add that 
many children of Bharat Mata do not like to 
be fed by begging. Many of the children of 
Bharat Mata prefer to ren:lain starving rather 
than suffering humiliation or being fed by 
begging. The Finance Minister and the-
Prime Minister have assured the House that 
the question of surrendering of our eco-
nomic sovereignty does not arise. But there 
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are people outside this House who do not DR.-R.MALLU:lwouldlikeheretobring 
agree with them. They feel that they are to the notice of the august House that some 
being fed by begging from others. There are Members are of the opinion that countries 
children of .Bharat Mata who are not happy like Peru, Argentina, Brazil have taken loans 
over this. So, it is now in the court of the from I.M.F. and World Bank and they coI-
peoplethatthejudgementwillbeannounced lapsed economically and were involved in 
when the time comes. debt trap. But I must say that the communist 

Sir, I belong to Manipur People's Party. 
So, like other parties, plea",~ allot specific 
time to small parties also •.. ture. 

With these words, I oppose the Budget 
and thank you for giving me the opportunity. 

DR. R. MALLU (Nagar Kurnool): Mr. 
Deputy Speaker, Sir, thank you very much 
for giving me a chance to express my views 
in this House on the General Budget, 1992-
93. 

I rise to support this epoch-making 
Budget which has been very enthusiastically 
welcomed by the people from all walks of life 
in general and fiscal experts in particular. 
Equally, various trade and industrial organi-
sations have also hailed it as a water-shed 
and path-breaking Budget. I am sure the 
Budget will take the country to the twenty-
first century and it is culmination of the proc-
ess of industrialisation started by our great 
leader late Shri Rajiv Gandhi. I must con-
gratulate our esteemed Prime Minister hon. 
Shri Narasimha Rao and the hon. Finance 
Minister Dr. Manmohan Singh fortaking bold 
decisions and giving new thrust to the econ-
omy which was on the verge of collapse a 
year back. 

SHRI K.P. REDDAIAH YADAV (Ma-
chilipatnam): Sir, he is reading from the 
written speech. 

DR. R. MALLU: No, I am not reading 
from written text. I am just referring to the 
notes. 

MR. DEPUTY SPEAKER: It looks as if 
he is reading. But he is making such a fine 
speech for which you should compliment 
him. 

nations in the Eastern Europe and former 
U.S.S.R. broke into pieces and there is civil 
war goinglOn in Yugoslavia. These nations 
have not taken any loan from the I.M.F. and 
World Bank. But still they have collapsed on 
their own. 

India's example is unique and special. 
India taking loans from I.M.F. and World 
Bank cannot be resulted in losing economic 
sovereignty or disintegration of the country. 
But it is the need of the hour to save the 
nation from financial crisis. 

We must recall here that the then Prime 
Minister Shrimati Indira Gandhi's drastic 
measures of land ceiling, bank nationalisa-
tion, abolition of privy purses etc. during her 
regime were quite imminent and inevitable 
at that time. Otherwise the country's econ-
omy and democracy could have been in 
great crisis. Ultimately these measures, 
taken by the then Prime Minister Shrimati 
Indira Gandhi, could save our country from 
the collapse of the economy in those days. 
This is the first land-marks in the history of 
independent India. Similarly now the new 
industrial policy, trade and economic re-
forms introduced by the Prime Minister Shri 
Narasimha Rao and the Fiance Minister Dr. 
Manmohan Singh saved the democracy, 
economy and sovereignty of this country 
and thus this is the second landmark in the 
history of independent India. 

This Budget is prepared not for securing 
votes but for the welfare and all-round devel-
opment of the country. 

22.19 hrs. 

[SHRIMATI MALINI BHATTACHARAYA in 
th9 ehail] 

I would like to bring to the notice of this 



1067 Gen. Budget, 1992-93- MARCH 25, 1992 
Gen. Discussion; Oem. for Grts. 

Suppl. Dem. for Grants 1068 
(Gen.) 1991-92 

on Account (Gen.), 1992-93; and 
(Dr. A. Mallu] 

august House regarding the per capita land 
holdings in different countries like U.S.A and 
former U.S.S.R etc. and compare it with the 
figures of India. IN U.S.A. the per capita land 
holding is 40 acres. In the former U.S.S.A. 
it is 20 acres. But, when it comes to India, the 
per capita land holding is only 75 cents, that 
is less than an acre. With this thckground 
and the per capita land holding of 75 cents, 
it is rather difficult to manage to develop the 
countrywithoutthe assistance from the I.M.F. 
and World Bank. 

Madam, one year back the foreign 
commercial banks had stopped lending and 
non-resident Indians were withdrawing their 
deposits from our banks indicating loss of 
faith in our capacity to manage the economy 
properly. Shortage of foreign exchange had 
forced the Government to mortgage our gold 
reserves abroad. Industrial production had 
slowed down. 

With the positive budget proposals I 
hope structural adjustments and fiscal 
measures 'lIontemplated, though they are 
very painful in the beginning, but the future 
will bring the economy to a path of rapid and 
sustainable growth. The hike in income-tax 
limit, cut in personal income tax rates and no 
change in corporate taxes will give relief to 
the middle class and reduce incentive to 
accumulate black money. 

Reduction in lending rates,lower import • 
duty on capital Qoods, the ending of import 
compression, the lowering of statutory li-
quidity ratio which will increase loanable 
funds of banks and thus ease the rigours of 
tztedit squeeze, incentives fpr investment in 

." / capital market and opening of the economy 
- all these measures will definitely lead to 
growth that should be whole-heartedly sup-
ported. 

The hon. Finance Minister'S determina-
tion to further reduce fiscal deficit from Rs. 
44,650 crores (actuals) in 1990-91, to Rs. 
37.792 crores in 1991-92 (revised estimates) 
and further down to Rs. 34,408 crores in 

1992-93 must be appreciated by all irrespec-
tive of party affiliations. While permiting non-
resident Indians. to import gold, it will check 
~oJd smug~ling which has assumed menac-
Ing proportions. . 

Making the Rupee partially convertible 
is an act of great financial prudence on the 
part of the Finance Minster. It will balance 
our imports and exports. 

Madam, at the same time, I would like to 
draw the kind attention of the hon. Finance 
Minister to the plight of salaried tax payer 
who has been adversely hit by withdrawal of 
Sections SOL, SOCC(A) and SOCC (B). These 
exemptions should be restored. In view of 
the consistently high rate of inflation, exemp-
tion limit for income-tax should be raised to 
Rs. 36,0001- and the standard deduction 
should be Rs. 15,000/- for all salaried tax 
payers. 

Housing sector because of the low re-
turn, deserves special consideration. The 
proposed modification of Section 23 of the 
Income-Tax Act disallowing a deduction of 
Rs. 36001- from annual value of a house 
property in respect of new residential units 
will adversely affect construction of houses. 
The exemption should, therefore, not be 
withdrawn. 

The population growth is counter-pro-
ductiveto all developmental activities. Hence 
I request the hon. Finance Minister to en-
hance the allocation of funds to family wel-
fare to control the population growth. 

Madam, coming to the Ministry of Social 
Welfare, regarding the Scheduled Castes 
and Scheduled Tribes' hostels, I request the 
hon. Finance Minister to enhance the fund 
for construction of hostels of Scheduled 
Castes and Scheduled Tribes. 

As I come to AQriculture, I request the 
hon. Finance Minister to bring as much land 
as possible under irr~ation either wet or dry, 
for cultivation of rice, wheat or even horticul-
ture, so that production as well as employ-
ment can be generated from agriculture. 
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While coming to the Information and Minister for presenting such an epoch mak-
Broadcasting Ministry, I request the hon. ing Budget to the nation. 
Ministerfor Information, and Broadcasting to 
set up a cell separate1y by allocating funds 
whereby they can work for bringing out social 
equality and social justice in the form of 
advertisements through the press etc. so 
that we can do justice to the weaker sections 
of society. 

Madam, on the subject of land ceiling. I 
once again congratulate the hon. Prime 
Minister of India for having held the meeting 
of all the Chief Ministers of India where the 
decision was taken that the land ceiling will 
be scrupulously implemented before 31 st of 
March and instructions were given accord-
ingly. I come from the State of Andhra 
Pradesh and our Chief Minister has taken 
advance steps by giving 11,000 acres of 
lan(j pattas on a single day and the process 
of giving land pattas is going on in a vigorous 
way in Andhra Pradesh. All the instructions 
that have been given by the Prime Minister of 
India are being implemented in our State 
very well. 

Now,l would like to request the Finance 
Minister one more thing with regard to my 
·constituency. It is a backward area where 
there are no railway linea. I am happy to say 
that some portion of the area is connected 
with railway lines, but that is not extended to 
the area which falls in my constituency. I 
request the Finance Ministerto allocate some 
more funds so that the extension of the 
railway line can be given to my area as this 
is the most backward area in the State and a 
lot of agitations are going on for the same in 
my area. 

Further, I would like to request the lnfor-
mation and Broadcasting Minister to kindly 
sanction one LPT to my constituency, Nagar 
Kumool where the poorest of the poor and a 
lot of Scheduled Castes and Scheduled 
Tribes are living. 

With these words, I support the General 
Budget presented by the ho", Finance Min-
ister and express my hearty congratulations 
to our &steamed Prime Minister and Finance 

22.18 hr •• 

[SHRI P.M. SAYEED in the Chaill 

SHRI CHmA BASU (Bar"sat): Mr. 
Chairman. Sir. after analysing the Budget 
proposals from different angles. I have come 
to the conclusion that this Budget is the 
product of the external agencies and a cap-
tive of the Fund-Bank. This is a Budget 
which is for the comfort of the rich, affluent 
and the elite and which will give immense 
hardships forthe cast masses of our country. 
This is a Budget which is to be considered as 
an instrument for accelerating the pace of 
the erosion into the economic sovereignty of 
this great nation. 

Sir, this is a Budget which has an open-
ended invitation for the foreign capital and 
multi-national corporations to the prejudice 
of nation's interests. I have got no time to 
explain in details each of the points which I 
have mentioned as my conclusion of the 
Budget analysis. . 

Sir, the Finance Minister of late is re-
ported to have remarked that they have tided 
over the economic crisis of our country. I can 
only refer to one figure regarding the bank-
ruptoy of our national economy. 

As I told you earlier, I would not be able 
to quote the figures in abundance, although 
I have got them. The total liability of the 
Government of India in 1988-89 was Rs. 
2.24.179 crores and the asset was Rs. 
1,83.800 crores. Therefore, the liabilities 
were more than the assets by Rs. 40,319 
crores. This is in relation to the year 1988-
89. 

Now how are we proceeding? As days 
pass by. in 1991-92, the Centre's liability far 

. exceeds the assets. By the end of the 
current year. the liabilities will exceed a~ets 
by Rs. 92.694 crores. The liabilities are>put 
at Rs. 3,52,880 crores and the assets are ut 
at Rs. 2,60,186 crores. Therefore, th.liabili-
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ties are 35 per cent more than the assets. 
What is the projection over the coming year, 
1992-93. The difference will be Rs. 1 ,06,059 
crores. This is the bankrupt position. If you 
go by the standard of business house or 
bank or whatever small shop or big shop, it 
will be declared as "bankrupt". The Govern-
ment is to be declared as Ci "bankrupt gov-
ernment" so far as economy is concerned. 

I mention only one thing about debt trap. 
We are fast entering into the debt trap. As 
a matter of fact, we are in the debt trap. It is 
estimated that as on 31 st March, 1991 the 
foreign debt is Rs. 1,30,0100 crores which is 
25 per cent of the G.D.P. In 1981-82, it was 
only As. 18,380 crores. The time will come, 
as I was calculating-though I am not very 
sure-by 1993-94, it will be about As. 15,000 
crores to be paid only by way of instalements 
of interest. Therefore, what is was in As. 
18,380 crores as foreign debt; we shall have 
to pay almost equal to that amount simply by 
way of instalment towards debt services. 

I do not want to mention many facts. 
This year alone, per capita expenditure for 
interest payment to International Monetary 
Fund will be As. 36.53 crores and repayment 
of instalment forthe principal is Rs. 46.03 per 
head. These two figures are enough to judge 
in what plight we are in. 

The country is being sold to the multi-
national corporations. The Budget policy 
would open wide the gates for the multi-
national corporations and will destroy the 
indigenous industry. 

I will be just touching the points. 

Unemployment is growing. The recent 
figure available with me is, according to the 
National Sample Survey, it has exceeded 7 
crores. But other reports are there which 
suggest that more than 12 crores in the 
urban and Tural areas are unemployed. 
Therefore, this Budget proposal does not 
raise any hope for the solution fa this grow-
ing and mounting unemployment problem. 

The Budget will be highly inflationary in 
character because the projection of the Non-
plan expenditure for 1992-93 is As. 84,475 
crores as against As. 79,697 cror4;lS in 1991-
92. 

The decline in production and impaire-
ment of growth in the industrial and agricul-
tural sectors contributes towards inflation 
because less production will be there as well 
as fund money will be more in the Budget. 

The Plan size in the year 1992-93 has 
been reduced practically. Although it is of 
the order of As. 48,417 crores, it is national 
increase if you take into account the 12 per 
cent increase in inflation, it becomes nega-
tive growth. 

In 1992-93, capital expenditure will in-
crease by only, 2 per cent while revenue 
expenditure is going up by 7 per cent. 

All these things can very well prove 
what is the actual situation of our economy. 

I want to make out the most important 
thing. 

I conclude by saying that the only way 
out is the reversal of the policy. I think I have 
no time. Otherwise, I could have told and 
many Members are very much interested to 
know from us, this side of the House, what 
are the alternatives. 

You would not permit me nor I will permit 
myself to go beyond certain limits. There-
fore, although I have got the alternative 
ways, I am not at the present moment in a 
position to explain it. There are alternative 
ways and these alternative ways alone can 
save the country. 

I hope and I believe and I trust in the 
name of the interest of the country ar,d the 
nation, the Government should revise their 
entire economic policy so that we can sur-
vive and survive with honour. 

SHAI K.P. AEDDAIAH YADAV (Ma-
chilipatnam): Mr. Chairman, Sir, please give 
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me the change to speak. 

MR. CHAIRMAN: You willgetthechange 
. You will also get yourchance. I will give you 
change. 

SHRI K.P. REDDAIAH YADAV: How? 

MR. CHAIRMAN: I know there is your 
Party. 

SHRI K.P. REDDAIAH YADAV: How 
~ Congress people went in the first round? 

When we are here, not even a chance was 
given. 

MR. CHAIRMAN: Mr. Reddaiah, it is a 
long List. Don't cast aspersions on the Chai r. 

SHRI K.P. REDDAIAH YADAV: Re-
spected Sir, hon. Chairman, by merely 
number, you don't count. 

MR. CHAIRMAN: Please resume your 
seat. Otherwise, we will be spending unnec-
essary time. 

SHRI K.P. REDDAIAH YADAV: First 
you complete one round. Then second 
round and every Party you give one chance 
and close the matter with our Party. Not that 
we should be getting at the lat. Congress, 
BJP CPM like that. 

MR. CHAIRMAN: Don't waste the time 
of the House now. Please cooperate with 
me. 

SHRI K.P. REDDAIAH YADAV: What-
ever time you want to give, you will give it to 
my Party as the last Party. 

MR. CHAIRMAN: Mr. Reddaiah, I would 
like you to understand me. 

SHRi K. MURAlEE DHARAN (Calicut): 
Mr. Chairman, Sir, I rise to participate in this 
debate. At the outset, I would like to say that 
I support this Budget. Everybody, especially 
the Opposition, expected a harsh Budget 
from the Finance Minister. But our great 

Financ8 Minister present13d a very soft and 
very nice Budget to this august House. I 
know that the time is very limit. (Interrup-
tions) 

First of all, the Income-tax which was 
earlier fixed at Rs. 22,000 has been in-
creased to Rs. 28,000/- This is an admirable 
decision taken by the Union Government 
and I welcome this decision. But the middle-
class people are suffering from some prob-
lems in the society. The highest society can 
pay any amount of income-tax. But the 
middle-income group people are facing big 
problems. So, my request is that the in-
come-tax limit be increased from Rs. 28,000 
to a minimum of Rs.35,Ooo. That is my first 
request. 

Secondly, I want to tell about the nation-
alised banks. Shrimati Indira Gandhi nation-
alised the Banks because of opening the 
doors to the poor people. What is the pres-
ent situation? The nationalised banks are 
not giving loans to farmers. They are not 
getting loans from the banks. Every man-
ager in that location, that is, in the village, is 
the master of that village. The managers are 
not giving loans to the farmers. The poor 
farmers are not getting loans and even if they 
get the loans from the banks, the bank 
managers pressure them to get back these 
loans. So, my request is that the farmers 
should get loans from the nationalised banks. 

The third thing is I am coming from the 
State of Kerala. The Central investment in 
Kerala is declining every year. So, my re-
quest is the Central investment should in-
crease it more. Further, in the State of 
Kerala, the pepper industries are facing so 
many problems. One of them is that pepper 
is affected by one type of disease. In Malay-
alam it is called as Duridhavattam. In Eng-
lish, the name of the disease is quickwilt 
disease. So, the Government of Kerala 
provided Rs. 2 crores in the Budget to pre-
vent this disease. But the pepper cultivators 
took loan from the banks. Now, they are not 
in a position to given back that loan. My 
request to the Finance Minister. is to waive 
that loan. 
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Sir, the most important thing is that the 
CentralGovernmenthasgivenenvir:onmental 
clearance to the thermal plant in Kayamkulam 
in the State of Kerala. But the sad thing is 
that only 20 plo!r cent of the power wiD go to 
the State of Kerala and the rest will go to the 
other States. We are facing an acute power 
shortage in the North part of Kerala. Now 
new industries are coming up in Kerala. So, 
we want power. We want minimum of 40 per 
cent of the total production of power to the 
State of Kerala. 

I want to congratulate the Fiance Minis-
ter about his decision to permit import of 
gold. In Kerala, so many people are working 
in gulf countries. With this present policy, 
they can carry with them five kilograms of 
gold from foreign countries. I congratulate 
the Finance Minister of his wise decision. 

The entire opposition is criticising the 
Congress Party. They are saying that the 
Congress is standing for the World Bank and 
the IMF. Recently, we saw a news item in the 
newspaper about one political party. getting 
money from the foreign countries. My re-
quest is that the Government should appoint 
an inquiry commission about this allegation. 
" this allegation is correct the Government 
should approach the Election Commission 
and ask the ElectiOn Commission to with-
draw the reoognition given to that political 
party. 

, do not want to take much of your time. 
Kerala is the most backward State in India. 
We want more industries. Therefore, my 
request \0 the Central Government is that we 
want more Central investment in the State of 
Kerala 

Now \ come to tourism. Tourists are not 
going to Kashm ir because of terrorist activi-
ties. But in Kerala, there is a vast scope for 
tourist centre. I request you to give more 
money for tourism in Kerala 

The Budget for the year 1992-93 has a 
deficit of Rs. 5389 erores which is less by 

2,330 C • ores as compared to the Budget of 
199192. This is a silver lining of this Budget 
for containing inflation. When Shri V.P. 
Singh's Government presented the Budget 
II i~ deficit was of the order of As. 11000 
c'ores. Anyway, in this present financial 
'.Iluation, the Finance Minister has presented 
a very fine Budget and I once again con-
gratulate the Finance Minister and conclude. 
my speech. . 

SHRI K.P. REDDAIAH YADAV (Ma-
chilipatnam): Thank you very much for giv-
ing me this opportunity. "the august House 
does not follow certain strict rules and regu-
lations, how can the other organisations 
follow it? We should be an example for the 
entire country's administration. I am sorry to 
comment that whatever time the hon. 
Speaker allots, first you give chance to the 
bigger parties like the Congress, the BJP the 
Janata Dal, the CPI, the CPM, the TOP and 
so on. In the first round you should cover all . 
the Members and then whatever time is left 
out, you give it to other parties. 

Many senior leaders like Shri Advani, 
Shri Chandra Shekhar, Shri Chandra Jeet 
Yadav and Shri George Fernandes have 
touched on the various aspects of this Budget. 
Without going into details and repeating what 
they have said, I must congratulate the Fi-
nance Minister and the Prime Minister for 
having put the bogies back on the track and 
moving slowly, I hope it will pick up and finally 
reach the goal. 

I want to bring it to the notice of the hon. 
House that there are now many leaders. J 
had been to Rajya Sabtla yesterday. Shri 
Jaipal Reddy and other opposition leaders 
were talking about IMF and the World Bank. 
I wanted to bring the fads before this House. 
This process of liberalisation had started 
from 1985-86 when Rajiv Gandhi was the 
Prime Minister of this country. When Shri 
V.P. Singh was the Finance MiniSter of this 
coyntry, Rajiv Gandhi wanted to take this 
country to the 21 st century. It is really a big 
assignment for him. But on. thing is that the 
machinery he chose to take the country to 
the 21st century was the third-rate machin-
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ery. That is why he utterly failed. Though his 
dream, of taking the country to the 21st 
century was a welcome one, he used third-
rate machinery, third-rate fellow in the Cabi-
net, third-rate fellows in the party and the 
administration. That is why he utterly failed. 
These facts were not brought to the notice of 
the people of the country. That is why today 
we are all blaming Shri Manmohan Singh 
and Shri P. V. Narasimha Rao. To speak the 

, truth, we· should congratulate both these 
people for having, under the !;Jiven circum-
stances and under the given situation, pre-
sented this budget. 

First of all I have made my statement 
that let us discuss about the facts and not 
speak on the party lines. In the last session 
I had made some suggestions. Instead of 
devalu~tion and privatisation we could have 
gone in for one reasonable option, that is we 
could have completely stopped borrowing 
moneyfromthelMF ortheWorldBank. Ifwe 
had stopped this loan from the World Bank of 
IMF we would have been left with one lakh 
crore rupees of debt from the foreign coun-
tries. In 1990-91 we had exported Rs. 32000 
crores worth of goods to the foreign coun-
tries while we imported Rs. 42000 crores 
worth of goods. The balance of payment, the 
trade deficit was about As. 10000 crores. I 
have suggested in the last budget speech 
that the trade deficit is only on account of the 
capital goods import and the import of fuel oil 

4ike petrol etc. If you had dispensed with that 
import, Rs. 32000 crores could have been 
saved and our exports would have rem ained 
at that. level only. The postponement of 
capital goods import is not a hypothetical 
proposition, but it is a practicable thing. For 
two or three years, you could have post-
poned the capital goods import. We have to 
dispense with the use of jeeps and cars upto 
the level of Sub-Divisional Officers in the 
country, both at the Central and the State 
level. The use of petroleum and diesel for 
the jeeps and cars costs Rs.6,OOO crores 
throughout the country both for the Central 
Government and the State Governments. 
We have forgotten that when the country 
was facing food problem, Shri Lal Bahadur 
Shastri announced, ·One day, one meal-. 

Can we not saerifice something for the sake 
of the r .. ~ople, forthe sake of the country, for 
the sake of 'Bharath Matha'? Can the per-
sons upto the level of Sub-Divisional Offi-

. .cars not go by the public transport? Can they 
not go they train and RTC? What China is 
going now? Upto the Class I officers level, 
they ,I'e going by cycle. But, here, you want 
to pa: llper the corrupt and inefficient admin-
istm' "e officers and they want to ransack 
th, )Untry. When we are in a critical situ-
atlu' instead of touching the feet of the 
Wor!.; i' i"k and the IMF , we could have 
dispensed with the use of cars and jeeps 
upto the level of Sub-Divisional Officers. I 
have suggested this, but they have not fol-
lowed. Not even a single drop of petrol has 
been saved. There was no sign of any 
expenditure cut or any minimisation of the 
expenditure from the governmental side. I 
had been to so many State- UP, Bihar, 
Karnataka, Andhra Pradesh, etc. I heard 
that our Finance Minister is a very nice rnan 
and our Prime Minister is a very nice person. 
What exactly they have done, I myself do not 
know. But, they were telling that these two 
people are very good people and that they 
have presented a good Budget this year. 
But, I am sorry, the inner story is different. 
We have manipulated the industrialgrowth-it 
is today 2.5 per cent. If I go to BHEL, if I go 
to HCL and HMT, I find that even 20 per cent 
target has not been achieved. I do nOt know 
where from they have got these figures. 

( Interruptions) 

Sir. if you want. it the hon. Speaker 
wants, I will submit the speech in writing. All 
of us will come and give it; and there ends the 
subject. We are spending about Rs. 20 
lakhs for each minute or running the Parlia-
ment in the country. You should hear the 
people's thinking. Please give me some 
more time, conSidering as a special case. 

MR. CHA!RMAN : I am only requesting 
you to be brief. That is all. 

SHRI K.P. REDDAIAH YADAV: You 
are a learned man and you know the inside 
and outside of everything. I need not have to 
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tell you anything. 
something. 

For others, I can tell 

Let the Treasury Benches have an 
opportunity to hear the correct position. 

[T rans/ation] 

They do not know the real story. 

[English] 

I will just touch the industrial policy. In 
the Consultative Committees, I have even 
questioned the Prime Minister and the two 
Ministers of Industries. Let them privatise, 
Let them sell away or do anything. But, 
before that, let them teli the nation as to what 
are the root causes for the public undertak-
ings to lose successively and continuously. 
I have also told it is not due to the inefficiency 
of the Indian workers or the Indian scientists. 
It is due to the corruption. It is due to the 
practise by the manning directors, executive 
directors and general managers. They are 
the sub-contractors for that industry. 

They are the sub-contractors for the 
product that comes out of the factory. Mr. 
Prime Minister, please correct Ihis. The 
public undertakings will be viable and profit-
able. They will also generate funds to our 
budgetary support. (Interruptions) 

Last time, I have supported the Finance 
Minister and the Prime Minister for having 
presented the budget under the given circum-
stances, under the prevailing situation in the 
country. But whether to support or oppose 
the budget, I would tell in the last. 

We have put crores of rupees in the 
public undertakings by simply privatising. 
Where would these hands go? You may 
make items. But where would these hands 
go? Simply you will feed them. The Finance 
Ministry is not understanding. Where would 
millions of hands go? Therefore, I request 
the han. Prime Minister to have a second-
thought about privatisation of the public 

undertaki l1gs, They should not handle the 
situation in such a way that the entire country 
will be in chaos. 

If we analyse the budget allocation what 
is the share? Eighty per cent of the people 
live in the rural area. Twenty per cent live in 
the urban areas. If we analyse, 80 per cent 
is allocated to the urban people and 20 per 
cent to the rural people. You are just inviting 
the rural masses to come to the urban areas. 
You are making 80 per cent of the budgetary 
resources to be looted by one per cent of the 
vested interests of this country. This is a fact. 
I want to ask only the han. Finance Minister, 
Mr. Thakur. Since 1947, 99 per cent of the 
Indian population has paid the taxes hon· 
estly. They lived honestly. One per cent has 
looted the entire wealth. Now you say, what 
is the budget. You have given an amnesty 
to the dishonest people and the honest people 
are now weeping. 

[ Translation) 

He does not have any compassion. 

[English] 

Having paid taxes regularly, having lived 
honestly for the last 44 years, at the last 
moment, you have given all the concessions 
for bringing gold from other countries, bring-
ing diamonds from other countries, bringing 
the looted money from Switzerland without 
any difficulty. There is no sympathy at heart 
for 99 per cent of the population of the 
country. This is what the budget has pre-
sented. 

[ Trans/ation) 

He has left out the agricultural farmers. 
I would like to say a few words about them 
(Interruptions) 

[English] 

The Government machinery will recog-
nise only when they are in trouble. What I 
mean to say is that they are forced to import 
one million tonnes of wheat from America. 
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They are going and begging from America, 
Finance and Canada when our own brother, 
the Indian farmer has produced 170 million 
tonnes of foodgrains in this country. You 
have shown scant respect to him and you 
have not recognised his services and sacri-
fices and you want to dispense with the 
fertinser subsidy by giving higher rates to the 
farmer. And you want to pay Rs. 5 per kg. to 
the American wheat.... (/nterruptions) .... 
Without going into t'letails, I will make only 
suggestions, as Mr. Thakur is present here. 
Our farmers have sold wheat at Rs. 2.25 per 
kg. Now the same tw-mer is purchasing it at 
Rs. 4 or Rs. 5 per kg. The other day, the 
Finance Minister was saying that he will not 
increase the purchasing price from the farmer. 
On the other side, he is unable to control 
price rise. What is the solution for this? It is 
not a polished talk or an information and 
book knowiedge will not help. 

MR. CHAIRMAN: Pleasa.conclude. 

SHRI K.P. REDDA!_t.H ,YADAV: Sir, I 
have got great respect forYOu. Please give 
me some more time. The FCI is procuring 20 

, million tonnes of foodgrains. The farmers in 
this country are retaining 70 million tonnes 
for their own consumption and the produc-
tion is 170 million tonnes. So, the other 100 
million tonnes are being purchased by the 
hoarders and moneyed people during the 
harvest season and in the second month, 
they are selling it at Rs. 4 per kg. What is the 
solution for this? How to restrict this exploi-
tation of the farmers, the labourers and the 
consumers? I would like·to give a solution for 
this now. You come with a comprehensive 
law under the Agricultural Labourers Wages 
Act thatthe farmer should be paid the wages 
in terms of foodgrains and not in terms of 
rupees. If you pay him in rupees today, the 
next month, he has to purchase at As. 4 or 
As. 5 the same wheat which he had sold at 
Rs. 2.25. You find out a solution and give 
some incentives to the farmer to have 56 per 
cent of his produce at his house and pay the 
labourers in foodgrains only. This is the only 
solution for this country to stop exploitation 
of the farmers. You cannot control the mafia 
gang or the corrupt politicians or the FCI or 

the corrupt officials. Therefore, come with a 
comprenensive law in the next session that 
the farmer should pay the wages to the 
labourers in terms of foodgrains and he 
should retain 50 per cent of his produce at his 
house and the Government should assist 
him to retain that 50 per cent of his produc-
tion. 

With these words, I conclude Sir. 

23.00 hr •. 

THE MINISTER OF STATE IN THE 
MINISTF!Y OF PARLIAMENTARY AFFAIRS 
·AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): Sir, I have a re-
quest to the House through you. The press 
have also got tired and everybody is tired at 
the moment. I very much wish to go on 
record to appreciate th'e fact that there are 
still a number of speakers who wantto speak 
on the Budget. There are about eleven 
Members who are now present in the House 
and who want to speak. If the House is 
agreable, we can adjourn in about 15 min-
utes. We may decide that those II who are 
present now, will be the first ones to get 
priority to speak tomorrow, because there 
are about three hours allocated for tomor-
row. I hope the senior Members will concede 
to this because these Members sat right upto 
II 0' clock. 

SHRI MORESHWAR SAVE (Auran-
gabad): Provided you keep your word I 

SHRI RANGARAJAN KUMARAMAN-
GALAM: It is going on record to ensure that 
it is the decision of the House. It is just not my 
word .. It is much bigger than that. 

So, one or two Members who want to 
make some brief points may speak now and 
then we may adjourn the House. 

If~the House agrees, I have one more 
small point to add. We would be having 
discuSISion on Demands for Grants, starting 
from 31st of this Month, going upto 29th 
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April. I may request the han. Members to 
restrict themselves to the general Budget 
and also matters of finance and policy, rather 
than to speak on demands of specific depart-
ments' because we would have the opportu-
nity to speak on specific Ministries. Almost 
10 Ministries' demands will be discussed. I 
would request the Members to be brief and 
to speak on policy mattf'r c, more, to put their 
point across. 

MR. CHAIRMAN: As suggested by Shri 
Kumaramangalam, the Minister of Parlia-
mentary Affairs, the House has decided that 
those who are present here at the moment, 
and whose names are in the list, will get first 
priority tomorrow. And then, if any other 
Members want to speak, they will get a 
chance later. So now, upto 11.15 we may 
continue and then we may adjourn the House. 
Shri Sanat Kumar and Shri Purkayastha 
may speak now. Then we will adjourn the 
House. 

SHRI SANAT KUMAR MANDAL (Joyn-
agar): Mr. Chairman Sir, I rise to speak 
agains the Budget proposals of the Govern-
ment. Before giving my critical assessment 
of the Budget, J would like to say that this 
Budget is anti-poor, anti-rural, anti-middle 
class, pro-rich and a sal.man-oriented 
Budget. This Budget is a cruel joke on those 
people who are living below the poverty line. 
Instead of curtailing inflation, it will further 
increase the inflationary pressure much to 
the chagrin and woes of the common man. 

Obviously, Dr. Manmohan Singh, the 
han. Finance Minister is acting according to 
the dictates of the IMF and the World Bank. 
The Dunkel proposals are clearly a manifes-
tation of invading the Indian mark. by the 
Multi-nationals, thereby harming the inter-
ests of the Indian industries. The role at 
cottage and small-scale industries will1ur-
\n~t be oo .... n-p\a'leO. ,"e \ncian business-
man .... ,\\ 'ace a s\rong OQm~ti\io(\ ~rom ni~ 
'oreign countefl)art. 

Sir, the Finance Minister while present-

,ing his Budget proposals for the year 1991-
ft, assured the House that he would bring 
down the inflation and also sky rocketing 
prices of essential commodities. But, what 
we see today? The prices of almost all the 
commodities have gone up, even though the 
Finance Minister may claim otherwise. H he 
finds time to study the market trend, he will 
realise that his contention is not justifiable. 
Clearly the Finance Minister has failed to 
check the price rise. 

The Indian farmer has got a raw deal at 
the hands of the Finance Minister. There is 
no adequate provision for the farming com-
munity in this years Budget propose. In fact, 
the amount earmarked for agriculture is less 
than that of last year, This will affect the 
agriculture sector. Therefore, in this sce-
nario where industrial growth has declined, 
further, decline of the agriculture will push 
the Indian economy further down. 

In the present Budget proposal there is 
no scope for the increase in jobs. To add the 
woes of the job holders, the present policies 
of the Government will make thousands of 
employees jobless. This will further create· ... 
social unrest among the people. 

Sir, education is the backbone of prog-
ress and development of our country. It is 
strange that education does not nnd a men-
tion in the Finance Minister's Budget propos-
als. Due to the unavailability of educational 
opportunities there is already a brain-drain 
to other countries. The Finance Minister has 
totally disappointed the young people of our 

. country. I urge the han. Finance Minister 
that if he has inadvertently forgotten it, he 
should make suitable amendment to this ' 
effect. 

Sir, I would that the proposals of Fi-
nance Minister will shatter the Indian econ-
omy in every respect. It seems that the 
Finance Minister has not learnt any lessoA 
trom hls ~ast m\sta\(.9S. \-\9 is mOTe inter-
9S\eO in \"9 mu'll.i-nationals, World Bank and 
the IUF. He has no interest for the Indian 
economy. He is dancing to the tune of the 
imperialist powers led by the USA. The 
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sooner he wakes up better it is for the Indian 
economy and also for the nation. 

SHRI KABINDRA PURKAYASTHA 
(Silchar): Mr. Chairman, Sir, I have not way 
out but only to maintain the time. I rise to 
speak on the Budget proposals placed be-
fore the House by the hon Finance Minister. 
I would like to say that before preparing the 
Budget and placing it before the House, the 
Minister should have kept in mlnd the social 
condition and the circumstances in which he 
is preparing the Budget. The Budget should 
have aimed atthe rapid development through 
the use of up to date technology. 

SHRI RANGARAJAN KUMARAMAN· 
GALAM: With your permission, I would just 
like to speak for a minute. 

Mr. Chairman, after I made the last 
request, I understand that the leaders of 
parties have indicated that they may speak 
tomorrow and, therefore,some of the hon. 
Members who are sitting here today may nol 
get their.chance tomorrow due to the short-
age of time. Therefore, if anybody wants to 
speak today, I think it is better if we give him 
time to speak. (Inte"uptions) 

SHRI ANNA JOSHI: Why are you chang-
ing your mind? 

SHRI RANGARAJAN KUMARAMAN-
GALAM: I am not changing my mind. Will 
your Party Leaders ensure that nobody will 
speak tomorrow? Mr. Jena, You ensure that 
to me, then I will agree. I do nol wantthe hon. 
Members to lose their chances. 

SHRI ANNA JOSHI: Now, it is up to you 
to give a chance tomorrow. 

SHRI RANGARAJAN KUMARAMAN-
GALAM: It is not up to me to give a chance 
tomorrow but it is up to your Party Leader. 

SHRt ANNA JOSHI: Just now when the 
hon. Minister was requesting and we were 
agreeing, Mr. Save got up and said, will you 
keep your words? It is on record that those 
who are tailenders today and who are sitting 

up to 11.00 or 11.15 here, they will be given 
the first chance tomorrow and then, the other 
Leaders. It does not matter whether they are 
from my Party or from other Parties. 

DR. R. MALLU: Sir, if the Opposition 
Leaders get an opportunity to start first, then, 
I think, they cannot be stopped. Let our 
Members gel some chance to speak first. It 
is because, if tomorrow, Mr. V.P. Singh and 
some other Leaders start speaking, the hon. 
Members who have waited upto 1 1.00 or 
11.15, may think otherwise. Why are we 
here today? We are waiting here since 
morning for getting a chance to speak. So, 
this is the reason why we are waiting since 
morning. 

Sir, the idea is to only given chances to 
the Members. 

SHRI MORESHWAR SAVE: Mr. Chair-
man, Sir, the proposal has come from the 
Minister of Parliamentary Affairs and nobody 
else. It has not come from any Member or 
anything of that sort. You are witness to that. 
It has been recorded. 

SHRI ANNA JOSHI: Now, it is your 
responsibility to give a chance tomorrow. 

SHRI RANGARAJAN KUMARAMAN-
GALAM: I think, the hon. Members will ap-
preciate that I made my suggeslion in the 
good interests of all of us who have been 
sitting here. 

SHRI ANNA JOSHI: But you have 
agreed to that. -

SHRI RANGARAJAN KUMARAMAN-
GALAM: But there is also a problem. Unlike 
before, we have now a slightly different 
system. The major Leaders have voiced 
their views. They have voiced the;r very 
strong v;ews on the Budget. 

If you look ft it, technically, we have 
finished our time for the discussion. I am not 
going by technicalities. It was decideQ that 
tomorrow, the Finance Minister would reply 
at 6 p.m. It means that approximately three 
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to four hours are available for us. In case, the 
Opposition Leaders really want to speak, 
then, there will be a difficulty. I do not want 
to tjiike the risk of those Members who have 
been sitting here for so long to lose their 
opportunity. That is why I have brought it to 
the House .. The point is that if all of us can 
ensure and tell the Leaders of our respective 
Parties that they will not speak and we will try 
to adhere to the time, then it is all right. Theh, 
there is no other problem. But I do not want 
to give a wrong impression to the Members 
who are here. 

SHRI A. CHARLES (Trivandrum): I can 
suggest a compromise. Those who are here 
and want to speak, let them speak and those 
who are not present.... (Interruptions) 

SHRI RANGARAJAN KUMARAMAN-
GALAM: I agree with you. (Interruptions) 

MR. CHAIRMAN: I cannot just impose 
my decision on the House. It is forthe House 
to decide. 

SHRI PRAFUL PATEL (Bhandara):That 
is why I say,let the hen. Members who want 
to speak may speak today. They have 
waited for so long. With all the good inten-
tions, they may not be able to speak tomor-
row. 

MR. CHAIRMAN: In all, there are eight-
een Members who want to speak. 

SHRI RANGARAJAN KUMARAMAN-
GALAM: These who want to speak, let them 
speak. 

MR. CHAIRMAN: There are eighteen 
Members who intend to participate in this 
debate. They are sitting here now. H we 
want to complete the list, then we have to sit 
upto 2.30 a.m. or 3.00 p.m. 

Though we have taken a decision at the 
instance of the Minister of Parliamentary 
Affairs .. now, since, all of you want your own 
Members to participate in this debate and if 

you are not in a position to committee also 
here on behalf of your leaders not to take 
part tomorrow, then, I think, that is a different 
thing. (Int9rruptions) That is what I am tell-
ing. That is what the Minister is also saying, 
let us complete the discussion. You canndt 
undertake that risk. TherQfore, those who 
want to participate in the Budget Discussion 
and are sitting late,let us not deprive them an 
opportunity to speak. So, with the consent of 
the House, we will continue. Those who 
have already left may be,given priority to-
morrow to speak. 

SHRI SRIKANTAJENA(Cutta~): Is he 
the last speaker? 

( Interruptions) 

MR. CHAIRMAN: No. 

SHRI KABINDRA PURKAYASTHAN: I 
think the utility of the Budget should be rapid 
development through full employment with 
the use of uptodate technology on par with 
internationaltechnology levels, self-reliance 
to the highest degree, optimum use of na-
tional resources, material, financial and 
human, but with due allowance made for 
foreign capital in high technical industries 
and sectors, policy environment in which 
every enterprise, private and public can thrive, 
and efficiency and productivity will be re-
warded, and special attention, both financial 
and administrative, of the Government· to 
lagging sectors like agriculture, small scale 
industry, weaker sections of the society, 
backward areas and balanced regional 
development to bring them at par with the 
remaining part of the country in order to 
enable them to play their role for national 
development. This development should not 
be only people-oriented, it must keep the 
environment clean and maintain ecological 
balance. 

It is a fact that the Finance Minister has 
prepared the Budget in a very clever manner 
which outwardly has depicted a rosy outlook 
but on through study and point by point 
consideration, it is clear that the rosy out-
ward picture is a grim one. The Budget is 
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inflationary, anti-poor, anti-production and 
totally incapable to control price rise. 

The hon. Finance Minister is' also one 
with others regarding the vital role of agricul-
ture in national prosperity. He also admitted 
in his Budget speech that economic devel-
opment of the country cannot succeed if it 
cannot ensure rapid growth of production 
and employment in agriculture. In this re-
gard he mentioned .the necessity of land 
reforms. May I submit here that what meas-
ures the Government has adopted for proper 
utilisation of thousands of hectares of land 
took over by the Government through Land 
Ceiling Act in Assam? This is so unfortunate 
that ceiling surplus land in Assam is being 
encroached either by the illegal occupants 
or by those from whom acquired. Is it not a 
fact that thousands of big has of char land is 
also forcibly occupied by the infiltrators in 
the border areas of Bangladesh and tailure 
of the Government in respect of maintaining 
law and order in this respect? 

I am to say that nothing is categorically 
mentioned nor any allocation is made for the 

• longstanding demands of different places, 
particularly backward areas of the country 
for development. 

Another important factor is power. It is 
very much useful and necessary for indus-
tries and human consumption and agricul-
ture. There is an allocation of Rs. 6411 
crores for generation of 4378 MWof electric-
ity. But it is seen that in several parts of the 
country particularly in the backward areas, 
the generation of power is very less, particu-
larly in the north eastern States, and the tariff 
is so high that people have been suffering 
very much. So, allocation for power genera-
tion in the Budget should be made in such a 
way so that enough power could be gener-
ated for the development of backward areas 
and in all other respects. 

Further, in this Budgetthere is no proper 

allocation for education. The Government 
speaks high to eradicate illiteracy but unfor-
tunately, the budget proviSion is very low. 
So, that also should be considerted in view of 
the present situation of the country where 
illiteracy is a sin. For the removal of that sin 
the budget allocation should be reviewed. 

It is seen that the maintenance of edu-
cational progress particularly was bad 
throughout the country. A proper method is 
not adopted everywhere. It is seen that 
particularly the North-Eastern region is 
educationally and otherwise very backward 
and the allocation of funds of educational 
development of those areas is very low. As 
a result, it is seen that there is a growing 
dissatisfaction there and the people are 
annoyed. So, in all these respects the Budget 
cannot satisfy the people of this country and 
the progress of the country cannot be solved 
by this Budget. 

This Budget is surely not meant for the 
removal of the unemployment problem and 
also the other problems. This Budget is 
definitely, in fact, anti-people and therefore, 
I can never support his Budget. 

MR. CHAIRMAN: Shri Sant Ram Singla. 

SHRI MORESHWAR SAVE: Sir, there 
is no quorum in the House. 

MR. CHAIRMAN : Let the quorum bell 
be rung. 

MR. CHAIRMAN: There is no quorum 
in the House. So. the House stands ad-
journed to meet again tomorrow at 11.00 A. 
M. 

23.26 hr •. 

The Lok Sabha then adjourned till Eleven 
of the Clock on Thursday. March 26. 1992/ 
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